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LOK SA8HA DEBATES 

LOK SAIHA 

Thu"'y, o.c.",be, f f, 2OOIlIAI""'Y.'" 10, fNO 
(Saa) 

,.". Loic Sabha met at Eleven of the CIoc/c 

(English] 

MR. SPEAKER: Hon. Leader of the House, would you 

like to say something? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

PRANAB MUKHERJEE) : Mr. Speaker, Sir, the Home 

Mlnlater would like to make a statement on the Murnbai 

terror attack now. 

[Translation] 

SHRI SHAILENDRA KUMAR Mr. Speaker, Sir. 

... (Interruptlons) 

MR. SPEAKER: You please 81t down. I have seen your 

notice. 

... (Interruptions) 

{Engl_h] 

DR. ARUN KUMAR SARMA (Lakhlmpur) : Mr. Speaker, 

Sir, 1 would like to make a 8ubmllllon. 

MR. SPEAKER : I will lllten to all of you 

... (lntef'flJPl/oM} 

(EngllIh) 

MR. SPEAKER : I eamestly appeal to all the 
han. Members that let UI discuss this very Important 

IssUe. 

[TraNlation] 

8HRI SHAILeNDRA KUMAR Mr. Speaker, Sir, 

&omellan ... (Inlflrrupfions) 

MR. SP~KER : I Will give you an opportunity to raise 

the Issue. You have ralaed a very Important Issue. Pleae 

sit doWn now. 

...(lnternJptions} 

SHRI SHAILENDRA KUMAR: Sir,lt II a very Important 

Issue ... (InterruptlonB) 

MR. SPEAKER: You will also be given an opportunity. 

{English] 

DR. ARUN KUMAR SARMA: Mr. Speaker, Sir, I would 

like to raise a very Important matter. 

MR. SPEAKER: I will allow you tomorrow. 

{Translation] 

If It can not be done todey, you will be given an 

opportunity tomorrow. 

(English) 

Dr. Sarma, I will allow you. I have mentioned thai in 

the Obituary Reference yesterday. It II a V8ry serious 

matter, but let ua 8tart ~ wolt today. 

...(Interruptlons} 

MR. SPEAKER: Hon. Members, there Ia a request from 
the Govemment and I have acoepted the requeat. The han. 

Mlnllter of Home Affairs will make a statement regarding 

the recent terrorist attack In Murnbal and thereafter we win 

start the dlscuulon. 

SHRI SHAILENDRA KUMAR: For 22 days, the plra," 

... (Interruptlons) 
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MR. SPEAKER : A number of hon. members have 

given notices. You please sitdown for now. 

{English] 

It Is a very serious and important matter. I appeal to 
all sections of the House that let us have a structured and 

dignified discussion keeping In view the status of our 

country and the problem that we are facing. 

WRITTEN ANSWERS TO QUESTIONS 

{English] 

Shortage of Petrol and 01 ••• 1 

181. SHRI CHANDRA BHUSHAN SINGH: 

SHRI KISHANBHAI V. PATEL: 

Will the Minister of PETROLEUM AND NATURAL GAS 
be pleasert to state : 

(a) whether the Government has received com-

plaints about the shortage of petrol anlJ diesel In various 

States in the recent past; 

(b) If 80, the details thereof; 

(c) whether the Government has made any 
Invastlgatlon of such complaints; 

(d) if so, tha datail. thereof and the outCQm8 of 

such investigations; and 

(a) tha staps takenJbelng taken In this regard? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI MURLI DEORA) : (a) and (b) There Is no 

shortage of petrol and dlasel In tha country. Government 
had received some complaints/reports about the non-
availability of diesel in various States In the period from 

July to October, 2008. 011 Marketing Companies (OMCs) 
reported that sporadic Incidence of non-availability was due 

to a surge In demand for diasel for power generation in 
these States. However, the demand of all sectors including 

Agriculture and transport sector Is fully met. 

(c) to (e) OMCs have been directed to take urgent 

steps to ensure adequate supply and availability of Diesel 
and Petrol at the Retail Outlets (ROs) across the country. 

OMCs have also been directed to take all necessary steps 

to build sufficient stocks of petroleum products at different 

locations In the country to take care of any unforeseen 

contingency Including any temporary disruption In the 

movement of petroleum products. 

OMCs have reported that they ensure the availability 

of petrol and diesel in the country at all times and are 
supplying petrol and diesel to the ROs as per indents. 

OMCs have also reported that they have not restricted! 
curtailed supply of petrol and diesel to their ROs any where 

In the country. 

[Translation] 

Growth Rat. of Civil Aviation Sector 

·182. SHRI KIREN RIJIJU : 

PROF. VIJAY KUMAR MALHOTRA: 

Will the Minister of CIVIL AVIATION be pleased 10 

state: 

(a) whether the growth rate of aviation sector ha. 
declined due to the rise in 011 and fuel prices and lack 
of Infrastructure; 

(b) If so, the detail. thereof; and 

(c) the concrete Itepi taken by the Government to 
meet the challenges of slow down In the aviation Industry 
and to lustaln the growth rate? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) and (b) Yes, 

Sir. The domestic pasaenger growth has declined to 
negative 1.94% during the period January to October 2008 

as compare to growth of 46.5% and 32.5% In the full 

calender year 2006 and 2007 respectively. 

Aviation Sector was first greatly affected due to riee 

In fuel prices. Thereafter the slowdown of the global 
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economy has caused decline of aviation teCtor growth. The 

decline In Indian aviation growth II not due to lack of 

InfrutnJcture alnce there Is adequate capacity at Indian 

alrportl to handle the existing demand. 

(c) To meet the challenges of slow down In the 

aviation Industry, the Government has taken various steps 
which inter-alia are a8 under: 

1. CUllom duty on Import of ATF has been 

abollahad. 

2. The State Governments have been persuaded 

to reduce the sales tax on ATF. Government of 

Andhra Pradesh and In certain ca881 Govern-

ment of Rajasthan have reduced the sales tax 
on ATF to 4%. Government of Maharalhtra has 

also reduced sales tax on ATF from 26% to 4% 
for flights originating from airports other than 

Pune and Mumbal. 

3. The 011 Companies have al80 staggered the dues 

of Airline Companies over six months. 

4. With the fall in global crude prices, the 011 
Companle. have been reducing ATF prices since 
September, 2008. 

6. The infrastructure at the airports and Air Traffic 

Control and Navigation II being constantly 

upgraded to meet the future demand of the 

alrtlnes. 

[English] 

High Speed P .... ng.r/Frelght Corridor 

*183. SHRI P. RAJENDRAN : 
SHRI RASHEED MASOOD : 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Railways propose to construct high 

speed paaaengerlfreight corridors; 

(b) If 10, the details of the regions which would be 

covered by these corridors; 

(e) the details of the station. proposed to be 
connected In the southem region under this project; and 

(d) the present status of the proposed project? 

THE MINISTER OF RAILWAYS (SHRllALU PRASAD) : 

(a) and (b) No, Sir. Ministry of Railways has decided only 

to conduct pre-feasibility studies for construction of high 

speed passenger corridors. The selected corridors are as 

below:-

(I) Deihl - Chandigarh - Amrltaar 

(Ii) Pune - Mumbai - Ahmedabad 

(iii) Hyderabad - Oomakal - Vljaywada 

Chennal 

(iv) Chennal Bangalore - Colmbatore -

Emakulam 

(v) Howrah - Haldia 

These cover the Northem, Western, Southern and 

Eastem reglon8 of the country. 

(c) The stations which would be connected by 

Southern corridor will be known only aft.r completion of 

pre-feasibility studle8 and will depend on demand, financial 

viability and operational feasibility. 

(d) Global Tenders for engaging a Consultant for 

conducting pre-feasibility studies are under proceaa. So 

far bids have been called for pre-feasibility studies of 

Deihl - Chandigarh - Amrltaar and, Pune - Mumbal -

Ahmedabad corridors and these are under evaluation. A 

decision can be taken only after these studies are 

completed and evaluated. 

Refund of F..... by AIltlnea 

*184. SHRI ADHALRAO PATIL SHIVAJIRAO : 

OR. M. JAGANNATH : 

Will the Minister of CIVIL AVIATION be pleased to 

state: 

.. 
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(a) whether many alrtinea are reluctant to refund 

r.MneV for the 1k9tI.c.noeIled well In time and adjust 
auch refundl only against further travels within • cut on 
period; 

(b) If so, whether these alrtlnea are breaching the 
refund norms; 

(c) It 80, the 8eta1Is thereof along with the reasons 

therefor; 

(d) the steps taken by the Directorate General of 
CMI Aviation against these alrtlnes; 

(e) whether the Government hu Issued new refund 

Nles directing the alrtlnes to follow them; 

(f) If so, the details thereof; and 

(g) the eldent to which this will facilitate pusengers 

to get refund within the stipulated time? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) to (g) 

Directorate General of Civil Aviation (DGCA) has Issued 
a Civil Aviation Requirement (CAR) Section 3, Series M, 

Part II stipulating the requirements for refund of air tickets 

to the paaaengers. In accordance with the requirements 
oontained In the aforesaid CAR. the refund of air tlcketl 
Is made tinder the following condltlons:-

In case of credit card payments, refund shan 
be made by the alrtines within seven days of 

the cancellation to the account of credit card 
holder. 

In case of cash transactions, refund shall be 
made immediately by the airlines office from 
where the ticket was purchMad. 

In cue of purchase of ticket through travel 

8ge~ta, the arrangement for refund be len to the 
passenger and the travel agent. 

Airlines shall necessarily return the PSF 

collected by them trom the p .... ngel'l on 
non-utilization/cancellation of tickets. 

Alrlln.. shall refund any charges such as 
congestion charge, fuel surcharge etc. alongwnh 

the refund of the ticket, unle.. these are 
clubbed with basic fares. 

When being onered tickets for MUle travel, 

passengers shall be allowed an option for refund 
of money Instantly. 

The alrtlnes should Indicate In an unambiguous 

manner the amount of refund of money 
admissible on cancellation of • ticket. For this 
purpose, the amount and na break-up may be 

Indicated on the ticket itself or through separate 
form used for thlt purpose, and the poticy and 
amount of refund shall also be displayed by tt1e 
airlines on their respective websites. 

In case of lost ticket coupons, ~. airlines lhall 
take prompt action to refund the ticket amount 
after verification from their recorda. 

Compliance of above mentioned CAR Is ~tory for 
all the domestic scheduled airlines. 

Shorlllge of Photpt,lItlc "'rtll.,. 

·185. SHRI P.C. THOMAS : Will the Minister of 

CIi.EMICALS AND FERTILIZERS be pleoed to .tate : 

(a) whether there I. .hortage of phoaphatie 

fertUlzers In several Sta'ea; 

(b) If Ie, the detalla thereof and thll action taken 

thereon; 

(c;) whether certain Stat •• including K.raJa has 
drawn the attention of the Union Government about the 
scarcity; end 

(d) If 80, th~ action taken by the Unlon Govemment 
In this regard? 
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THE MINISTER OF CHEMICALS AND FERTILIZERS 

AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 

(a) to (d) Urea is the only fertilizer which Is under 

partial movement and distribution control of the Govern-

ment. Union Government ensures availability of urea at 

State level. State Governments are reaponaible for its 
distribution within the State. All other fertilize,. viz. DAP, 

MOP, SSP and NPK etc. are decontrolledldtH:anallzed 

State OAP 

Since 1992. The availability of Phosphatic and Potasalc 

fertilizers Is decided by the market forces of demand and 

supply. 

The table below gives the details of demand and 

supply of phosphatic fertilize,. In the State of KeraJa as 

well as all India level during the year 2008-09 (upto 

November, 2008):-

('000 MT) 

NPK 

Requirement Availability Sales Requirement Availability Sales 

Kerala 25.30 19.34 19.29 136.06 129.66 127.89 

All India 7581.84 8265.83 8280.34 7043.85 5355.48 5314.40 

The low availability of phosphatic fertilizers In Kerala 
Is attributable to non-Issuance of Fertilizer Registration 

Certificate (FRC) by Government of Kerala to MIs 

Coromandal Fertilizers Ltd. and MIs Zuari Industries UmHed 

who were advised to supply 4500 MT and 3000 MT to 

DAP to Kerala. 

The Statewise requirement, availability and sales of 

phosphatic (DAPINPK) fertilizers Is given In the enclosed 

Statement. As can be seen that there Is no shortage of 
DAP In the country. However, there la little tlghtnesa In 
availability of complex fertilizers beca~ of limited 
Indlgenoua production of these fertilize,. and also aa these 
can not be imported. As can be seen, the total All India 
availability of NPK fertilizers In the country Is to the extent 
of 75% of the requirement. However, In case of Kerala, 
the availability la almost to the tune of 95% of the 
requirement. 

sr.twnent 

2001UJ9 Availability of Fertilisers djJrlng 2008-09 (AprIl to Nov9mber, 2008) 

Qty In ('000) MIa 

OAP COMPLEX 

State Requirement Availability Sales Requirement Availability Sales 

2 4 5 8 7 8 

AndhrB Pradesh 821.00 881.90 880.80 1550.00 1229.27 1218.98 

" 
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2 4 

!<arnataka 540.00 578.07 

Kerala 25.30 19.34 

Tamil Nadu 315.46 326.24 

Gujarat 669.00 713.85 

Madhya Pradesh 780.64 762.85 

Chhattlsgarh 157.00 157.76 

Maharashtra 630.00 707.68 

Rajasthan 505.00 543.37 

Haryana 550.00 627.77 

Punjab 710.00 757.67 

Jammu and Kashmir 52.29 37.66 

Uttar Pradesh 1150.00 1276.39 

Uttarakhand 24.00 22.48 

Bihar 340.00 321.85 

Jharkhand 83.00 72.98 

Orissa 132.50 156.21 

West Bengal 297.80 293.00 

Assam 67.90 8.77 

All India 7581.84 8266.83 

[Translation} 

Los ... to the 011 companl .. 

·186. SHRIMATI KARUNA SHUKLA : 

SHRI SHAILENDRA KUMAR : 

5 6 7 8 

577.61 817.00 608.04 604.70 

19.29 136.06 129.66 127.89 

325.18 244.93 213.57 211.20 

712.80 354.SO 344.72 334.83 

760.98 414.68 191.03 188.87 

157.74 116.96 99.79 99.08 

706.13 1152.80 787.31 782.77 

543.07 132.70 59.64 59.35 

627.15 49.50 30.94 30.35 

756.39 86.00 54.28 52.13 

37.62 0.00 0.63 0.63 

1274.13 790.00 577.90 576.70 

22.48 39.00 42.18 42.08 

321.48 315.00 211.47 210.59 

72.92 37.50 29.53 29.51 

156.03 208.20 199.30 199.11 

292.76 515.50 500.60 500.25 

6.99 18.30 3.07 3.06 

8260.34 7043.85 5355.48 5314.40 

Will the Minister of PETROLEUM AND NATURAL GAS 

be pleased to state: 

(a) whether the 011 companies are running Into 

heavy 10888S despite the increase in the prices of petrol, 

diesel and LPG; 
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(b) If 80, the company-wise estimated 1088 likely to 

be suffered by the 011 companies during the years 2007-

08 and 2006-09; and 

(c) the steps being taken by the Govemment to 

offset the losses suffered by these companies? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS (SHRI MURLI DEORA) : (a) to (c) The Public Sector 

011 Marketing Companies (OMCs) namely, Indian 011 
Corporation (IOC), Bharat Petroleum Corporation (BPC) 

and Hindustan Petroleum Corporation (HPC) have reported 

combined losses of Rs. 14,431 crore during the first half 

of 2008-09. The details of Profit after Tax of the OMCs 

for the year 2007-08 and losses for the period April-

September 2008 are given below:-

(Rs. crore) 

Name of OMe 2007-08 2008·09 

(Apr-Sept.,' 08) 

10C 6962.52 (6632) 

BPC 1580.56 (3692) 

HPC 1134.88 (4107) 

Total 9677.96 (14431) 

"Figures In ( ) denote losses 

To protect the financial health of the OMes, 

Govemment has been following a 'Burden Sharing' 

mechanism, under which the burden Is shared by aI/ the 

stakeholders, viz., the Govemment, the Public Sector Oil 

Companies and the consumer; In the following manner:-

Issue of 011 Bonds by the Govemment to the 

OMes to partly compensate them for their 

under-recoveries; 

lasulng price discount on crude 011 and 

petroleum Products by the Upstream Public 

Sector 011 Companies to the OMes; 

Downstream OH Companies to bear a portion 
of the under-recoveries; 

Minimal increases In the retail prices of the 

sensitive petroleum products. 

The details of the burden sharing during the year 

2007-08 and 2008-09 (April-September, 2008) are as 

below: 

(Rs. In crore) 

2007- 2008-09* 

08 (Aprll-September'08) 

Under-recovery 77123 104391* 

Upstream Sharing 25708 25929 

Oil Bonds 35290 44967 

Absorbed by OMCs 16125 21957 

T~ 77123 92853 

*Projected under-recovery based on actual under-recovery 

during April-November, 2008 and on the basis of Refinery 

Gate Prices effective 1.12.2008 Figure subject to 

finalization at the end of the Financial Year 2008-09. 

In addition to the burden sharing mechanism, 

Govemment has -taken some additional steps to provide 

relief to the OMCs. These are: 

(a) Reduction of Custom Duty on Crude Oil to Nil 

and on Petrol and Diesel to 2.5%; 

(b) Reduction of Excise Duty on unbranded Petrol 

and unbranded Diesel by Re.1 per litre. 

{English] 

DI_bled Children 

*187. PROF. M. RAMADASS : 

SHRI MADAN LAL SHARMA : 

. , 
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Will the Min"ter of SOCIAL JUSTICE AND EMPOW-
ERMENT be pl.ased to state : 

(a) the total number of disabled children in the 

country; 

(b) the total number of disabled children who have 

received education; 

(c) whether the persons with Disabilities (Equal 

Opportunllies, Protection of Rights and Full Participation) 

Act, 1995 18 not being implemented property to achieve 

IIa goal; and 

(d) If 80, the steps takenlbelng taken by the Union 

Govemment to ensure effective implementation of the Act 

to benefit the disabled children? 

THE MINISTER OF SOCIAL JUSTICE AND EMPOW-

ERMENT (SHRIMATI MEIRA KUMAR) : (a) and (b) 

According to NSSO Survey, 2002, there were an·estlmated 
45 lakh children with disabilities In the age group of 5 to 
18 years of whom about 47% were enrolled In schools. 

(c) and (d) Provisions of the Act, relating to education 

of children, are meant to be Implemented by appropriate 
Govemments, Local Authorities and Educational Institu-

tions. Some of the important steps being taken by the 

Central Govemment in this regard are as follows:-

(i) Assistance is being provided to States under 

the Centrally Sponsored Scheme of Sarva 

Shiksha Abhlyan (SSA) of the Ministry of Human 
Resource Development (MHRD), which aims to 

provide elementary education to all children, 
Including children with disabilities, in the age 

group of 6-14 years. 

SSA's component of ·Incluslve Education· alms 

to educate disabled children in general schools, 

as far as possible, through various interventions 

like identification of children with dlaabillties and 

their enrolment In schools, appointment of 

special teachers and banter-free facilities In 

schools, allowances for books and stationery, 
uniform, transport, boarding and loading, 
readers, escort" teacher trainIng, appropriate 

teaching leaming material, provlalon of Braille 

books and assiatlve devices, alterative school-

Ing, distance education and leamlng, horne-
based education, itinerant teachers, remedial 

teaching, etc. 

As per Information available, upto 30th Septem-
ber, 2008, 27.23 lakh children with disabilities 
were identified under SSA, of whom 22.53 lakh 

children were enrolled in general schools. 
0.88 lakh children with disabilities have been 

covered under Education Guarantee Scheme 
and Alternative and Innovative Education and 

1.12 lakh children with disabilities are being 

provided home-based education. 

Upto 30th September, 2008, about 17.59 lakh 
teachers of general elementary schools were 
trained for Inclusive education for 3-6 days and 
0.79 lakh teachers trained for 90 days. 

Ramps and handrails have been provided In 
6.48 lakh elementary schools up to 30th 
. September, 2008 so as to make them barrier-

free. 

11.26 lakh students with disabilities of elemen-
tary schools have been provided asslslive 

devices under SSA upto 30th September, 2008. 

(iI) Under another Centrally Sponsored Scheme of 
MHRD called ·Integrated Education for Disabled 
Children (IEDC)·. In 2007-08, assistance has 
been given to 18 States and 3 UTs for 64307 
schools were 3.57 lakh children with disabilities 
studied In 2007-08. The scheme has been 
revised in 2008, and the revised scheme known 
as "Inclusive Education of the Disabled at 
Secondary Stage (IEDSS)" will now cover 
education of all children with special needs In 

Class IX to XII. 
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(1/1) Under the "Deendayal Disabled Rehabilitation 

Scheme (DDRS)" of the Ministry of Social 

Justice and Empowerment, assistance Is being 

provided for education and vocational training of 

approximately 60,000 children with disabilities In 
about 700 Institutions of special education and 

vocational training belng run by Non Govem-

ment Organizations. 

(iv) 12450 teachers specially equipped to teach 

children with disabilities are being trained In 389 

Institutions recognl.ad by the Rehabilitation 

Council of India every year. In addition, 

approximately 4500 special teachers are being 

trained through distance mode In 113 study 

centres. Thus, approximately 16950 special 

teachers for teaching children with disabilities 
are being trained every year. 

(v) Central Board of Secondary Education has 

provided special facilities to meet the needs of 

students with disabilities In examination. For 
visually Impaired children, It has provided facility 

of scribe. extra time of 60 minutes in each paper, 

altematlve questions in lieu of questions having 
visual Inputs, and use of computersllypewrJters 
for writing answers. For hearing Impaired, there 
is an option to take only one language. 

Promotion of Tourism In North Eastern Region 

*188. SHRI REWATI RAMAN SINGH: 

SHRI NAKUL DAS RAI : 

Will the Minister of TOURISM be pleased to state : 

SI. Name of the State 

No. 

2 

1. Arunachal Pradesh 

2. Assam 

2005.()6 

3 

2063.18 

2125.00 

(a) whether the Govemment Is contemplating to 

formulate any Special scheme to promote tourism In the 

North Eastem (N.E.) Region Including Sikkim; 

(b) if 80, the details thereof; 

(c) the financial assistance provided during the 

last three years and the current year for the purpose; 

and 

(d) the steps berng taken to develop Infrastructural 

facilities In the N.E. Region Including Slkklm? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI) : (a) to (d) The 

development and promotion of lourlam' Is primarily 

undertaken by the State GovemmentslUnlon Territory 

Administration themselves, However, It1e MInistry of 

Tourism provides Central Financial Asaistance on the basis 

of project propoaal8 received from the Slate Govemmental 

Union Territory Administrations that are complete In all 

respect as per scheme guidelines, baaed on Inter-ae 

priority and funds released subject to availability under 

respective head every year under the following IChemes. 

(I) Productllnfrastructure Development for Destina-

tions and Circuits 

(II) Fairs and feativalalEyenta 

(ill) Information Technology 

The Financial assistance provided during the last three 

years and the current year for various tourism projects In 

the North East Is given as under:-

Amount Sanctioned (Ra. In lakhs) 

2006-07 2007-08 2008-09 

4 5 6 
" 

1980.30 3330.12 2102.42 

2453.39 1271.90 1321.97 

" 
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2 3 

3. Manlpur 57.30 

4. Meghalaya 5.00 

5. Mizoram 1614.41 

6. Nagaland 1733.97 

7. Sikkim 2712.89 

8. Tripura 711.33 

Total 11023.08 

R",strlctlons on New LPG Connection. 

-189. SHRI ABU AVES MONDAL : 

SHRI C.K. CHANDAAPPAN : 

Will th$ Minister of PETROLEUM AND NATURAL GAS 
be pleased to state : 

(a) whether the State owned 011 marketing compa-
nies have stopped providing new LPG connections; 

(b) if so, the details thereof; 

(c) whether the Government owes 011 companies 

huge arrears on account of unpaid subsidy billa; 

(d) If 10, the details thereof; and 

(e) the steps taken by the Govemment In this 
regard? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS (&HRI MURU DEORA) : (a) and (b) No, Sir. Public 
Sector 011 Marketing Companies (OMCs) have not slopped 
release of new LPG connections. New LPG connections 
are made available 8S soon as possible and in any 

case, within a period of sixty daya. At present, new LPG 

connections are available for genuine domestic customers 
and as on 01.11.2008, thee are 1036.9 lakh LPG 

4 5 6 

939.35. 1110.n 5.72 

143S.29 674.40 1238.54 

2613.38 1692.94 318.33 

2340.32 2066.74 2410.46 

2609.42 5554.65 Sm.93 

291.27 1050.76 360.94 

14662.72 16752.28 13531.31 

customers In the country. OMCs have reported that they 
have released 25.6 lakh new LPG connections in the 

country during the period Aprll-Qctober, 2008. 

(c) to (e) Govemment had decided to Issue bonds with 
As. 35,289.50 crores to OMCs In respect of expected 
Ioaaeslunder-realizatlon of marketing sensitive petroleum 
products for the financial year 2007-08. 

Further, Govemment decided to issue bonds with 

Rs. 44,967 crores to OMCs In respect of under-realisation 
on marketing sensitive petroleum products for the first half 

of the year 2008-09. 

OUt of the total outstanding Bonda for As. 59,923.17 
erores (Including Bonds of As. 14,956.17 er0r8S for the 4th 
quarter of 2007-08), Bonds for Rs. 22,000 eroree were 
Issued to the OMCs in November, 2008. 

In addition to above, Govemment provides a fixed rate 
of subsidy from the Budget on domestic LPG and PDS 

kerosene. A provision for As. 2700 erore towards this 
subsidy has been made In the Budget for 2008-09. 

Rehabilitation of Victim. of 

Bhopal Ga. Tragedy 

-190. SHRI GURUDAS DASGUPTA Will the 
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Minister of CHEMICAL AND FERTILIZERS be pleased to 

state: 

(a) whether the Government prc.poses to aet up an 

empowered comrnl88lon to rehabilitate the survivors and 

victims of the Bhopal gas tragedy; 

(b) If 80, the details thereof; 

(c) the steps taken/proposed to be taken by the 

Government In this regard; and 

(d) the latest position of the on-going schemes 

relating to the welfare of Bhopal Gas VIctima? 

TH,E MINISTER OF CHEMICALS AND FERTILIZERS 

AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 

(a) to (c) As decided by the Group of Ministers (GoM) 

constituted to oversee the matters related to Bhopal Gas 

leak Disaster, In their meeting held on 11th June, 2008, 

the Department of Ch~"'lcais and Petrochemicals prepared 

a Draft Proposal on the Terms of Reference, modalities, 

functions, powers, headquarters and other related 

requirements for setting up of the proposed Empowered 

Commission on Rehabilitation of the Victims of Bhopal Gas 

leak Disaster, of December, 1984. After approval of the 

Chairman of the GoM, the proposal for setting up of the 

Empowered Commission with draft Terms of Reference 

covering, inter alia, medical, social, economic and 

environmental rehabilitation was circulated to the Mlnlstrle81 

Departments concerned of the Government of India and 

alao to the State Government of Madhya Pradesh for 

their view8lcomments. The vlew8lcomments from all the 

Mlnlstries/Departments except Department .of legal Affairs 

have been received In the Department of Chemicals and 

Petrochemicals. 

(d) The latest position of the on-going schemes 

relating to welfare of Bhop.I Gas Victims of 1984 18 a8 

under:-

Under the medical rehabilitation plan 7 hospl-

tala, 5 civil dispensaries and 2 pofy cllnic8 and 

3 dispensaries each of the Homeopathy, Unanl 

and Indian Medical Systems are engaged In the 
medical care and treatment of the victims 

residing In 36 gas affected warda of Bhopal. In 

addition, 3 more hospitals consisting one each 

of Ayurveda, Homeopathy and Unanl System of 

medicines are also functioning. The Indian 

Council of MedIcal Reaearch (ICMR) had taken 

up 24 studies to evaluate the effects of MIC gas 

on the victims. The ICMR closed Its research' 

work in 1993-94 and the team of Scientists 

engaged In this work had continued to work 

under the State Government. The Central 

Government had provldett e C'orpus Fund of 

As. 5 crore to continue this work. 

Under the economic rehabilitation, training 

was provided to the youth of gas affected 

wards, 42 work-sheds and 152 Industrial 1hed8 

were constructed for providing employment 

opportunities In the Unlta set up In theae 

sheds. 

Under the social rehabilitation plan 2468 houses 

were conatructed and aflotted to the widows of 

the gas vIoIlms be.ld.. providing initial relief 

measures like pensions to about 1077 widows, 

distribution of milk to the lactating mothers and 

the children, etc. 

Under the environmental rehabilitation, con-

struction of drains, plantation of t..... and 

augmentation of safe drinking water supply was 

taken up. In April, 2006, Government of India 

had sanctioned money for a project under the 

Jawaharlal Nehru National Urban Renewal 

Mission (JNNURM) and the Government of 

Madhya Pradesh had sanctioned Rs. 14.18 

crore to the Bhopal Municipal Corporation 

(BMC) for providing safe drinking water through 

pipelines from the Kolar Reservoir to the 14" , 

localities around the UCll plant site. The 

Government of Madhya Pradesh Is implement-

ing the Scheme. 
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(Translation] 

Survey tor gauge convenlon 

·191. SHRI V.K. THUMMAA : 

SHRI JIVABHAI A. PATEL: 

Will the Minister 0' RAILWAY be pleased to state: 

(a) whether the Railways have prescribed some 

norms for approving the gauge conversion wor!( after the 

completion of Its survey works: 

(b) If so, the details thereof; 

(c) the details of railway lines for whleh proposals 

have' been Included In the rail budget for the year 2008-

09 to get the survey of gauge conversion conducted; 

(d) the number of surveys completed so far; and 

(e) the time frame fixed for completing the survey 

works? 

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD) 

: (a) and (b) Project Unl-gauge was taken up on 01.04.1992 

and the policy adopted for. taking up gauge conversion to 

carry out the conversion of linea at least coat yet providing 

a standard of service not lower tha" w~at the rail users 

were getting on the Metro Gauge covering the following 

(v) To minimize tran88hlpment and to Improve 

wagon tum around by aVOiding delays at 

tran88hlpment points. 

(c) to (e) Details of railway IInei for which surveys for 

gauge conversion have been Included In the RaIlway 

Budget 2008-09 and the targets of completlo~ are as 

follows:-

(i) Bllllmora-Waghal gauge conversion 30.08.2010 

with new line upto Manmad 

(135 Km.) 

(II) Partapnagar-Jambusar-Kavl 31.03.2009 

(75 Km.) 

(III) Jhaghadla-Netrang gauge 31.03.2011 

conversion with new line 

upto Nandurbar (135 Km.) 

(Iv) Mavll-Barl Sadri gauge 31.03.2009 

conversion (82 Km.) 

(v) New Mal-Maynagurl Road 30.09.2009 

gauge conversion (60 Km.) 

{English] . 

Revlva' of CloI8d1Slck Fertilizer Unite 

areas: ·192. SHRI SUNIL KHAN : 

(I) To take up conversion of lines to develop 

altematlve broad gauge (8G) roUtes obviating 

the need for doubling existing BG lines on these 

routes. 

(Ii) To establish new BG links between stations 

connected by other BG lines. 

(iii) To establish BO connection to ports, Industrial 

centres and locations having potential for 

growth. 

(Iv) To take' up conversion of lines required on 

stratllie considerations. 

SHRI BASU DEB ACHARIA : 

Will the Minister of CHEMICALS AND FERTILIZERS 

be pleased to state : 

(a) the details of closed or sick fertilizer units in 

the country alongwlth the reasons for their closure! 

slckn ... ; 

(b) the present status 0' revival of sUC?h units 

alongwlth the funds required for their revival; 

(c) whether the Govemment proposes to make 

avallBt!1e the feed stock particularly gas at affordable prices 

to the fertilizer units; and 
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(d) If so, the details thereof? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 

AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 

(a) to (d) Under the administrative control of DOF, only 3 
companies are presently 8lck and are registered with Board 

of Industrial and Financial Reconstructlon (BIFR) undeC 

Sick Industrial Companies (Special Provisions) Act, 1985. 

As on March 2008, these are Fertilizer Corporation of India 

Limited (FCll), Hlndustan Fertilizer Corporation Limited 

(HFCl) and Madras Fertilizers Limited (MFl). The units 

under FCll and HFCl are closed in pursuance to an earlier 

Government decision In the year 2002. The details of the 

units of said companies and the reasons for their closure 

and sickness are given In the enclosed statemer:'t. For 

revival of closed units, Governrnent on 30.10.2008 

considered the proposal and decided to revamp the 

Baraunl unit of HFCl through Special Purpose Vehicle 

(SPV) promoted by fertilizer PSUalCooperatlve arid 

approval has also been accorded for constitution· of 

Empowered Commlnee of Secretaries to look Into all 

financial models for revival of each of the closed units 

alongwlth looking Into the linkages Including gas. The 

Government has also accorded In principle approval for 

considering write-off Government of India loans and Interest 

liabilities of FCll and HFCl, however, final decision on the 

waiver will be taken when fully tied-up proposals are 

received by the Government. Regarding funds required for 

revival of every unit, as per TEFR prepared by the Projects 

Development of India Umlted (POll), It has been estimated 

that approximate cost of one brown field project with 1.155 
MT capacity will be around Rs. 4500 crores. The exact 

'requirement of funds will be known as and When fully tied 

up proposal for revival of each unit Is finalized. 

As regards Madras Fertilizers Umited (MFl) which Is 

a loss making company but malntalnlng production of 

Urea and has temporarily shut down NPK plant, a financial 

restructuring package based on the recommendation 

of MIs Deloitte Is under actlve consideration of the 

Government. 

Regarding the availability of feedstock, particularly gas 

at affordable· price to fertilizer units, Government has 
decided that the existing and future requirement of gas for 
fertilizer sector will be met in Its entirety frorn the existing 
and fl:'ture diScoveries of ga8 In the country. The 
requirement of gas for revamp/expansion and conversion 
of existing fertiilzer units Including revival of closed units 
has been 1Iccorded highest prlorlty.in allOcation of gas from 
the addltlbnal supplies beyond 2008-09. The price of , 
domestic gas to be available from KGD-6 basin has been 
decided by the Government at USD 4.2 per mrnbtu at land 
fall point. As regards affordablllty of price in future, 
the consuming unit· hAs to take a decision on meriis 
keeping In wew tht prevailing concession policies/subsidy 

. regime. 

. Details, ot the SicklClossd Public Sector 
,..' . 

Fertilizer Companies 

I. FEmUZER CORPORATION OF INDIA .LIMITED 
(FCIL) •. 

Date of Incorporation 

Date of Re-organlsatlon 

Declared sick since 

Unlt-wl.. deglla 0' FCIL 

Name of Unit Government 

Slndri 

Gorakhpur 

Talcher 

Ramagundam 

Korba Project 

dec:i8lon to 
close down 

5.9.2002 

18.7.2002 

18.7.2002 

18.7.2002 

30.7.2002 

1.1.1961 

1.4.1978 

1992 

Reasons for closure 

The parent company 

namely FCll was con· 

tlnuQUsly making losses 

due to variety of reasons 

such 88 vintage of plants, 

technological obsoles-

cence, mismatch of 

equlpmenVcapacity and 

lack of investment 01\ 

upgradationlmodernlza-

lion 



27 Written AnsW61S DECEMBER 11, 2008 to Questions 28 

II. HINDU STAN FERTILIZER CORPORATION LIMITED 
(HFCl). 

Date of Incorporation 

Declared sick since 

Unit-wi.. detail. of FCll 

Name of Unit Govemment 

Baraunl 

Durgapur 

Haldle Project 

decision to 
close down 

5.9.2002 

5.9.2002 

18.7.2002 

1.4.1978 (By reorga-
nisation of FCll 

1992 

Reasons for closure 

The parent company viz. 
HFCl had been continu-

ously incurring losses due 

to a variety of reasons 
Including ab80lete tech-
nology, dellgn end eqUip-

ment defiCiencies, power 

shortages, problema In 
Industrial relations, sur-

plus manpower and re-

source constraints 

III. MADRAS FERTlL.lZERS LIMITED 

Date of Incorporation 

Registered with BIFR 
since 

Reasons for sickness 

December, 1966 

March, 2007 

Policy changes In pricing 
of urea from 2003-04 and 
complex fertllizera from 
2002-03 and non-

recognition of past Invest-
ment Incurred for revamp 
of Ammonia and urea 
Plantl. 

Production Coat 0' Chemical Fel1lllzera 

*193. SHRI RANEN BARMAN : 
SHRI HITEN BARMAN : 

Will the Minister of CHEMICALS AND FERTILIZERS 

be pleased to state : 

(a) whether the production cost varies substantially 
among different Industrial units producing chemical 
fertilizers In the country; 

(b) If so, the highest and the lowest production coat 
of each cheml~ fertilizer being produced in the country 
during the currant year, unit-wise; 

(c) the re880ns for such wide variance In the cost 
of production of fertlRzera; and. 

(d) the steps taken/proposed to be taken by the 
Govemment to rationalize cost of production? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTEA OF STEEL (SHAI RAM vILAs PASWAN> : 
(a> to (d) Urea 

The production cost of urea varies substantially among 
different urea prodLlclng units In the country. The difference 
In production cost Is on account of difference In the feed 
stock/fuel used, energy consumption, vintage of plants, 
technology, capacity of the plant etc. The highest and 
lowest provisional normated COlt of production of urea 
producing units notified al on 2nd December, 2008 II 88 
below:-

Name of Unit Provisional notified ratel Remarks 
Including Sales Tax on 

Inputs (As/PMT) 

lowest BVFCl - Namrup III 6125 Belongs to Group I: Pre'92 Gal 

Highest MFL, Madras 37008 Belongs to Group III: Pre'92 Naphtha 
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In order to reduce the difference in the cost of .',. , 
production across various urea producing . units, the 

, ' 
Government has announced a New Pricing Scheme which 
Is a group based pricing aimed at reducing the difference 

manufacturers In the country Irrespective of the source of . , 

Inputs/raw materials being. used by them. However, the 

normated cost of production 'of complex felifllzer 

varies 8Cf088 various manufacturers due to the variation 
in the cost of production of urea between units wtthlna , 'l In the cost of production of 'N' present In the Complex 
group. Further, the non-gas based units namely naphtha fertilizer. The Industry on the basis of feed stock being 
and OfILSHS based units have been mandated to convert 

to gas by March, 2010 in order to move towards a uniform 

fuellfeedstock and reduce the difference In cost of 

production across various units. 

Ph08phatlc FertlJlzer 

Normated cost of production allowed for Indigenous 

DAP under the concession segment Is same for all 

Complex FertlUzer ':'LOweal 

used for production of 'N' In the complex fertilizer 

have been divided Into four groupa namely Imported 

Ammonia, Natural gas baaed captive ammonia. 

naphtha baaed captive ammonia and Imported ammonia! 

urea mix for manufacturing complex fertilizers. The 

loweat and highest cost of production of various complex 

fertilizers as notified for September, 2008 Is as 
.foIIows:-

Highest 

Unit Cost (Ra.lMT) Unit Cost (Rs.lMT) 

20:20:0:13 GSFC, Baroda 

10:26:26:0 CFL, Vizag 

12:32:16:0 GSFC, Slkka 

14:35:14:0 CFL, Vlzag 

Ammonium Sulphate GSFC, Baroda 

In SSP, the cost of production la dependent upon the 

80urce of Rock Phosphate I.e. Indigenous or Imported. Thul 

the manufacturers are divided Into two groups dependtng 

upon the source of Rock Phosphate. The coat of production 

for each group Is as below:-

SSP (Indigenous Rock Phosphate) 

SSP (Imported Rock Phoaphate> 

(As.lMT) 

M notified for 
October 2008 

As. 9,223 

As. 16,403 

34,307 IFFCO, Paradeep 41,613 

49,On TCL, Haldta 49,266 

51,294 TCL, Haldla 51,930 

54,936 TCL, Haldla 55,195 

12,078 FACT, Udyogmandal 18,376 

. 
The Government II encouraging the manufacturers 

using naphtha for production of ammonia to convert to gar. 

80 aa to Incntase the production efficiency and reduce the 

dlfferencea In the coat of production, 

Reduction In Number or AI P •••• nget8 

-194. SHRI AJOY CHAKRABORTY: Will the Mlnlater 

of CIVIL AVIATION be pleased to Itate : 

(a) whether the passenger volume In AJr India (AI) 

has drastically reduced In recent times reaultlng In' I 

discontinuation of lOme fllghta; 

(b) If 80, the details thereof; and 
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(c) Itle measures taken by the Govemment to 

improve the situation? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) and (b) Due 

to very high cost of ATF and subsequent Impact on airfares, 

there has been a declining trend In the passenger volume 

during 2008 as compared to 2007. As far as Air India Is 

concemed, the passenger volume during the April to 

September, 2008 has declined by 35% and 26% on 

Intemational and Domestic sectors respectively as com-

pared to the corresponding period last year. 

(c) The following measures have been taken by Air 

India to Improve the load factor and to generate more 

revenues:-

(1) Ordering of 111 new aircraft and phasing out 

of old aircraft to Improve on-time performance 

and schedule reliability. 

(2) Soute rationalization and withdrawal of flights 

from some loss making routes to save on cost 

of operations. 

(3) Product Improvement measures like refurbish-

ment of existing fleet, city check-In, advance 

airport check-In, e-tICketing, etc. 

(4) Joining star Alliance, an Alliance of major 

airlines in the world, to Improve its market reach 

and revenue. 

(5) Rationalization of menus and oatering upllftment. 

Tourlat Police 

*195. SHRI SUGRIB SINGH: 
SHRI NAND KUMAR SAl 

Will the Mintater of TOURISM be pleased to state : 

(a) whether guidelines have since been framed for 

formation of a tourist security organization for the safety 

and security of touriats; 

(b) If so, the details thereof; 

(c) whether the Ministry of Tourism has l8Sued any 

guidelines to various States to constitute tourist police: 

(d) If so, whether the Union Govemment proposes 

to provide any financial assistance to the States for the 

said purpose; and 

(e) If so, the details In this regard? 

THE MINISTER OF TOURISM AND MINISTRY OF 

CULTURE (SHRIMATI AMBIKA SONI) : (a) and'(b) Yes, 

Sir. Ministry of Tourism In consultation with Ministry of 

Home Affairs, Ministry of Defence and State Govemmental 

Union Territory Administrations has framed guidelines for 

formation of Tourist Security Organlzatlon(s) comprising Ex-

Servicemen, for the safety and security of tourists. The 

guidelines have been sent to State Govemments and Union 

Territory Administrations. 

(c) to (e) 'Public Order' and 'Police' are State subjects 

as per the Seventh Schedule of the Constitution of India. 

As such, the prevention of crime, including crimes against 

tourists is the primary responsibility of State, Govemmental 

Union Territories. However, in order to ensure safety and 

security of tourists the Ministry of Tourism has advised all 

the States GovemmentslUnion Territory Administrations to 

deploy Tourist Police in the StateslUTs. The State 

Govemments of Andhra Pradesh. Kamataka, Goa, Kerala, 

Maharashtra, Himachal Pradesh, Rajasthan, Jammu and 

Kashmir, Uttar Pradesh, Deihl, Punjab. Madhya Pradesh 

and Orissa have deployed Tourist Police In one form or 

the other. 

Lit. Saving Drugs 

*196. SHRI ASADUDDIN OWAISI : 

SHRI ANANDRAO VITHOBA ADSUL : 

Will the Minister of CHEMICAL AND FERTILIZERS be 

pleased to state : 

(a) whether the Govemment has examined the 
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recommendations of the Task Foroe I8t up In April, 2005 

to ensure the availability of life saving drug. of reasonable 

prices; 

(b) If 10, the details thereof; 

(c) the details of recommendatlonl of the said Task 

Force Impl.mented 10 far; and 

(d) the extent to which theae recommendations 

have been able to control the price. of life saving drug. 

In the country? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 

AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 

(a) to (d) A T .. k Force headed by Dr. Pronab Sen, Principal 

Advisor (PP), Planning CommlHlon, WII set up on 

29.11.2004 to explore various options other than price 

control for achl.vlng the objective of making avallabl. life 

living drug. .t reasonable prlcea. This Committee 

submitted Ita report to the Govemment on 20th September, 

2005 and made MY.raJ wide ranging recornmendatlonl 
such II on modalities of bulk drug pricing, pricing of 

formulation. only, ceiling price. for all formulation., 

rationalization of excl.. duty, promotion of generic drug., 

providing aooe •• ,blllty of medlcln.. to BPL f.mllles etc. 

lOtion on lome of the recommend.tlonl of th' Tllk Force 

IUCh .. Strengthening of Drug Regulatory Mec:hanlam, 

Revlv., of Public Stelor Enterprl ... , creation of • I8parate 

Plan Fund to amall scal. unlta for achl.vlng Scheduled· 

M compliance, Provl.1on of Health Inaurance etc. has 

already been Initiated by the Govemment. 

Baled on the recommendations of thla Task force and 

aubs&quent dlscuHlons with Inputs from National Pharma-

ceutical. Pricing Authority (NPPA) and other allkehalders 

the Draft National Pharmaceutloala Policy WII framed by 

thl. Department. Certain recommendations 0' the Task 

Force h.v. betn included In the Draft NatIonal Pharma-

ceutioaII PoIlcy·2006 aubmltttd to the Union c.blnet for 

oon.lderatlon and IPProvai. The Cabln.t conlkJered the 
Policy in Its meeting held on 11.1.2007. It was decided that 

the matter may, In the first Instance, be considered by a 

Group 0' Mini .... (GOM). GOM ha. alnee been con.tltuted 

and haa held four "'"tlnga 10 far. Theta.t mettlng of the 
GOM was h.'d on 30.4.2008. The GOM has not yet made 

Its recommendations to the Cabinet. 

Touriat Accommodation 

·197. SHRI M. SREENIVASULU REDDY: 

SHRI K.S. RAO : 

Will the Mlnleter of TOURISM be pleased to .lIte: 

(a) whether there is an acute .hartag. of hotel 

room. In Deihl to meet the requirement of the 

Commonwealth Games 2010; and 

(b) If '0, the action liken to address the shortage 

of hotel accommodation particularly In budget category? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI) : (a) and (b) Ye., 

Sir. However, Ministry of Tourism haa been In regular touch 

with all the land owning agencies In the NatIonal Capital 

Territory of Deihl like Minlatry of Urban Development, Deihl 

Development Authority and Deihl Metro Railway Corpora-

tion, Mlnlatry of Rallwaya, Ministry of Civil Aviation, Deihl 

Int,matlonal Airport Umlted, Govemment of Haryana and 

Govemment of Uttar Prad,ah for overcoming the shortage 

of hotel rooms In Deihl. 

II.... of londl to Fertlll .. r 
Ulnufllcturlng Companl .. 

*198. SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased to 
state: 

(8) whether the Govemment Is compensating the 

fertlllz,r manufacturing companlel by lsaue of bonds of 

long maturity period of 18 to 18 yeara bearing a coupon 

rate of about 8 percent and that thel8 bonda are traded 

at a heavy diacount In the marUt; 

(b) If so, whether this Is one of the major reasons 

for the low production of f.rtlllz.... In the country 
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which in tum leads to shortage of fertilizers and non-

availability of the same to farrnera at the same time of 

aowtng of crops; 

(c) if so, the reaction of the Govemment thereto; 

and 

(d) the steps being taken by the Govemment in this 

regard? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 

AND MINISTEA OF STEEL (SHAI RAM VILAS PASWAN) : 

(a) In 2007-08, fertilizer bonds worth As. 7500 crore was 

Issued to fertilizer companies In two tranche of As. 3890 

erore and As. 3610 erore each. The coupon rate of the 

bonds wss 8.3% with 16 year tenure (Tranche-I) and 7.95% 

with 18 years tenure (Tranche-II). The trading of bonds in 

the market depends upon the prevailing market conditions 

and the yields expected by the market on various 

Govemment seourlties. The fertilizer companies have 

reportedly sold these bonds at various point of time 

for the last one year with discount ranging from 0% to 

13%. 

In the current year, It is proposed to release As. 14000 

crore of bonds in lieu of cash fertilizer subsidy to the 

fertilizer companies. 

(b) to (d) The production of urea and complex fertilizer 

In the current year is expected to be higher as compared 

to 2007 -os in the country. The production of DAP has falien 

In the current year as compared to 2007-08 due to shortage 

of availability of raw materlalslinputa in the Intemational 

market, as more than 90% of the Indigenous production 

of phosphattc fertilizer i8 dependent upon Imported rock 
phosphate and phosphoric acid. As evident from above, 

the lseue of bonds In lieu of cash fertilizer subsidy ia not 

the major reason for low production of fertilizer In the 

country. 

Sale of Unapproved Brand of MedIcIne 

*199. SHRIMATI NIVEDITA MANE : 

SHAI EKNATH MAHADEO GAlKWAO : 

.• . Will the Minister of CHEMICALS AND FERTIUZERS 

'-b4"pleued to state: 

(a) whether the National Pharmaceutical Pricing 

Authority (NPPA) had recently announced that drug 

markers altering the strength or changing the Ingredients 

of their brands to aklrt price control and Increase retail price 

of their formulations would face action; 

(b) If so, the details thereof; 

(c) whether the announcement was made after 

receipt of some complaints In this regard; 

(d) If so, the details thereoi; and 

(e) the action taken by the Govemment thereon 
against the manufacturers Involved? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 

AND MINISTEA OF STEEL (SHRI RAM VILAS PASWAN) : 

(a) to (e) NPPA does not have powers for approvtng the 
strengths or the Ingredients or the dosage of medicines 

of sale In the market. These powers are vested under the 

Drugs and Cosmetics Act, 1940 and Rules, 1945 to the 
Drugs Controller General of India (DCGI).-However, Para 

8(6) of Drug Price Control Order, 1995 provides that no 

manufacturerllmporter ahall market a new drug not covered 

by a price order laaued by NPPA or a new dosage form 

of any existing scheduled formulation without obtaining the 

prior approval of Its price from the GovemmentINPPA. The 

responsibility of taking the requlshe price approval from 

NPPA under the DPCO'1995, therefore, 18 on the 
manufacturer to importer and also on the DCGI to Inform 

NPPA of such approvals. 

The matter has repeatedly come to the notice of 
GovemmentINPPA. During the put few monthe the 
Department has taken up the matter with the DCGI under 
Intimation to NPPA. Given the aforeuld clrcumatancea In 

which NPPA does not have powere and having regard to 

the fact that the reaponalbility of approving such producla 
of the changed compoahlon, doIasP form, etc. Is V8It8d 
In the DOGI; NPPA take recouree to fixing prtcel of 
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8Ohedu1ed formulations as and when this Information 
cornea to lie notice. In addition, NPPA take. action for 

detection of auch scheduled formulations seiling In- the 
market without the required approval of price for NPPA by 

a variety of measurel. Such mealures Include monitoring 
the prloea of 811 scheduled formulations to the extent 
Information Is available In the ORG IMS monthly report to 
NPPA. Information provided by different State Drug 
Controllers (ilnee NPPA does not have any separate field 

organization), Information from NGOs and other 10Urces 
as allO through market surveillance such 88 procurement 
of samples from the open market and analysis of their 

pricel etc. 

whenever It comes to the knowledge of NPPA that-any 
company II manufacturing/marketing scheduled medlclnel 

In new dOlageslcompoaltlon (other than the dosea! 
composition for which ceiling price exist) which have not 

been notified by the NPPA (I.e. selling without p~ 
approval); NPPA regularly lalue. Show Cause Notice to 
the defaulting companies Bl'!d take appropriate action II 
per the provisions of DPCO'95 Including fixing ceiling prioe 

of the Formulation. 

Revlva. of Phal1Mceutlcal. Unlta 

*200. SHRI PARSURAM MAJHI : 
SHRI HANSRAJ G. AHIR : 

Will the Minister of CHEMICALS AND FERTILIZERS 

be pleBled to state : 

(a) whether a number of public aeotor pharmaceu-

ticals unite have been cIoIed down; 

(b) If so, the number of auch closed unite and their 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 

(a) Out of 10 Central Pharma Public Sector Undertakings, 
only four Pharmaceutical Public Sector Undertakings have 

been closed. 

(b) and (c) The following public sector pharmaceut1caJs 
companies have been closed baed on the orders of Board 

for Industrial and Financial Restructurlng:-

No. of workers 
Affected 

(I) Bengal Immunity Umlted (BIL) n5 
Kolkata 

(II) Smith Stainlatreet Umlted (SSPL) 519 
Kolkata 

(III) Maharashtra Antlblotic8 and 234 

Pharmaceutical Ltd. (MAPL) 

Nagpur 

In addition one Pharmaceutical Central Public 
Sector Undertaking namely Manlpur State Drugs and 
Pharmaceuticals Ltd. (MSDPL), W8I cloHd on aocount of 
unavoidable clrcumatance. as recommended by the 
Board of DIrectors of the Company. Which Inctuded 
repreaentat1vn of the State Govemment. Suitable retrench-
ment oompensatlonNoluntary Separation Scheme 

benefits have been give to the workers of each of these 

CPSUs. 

However, the following major Pharmaceutical Central 
Public Sector Undertaking. (CPSU.) are being revived by 

l~tIon.~ the Government a. per the approved revival packages for 
each of thne CPSUs:-

(c) the number of workel'l affected thereby; 

(d) whether the Government propoaea to revive 

those units; and 

(e) If 10, the steps takenlbelng taken by the 
Government in this regard? 

(I) Hlndu.tan Antlblotic8 Umlted, PUN. 

(II) Bengal Chemical. and Pharmaceutlcall Umlted, • 

Kolkata 

In addition a revival package for another IUCh large 
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CPSU, i.e. Indian Drugs and Phannaceutlcal. LlmHed 

(IDPL) Is under consideration. 

(d) and (e) No, Sir. However, con.lderlng the directions 
of Appellate Authority for Industrial and Financial 

Reconstruction (AAIFR), Govemment I. examining the 
possibility of revival of Bengal Immunity Limited (BIL), 

Kolkata. 

[Trsnslstion} 

Sub.ldy on Tl'ln.portation of Fertilizers 

1763. SHRI ANURAG SINGH THAKUR : Will the 

Minlater of CHEMICALS AND FERTILIZERS be pleased to 

state: 

. (a) whether the Union Govemment has accorded 

approval In principle for giving aubtldy on tranaportallon 

of fertilizers to Himachal Pradesh on the Une of subsidy 

being given to Jammu and Kashmir and North Eastem 

States; 

(b) If so, the details thereof; and 

(c) if not, the time by which final decls/on Is likely 

to be taken by the Union Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHAI B.K. 

HANDIQUE) : (a) to (0) The Special Freight Reimbursement 
Scheme (SFRS) applicable In the state of J and K and 
North Eastem States up to 31st March, 2008 wa. not 

applicable for the state of Himachal Pradesh. 

With effect from 1 st April, 2008, ·The policy for uniform 

freight subsidy on all fertilizers under the fertilizer subsidy 

regime· has been made applicable. Under this scheme, the 
SFRS for J&K and N.E. states stands wHhdrawn as the 

freight will now be paid on actual leada. This policy 18 

applicable for all states through out the cou.ntry Including 
Himachal Pradesh, Jammu and Kashmir and North Eastem 

States. Thus w.e.f. 01.042008, the same freight policy Is 

applicable for all the states Including HP, JK and North 
Eastern States. 

[English} 

Price. and Availability of Generic 

Medicine. 

1764. SHRIMATI JAYAPRADA : Will the Mlnlater of 

CHEMICAL AND FERTILIZERS be pleased to state : 

(a) whether prices and availability of generic 

medicines would automatically Improve If excise tariff on 

generic/pharmacopelal essential medicines Is reduced In 
comparison to branded medicines as ·In the past; 

(b) if 80, the details thereof; 

(c) the details of recommendations of Hathl 

Committee on pharmaceutical Industry to phase out 
branded medicines wHh generic medicines; 

(d) the reasons for not taking any action In the 

matter: and 

(.) the .tepa being taken by the Govemment to 
Implement the recommendations of the Hathl Committee 
In the public Interest? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) to (e) A Committee on Drugs and Pharmaceuticals 
Industry under the Chalnnanshlp of Shrl Jalsukhlal Hathl 
was constituted on 8.2.1974 to examine various faceta of 
the Drug Industry In India with a vtew to promoting growth 
of the Drug Industry. The Committee submitted It. report 
in April 1975 and recommended, Inter-aUa, abolition of 

brand name. in a phased manner and procurement of 
alngle Ingredient drugs and drugs Included In Indian 

Pharmacopoeia for Central and State Government Inltltu-
1I0ne and local bodies under ganerlo nam ... Govemment 
laid a Statement on the Table of the Lok Sabha on 29 
March, 1978 containing Its deciSions on the recommenda-
tions of the CommHtee, Later this came to be known a. 
Drug Policy, 1978. 
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[Translation] 

Charging of ExC8H F ..... 

1765. SHRI CHANDRA DEV PRASAD RAJBHAR 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether passengers are being charged exceaa 

farea by clerks for ordinary tickets and reserved tickets In 

Darbhanga, Patna, Mughal Saral and Muzzaffarpur railway 

stations and they are subjected to misbehaviour on protest; 

(b) If 80, the details thereof; 

(c) the total number of surprise checka conducted 

in the current year and the total number of officials found 

guilty in this regard; and 

(d) the action being taken by the Railways to 

prevent such act by the Railway officials? 

THE MINISTER OF STATE OF THE MINISTRY OF 

RAILWAYS (SHRI A. VELU) : (a) to (d) Though some 
cases of exceaa charging of fare by Booking Clerks at 

stations have come to notice, no such complaint W88 

received regarding misbehaviour by Booking Clerks. To 

prevent such type of malpractices, frequent checka are 

conducted by Commercial as well as Vigilance departments 

and the staff wherever found responsible are taken up 

under Diactpllne and Appeal Rules. However, no separate 

atatlatica in this regard Is maintained. 

Higher prien of medici.,.. 

1786. SHRI TUKARAM GANGADHAR GADAKH : Will 

the Minister of CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether the prices of medicines In the country 

are higher than the other countries; 

(b) If 80, the reasons thereof; and 

(c) the atepe takenlpropoaed to be taken by the 

Government to reduce the prices of medlclnea? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 

AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 

(a) to (c) It Is generally observed that the pr1c88 of the 

medlclnea In the country are leaaer 88 COfI1)8rad to similar 

formulations In moat 01 the other countries. 

Various stepa such 88 reduction In excise duty on 
medicaments, effective monitoring 01 price rIae of n0n-

Scheduled formulations by NPPA, creation 01 Enforcement 
Division by NPPA, fixing/revision 01 prices of scheduled 
formul8t1ons by NPPA etc. have been taken by the 

Govemment of further bring down the pr1c88 of rnedIcfnea. 

Budget .llocation for development of 
8C and OBC 

1767. SHRI M. ANJAN KUMAR YAOAV : 

SHRI GIRIDHARI YADAV : 

Will the Minister 01 SOCIAL JUSTICE AND EMPOW-

ERMENT be pleased to state: 

(a) whether only 8.4% of the budget allocation on 

the Mlni8try h88 been eannarUd for the development of 

Other Backward Cia.... (OBCs); 

(b) If 80, whether only 74% of the budget 

allocation Is being spent on the development of Scheduled 
Castes; 

(c) the reaction of the Govemment In thie regard; 

and 

(d) the stepa taken by the Govemment to provide 

matching allocation for other backward ~? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 

SUBBULAKSHMI JAGAOEESAN) : (a) 9.90% of the budget 

allocation of the Ministry hal bNn earmarked for the 

development of OBC. during ~. 

(b) The allocation for the development of SCa 
during 2008-09 Ie 75.84% of the budgetary allocation. 
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(c) and (d) The allocation to various sectors II based 

upon the overall budgetary support and asaeaament of 

resources. 

(Eng/Ish] 

Production of Iron 0,. 

1768. SHRI CHANDRAKANT KHAIRE WIll the 

Minister of STEEL be pleased to state : 

(a) whether the Steel Authority of India Umlted 

(SAIL) has decided to take several measures to Increase 
production of Iron ore; 

(b) if so, the details thereof; 

(c) whether the SAIL has also decided to develop 

new mining blocks and also to augment loading 

facilities; 

(d) If so, the details thereof; and 

(e) the extent to which such steps are going to 

Improve production of Iron ore In SAIL plants? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 

AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 

(a) and (b) Yes, Sir. The Steel Authority of India Umlted 

(SAIL) has decided to Increase production of existing Iron 

ore mines by Increasing their capacities. SAIL has accorded 

approval tot raiSing the capacity of Klrlburu mine from 4.25 
Million Tonne per annum (Mtpa) of 5.5 Mlpa; Meghahatuburu 

mine from 4.3 Mlpa to 6.5 Mlpa and Bolanl mine from 4.8 
Mlpa to 10 Mlpa. The capacity upgradatlon for Gua and 

Barsua Mines Is also under consideration. 

(c) and (d) Yes, Sir. SAIL proposes to develop new 
mines at China, Rowghat, Taldlh, South Block (Klrlburu), 

Central Block (Meghahatuburu) and Thakuranl. For 

augmenting loading facilities at mines, Mis. RITES has 

been appointed as a consultant for preparing the feaslbllltyl 

detailed project reports at Gua, Klrlburu, Meghahatuburu . 
and BoIanI mIn88. 

(e) SAIL Is expected to meet the total requirement 

of Iron ore for Its integrated steel plants from captive 

sources after these capacity augmentation programmes are 

implemented. 

Turnover and Proftt of BHEL 

1769. SHRI K.C. PALLANI SHAMY : Will the Minister 

of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state : 

(a) the annual turnover and profits achieved by 

Bharat Heavy Electrical Umited (BHEL) during the last 

three yeara and the current year; 

(b) whether the BHEL has any proposal to set ~ 

a new coal based power plant In the country; 

(c) H so, the details thereof; and 

(d) the time by which the new plant Is likely to be 
set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI 

RAGHUNATH JHA) : (a) The turnover and plllfit of Bharat 

Heavy Electrlcals Umlted (BHEL) during the last three 

years are as follow:-

Year 

(Rupees In crore) 

2005-06 2006·07 2007·08 2008-09 
(Unaudited! 

Provisional 

upto 2nd 

Quarter) 

Turnover 14525 18739 21401 10492 

Profit Before Tax 2564 3736 ·4430 1532 

Profit After Tax 1679 2415 2859 1000 

(b) to (d) Currently, there Is no proposal for setting 
up any power plant In the country by BHEL on Ita own. 
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However, BHEL has signed a Joint Venture Agreement on 

26.11.2008 with Tamil Nadu Electricity Board (TNEB) for 

setting up of a 2)(800 fM,/ coal based super-crltlcal thermal 

power project at Udangudl in Tamil N3du, registered as 

"Udangudl Power Corporation Umlted". BHEL and TNEB 

wiD hold 26% each In the JVC and the balance 48% 
will be held by Financial InstitutlonalBanks. The power 

plant at Udangudl in Tamil Nadu Is likely to be set up In 

2013-14. 

In addition, BHEL has formed a 50:50 Joint Venture 

company with Power Trading Corporation (PTC) India 

Umltad, named "Barak Power Private Umited" for setting 

up of a 2 )( 125 fM,/ Circulating Fluidized Bed Combustion 

(CFBC) boiler based power plant at SUchar, Assam. This 

plant at Silchar In Assam In likely to be set up In 2011-

12. 

[Translation} 

Impact of global recession 

1no. SHRI SHRIPAD YESSO NAIK : 

SHRI CHANDRA MANI TRIPATHI : 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether global rec888lon has made adverse 

effect on the earnings of the Railways from transportation 

of goods; 

(b) If so, the percentage decrease In freight 

earnings by the Railways during 2008-09 over the previous 

year due to receaslon; and 

(c) the measures taken by the Railways to make 

good thl8 1088? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) No, Sir. The Goods 

earnings to end of October' 2008 (Approx) is As. 29334.98 

crore as compared to Rs.25118.03 to end of October' 2007, 

showing an Increase of Rs.4218.95 CR)f'e I.e. 16.79%. 

(b) and (c) Do not arise. 

[Engliah} 

RMlignmen1 of NIIroHUrodil SectIon 

1771. SHRI BHUPENDRASINH SOLANKI : 

SHRI MAHESH KANODIA : 

Will the MInister of RAILWAYS be pleased to state: 

(a) whether the State Government of GuJarat has 

submitted a proposal In February, 2008 regarding 

realignment of Narol-Naroda Section on National Highway 

No.8; and 

(b) if so, the reaction of the Railways and the 

present status of the proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI A. VELU) : (a) No, Sir. 

(b) Does not arise. 

[TIBntlllltJon) 

Hul,. Oa. Pipeline In Mahe,..htn 

1772. SHRI TUKARAM GANPAT RAO RENGE PATIL: 

Will the Minister of PETROLEUM AND NATURAL GAS be 

pleased to state: 

(a) whether the Government has formulated any 

echeme to lay Hazlra Gas Pipeline In Maharashtra; 

(b) If so, the details thereof; and 

(c) the scheduled date by which tne said pipeline 

is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL) : (a) to (c) GAIL has commissioned Dahej - Uran 

pipeline (DUPL) up to Panvel and Dabhol - Panvel pipeline 

(DPPL) for supply of ga8 to varlou8 cU8tomera In 

Maharashlra. 
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{Engli8h] 

D11COY81'Y of New Oil Field In 
lren by OVL 

1773. SHRI M.K. SUBSA : Will the Minister of 

PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the ONGC V1desh Umlted (OVL) has 
discovered a new 011 field In Iran: 

(b) If so, the details thereof: and 

(c) the country's share In the new 011 field and 

the steps takenJbelng taken to aU88S the reserves 
precisely? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL) 
: (a) and (b) ONGC Vldesh Ltd. (OVL) holds 40% 

Participating Interest (PI) In Farsi offshore exploration Block 

In Iran spread over 3,500 square kilometers, as operator 
and remaining PI Is held by Indian 011 Corporation Ltd. 
(40% PI) and 011 India Ltd. (20% PI). During the exploration 
campaign In Farsi Block In 2006, OVL drilled 3 wetl In BB 
structure. By drilling these 3 new wells, OVL confirmed BB 
structure as an 011 field. 

(c) As per prevailing contractual system In Iran OVL 
Is working under Exploration Service Contract (ESC). OVL 
had engaged an international consultant to 88S88S the 
feasibility of the 011 field development which Included 

reserves study also. Feasibility Report of the field has been 
submitted to National Iranian 011 Company. Iran on 28th 
November, 2008. 

[TranslstJon] 

SIll. of Imported TSP 

1774. DR. LAXMINARAYAN PANDEY: 
SHRI SYED SHAHNAWAZ HUSSAIN : 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether the Government proposes to sell 

Imported Trlpple Super Phosphate (TSP) In place of 01 
Ammonium Phosphate (DAP): 

(b) If so, the details thereof: and 

(c) the quantity of TSP fertilizer Imported from each 

country alongwlth the nam88 of countries from where It has 

been Imported? 

THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTILIZERS AND MINISTER OF 

STATE IN THE MINISTRY OF MINES (SHRI B.K. 

HANDIQUE) : (a) With an objective of supplementing 

availability of Phosphatic fertilizers, the Granular TSP was 

Imported from May, 2008 onwards. 

(b) and (c) The details of countrywlse TSP Imports are 

as under: 

1. Israel 103,158 MT 

2. China 124,212 MT 

Total 227,370 MT 

(Engli8h] 

\ 

Rlverln. Tourl8m 

1775. SHRI BADIGA RAMAKRISHNA 

Minister of TOURISM be pleased to atate : 

Will the 

(a) whether any financial asSistance Is extended by 

the Government for promotion of riverine tourism In Andhra 

Pradelh; and 

(b) If so, the details thereof, during each of the last 
three years, project-wise? 

. 
THE MINISTER OF TOURISM AND MINISTEfi OF 

CULTURE (SHRIMATI AMBIKA SONI) : (a) and (b) 

Development and promotion of Tourism Including riverine 

• tOUrism Is primarily undertaken by the State Govemmental 

Union Territory Administrations. The Ministry of Tourism 

extends Central Financial Assistance for projects proposals 

submitted by the -State GovemrnentslUnion Territory 
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Administrations that are complete as per scheme 

guidelines, subject to availability of funds and Inter-se 
priority. 

The Ministry of Tourism has sanctioned a riverine 
tourism project for circuit development on river Godavari 
and Krishna In Andhra Pradesh during 2007-08 for 
As. 425.95 lakh. 

Voluntary Organlaatlon for SC In 
Mahal'llahtl'll 

1776. SHRI PRATIK P. PATIL : Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) the names and number of voluntary organization 
which are given financial assistance under Centrally 
sponsored schemes for Scheduled Castes In the State of 
Maharashtra during the current year; and 

(b) the names of organizations, whose cases are 
under consideration? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN) : (a) and (b) Names of 
12 voluntary organizations which have been sanctioned 
grants-in-aid so far under the 'Scheme of grants in-aid 
to Voluntary Organizations working for Scheduled 
Castes' during the current year are given In the 
enclosed Statement-I. Voluntary OrganIZations from whom 
proposals have been received are given In the enclosed 
Statement-II. 

SI. 
No. 

Statement-I 

List of voluntary organizations in the State of 
~rashtra who have been sanctioned 

grant during 2008-09 

Name of Organisation 

2 

1. Annapuma Shlkshan Sanstha 

2 

2. Dr. Saba Saheb Ambedkar Shlkshan Prasarak Mandai 
(2006-07) 

3. Sur Mandlr Art Institute 

4. Ekta Bahuuddeshiya Education Society 

5. Gram Vlkas Bahuuddeshiya Sanstha 

6. Shri Sant Shlromani Manmath Swami Shikshan 

Prasarak Mandai 

7. Help Bahuuddeshlya Samajlk Sanstha 

8. Jljamata Shlkshan Praaarak Mandai 

9. Pratap Memorial Charitable Trust 

10. Prerana Janseva Sanstha 

11. Shrl Hanuman Shlkshan Prasarak Mandai 

12. Shri Mahila Bal Kalyan Apang Punarvas V1kas Mandai 

SI. 

No. 

1. 

2. 

3. 

4. 

5. 

Statement-ll 

List of voluntary organizations In the Stars of 

MMJlIrashtrll, from whom the proposals 
have been received 

Name of Organisation 

2 

Lokseva Shlkshan Prasarak MandaI 

Youth Farmer and Health Social Welfare Society 

Nehru Yuva Mandai 

Shri Gurudeo Bahuudlshya V1kas San.tha 

Sadaguru Gramin V1kas P'ratlsthan 

'" 
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2 

6. Maharashtra Homeopathic Foundation 

7. Bhairvanath Sarvajanik Vachanalaya 

8. Swa sau. Shanlibai Punjaji Kadu Patil Vidyarthlni 
Vasligruh 

9. Bharatl Krida and Shikshan Prasarak Mandai 

10. Late Manji Naik Education Society 

11. Kolpewadi Gramin Samajsevi Sanstha 

12. Shri Umajlrao Sanmadikar Medical Foundation 

13. Devl Samaka MahlJa Bahuudeshlya Sanstha 

14. Late Amrutrao Patil Pratlshan 

15. Divyajyotl Gramln and Sahari Vlkaa Sevabhavl 

Shalkshanlk Sanstha 

16. Shrlram Vlkaa Sanstha 

17. Jeevan Vlkas Pratishtan 

18. Shriram Vikas Sanstha 

19. Krantl Jyotl Savltrlbai Phule Bauuddeeshlya 

20. Samrat Ashok Shikshan Prasarak Mandai 

21. Astha Bahuudeshiya Sanstha 

22. Viddyawardhlnl Yuwa and Mahila Bahuddeshlya 
Sanatha 

23. Insat-e-sharlyat Welfare Sahuddeshlya Sanatha 

24. Shri Mahila Sal Kalyan and Apang Punarvasan Vlkas 
Mandai 

25. Kai Nura Naik Bahuddeshiya Sanstha 

26. Pragml! Bahuudeshiya Shaikshanik Sanstha 

2 

27. Aniket Bahuudeshlya Sanstha 

28. Samaj Sansodhan Sarvargin Vikas Sanstha 

29. Bahuuddeshlya Gramln Vikas Sanstha 

30. Bahujan Hltay Glris Hostel 

31. Jai Kalt Sanskrutik Mandai 

32. A1pa Sankyank Shaikshnik Samajlk Vikas Shlkshan 
Sanstha 

33. Awadhoot Medical Foundation 

34. Mahananda Bahuuddeshiya Vikas Samajlk Sanstha 

35. SanJeevani Bahuudd8shlya Vlkas Sanstha 

36. Indira Mahlle Bal Kalyan and Apang Punarvaa Vlkas 
Mandai 

37. Shartlya Dallt Vlkas Parishad 

38. Maulana Abdul Kalam Azad Bahuudehlya Vlkas 
Mandai 

39. Pratap Memorial Charitable Trust 

40. Swami Vlvekanand Shikshan Praaarak Mandai 

41. Herisunder MahUa Bahuddeshlya Shikshan Prasarak 
Mandai 

42. Jyollba Phule Seva Trust 

43. Ahllyadevl Holkar Shikahan Prasarak Mandai 

44. Ekta Bahuuddeshlya Education SocIety 

45. Shrl Saraswatl Dnyan Pra88rak Sanstha 

46. Jay Vishwakarma Sarvodaya Saostha 

47. Shri Chandlka Gramln Vlkas Mandai 
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2 

48. Vlmukt Bhatakaya Jatl Seva Samifl 

49. Chetna Shikshan Sanstha 

50. Ujawal Rural Development Society 

51. Saraswatl Mahlla Sevabhavl Sanstha 

62. Mahatama Fule Yuvak Vlku Mandai 

53. Guruvandan Kalyankarl Bahhuddeshlya Mandai 

54. Adarsh Shlkshan Prasarak Mandai 

55. Manav Vlku Sanstha 

56. Swami Chakradhar Shlkshan Prasarak Mandai 

57. Jijamata Shikshan Prasarak Mandai 

58. Aai Tulja Bhavani Shlkshan and Praslkshan Sanatha 

59. Shrl Raje Sambhajl Shlkshan Prasarak Mandai 

60. Shri Jagdamba Vidya Prasarak Mandai 

61. Shrl Mahila Bal Kalyan Apang Punarvas Vlkas 

Mandai 

Survey of HI8torlCilI and 

Religion. Monument. 

1717. SHRI DALPAT SINGH PARSTE Will the 

Minister of CULTURE be pleased to state : 

(a) whether the Government has conducted any 

survey regarding the religious temples, masjlds and 

churches depicting ancient culture; 

(b) If 80, the details thereof; State-wise and city-

other Important historical monuments, which are being 

controlled by Union Government as well as State 

Governments; 

(d) If 80, the details thereof statewise; and 

(e> the number and names of our religious temples 

which are spreading Vedic culture In foreign countries 

through the reflglous representatives (Pracharak) knowing 

Vedas and other Hindus PUrBnS, Glta etc. by opening 

Institutions alongwith the names of the cities country-wise? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI) : (a) to (d) Such 

comprehensive category-wise aurveys have not been 

carried out by the Archaeological Survey of India. 

(e) No such data is available with the Archaeologi-

cal Survey of India. 

Railway Project In Orl ... 

1 na. SHRI JUAL ORAM : 

SHRIMATI SANGEETA KUMAR I SINGH DEO : 

Will the Minister of RAILWAYS be pleased to state: 

(a) the funds earmarked during Eleventh Plan for 

completing the ongoing projects of Railways In Orissa; 

(b) the project-wise funds proposed to be spent 

during the above plan period on these projects; 

(c) If so, the details thereof; and 

(d) the present status of the progress of each of 

theM projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) No such fund earmarking 

has been done. The funds are being allocated on yearly 

wise; basis as per the availability of resources keeping In view 

the progress of project and their priority. 
(cl whether any survey has been conducted 

regarding the number of historical forts, palaces and (b) and (c) Do not arise. 
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(d) The present statuI of the varioul ongoing projects In Orl~ il given as under:-

S. 
No. 

Name of the Project 

2 

1. Lanjlgarh Roed-Junagarh (56 kms) 

2. Khurda Road-Bolanglr (289 kms) 

• 

3. Harldaspur-Paradeep (82 kms) 

4. Angul-Sukinda Road (98.7 kms) 

5. Talcher-Bimlagarh (154 kms) 

1 . Naupada-Gunupur (90 kms) 

2. Rupsa-Bangrlposl .(89 kms) 

Present Status 

3 

NEW LINE 

In the first phase, work for Lanjigarh-Bhawanipatna (31 

Kms) has been taken up, where earthwork and bridgework 

are In progress. The work is likely to be completed in 2009-
10. 

Khurda Road-BOlangir New Une project Is planned to be 

completed In 5 phases. Earthwork and bridgework have 

been taken up in Phase-I, I.e., from Khurda Road to 

Begunla (36 Kms), which is likely to be completed by 

February, 2010. It is now planned to take up certain 

major bridges in Phase-II, I.e., Begunla-Dasepalla (74 Kms) 

also. 

The work Is being executed through a SpecIal Purpose 

Vehicle (SPV). Final Location Survey (FLS) and soli 

investigations for bridges and embankment completed. 

1146 hectares of land out of the required 1654 hectares 

has been acquired. Work on major bridge. over rivera Luna 

and Mahanadl have been taken up. 

Final location Survey (FLS) hal been completed. The work 

Is to be executed through Special Purpose Vehicle (SPV). 

Land acqulaHlon Is under proceaa. 

FLS has been completed. Land acquilltlon has been taken 

up. 

GAUGE CONVERSION 

Earthwork, bridgework, ballasting and track-linking are in 

progreaa. The project il likely to be completed during 2009-

10. 

Rupse-Baripada-BhanJpur hal been oompleted and c0m-

missioned. The entire project Is likely to be completed 

during 2009-10. 
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1 2 3 

OOUBUNQ 

1. Rajathgarh-Barang (20 kma) 

2. SambaJpur-Rengall (22.7 kma) 

3. Jharsuguda-Rengall (25.6 krns) 

4. Cuttack-Barang (12 kma) 

5. Khufda ~Barang 3rd Une (35 kma) 

6. Sambalpur-ntlagarh (182 kma) 

7. Ralpur-Tltlagarh (203 kma) 

8. Padapahar-Banepani (28 kma) 

9. Bimlagarh-Dumltra (18.3 kms) 

10. BarbII-BaIjamda (10 kma) 

11. Banepani-Jorull (9 kma) 

Airports at Salem, Tutlcorln and 
Pondlcherry 

ln9. SHRI E.G. SUGAVANAM : Will the Minister of 

CIVIL AVIATION be pleased to Itate : 

The work 18 being executed by Rail Vikas Nigam Limited 

(RVNL). Earthwork. and bridgework Including the bridge 

over river Mahanadl have been taken up. The work is likely 

to be completed during 2009-10. 

Earthwork and bridgeWOrk, etc. have been taken up. The 

project is likely to be completed during 2008-09. 

Earthwork and bridgework have been taken up. The project 

Is likely to be completed during 2010-11. 

Earthwork and bridgework, etc. Including Kuakhal Bridge 

have been taken up. The project is likely to be completed 

during 2009-10. 

Earthwork and bridgework, etc. have been taken up. The 

project 18 likely to be completed during 2009-10. 

The work Is to be executed by RVNL through Asian 

Development Bank (ADB) funding. Necessary planning has 

been taken up. 

The work Is to be executed by RVNL through ADB funding. 

Necessary planning has been taken up. 

Padapahar-Dongaposl has been completed. Work on 

balance section Is targeted for completion during 2008-09. 

Detailed Estimate has been sanctioned. Tendering for 

worka has been taken up. 

Earthwork and bridgework have been taken up. 

New work Included In the Budget 2008-09. 

(a) whether the Airports AuthOrity of India (MI) has 

given Its approval for the operations of Salem, Tuticorln and 

Pondlcherry airports; and 

(b) H so, the details thereof? 
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THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) and (b) Salem 

and Tuticorin airports In Tamil Nadu are operational. At 

Pondicherry airport, flights have been temporarily sus-

pended since work on extension of runway Is In progress. 

Once this work is completed, the airport will be declared 

operational. 

[Translation] 

RallMY Quarter. In Kote Dlvl.lon 

1780. SHRI RAGHUVEER SINGH KOSHAL : Will the 

Minister of RAILWAYS be pleased to &tate: 

(a) whether any amount nas been spent on the 

construction of new and renovation of existing houses for 

railway employees under Kota Division during the last three 

years and the current year; 

(b) it so, the details thereof; 

(e) the number ot new houses for which approval 

has been obtained during the said period and the progress 

achieved so far; and 

(d) the relevant detailS thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI A. VELU) : (a) and (b) Rs.422.53 lakhs 

has been spent on the construction ot new staff quarters 

and renovation of existing staff quarters for railway 

employees under Kota Division during the last three years 

and current year. 

(c) and (d) Sanction has been accorded to the 

construction of 538 staff quarters during the last three years 

and current year. Works In this regard are In different stages 

of progress. 

Tl'llin. at PeleJ RellWIIY Station 

H8l. SHRI MANSUKHBHAI D. VASAVA : Will the 

Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have been contemplating 

to provide a halt of Gujarat Express and Jamnagar Intercity 

Express at the Palej Railway Station; 

(b) if eo, the details thereof; and 

(c) It not, the reaeons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI A. VELU) : (a) to (c) Stoppage of 9011/ 

9012 Mumbal Central-Ahmedabad Gularat Exp..... and 

905919060 Surat-HapalJamnagar Intercity Express at Palej 

station has been examined but has neither been found 

commercially Justified not operationally feasible. 

[EngNsh] 

Hydrogen Blended eNG 

1782. SHRI K.C. SINGH "BABA" : Will the Minister of • 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government has taken any decision 

for blending hydrogen with Compressed Natural Gas (CNG) 

to reduce Nitrogen Oxide emission which will be less 

polluting and substantially reduce harmful emission from 

vehicles; 

(b) If so, the details thereot; and 

(c) the time by which the country's first hydrogen 

blended CNG filling station Is likely to begin functioning 

In Deihl and Metro Cities in the country and the cost per 

kg. of such hydrogen blended CNG fuel? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL): (a) No decision has been taken in this regard 

by the Government at present. The matter is at 

experimental stage. 

(b) The Research and Development Centre of 
Indian 011 has undertaken research work by blending 

Hydrogen with CNG on select vehicles. For this purpose, 
a Hydrogen- CNG mixing unit and dispensing station tor 
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the mixture has been commissioned at Fartdabad. 

Presently, a few vehicles are being tested with up to 10% 
hydrogen In CNG. Further, Rand D work had been planned 

Jointly with vehicle manufacturers for carrying out necessary 

modlflcatlons in the engine for achieving the benefits In 

terms of NOx reduction. 

(c) A Hydrogen and Hydrogen-CNG dispensing 

station for fuelling the IOC R and D test vehicles has 

already been commissioned at Rand D Centre of Indian 

011 Corporation in Faridabad. This is the first station of the 

country which is already in operation. Another Hydrogen 

and Hydrogen-CNG Mixture dispensing station (at 100s 
Company Owned and Company Operated (COCO) retail 

Outlet at Dwarka, New Delhi) is planned to be set up by 

Indian 011 Corporation as a part of demonstration project 

which Is partly funded by Ministry of New and Renewable 

Energy (50%) (MNRE) and partly from Hydrogen Corpus 

Fund (50%) created by M llistry of Petroleum and Natural 

Gas. The station Is expected to be commissioned In 

January, 2009 and will be used for fueling the 

demonstration vehicles under various research projects of 

IOC as well as other agencies funded by MNRE. No 

decision has yet been taken with regard to commercial 

supply of such fuel and this decision will depend on the 

outcome of the research/demonstration projects. The coat 

of Hydrogen-CNG blend would also depend on the cost 

of hydrogen production, cost of CNG and the ratio In which 

hydrogen and CNC9 are blended. 

Appointment of Dlrecto... In PSU. 

1783. SHRI NAVJOT SINGH SIDHU: Will the Mlnls~er 

of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 

pleased to state : 

(a) whether the Government has received any 

suggestions to review the policies about appointment of 

Independent director In PSUs; 

(b) If so, the details thereof; and 

(c) the Govemment's reaction thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI 

RAGHUNATH JHA): (a) to (c) In March, 2004, the 

Government had laid down the criteria In respect of age, 

educational qualification and experience for persons to be 

cOnsidered for appOintment as non-official Directors on the 

Boards of Central Public Sector Enterprises. The eligibility 

criteria was further amended by the Government in 

November, 2005 to include 'persons for eminence with 

proven track record from Industry, Business or Agriculture'. 

Venezuel.'. St8ke In P .... deep Refinery 

1784. SHRI NAVEEN JINDAL: Will the Minister of 

PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether Venuzuela's National Oil Company 

PDVSA has proposed to take upto 49% stake In a 15 MT 

refinery being buill by Indian Oil Corporation in Paradip in 

Orissa; 

(b) If so, the total investment proposed to be 

made; 

(c) whether Venuzuela would also provide crude oli 

for the refinery; 

(d) if so, the details of the proposal; and 

(e) the benefits likely to accrue to the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM "AND NATURAL GAS (SHRI DINSHA 

PATEL): (a) to (e) Indian 011 Corporation Umited (IOCl) 

has not received any specific proposal from Venezuela's 

National 011 Company PDVSA, 80 far, for participation In 

15 million metric tonne8 per annum (MMTPA) Refinery 

being set up by IOCl at Paradlp in Orissa. 

Food P.rk. In GuJa .... 

1785. SHRI JASUBHAI DHANABHAI BARAD : Will the 

MInister of FOOD PROCESSING INDUSTRIES be pleased 

to state: 
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(a) whether there is any proposal for setting up of 

food parks in Gujarat during 2008-09; 

(b) if 80, the details of locations earmarked for this 

purpose; and 

(c) if not, the steps the Govemment proposes to 

take to avoid the delays in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 

FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 

SAHAY) : (a> to (c) The Govemment has approved in 

September, 2008, a new scheme for providing financial 

assistance for establishment of ten Mega Food Parks in 

the first phase, out of thirty Mega Food Parks to be 

established during the 11th Five Year Plan. The 

Govemment has approved locations of first ten Mega Food 

Parks in the States of Andhra Pradesh, Assam, Jharkhand, 

Kamataka, Maharashtra, Punjab, Tamil Nadu, Unar 

Pradesh, Uttarakhand and West Bengal. All possible steps 

have been taken to implement the Scheme In a successful 

manner. 

[Translation] 

Level Cro.slng at Plprala 

1786. SHRI HARISINH CHAVDA : Will the Minister of 

RAILWAYS be pleased to state: 

(a> whether the Railways have taken any steps to 

construct a level crossing at Plprala between Palampur and 

Gandhldham; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefore.? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU> : (a> to (c> No, Sir. There Is 

no demand/proposal received from State GovemmentILocal 

authorities for construction of new level crossing at PIpra1a 

between Gandhldham and Palanpur. However, Level 

Crossing No. 147 at Km. 171/8·9 and Level Crossing 

No. 148 at Km. 173/1-2 already exists on elthar aide of 
Piprala station within 600 metres. 

{English] 

Gauge Conversion between Kollam-Thenkss. 

1787. SHRI VARKALA RADHAKRISHNAN : Will the 

Minister of RAILWAYS be pleased to state: 

(a) the details of the gauge conversion work of 

Kollam-Thenkasl railway line; 

(b) whether there Is any target date fixed for early 

completion of doubling between Punalur and Shankottal 

railway line; 

(c) If so, the details theJ80f; 

(d) whether the Railways have any plan to provide 

adequate funds for Kollam-Shankottal railway Ii"e for early 
completion; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) On Oullon·Tenkasi aect1on, 

Tenkasl·Sengonai (8 km) section has been commissioned 
for train services In February, 2008. On the balance portion, 

Punalur-QuUon (45 km) gauge conversion Is targeted for 

completion during 2008-09 and this work Is In advanced 

stage of completion. Punalur-Sengottal (49 Km) 18 a Ghat 

section where final location survey haa been completed and 

detailed estimate has been sanctioned recently. No target 

has been fixed for completion of gauge conversion of this 
Ghat section. 

(b) and (c) There Is no proposal of doubling between 

Punalur a~d Sengottal railway line. 

(d) and (e) Funds for gauge conversion of Quilon-
Sengottal metre gauge line are being provided 88 per works 

planned during the year. An outlay of As. 92 crore haa 

been provided for the project during 2008-09. 
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ROle In ..... lIthen 

1788. SHRI SUBHASH MAHARIA : Will the Minister 

of RAILWAYS be pleased to state : 

(a) the details of proposed Road Over Bridges 

(ROB) In Rajasthan pending for sanction; and 

(b) the Ume by which the aald proJecta are likely 

to be sanctioned alongwlth funds allocated for these 
projectl? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) RaIlways construct Road 

over/under bridges In lieu of busy level croasIng (LC) on 

coat sharing basis If traffic densRy Is one lakh or more 

TVUs (TVU - A unit obtained by multiplying the number 

of trains with the number of road vehicles passing over 

the level crosaIng In 24 hours) at the Le, otherwise on 

deposit terml. Proposals In both case should be sponsored 

by State Government concerned duly fulfHIlng certain 

preliminary pre-requisites required under extant rules. No 
such firm proposal for construction of Road over bridge 

sponsored by State Government of Rajasthan Is pending 

with this Ministry for sanction. 

(b) does not arl. 

ECO Tourlem Policy 

1789. SHRIMATI PRIYA DUTT : Will the MInister of 
TOURISM be plHaed to state : 

(a) whether the Government has formulated 

the National Eco-Tourism Policy and the guidelines 

thereon; 

(b) If 80, the salient features thereof; 

(0) whether the Union Government M8 Iaaued any 

lnatructionB to the State Governmenlll for the lmplemen-

tation of theee guldeHI'I8I; and 

(d) If 80, the details In thIa regard? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI) : (a) to (d) 

Eco-tourtam policy and guldelJnee have already be(m laid 
down and circulated to the State GovemmentsIUT 

AdmInl8trationa by the Ministry of Touri8m. The objective 

Is to preserve, retain and enrich natural reeouroes and to 

ensure regulated growth of Eco-touriam with Ita poaItIYe 

Impact on environmental protecllon and communRy 

development. 

1790. SHRI AViNASH RAJ KHANNA: win the Minister 

of RAILWAYS be pIeued to state : 

(a) the year from which the RaIlways started 

E-Ticketing; 

(b) the amount of revenue collected from the 

E-TICketing last year and the current year; 

(c) the total number of ticket cancelled and the 

percentage of cancellation of E-TIckets: 

(d) whether the RaIlways are planning to form 
new policy to avoid unneoeeaary canoaIIatIon of E·Tick ... ; 

and 

(e) If not, the reasons therefor; 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) .. ticketing 8Cheme wu 
started In the year 2005. 

(b) The amount of revenue ooIlected from 
.. tIcketfng M8 been _ under:-

Financial Year 

2007-08 

2008-09 (till November) 

Aev8nue earned 

(In Re. In CIOI88) 

1295.74 

380e.87 
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(c) 

Anancial Year No. of tickets %age of 

cancelled cancellation 

of .tlcketa 

2007-08 2695895 17 

2008-09 (till November) 5624662 24 

(d) and (e) M tM percentage of cancellation In 

8-tlcketlng II similar to that of normal ..... rvecJ tickets, 

presendy the need to modify the policy for thlt purpose 
has not ~ felt. However, Improvement In tiOketlng 

ayatem Including e-tIoketlng Is a oontlnuous by evolving 

process. 

Thttft from Netlo",' Ubnlry of 
KoIIcMa 

1791. SHRI S.K. KHARVENTHAN : Will the Mlnlater 

of CULTURE be pleaNd to ... te·: 

(a) whether the National treasure, rare books, 

manuscripts and lette/'l asaocIated with freedom fighters 

and national leaders have been lost/stolen from Nation" 

Ubrary of Koikata; 

(b) If 80, the details alongwith the losses Incurred 

thereof; 

(c) whether any steps have been taken to retrieve 
the rare Items; 

(d) If 80, the detaHs thereof; and 

(e) If not, the Nasons therefor? 

THE MINISTER OF TOURISM ~D MINISTER OF 

CUI-TURE (SHRIMATI AMBIKA SONI) : (a) The nattonal 

treasure, rare books, manuscripts and letters aaaocIated 

with freedom flghte,. and national leaders have not been 

lost/stolen from National Ubrary of Kolkata. The stock of 

the above mentioned Items has been verified with the 

catalogue maintained for this purpose and existing stock 

corroborates with the said catalogue. 

(b) to (e) Do not arlee. 

[Translation} 

Food Procell'ng Induatrlel .n 
Uttar P ..... h 

1792. SHRI HARIKEWAL PRASAD : Will the 
Mlnl.r of FOOD PROCESSING INDUSTRIES be pleased 
to atate: 

(a) the nlme and location of food processing 

industrlel situated In Uttar Pradesh which have been 

provided aulstanoe duf'lng the lut three years and the 

current year; 

(b) the time taken to provide a .. lstance after 

receiving the propoul; and 

(c) the step, taken by the Government to reduce 

this time lag? 

THE MINISTER OF STATE OF THE MINISTRY OF 

FOOD PROCESSING INDUSTRIES (SHRI SUBODH 

KANT SAHAY) : <a> The name and location of food 

processing industries ,hUlled '" unar Praduh and 
nnanclal assistance provided II given in the enclosed 

Statement. 

(b) and (c) The Mlnl,try of Food Prooeuing IndUltriu 

disburse, funda dtpendlng upon the viability of proponla 

and availability of funds. The disbursement of grant In aid 

under the plan IOheme for technology upgradatlonl 

modemgltlonlexpanalon hal been deoentrallzed w.e.f. 

1.~.2004 through bankllflnanclal lnatltutlonl to eliminate 

the delay In release of grants. 
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Details of name fIJd location of the food processing Induatrlel ,Itu.ted In Uttar PradHh and provId«J financial 

aslstance during the last til,... yeata and CfJtTfHJt )lNr (uplo November 20(8) 

70 

61. Vear Applicant Name 

No. 
DI,trlct Appn:wed Amount 

(In Iakht Re.) 

1 2 3 4 

8CHEME INFRA. FACI.-INTIO. COLD CHAIN 

1. 2006-2006 CoIarl' Enterprl... Pvt. Ltd. Allah .. 

Total for the Scheme 

SCHEME INFRA. FACI.-VAWE ADDED CENTR!S 

1. 2005-2008 Shyam Roller Flour Mill Sultanpur 

Total for the Scheme 

SCHeMe MODERNIIN.-PfItOC. FOOD INDUS. 

1. 2006-2006 O.l.S. Food Pvt. Ltd. NoIda 

2. 2005-2006 Ekta Gram Vlkat Samltl Allahabad 

3. 2006-2006 R.T. Fooda India Ltd. Shahjahlnpur 

4. 2006-2008 Swadelhl Aahar Pvt. Ltd. Chandeull 

5. 2005-2006 Suman Food ProdI.IcII Hardol 

8. 2006-2006 MahUhaktl Foot» Pvt. lid. Gorakhpur 

7. 200~2006 8wutlk Food Produotl Meerut 

8. 2006-2008 Goyal Edible, Ltd. But! 

9. 2005-2006 Shakumbhrl Expo. Impo. L.td. Muzaffamagar 

10. 2006-2008 Navyug Oramodya Samltl Allahabad 

6 

SettIng up of integrated cold chain '.065 
for Dairy lector 

8.051 

Flour Mill 48.610 

.... eao 

Bread and Bak8IY Productl 17.750 

F&VP Proo. Unit 10.149 

Flour MIlt 46.010 

Flour MlH 50.000 

Flour MIll 26.440 

Flour MIll 29.870 

Bakery Product 20.530 

Flour MIll 36.910 

ModemllaUon of eJdstlng &e.ame 14.3040 
Seed Unit 

Setting up manufacturing unM of 10.000 

OomfIakei 
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2 3 4 5 6 

11. 2005-2006 Pa.-.onl Nutr1tlonall Private Sahlbabad Biscuit 60.000 
Umlted 

12. 2005-2006 SAF Yeast Cooperative Pvt. Ltd. Yeast manufacturing 50.000 

13. 2006-2006 Shyanprabhu Foodl Pvt. Ltd. Plllbhlt Setting up of Flour Mill at Bama 30.570 
Puranpur 

14. 2005-2006 Surya Food and Agro Ltd. Lucknow Setting up of Bakery unit 50.000 

15. 2006-2006 R.T.M. Agro Industries Pvt. Ltd. Gorakhpur Setting up of Flour MIll at Vlkash 45.780 
Nagar, Baragadawa, Gorakhpur 

16. 2005-2006 K.C. Roller Flour Mill Pvt. Ltd. Shahjahanpur Flour Mill 

17. 2005-2006 Surya Food and Agro Umlted Greater NoIda Setting up of a New Unit for 50.000 
Manufacture of Biscuits 

18. 2005-2006 Garg Roller Flour Mill Plllbhlt Flour Mill 29.030 

19. 2005-2006 Umapati 011 Mills (P) Ltd. Agra 011 Mills 10.590 

20. 2005-2006 International Mushroom Farms Agra Mushroom ProoeaaIng 29.300 

21. 2006-2006 Rahul Industries Azamgarh Aour Mill 29.7~0 

22. 2006-2007 LaklhmI SoIvex Pvt. Ud. Bahralch Refined RIce Bran 011 39.880 

23. 2006-2007 MIs. Rehman Frozen Food Exports Ghaziabad Setting up of a Frozen Meat 50.000 
Processing Plant 

24. 2006-2007 MIl. Fantasy Food Creation Setting up of Unit for manufacture 23.450 
of ready to eat ftoode 

25. 2006-2007 MIs. Sampraah Foods Pvt. Ud. Setting up of New Mille Pr0cH8lng 35.480 
Unit 

26. 2006-2007 Mahaan Proteins Ud. Mathura Manufectufe of DeminerallMd whey 60.000 
Powder 

27. 2006-2007 Mil. Threes Foods 20.230 

28. 2006-2007 Anmol Bakers UmIted Gautam Manufacture of Blscu1t8 50.000 
Budh Nagar 
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1 2 3 4 5 6 

29. 2006-2007 MIs. Zomy Eatables (P) Ltd. 18.300 

30. 2006-2007 MIa. Tlrupatl Bakers Pvt. Ud. SettIng up of a unit for manufacture 50.000 
of BIacuIta 

31. 2006-2007 H.M.A. Frozen Food Exports Agra Meat ProceaaIng Unit 50.000 

32. 2006-2007 Dazzle Food (Pvt.) Ltd. GofUhpur Snactca 28.250 

33. 2006-2007 Sana HoteIa Pvt. Ud. NoIda CurTled vegetable In RetortabIe 30.980 
pouches 

34. 2006-2007 M.P. Biacuit Pvt. Ud. Kanpur SettIng up of BIscuit Unit 50.000 

35. 2006-2007 MIa. A.R. Foods Setting up of unit for manufacturing 33.200 
of bread 

36. 2006-2007 MIa. Century laminating Co. Ltd. Ghazlabad Potato Flakea Unit 50.000 

37. 2006-2007 MIa. K.N. Bakera Pvt. Ltd. Manufacture of Blaculta 50.000 

36. 2006-2007 Ashok Udyog Pvt. Ud. Varanaal Edible 011 31.760 

39. 2006-2007 Monica Products Lucknow Ice Cream 17.120 

40. 2006-2007 Trilok Agrttech Pvt. Ltd. Lucknow Ice Cream 48.840 

41. 2006-2007 Sterling Agro Industries Ltd. Etah MIlt< Proceselng 60.000 

42. 2006-2007 Prlya Bakers Kanpur Setting up of Bread Unit 14.500 

43. 2006-2007 MIs Apaara Food Industries Ghazlabad expansion of existing BIscuit 50.000 

Pvt. Ud. Manufactultng Unit 

44. 2006-2007 Shrl Ram Flour Mill (I) Private Shahjahanpur Flour Mill 

UmIted 

45. 2006-2007 Sanwarla Foods RalbareU Flour MIll 47.000 

46. 2006-2007 R.K. Food Industries Bailia Flour Mill 19.265 

47. 2006-2007 Charan Flour Mill Pvt. Ltd. ShlvraJpur Flour MID 44.000 

, . 
48. 2006-2007 Parmarth Industries (P) Ud. BlJnor SettIng up of Roller Flour Mill at 28.440 , 

Naglna Road, Bljnor 
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49. 2006-2007 Rudl Roller Flour Mill (M) UmJted Malnpurl Flour Min 12.915 

so. 2006-2007 Falz Foods and Bake,. (P) Ud. Ghazlabad Bakery Produota 34.710 

51. 2008-2007 Babe Klnaram International BaIlie Milk Processing 16.100 

Pvt. Ud. 

52. 2006-2007 Tlemac Snack Foods Pvt. Ud. l.ucknow Snacks 16.600 

53. 2008-2007 Fair Export (India) Pvt. Ud. Ghazlabad Meat Processing 47.460 

64. 2008-2007 Harsh Food Products Sultanpur Setting up of Roller Flour Mills 12.410 

Mawaiya Rahmatgam 

55. 2007·2008 MIa. Pashupatl Dalrlea Pvt. Ltd. Saharanpur Setting up of a Dairy for Milk 0.000 

Processing 

56. 2007·2008 Mas Jagdambe Flour Mill Hardoi Flour Mills 12.140 

57. 2007·2008 Krishna Farm Mathura Mushroom Cultivation 48.930 

58. 2007·2008 Patel Industries Hardoi Flour Mill both Instalments released 30.800 

UCS recevled 

59. 2007·2008 MIs. Mahad Agro Pvt. Ltd. Bijnor. Setting up of a Meat Proceaalng Unit 0.000 

60. 2007·2008 Shree Lakshman Baba Roller Hardoi Flour Mill 37.930 

Flour Mills 

61. 2007·2008 MIa. Hind Agro Industries Ud. Allgarh 0.000 

62. 2007·2008 MIa. Kauahlk Vegetablea Pvt. Ud. Ghazlpur Setting up of Frozen Fruit and 31.680 

V~able Proces~ng Unit 

63. 2007·2008 MIs. Devashlsh Dairy Pvt. Ltd. Barabankl Setting up of a Dairy Project 0.000 

64. 2007·2008 MIs. Hardayal Milk Products Flrozabad Setting up of a New Meat 0.000 

Pvt. Ud. Proceaaing Plant 

65. 2007·2008 Mia. Tasmla Frozen Food Export Bulandahahr Setting up of a New Meat 

Pvt. Ud. Processing Unit 

66. 2007·2008 Prakash RoUer Flour MIlls Shahjahanpur Flour Milling 8.760 
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67. 2007-2008 Mis AJ-Falah Frozen Foods Moradabad SettIng up of a New Unit for Meat 0.000 

Processing 

68. 2007-2008 N.S. Ahar (India) Pvt. Ltd. Bareilly Spice Unit 0.000 

69. 2007-2008 Mis. Slnghania Milk Product Sitapur Setting up of a New Unit for Milk 0.000 

Pvt. Ud. Proc:easIng 

70. 2007-2008 MIs. SIlyam Enterprises Allahabad Setting up of a New Dairy Unit 0.000 

71. 2007-2008 Century laminating Company Ghazlabad To setup unH for manufacturing of 0.000 

Ltd. (CLCL) Potato Fletch 

72. 2007-2008 MIs. Eagle Continental Foods Ghazlabad SettIng up of • Meat Pf00888/ng UnIt 0.000 

Pvt. Ltd. 

T otaJ for the Scheme 1996.889 

SCHEME MOOERNISN.-PULSE MILUNG 

1. 2006-2007 Biswanath oal and 011 Mills Bahralch oal Milling Unit 11.530 

Total for the Scheme 11.630 

SCHEME MOOERNISN.-MOB. FltVP UNIT 

1. 2006-2007 Mfa. Brldavan Beverage Pvt. Ltd. Bareilly Mango Juice Una 50.000 

2. 2006-2007 Mis. Manav Kalyan Evam Vlkas Setting up of FPTC 1.950 

Samltl 

Total for the Scheme 51.950 

SCHEME QL TV. ASS.-CONTINUOUS RItO 

1. 2006-2007 Institute of Food Technology Jhansi Dev~op~nl of Techn~y 39.400 

"-- - -,.~.-----

Total for the Schellle 39.400 
..... ~-- .--- --.---,-.~ --- _.-
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SCHEME QLTY.ASS • .QUALITY CNTAL LAB 

1. 2006-2007 Centre of Food Technology, Allahabad Setting up of Food Research and 93.240 
Unlveralty of Allahabad Quality Control Laboratory 

2. 2006-2007 Regional Food Research and Lucknow Upgradatlon of Regional Food 300.000 

Analysis Centre. Lucknow Research and Analysis Centre 

Total for the Scheme 393.240 

SCHEME HRD • SETTING UP OF FPTC 

1. 2005·2006 Nirmal Gramodyog Sewe Neketan Etah Single Une FPTC 1.810 

2. 2005-2006 Sayma Educational and Welfare Punwara SettIng up of Single Une FPTC 1.730 

SocIety 

3. 2005-2006 MIs. Jagratl Gramodyog Seva Lucknow 2.000 

Sansthan 

4. 2005-2006 Fair Deal Grammodyog Sewa Samili Barabankl Setting up of Single Une FPTC 1.780 

5. 2005-2006 Gramln Mahlla Vikas Sansthan Lucknow Multiline FPTC 2.000 

6. 2005-2006 Jante Gram Vlkas Sansthan Balla Setting up of FPTC 1.730 

7. 2006-2007 MIs Luxml Women Handicrafts Bulandshahr Setting up of FPTC 

Centre Association 

8. 2006-2007 MIs. Shastri Gramodyog Seva Setting up of FPTC 2.000 

Sansthan 

9. 2006-2007 Sampark Building Perfect Relations Setting up of FPTC 2.000 

10. 2006-2007 Bhartlya Klsan Kalyan SamltI Purva SettIng up of Single Une FPTC 2.000 

11. 2006-2007 Sarvdallya Manav Vikas Kendra Muradabad SettIng up of FPTC 1.935 

12. 2006-2007 MIs. Hazral MahaJ Women Setting up of FPTC 2.000 

Educational SocIety 

13. 2007·2008 Gautam Budh Jan Kalyan Samltl Barailly Setting up of Multi Una FPTC 1.000 
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14. 2007·2008 MIl. Kumar Sewa Samltl Jaunpur SettIng up of Single Una FPTC 2.000 

Total for the Scheme 25.783 

SCHEME PER.POW.DEV FPI-MEAT PROC 

1. 2006-2007 MIl. Al-Hamd Agro Foodl Pvt.Ud. . Allgarh Setting up of New Processing Unit 50.000 

2. 2006-2007 MIl. Sahlba Frozen Foods Export Bulandshahr SettIng up of New Meat ProoeaaIng 

Pvt. Ud. Unit 

Total for the Scheme 50.000 

SCHEME HRD-FACIL IN UNIVANSTT. AND EXTN. SERV 

1. 2006-2007 Central Food Technological Lucknow Financial Aaalltance to oonduct 3.150 

Reaearch Institute (CFTRI) of EOPS 

Total for the Scheme 3.150 

SCHEME HRD-TRAINING TO UPGADE SKILLS 

1. 2005-2006 MIs. Raja Olnesh Singh Krllhl Conduct of Training Programmes 4.800 

Vigyan KEtndra 

Total for the Scheme 4.800 

SCHEME INOV. DAiRV PROJ. 

1. 2006-2007 Rajranl Cold Storage and Fatehpur Milk Products 26.800 

ICE Plant Pvt. Ltd. 

Total for the Scheme 26.800 

SCHEME GENERIC ADVT. -HACCpnSO 

1. 2005-2006 U.P. State Horticulture Co-operatlve Lucknow Ona day each seminar on HACCP 3.000 

Marbting Federation 

2. 2006-2007 SAF Veaat Company Pvt. Ud. Hardol 10.000 
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3. 2006-2007 MIs. Century lamination Co. Ltd. 10.000 

Total for' the Scheme 23.000 

SCHEME PROMOTIONAL-SUPP. TO SEMINAAIWORKSHOP 

1. 2006-2007 MIs. Khadi Ashram Sewa Sanathan Suhanpur Conduct of a Seminar on Need and 1.000 

Viability of Promotion of Food and 

Total for the Scheme 1.000 

SCHEME PROMOTIONAL • EXHBN.FAlR 

1. 2006·2007 Indian Industries Association Lucknow Payment for Stall of MFPI In the 0.595 

'Food Expo-2006' 

Total for the Scheme 0.595 

SCHEME HRD· EDP 

1. 2005-2006 Marketing and product display for Kanpur EOPS 4.625 

Industries and Technology 

2. 2005·2006 Centre of Food Technology Allahabad Conduct of EOP 3.400 

3. 2006·2007 U.P. Industrial Consultants Ltd. Conduct of EOPS. 4.175 

4. 2006-2007 Adarsh Gramln Samudayeek 0.980 

Vlkas Sansthan 

5. 2006-2007 National Institute for Entrepreneurship Conduct of EDPS In the State of 4.800 
and Small Business Deihl 

6. 2006-2007 National Institute of Entrepreneurship Conduct of 5 EOPS In the State of 4.800 

and Small Buslneee OV UP. 

7. 2007·2008 Mis. Krishna Charitable SocIety Ghazlabad Conduct of 6 EOPS 4.725 

Total for the Scheme 27.505 

Total for the State 2712.3n 
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Current YM' 2008-09 

S.No. Name and Place of the Firm Amount (In Rs.) 

2 3 

1. MIl. Rohll Khand Chemicals Moradabad, U.P. 2500000 

2. MIa. Altakbeer Proceu Foods Bulandlhar, U.P. 2288000 

3. MIl. Rohllkhand Chemicals and Proteins, Rampur, U.P. 2500000 

4. MIs. Greenland Fruits and Vegetabl ••• U.P. 2500000 

5. MIl. Gangotrl Food Products, Lucknow. U.P. 1300000 

8. MIl. Mahesh Edible Oil, Agra, U.P. 2500000 

7. Mis. Rama Multard and Food Products, Klratpur, U.P. 2500000 

8. MIs. Ram Nlwas Flour Mills, U.P. 2500000 

9. MIl. Yuh Food Products. Hardol, U.P. 900000 

10. MIs. Ashok Hygenlc Food Industries, Meerut, U.P. 1435000 

11. Mis. Anil Modi 011 Industries. Pllibhit, U.P. 2500000 

12. MIs. Vldya Enterprise, Bareilly, U.P. 2500000 

13. MI •. Gokul Foods Pvt. Ltd., Kanpur, U.P. 2500000 

14. MIs. Salish Chandra and Sons, Barellly, U.P. 285000 

15. MI •. GIS Foods Pvt. Ltd., U.P. 888000 

16. MIs. Altha Industries Pvt. Ltd., RBi Barellly, U.P. 2SOOOOO 

17. MIl. Sri Ram Agro Industries. Lucknow, U.P. 2500000 

18. MIs. Eagle Continental Foods. Ghazlabad. U.P. 2500000 

19. MIl. A.1. Nazani Frozen Foods, U.P. 2500000 

20. MIs. Alhoka Krishl Udyog. Meerut. U.P. 1159000 

21. MIs. Shree Lakshman Baba Roller Flour Mill. Lucknow. U.P. 1896500 
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22. MIs. Fantasy Food Creation, Nolda, U.P. 1173000 

23. MIs. Shashi Oil and Fats Pvt. Ltd., U.P. 2500000 

24. MIs. Singhania Milk Products, U.P. 2500000 

25. MI •. Audyogik Utpadak Evam Vipnan Sahkarl SamIt1, Meerut, U.P. 1970500 

26. MIs. K.N. Food Industries, Kanpur, U.P. 2500000 

27. MIs. Adltya Spice Udyog, U.P. 109000 

28. Mis. Rams Pashu Ahar Pvt. Ltd., U.P. 2341000 

29. MI •. Shrl Durga Agro 011 Pvt. Ltd., Varanasl, U.P. 2500000 

30. MIa. Suman Food Products, U.P. 1322000 

31. MIa. Brlndavan Beverages Pvt. Ltd., U.P. 2500000 

32. MIa. Surya Food And Agro Induatrles, U.P. 2500000 

33. Mis. Pahladsrl Confectioneries, U.P. 1631500 

34. MIs. Lucky Food Products, Meerut, U.P. 1839500 

35. MIs. Rama Mustard and Food Products, Kiratpur. U.P. 2500000 

36. MI •. Parshannath Agro Indultrie., U.P. 350000 

37. MIs. Shree Lakshman Baba Roller Flour Mill. Lucknow, U.P. 1896500 

38. MIs. Brlndavan BoHlers Ltd., U.P. 2500000 

39. Mis. Merino Industries Ltd.. Ghaziabad, U.P. 2500000 

40. MIa. Harydayal Mill Products, U.P. 2500000 

41. MIs. MLA Foods, U.P. 287500 

Total 80572000 

HAD 

42. MI •. Chetanya Maha Prabhu Vikas Sansthan, Jaunpur. U.P. 200000 
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2 3 

43. MIs. Martcetlng and Product Dlaplay, Kanpur, U.P. 28725 

44. 

45. 

[English] 

MIs. Akkal Poly Craft Aaaoclatlon, U.P. 

Total 

MIs. Gokul Foods Pvt. Ltd., Kanpur, U.P. 

Total 

Electrification of Railway Tracke In 
M8dhya P ..... h 

1793. SHRI MANIK SINGH : Will the Minister of 
RAILWAYS be pleaaed to state : 

(a) the target set for electrification of ~lway linea 
dur1ng the Eleventh Five Year Plan, State-wise details 

lnotudlng Madhya Pradesh; and 

95000 

3233725 

R&D 

492000 

492000 

(b) It 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : <a) and (b) Dur1ng Eleventh 

Five Year Plan, 3500 route kilometers have been set for 

railway electrification. State-wise targeta are not fixed, as 

RaIlway projeota are not cOnfined to atate boundar1ea. 

However, Sectiona Identified for eleotr1flcatlon, atate-wiae, 

are broadly 81 under:-

SI. 
No. 

Route Stale-wise Route ktlometers Route kilometers to 

be electr1fled dur1ng 

XI Pian 

2 3 4 

1. Barabanld-Baraunl-Guwahatl Uttar Pradeah 341 1538 

Bihar 638 

Weel Bengal 336 

Asaam 223 

2. Moradabad-Mughalaaral entire section falla In Uttar Pradesh 826 

3. Shakurbaatl-Rohtak Deihl 10 60 

Haryana 50 
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4. Blna-Kola Madhya Pradesh - 152 303 

Rajasthan 151 

5. Vlllupuram-Tiruchchlrappalli-Madural Entire section falls in Tamil Nadu 332 

6. Trivendrum-Kanyakumarl Tamil Nadu 57 87 

Kerala 30 

7. Llngampalli-Wadl Kamataka 50 181 

Andhra Pradesh 111 

8. Indore-Ullaln-Dewas-Maksl Entire section falls In Madhya Pradesh 115 

9. Jhansi-Kanpur Entire section falls In Uttar Pradesh 220 

10. Khu~a-Meerut-Saharanpur and Entire section falls In Uttar Pradesh 68 

Ghaziabad-Meerut (Partly) 

Total 

Refinery and PetrochemlCIII Complex at 

Kaklnada In Andhra Pradeah 

1794. SHRI N. JANARDHANA REDDY : WUI the 

Minister of PETROLEUM AND NATURAL GAS be pleased 

to state: 

(a) whether 011 and Natural Gas Corporation 

(ONGC) has taken a final decision to exit from the proposed 

Refinery and Petrochemical complex at Kaklnada In Andhra 

Pradesh 

(b) If so, the details and the reasons therefor; 

(c) whether ONGC has decided not to set up any 

3500 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL) : (a) and (b) Yes, Sir. In the 13th meeting of Board 
of DIrectors of Kaklnada Refinery and Petrochemicals 

Ltd. (KRPL) held on 23rd June 2008, the management 

of Oil and Natural Gas Corporation Ltd. (ONGC) has 

conveyed Ita decision to withdraw from the project with 

Immediate effect as the financial appraisal Indicated that 

the project would not provide appropriate returns, even with 
enhanced capacity of 15 MUllon Metric Tonnet Per Annum 
(MMTPA). 

(c) and (d) No, Sir. ONGC has taken above decision 

on the merits of the case. As such the decision Is case 

specific and not a general one. 

refinery In the future and to concentrate only on exploration . [TransilllIon] 
and production; and 

Loun In Tourlam Inctuatry 
(d) If so, the reaaons therefor? 

1795. SHRI SANJAY DHOTRE : 
THE MINISTER OF STATE IN THE MINISTRY OF SHRI DANVE RAOSAHEB PATIL: 

. , 
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Will the MInister of TOURISM be pleased to state: 

(a) whether the tourtsm Industry of Slllgurt and 

Darjeellng has suffered I0888S of crores of rupees due to 

blockade of roads on hills and closure of National Highways 
No. 31 as a result of the Gorkhaland Movement; 

(b) if 80, the details thereof; 

(c) whether the Govemment Is formulating any 

scheme to prevent such a situation keeping In view the 
above Incidents; and 

(d) If 80, the details thereof; 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI) : (a) and (b) 

According to the information provided by the State 

Govemment of West Bengal, there has been a loss of 

tourist Inflow owing to closure of hills and NH·31. The 
figures of T ourlat arrivals for the last three yeal'S are 88 

under: 

Year Total 

2006 31,46.445 

2007 12,34,705 

2008 9,40,967 (u~ to Sept.' OS) 

(c) and (d) 'Public Order' and 'Police' are State subjects 

88 per the Seventh Schedule of the Conatitutlon of India. 

Aa such, the prevention of such a situation Is the prime 

responsibility of the State Govemmenl. 

[Eng/Ish} 

Palace on Wheel. Tl'llin on ...... tor. 
o.vangere Route 

1796. SHRI G.M. SIDDESWARA : Will the Minister of 

RAILWAYS be pleased to state : 

(I) whether ih8re Is any proposal to introduce a 

·Palace on Wheels" type train on the Bengalore-Davange,. 
route; 

(b) If 80, the details thereof; 

(c) whether the Kamataka Govemment has 
submitted a proposal to Introduce a passenger train 

between Harthar and Blrur in Kamataka to the Railways; 

(d) If 80, the details thereof; 

(e) whether there Is no Fll'lt Cla88 and Firat AC 

Coaches In Train No. 6589 and 6590 (MeeraJ-Bangalore 
and Bangalo .... MeeraJ Mall); 

(f) If so, whether the Railways are considering any 
propoaaJ to Include one Fll'lt Class and one First AC 

Coaches In these trains; 

(g) the time by which the said project Is Ukely to 
start and target set for Its completion; and 

(h) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) and (b) No, Sir. However, 

the ·GoIden Charlot· during Its joumey from Vasco to 

Yeahwanlpur passes through Davangere without stopping 
at Davang.r •. 

(e) No proposal of Kamataka Govemment for 

Introduction of passenger trains between Harthar and Blrur 
has been received by the Railways. 

(d) Does not artse. 

(e) 658916590 Bangalore ~ Shrt Chatrapati Sahu 
Maharaj (T) Rani Chennamma Expreaa Is running with one 

Al'lt AC coach but on Firat CI... coach. 

(f) There Is no proposal to provide Fll'lt CI888 

coaches In the train. 

(g) Do8a not arfse. 

(h) Firat CIaaa coaches are being phased out. 
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Credit Limit for Alrlln .. 

1797. SHRI SURESH ANGADI ; Will the Minister 

of PETROLEUM AND NATURAL GAS be pleased to 

state; 

(a) whether some airlines operating in the country 

owe a sizeable amount to public sector 011 companies on 

account of fuel bill; 

(b) If so, the details thereof: 

(c) the credit limit extended to each airlines by the 
Union Government; 

(d) the details of airlines which have exceeded the 

credit limit; 

(e) the reasons for not forcing thesa defaulting 

companies either to make the payment or gat the 

necessary aviation fuel on upfront payment; and 

(f) the decisions taken by the Union Govemment 

after a meeting with the Jet Airways' Chairman? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

- PATEL): (8) and (b) Yes, Sir. As on 21st October 2008; 

the domestic airlines, viz., NACIL (Air India, Indian Airlines, 

Air India Express and Alliance) Kingfisher Airlines Umlted 

and Jet Airways collectively owed approximately As. 2926 
crore to the Public Sector 011 Marketing Companies (OMes) 

namely, Indian Oil Corporation (IOC), Bharat Petroleum 

Corporation (BPC) and Hlndustan Petroleu... Corporation 

(HPC) on account of purchase of Aviation Turbine Fuel 
(ATF). 

(c) to (1) An inter-ministerial meeting was held In the 

Ministry of Petroleum and Natural Gas on 22.10.2008, in 

which the officials of the Minlatry of Civil Aviation, Ministry 

of Finance, OMCs and representatives of the domestic 

airlines etc. were preaant. The adverse financial poaJtIon 

of the civil aviation sector was discussed and the following 
was decided:-

(i) in order to enable the domestic airlines to clear 

their dues, the airline. would be allowed to clear 

their outstanding due. In six equated monthly 

instalments, latest by 31.3.2009: 

(II) as regards the current dues, the payment 

schedule wu enhanced from 60 daY' to 90 
days; 

(III) these facilities would stand withdrawn with effect 

from 1.4.2009 and the normal term. and 

conditions govemlng salelpurchaae of ATF 

between OMOs and the airlines would be 
resumed: and 

(Iv) the price of ATF will be revised on a fortnightly 

basis instead of the existing monthly bull. 

The credit terms were llberallsed as all the major 

domestic airlines, viz., NACIL, Kingfisher Airlines Umlted 

and Jet Airways had exceeded their credit limits and the 
said measures were found necessary to enable the 

domestic airlines to pay their dues, Iri view of their dIffIoult 
financial position. 

RegulMlona for NMural 0.. Pipeline 
by PNGRB 

1798. SHRIMATI JAY ABEN B. THAKKAR : Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state ; 

(a) whether much anticipated regulations for natural 
gas pipelines were likely to be notified by the Petroleum 

and Natural Gas Regulatory Board (PNGRB) In June, 2008; 

(b) If 10, whether the regulati0n8 have aInoe been 
notified; 

(c) If so, the details thereof; and 

(d) If not, the reasons for delay In notification and 
the time by which It will be notified? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (d) The Petroleum and Natural Gu 
Regulatory Board (AuthOrising Entities to lay, Build, 

Operate or 'Expand Natural G88 Pipelines Regulations. 
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2008 have been notified on 6th May, 2008 and the same 
was laid on the Table of th~ Lok Sabha and RaJya Sabha 
on 23.10.2008 and 21.1 0.2008 respectively. 

Doubling of Railway LIne 

1799. SHRI S. MALLIKARJUNIAH : Win the Minister 
of RAILWAYS be pleated to atate : 

(a) the status of doubling of railway line between 
Bangalore and Yelhwanlpur and Y8Ihwantpur to Tumlwr; 
and 

(b) the time by which It " likely to be made 
operational? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) and (b) Bangalore-
y .. hwantpur II already a double II". HCtlon where train 
.. rvicelare available. The doubling between Y8Ihwantpur-
Goliahalli and Goilahalll·Nldavanda HCtionI have. aIao 
been completed and comml8lloned In October, 2007 and 
May, 2008 reapectlvely. Work on Nldavanda·Tumkur I8Ction 
h .. 8110 been completed recently and requlslt. oIearMCI 
of Commluloner of Railway Safety hal been approached 
for Authorisation for opening the doubling for traffic. 

[TranNtion] 

Protected Monumem. In Ilhlr 

1800. SHRI GIRIDHARI Y ADA V : WnI the Mlnilter of 
CULTURE be plNled to atate: 

(a) the total number of protected monuments In 
Bihar; 

(b) the location-wi .. detail. thereof; 

(c) the amount spent on the preeervation and 
malnlManoe of Iheae rnonumenta during the last three 
yam and the current year; and 

(d) the revenue earned by the Government from 
theM monuments during the above laid period? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI) : (a) and (b) DetaIls 
of 70 monumental.1tea declared u of national Importance 
In Bihar are given In the enoloaed Statement. 

(c) The amount spent on the pt'MeMItion and 

maintenance of theM monurnenta " u under: 

RI. 325.00 lakhl 

2008-07 Aa.156.00 Iakh8 

2007-08 As. 427.97 lakhl 

2008-08 AI. 292.35 IakhI 
(Upto 30 Nov.08) 

(d) The rwenue .. rned through ftve ticketed 
monurnenta In Bihar Is u under; 

Y .. r Rupeea DoIIa" 

2005-06 AI. 23.71 Iakha 0.88 latch 

2008-07 AI. 32.73 lakha 0.85 latch 

2007-08 AI. 38.81 lakh. 1.2<4 Iakha 

2008-09 AI. 16.34 Iakh. 
(Upto 001.08) 

L~t of a.ntrally proteottld monuments ~r thtI jun.d1otkJn of AIrJIM~ Survey 01 IndM In BIhar 

SI.No. Name of the Mounment Locality 

2 3 

1. Tomb of Shamaher Khan Shamahemager 



99 DECEMBER ", 2008 100 

2 3 4 

2. Ancient site of V1krarnaalla Monastery Antlchak Bhagalpur 

3. Rock Temple Goigong Bhagalpur 

4. Patalpurl cave and land adjoining Batehwar Madhorampur Bhagalpur 

cave on the Patharghata hili 

5. Rock ICUlpturel Patherghatta Bhagalpur 

6. Ancient mound Bwear Bwear 

7. Remains of ancient fort or PachNkhi Garh Ballrajgarh Madhubanl 

locally known .. Raja Ball I<a Garh 

8. Ruined fortrell, Chanklgarh Chankl Weat Champaran 

9. Rampart of the fort and Stupa at Nandangarh Marhla Weat Champaran 

10. Ruined fortre.. at Nendangerh Marhle West Champaran 

11. Vedic burial mound; Mamie West Chemparan 

12. Vedic burial mounds Pakrt West Champ.ran 

13. Fort rulna, tank and Stupa Sagerdlh Eat Champaran 

14. Buddhist Stupa Tajpur Deur Eat Champaran 

15. Aaoka column known a Laur piner Lauriya Areraj Eat Champaran 

16. Aaoka column Lauriya Nandangarh West Champaran 

17. V1d1c burial mounds Lauriya Nandangarh West Champaran 

18. Aahoka column Rampurwa Welt Champaran. 

19. Sculpurea of various Hindu deltlel carved Kurilaral Gaya 

on the IOUthem and eutem f80M of 
some rocks and boulders of Kauwadol HIli 

20. Sqllptuntl of various Hindu deltlel carved on Kurlaaral Gaya 

the .~ace of an Isolated distance of 12 feet 

from the south-eastem corner of the 

Kauwactol HID. 
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1 2 3 .. 
21. 8culpturet of various Hindu deItIet Kuriaaral Gaya 

carved on the northem-eastem faces 
of some rocks of Kauwadol HilI. 

22. Sculpture. of four Hindu deities one on Kurlsaral 
each side of an oblong IaoIated boulder 
to the NIt of the Kauwadol Hili. 

23. The whol, of the ancient ruina on Kurlsaral Gays 

which there are a coloaaal statute of 
Buddha, a few loose auchptures and 

thirteen sand atone pillara. 

24. The area generally known 88 'Oarh' Kurlaaral Gays 

25. Ancient Buddhistic Image and other Gun,ut Gaya 

Images and aculptures collected 
• undemeath a ahed 

26. Ancient mounds In the valley known 88 Bllhunpurtarwa, 

"Hasra Kol' Hasraand 
Jagdl8hpur 

27. AncIent moudI In the hili known 88 Bl8hunpurtarwa, 

'Sobhnath' Halra and 
Jagdllhpur 

28. Slve temple Konch Gaya 

28. Ancient Stupe and other remains Bakraur Gays 

locally known 88 Sujata gam 

30. AncIent Buddhistic Image and suculptures Ghejan Jehanabad 

collected undemeath a shed 

31. Gopl Cave Barabar and 
Nagarjunl hils 

32. Karan Chaupar Cave Barabar and Jehanllbad 

Nagarjunl hi .. 

33. Lomas Rllhl Cave Barabar and 
Nagarjunl hili 
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34. Sudama Clve Berabar and Jehanabad 
Nagarjunl hills 

36. Vldathlka Cave Barabar and Jehanabad 
Nagal1unl hills 

36. Vaplyaka cave Barabar and Jehanabad 
Nagarjunl hills 

37. Vlava Jhopa Cave Barabar and Jehanabad 
Nagarjunl hilla. 

38. AncIent monolithic pillar known as Lat Lat Jehanabad 

39. Asokan Column KoIhUi Muzaffarpur 

40. Remains of the rampant and the mound Bihar Sharif Nalanda 
commonly known .. the 'Queen's Palace' 
In the Kliia 

41. Tomb of Malik Ibrahim Blyu Bihar Sharif Nalanda 

42. AnoIent remaine known .. Gam Ghorakatora Nalanda 

43. All mounda. atruatu ... and buildings Nllanda Nalanda 
encloled In the acquired area 

44. Ancient mound Bargson Nalanda 

45. Statue of Buddha Jagdilhpur Nllanda 

48. (I) All ancient .tNCtures and other monurnenta. AaJglr Nalanda 

(II) All anoient .tNCtures and IH artificial 
ancient remains which are altuated within 
a diatance of he" I mile of tM IIid two 
anoIInt cltl.. known as old and new 
Aajgrlhl. 

(III) Wans of the two ancient om .. known' .. 
old and new Rajgrlha 

47. Sculpture and Images Dattana Patnl 
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48. The grove known as "Sulandibagh" Butencllpur Patna 

49. The mound or stupa known 88 "Chhotl Paharal" Chhotl Paharl Patna 

50. Suppoeed site of the Palace of Aaoka , Kumrahar Patna 

51. Remains of wooden foundations and Sandalpur Patna 
Mauryan walls 

52. Mounds known as the five atupaa or Paharldih Patna 
'Panch Paharl" 

53. a. Ablution Tank, Patna Patna 

b. Mlr Ashrata Jama Mosque 

c. Pucca weH. 

54. Tomb of Shah Makhadum Daulat Manerl and Maner Patna 
Ibrahim Khan 

55. Tank Maner Patna 

56. AncIent Mound and ruined brick walla Maner Patna 
together with adjucent land comprising 

part of survey plot No. 808 and 811 

57. Ancient Mound and ruined brick walls Maner Patna 

together with adjucent land comprising 

of survey plot No. 399 

58. Ancient mound Swear BUlCar 

59. Tomb of Hasan Shah Surl Saaaram Rohtu 

60. Tomb of Sher Shah Surl Sasaram Rohtaa 

81. Rohtaagarh fort Rohtaagarh Rohtaa 

82. Temple of Mundeawarl Devl Paura Kalmur 

63. Tomb of Bakhtlar Khan MalIk SaraI Kalmur 

84. Three rock lnacrtptlona (Adjacent to Saaaram Rohtaa 
Tara Chandl temple) 
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65. Anoestral Houaeof 
Dr. Rajendra Prasad, the First 

Prealdent of India 

68. Remains of AncIent city 

67. Jami mosque 

68. Relic Stupa 

69. Raja V1shal Ka Gam 

70. Kanhalya II ka mandlr 

[English] 

Scheduled ReglORllI Alrllnn 

1801. SHRI L. RAJAGOPAl : Will the Minister of CIVIL 

AVIATION be pleased to state: 

(a) whether the Government has Introduced the 
concept of scheduled regional airlines in order to increase 

air connectivity between smaller cities; and 

(b) If 80, the details of operators operating as 

scheduled regional airlines In the Southem Region, 

particularly in Andhra Pradesh? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) and (b) Yes, 

Sir. Directorate General of Civil Aviation (DGCA) has laaued 
Civil Aviation Requirements for Scheduled regional air 

transport eervlce with a view to promote air connectivity 

within a region, expand air travel services for Tier II and 

Tier III cities and between specific regions. There are four 

regions Identified as North, South, West, East/North-East 

COinciding with the Flight Information Regions (FiRs) as 

defined by the AirportS Authority of India (AAI). The regional 

airlines are not permitted to operate on category I routes. 

However. the regional airlines of the southem region which 

3 4 

Jlradel SIwan 

Manlhl Saran 

Hajipur Valahall 

Harpur suant Valshall 

(ValahaIl) 

Val8hall Val8ha1l 

Bandarjhula KlshanganJ 

has 3 metroa would be allowed to operate between the 

metl'Ol within the southem region namely Bangalore, 

Chennal and Hyderabad. 

The Govemment has Issued Initial NOC to operate 

Scheduled Air Transport (Regional) Service to Mis. Star 

Aviation for Air Transport (Regional) Service to Mis. Star 

Aviation for Southem Region. The company Is yet to 

commence Its operations. 

[Translation} 

lJeviatlon of Air Ind.. Flight 

1802. SHRI CHANDRA MANI TRIPATHI : 

SHRIMATI KARUNA SHUKLA : 

Will the Minister of CIVIL AVIATION be pleased to 

state: 

(a) whether Air India Flight IC-612 deviated from Its 

path from Mumbal Airport on 4th June, 2008; 

(b) If 80, the details thereof; 

(c) whether the Government has conducted any 

Inquiry Into the eame; and 
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Cd) If so, the conclusions of the Inquiry and the 
action taken thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL) : Ca) to (d) 

On 4.6.2008, Air India flight IC612 while operating Into 
Mumbai had not been reported at waypolnt SG at the 

estimated time. Mumbal ATC try to contact the aircraft but 

could not establish contact till the flight overshot Mumbal 

and was about 35 NM IOUth of Mumbai maintaining FL 

300. Pilot on query from ATC Mumbai reported that due 

to transmitter problem, they could not contact ATC. Incident 

has been Investigated and the report Is under examination 

at appropriate level. 

Steel Proceulng Plant 

1803. DR. SA TV ANARA YAN JATIYA : Will the Minister 

of STEEL be pleased to state: 

(a). the progress made In regard to the work of steel 

processing plant and depot set up In UDaln, Madhya 

Pradesh; and 

(b) the time by which the unit Is likely to be made 

functional under the time bound future action plan? 

THE MINISTEA OF CHEMICALS AND FERTILIZEAS 

AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 

Ca) and (b) For the steel processing plant at UjJaln, site 

survey work and soil testing work has been completed. 

Tendering Is in progress for the main package. The unit 

Is expected to be set up In about 18 months from the date 

of placement of order. 

F1l111ncJal Aulatancc. to Government of 
Orlau 

1804. SHAIMATI SANGEETA KUMAAI SINGH DEO 

Will the Minister of FOOD PROCESSING INDUSTRIES be 
pleased to state: 

(a) the number of food proce88ing Industries 

functioning in Orlaaa at present; 

(b) the financial aaal8tance given by the Govem-

ment for setting up of new food procesalng Industries and 

cold storages during the last three years and the current 

year; and 

(c) the 8Jn9Wflt of Investment made In these 

Industries and production being made by them In terms 

of Rupees? 

THE MINISTEA OF STATE IN THE MINISTAY OF 

FOOD PROCESSING INDUSTAIES (SHAI SUBODH KANT 
SAHA y) : (a) The data on food processing Industrlellunlt 

and details of Investment and production made In the 

Industries In the country, Including that of Orl88a Is not 

centrally maintained. Ministry of Food Processing Industries 

extends financial assistance In the form of grant-In-aid to 
Implementing agencies/entrepreneurs 0 26% of the coat 

of Plant and Machinery and Technical Civil works subject 

to a maximum of As. SO.OO lakhs In general areas of 

33.33% subject to a maximull"l of As. 75 lakha In difficult 

areas to Implementing agencies/entrepreneurs for setting 

uplmodemlzatlonllechnology upgradatlon of Food Process-

Ing Industries. 

(b) and (c) The details of asaIatance provided by 
the Ministry of Food Processing Industries under the 

scheme of setting uplrnodemlzatlonllechnology upgradation 

of Food Processing Industries and cold storage during the 

lest three Years In the country and current year are as 

below: 

CAs. In lakh) 

Name of the 2005- 2006- 2007- 2008-

acheme 06 07 08 09 
(upto Nov. 

2008) 

Setting up of 6966.00 8219.00 11936.00 9226.00 

Food Procesalng 

Industries 

Cold Storage 273.79 218.03 51.74 14.56 
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(English) 

SettIng up of Steel Procaelng Unite 

1805. SHRI ANANTA NAYAK : Will the Minister of 

STEEL be pIeued to atate : 

(a) whether there Is a vat scope to promote Iteel 

processing units In the States of Orissa, Chhattisgarh, 

Madhya Pradesh and Jharkhand; 

(b) If 80, the number of ateel proceaslng unlll 

proposed to be set up In these States, Stat.wlse; and 

(C) the steps taken to set up such units in these 

States? 

THE MINISTER OF CHEMICALS AND FERTIUZERS 

AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 

(a) to (c) Steel Procelllng Units (SPUs) are being set-up 

In Statel where SAIL doel not have major production 

facilities. At pre .. nt, three SPUI are being HI-up In 
Madhya Pradesh at Hoahangabad, UJjaln and Gwallor, for 

which SAIL Board has already given 'In-principle' approval. 

The tendering actlvitlea In these three SPU'e are in 

progl'8l8. 

(Trans/stJon) 

Norma for DevelopmMrt of model 

Rtlllwlly Station 

1806. DR. DHIRENDRA AGARWAL: Will the Mlnlat'r 

of RAILWAYS be pleased to ltate: 

(a) the norms laid down for the development of 

model Railway Station In Jharkhand; 

(b) the number of railway ltatlons fulfilling these 

norms; 

(e) whether these raUway stations have not been 

developed a model stations despite fulflllllng the norms; 

(d) If 80, the reasons therefor; and 

(e) the names of the railway stations developed as 

model stations in Jharkhand 80 far? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) WhIle preaentlng 

the Railway Budget 1999-2000, the then Minister of 

Railways declared that all efforts will be made to make 

atleast one station In each dMslon a modelltation where 

higher level of p8118nger amenltlea win be provided. 

Consequent upon the announcement 80 made, 61 stations 

were Initially selected a8 model station. Later on, more 

model etatlons were added from time to time. As per the 

announcement made during the presentation of Railway 

Budget 2006-07, all the stations falling under 'A' and 'B' 

category stationl at that time were selected 81 model 

stations. 

(b) 16 railway ltatlons from the State of Jharkhand 

were selected as model station. 

(c) to (e) Out of 16 stations Identified for development 

a model station In Jharkhand State, 10 stations, namely, 

Dhanbad, Ranchl, Tatanagar. Chakradharpur. Barkakana. 

DaItonganJ, Garhwa Road, Koderma, Parasnath and 

Bokaro Steel City have already been developed a model 

stations. 

Development of stations a8 model station Is a 

continuous proceaa and Is undertaken through Annual 

Worka Programme depending upon availability of funds and 
other relative priorHles. 

[English) 

Sick PSUe In Andhl'll Pl'lldeeh 

1807. SHRI A. SAl PRATHAP : Will the Minister of 

CHEMICALS AND FERTILIZERS be pleased to state : 

(a) the name. of the PUt-" sector Undertakings 

(PUSS) lying sick under the administrative control of the 
Govemment In Andhra Pradesh a8 on date; and 

(b) the statu. of each PSU? , 
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THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTILIZERS AND MINISTER OF 

STATE IN THE MINISTRY OF MINES (SHRI B.K. 

HANDIQUE) : (a) The following three subsidiary/units of 

Public Sector Undertakings under the administrative control 
of Ministry of Chemicals and Fertilizers are lying sick In 
Andhra Pradesh:-

(I) Hindustan Fluorocarbons Limited (HFl) (a 

subsidiary of Hindustan organic Chemicals 
Umlted), Dlstt., Medak 

(II) Indian Drugs and Pharmaceuticals Limited 
(IDPl), Hyderabad 

(iii) Fertilizer Corporation of India Limited (FCll), 
Ramagundam 

(b) The present status of the PSUs mentioned at 

(a) above are given below:-

(I) Hlnduatan Fluorocarbon. Limited (HFl) 

BIFR has approved a 'Modified Revival Scheme 

- MRS-OT for rehabilitation of the company. 
The estimated cost for rehabilitation is As. 19.28 
crores. 

(II) Indian Drug. and Pharmaceutical. Limited 
(IOPl) 

The Issues of revival of IDPl Is under the 
COnsideration of Group of Ministers (GOM). 

(III) Fertilizer Corporation ot India Limited (FCll) 

The Govemment has approved the constitution 
of an Empowered Committee of Secretaries to . 
look into the financial models for revival of each 

of the closed units of FCll, including the 
Ramagundam Unit. 

[T'rans/atioQ} 

Recruitment of Women Railway 
Eneln. OrIvara 

1808. SHRI MAHAVIR BHAGORA : Will the Minister 

of RAilWAYS be pleased to state: 

(a) whether the Railways have recruited women for 

the post of Railway Engine Drivers; 

(b) If 80, the State-wise details of such women 

employees; and 

(c) the details of responsibilities entrusted to these 

women employees regarding railway operations? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAilWAYS (SHRI R. VElU) : (a) Yes, Sir. 

(b) State-wise figures are not maintained on the 
railways. 

(e) Women appointed as loco Pilot are utilized In 

performing normal duties of a loco Pilot, like driving, 

performing duties In Crew lobby, Control office, etc. 

[English} 

Food Proc.,,'ng Industrl.. In Tamil Nadu 

1809. SHRIMATI K. RANI: Will the Minister of FOOD 

PROCESSING INDUSTRIES be pleased to state : 

(a) the number of proposals received from the 

Govemment of Tamil Nadu during the last three years to 

set up food processing units in the State; 

(b) the number of proposals sanctioned out of 

them; 

(c) the number of proposals still pending with the 

Ministry along with the reasons for their pendency; 

(d) the time by which these pending proposals are 

likely to be cleared; and 

(e) the details of the financial 88slstance provided 

to the State during the last three years and the current 

year separately? 

THE MINISTER OF STATE OF THE MINISTRY OF 

FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT ' 

SAHAY) : (a) to (c) The details of the proposals received, 
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sanctioned and pending during last three years In respect 

or Tamil Nadu are 88 under:-

Yeer Proposal received Sanctioned" Pending 

2005-06 22 23 6 

2006-07 32 35 13 

2007-08 15 16 15 

"Sanctioned cases Include cases of previous years. 

(d) and (e) The Ministry of Food Processing Industries 

dl8bu .. s funds depending upon the viability of proposals 

and avaliablUty of fund •• The details of financial aaalatsnce 
provided to the state during the last three yeara and current 

year are 88 below:-

Year Rs. In lakhs 

362.235 

2006.:07 493.615 

2007-08 814.245 

2008-09 (as on 14.11.20(8) 515.09 

Discontinuation of International Fllghta 

at Guwahatl 

1810. DR. ARUN KUMAR SARMA: Will the Minister 

of CIVIL AVIATION be pleased to state: 

(a) whether the Government has discontinued the 

International Rights at GUwahati Airport; 

(b) If so, the reasons therefor; and 

(e) the action taken by the Government to restore 

such flights at Guwahatl? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) to (e) Vea, 

Sir. The Guwahatl-Bangkok eervlce operated by AJr India 
has been withdrawn effective 1 at July, 2008 because the 

flights was carrying very poor loads and was Incurring 

108888 since Ita Introduction In January, 2006. At preeent, 
Air India has no plans to restore to Guwahati-Bangkok 
flight. 

1812. SHRI GIRDHARI LAL BHARGAVA : Will the 

MInister of RAILWAYS be pleased to state : 

(a) whether the railways track axpanaion wortc has 
been stalled due to shortage of concrete 8Ieepe"; 

(b) If 80, whether the sleeper rnenufacturing unite 

are On the verge of closure due to stand off with the 

Railways on the Issue of price escalation; and 

(e) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAJLWAYS) : (a) Reduced sleeper availability during June, 

2008 to August, 2008 has affected the progress of targeted 

projectalworks to a certain extent. However, other factors 

like unprecedented hike In steel prices has also adversely 

contributed towards the progress of work during the current 

year. 

(b) No, Sir. Maner has been resolved and 

production of sleeper has resumed. 

(e) D08S not arise. 

Decentnlllzatlon of Air Trafllc Control 

Servlcea 

1813. SHRI K.J.S.P. REDDY: 

SHRI SARVEY SATYANARAYANA : 

WIn the MInister of CIVIL AVIATION be pIeaeed to 
state: 

(a) whether there II an urgent n8ed to decentralize 

air traffic control servio8I In order to make room for more 
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trained Air Traffic Controllers (ATCs) than are available 
today; and 

(b) If 80, the stepa being taken In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVll AVlATION (SHRI PRAFUl PATEL) : (a) and (b) No, 

SIr. The CIY" Aviation Training College (CATC) at Allahabad 

hu adequate capacity and Infrastructure to meet the 
cummt and future requirement of training of AIr Trame 

Control OffIcers (ATCOs). However, with the objective of 

enhancing the capacity further, additional training centre 

hu been .. tablished at the old Begumpet Airport In 

Hyderabad to expedite the training process of ATCOs. 

Housing CondHlon of aanJaras 

1814. SHRI HARIBHAU RATHOD : Will the Minister 

of SOCIAL JUSTICE AND EMPOWERMENT be pleased 

to state : 

(a) whether the Govemment Is aware about the 
unhealthy, unhygienic condlUon of Tandaa (SUUS) of 

Banjaras in various parts of the country; 

(b) if so, the details thereof; 

(e) whether the Govemment Is also aware local 

civic bodies do not provide any a88lstancelhelp to improve 

these Tandas since they do not fall under revenue village; 

(d) if so, whether the Govemment will conduct a 

study on the housing condition of Banlaraa and propose 

to take action to Improve the housing condition of Banjaras 

by providing assistance for development of Tandaa 

community; 

(e) if 80, the details thereof; 

(f) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 

SUBBULAKSHMI JAGADEESAN) : (a) to (f) The NatIonal 

Comml88lon for DenoIIfied, Nomadc and Semi-Nomadic 

Tribes has aubmmed Ita Report on 2nd July, 2008 which 

haa made certaJn recommendations on the housing 

problems of Denotlfted, Nomadic and Semi-Nomadlc Tribes 

which Include Banjera Community also. The recommenda-

tions of the CommiSSion are under consideration of the 
Govemment. 

Minerai Water Production 

1815: SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 

the Minister of RAilWAYS be pleased to state: 

(a) whether the Railways are planning minerai water 

productlon- like Rail Neer project at 12 locations In the 

whole country; 

(b) If so, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRl R. VELU) : (a) to (e) At praeent there 

are two Rail Neer plants at Nanglol (Deihl) and Danapur 

(Bihar) In operation. Further, It has been decided to .. t 
up tWo more Rail Neer plants, one at Palur, near Chennal 

and the other at Ambernath near Mumbal. -

[Trarrm.tJon] 

Pay Revilion of PSU Employ ... 

1816. SHRI SURAJ SINGH : 

SHRI RAW I LAL SUMAN : 

WlI! the Minister of HEAVY INDUSTRIES AND PUBLIC 

ENTERPRISES be pleased to state: 

(a) whether the Government has decided to revise 

the pay of the empioyees of the Public Sector Undertakings 

(PSUs); 

(b) If 80, the details thereof: 

(e) whether even proflt eamlng PSUs are not In a • 

position to Implement the recently announced pay 

packages for their ataff immediately; 
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(d) if so, the details thereof; and 

(e) the further action being taken In the maner? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI 

RAGHUNATH JHA) : (a) and (b) Guidelines for 7th Round 

of Wage negotiationS, which falls due on general basis from 

01.01.2007, in respect of unionised workmen have been 

issued vide OPE OM Nos. 2(7)10S-DPE (WC) dated 

09.11.2006 and 01.05.2008. Guidelines have also since 

been issued vide OPE OM No. 2(70)l08-DPE (WC) dated 

26.11.2008 for pay revision of executives .and Non 

Unionlsed Supervisors in Central Public Sector Enterprises 
(CPSEs). 

(c) to (e) Boards of respective CPSEs are empowered 

to revise the pay of workmen based on negotiations 

with the unions. Boards have also been empowered to 

revise pay of non-unlonised supervisors. The Board of 

Directors would be required to consider the proposal of 

pay revision of executives based on the affordability of 

respective CPSEs and submit the same to the Adminis-

trative Ministry/Department for approval, In terms of 
guidelines dated 26.1 1 .2008. The expenditure on account 

of pay revision Is to be bome by the CPSEs from their 

own resources. 

[English] 

Scholarship Programme for Mlnorltle. 

1817. SHRI P. KARUNAKARAN : Will the Minister 0' 
MINORITY AFFAIRS be pleased to state: 

(a) whether there Is any scheme in Prime Minister's 

15 Point programme for the scholarships of Minority 

students; 

(b) If so, the detalis thereof; 

(c) whether the Govemment proposes to Increase 

the number of scholarships considering the large number 
of minority students if' Kerala; 

(d) If so, whether the Govemment has received any 

request from the State of Kerala In this regard; and 

(e) the reaction of the Govemment thereto? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.A. 

ANTULAY) : (a) and (b) The following two scholarship 

schemes have been formulated for students belonging to 

the minority communities in pursuance of the Prime 

Minister's New 15 Point Programme for the Welfare of 

Minorltles:-

(1) Scheme of post-matrlc scholarships. 

(2) Scheme of pre-matrlc scholarships. 

(c) to (e) A request has been received from the State 

of Kerala for increasing the number of pre-matrlc 

scholarships for students belonging to the minority 

communities. The allocation of scholarships to all State., 

including Kerala, has been made on the basis of the 

population of the notified mlnortty communltie. in the State. 

Out of a total of 4 lakh scholarships for 2008-09, the 

allocation for Kerala Is 29,380. 

Providing of Fectamfo. to Kerale 

1818. SHRI N.N. KRISHNADAS : Will the Minister 

of CHEMICALS AND FERTILIZERS be pleased to 

state: 

(a) whether the Govemment of Kerala had 

requested the Union Govemment to provide Factamfol 

from the Indian Farmers Fertilizer Cooperative Um"ed 

(IFFCO) to the State; and 

(b) If 80, the reaction of the Union Govemment 

thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTILIZERS AND MINISTER OF 

STATE IN THE MINISTRY OF MINES (SHRI B.K. 

HANDIQUE) : (a) and (b) No, Sir. FACTAMFOS Is a brand 

name of complex fertilizer manufactured by the Fertilizer 
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And Travancore Umlted (FACn with a chemical composi-

tion of 20:20:0: 13 also called Ammonium Sulphate 

Phosphate. The Indian Farmers Fertilizer Cooperative 

Umiled (lFFCO) does not manufacture FACTAMFOS. 

[Trans/stJon] 

ModemlNtion of lOlA 

1819. SHAI BHUVANESHWAA PRASAD MEHTA: WUI 

the Minister of CIVIL AVIATION be pleased SO state: 

(a) whether the Deihl Intematlo~1 Airport Umlted 

(DIAL) has falled In modemlslng the Indira Gandhi 

International Airport (IGIA) within the atlpulated time f,....,.; 

(b) If so, the details thereof; 

(c) the modemlsation amenities at the IGIA for 

which the DIAL was made a partner In the revenue 

and the expenditure Incurred thereon till 30th September, 

2008; 

(d) the percentage ahare of the Airport Authority of 
India (AAI) In revenue with DIAL; 

(e) the details of the revenue given by the DIAL to 

the AAI since beginning of Its operations till 30th 
September, 2008, year-wise; and 

(f) the names of the sources from which the DIAL 

eams the revenue at the IGIA? 

THE MINISTEA OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHAI PRAFUL PATEL) : (a) and (b) No, 

Sir. However, some of the Mandatory Capital Projects 

(MCPs) as stipulated In Schedule 7 of Operation, 

Management and Development Agreement (OMDA) were 

delayed by 3 months which have since been completed. 

This has not affected the modemisatlon programme of IGI 

Airport. 

(c) In terms of OMDA, Delhi IntemaUonal Airport 

Pvt. Ltd. (DIAL) has to prepare a Master Plan 

for modemlsation and development of IGI Airport, DeIhl 

In addition of the MCPs which have to be completed 

within stipulated time as per Sr..hedule 7 of OMDA. 

AS.4681 Crores has been spent till 30th September, 

2008. 

(d) and (e) DIAL has to pay monthly annual fee of 

45.99% of gross revenue of DIAL. The year wise break-

up of revenue received by Airports Authority of India (AAI) 

In Aupees In crores are In respective order: (2006-07), 
(271.98); (2007-08), (402.71) and (2008-09 UII Sept. 2008), 

(213.26). 

(f) DIAL eams the revenue at IGI Airport from 

Aeronautical (Traffic), Non-Aeronautical (Non traffic) and 

Cargo. 

[English] 

PNO Connections In Metro CItIH 

1820. SHAI N.S.V. CHITTHAN : 

SHAI ASADUDDIN OWAISI : 

PAOF. VIJAY KUMAA MALHOTRA : 

SHAI HAAIBHAU RATHOD : 

SHAI RAGHUVEEA SIN.GH KOSHAL : 

Will the Minister of PETAOLEUM AND NATURAL 

GAS be pleased to state· : 

(a) the detail. of localities where Piped Natural Gas 

(PNG) connection. have been provided In each of the 

Metro Cltle. In the country; 

(b) whether preference In this regard Is given to 

areas where cooperative societies are located; 

(c) If so, the detail. thereof; 

(d) whether the membership of LPG consumer will 

be cancelled If a consumer takes PNG connection; 

and 

(e) If so, the mechanism through which consumers 

will get domestic cooking gas when they shift out of PNG 

covered area? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL) : (a) At present, Piped Natural Gas (PNG) Is 

available in metro cities of Deihl and Murnbal. PNG Ia being 

provided in the tollowing coIonleslareas:-

Deihl 

Kaka Nagar, Bapa Nagar, Pandars RoadlPark, Sujan 

Singh Park, Nizamuddin, Sunder Nagar, Golf Unks, 

Khan Market, IIPA, DIZ Area, Aurangzeb Road, 
Brahmputra Appartment MP Flats, Palika Vaas, Gandhi 

Sadan, Palike Nlketan, Peshwa Road, Balmlkl Sadan, 

Aram Bagh, Sarita Vihar, Jasola Vlhar, Sukhdev V1har, 

Zakir 8agh, Ishwar Nagar, Kalindl Colony, Friends 

Colony, Maharani Bagh, New Friends Colony, Bharat 

Nagar, Sriniwas Puri, Jangpura, Pant Nagar, Jor Bagh, 

Lodhl Colony, Lodhl Complex, Pragatl Vlhar Hostel, 

Asian Games Village, Gulrnohar Park, Gulmohar 

Encla"e, Neetl 8agh, Andrews Ganj, Andrews Ganj 

Extension, Mayfair garden, HUDeO, Anand Lok, Sadlq 

Nagar, Rablnder Nagar, Bhartl Nagar, Lodhl Estate 

(Amrita Sherglll Marg) , Sarojini Nagar, Narojl Nagar, 

Netaji Nagar, Laxmi Bai Nagar, Chankyapuri, Kldwal 

Nagar, Satya Sadan, Hauzkhas, Motl Bagh, Mohammad 

Pur, R.K. Puram, Sorn Vlhar, Munlrka, NHIFW, 

Nlvedlta Kunj, Vasant Kunj, Vasant Enclave,' Saket, 

Pushp Vlhar, Patparganj, Mayur Vihar, Vasundhra 

Enclave, Rohlni, Pltarnpura, Puchlrn V1har, Vikaa Purl, 

Dwarka, Vasant Vlhar, 8apu Dharn, Dilshad Garden 

and Janakpuri. 

Mumbal 

Colaba (South Mumbal), BorlvllllDahlsar (North West· 

em limit ot Metorpolis), Mulund (North Eastern Umlt 

ot Metropolis), Mira Road area Mulund Check Naka 

on LBS Road, Ghodbunder Road, Manpada, Naupada, 

Wagle Estate, Vartaknagar, etc. 

Presently, there Is no PNG network In other metro 

cities. However, In order to promote Investment from 

public as well as private sector for laying trunk 

natural gas pipeline. and cltyllocaJ natural gal 

distribution networtca throughout the country, the 
Government of india has enacted 'The Petroleum and 
Natural Gas Regulatory Board Act, 2008' and hal 
notified the 'Policy for Development of Natural Gal 
PIpeIlne8 and City or Local Natural Gal Dlltrlbutlon 
Networtca' . 

(b) and (e) PNG..plpellne network Is p~elCP8nded 

In varioua areaslcolonlel, Irreapectlve of the type of 
residential unite In that area. 

(d) and (e) Government has granted appl'DVlll to Public 
Sector 011 Marketing Companies to fonnulate a ICheme for 

cancellation of domestic LPG conneotlonl of PNG 

customers. Under the Scheme, Green channel connection 
will be made available to such coneume .. anywhere In the 
country at the surrendered Security DepoeIt rate. 

Theft of AntIquee 

1821. SHRI AMITAVA NANDY : Will the M1nl'ter of 

CULTURE be pleased to state : 

(a) whether large scale thefts ot Indian antlques are 

taking place In ancient temple. and far flung villages of 
the country; 

(b) If so, the details thereof, State-wIH during the 

last three years and the current year; and 

(c) the action taken to trace and bring Dack the 

stolen antiques? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI) : (a) and (b) Detail. 
of avaHable data relating to theft In last three yea.. are 

given In the enclosed Statement. This Is not Indicative of 

any regular pattern. 

(c) The Archaeological Survey of India Ie convnltted 

towards the preservation and safety of anUqultln at the 
protected monuments as well as the lite ~. To 

ensure their safety, the Archaeological Survey of India 
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eng.. security guards whole strength . has been 
augmented by depk)yIng private eecurIty guards. State 
police, home guarda, and the CISF at eelected monuments. 
Constant Interaction takea place between ASI, CBI and 
Customs authorltlea to share Informatloo on the smuggling 
of art objects. 

ProvIIIona exist under the AntIquities and Art 
Treuuree Ad., 1972 for regulation of export In antlqultlea 

... art treasures and for prevention of lhetr IUlcit trafllcklng. 

These provisIona Include registration of dealers, registration 
of epecIfted categ0r/e8 of antiqull/ee, proMCUtion of 
offenders etc. The Government has launched a NatIonal 
MIeaIon on MonumanIa and AntIquItIes which will, among 
other thInge, document the country's monuments and 
antiqu/llM. 

The number 01 ".". of antJqullles fV(JOI1IId duIIn(J 
the last tine )'NI3 from the OfHJtraIIy protected 

monumenII, Sta .... , Is as IoIIow 

1 

ReIUIhan 

Madhya PradaIh 

Ularekhancl 

UtIarakhand 

Relallhan 

Andhra Pradeah 

Madhya Pradesh 

West Bengal 

HknecheJ Pradesh 

Year 

2 

2005 

2005 

2006 

2006 

2006 

2006 

2007 

2007 

2007 

No. of thefts of 
antIqutt/eI 

3 

7 

9 

1 

2 

1 

1 

6 

1 

.. 

1 2 3 

TamllNadu 2007 1 

2008 1 

2008 1 

2008 

Uttar Pradnh 2008 .. 

Free Railway PII .... to StucIenta 

1822. SHRI DANVE RAOSAHEB PATIL : WUI the • 

Minister of RAILWAYS be pleased to ltale: 

(a) whether the RaIlways have trmoduoed a scheme 
of laIutng free RalIway PQI88 to ItUdents acroas the 

country; and 

(b) If 10, Jht Stat.wIae number of beneflclari88 of 

the ICheme since Ita Inception? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (StiRI R. VELU) : (a) No, Sir. 

(b) Don not arIIe. 

c. .. of Emergency landing. 

1825. SHRI HEMW. MURMU : 

SHRI S. AJAYA KUMAR : 
SHRI FRANCIS FANTHOME: 

SHRI M. APPADURAI : 

WUI the Minister of CIVIL AVIATION be pleased to 

state: 

(a) the number of C8I88 of emergency landings by 

the aeroplanfl' of Indian Alltlnea, Air India, Private a1111~ , , 
including personal heItcoplers durtng the last three years, 

including current year; 
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(b) whether any indepth investigalions into the 
causes 01 emergency landings have been conducted; 

(c) if so, the detail thereof; 

(d) the losses suffered by the servic:es due 

emergency landings of flights; 

(e) whether the attention of the Govemment has 
been drawn towards the news Item ·Vlman kl emergency 
landing" reported in the Hindustan dated 12 October, 2008; 
and 

(f) if so, the details thereof 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) During last 

three years till date, there has been only one case of 
emergency landing of Go Airways A-320 aircraft at 
Deihl while operating flight G8-456 on 9.10.2008. 

During 11ft off from Mumbal, nose wheel of the aircraft had 
fallen. The aircraft made a safe landing at Deihl without 
any d~mage or injury to any person. However, there was 
no case of emergency landing Incident of Private 
Helicopters. 

(b) and (c) Investigation of the above Incident was 
carried out and the involved engineer has bee wamed to 
be careful in future. 

(d) No such data is maintained by the Government. 

(e) and (f) Yes Sir. Air India B-777 aircraft VT-AlN 
operating flight AI-111 on 11.10.2008 randed back as 
smoke was emanating In the aft cabin area. The situation 
was brought under control and no emergency was 
declared. 

[English] 

Special Central Anlstance to se Famill .. 

1824. SHRI BALASAHEB VIKHE PATIL : Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
Dleased to state : 

(a) the State-wise details of amount which are being 
paid as 25% of the Special Central Assistance (SCA) on 

the basis of percentage of SC families In the States covered 
by composite economic development programme to enable 
them to across the poverty line; 

(b) the number of families projected to cross the 
poverty line during the next three years; 

(c) the number of families who have actually 
crossed the poverty line during the last three years and 
the current year; and 

(d) the action taken by the Govemment In case of 
States which have not been able to achieve their targets 
In this regard; 

(e) whether any study has been conducted by the 
Govemment to assess the impact of the schemes on the 
projected beneficiaries; 

(f) If so, State-wise details thereof; 

(g) the details of the States which are lagging 
behind; and 

(h) the corrective steps taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN) : (a) A Statement 
showing State-wise details of the Special Central 
Aaalstance (SCA) to Scheduled Castes Sub Plan 
(ACSP) released during 2007-08, on the basis of number 
of SC families covered under composite economic 
development programme, as reported by the State 
GovemmentslUT Administrations, is given enclosed the 
Statement. 

(b) Physical coverage, In terms of number of 
beneficiaries to be assisted, will depend upon the outlay 
allocated for the scheme in respective Annual Plans. Based 

on the outlay allocated for the year 2008-09, 5.75 lakh 
beneficiaries are projected to benefit. 
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(c) M per Infonnatlon received from State 
GovemmentsIUT Administrations, 18.4 Iakh beneftclarlea 
have been assisted under the scheme during 2005-06 to 
2007-08. 

M per the latest available estimates of NSSO, the 
percentage of SC population IMng below the PovertY One 
declined from 48.1 % In rural areas and 49.5% In urban 
areas In 1993-94 to 36.8% and 39.9% reapectIveIy In 
2004-05. 

(d) State-wise physical targets are not fIXed under 
the scheme. However, performance of State Govenvnental 
UT Administrations Is monitored through Quarterty Progress 
Reports, and Annual Progreaa Report, recetved from them. 
Before release of further Installment of SCA, utilisation of 
funds already released Is considered. 

(e) and (f) The Centre for OaJlt Studies, Hyderabad 

conducted a study on SCA In the States of Andhra 
Pradesh, Orlaaa, GuJarat, Madhya Pradesh and Uttar 
Pradesh In October, 2006. Another evaluation study on 
SCA In Haryana was conducted by Shrlatl, New DeIhl, In 
July, 2006. Reports of both studies have been received In 
February, 2008. 

(g) and (h) Due to non-furnishing of nec8aeary 
Information, second Instalment of SCA could not be 
released to Bihar, Goa, Jammu and Kashmir, Jharkhand, 
Kerala, Punjab, Manlpur, and DeIhl, during 2007-08. The 
Ministry regularly follows up with State GovemmentaIUT 
Administrations, at various level., to perauade them to avail 
benefits of the scheme. 

SI. 
No. 

1 

StateslUTs 

2 

1. Andhra Pradesh 

Amount of SpecIaJ Central 
Aniatance releaeed 

(As. In Iakh) on 
the basis of family 

coverage during 2007-08 

3 

1544.90 

1 2 

2. EUhar 

3. Chhattlsgarh 

4. Goa 

6. Gujarat 

8. Haryan. 

7. Himachal Pradesh 

8. Jammu and Kuhmlr 

9. Jharkhand 

10. Kamataka 

11. KeraJa 

12. Madhya Pradesh 

13. Maharaahtra 

14. 0rIaea 

15. Punjab 

18. Ra;asthan 

17. TamU Nadu 

18. Uttar Pradesh 

19. Uttarakhand 

20. West BengaJ 

21. Tr1:Ua 

22.AIaam 

23. Manlpur 

24. SIkkim 

130 

3 

o 

4.78 

o 

272.64 

312.31 

61.52 

o 

o 

974.78 

o 

1849.79 

1191.42 

1068.71 

o 

1838.99 

1643.40 

2886.89 

185.74 

878.90 

85.66 

410.78 

o 

0.04 
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2 3 

26. DelhI 0 

26. Pudueherry 67.88 

27. Chandlgarh 12.60 

Total 15069.SS 

{TraMIatlonJ 

Opening of LPG Agenoln In Chhattllloem 

1825. SHRI PUNN\j LAL MOtW.E : WID the MIn",r 
of PETROLEUM AND NATURAL GAS be pIeued to atate: 

(a) whether the Government has HI any target for 
opening of more LPG distribution agenci8l1n the oounby, 
partlcular1y In Chhattlagarh during the year 2001-08; 

(b) If 80, whether the Govemment has identified 
locations for the said purpose;; 

(c) the number of such agencies astabtlshed In 
Chhattlag81'h 10 far; and 

(d) the stepa taken by the Gov.rnment U. &OhM 

the said target for thl yeer 2008-091 

THE MINIST€R OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL) 

: (a) to (d) Government have given frepm 10 Publlo ~ 

011 Marketing Companlea (OMes) to eet up LPG 
distributorship In IICX!Ot'dance with ~Ir CQmI1lIftIi.1 
asaeaament and IGcatlon8 are identified !;ty them on the 
basis 0' available r.flil sale pot.ntIaI for ..aainlng 
Independent cIIstrtbutorahlpa. However, Government have 

advised OMes to draw up Mark.ung P1ana for 00Y8I'Ing 

aaml-urban and rural areas. OMes have ~Ized a 

convnon Industry marketing plan cov.ring 1340 Iocatlona 
In the country inoludlng, 16 locatlor\8 In the ..... of 
Chhattlsgarh for setting up new LPG dl.tributorlhlp. mainly 
In rural and urban-rural (semi-urban) locations. The 

Idvertleamente for the 16 locations in the State of 
Chhattlagarh have been releaaad and aeIecIIon prOO818 Ie 
In progreea 88 per policy. 

The eettlng up 0' LPG dl.trlbutorahlps Ie a oontinuoua 
Pf'OOH8 and Involwe IdanUfyIng ~ a aultabIe location, 
8ITInging land for lilting up of godown and oIhtr _tutory 
dHfanoae. It Ie not poIIIble to Indicate any time frame 
for _log up 01 LPG dlstrlbutorahlpa. 

As on 01.11.2008, OMes are operating 153 LPG 
dIItftbutorahlpe In the State of ChMttllgarh. 

fEngllth} 

Overcrowding at Booking CouneIrI 

1826. SHRI P.C. GADOIGOUOAR : 
SHRI V\JOY KRISHNA : 

aHAI NAVEEN JINDAl : 

WiU the Minister 0' RAILWAYS be pleated to 
.tate : 

(a) whether overcrowding at booking counters In 

metro cities la causing great hardship to cornmutera, 

partioularly during peak HUOns; and 

(b) If so, the ftepa being taken to reduce 

overcrowding at the booking oountef'l? 

THE MINISTER OF STATe IN THE MINISTRY OF 
RAILWAYS (SHAI R. VaLU) : (I) end (b) In order to cater 
to rush during peak and featIval .. 10M and during 
f)Nk Nah houra, ~ the queue t.ngtha are oompara-
tlYttIy larger, additional oounteft are opened to the extent 
fttuibIa. 8e11dea, vartoua other steps have been taken to 
faallltlea PaII8ng8fI In getting tickets, which ... as 
under!-

(I) Prollf .... tIon of UnreaeIVed. TIokatIng Syttam 

(UTS) 

(II) Installation of Automatic Ticket Vending 
MachInes (A TVMa) 
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(III) AppoIntment of Jan ~ TIcket BookIng 
.. aka (JTBS) 

(Iv) AppoIntment of GRUnln Ticket BookIng SewakI 
(OTBS) 

(y) PJoUfenttJon of Int8mat ('r anQ 'e') tIoIIeting 

(vi) luuing of reserved tickets PlroijQh OQmPUtertzed 
Puaenger Reservation Syatem (PRS) terminals 

PflWidtd in Po .. 0"i00i. 

01,. TI'II. 8ervlce to Mcn"'cI (UP.) 

1827. SHRI MUNSHI RAM : 
$HRI SANTOSH GANQWAR : 

Will the Mlnlatlr of RAILWAYS be pl8aaed to alate: 

(a) whether MQradabad dlYlsion In Uttar Pradesh 
has been 'linked with the westem and nort~m parts of 
the country with direct train services; 

(b) If 80, the name of these trains; 

(e) whether the RaIlways propose to start a 
~hatabdllJan Shatabdl Exp.... train between Delhl-
L!.fcIulow via Moradabad and Barelly In view of increasing 
ct.mand of tne people of MQradabad and Baretly In thle 

regard; MY 

(~) If fQ, the time by which said train il Ukely to 
bt ,t.mKI'I 

THI MINlSlliR OF STATE IN THE MINISTRY OF 

'RAILWAYS (8HRI R. VELU) : (a' and (~) ~ 

dlYlalon II wetl QOf1nected to both Northem and 

W .... m patti of the country with direct train aeMcea as 

under: 

1. 4311/4312 Bare/fly-Shuj Ala Hurst -€xpreu 
(Tri-weekly) 

2. 4821/4322 Barelly-Bhuj He Huret exp .... (4 
daye. __ ) 

3. 430914310 Dehradun-Ullain &preas (Bl-weekly) 

4. 4317/4318 Dehradun-Jndore e.preu (Bl-weekly) 

6. 431314314 Barellly-Lokrnanya Tllak (T) Express 
(WHkIv) 

6. 926519286 Dehradun-Okha Expreas (0aMy) 

7. 901918020 Dehrad~n-Bandra (T) Expre.1 
(0aIIy) 

8. 910619106 Haridwar-Ahmadabad Mall (Dally) 

9. 4887A14888A Harldwar-Sarmer Unk Express 
(Oally) 

Towe .. Northern .ector 

1. 463114632 Oeh~-Amrttsar Exprea (Dally) 

2. 206512056 Oehradun-New Deihl Jan Shatabadf 
Expraea (Dally) 

3. 201712018 Dehradun-New Delhi Shatabadl Ex-
pl'88l (OWly) 

4. 2205t'2206 Dehradun-Ntzamuddin A.C. Expreu 
(6 days a week) 

6. 4041/4042 Dehradun-DeIh1 Saral Muaaorte Ex-
Prell (Dalty) 

6. 4711/4712 Harldwar-Srlganganagar Intercity 
Exprea. (DaRy) 

7. 205SI2064 Haridwar-AmIttNI Jan 8hatabedI 

Express (6 days a week) 

8. 460914610 R1lh1kelh-Janvnu Taw! Hemkunt 
ExprHl (Dally) 

Beaidel, .raJna from Jammu TawtlAmritlar aJeo serve 
1M Moradabad DtvIsIon. 

t' 
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(e) and (d) No Sir, However an AC Expresa Viz 22331 
2234 Lucknow-New Delhi Air-Conditioned Expre88 is 

proposed to be introduced during 2008-2009 with 

stoppages at 223312234 Lucknow-New DeIhl AC Express. 

Doubling of Railway line between 

GonIkhpur-Lucknow 

1828. YOGI ADITY A NATH : Will the Minister of 

RAILWAYS be pleased to state: 

(a) the status of wort< regarding doubling of 

Gorakhpur-Lucknow section of North Eastern Railway; 

and 

(b) the time by which the said wort< Is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a> On this 270 Km long 
Gorakhpur-Lucknow section, double line already exist in 

116 Km length and wor1< has been taken up In balance 

154 km length. 

(b) The doubling of tbla route Is targeted for 

completion by March, 2010. 

[English] 

Procurement of LNG from Aultralian 

Con.ortlum 

1829. SHRIMATI C.S. SUJATHA : WHI the Minister 

of PETROLEUM AND NATURAL GAS be pleased to 

state: 

(a) whether agreement has been reached for 

the procurement of Uqulfled Natural Gas (LNG) from 

Australian conlOl1lum to be supplied to the LNG terminal 

at Koehl; 

(b) If so, the details thereof; 

(e) whether Mis IshlkawaJlma Harima Heavy 

Induatrln of Japan has been awarded the oontract for 

Engineering Procurement aOd Construction; and 

(d) if so, the details thereof and if not, the reasons 

for the delay? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL): (a) and (b) Petronet LNG Umlted (PLL) has 

finaDzed all draft agreements for procurement of LNG for 

Koehi terminal from Australian consortium. The discussions 

on Price are at an advanced stage. 

(e) and (d) Mis lahikawaJima Har/ma Heavy Industries 

(IHI) of Japan has been awarded the contract for 

Engineering Procurement and Construction in respect of 

two LNG storage tanks for the Koehl T erminaJ. 

[Translation] 

Abandoning of work on Katn..Qazlgund 
Seetlon 

1830. SHRI RAMJI LAL SUMAN : 

SHRI C.K. CHANDAAPPAN : 

SHRI SURAVAAAM SUDHAKAR REDDY: 

Will the Minister of RAILWAYS be ple88ed to state: 

(a) whethar the Railways have decided to abandon 

the wort< on Katra-Oazigund section In Jammu and 

Kashmir. 

(b) if so, the reasons therefor. 

(e) the original plan of the project, the peroentage 

of wort< completed 80 far and the expenditure Incurred 

thereon; and 

(d) the financial Impact of the closure of the 

project? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) and (b) No, Sir. However, 

on part of the existing alignment several problems are being 

encountered due to failure of slopes and unstable strata. 

The geological and geo-technlcal studies have been 

undertaken in this stretch to explore the alternate alignment 



137 AGRAHAYANA 20, 1930 (Saka) 138 

better In constructabillty and survtvabUlty. In view of this, 

the work from km. 30 to km. 144 on this stretch has been 
for the time being SUspended except construction of main 
approach roads. 

(e) Katra-Qazigund section Is a part of Ucl\ampur-
Srinagar-BaramuUa new line project. The new line has been 

planned to provide ratl connectivity to Kashmir Valley via 
Katra, QazIguncI, Srlnagar and Baramulla. The overall 

progl'888 of thIa project \a about 40% and expenditure of 
As. 4732 CfOI8 has been Incurred upto March, 2008. 

(d) The project has not been cIo8ed. The wort< on 
part length between Katra and Qazlgund has been 

temporarily suspended as mentioned In reply to part (a) 
and (b). 

Pilot NIIpplng during Air Indl. flight 

1831. SHRI BHANU PRATAP SINGH VERMA : 

SHRlRASHEED MASOOD : 

WUI the Minister of CIVIL AVIATION be pleued to 
state: 

(a) the action taken against the Air India's pilot 
said to have taken a nap while piloting the aeroplane; 

and 

(b) the corrective measures being taken by the 
Govemment to prevent recurrence of such incident? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATiON (SHRI PRAFUL PATEL): Ca) One incident 
had been reported wherein it was Impugned that the pilot 

has alept during the flight. The incident has been 
Investigated and report ia under examination at apprOJJrlate 
level. 

(b) Govemment while recognizing the effeel of 
fatigue on perfonnance has prescribed Flight Time, Flight 
Duty Time and rest requirements for the aircrew. AlC 28 
of 1992 is the regulation In force for flight duty time and 
rest requirements of the crew. 

1832. SHRI I~. AJAYA KUMAR : WIU the Miniater 
01 PETROLEUM AND NATURAL GAS be pIeued to 

state: 

(a) whether the allotment of mont than 80 UquIfIed 
Petroleum Gas (LPG) agencies to KeraJa has been withheld 

by the Govemment; 

(b) if 80, the r8880N therefor; 

(e) whether the Government had received any 
proposal to allot them urgently; any 

(d) if 80, the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAl GAS (SHRI DINSHA PATEL) 
: (a) to (d) No, Sir. Public Sector 011 Mart<etlng Companies 
(OMes) have finalized a common Industry marketing plan 
covering 1340 locations In the country. including 85 
locations In the State of Karala for setting up LPG 
distributorships. mainly in rural and urban-rural (eemi-
urban) locations. The adverti8ementa for the 85 locations 
in the State of Kerala have been released and eelection 
for the same Is In progress as per policy. The I8ttIng up 

of LPG dIatrIbutorIhip \a a continuous process and 
Involves identifying of a suitable location. arranging land 
for setting up of godown and other statutory clearances 
etc. 

Doubling of ~I"'y line between Muclkhed Ind 
IIInm.d Route 

1833. SHRI D.B. PATIL : 
SHRI TUKARAM GANPAT RAO RENGE PATIL : 

WUI the Min\ater of RAILWAYS be pleased to state: 

(a) whether the RaIlways have any proposal 'or • 
doubling of Mudkhed-Manmad route; 

(b) If so. the detaia thereof; 

,. 
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(e) the time by which the wort 01 doubling of the 

laid rouI8 II NkeIy to be .taltecl .nd oompIeted; and 

(d) If noI, the reuone therefor; 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (.) to (d) No. Sir. HoweYer. 
• PNIIm/naIy EnginMring cum TrdIc SuIvey for doubling 
between Mudkhed-Parbhanl hal been taken up. 

[EngllMlj 

Enoroechment of Monumenla 

1834. SHRI M. RAJA MOHAN REDDY : 

SHRI FRANCIS FANTHOME : 

WIll the MinIIter of CULTURE be pleaMd to state: 

(a) where the Govemment 18 aware that several 
Centrally Protected Monuments (CPU) are under Illegal 

ancroachment and also have unauthorized constructton; 

(b) If 80. the detaIIa of euch monumenta State-wtM; 

and 

(e) the action taken by the Government to remove 
LnWthorIzed enctOIIChment and Illegal construction to 

pnII8MtIprotect CPUs? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI) : (a) and (b) There 

are lnet8no8e d l1iegai enaro.chmInl and unauIhOftHd 
00flIIrUDII0n on oenb'8IIy protectacI rhOnumenIa .. 10 

.....,., r.aa. IUCIh • rapid um.nIzaIIon. ~ 
p,...,,.. on land, GOmmtratallzatlon. 810. A StaIIment 
ahowIng the ........... lilt of rnonumera under enoroaoh-

ment and unauthortHd 00I'IIIrucII0n In proIIoI8d ..... II 
given In the enoIoeed . 

(0) The 8upertntendIng ~ of the 

CI... have been deIegaIIId the powera of the 0enhI 
OoverMwnt to ..... 'Show c.. Nob' 10 III1OI'08Ohet'8 
for removal of encroachrnenta under the provlllonl or AM 

and ABR Ad, 1868 and RuIeI 1 •. 

They .re aIIo veiled with the powers of Eetate Offtoer 
under the pRWlllonl of the PublIc Premilel (EvIcIIon of 
Unauthorteed Ooo .. panta) At::t, 1971 to initiate immediate 
legal action agalnlt the encroecherI. They watch and 
InIpaoI the centrally protected monumentellltea on • 

regular bull. They aIIo Interact with the DIItrIct authorttlel 
and the State Pollet from Ume to time to thwartIremove 
8I1CI'OUImenta. The All haa deployed watch and ward Itaff 
In addition to the deployment of prtvate I8CUIfty guarda, 

State Police and Home Guards, and CISF In eelected 

C8888. 

Wherever feulble and n8C8II8fY, efforts have been 
made to provtde fencing around centrally protected 

monuments. 

LIst 01 Centnlily PrOlBcted Monument. under fWJCI08Chment 

SI.No. Name of MonumentlSlte 

1 2 3 

I. ~ CIRCLE 

1. 1. BurhIya lea Tal Itimadpur, Agra 
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2. 2. Jams MujId 1Umadpw, Agra 

3. 3. Jam MaajId Agra 

4. 4. e.oava18d lite KankaII na, Mattua 

5. 5. Kota Mound ....thura 
6. 6. Gate way and Saral, Ekdll EtaMh 

7. 7. Moeque and Saral Khudagunj, Fanukhabad 

8. 8. Mound know .. old fort of Kannauj 

i. 9. Mound known .. Lakha Mandap, Barnawa EJaraut. Bagpat, Dlatt. Baghpat 

10. 10. KhanQuah Fatehpur SIkri Agra 

11. 11. KhatIa Khans, Fatehpur Slkrt Agta 

12. 12. Fort wall near LaI DalW8Za Fatehpur Sikri Agra 

13. 13. Jagner Fort Alp. 

II. AurangabMt CIrcle Dlau. 

...h ....... tra 

14. 1. Kolle of Twelve Imams Ahmednagar 

15. 2. Mucca MaIjId Ahmednag.r 

16. 3. AncIent site IocaUy known sa Ladmod HerlUa, Ahmednegar 

17. 4. Blbt-ka·~ A&nngabIId 

18. S. Ancient SIte at PaJIhan PeIthan, DIIIt. ~ 

19. 6. Ellora Caves Elora, DIstt. A&nngabIId 

20. 7. Grlehnelhwar Temple Elora, DIatt. ~ 

21. a. DevI Temple at Paana PIIIna DIIItt. JaIgIIon 

22. 9. Changdeo Temple Chandeo, DIal. JaIgIIon 
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23. 10. BaJapur Fort Balapur, Oiatt. Alcala 

24. 11. Anchaleshwar Temple Chandrapur 

25. 12. Mahakall Temple Chandrapur 

26. 13. Fort wall with Ruins of Palace and gateway at Ballaraha, Olatt. Chandmpur 
BaIIaraha 

27. 14. Group of temples at Markandadeo Tq. Chamorshl, Ol8tt. Gadchlroll 

28. 15. Taponeshwar Temple Tapona,OIstt. Yeo~ 

In. 8IInpiore Circle 

Kamatalul 

29. 1. Gowrishwara Temple Yelandur 

30. 2. Someshwara Temple Kolar 

31. 3. Chelwanarayana Temple Melkate 

32. 4. Jaina tombs Moodabldrl 

ftI. Bhopal Circle 

Madhya Pradah 

33. 1. Gond Fort called Satkhanda and the tower on Relghat Mandie, Olstt. MandIa (Mandla) 
called Shahburz and the Temples there In 

34. 2. Pre-Historic Rock Shelters at Bhlmbelkta D1att. Ralsen 

35. 3. Gourjhamar Fort at Gourjhamar Dlatt. Sagar (Madhya Pradesh) 

V. Bhu"""" CrIcIe 

0rIHa 

36. 1. BarabatlFort Cuttack 

37. 2. KhandagIrI and Udayaglrl caves Bhubaneawar 

38. 3. Slaupalgarh Bhubaneswar 
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VI. Chennal ClrcIt 

Tlmll NIIdu 

39. 1. Megalithic Site, Thlrupporur 

VIL Chandlguh Circle 

Punjab 

40. 1. Mound known a. Mud fort 

41. 2. Prlthvl Raj Chauhan Fort 

42. 3. Ancient Site, Theh 

43. 4. Ancient Site, Khokra Kot 

44. 5. Ther Mound, Siraa 

45. 8. Gateway. of Mughal Saral, Gharaunda 

46. 7. Ancient Site known a. Jaraaandh Ka Qlla, Aaandh 

47. 8. Mughal Kos Minar 

VIII. Deihl Circle (NCT DeIhl) 

48. 1. NIII Mu~d, Hauz Khu 

49. 2. Ancient Mosque, Palam 

50. 3. Qudasla Mosque, Qudaala Garden 

51. 4. Sunehrl MaaJld near Red Fort, Deihl Fort 

52. 5. Purana Qlla (Indraprastha), Two miles south of the 

53. 6. Tughluqabad. Badarpur Zall 

54. 7. Begumpurl MuJId, Begurnpur 

55. 8. Saral Shahjl, Near Shlva1lk MaMya Nagar 

to Questions 146 

3 

Kanchlpuram District 

Abohar, Dlstt. Flrozpur 

Hansl, Hlaaar, Haryana 

Polar, Slwan, Dlstt. Kalthal 

OIatt. Rohtak 

Dlstl. Siraa 

Gharaunda 

Distt. Kamal 

Ambala City, OIatt. Ambala 

Hauz Khu 

Palam 

Qudaala Garden 

Near Red Fort, Deihl Fort 

(Indrapraatha), Two miles South of 

the 

Badarpur 

Begurnpur 

Malviya Nagar 
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56. 9. Rajpur (Mutiny Cemetery, Old Rajpur Cantonment, Old RaJpur Contonment 
North District 

57. 10. D'Eremao Cemetery K1shanganj 

58. 11. Tomb of Razla Begum in Mohalla Bulbul! Khana, Sahajahanabad 
Sahajahanabad 

IX. Dehl'ldun Circle (Uttrakhllnd) 

59. 1. Mahashu Temple Hanoi. Chakrata, Dehradun 

60. 2. Temples at Gangolihat Gangolihat, Pithoragarh 

61. 3. Acllbadri Group of temples Adlbadrl. Chamoll 

X. Dharwad Circle 

Kilmablu 

62. 1. Ali Shaheed Peer Mosque Bljapur (East) 

63. 2. Allahpur Gate Bljapur (East) 

64. 3. Ambar Khan Bljapur (East) 

65. 4. Badi Kaman Bljapur (East) 

66. 5. Bahumanl Gate Bljapur (East) 

67. 6. Bathulla Khan's MoaqU8 Bljapur (East) 

68. 7. Fort Wall (from Managoll gate to Bahumanl gate) Bljapur (East) 

69. 8. Goigumbaz and other structures within the protected area Bijapur (EF: 

70. 9. Haji Hassan Saheb's tomb Bljapur (East) 

71. 10. Managoll Gate or Fateh Gate Bljapur (East) 

72. 11. Moats of the Fort wall (from Bahumanl gate to Mangoll gate) Bljapur (East) 

73. 12. Mubarak Khan Mahal Bijapur (East) 

74. 13. Mustafa Bad Gun Bijapur (East) 

75. 14. Mustafa Khan Mosque Bljapur (East) 
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76. 15. Nagthan Gate Bljapur (East) 

n. 16. Nov Gumbaz Bljapur (East) 

78. 17. Padahapur Gate Bljapur (East) 

79. 18. Water Pavilion to the North of Mubarak Khan's mosque Bljapur (East) 

80. 19. Water tower No. 114 with Inscrlptiona to the south of Bljapur (East) 

Asar Mahal 

81. 20. Water tower No. 115 to the south of Chinch Dldl Mosque . Bljapur (Eaat) 

82. 21. Water tower No. 142 to the north weat of Nav Gumbaz and Bljapur (East) 

to the west of Kawas Khan's Mahal 

83. 22. Water tower No. 147 to the south of Badl Kaman Bijapur (East) 

84. 23. Water Tower no. 286 to the north east 0' Mecca Masjid Bijapur (West) 

85. 24. Sanda Burz Bijapur (Weat) 

86. 25. Shapur Gate Bljapur (West) 

87. 26. Jorapur Gate Bijapur (West) 

88. 27. Mecca Gate Bijapur (Weat) 
~~ 

89. 28. Gun Farangi Shahiburz Bljapur (West) 

90. 29. Sarwad Mosque Bijapur (West) 

91. 30. Landa Khaaba Gun Bljapur (West) 

92. 31. Small Pavilion In front of Alar Mahal BiJapur (West) 

93. 32. Water Pavilion Bljapur (West) 

94. 33. Arquilla Moat BiJapur (West) 

95. 34. Chinch Didl Mosque BIJapur (Weat) 

96. 35. Andu MasJid Bijapur (West) 

97. 36. Ibrahim Old Jami Mosque Bilapur (West) 
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98. 37. Gummal Bavdl B/japur (Weat) 

99. 38. Sikandar Shah Tomb Bljapur (Welt) 

100. 39. Yakub Debull Mahal (30) Bljapur (Welt) 

101. 40. Ikhla8khan Moeque Bljapur (West) 

102. 41. Shah Nawazkhan'a MoIqueltomb Bljapur (West) 

103. 42. Mot! Darga (Mahal) Bljapur (West) 

104. 43. Hyderkhan'a tomb Bljapur (Weet) 

105. 44. Nltyanavarua Mosque Bljapur (Weet) 

106. 45. Tomb No. 47 Bljapur (Welt> 

107. 46. Sun.rI MajId Bljapur (West) 

108. 47. Tomb No. 22 near Chand Bavedl Bljepur (Welt) 

109. 48. Maajid Katljapur Bljapur (West) 

110. 49. Aqueduct running from Bhat bavedl south welt of Bljapur (Weat) 

Torvl village to Taj Bavedl 

111. 50. Chand Bavadl Bljapur (Welt) 

112. 51. Mulla Mosque BIJapur (Welt) 

113. 52. Zanzlrl Moeque of Jahan Begaum'a Moaque (20) Bljapur (West> 

114. 53. Malik Sandal Mosque BlJapur (Welt) 

115. 54. Fort Gulbe. 

116. 55. Khan Jahan Barld tombs BIdar 

117. 56. Bldar Fort (Inner' and outer> Bldar 

XI. Guwahatl Circle 

Auam 

118. 1. Sri Suryapahar Ruins OIatl. Goalpara 
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122. 
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128. 
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130. 

131. 

132. 

133. 

134. 
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2. Rock-out Cavea 

3. Cachart Rulne 

4. T8J11)1e of Chaturdua Devata 

HydenIbed Circle 

AncIhra PracIeeh 

1 . GoIkonda Fort 

.... pur Circle 

Aa)uthan 

1. Chlttourgarh Fort 

2. Ranthombhor Fort 

Luclcnow Circle 

Uttar PracIe8h 

1. Small high mound at Sara 

2. Ruined fort of Samudla-Oupta and Haneagupta at Jhunal 

3. Tomb of Solar Salfud.dln 

4. Tomb of Rajab Saler Allu Hattla Salar 

5. Jama MuJId 

B. Monumentl In memory of General WhIte lock's force 

7. Extensive brtck strewn mound at Aaothar 

8. Sagh Sadahahl at Khajuha 

9. Hathlkhana mosque or Jalchnadl mosque at Hathgaon 

10. Circular mound, the site of a temple at Khalral 

11. TIkhartya extensive mound and a group of Hindu ecutptu .... 

3 

Joglghopa, Dlatt. BongaIgaon 

Khupur, DIalt. Cachar 

Udaipur, Dlatt. South Trtpura 

Chittourgarh 

Ranthombhor 

Allahabad 

Allahabad 

Bahralch 

Bahralch 

Banda 

Banda 

Fatehpur 

Fatehpur 

Fatehpur 

Fatehpur 

Fatehpur 

154 
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136. 12. Kurarl Four temple Fatehpur 

137. 13. Square sand stone pillar bearing an Inscription Mahlpal Deva Fatehpur 
Samrat dated 974 In the Municipal Garden attached to the 
town hall 

138. 14. Tomb of Bahu Begum Falzabad 

139. 15. Tomb of Shuja-ud-Daula (Gulab Barl) Falzabad 

140. 16. Tomb of Hazl Iqbal Falzabad 

141. 17. Tomb of Nawab Sadar Jahan at Plhanl Hardol 

142. 18. Memorial Tomb at Khasaura Hardol 

143. 19. Gandwa. Brick mound locally called banker garh Hardol 

144. 20. Jain temple mounds at Sumerpur Hamlrpur 

145. 21. Panch Mahal complex, Jhansl Fort Jhansl 

146. 22. Mound at Blthur Kanpur City 

147. 23. Memorial well Garden Kanpur City 

148. 24. Subedar Ka Talab Kanpur City 

149. 25. Three Images and a Gupta Pillar In the compound of a Kanpur Dehat 
temple at Behta. Ghatampur 

150. 26. Bundela temple at Banpur Lalltpur 

151. 27. Jain temple at Banpur Lalltpur 

152. 28. large temple in front of Panch Marhla Madanpur Lalltpur 

153. 29. Jain temple and a Torana or gateway at Siron Khurd Lalltpur 

164. 30. Cemetery Kaiser Pasand near Kalaerbagh Bus Stand Lucknow 

155. 31. Kalan-ki-lat at Amlndabad Lucknow 

156. -32. British Cemetery at Chlrla Jheel at Sapru Marg Lucknow 

157. 33. Two Cemeteries at Lucknow-Faizabad Road. miles 4.5 Lucknow 
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158. 34. Tomb of Janab-e-Allya Lucknow 

159. 35. Bara lmambare (Asaf-ud-Oaula's lmambara) Luctmow 

160. 36. Asafi MasJld Lucknow 

161. 37. Maqbara Shahnajaf or Tomb of Ghazlud-Oln Halder Lucknow 

162. 38. Rauza-e-KazmalnlKazmaln building Lucknow 

163. 39. PIcture gallery Lucknow 

184. 40. Jama MasJId at Huasainabad Lucknow 

165. 41. Chhota Imambaraltomb of Mahammad All Shah Lucknow 

166. 42. Tahsln All MasJld Lucknow 

167. 43. Amjad All Shah's Mausoleum Lucknow 

168. 44. Shar DarawazalNell's Gate Lucknow 

169. 45. Kalsarbagh Gate Lucknow 

170. 48. General Wall Kothl Lucknow 

171. 47. Karbala T alkatora Lucknow 

172. 48. Oargah Hazarat Abbas Lucknow 

173. 49. Dlanut-Oaula Karbala Lucknow 

174. 50. Maika Jahan Karbala Lucknow 

175. 51. Nasir-ud-dln Halder's Karbala, Oallganj Lucknow 

176. 52. Nagram mound Lucknow 

1n. 53. Pahamagar Tlkuria mound Lucknow 

178. 54. Slkehawall Kothl Lucknow 

179. 55. Jama Masjld Mahoba 

180. 58. Lake of Kirat Sagar Mahoba 
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181. 57. Lake of Madan Sagar Mahoba 

182. 58. Lake of Vijay Sagar MaIloba 

183. 59. A flat roofed temple at Urvara Mahoba 

184. 60. Large tank at Patharl Kadln Mahoba 

185. 61. Isauli Mosque Sultanpur 

186. 62. Large Dlh called Majhangaon with brick towers on four comers Sultanpur 

187. 63. Mound known at Kutli Satruhan Du Sravaatl 

188. 64. Small round shaped mound, Tandwa Sravastl 

189. 65. Tomb of Ourban Mohammed at Banger Mau Unnao 

190. 66. Old Nawabl Mosque Ambedkar Nagar 

XV. Mumbal Circle (Mahal1lahtra) 

191. 1. Sholapur Fort Distl. Sholapur 

192. 2. Ardhanarl Nateshwar Temple Velapur, Distt. Sholapur 

193. 3. Ralgad Fort Dlatt. Ralgad 

194. 4. Kolaba Fort Allbag, Distl. Ralgad 

195. 5. Mound locally known as Sonar Bhat Nalaaopra (Gas), Dlstl. Thane 

196. 6. Group of monumenta, Aga~ot Dlstl. AaJgad 

197. 7. Jageshwarl Caves Dlstl. Mumbal Suburban 

198. 8. Ancient site at Brahampuri Dlstl. Kolhapur 

199. 9. Bhuleshwar Mahadev Temple Malalraa, Distl. Pune 

200. 10. Hlrakot Old Fort A1lbag Dlstl. Ralgad 

201. 11. Basseln Fort Vasal, Dlstl. Thane 

202. 12. Portuguese Monastery Over the Cave and Large Watch Distl. Mumba/, SUburban 

Tower on the Adjoining Hili, Mandapeshwar 
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203. 

204. 

XVI. 

205. 

201. 

XVII. 

207. 

208. 

209. 

210. 

211. 

212. 

213. 

XVIII. 

214. 

215. 

216. 

217. 

218. 

218. 
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13. Dllawar Khans ,tomb. A'Jgurunagar 

14. ,81ndhudurg Fort at Malvan 

Patni Circle 

(1Ihl" 

1. Sher Shah Tomb 

2. Buddhl.t Stupa 

".nohl Clrole 

Jharkhlnd 

1. Anolent mound locally knOWfl as Kulugarha, Baapur 
togeth.r with adjacent land. ,urvey plot No. 1091 

and 1016 

2. Sit. of an old Fort and ancient lank 

S. Asura Site 

4. Alura Site 

5. Alura Site 

S. Alura Site 

7 . Alura Site 

.. alpur Cirole 

1. Dante,war! tempi. 

2. Chalturgarh Fort 

3. Kotml Fort 

4. Ram Chandra temple 

6. 61ta Blngra Caves 

6. Joglmara Cave. 

3 

DIttt. 81ndhudurg 

s..ram 

Ketal'la, DIatt. Champa,." 

ltaga"', Block Bamharta, ()IaIt. Saralkela 
KhaI'lWin. 

Auam, Block Muaabanl, DIttt. E. Slnghbhum. 

KhunUtoia. BIook Khuntl, 0Iett. Ranchl 

Kunjala, BIock·Murhu, Dlatt. Ranchl 

Barldkel, Block Khuntl. 0Iatt. Ranchl 

Kathartoly, Block Murhu, Diett. Ranchl 

Han.,., Block MUrhu, OlIn. Ranch!. 

Lepha. DIItt. Korba 

KotmI, Bllupur 

Rajlm. Ralpur 

Ramgarh him Udayapur, Barguja 

Ramgarh him Udayapur, Sarguja 
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XIX Srlnagar Circle (Jammu and KIIahmlr) 

220. 1. 

221. 2. 

222. 3. 

223. 4. 

224. 5. 

225. 6. 

226. 7. 

227. 8. 

228. 9. 

Ancient Fort and Samadhl of Queen of Raja SUCMt 

AncIentPaJace 

Ancient Site and Remains 

Hemis Monastery 

Phyang Monastery 

Ukir Monastery 

J..amaYUN Monastery 

Aock-cut sculpture of Maltrwya 

Buddhist Monastery at Alchl. Ladakh Jammu and 
Kashmir State 

229. 10. Shey Palace 

XX. Shlml. Circle (Himachal Pradeah) 

230. 1. Gaur! Shankar Temple 

231. 2. Narbadeahwar Temple 

XXI. Trl88ur Circle (Kerlla and Tamil NIIdu) 

232. 1. Bakal Fort 16th Century AD 

233. 2. Remains of Fort 16th Century AD 

234. 3. Fort (yakkara Desam) 16th Century AD 

235. 4. Angengo Fort 17th-18th Century AP 

164 

3 

Ramnagar. 0Iatrtct Udhampur 

~agar. [M~ Udhampur. Janvnu and 
Kashmir State 

Burzhom. Srlnagar 

Hemll. diatrtct Leh 

Lamayuru, district Leh 

District Leh 

Phyang. district Leh 

Mulbeg, dlltrlct Kargll 

A modem residential building has been 
constructed along with gueathOUH within the 
monastic complex. The management allO 
opened a restaurant in the courtyard of 
Manjulhrl and Lotsva Lakhang. 

Shay, Ladakh 

Naggar, teshll·Kullu Dlltrtct· Kullu 

Sujanpur Tehln·Tlre Sujanpur. District· 
Hamlrpur Himachal PradMh 

PaJllkkara. Palllkkara Panchayat, Kaaargod 

Thangueery. Thangaaeery Panchayet, 
Kollam TaJuk, KQlIam 

Palakkad. PalaklQad Munlolpallty, Palaldcad 

Anjengo, Anjengo Panchayat. 
Thlruvananthapuram 
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236. 5. Jain Temple 14th Century AD 

231. e. Burial c.", (AncIent (Site) C.500 BC-AD 500 

ltXlI. 'l"odiIra Circle (Clul ..... ) 

238. 1. Malik A1am's Mosque 

239. 2. Saiyed Usman Mosque Ahmedabad 

240. 3. Small Stone Mosque, Ahmedabad 

241. 4. Dariyakhan Tomb, Ahmedabad 

242. 5. Achyut Bibi's Moaque, Ahmedabad 

243. 6. Bahlol Khan Mosque at Dholka 

244. 7. Ancient Site Gohilwad Timbo 

245. e. Ruined Hindu temple and Jain Temples on the 

top of Hili 

3 

Kldanganad, Sultan Bathery, Suitanbathery 
Panchayat, VVynad 

Kandana-.ery, Kandanaaaery Panchayat PO Mattam, 
Thrlsaur 

Ahmedabad, 

UamanpuraiAhmedabad 

PaldllAhmedabad 

Baok of Dudheahwar/Ahmedaba~ 

Dudheahwar/Ahmedabad 

DholkaiAhmedabad 

Amrell OIstt. 

PavagadhlGodhra-Panchmahal 

248. 9. Nawab Sardar Khan Roza with Ita compound VVall Jamalpur/Ahmedabad 

247. 10. Mir Abu Turab Tomb, Mmedabad 

248. 11. Aam Laxman Tempi., 8araella 

249. 12. Shah Kupai Maajld, Ahmedabad 

(Translation] 

Appointment of ataff offtcers In 
.... ret P .... oleum Ud. 

1835. SHAI RAMDAS ATHAVVALE : VVIII the Mlnlater 

of PETROLEUM AND NATURAL GAS be pleased to 

Jamalpur/Ahmedabad 

BaradlalDislt. Jamnagar 

Karian KhQ Bazar/Ahmedabad 

out of these slaff officers belonging to the SO and ST 

category; 

(b) whether all the rnerved posta have been filled 

IJP; 

(c) If IQ, the total number of appointments made 
atate: in the last three years and the number out of these people • 

belonging to the SC and ST category appointed; 
(a) the tolal number of staff officers working in the 

Sharat Petroleum Umlted at National Level and the number (d) whether there 18 backlog of re .. rved posts; 
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(.) If 10, whether there Is a campaign being carried 

out to clear the aa1d backlog; and 

(I) If 80, the detalla ·thereof; 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROlEUM AND NATURAL GAS (SHRI DINSHA PATEL) 

: (a) In Bharat Petroleum Corporation Ud .• the total number 

of Office,. of Executive level as on 01.102008 are 4899 

and out of theae 787 belong to the Scheduled Cut" and 

Scheduled C •• t ••• nd 270 to the Scheduled Tribe 

oategorlel. 

(b) Yes, all the reaerved 88811 have been filled up. 

(0) Total 922 appolntmenta have been made during 

In the last three yea .... Out of the88, 152 belong to SO , 
and 63 belong to ST. 

(d) Presently there II no backlog. 

(e) and (I) Do not .rI .... 

Exen ... with Rallwlly h ... "' .... 

1836. SHRI THAWAR OHAND GEHLOT : 

SHRI CHANDRA DEV PRASAD RAJBHAR : 

Will the Mlnlater of RAILWAYS be plell8d to 

atate: 

(a) the year-Wi" detalla of lnoldente of thruhlng, 

mlsbehJvlour, rape and moifItatlon of pueenge,. paftlcu-
larty WC)men Py the Railway Protection Fol'Qt (RPF) Pollotl 

Para-military pel1Ol1nel £turing the laat th .... yea ... and the 
current year; 

(b) the details of the action taken against Jawans, 

officers of RPFIPoilcelPara-mllltary personnel found guilty 

In these Incidents; 

(c) whether local policemen travel without tk;kets In 

all superfast and Rajdhanl trains and ticket ohecklng 

officers normally do not take note of such Hlegal travel 

thereby causing Inconvenience to passengers; and 

(d) If 80, the stepa being taken by the Railways to 

prevent the O8I8S of misbehaviour, elCC8l8n with 
p .... ngers and Illegal travelling by the .. personn.l? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) to (d) The Information 

II being collected and will be laid on the Table of the 

Sabha. 

[English} 

DelaylCanoelletion of FlISlhta of Prlwte Alrll ... 

1837. DR. RAJESH MISHRA : 

SHAI SUAENDRA PRAKASH GOYAL : 

SHRI J.M. AARON RASHID : 

Will the Mlniller of CIVIL AVIATION be pleased to 

stat. : 

(a) whether the private alrllnn do not Infonn the 
PUllnge" about delay or cancellation of flights; 

,(b) If 80, the Itep. taken by the Government to warn 

such airlines about delays/cancellation of flights; 

(0) the on Time Performance (OTP) and cancella-

tion of flights of Jet Airway., Spice Jet and Go Air during 

the last three monthl; 

(d) whether private airline Nrve ,.freahmentl In 

ca .. of delays; and 

(e) If not, the re •• on. therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 

OIVIL AVIATION (SHRI PRAFUL PATEL) : (a) and (b) The 

p .... ngere are Informed by the alrtl.,.. regarding delayf 

canotll.tlon of flightl, If any, elth,r through telephone or 

SMS .t the number provided by them at the time of booking 

their tick .... 

(c) As informed by Jet Airway., SpIceJ.t and Go 
Air, tn. detalta regarding their On Time Performance (OTP) 

and unplanned cancellation of flighta during lut three 
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montha I... from August, 2008 to October, 2008 ant as 
followa:-

Month Jit AIfWIY8 SPiCljlt GO AW 

OTP FIts. OTP FIts. OTP FIts. 

(%)' Cancelled (%) Cancelled (%) Cancelled 

August, 08 eo.6 51 84.0 Nil 59.0 38 

September 08 87.3 28 88.0 Nil 52.0 102 

October 08 80.3 Nil 81.0 18 72.0 86 

(d) and (e) In C888 of flight delays beyond two hours, 

scheduled private alrllne8 are providing refreshments to the 
passengers. 

New Airport at Bangalore 

new airport at Devenahalll (Bangalore) haa started Ita 
operation hom 24th May 2008. The airport Ia equipped with 
the required facilitlel which Include a 4000 MIs long 

Runway, taxtways, 42 aircraft standa, Pauenger Terminal 

with modern IT facilities, car parte, PTC Tower, cargo 

handling facllItieI with an annual capacity to handle about 

3 lakhs tonne. of cargo, 2 flight kilchena, etc. the annual 

passenger handling capacity of the airport Ia about 10 
million. 

(c) and (d) Yea, Sir. The airport I. committed to Inc,..... 
Ita capacity In the coming yeara, which primarily Include8 

expansion of Paaaengers Terminal capacity, construction of 

a parallel 2nd runway. The airport has 8ufflcient land for 

expan8lon. 

(e) No, Sir. 

(f) Does not artae. 

1838. SHRI M. SHIVANNA : 
SHRI E.G. SUGAVANAM : Tmnc CongHtlon lit Alrpot1a 

Will the Minister of CIVIL AVIATION be pleased to 

state: 

(a) whether the new airport at Bangalore has 

8tarted functioning and 18 facing various problema; 

(b) If 80, the detall8 of varlou8 facilitle. available at 
the new airport for the pauengers and freight 

traffic and the number of flights likely to be handled by 

It; 

(c) whether It Is proposed to expand Its functions 

In the near future; 

(d) If so, the details thereof; 

(e) whether there Is shortage of stan at the new 

Bangalore airport; and 

(f) If 80, the stepa taken In thl8 regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) and (b) The 

1838. SHRI SARVEY SATYANARAYANA : 

SHRI RAYAPATI SAMBASIVA RAO: 

SHRIMATI MANEKA GANDHI : 

SHRI S.K. KHARVENTHAN : 

SHRI K.J.S.P. REDDY: 

Will the Mlnlater of CIVIL AVIATION be pleased to 
state: 

(a) whether the Government Is aware of the huge 

traffic congestion and traffic problem In various alrportl 

Including Delhi leaving large number of pauengers missing 

their flights; 

(b) If 80, the detalla thereof; 

(e) whether any steps have been taken to .... the 

congestion around the airports and to Improve the facilities 

of partelng at the airports; 

(d) If 80, the detalla thereof; 

(e) If not, the reasons therefor. 
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(f) whether the Govemment propose to levy a 

congestion tax on those airlines that have a track record 

of late arrivals; and 

(9) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PAAFUL PATEL) : (a) and (b) Due 

to steep increase in air traffic in the past few years, some 

Issues regarding the need to provide improved city 

connectivity have arisen at some of the airports, specially 

at Deihl, Bangaluru and Hyderabad. 

(c) to (e) Issue of city side connectivity of airport 

pertain to State Governmentsllocal authorities. However, 

the Government are making about efforts to coordinate with 

these agency for providing improved city connectivity to the 

airports so as to ease congestion. Some of the Specific 

measures undertaken at IGi Deihl Airport include widening 

of the Entry road to the airport from DwarkaINSG roundel 

from two lanes to five lanes and the exit road from two 

lanes to four lanes, creation of dedicated approach road 

for parking area. Besides, dedicated Metro Airport 

Expressway link is under construction. The State 

Govemments of Kamataka and Andhra Pradesh have 

taken/planned various measures such as widening of 

Highways, construction of High Speed Express Rail link 

from City Centre to the new airports at Bangaluru and 

Hyderabad. 

(f) No, Sir. 

(g) Does not arise. 

Maintenance of Small Airports 

1840. SHRI M. APPADURAI : Will the Minister of CIVIL 

AVIATION be pleased to state : 

(a) whether many smaH airports in the country are 

not properly maintained due to lack of the funds, lack of 

proper staff-and equipment etc.; 

(b) if 80, the details thereof; and 

(c) the steps taken by the Govemment In this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PAAFUL PATEL) : (a) No, Sir. 

(b) Does not arise. 

(c) The facilities at the airports are maintained 

follOwing a laid down maintenance schedule at an 

operational airports. As regards, AAI managed 32 non-

operational airports, Mis RITES have been awarded 

consultancy for study for revival to improve air connectivity. 

Aa .... m.nt of Walfa,. Programm .. 

1841. SHRI HANNAN MOLLAH : Will the Minister of 

MINORITY AFFAIRS be pleased to state: 

(a) whether the Government has made any 

assessment of the status and outcome of implementation 

of the programme for the benefit of the minorities since 

Inoeption of the Ministry; and 

(b) if so, the details thereof? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.A. 

ANTULAY) : (a) and (b) The Ministry of Minority Affairs was 

created in January, 2006. Exclusive schemes for minOrities 

were formulated and implemented thereafter. The schemes 

have to be Implemented for a couple of years before their 

outcome can be evaluated. However, the Implementation 

of all the schemes and the Prime Minister's New 15 Point 

Programme for the Welfare of Minorities is being monitored 

very closely. 

Merger of Steel Companies 

1842. SHRI BALASHOWRY VALLABHANENI : 

SHRI S. K. KHARVENTHAN : 

Will the Minister of STEEL be pleased to state : 

(a> the details of steel majors merged during the 

last three years and the current year; 
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(b) whether the Govemment proposes to merge the 

ateel companies to become more efficient and to compete 

with the world over companies; 

(c) If so, the details thereof; and 

(d) the time by which the units are likely to be 
merged and Its impact on the workforce employed In those 

units? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 

AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) ; 

Ca) to (d) Details of the Indian public ateel sector majors 

merged during the last three years and the current year 

are as follows:-

(i) Indian Iron and Steel Company limited (liSCO) 

was merged with Steel Authority of India Ltd. 

(SAIL) with effect from 01.04.2005. 

(ii) Kudremukh Iron and Steel Company Ltd. 

(KISCO) waa merged with Kudremukh Iron Ore 

Company Umited (KIOCL) with effect from 
01.04.2007. 

The process 0' merger 0' the following steel majors 

are in progress:-

(i) Bharat Refractories Limited (BRL) with SAIL; the 

merger Is expected to be completed by the end 

of the financial year 2008-09. 

(ii) Sponge Iron India Limited (SilL) with NMDC 

Ltd.; the merger is expected to be completed 

by the end of the financial year 2008-09. 

(III) In principle approval has been accorded for the 

merger of Maharashtra Elektrosmelt Umlted 

(MEL) a subsidiary of SAIL. with SAIL and 

further steps are in progress. 

(iv) A proposal for merger of Nilanchal Ispat Nigam 

Ltd. (NINL) with a larger Steel Public Sedor 

Undertaking is under consideration. 

These mergers are expected to being In better 

synergies resulting in faster growth and enhanced global 
competition. The workforce of the separate companIos 
would be absorbed by the merged entities. 

(Tmnsllltion] 

RaJdhanl Express between New Deihl-

GOl'lkhpur 

1843. SHRI KAMLA PRASAD RAWAT Will the 

Minister of RAILWAYS be pleased to state: 

(a) whether the Railways propose to run Rajdhani 

Express on New Delhl-Gorakhpur route; 

(b) If 50, the time by which it Is likely to be started; 

(c) If not, the reasons therefor 

(d) whether the Railways will have to make 

additional expenditure on this count; and 

(e) if so, the detail thereot? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) No, Sir. 

(b) Does not arise. 

(c) Due to operational and resource constraints. 

(d) and (e) Introduction of new train Involves additional 

expenditure In rollil'\9 stock, locomotives, manpower etc. 

{English} 

SubsIdy on LPG Cylinder and 
KaroN_ to Poor People 

1844. SHRI P.S. GADHAVI : 
SHRI PANKAJ CHOWDHARY : 

SHRI KJNJARAPU YERRANNAIDU : 

SHRI TEK LAL MAHTO : 

WiIIlhe Minister 0' PETROLEUM AND NATURAl GAS 

be pleased 10 state : 
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(a) whether the Government proposea to eel up an 
Independent regulator for fixing prtces of petroleum 

products and to provide direct 011 subsidy on LPG cylinder 

and kerosene to the poor and the middle cIaas categories 

of the country; 

(b) If so, the details thereof; 

(c) the time by which the final decision II likely to 

be taken In this regard; and 

(d) the details of subsidy given on kerosenelLPG 

during the last three years, year-wise and State-wise and 

details of action taken so far to check the misuse of 

subsidy? 

THE MINISTER OF STATE IN THE MINISTRY OF 

. PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (c) Government has set up Petroleum and 
Natural Gal Regulatory Board (PNGRB) to regulate the 

refining, processing, storage, transportation, distribution, 

marketing and sale of petroleum, petroleum products and 

natural gas excluding production of crude 011 and natural 

gas 10 as to protect the Intereats 0' consumers and entities 

engaged In specified activities relating to petroleum, 
petroleum products and natural gas and to ensure 
uninterrupted and adequate supply of petroleum, petroleum 

products and natural gas In all parts 0' the country and 
to promote competitive markets and for matters connected 
therewith or incidental thereto. 

The Petroleum and Natural Gas Regulatory, Board 
(PNGRB) has been set up w.e.f. 1.10.2007 under the 
PNGRB Act, 2006. 

(d) Government Is providing uniform subsidy on 

PDS kerosene and domestic LPG under the notified PDS 
kerosene and domestic LPG Subsidy Scheme, 2002. The 

details of subsidy given on kerosene and LPG for the period 

2005-06, 2006-07 and 2007-08 are given In the enclosed 

Statement-I and II. 

In order to check the black marketing of Public 
Distribution System (PDS) kerosene, the Central Govern-

ment have made provisions In the Kerosene (Reltrlctlon 

on Use and Fixation of Ceiling Prtce) Order, 1993, 
i8lU8d under the Esaentlal Commodities Act, 1955, 

. J~ . 
accorcflng to which the dealers cannot eell PDS kerosene 

at a price higher than the price fixed by the Govemment 

or OMes and that the PDS kerosene dealers should 

prominently dIapIay Itock-ourn-prlce board at the place of 

bualneaa Including the ptace of store at a conspicuous 
place. 

Under the Control Orders issued by the Govemment 

to prevent diversion and black-marketing of kerosene under 

the EsaenUBI Commodities Act, 1955, State Govemments 

are empowered to take action against thoae Indulging In 

black-marketing and other Irregularities. 

With a view to checking diversion 0' sublidized 
kerosene and in order to monitor the movement of Tank 

Trucka transporting petroleum products, the Government 

have advised the public sector OMes 'or inltalling 

Global PoeItlonlng System (GPS) based vehicle tracking 

sYltem on all the tank trucks. The esaentlal features of 

the system is that the vehicle carrying PD.S SKO Is fitted 

with a device and can be tracked on real time basis from 

the time it leaves the supply location and till It reaches 

the destination. 

To check adulteration in auto fuels, and al80 to check 

diversion of subsidized kerosene, Government have also 

advised OMCs have commenced Introduction of marker In 

kerol8ne on all India basis with effect from 1.10.2006. 
Under the new system, Marker il being put In kerosene 

in all depots. This system heralds the introduction of world-

claaa technology to curb and eventually eliminate the 

menace of adulteration of transportation fuels along the 

supply chain. With the marker's presence, adulteration even 

with very low levels of kerosene can be detected. MSlHSD 

Control Order, 2005, SKO Control Order, 1993 and MOO 

2005 have been amended for making provision regarding 

Introduction of marker system In Kerosene to check 

adulteration. Oil Marketing Companies In the Private 
sector have also been simultaneously asked to Introduce 
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marker in Kerosene as is being done by Public Sector 
OMes. 

In order to stop black marketing of LPG cylinders, the 

Govemment has enacted "Uquefled Petroleum al (Regu-

lation of Supply and Distribution) Order, 2000" and 

formulated "Marking Discipline Guidelines. 2001· which 

provides for penal action against LPG distributors Indulging 
In black marketing of LPG. 

Whenever OMCs receive complaints, these are 

Investigated and if the complaint Is established, suitable 

action Is taken against the LPG dlstrlbutor(s) In accordance 

with the provisions of the MDG. MDG provides for following 

action against the distributor:-

Fine of As. 20,000 plus the price of LPG 

diverted at commercial rates for 1st offence. 

Fine of As. 50,000 plus the price of LPG 

diverted at commercial rates for 2nd offence. 

Termination of the distributorship for 3rd offence. 

In addition to the action taken by the OMCs, State 

Govemments are empowered under the LPG (Aegulatlon 

of Supply and Distribution) Order, 2000 promulgated under 

the Essential Commodities Act, 1955 to take action against 

black marketing of domestic LPG. Similarly, the Weights 

and Measures Departments of the StatelUT s Initiate legal 

action against those LPG distributors found supplying 

under-weight LPG cylinders. The State Govemments have 

been alerted from time to time to take steps against the 
black-marketing of domestic cylinders for unauthorized 

usage. 

Govemment have Issued advertisements cautioning 

the public that' use of domestic LPG for non-domestic 

purpose Is illegal, dangerous and against national Interest. 

Through these advertisements, cooperation of the general 

public has also been sought to report any Irregularityl 

malpractice to the OMes. 

The officials of OMCs carry out checks at distributors' 

godowns, delivery points, as well as en-route to ensure 

that no pilferage 18k .. place. The distributors of OMCa are 

under strict Instructions to check the weight of cyflnders 

at their godowns before delivery, and only cylinders with 

the specified weight are to be delivered to the customers. 

The distributors have also been Instructed to ensure that 

the seals are verified and shown to the customers at the 

time of delivery. In case any under-weight cylinder is 
received by the customer, such cylinders are replaced with 

a fresh refill cylinder without any charges levied by the 

OMes. 

In order to have a more convenient, easy and effective 

way to enable the customers of register their complaints 

for redresaal, OMes have w.e.f. 02.10.2008 started the 

service of Toll Free Numbers for complaint registration 

through call centers. This service is now available across 

the country. 

Statement-l 

Estimated Subsidy on SKO from Budg9t 

Total (As.ll.akhs) 

State 2005-06 2006-07 2007-08 

2 3 4 

Andaman and Nicobar ISL 77.96 71.'}.7 67.99 

Andhra Pradesh 4,890.05 4,935.91 4,889.78 

Arunachal Pradesh 125.75 101.92 101.94 

Assam 2,824.90 2,885.40 2,939.53 

Bihar 7,843.43 7,821.08 8,020.76 

Chandlgam 13325 123.58 103.45 

Chhattlagam 1,515.26 ',513.45 ',515.34 

Deihl 1,829.95 1,858.19 ',904.75 
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2 3 4 

Jammu and Kashmir 1808.37 1727.25 1934.59 

Jhartchand 1595.69 1419.84 1581.40 

Karnataka 8692.32 9130.06 9923.61 

Kerala 5055.19 5166.89 5358.00 

Maharashtra 16098.23 16534.26 17375.44 

Madhya Pradesh 5864.19 6134.89 6633.20 

Nagaland 75.65 350.84 303.52 

Orissa 2049.17 2146.13 2184.96 

Pondlcherry 380.26 344.17 385.50 

Punjab 9351.36 9907.63 10526.18 

Rajasthan 5803.20 5913.65 6229.63 

Sikkim 314.73 314.88 313.18 

Tamil Nadu 13962.43 16936.54 17959.67 

Tripura 365.81 374.21 391.02 

Uttar Pradesh 18510.31 20008.46 21274.36 

Uttaranchal 1921.59 2014.65 2119.95 

West Bengal 9065.65 9723.90 10022.02 

Sill over/Carry forward 16374.52 590.13 3148.12 

Total Subsidy paid 

from Budget 

160478.00 155408.00 168284.00 

TAPI o.a Pipeline Project 

1845. SHRI ADHIR CHOWDHURY Will the 

Minister of PETROLEUM AND NATURAL GAS be pleased 

to stale: 

(a) the present status of Turkmenistan-Afghanlstan-
Pakiatan-Indla (T API) gas pipeline project; 

(b) the funda likely to be invested in this project; 
and 

(c) the benefits likely to be accrued from this 
project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) India has been formally admitted as a member 
of the Project In the 10lh Steering Committee Meeting 

(SCM) to the Project held in Islamabad on April 23-24, 
2008. Further, Gu Pipeline Framework Agreement hu 
also been Initialled by the Ministers of all the participatlng 
countries In the 10lh SCM. 

(b) The capital cost ot the project up to Indian 
border is estimated at US $ 7.6 billion. 

(c) India is likely to get 38 mmscmd gas from 
the Project, which would help in reducing the gap 
between demand and supply of natural gas in the country. 

As such, it will help in enhancing the energy security of 
the country. 

Centrally Protected Monument. In Ort ... 

1846. SHRI B. MAHT AB : Will the Minister of 

CULTURE be pleued to state : 

(a) the number of centrally protected monuments in 
Orissa; 

(b) the number ot proposals received from the State 
Government of Orissa for tinancial uslstance for 
conservation of monuments; 

(c) the details of the progress made so far on 
restoration of each monument in Orissa; and 

(d) the details of the work to be undertaken In the 
current year for conservation oJ historlcaVcullural monu-
ments In Orlasa? 
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THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI) : Ca) There are 78 
centrally protected monuments in Orissa. 

(b) No, such proposal has been received from the 

State Govemment of Orissa. 

(e) and Cd) Conservation of monumenta .'8 a 

continUOU8 proce88· depending upon the need and 

requlntment of the monuments and the availability of 

resources. The work-wise details are given In the enclosed 

Statement. 

The deta/ls of the worlcs to be restoration/undertaken /n the current year for 

conBetvation of hlstorlcaVcu/lural monuments In Orissa 

SR(P) 

SI. 

No. 

Kon.rk Sub Crlc" 

Name of the Work 

2 

1. Fixing of Brass railing pipe on the southem side of 

Jagamohan of Sun Temple, Konark 

2. Khandolite stone flooring at south side of Jagamohan 

at Sun Temple, Konark 

3. Structural Repair of main entrance of Jagamahan and 

other structure of Sun Temple, Konar\( 

4. Structural Repair of Pldha deul (Jagamohan) south 

side of Sun Temple, Konar\( 

5. Khandolite atone flooring around Chhaya and Maya 

Devi Temple of Sun Temple, Konar\( 

Purl Sub Clrcl. 

6. Khandolite stone flooring (west side) of Lord Jagannath 

Temple Purl 

7. Gro" of Temples of lord Jagamohan Temple, Purl 

Amount of 

sanctIoned 

estimate 

3 

19,80,000 

19,84,802 

18,61,000 

9,98,000 

17,98,924 

19,32,319 

11,45,561 

Cumulative %age of 

expenditure upto expenditure 

30th November, against estimate 

2008 

4 5 

18,88,925 95.40% 

8,11,086 40.86% 

8,41,741 45.23% 

3,76,607 37.74% 

17,53,505 97.48% 

17,60,891 91.13% 

8,68,22; 75.79% 



185 WnVten Ans"'/'S AGRAHAYANA 20. 1930 (Saka) to Questions 186 

2 3 4 5 

8. Structural repair of Jambeawar Te~Ie, Bhubaneewar 9.28,943 6,26,681 67.48% 

9. Stone apron of Maya Rani Temple, Bhubaneawar 9,10,385 5,79.659 63.58% 

10. Structural repair of surrounding of Papanulnl Tank, 14.97,557 9,52,178 63.58% 

Bhubaneswar 

11. RepaIr of Excavated Remains at Sisupalgarh 17.17,917 5.62,367 32.74% 

12. Structural repair of miniature shrines lying of Lord 15,02.735 3,63,734 24.20% 

L1ngaraj Temple, Bhubaneswsr 

KMndIIglri and Uclayaglrl Sn. 

13. Group of Te~IeI, at KotakoUa 3,28,142 87,648 26.71% 

14. Structural repair of Dakahya Projapatl Temple, Banpur 3,01,851 2,12,262 70.32% 

15. Repair to 8t8pI from Ranmlgumpha to asaldal chaltya 3,35.130 2,42.133 72.25% 

connecting Ganesh Gumpha at Udayaglri, Bhuaneawar 

16. Repair and water tightening of Caves at Udayaglri, 2,97,058 1.19,766 40.32% 

Bhubaneswar 

Cutlllck Sun Circle 

17. Structural repair and resoratlon of RaaIk Ray Temple 9,99.833 9,,",,193 99.88% 

at Hartpargarh 

18. Restoration of Inner side of Barabatl Fort. Cuttack H3.S8,274 8.16.892 49 .. 26% 

19. Excavated remains at Jaripurgarh 5.29,312 2.15.481 40.71% 

Excawted 811M .. Lelltglrl, AMn8g.rI, Udllyag.rI 

20. Structural repair of Monastery II, Stupa at Ralnaglri 9,33,000 7,20.703 77.25% . 

21. Construction of retaining wall and providing brick on 11.89,000 2.40,230 20.20% 

edging for pathway at excavated alte at Rantaglri 

22. Development of Mahakal Temple at Ratnaglrl 9,80,518 3,60,997 36.82% 

23. Construction of boundary waH with chin link fencing 9,32,358 3,497 0.38% 

(crimped rneeh) at excavated alte at Rantanigi 
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2 3 4 5 

24. Structural conservation of Chaltya and surrounding 19,99,500 8,10,031 40.51% 
area of Monastery at Lalltglrl 

2fi. Excavated Site at Langudl 15,61,767 1,31,941 8.45% 

26. Refurbishment of Monuments at Lalltglrl (consl. of 8,00,000 8,00,000 100.00% 
boundary wall) CPWD 

27. Repair of excavated shrine at Udayagirl-II (Jajpur) 16,31,413 2,15,315 13.20% 

Boudh 

28. Structural repairs of Group of Temples at Gandharadl 8,18,000 6,71,559 82.10% 

Dhenkanal Sub Circle 

29. Bhrlgeeshwar Mahadev Temple, Bajrakete 9,64,000 5,66,1n 58.73% 

30. Restoration of old ancient steps and pointing to 3,81,000 5,71,575 150.02% 
joints of Chandresekhar Jew Temple, Kapllash 

31. Repair of Sunken and Wall Damaged Floor and 13,58,469 4,26,759 31.41% 
Prakara Wall of Kanakeswar Temple, Kualo 

SR(NP) 

Konark Sub Circle 

1. Maintenance of Temple and Sub Shrines of Sun 7,43,000 6,27,009 84.39% 
Temple, Konark 

2. Dwarf wall with M.S. Gril, '-.nclng around Konark 9,14,574 8,59,139 93.94% 
Museum 

Purl Sub Circle 

3. Restoration of Group of Temples In the complex of 5,00,000 4,43,589 88.72% 
Lord Jagannath Temple, Puri 

4. Colour washing of Jagamohan Natamandap, 3,83,810 3,42,588 89.26% 
Bhogamandap of Lord Jagannath Temple, Purl 

Bhubaneswar Sub Circle 

5. Restoration of Ancient Tank at Rameawar Temple, 14,55,000 13,30,654 91.46% 
Bhubaneswar 
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1 2 3 4 5 

6. Development of Aahokan Rock Inscription at Jaugada 2.46.784 83.188 33.71% 

7. Crimped mesh fencing at Churangarh Fort 6.70.000 8.32.907 94.48"-

Cuttack Sub Circle 

8. Providing approach pathway from main gate to Pillared 12.34.000 11.81.128 95.72% 

Hall of Barabati Fort. Cutt&ck 

9. Partilion roof of Fort Gate of Barabatl Fort. Cuttack 75,000 45,903 61.2004 

10. Restoration of Inner side Moat wall of Eastern Side 18,58,274 6,28,760 37.92% 

of Barabatl Fort, Cuttack 

Dhenkanal Sub Circle 

11. Chandrasekhar Jew Temple. Kapllaa 5,66,000 6,65,230 117.53% 

12. Annakoteewar Temple. Latadelput 2,62,518 2.36,930 89.87% 

13;' Construction of retaining wall all around Kaplleswar 10.04,848 2,61,791 26.06% 

Mahadev Temple, Hatuari 

14. Construction of retaining wall side of Lord Anarlta 5,33,8n 1,96,841 36.87% 

Sayee Vishnu, Saranga 

15. Repairing of guard wall at hili top and repairing of 18,35,354 1,07,512 5.86% 

stair case at Chandruekharjew Temple, Kapllaah 

AR(NP) 

Konark Sub Circle 

1. AR to Sun Temple. Konark 13,37,980 9,89,450 72.46% 

2. AR to flood light charges of Sun Temple, Konark 4,94.240 2,88.839 54.39% 

3. AR to maintenance of toilet block In the complex of 1,30,000 47,506 36.54% 

Sun Temple, Konark 

4. AR to maintenance of flood lighting charges of Sun 3.60,150 3.60.150 100.00% 

Temple. Konark (CPWD) 

5. AR to Varahl Tample, Chourasl 71,832 43.716 60.88% 
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2 3 4 5 

Puri Sub Circle. 

6. AR to Lord Jagannath Temple, Pun 4,30,667 3,09,667 71.90% 

Bhubene.war Cub Circle 

7. AR to Lord Ungraj Temple, Bhubanelwar, Konaft( 7,00,000 3,15,no 45.11% , 

8 AR to Brahmelwar Temple, Bhubaneswar, Konaft( 99,806 14,620 14.65% 

9. AR to Jambeswar Temple, Bhubane8war, Konaft( 94,805 15,746 16.61% 

10. AR to Maft(andeswar Temple, Bhubaneawar 1,12,932 18,316 16.22% 

11 AR to Megheawar Temple, Bhubaneswar 78,235 11,246 14.37% 

12. AR to Siddheswar Temple, Bhubaneswar, Khurda 1,38,550 16,085 11.61% 

13. AR to Raja Rani Temple, Bhubanelwar 2,68,511 1,22,697 45.70% 

14. AR to Rock Cut Inscription at Dhaull, Bhubanelwar 1,34,409 14,620 10.88% 

15. AR To Sahasrallnga Tank, Bhubaneswar 1,14,719 22,925 19.98% 

115. AR to Sari Deul, Bhubane8war 73,953 0.00% 

1,. AR to Nabakllhore Temple, Bhubaneswar 49,180 23,920 48.64% 

18. AR to 64 Vaglnl Temple, Hlrapur 1,00,130 44,372 44.31% 

19. AR to Rameawar Temple, Bhubanelwar 2,76,987 15,006 5.42% 

20. AR To Churangarh Fort 2,01,273 44,493 22.1·1% 

Knandaglrl and Udayaglrl 

21. AR to Khandaglrl and Udayaglrl Caves, Bhubaneswar 7,58,947 4,68,664 61.75% 

22 AR to Aahokan Rock Edict at Jaugarh, Dlstt. Ganjam 74,700 5,623 7.53% 

23 AR to Dakahya Projapatl Temple, Banapur 1,98,815 8,248 4.19% 

a. AR to Gangadharawamy Temple at Kotakola 83,150 5,623 8.78% 

2'5' AR .to Group of Temples, Mahendraglrl 43,330 2,250 5.19% 



193 Writtsn AIlS"1S AGRAHAYANA 20, 1930 (Saka) 10 OueBtJonB 194 

2 3 4 5 

Cuttack Sub Circle 

26. AR to 8arabati Fort, CuHack 5,60,6n 1,03,692 18.49% 

27. AR to Excavated Site, Sodhi 1,29,934 15.817 12.11"-

28. AR to Kedareswar Temple at Choudwar 88,468 0.00 0.00% 

29. AR to Lord Jagannath Temple,Jajpur 2,48,760 34,026 13.88% 

30. AR to Rock Cut painting at Sitabanjta 76,510 2,062 2.73% 

31. AR to Rock Inscription at Vikrbrakhol, Jharsaguda 10,900 2,062 18.92% 

32. AR to Trllochaneswar Mahadev Temple, Jalpur 2,15,830 8,997 4.17% 

33. AR to Varahanath Temple, Jajpur 2,15,031 47,847 22.25% 

34. AR to Ancient Site at Baneswamasl 0.00 2,062 

35. AR to Ancient Site at Harlpurgarh 1,68,n5 2,062 1.22% 

36. AR To Saranath Temple at Goplnathpur, Cuttack 27,174 13,407 49.34% 

37. AR to Panchapandav Temple, Ganeawarpur 93,975 2,062 2.19% 

38. 8hubaneawar Mahadev Temple, Balla 37,162 7,112 19.14% 

39. Durgar Temple Bardeawar 21,114 1,530 7.25% 

Boudh 

40. AR to 64 Yaglnl Temple, Ranlpur - Jharlal 47,874 32,968 68.86% 

41. AR to Aauragarh Fort, Kalahandi 3,38,834 43,764 12.92% 

42. AR to Nilamadhav and Sidde.hwar Temple, Gandhradi 1,92,537 35,033 18.20% 

43. AR to Group of Temples, Boudh 2,30,282 46,090 20.01% 

Udayaglrl DIatrIct JaJpur 

44. AR to Excavated Site at Uclayagirl 6,37,047 1,01,605 15.95% 
" 

45. AR to Excavated Site at Lalltgirl 6,78,246 2,93,849 43.~ 
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46. 

47. 

48. 

49. 

SO. 

51. 

52. 

53. 

2 

AR to Excavated Site at Langurl 

AR to Excavated Site at Ratnaglri 

Ohenkanal Sub Circle 

AR to Annakotakunwar Temple at latadelpur 

AR to Brlhgreswar Mahadev Temple, BaJrakote 

AR to Chandraeekhar Jew Temple, Kapllas 

AR to Mahacleawar Mahadev Temple, Kunle 

AR to Palileswar Mahadev Temple, Hataurl 

AR to Rock Cut Vishnu at Rasol, Angul 

launching of All India Toll F .... Number and 
Celli for LPG Conlumer GrIeY8ncn 

1847. SHRI RAVI PRAKASH VEAMA : 

SHRI ANANDRAO VITHOBA ADSUL : 

WID the Minister of PETROLEUM AND NATURAL GAS 

be pleased to state : 

(a) whether the Union Govemment Is considering 

to launch an all India toll free number and cella across 

the country to address consumer grievances over aecurity 

LPG connections and cylinders and In the matter of 

availability of petrol, diesel and kerosene; 

(b) If so, the details In this regard; 

(c) whether the call centres will be operationalised 

region-wise to facilitate customers lodging complaints in the 

local language; 

(d) if so, the details thereof; and 

(e) the time by which the aforesaid acheme will be 

operationalised across the country? 

3 4 5 

35,790 29,805 83.28% 

1,79,439 54,299 30.28% 

1,44,978 33,882 23.37% 

40,287 38,559 90.75% 

1,68,298 54,410 32.33% 

83,585 14,195 18.99% 

89,334 0.00 0.00% 

85,612 0.00 0.00% 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHAI DINSHA 

PATEL) : (a) and (b) In order to have a more convenient, 

easy and effective way to enable the customer to register 

their complaints for recireasal, Public Sector 011 Marketing 

Companies (OMCs) viz., Indian 011 Corporation Umlted 

(IOC), Bharat Petroleum Corporation Umlted (BPCL) and 

Hindustan Petroleum Corporation Umlted (HPCL) have 

started the services of Toll Free Numbers for complaint 

registration through call centers w.e.f. 02.10.2008. The 

numbers of the OMes for both Uqueflad Petroleum Gas 

(LPG), Moto, Spirit (MS) and High Speed DIesel (HSD) 

are 88 under:-

IOC 

BPCL 

HPCL 

18002333555 

1800222725 

18002333777 (LPG) and 
18002333999 (MS and HSD) 

(c) to (e) The scheme hu been operationalised 

from 2nd October, 2008. At present, OMOs have 31 call 

centres to address complaints In aU the regions and the 
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centres have facility· to receive complaints In the local 
language. 

Air India Expreu Flighta 

1848. SHRIMATI P. SATHEEDEVI : Will the Minister of 

CIVIL AVIATION be pleased to state : 

(8) whether the flights of Air India Expre88 which 

provide low cost service are stopped by Air India 

company; 

(b) If 80, the details alongwlth the reasons therefor; 

and 

(c) the steps taken by the Government to restore 

those flights? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) No, 

Sir. 

(b) and (c) Do not arise. 

expansion of Thlruvanthapuram 

International Airport 

1849. SHRI PANNIAN RAVINDRAN : Will the Minister 

of CIVIL AVIATION be pleased to state: 

(8) whether with the expansion work going on at 

the Thlruvanthapuram International Airport, only three 

aerobrldgea are proposed to be constructed; 

(b) If so, the details thereof; 

(c) whether the Ministry has noticed the Inadequacy 

of these three aerobrldges to meet the growing volume of 

traffic; 

(d) if 80, the details thereof; 

(e) whether the Ministry would give Instruction to 

the concerned to add five more aerobrldges In the 

Aerodrome to mitigate the hardships of the passengers; 

.nd 

(f) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) y ... Sir. 

(b) to (f) As per present traffic requirement, three 

aerobrldges shall be sufficient fqr New International 

Tennlnal Building. However, New Tennlnal Building (Ph.! 

and II) can accommodate 4 aerobridges and Increasintl th4J 
number of aerobrldge. in stag .. 8hal1 be taken up In future 

tennlnals baaed on the future traffic growth. 

Amendmenta to the Dlaabliity L8w8 

1850. ADV. SURESH KURUP : 

SHRI NARAYAN CHANDRA BORKATAKY : 

Will the Minister of SOCiAl JUSTICE AND EMPOW· 

ERMENT be pleased to state : 

(a) whether the Government has been Inactive on 

the 188U88 on the amendments proposed for Disability laM 
In March, 1999 and July, 2006; 

(b) If 80, the 1'8810n. therefor; and 

(c) If not, the details of the atepa taken by the 

Government to Improve Disability Laws? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCiAl JUSTICE AND EMPOWERMENT (SHRlMATI 

SUBBULAKSHMI JAGADEESAN) : (a) to (e) The 

Government has taken varloul stepl towatdl amending the 
Persons with Dlsabllltl81 (Equal Opportunltie., Protection 

of Rights and Full Participation) Act, 1995. The National 

Conlultatlon for amending the Act was initiated In June, 

2006 with the first consultation meeting at Palna with State 
Govemments, experts NGOI and stakeholders. The 

second meeting was held In July. 2008 at Chennal and 

thereafter there were demands from stakeholders that the 
conaultatlon proceae may be kept In abeyance tilt india 
signed the UN Convention. on the Rights of Persona with I 

DIsabilities (UNCRPD). Thli demand was accepted and the 
oonsultation proceaa was again .... umed after India aIgned 
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the UNCRPD on 30th March, 2007. The last two 
consultation meeting8 were held at Delhi and Goa In August 

and November, 2007 respectively. The suggestions 

received during the consultation meetings as well a8 

provisions of the UNCRPD are being considered for 

amendment of the Act. 

/Translation] 

Setting up of Steel Plante 

1851. SHRI SANTOSH GANGWAR : 

SHRI GANESH SINGH : 

Will the Minister of STEEL be pleased to state: 

(a~ the target set by the Govemment for the 

production of 8teel during the Eleventh Five Vear 

Plan; 

(b) Nhether the Government Intends to augment the 

production capacity of exl8tlng plants and eet up new plants 

in the country particularly In L'ttar Pradesh; 

(c) if so, the details thereof; and 

(d) If not, the reasons therefor; 

THE MINISTER OF CHEMICALS AND FERTILIZERS 

AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) 

: (a) As per the Eleventh Five Year Plan (2007-2012) 

document, the estimated production of crude steel In the 
country 18 likely to be around 80 mfnlon tonnea by the end 

of Plan period I.e. by 2011-12. 

(b) to (d) In a de-regulated, liberalized economy, 

production of steel Is Influenced prlmarlly by demand 

conditions (both local and global markets) and al80 by 

availability of raw materials to achieve the required level 
of production. DecIsions related to production are taken 

essentiality by the steel producing units. The Govemment 

is such a market .. t-up has the role of • facilitator only 

- It provides the overall policy environment to promote 

Industry growth. In order to promote the domestic steel 

industry and to meet the projected demand, the 

Govemment has constituted an Inter-Ministerial Group 

(IMO), under the chairmanship of Secretary (Stae!), to 

monitor and coordinate the Issues concerning major steel 

Irweetments in the country related to Infrastructure, raw 
material supply, environmental ctearance and other 

resource constraints. 

Govemment has no control on the augmentation of 

production capacttles of steel plants or setting up of new 
plants except In public sector companies viz. Steel Authority 

of India Ud. (SAIL) and Raahtriya lapat Nigam Ltd. (RINL). 

Both SAIL and RINL do not have any steel plant In Uttar 

Pradesh. 

leading domeatlc steel producers, both In public and 

private aector, have announced plans to expand their 

existing capacities through both Greenfield and Brownfield 

venturaa. As per the latest estimates, the domestic 

production of steel is likely to cross the 80 million tonnea 

mark much before and reach a level of 124.06 million 
tonnes by 2011.12. The break-up of the proposed 

production capacity expanaions both In major public and 

private sector plants by the end of the 11 th Five Year Plan 
i8 given In the enclosed Statement. 

Estimated Capacity Expa"./on In the Steel sector 

(In minion tonnes) 

Investor Existing Expansion Total 
capacity Plan Capacity 

(2007-08) Brown- Green- 2011-12 
field field (Most 

UkeIy) 

2 3 4 5 

Public Sector 

Steel AuthOrity of 12.84 12.00 24.84 
IndIa Ltd. (SAIL) 
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2 3 4 5 

Rashtrlya Ispat Nigam 2.90 3.40 6.30 
Ltd. (RINL) 

Sub-Total 15.74 15.40 31.14 

Private Sector 

Tata Steel 5.00 5.00 3.00 13.00 

Esaar Steel HoldIngs 4.60 3.90 6.00 14.50 

Ltd. 

JSW Steel Ltd. 4.10 8.90 11.00 

Jindal Power and Steel 2.40 3.60 4.45 10.45 
Ltd. 

Ispat Industries Ltd. 

Bhushan Power and 

Steel 

Bhuahan Steel 

Sub-Tota/ 

3.00 2.00 5.00 

1.20 2.80 4.00 

0.60 5.40 6.00 

20.90 21.40 21.65 63.95 

Others and Secor\dary 22.91 2.00 4.06 28.97 

Steel 

Grand Total 59.55 38.80 25.71 124.06 

{English] 

Joint Venture ...... n SAIL and BCCL 

1852. SHRI UDAY SINGH: Will the Minister of STEEL 

be pleased to atate : 

(a) whether the Steel Authority of India Umlted 

(SAIL) has decided to have joint venture with Bharat Coking 

Coal Umited (BCCl) for the rich Kapuria block in 

Jhartchand; 

(b) if 80, the facta and detail_ thereof; 

(c) whether the SAIL has eslimated the quantum 

of coking coal In the Kapurla block In Jhartchand; and 

(d) If 10, the detaJIa thereof and the extent to which 

coal availability at Kapuria block win be suffictent for the 
various unlta of SAIL? 

THE MINISTER OF CHEMICAlS AND FERTIUZERS 

AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 

(a) and (b) Yea, Sir. The Steel Authority of India Umlted 
(SAIL) and Bharat Coking Coal Umlted (BCCL) have 

agreed to form a Joint Venture Company on 50:50 equity 

8haring baals for development of Kapuria underground 

block. The terma and conditions of the MOU are being 

finalized by SAIL and BCCL 

(e) and (d) Yes, Sir, as per the Geological Report, 

Kapuria ia understood to have total geological reserves ot 
around 146 million tonnes. Kapuria has the potential to be 

developed Into a State-of-the-art mine of around 2 million 

tonnes per annum capacity. The coking coal requirement 

of SAIL Is estimated to increase to 23 million tonnes by 

2011-12 and 50 million tonnes bV 2019-20 against the 

present level of 14 million tonnes. However, out of the 

preaent requirement, only around 4 million tonnes Is made 
avaUabte from indigenous IOUI'088 and balance requirement 

la met through imports. The development of Kapuria will 
augment Indlgenoua availability of coking coal. 

{TrantUtion] 

P .... nger F.cllltiea .t the Airport. 

1853. SHAI SYED SHAHNAWAZ HUSSAIN: Will the 

MInister of CIVIL AVIATION be plea88d to atate: 

(a) whether the Union Government are aware that 

there has been sharp decline in the standard of passenger 

facilities at the airports, especially in the metropolitans; 

(b) if so, the details thereof; 

(el the nurnbtir 01 complaints received from 

passengers in this regard during the last financlsl year; and 
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Cd) the details thereof alongw/th the mB8SUre8 taken 

for this redre8881? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUl PATEL) : (a) and (b) No, 

Sir. In fact, Govemment have restructured Deihl and 

Mumbal Airports through Joint Venture Routes to 

modernise and expand them to World Class standards. 

Other metro airports at Chennal and Kolkata have also 

been taken up for developmentlupgradatlonlmodemlsatlon 

by Airports Authority of India (MI). Besides, MI have also 
undertaken development and upgradatlon Including the 
passengers facilities of 35 Non-Metro airports and 13 other 

airports In a time bound manner. New Greenfield airports 
at Hyderabad and Bangalore have also become opera-

tional. These mB8surea are expected to provide facilities 

of Intemational standards to the passengers. 

S. 
No. 

(c) and (d) The Information Is being collected. 

Name of the 
Project 

2 

Present Status 

3 

Riliway ProJecIa In Chhattl.glrh 

1854. SHRI AJ/T JOGI : Win the Minister of RAILWAYS 

be pleased to state: 

(a) the budget allocation made for various railway 

projects in Chhlttisgarh during the last three years; 

(b) the year-wise and project-wise allocation made 

against tt,e estimated cost thereof; and 

(c) the project-Wise details of the progress made 
In the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) to (c) The project-wise 

progress, estimated cost and budget outlay provided during 

the last three years for various on-golng New Una, Gauge 

Conversion, and Doubling projects failing fully/partly in 
ChhattJsgarh are as given under:-

Anticipated Budget 
Cost outlay 

2006-07 

4 5 

(Rs. In crore) 

Budget Budget 
outlay outlay 

2007 -OS 2008-09 

6 7 

1. Dallirajhara-Jagdalpur 
new line (235 Kma.) 

The project has been transferred to Rail 
Vlkas NIgam Umlted (RVNL). In the first 
phase, work of DalHrajhara-Rowghat (95 
Kma.) Is to be executed, for which land 
acquisition has been taken up. 

968.60 0.01 13.00 124.99 

2. Bllaspur-Urt<ura 
3rd line (110 Kms.) 

3. Bilaspur-Salka Road 
Patch doubling 
(39.4 Kms.) 

Bllaspur to Bhatapara (45 Krna.) has been 
completed and commiSSioned. Wort< be-

tween Bhatapara and Urt<ura Is being 
executed by RVNL, where earthwort< and 
brldgewort< have been taken up. 

362.55 

Bilaspur 10 Kalmitar (24 Kms.) has been 144.19 
completed and Commissioned. BalallC(: ',YOrk 
between Kalmltar and Salka Road hai 
been taken up. 

~----.. ---.-----. 

28.50 74.00 60.00 

16,50 25.00 50.00 
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2 3 4 5 8 7 

4. Salka Aoad-Khongsara Doubling from Salka Aoad to Anuppur 96.00 1.00 10.00 25.00 
patch doubling la being executed by AVNL 
(26 Kms.) 

5. Khoclri-Anuppur with Final Location Survey (FLS) haa been--• 223.44 10.00 25.00 
flyover at Bnaspur completed and Plana & Estimatea have 
(61.6 Kms) been taken up. 

6. Bhilal-Durg 3rd Une Earthwork, bridgework and ballasting 50.00 8.50 24.16 25.00 
(13.15 Kma.) have been completed. Track linking, 

S& T and OHE work have been taken 

up. 

7. Champa bypass FLS haa been completed. Cost of 31.00 5.00 10.00 
(5.85 Kms.) land acquisition has been deposited 

to the State Government. 

8. Champa-Jharsuguda New work Included in the Budget 872.12 0.01 

3rd line (165 Kms.) 2008-09. FLS has been taken up. 

[English] during 2008-09. This could not be done due to unforeseen 

site specific: problems having been encountered. Gaugfl 

conversion of the entire stretch from Samdhari-Bhlldlls now 

likely to be completed during 2009-10. The preliminary 
works to start the mega block have been completed and 
the mega block hal already been started from November, 

2008. 

Gauge Conversion between Bhlladl·Samdari 

1855. SHAI MAHESH KANODIA : 

SHAI HAAIN PATHAK: 

SHAI BHUPENDRASINH SOLANKI : 

Will the Minlater of RAILWAYS be plealed to 

atate : 

(8) whether Rail Vikas Nigam Umlted has com-
pleted the gauge conversion between Bhllladl-Samdari; 

(b) if not, the reasons therefor; and 

(c) the time by which work of gauge conversion is 

likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : <a) No, Sir. 

!b) Tne wort. has been plaflnod for COt::I,IeUO:l 

(c) The project 18 expected to be completed In 

2009-10. 

Agreement with Sri Lanka 

1856. SHAI BRAJA KISHORE TRIPATHY : WlIl the 

Minister of RAILWAYS be pleased to slate: 

(a) whether Indian Railways have Signed any 

agreement with Sri Lanka to rebuild Lanka rail line hil by 

Tsunami; 

(b) if 10. the details thereof and the terma and 
conJitions of the &aid agreement: 
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(c) whether Sir Lanka has also reqLlested to give 

training to their personnel in Indian Railways establish-

ments; nnd 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI A. VELU) : (a) and (b) No, Sir. However, 

Public Sector Undertakings under the edmlnlstratlve control 

of Ministry of Railways, namely, MIs RITES Umlted and 

Mis lreon Intematlonal Umlted have signed an agreement 

with Ministry of Transport, Government of Sri Lanka for 

rehabilitation of Coastal Railway line (Colomb~Ga"e

Matara Section) of length about 160 km. execution of this 

work is proposed to be done In two phases, Phase I 

consists of supply of Diesel Multiple Units, Locomotives 

Spares, Human Resource Development and selting up of 

maintenance facilities for Diesel Multiple Units by RITES 

and execution of Re-habilitatlon of Galle-Matara Section 

by Mis Ireon Intemational Limited. Work Is to be executed 

with funding through 'Une of Credit' from Government of 

India. 

(c) and (d) Yes, Sir. Govemment of Sri Lanka has 

requested to give training to their personnel in Indian 

Railways establishments. Training of around 600 personnel 

from Sri Lanka Railways will be undertaken by Mis. RITES 

Umlted at various Indian Railways establishments and 

training institutes In the country. 

Increa,lng Role of Private Airline, 

1857. DR. THOKCHOM MEINYA : Will the Minister of' 

CIVIL AVIATION be pleased to state: 

(a) whether the Private Airlines are getting priority 

for everything within the industry and Air India is now 

playing secondary role; 

(b) if so, the details thereof and If not, reasons 

therefor; 

(c) whether last year the Private Operators made 
more profit than Air India; and 

(d) if so, the details thereof and the reasons 

therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) No, Sir. 

Government has uniform policy for all domestic scheduled 

airlines. 

(b) Does not arise. 

(c) and (d) The financial results of all the private 

airlines is not available with the Government and the 

profitability of the airlines are not compared by. the 

Govemment. 

Development of Tourl,m In Bihar and 
Uttar Prade,h 

1858. SHRI VIJOY KRISHNA Will the Minister of 

TOURISM be pleased to state : 

(a) the details of tourism projects received by 

the Union Government so far from the State Governments 

of Bihar and Uttar Pradesh for grant of central financial 

assistance during the last three years and the current 

year; 

(b) the financial assistance granted to each project; 

(c) the tourism projects which are under consider-

ation of the Union Government for granting financial 

assistance during 2008-09; and 

(d) the time by which the financial assistance is 

likely to be releaseo for such projects? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI) : (a) and (b) The 

development and promotion of places of tourism Interest 

Is primarily undertaken by the State GovernmentalUTs. 
However, Ministry of Tourism provides financial assistance 

for the tourism projects in the StateslUTs on the basis of 

projects prioritized In consultation with the Stat. Govern-

mentslUT Administration under various scheme. The 

Central Financial Assistance sanctioned during the period 
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2005-06 to 2007-08 to the tourism projects In Unar Pradesh 

Is Rs. 8609.92 lakh and for Bihar As. 4344.27 Iakh. 

(c) and (d) The following projects which were complete 

81 per the guidelines of MoT, have 80 far been sanctioned 

In the year 2008-09 to the States of Bihar and Unar 

Pradeah:-

Bihar 

(Rs. In lakhs) 

SI. Name of the 'Project Amount 

No. sanctioned 

1. Development of LaUrlya Nandan Gam 134.87 

2. Development of Valshall (KoIhua) 388.97 

3. Development of SuJata Kutlr-Bakror, 158.04 

Bodhgaya 

4. Development of Tourism Infrastructure 156.50 

at Pragbodhl Hills, Bodhgaya 

Uttar PradHh 

1. Development of Sultanpur as a Tourist 423.13 
Circuit 

2. Development of Amethl as a Tourist 576.71 
Circuit 

[TranslatJon] 

Impact of riling prlcel of crude 011 

1859. SHRI PANKAJ CHOWDHARY : Will the 

Minister of PETROLEUM AND NATURAL GAS be pleased 

to state: 

(a) whether the Govemment proposes to cha~ 

more from luxury car owners for petrol and diesel as crude 

011 prices are expected to Increase in the oomIng days; 

(b) if 80, the details thereof; and 

(c) the time by which the declalon II likely to be 
taken on thle count? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL) 

: (a) At present, no such proposal Is under consideration 

of the Govemment. 

(b) and (c) Does not arise, In view of (a) above. 

Electrification work on NaJlbabad-Moradabad 

1860. DR. SHAFIQUR RAHMAN SARQ : Will the 

Minister of RAILWAYS be pleased to state: 

(a) the status of electrification work on Najibabad-

Moradabad railway line; 

(b) whether the Railways have Introduced electric 

tralna between Saharanpur and moradabad 80 far; 

(c) If do, the details thereof; and 

(d) the time by which the electric trains and 

eJectimcailon of the said route Is likely to be started and 

completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) to (d) ElectrificatiO,n of 

Najlbabad-Harthala section (90 Route Kilometres) has 

been energized and work Is In progress on Harthala-

Moradabad section (8 Route Kilometres). Electric trains are 

likely to be Introduced In year 2009-10. 

[English] 

Price Band Mechanlam for Air Ticket 

1861. SHRI KINJARAPU YERRANNAIDU : Will the 

Minister of CIVIL AVIATION be pleased to state: 

(a) whether due to increase In fuel prtces the 

Indian Airlines and other Aviation companies have 

tremendously Increased Airfare on long haul flights i.a. 

above 750 Kme; 
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(b) if so, whether Govemment has proposed to 

introduce a Price Band Mechanism and also to reduce the 
profit percentage of Aviation Companies to reduce the cost 

of Air Tickets; and 

(c) if so, the details thereof; and 

(d) the time by which the new system Is likely to 

be Implemented? 

THE MINISTEA OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) The 

Govemment does not regulate the fares charged by the 

airlines. The airlines determine the fares keeping In mind 

the mart<et forces. However, in view of the reduction In 

ATF price, Air India has reduced the Fuel Surcharge by 

Rs. 400/· on all Its domestic sectors with effect from 

December 02, 2008. 

(b) No, Sir. 

(c) and (d) Do not arise. 

Budgetary Provision for Gauge 

Converalon In GuJerat 

1862. SHRI HAAIN PATHAK: 

SHAI BHUPENDRASINH SOLANKI : 

SHRI MADHUSUDAN MISTAY : 

SHAI MAHESH KANODIA : 

Will the Minister of RAILWAYS be pleased to 

state: 

(a) whether the State Govemment of Gujerat has 

submitted a proposal to Union Govemment for making 

adequate budgetary provision for converslonlupgradatlon of 

broad gauge In respect of certain lines; 

(b) If so, the details thereof; 

(c) the budgetary provision for each line approved 

for converslonlupgradatlon: and 

(d) the time by which the wort< relating to 

converslonlupgradatlon is likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHAI R. VELU) : (a) to (d) As per available 

records, requests had been received In the past from 

Govemment of Gujarat for allotment of adequate funds for 

completion of following ongoing project&:-

Project Outlay 
provided during 

2008-09 

Status and Target date for completion, 

wherever fixed 

(i) Veraval·Somnath new line and Wansjalla· 

Jetalsar gauge conversion of Ralkot·Veravai 

gauge conversion 

(Ii) Surendranagar-Dhrangadhara section of 

Surendranagar-Plpavav gauge conversation 

project 

(iii) Viramgam-Mahesana-Patan gauge 

conversion project 

2 3 

As. 80 erore Varaval-Somnath new line completed, Wansjalla-

JetaI .... gauge conversion is likely to be completed 

by 2009-10 

RI. 1 erore Main lien work completed, Surendranagar-

Dhrangadhara target not yet fixed. 

AI. 4O,'\Crore Gauge conversion completed. 
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2 3 

(Iv) Bharuch-Dahej gauge conversion Rs. 5 crore Project Is being Implemented through Special 

Purpose Vehicle for which share holder agreement 

has been signed. Concession agreement finalized. 

Target date for completion is 2009-10. 

(v) Rajplpla-Ankleshwar Rs. 15 crore Detailed estimate sanctioned. 

(vi) Pratapnagar-Chhota Udepur As. 55 crore Pratapnagar-Dabhoi (35 Kms.) sections has been 

commissioned. Balance section Is likely to be 

completed during 2009-10. 

(viI) Ahrnedabad-Himrnatnagar-Udalpur Rs. 0.01 crore Included In the Railway Budget, 2008-09, Prelimi-

nary activities like preparation of plan, estimates, 

etc. have been taken up. 

Necessary funds have been provided for various 

projects keeping in view availability of resources and 

priority of project. 

Ae.lrlctlon on Supply of Petrol and 
DI ... I to Petro. Pumpa 

1863. SHAI SURAVARAM SUDHAKAA AEDDY :. 

SHAI C.K. CHANDRAPPAN : 

Will the Minister of PETROLEUM AND NATURAL GAS 

be pleased to state: 

(a) whether Indian 011 Corporation (IOC) has 

restricted supplies of petrol and dleael to petrol pumps 

resulting in shortage and queues at the pumps; and 

(b) if 80, the extent of restriction In supply effected 

and the reasona therefor? 

THE MINISTER OF STATE IN THE MINISTAY OF 

PETROLEUM AND NATURAL GAS (SHAI DINSHA 

PATEL) : (a) Indian 011 Corporation (IOC) has reported that 

they have not restricted/curtailed supply of petrol and diesel 

to petrol pumpa any where in the country. 

(b) Does not arise, in view of reply to part (a) above. 

{Translation} 

Train •• rvlce betw .. n Delhl-Sadulpur 

1864. SHAI RAM SINGH KASWAN : Will the Minister 

of RAILWAYS be pleased to atate: 

(a) whether any passenger train is plying between 

Aewarl and Sadulpur at present; 

(b) if not, whether the proposal for running 

trains from Sadulpur to Delhi via Rawari has been 

considered; 

(c) if so, the details thereof; and 

(d) the time by which train service Is likety to be 
introduced between Sadulpur and Delhi? 

THE MINISTEA OF STATE IN THE MINISTAY OF 

RAILWAYS (SMAI A. VELU) : (a) Yes, Sir. 

(b) Yes, Sir. 

(c) 470514706 Deihl Saral Aohlfa - Sadulpur 
up,... (Trl-weeldy) has been proposed for introduCtiOn. 

(d) The date of introduction has not been fixed. 
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[English] 

Customer Services at Deihl .nd 

Mumbel Airports 

1865. SHRt FRANCIS FANTHOME: Will the Minister 

of CIVIL AVIATION be pleased to state: 

(a) whether the customer satisfaction level at Deihl 

and Mumbal Airports, Is much below the International 

standards; 

(b) If so, the reasons therefor; 

(c) the steps taken during the last three years to 

improve the facilities at these airports; and 

(d) the steps proposed to be taken by the 

~overnment to further Improve the services at 

these airports to bring them at par with Intematlonal 

standard? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) No, Sir. 

(b) Does not arise. 

(c) Additional terminal and air side capacity have 

been developed at these airports towards Improving the 

facilities. 

(d) In case of Deihl and Mumbal, agreements have 

been entered Into under which they are obliged to Improve 

the performance standard of the airport operations over a 

given time period, failing which penalties would be levied 

on them. 

Con.erv.llon of Monumenta 

1866. SHRIMATI MANEKA GANDHI : Will the Minister 

of CULTURE be pleased to slate : 

(8) whether the Planning ,;ommisalon had sanc-

tioned 8 special Commonwealth fund of As. 25 crores to 

Archaeological Survey of India, for elaborate conservation 

plans for specific structures In Deihl; 

(b) If 80, the details thereof; 

(c) whether the Govemment has Identified the 

monuments to be conserved; 

(d) If so, the details of such monuments; 

(e) the allocation of funds monuments-wise; and 

(I) the target set for carrying out conservation plans 

for specific structures In Deihl? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI) : (a) and (b) In the 

context of the Commonwealth Games, 2010, the Planning 

Commission has conveyed In principle support and 

recommended allocation of As. 25.73 crores to Archaeo-

logical Survey of India (ASI) for conservation works at 46 

monuments In Deihl. 

(c) and (d) The ASI hu identified 46 monuments to 

be conserved. They are listed at enclosed Statement. 

(e> An additional provision of Rs. 99.80 lakhs hss 

been received so far In the First Supplementary Demands 

for Grants, 2008-09. This provision Is proposed to be 

utilized for the conservation of Tughluqabad Fort and Oila 

Ral Plthora. 

(I) Subject to the availability of funds, the 

conservation w9rks on the said 46 monuments are targeted 

to be completed by July, 2010. 

SI. 
No. 

Sflltement 

Name of the monument 

1 2 

1. Purana alia Complex, Mathura Road 

2. Khairul-Manazl'I-Mosque, Mathura Road. 

3. Sher Shah Gate, Malhura Road 
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1 2 2 

4. Humayun'. Tomb Complex, NIzamuddin East 21. Jantar Mantar Complex, Parliament street 

5. Khan-J-Khana'. Tomb, Nizamuddin eat 22. LaJ Bangia, Golf Course, Golf link 

6. Subz Burj, Nizamuddin 23. Ugraaen-kl-Baoll, Halley Road 

7. Nlla Gumbad, Nizamuddin East near Nizamuddin 24. Red Fort Complex, Old Delhi 

RaIlway Station 
25. Almerl Gate, Assf Ali Road 

8. Bu-HaHma Tomb, near Humayun'. Tomb, Nizamuddin 
26. Salim Garh Fort, Red Fort 

9. Arab-kl-Sarai, Nizamuddin Weat 
27. Aahokan Rock Edict, East of Kallash 

10. Bara Khambha, Nizamuddin west 
28. 81ran ka Gumbad, Green Park 

11. Group of monuments Hazarat Nizamuddin Complex 29. Dadi Poti, Hauz Khas 

12. Safdarjung Tomb Complex, Jorbagh 30. Sakrl Gurntl, Hauz Khas 

13. LodI Garden Monuments {5 nos) 31. Bara Khambha, Hauz Khas 

(i) Muhammad Shah's Torm 32. Mohamadlwall Mosque, Mayfair Garden 

(Ii) Bara Gurnbad Masjld 33. Lal Gumbad, Malviya Nagar 

(iii) Shl.h-Gumbad 34. Teen Burfl, Mohammad pur Village 

(Iv) Slkandar LodJ's Tomb 35. Sirl Fort Wall 

(v) Athpuia (i) Stretch adjoining Panchsheel Park 

14. Najaf Khan Tomb, A1lganj, KJdwal Nagar (II) Stretch adjoining Aalad Village 

16. City Wall, Kashmlrl Gate, near ISBT (III) Stretch of the Wall from AsJad tower to Siri Fort 
Sports Complex 

16. Wazlrabad Bridge, Tomb and Mosque 

36. HaUl Khas Complex, Hauz Khas 
17. Kotla Feroz Shah, Bahadur Shah Zafar Marg 

37. Jahanpanah Wall, Adchini and Hauz Rani 
18. Deihl Gate, Darla Ganj, Bahadur Shah Zefar Marg 

38. alia Rai Pithora Wall, Ladoo Sarai 
19. City Wall. Darla GanJ Bahadur Shah Zefar Marg 

39. Satpula, Khlrki Village 
20. Khunl Darwaza, Bahadur Shah Zatar Marg near Kotla 

Feroz Shah 40. aJJtb Minar Complex, Mehrauli 
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41. JamaU Kamall Tomb and Mosque, Mehrauli 

42. Ajlm Khan's Tomb, Anuvrat Marg, Deihl Gurgaon 

Road 

43. Balban's Tomb and Ruins, Anuvrat Marg, Delhi 

Gurgaon Road 

44. Tughluqabad Fort, M.B. Road 

45. Ghiasuddin Tughluq's Tomb, M.B. Road 

46. Adilabad Fort, M.B. Road 

[Translation) 

Zonal office at Ranchl 

1867. SHRI TEK LAL MAHTO: Will the Minister of 

RAILWAYS be pleased to state: 

(a) whether the Railways are contemplating to set 

up a zonal office of the Railways at Ranchl; 

(b) if so, the details thereof; 

(c) the time by which the wort< of this proposed 

Railway zone Is likely to be started; and 

(d) If not, the reasons therefor; 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) No, Sir. 

(b) and (c) Do not arise. 

(d) New Zones are set up keeping in view factors 

like siZe, wort<load, accessibility, traffic pattem and other 

operatlngladmlnlstr,atlve requirements etc. consistent with 
the needs of economy and efficiency without any. regional 

considerations. The proposal when seen in the light of the 

above criteria has not been found feasible. 

[English] 

Lo.... Suffered by Numallgarh Reftnery 

1868. SHRI KIRIP CHALIHA : Will the Minister of 

PETROLEUM AND NATURAL GAS be pleased to 

state: 

(a) whether Numallgarh Refinery is .ufferlng 10888S 

from its 1:)1 retail outlets opened In the North-Eastern 

States; and 

(b) If so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI OINSHA 
PATEL): (a) and (b) Numallgarh Refinery Umited (NRL) 

and incurred losses on retail marketing of Petrol and 

Diesel through its Retail Outletl (ROs), Including their 

61 ROs In North·East due to pricing under recoverle •. 

However, with effect from November, 2008, NRL'. 

retail marketing activities have become profitable In the 

country Including North·East due to drop in International 

011 prices. 

[Translation) 

category of Suret RBllway Station 

1869. SHRI KASHIRAM RANA : Will the Minister of 

RAILWAYS be pleased to state: 

(a) the category of railway stations under which the 

Surat railway station falls; 

(b) the criteria fixed for determining the category for 

the same; 

(c) whether even after being announced B. 
category 'A' Railway Station, requisite facllltle8 have not 

been provided at Surat Station; 

(d) if so, the details thereof; -and 

(e) the reaction of the Railways thereto? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) Surat railway station has 

been categorized as 'A-" baaed on the Annual Paaaenger 
Earnings of 2006-07. 

(b) Non-suburban stations with an annual passen-

ger earnings of more than As.50 crore 8re categorized 

under 'A-" category. 

(e) to (e) Earlier Surat railway station wu categOrized 

as 'A' claaa station. Baaed on the annual earnings for the 

year 2006-07, I'8YIIed claulflcatlon of 'A-" has been done 

for Surat railway atatIon. All minimum eaeentIaI amenities 

88 per category 'A' have already been provided at this 

ataHon. AddItIonal amenltlel .. per category 'A-" are 

planned for completion In due cou ..... 

Codee UHd by Air India and 
Indian Alrll ... 

1870. SHRI RUPCHAND MURMU : Will the Minister 

of CIVIL AVIATION be pleased to state : 

(a) whether the Air India and Indian Airlines 

Integrated last year as stili using two codes AI and 

IA; 

(b) If so, the I'888Ona therefor; 

(e) whether there Is any proposal to operate all 

flights on a common code; 

(d) If so, the details thereof; and 

(e) the time by which a common code ia likely to 

be Introduced? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) and (b) Yes, 

Sir. Erstwhile Air India continues to use lATA code ·AI· and 

erstwhile Indian Airlines continues to use lATA 

code 'IC·. Both the airlines continue to use their own 

legacy PasSenger Service Syaterila(FfSS) 6s they are 

not compatible and use of a common code was not 

'oaaIble. 

(c) and (d) Yes, Sir. As a merged entity, It Is proposed 

to operate all flights under a common code. Air India Is 

currently In the proceea of Implementing a combined new 

state-of-the-art PSS. All erstwhile Air India and Indian 

Airlines flights will be migrated to this new PSS under a 

common code. 

(e) The PSS (and with It, the common code) 

8re scheduled to be Implemented within the next 12 
months. 

Flighta of Air India 

1871. SHRI NIKHIL KUMAR: Will the Minister of CIVil 

AVIATION be pleased to state: 

(a) whether the Air India has recently decided to 

take several International cities off Ita network; 

(b) If so, the details thereof; 

(e) whether the Air India also proposes to reduce 

the number of flights to some ctttes In the country also; 

and 

(d) If so, the benefits likely to be accrued to Air India 

as a result thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVil AVIATION (SHRI PRAFUl PATEL) : (a) to (c) In 

recent months, Air India has ctIacontinued operations to 

Lahore, Seoul, Dar-E-6alaam, loa Angeles and BIrmin-

gham and has also rationalized Ita flights In the domestic 

sector. 

(d) Air India's restructuring of many of Its domestic 

and International routes and cutting down capacity by 

nearly 10-15% Is expected to result in savings of As. 1200 

crores per annum. 
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ROS. In Utt.r P,..de8h 

1872. MOHO. MUKEEM 
RAILWAYS be pleased to state: 

Will the Minister ot 

(a) the details of Road over Bridges (ROBs) being 
constructed at various places In Uttar Pradesh alongwfth 
estimated expenditures Involved therein; 

S. Rly Year of Name of Work 

No. Sanction 

2 3 4 

coat Sharing Worka 

1. NR 1999-00 Chaupala-ROB (span 8x18m + 

1)(26m + 1x13m + 1x17.5m + 
2)(41 m) In lieu of LC No. 358-

Spl, and 2501A 

2. NR 2002-03 Bljnor-Najlbabad Road-ROB In 

lieu of L-xing No. 4B4-A 

3. NR 2002-03 Amroha-ROB on Ghazlabad-

Moradabad-ROB In lieu of • 
L-xlng No. 26-A 

4. NR 2002-03 Akbarpur - ROB in lieu of existing 

L-xing No. 83-A 

5. NR 2003-04 Mehraull-Oasna - ROB In lieu of 

LC No. 95 

6. NR 2004-05 Lucknow - ROB In lieu ot LC No. 

1-8 (Kanpur crossing) and 218-A 

(Hardol crossing) 

(b) the amount sanctioned for each over bridge 

aeparately for the current flnancfal year; and 

(c) the time by which these over bridges are likely 
to be made operational? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) to (c) Details of ROBs 
sanctlo"ed on cost sharing basis In Uttar Pradesh are as 
under:-

Rly's 

share 

(In Cr.) 

5 

6.95 

5.33 

4.35 

5.94 

4.85 

10.69 

State 

Share 

RaUway T arv-r for T..-get for 

Portion completion completion 

(In Cr.) Outlay for of Rly of 

6 

7.81 

5.20 

3.67 

5.61 

4.91 

13.29 

2008-Q9 Portion Approach .. 

(In Cr) 

7 

1.10 

0.0001 

1.30 

0.60 

O.'DOO1 

0.20 

8 9 

Completed Completed 

Not Fixed 
NF 

NF 

Completed Approaches 

near 
completion 

Completed Cort"C)Ieted 

NF NF 

NF NF 
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7. NR 2004.()6 Deihl - Shamll - Saharanpur - 4.10 5.06 0.0001 NF NF 
ROB in lieu of LC No. 90 

near Shamll 

8. NR 2005-08 Sharda Nagar - ROB In lieu of 4.20 4.53 2.03 Dec . ..()8 May'08 

LC No. 86-8. 

9. NR 2006-07 Ral Bareilly - ROB In lieu of 5.85 5.73 0.42 NF NF 

L-xing No. 176 

10. NR 2008-07 Meerut Cantt. - ROB In lieu of 8.91 8.46 0.01 NF NF 

L-xlng No. 3O-A 

11. NR 2006-07 Muzaffar Nagar - ROB In lieu of 8.02 8.49 0.0050 NF NF 

L-xlng No. 53-A 

12. NR 2008-07 Meerut City - ROB in lieu of 10.&0 11.10 0.02 NF NF 

L-xlng No. 26-A 

13. NR 2000-07 Hapur - ROB In lieu of L-xlng 9.36 9.08 0.0001 NF NF 

No. 41-Spl. and 74-Spl. 

14. NR 2()()6.07 Ghaziabad - ROB In lieu of 8.17 9.63 0.25 NF NF 

L-xlng No. 4-C 

15. NR 2006-07 Falzabad Yard - ROB In lieu of 5.61 5.71 0.42 NF NF 

L-xlng No. 120 

16. NR 2008-07 Ghazlabad - ROB In lieu of 8.77 8.19 1.50 Jan.'09 Jan.'09 

L-xing No. 98-Spl. 

17. NR 2006-07 8ultanpur • Panapgarh - ROB 3.29 10.63 0.01 NF NF 

In lieu of LC No. 84-8 near 

Chftblla. 

18. NR 2Q07-08 Rampur Road over bridge at 5.08 7.77 0.01 NF NF 

level Cl'08Iing No.413-~ (2 Jane) 

19. NR 2008-09 Conatruction of ROB In lieu of 8.09 8.80 0.15 NF NF 

level croaaing No. 4-S at km. 
82613-4 on Lucknow-Varanul 

section at Jaunpur on NH 56. 
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20. NR 2008-08 Construction of ROB in lieu of 8.21 6.87 0.20 NF NF 
level crossing No. 150 at Km. 995/ 

14-15 on Lucknow-Ral Barellly 

aeotIon at Rail BareUIy 

21. NR 2008-09 Meerut-Hapur 4-lan8 road over 1.03 1.11 0.01 N. Works N. Works 
bridge In lieu of level crossing 
No.A-55lE-3. 

22. NR 2008-09 Ghazlabad - Road over bridge In 9.01 9.57 0.02 N. Works N. Works 
lieu of level crossing No. 99 Spi. 

23. NR 2008-09 Khataull Jansath-Road oyer bridge 5.18 5.62 0.02 N. Works N. Works 
In lieu of level croaalng No.44 

24. NER 2008-09 Baharaich-Rlochla - Road over 5.62 5.62 0.01 N. Works N. Wo",,-
bridge In lieu of level crossing 
No. 42. -

25. NER 2008-09 Sahjanwa-Maghar - Road over 5.53 5.63 0.01 N. Wgrka N. WOrQ 
bridge in lieu of level croaalng 

No. 169-B. 

28. NER 2008-09 Tinlch-Gaur - Road over bridge 5.50 5.50 0.01 N. Works N. Works 
In lieu of level crossing No. 

213-ClE-2. 

27. NER 2008-09 Gaurl Bazar-Chaurl Chaura - Road 5.32 5.32 0.01 N. Work, N. ~orks 
over bridge In lieu of level croaelng 
No. 139-A. 

28. NER 2008-09 Baati-Gorakhpur - Road over 5.1J 5.75 0.01 N. Works N. Wortcl 
bridge In lieu of level crossing 
No. 192-SpllE-3. 

29. NER 2008-09 Maghar-KhalUabad - Road over 6.00 5.00 0.01 N. Workl N.W~ 

bridge In lieu of level CI'OIIing 
No. 178-A. 

30. NER 2008-09 Baatl-Govindnagar - Road over 5.75 6.75 0.01 N. Works N. Wortca 
bridge In lieu of level croaaing 
No. 201-A/E-3. 
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31. NER 2008-09 Lakhlmpur-Khlrl Town - Road over 5.44 6.44 0.01 N. Works N. Works 

bridge In lieu of level cro88lng 

No. 120-Spl. 

32. NCR 2008-09 Manzurgarhl-Harduaganj • Road 6.91 9.00 0.01 N. Works N, WOft(1 

over bridge In lieu of level 

cr088lng No. 86-B. 

33. NCR 2008-09 Walr-Dankaur - Road over bridge 7.S1 9.93 0.01 N. Works N. Woft(s 

In lieu of level croaslng No. 139-B. 

34. NCR 2008-09 Dadanagr - Road over bridge In 7.32 8.73 0.01 N. Works N. Woft(s 

lieu of level crossing No. 240-A. 

35. NCR 2008-09 Phaphund - Road over bridge In 9.28 12.08 0.01 N. Works N. Works 

lieu of level crossing No.8-B. 

38. NCR 2008-09 Jhansi-Agra - Road over bridge In 6.12 8.39 0.Q1 N. Works N. Works 

lieu of level crossing No. 492-C. 

37. NCR 2008-0" Jhansl-Kanpur - Road over bridge 5.58 8.72 0.01 N. Worka N. Worka 

in lieu of level croaaing No. 147 . 
. i I. 

38. NCR 2008-09 Hanuman ChowkJ-Nadoni - Road 7.48 10.23 0.01 N. Works N. Worka 

over bridge In lieu of level 

crossing No. 102-C. 

se. NCR 2Q08.09 GwaJlor-Agra Cantt. - Road over 6.12 8.39 0.01 N. Workl N. Workl 

bridge in lieu of level croaaing 

No.4n-A. 

40. NCR 2008-08 Aligarh In. Bareilly In. - Road 8.19 11.62 0.01 N. Works N. Works 

over bridge In lieu of level 

cr08slng No. 83-C. 

41. NCR 20C)8-09 Salnl-VlJaygarh - Road over 7.46 10.23 0.01 N. Works N. Worka 

bridge in lieu of level crossing 

No.99-B. 

42. NCP. 2008-09 Hathras City-Jaleaar City - Road 7.56 10.33 0.01 N. Works N. Wolb 

over bridge in lieu of level crossing 

No.90-C. 
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43. NCR 200S.()9 Sikandra - Road over bridge in 5.63 5.53 0.01 N. Works N. Works 

lieu of level croaalng No. 503. 

44. NCR 2008-09 Falehpur-Blndkl Road over bridge 7.16 10.01 0.01 N. Works N. Works 
In lieu of level croSllng No. 55-A 

45. NCR 2008-()9 Shlkohabad·Batkeehwar Road - 10.46 18.49 0.01 N. Works N. Works 

Road over bridge In lieu of level 

crossing No. 51·SpI. 

46. NCR 2008-09 Mlrzapur-Vindhyachal • Road over 8.22 15.71 0.01 N. Works N. Works 

bridge in lieu of level croulng 

No.7. 

47. NCR 2008.()9 Agra-Jhanal • Road over bridge In 6.43 8.75 0.01 N. Works N. Works 

lieu of level croaaIng No. 472-C. 

48. NCR 2008·09 Nalnl • Road over bridge In lieu 9.40 12.68 0.01 N. Works N. Works 

of level crossing No. 35-B. 

49. NCR 2008-09 Mlrzapur • Road over bridge In 8.82 13.70 0.01 N. Works N. WOlke 

lieu of level crossing No. 6O-A. 

SO. NCR 2008·09 Khapra Moilal - Road owr bridge 11.71 13.78 0.01 N. Works N. Works 

In lieu of level croSllng No. 83-0. 

51. NCR 2008-09 Manzurgarhf.Hllfduaganj • RaId 7.05 tf.14 0.01 N. Wot'kI N. WOlke 

over bridge In lieu of level 0f0IIIng 
No. 84. 

52. NCR 2008-09 Manzurgarhl·H,rduaganJ • Road 7.17 8.25 0.01 N. Works N. WOIb 

over bridge In neu of level CI'OIIlng 

No. 84. 

53. NCR 2008-09 Blkaner • 2 lane road over bridge 5.58 8.83 0.01 N. Works N. WOfb 

In lieu of level cl'OMlng No. 139. 

54. NCR 2Q08.()9 Jodhpur.Samdarl·Barmer • Road 5.85 6.54 0.01 N. Works N. Works 

over bridge In lieu of level crosaIng 

No. C·325. 
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55. NCR 1996-97 Hathras: ROB In lieu of L-xlng 3.19 4.86 0.03 Completed Completed 

No. 95-A at km 1296129-31 on 

GZB-CNB section connecting 

Plliphlt-Agra road (SH-33) 

58. NCR 1999-00 MeJa Road: ROB In He of L-xIng 3.63 4.17 0.1 Completed Completed 

No. 25-B on MG8-ALD Section 

SH-44) 

57. NCR 1998-99 Kanpur ROB In lieu of Lc No. 7.94 22.58 0.91 Feb.-09 Feb.-09 

79-0 on GT road at km. 10161 
5-11 on Allahabad-Kanpur Section 

(NH-91) 

58. NCR 1998-99 IradatganJ ROB In lieu of Lc No. 8.12 2.87 1.5 Dec.'08 Jun.'08 

430-Al1 on AlD-MKP eectIon 

connecting Satna-ALO road on 

NH-27. 

59. NCR 2002-03 Aligarh: ROB In lieu of L-xlng 4.28 3.98 0.21 Completed Completed 

No. 112/C-3. 

eo. NCR 2003-04 Kanpur: Widening of ROB No. 253 3.98 8.93 0.88 Completed Completed 

near Tat Mill Xing. 

61. NCR 2005-06 Etawah-ROB In lieu of Lc No. 27 5.30 8.96 0.72 Completed Completed 

SpI at Km. 1155127-29 on Kanpur-

Tundla Section. 

82. NCR 2006-07 ROB In lieu of L-xlng No. 48 In 5.53 8.90 1.81 Sep.-09 Dec.-09 

Fatehpur distt. On Allahabad-

Kanpur Section. 

63. NCR 2006-07 ROB In lieu of L-xing No. 810 4.49 7.27 0.25 Dec.-09 Dec.-09 

In Kanpur On AIlahabad-Kanpur 

SectIon. 

64. NCR 2006-07 ROB on Mathura-Palwal SectiOn. 14.10 9.06 2.1 Jun.-09 Jun.-09 

65. NCR 2007-08 Chunar-Mughalsaral - Road over 9.17 12.90 3.5 SepA)S Dec.-09 

br1dge In \Ie of level croasIng 
gate No. 119-B. 
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Be. NCR 2oo7.()8 Allahabad - Kanpur • Road over 7.91 11.30 3.15 Dec.-Q9 Dec.-Q9 

bridge in lie of lever crossing 

No. 62-A. 

67. NCR 2008-09 ROB in lieu of LC No. n Km. 15.50 0.00 0.1 NF NF 

101410-1 at Shyam Nagar on 

Kanpur-A1lahabad Sec. 

The following one work of ROB Is being conlltructed lit Railway's Cost 

1. UP 2007-08 Construction of ROB in lieu of 

level crossing No. 72 at km. 

124911-3 in Tundla Yard (At 

Railway's 

13.29 NA 4.15 Dec.-og 

In addition to above, 31 works are being carried out by National Highway Authority of India (NHAI) and one work is 

being done on Deposit Terms in Uttar Pradesh 

Legend: 

NF - Not Fixed 

N. Works - New Works 

[English] 

Complalnla for Lack of Amenltln 

1873. SHRIMATI JHANSI LAKSHMI BOTCHA : 

SHRI CHANDRA DEV PRASAD RAJBHAR : 

Will the Minister of RAILWAYS be pleased to atate: 

(a) whether complaints regarding general amenities 

in AC coaches such as dirty bed rolli, foul smelling 

coachea, unavailability of liquid soap In toilets ate. have 

been reported to the Railways In last three yeara. 

(b) if so, the details thereof; 

(c) tihether inapite of several complaints, Indian 

Railways Catering and Tourism Corporation (IRCTC) has 
a casual approach towards this; and 

(d) if 50, the action Initiated by the Railways in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) and (b) Yes, Sir. Some 

Instances of aupply of unclean bed rolls, cleanliness In 

coaches and non-availability of liquid soap In toilets have 

come to notlca. However, no separate statistics is 

maintained In this regard. 

(c) No, Sir. 

(d) Does not arise. 

Reduction In Air Fa,. 

1874. SHRI RAYAPATI SAMBASIVA RAO : Will the 
Mlnl8ter of CIVIL AVIATION be pleased to state: 

(a) whether there Is a proposal to reduce the air 
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fare in view of the reductions made in the prices of aviation 
turbine fuel; 

(b) If so, the detaUs thereof; 

(c) If not, the reasons therefor; and 

(d) the measures being undertaken or already 

undertaken to ensure that the air fares are reduced? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) to (d) Air fares 

are not being regulated by the Government. Airlines are 

free to charge air fares as per their commercial judgement. 

However, Air India has recently reduced the fuel surcharge 

in the domestic sector by Rs. 400/ •. 

(Translation] 

Archaeological Museums It Sholapur 

1875. SHRI SUBHASH SURESHCHANDRA 

DESHMUKH : Will the Minister of CULTURE be pleased 

to state: 

(a) whether the Government proposes to establish 

archaeological museums at Sholapur In Maharuhtr8; 

(b) If so, the details thereof; 

(e) the action taken by the Government in this 

regard; and 

(d) the. time by which the archaeological museum 

Is likely to be established? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI) : (a) Archaeological 

Survey of India has no proposal at present to sat up Its 

archaeological museum at Sholapur In Maharaahtra. 

(b) to (d) Do not ariae. 

[English] 

Training Institute for Tourist Guldel 

1876. SHRI DUSHYANT SINGH: 

SHRI E.G. SUGAVANAM : 

Will the Minister of TOURISM be pleased to Itate : 

(a) whether the Government is aware of the dearth 

of tralnati' foreign language professional guides In the 

country; 

(b) if so, the details of number of trained 
profeSSionals, language - wise; 

(e) whether the Government has taken any steps 

to Improve the number of qualified guides In the near future 

to meet the shortage; 

(d) If so, the details thereof; 

(e) whether the Govemment has a proposal to set 

up Tourism Training Institute In every State to train the 

tourist guides to promote tourism In the country; and 

(I) If so, the number of luch institutes proposed to 

be set up during Eleventh Plan? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI) : (a) and (b) Yes, 

Sir. The details of number of trained profelllional., 

language - wise available, Is given In the encl08ed 

Statement. 

(e) and (d) The Ministry of Tourism makel every effort 

to meet the requirement of qualified Guldel including that 

of foreign languages, on the basis of market assesarnent 

by following a transparent procedure of examination and 

training. 

However, a8 per the recent Order of the Court, the 

powers delegated to Ministry of Tourism under the Ancient 

Monuments and Archaeological Sites and Remalnl AI::tJ 
Rule8, 1958 to appoint the guides, have been declared 

without any Jurisdiction. The Government of India has gone 

In for appeal. 

(e) and (f) At present on Institute for the training of 

guides, ellclusively, IS envisaged. 
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St."men' 
t..nguage Guides Available 

s. Region Languages 

No. 
Chinese Russian Korean German Japanese French Spanllh 

1. North 19 19 03 145 95 210 120 

2. South Nil 02 Nil 27 05 46 02 

3. East Nil 03 12 10 25 14 10 

4. West 1 03 Nil 39 31 37 26 

5. North·East Nil Nil Nil Nil Nil Nil Nil 

Total 20 27 15 221 156 307 158 

Grand Total: 904 Guides 

Source: Regional India Tourism Offices - Deihl, Mumbal, Kolkata, Chennal and Guwahau. 

Stoppagee of Train. 

1sn. SHRI LALIT MOHAN SUKLABAIDYA : Will the 

Minister of RAILWAYS be pleased to state: 

(a) whether the RailwaYI have any plans for 

having a commercial stoppage of both up and down 

Agartala·Lumdlng Expreu (Train no. 589515698) at 

Bhanga; 

(b) If 80, the time by which the plan will be 

Implemented; 

(c) If not, the reasons therefor; 

(d) whether the Railways are aware that passenger 

trains have withdrawn stoppages at many stations between 

Karirnganj and Dharamnagar under North Frontier Railway 

Including Kathaltall, causing tremendous Inconveniences to 

the local people for their personal and commodities 

transportation; 

(8) If so, whether any action Is being taken to revive 

the stoppages at thase stations; and 

(f) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) to (c) No, Sir. At present, 

there II no proposal for provision of stoppage of 569515696 
Agartala-Lumdlng Expre88 at Bhanga. 

(d) to (f) Two pairs of passenger trains (one day time 

and one during night) serve Karlmganj - Dharamnagar 

aectlon. The stoppage of only night service viz. 8551856 

Manu-Lumdlng Fast Pa88enger has been withdrawn from 

certain stations due to poor sale of tickets, while the day 

time service viz. 863/864 Agartala·Sllchar Passenger stops 

at all stations on the said section and Is suitably catering 

to the needs of passengers. 

Kathaltail halt station has, however, been closed w.e.f. 

09-09·2002 for, the lack of commercial justification. 
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Emergence of Bueln... Hub. lit the 
AIrporta 

1878. SHRI K.C. PAUANI SHAMY : Will the Mlnleter 

of CIVIL AVIATION be pleased to state: 

(a) whether the Govemment proposes to promote 

all new airports In the country as business hubs; 

(b) if 80, the details thereof; 

(c) whether there Is a proposal to promote the 

existing airports as business hubs; and 

(d) Is so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) to (d) In line 

with the Intematlonal trend and the need to Increase non-

aeronautical revenues at the airports, the Airports Authority 

of India (MI) and private airport operators have placed 

special emphasis on optimal commercial exploitation of 

existing and proposed Airport Terminals and city side of 

such airports. 

[Translation] 

TIX Rebate to the 011 Companle. for 

Production 

1879. PROF. VIJAY KUMAR MALHOTRA : 

SHRI KIREN RIJIJU : 

Will the Minister of PETROLEUM AND NATURAL GAS 

be pleased to state: 

(a) whether any auction for New Exploration 

Ucenslng Policy (NELP-7) was held on 30th June; 

(b) if so, the names of companies which partici-

pated in n and the outcome thereof; 

(c) whether the Govemment propose to provide tax 
rebate to the oil and gas licensee companies on their 

production; 

(d) If 80, the extent of likely tax rebate and the 
number of years for which H Is propoaed to be extended; 
and 

(e) the extent of revenue loss likely to be suffered 
by the Govemment as a result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL) 

: (a) and (b) Yes Sir, Govemment of India offered 57 blocks 

for Intematlonal competitive bidding out of that 44 have 

been awarded to various companies. The names of 

Companies participated In Seventh round of New 

Exploration licensing 'Policy (NELP-VII) and names of the 

awardee companies/consortium are given in the enclosed 

Statements I and II respectively. 

(c) and (d) It was clarified to all the potential bidders 
to submit their bids under NELP-VII keeping In view the 

clarification regarding 7 year Income Tax Holiday on 

commercial production of Natural Gas Issued on 27.6.2008 
which Is at Statement-III. 

(e) It will depend on commercial production after 

discovery, if any. which cannot be estimated at this juncture. 

S"''''ment-l 

The names of Companies partiCipated In NELP·V/I 

(I) LIST OF FOREIGN COMPANIES: 

SI. Company Company Name Country 

No. Code 

1 2 3 4 

1. BHPBP BHP Bllllton Petroleum Australia 

(Intemational Exploratory) 

Ply. Ltd. 

2. CEIL Calm Energy India Ply. Ltd. Australia 

3. NEON Neon Energy Australia 
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2 3 4 (I) LIST OF INDIAN COMPANIES: 

FIRST TIME BIDDERS AMONGST INDIAN COMPANIES 
4. GGR Geo Global Resources Ltd. Barbodas 

S. Company Full Name of Company 
5. BEN01 BENGAL ENERGY INTER· Canada No. ' Code 

NATIONAL INC 
1 2 3 

6. NIKO Niko Resources ltd. Canada 
1. AAPl Arihant Arcade Pvt. ltd. 

7. POE PAN ORIENT ENERGY Canada 
2. AEIPl AMBER ENTERPRISES (INDIA) 

8. NOBLE NOBLE ENERGY INTER· Cayman PVT. lTD. 

NATIONAL lTD. Island 3. BRPl BHARAT PETROSOURCES 
liMITED 

8. SUIWA Sulwah Corporation Bhd Malaysia 
4. BPRl BHARAT PETRO RESOURCES 

10. eEL ESSAR EXPLORATION AND Mauritius LTD. 

PRODUCTION LIMITED 5. Cil CAIRN INDIA lTD; 

11. HSL HALL WORTHY SHIPPING Panama 6. CMI CAMBAY MARINE INTL. PVT. lTD. 
LTD. 

7. DEEP DEEP INOUSTRIES liMITED 

12. MEPl Moonstone Energy Pte Ltd. Singapore 8. OOGl DIVA Oil and GAS ltd. 

13. SWEPL SILVER WAVE WNERGY Singapore 9. Ell ENGINEERS INDIA LIMITED 

PTE. lTD. 10. ENRl EPITOME NATURATAl RE· 
SOURCES LIMITED 

14. GSME Global Services Middle East UAE 
11. GVK GVK Infrastructure Oil and Gas Ltd. 

15. BP BP EXPLORATION (ALPHA) UK 

(ALPHA) 
12. HCGDl HARYANA CITY GAS DISTRIBU· 

lTD. 
TION LIMITED 

16. PEARL PEARL OIL (THERALlTE) UK 13. HDIL HDIL OIL AND GAS 
LIMITED 

14. HIPl Harsh Intertrade Pvt. Ltd. 

17. SAlMA SALAMANDER ENERGY UK 15. HMEL HPCl·MITIAL·ENERGY lTD. 

1a. TIOl Tullow India Opn. Ltd. UK 16. ICPl INTEGRATED COREINFRA PRI· 
VATE LIMITED 

19. DEL DEEP ENERGY, LlC USA 
17. IMe IMe LIMITED 

20. HEPI Hardy Exploration and USA 18. 10Bl Immaculate Oil Blocks Umlted 
Production (India) Inc. 

19. JCCPL JASWANT LAL CHHOTALAl AND 

21. BEl BENGAL ENERGY INC Canada CO. PVT. lTD. 
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20. JEL ,. JOHN ENERGY LIMITED 41. SRPL Shlva Regency Pvt. Ltd. 

21. JHCPL Jaypee Hydro-carbons Pvt. Ud. 42. U2911 SKIL INFRASTRUCTURE LIMITED 

22. JPIPL JP. Infrastructure Pvt. Ltd. 43. VAEPL VECTRA ADVANCES ENGINEER· 

23. JPL JAIHIND PROJECTS LTD. ING PVT. LTD. 

24. JPPL Jaypee Petroleum Pdvate Ltd. 44. VIPL Valdal Investments Private limited 

25. KFPL KANVEL FINANCE PVT. LTD. 45. VIPL-2 VECTRA INVESTMENT PVT. LTD. 

26. LERL LESHA ENERGY RESOURCES 46. VooPL Valdel Oil and Gas Private limited 

LIMITED 
47. VRL Vasundh8ra Resources Ltd. 

27. MIEL MONNE! ISPAT AND ENERGY 
48. WOEPL WINDLASS Oil EXPLN. PVT. lTD. 

28. NEOVPL NEPTUNE ENERGY AND OIL VEN-
TURES PRIVATE LIMITED 49. ZOOM ZOOM DEVELOPERS PVT. lTD. 

29. OMKAR Omkar Natural Resources Pvt. Ltd. OTHER INDIAN COMPANIES PARTICIPATED IN NELP-VlI 

30. PEN 01 PENINSULA HATEWAYS PVT. LTD. 50. ACL Assam Company Ltd. 

3'. PONGl PRATIBHA Oil AND NATURAL GAS 51. AWEL Adanl Welspun Exploration Ltd. 
PVT. LTD. 

52. EPPL ENSEARCH PETROLEUM PRIVATE 
32. PRIM PRIMERA ENERGY RESOURCES LIMITED 

lTD. 
53. GAil G8S AuthOrity Of India Ltd. 

33. QQVS QUIPPO OIL AND' GAS INFRA-
STRUCTURE LTD. 54. GEECl GREAT EASTERN ENERGY 

CORPN. lTD. 
34. QUEST QUEST PETROLEUM PVT. LTD. 

55. GSPC Gularat State Petroleum Corpora-
35. RSl Rana Sponge Ltd. tlon Ltd. 

36. ATE 01 RT EXPORTS LTD. 
56. HL Heramec limited 

37. Sloo2 Synergy 011 and Gas Pvt. Ltd. 
57. HOEC Hindustan 011 Exploration Company 

38. SICCl SAHARA INDIA COMMERCIAL Ltd. 
CORPORATION LIMITED 

58. HPCL Hlndustan Petroleum Corrporation 
39. SEPL SAVLA ELECTRONICS PRIVATE Ltd. 

LIMITED 
59. ICC Indian Oil Corpn. Ltd. 

40. SREI SREIINFRASTRUCTURE FINANCE 
LTD. 60. IPL Inter1ink Petrole.um limited 
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61. JAl JAIPRAKASH ASSOCIATES LIM- 67. NTPC NatIon- . ThennaJ Power Corrporation 

ITED Ltd. 

62. JEKPL Jubilant Energy (Kharsang) Pvt. 68. OIL 011 India Ltd. 

Ltd. 69. ONGC 011 and Natural Gas Corpn. Ltd. 

63. JODPL Jubilant Offshore Drilling Pvt. Ltd. 70. OSWAL Oswal Industries Ltd. 

64. JOGP Jubilant PII and Gas Pvt. Ltd. 71. PPCL Prize Petroleum Company Ltd. 

65. JSLP JSPL Oil and Natural Gas Pvt. 72. RIL Reliance Industries Ltd. 

Ltd. 73. TPL Tala Petrodyne Ltd. 

66. MPPL MERCATOR PETROLEUM 74. Vil VIDEOCON INDUSTRIES LIMITED 

"''''''''''-11 

S.No. Block Name 

2 

1. MB-DWN·200512 Single Bid 

2. MB·DWN·200513 Single Bid 

3. MB-DWN·2005I4 Single Bid 

4. MB·DWN·200515 Single Bid 

5. MB·DWN·200517 Single Bid 

6. MB·DWN·200519 Single Bid 

81oc1cw1se list of Awan1ee Companies 

Ranking 

3 

1 

1 

Companies 

BHP ISIIIIton Petroleum International Pty. Ud.·GVK 011 

and Gas Ltd. 

ISHP Bliliton Petroleum Intenudlonal Pty. Ud.·GVK 011 

and Ga8 Ltd. 

BHP ISIIIIton Petroleum InternatloNll Pty. Ud.·GVK 011 

and Gas Ltd. 

ISHP BUIIton Petroleum InterMtlonlll Pty. Ltd.-GVK 011 

and Gas Ltd. 

BHP Bilinon Petroleum InterMtIonaI Pty. Ud.-GVK .011 

and Gal Ltd. 

ISHP ISlIIlton Petroleum InterMtIonaI Pty. Ltd.-GVK 011 

and Oas Ltd. 
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7. KK-OWN-2005I1 

8. KK-DWN-2OO5I2 Single BId 

9. KG-OWN-2OO5I1 

10. KG-OWN-2005J2 

11. AN-OWN-2005l1 SIngle Bid 

12. MB-OSN-2OO5I1 

13. MB-OSN-200512 

14. MB-OSN-2OO513 SIngle Bid 

15. MB-OSN-2005IS 

16. MB-OSN-200516 

17. KG-OSN-2005I1 

18. KG-OSN-200512 

19. AA-ONN-2005l1 Single Bid 

20. PA-ONN-2OO5I1 Single Bid 

21. PA-ONN-200512 Single Bid 

22. WB-ONN-200512 Single Bid 

23. WB-ONN-200S13 Single Bid 

24. WB-ONN-2005l4 Single Bid 

26. GV-ONN-200S13 Single Bid 

AGRAHAYANA 20, 1930 (Salta) to Questions 250 

3 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

4 

BHP Billbon Petroleum International Ply. Ltd.-GVK 
Infrastructure Oil and Gas Ltd. 

011 and Natural Ga. CorporaUon Ltd.-Gujarat State 
Petroleum Corporation 

011 and Natural Ga. CorporaUon Ltd.-Indian Oil 
Corporation Ltd.-Gujarat State Petroleum Corporation. 

BP ExpIoraUon (Alpha) Ltd.-Reliance Inds. Ltd. 

011 and Natural Ga. Corporation Ltd.-Oil India Ltd. 

011 and Natural Ga. Corporation Ltd.-Gujarat State 
Petroleum Corporation 

Adanl Welpun exploration Ltd. 

Euar ExpioraUon and Production Ltd.-Nobel Energy 
Intemational Ltd. 

011 and Natural Ga. Corporation Ltd.-Gujarat State 
Petroleum Corporation 

011 and Natural Ga. CorporeUon Ltd.-Gujara! State 
Petroleum Corporation 

ONGC, GSPC and HPCL - Mlttal Energy Ltd. 

011 and Natural Ga. Corporation Ltd.-HPCL Mittal 
Energy Ltd. 

011 and Natural Ga. Corporation Ltd.-On India Ltd. -
Assam Co. Ltd. 

011 and Natural Ga. Corporation Ltd. 

011 and Natural Ga. Corporation Ltd. 

011 and Natural Ga. Corporation Ltd. 

011 and Natural Ga. Corporation Ltd. 

011 and Natural Ga. Corporation Ltd.-Oil India Ltd. 

011 and Natural Ga. Corporation Ltd.-Tata Petrodyne Ud. 
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26. SR-ONN-200S/1 Single Bid 1 Deep Energy Llc, Deep Indu8trlea Ltd., Kanvel Finance 

Pvt. Ltd. and SaYla Electronics Pvt. Ltd. 

27. VN-ONN-200s/1 Single Bid GeoGloblil Reeourcu (Barbadoe) Inc. 

28. VN-ONN-200512 Single Bid 1 GeoGlobal RMourcee (Barbadoe) Inc. 

29. RJ·ONN-200Sf1 HOEC, BPRL, JSPL Oil and Natural Gal Ltd. and IMe 

30. RJ-ONN-200512 1 OIL, HOEC, HPCL and Mlttal Energy Ud. 

31. RJ-ONN-200513 GSPC and ONGC 

32. CB-ONN-200s/1 Interlink Petroleum Ltd., Moonstone Energy Pte. Ltd. and 

EnSearch 

33. CB-ONN-200512 1 Indian 011 Corporation Ltd. 

34. CB-ONN·200513 1 Mercator Petroleum PYt. Ltd. 

35. CB-ONN-200s/4 011 and NIItural GIll Corporation Ltd.-Gujarat State 

Petroleum Corpn. 

36. CB-ONN-2005l5 Omur Natural R •• ourcea Pvt. Ltd. 

37. CB-ONN-200S/6 Omur Natural Reaouree. Pvt. Ltd. 

38. CB-ONN-200517 1 Indian 011 Corporation Ltd. 

39. CB-ONN-200S/a 1 Va.undhara Re.ourcea Ltd. 

40. CB-ONN-2005l9 Mercator Petroleum Pvt. Ltd. 

41. CB-ONN-200s/10 1 011 and Natural Ga. Corpontlon Ltd.-Gujarat State 

Petroleum Corporation 

42. CB-ONN-200S/11 1 Queat Petroleum Pvt. Ltd., Qulppo 011 and Ga. 
Infrastructure Ltd., SREI Infrastructure Finance Ltd., 
Valdel Investment Pvt. Ltd. and Prlmera Energy Resources 

Ltd. 

43. PR·ONN-200s/1 011 and Natural G •• Corporation Ltd.· Tata Petrodyne Ltd. 

44. CY -ONN-200s/1 GAIL (India) Ltd., GSPC and Bengal Energy Intemational 

Inc. 

Note: Name of Operator is indicated in the BOLD. 
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Stafrlmen,-III 

Clarification regarding 7 year Income Tax Holiday on 

Commercial Production of Natural Gas 

Under the New Exploration Ucenslng Policy (NELP) 

and Coal Bed Methane (CBM) Policy, the Ministry of 

Petroleum & Natural Gas, Government of India, has been 

assuring potential bidders of Income tax rebate for a period 

of seven years from the beginning of commercial 

production. However, some Income Tax Authortti~ have 

disallowed the above relief In respect of production of 
natural gas due to lack of specific Inclusion of the term 

"Natural Gas" under the related provision In the Income 

Tax Act. The matter Is presently sub judice before different 

authorities, including Tribunals and Courts. 

The NotIce Inviting Offer (NIO) and Petroleum Tax 

Guide for the NELP-VlI bidding round, for which bids are 

due to be received on 30th June, 2008 holds out the same 

assurance as In the previous bidding rounds. The Ministry 

of Finance has clartfted that income tax relief of seven 

years wi" be available only on commercial production of 

"Crude 011". In the light of the above clarification, Income 

Tax refated provisions in the NIO and Petroleum Tax Guide 

Issued by this Ministry for the NELP-VII bidding round may 

be read accordingly. 

The Ministry of Petroleum & Natural Gas clarifies that 

a" the potential bidders may submit their bids under NELP-

VII, keeping the above clarification In mind. 

Extraction of 011 and Naturel Ga. from 

IlehHna, GUJlrat 

1880. SHRI JIVABHAI A. PATEL: Will the Minister of 

PETROLEUM AND NATURAL GAS be pleased to 

state: 

(a) the cost of oil and natural gas extracted by 

011 and Natural Gas Corporation from Mehsana district 

of Gujarat during the last three year and the current 

year; 

(b) the funds released under Community Social 

Responsibiilty CeSR)' a1ongw1th the purpose for which the 

same was released; and 

(c) the percentage of the funds released under CSR 

for Mehsana district wtth respect to those released under 

CSR during each of the last three years and the current 

year? 

THE MINISTER OF STATE IN THE MINISTRY or 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL) 

: (a) The cost of all and natural gas extracted by Oil and 

Natural Gas Corporation (ONGC) at Mehsana district is as 

under: 

Year Cost of Cost of 

crude 011 natural gas 

(Rs. per MT) (Rs.per 1000 M3) 

2005-06 Rs.4993 Rs2161 

2006-07 Rs.a727 Rs.2599 

2007-08 Rs.80S7 Rs.3430 

(b) Details of funds released In Mehsana 

Work Centre of ONGC under Community Social 

Responsibility (CSR), alongwlth the purpose, are as givor" 

below: 

Rs. In Lakhs 

Purpose 2004-06 2006-06 2006·07 

2 3 4 

Education 12.24 40.85 45.07 

Health Care 6.40 9.89 0.07 

Community Development 19.04 3.00 5.76 

Sports and Culture 0.80 2.50 Nil 
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Calamity, Hq sanction 

and Others 

2 

33.89 

(A) Sub Total 72.37 

(B) Annual Component 5.00 

Plan 

(C) Infrastructure 

Development I.e. 

Approach Roads 

40.89 

3 4 

13.76 22.48 

60.00 71.38 

5.00 6.00 

46.82 193.80 

(A)+(B)+(C) Grand Total 190.63 181.82 350.58 

(c) The percentage of founds released under 

• CSR for the last 3 years with respect to those 

released under CSR during each of the last 3 years Is 

as under: 

Years 

2004-05 

2005-04 

2006-07 

Percentage of funds w.r.t. total 

expenditure on CSR by ONGC 

4.28% 

5.77% 

9.88% 

Sulabh International 

1881. SHRI TUKARAM GANPAT RAO RENGE ~ATIL: 

SHRI MANSUKBHAI D. VASAVA : 

Will the Minister of SOCIAL JUSTICE AND EMPOW-

ERMENT be pleased to state: 

(a) the assistance provided by the Ministry to 
Sulabh International Social Service Organisation under 

self-Employment Scheme for Rehabilitation of Mannual 

Scavengers (SRMS) and for the schemes related to the 

development of Scheduled Castes separately; 

(b) whether the Government has conducted any 

review of the works undertaken with this assistance; 

(c) If 80, the outcome thereof; 

(d) of not, the reasons therefor alongwith the 

reaction of the Government thereto; and 

(e) the provisions made to ensure the proper 

utllizatior. of the funds provided? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 

SUBBUlAKSHMI JAGADEESAN) : <a) to (e) Under the 

Self-Employment Scheme for Rehabilitation of Mannual 

Scavengers (SRMS), the National Safai Kararncharla 

Finance and Development Corporation (NSKFDC) has 

disbursed As. 50.53 lakh to Rajasthan Scheduled Castes! 

Scheduled Tribes Finance and Development Cooperative 

Corporation Ltd., (RSCFDC) for undertaking skill develop-

ment training programme through Sulabh International 

Social SeNice Organisation (SISSO). The duration of the 
training programme Is one year, and would be completed 

In March, 2009. Work undertaken by SISSO under SRMS 

Is reviewed by NSKFDC and RSCFDC. 

Further, a grant-In-aid of Rs. 5 lakh was provided to 

SISSO for conducting a four day's International Conference 

on "World Toilet Summit" at New Deihl, from 31st October 

to 3rd November, 2007 under the Central Sector Scheme 

of Supporting ProJects of All India or Inter-State Nature for 

Scheduled Castes Development (Research and Training). 

SISSO has submitted report of the International Conference 

to the Ministry. 

Proper utilisation of funds i8 ensured through utilisation 

certificates which the grantee organisations are required 

to submit. 

[English] 

Extraction by ONGC In CIIuvery a •• ln 

1882. SHRI M.P. VEERENDRA KUMAR: WIH the 
Minister of PETROLEUM AND NATURAl GAS be pleased 

to state: 
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(a) whether the 011 and Natural Gas Corporation 
(ONGC) has discovered petroleum In the Cauvery Basin 
deep water block; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) No, Sir. 

(b) Does not arise In view of (a) above. 

Airports In Andhra Pradesh 

1883. SHRI BADIGA RAMAKRISHNA : Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) the details of major schemes undertaken by the 
Airport AuthOrity of India (MI) during the Eleventh Five 
Year Plan in Andhra Pradesh; 

(b) the amount proposed and released for the said 
projects, Airport-wise and; 

(e) the present status of the projects? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) to (e) The 
details of major schemes undertaken by the Airports 
Authority of India (MI) during Eleventh Five Year Plan 
in Andhra Pradesh are as under (name of airport, 
scheme, amount proposed, amount spent upto September, 
2008 and the progress made are In respective 
orders):-

Cuddapah-Operationallsation of airport for ATR 72 
type aircraft which Includes construction of runway, 
link taxiway, apron, Fire Station cum control tower cat 
V, boundary wall, new terminal building and allied 
works; Rs. 5 crores; Rs. 1 crore; runway work is In 

progresa. 

Rajamundry-Contructlon of new terminal building, car 
park, approach road etc.; As. 12.10 crores; As. 0.00; 
Award of work is In progress. 

Vlsakhapatnam-ConstructiOn of new Integrated 
terminal building; Rs. 75 crores; As. 52.44 crores, Work 
is in progress. 

Vijayawada-Strengthenlng and extension of runway 
for A-320 type of aircraft within available land and 
aaaociated works, construction of new terminal building 
complex, car park, approach road etc., Rs. 34.27 
crores; Works are in progress/inltiatlon stage. 

Survey of Manmad-Sendhwa-
Indore Railway Line 

1884. SHRI PRATIK P. PATIL : Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the feaalbllhy survey of the propoaed 
Railway line on Manmad-Sendhwa-Indare route has since 
been completed; 

(b) If so, the details thereof; and 

(c) the time by which the work on this project Is 
likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) and (b) ReconnaIssance 
Engineering cum Traffic Survey for Manmad-Indore new 
line (350 km.) was completed in March, 2004. As per the 
survey, cost of this new line was assesaed as RI. 1001.20 
crore with rate of retum of 7%. The Railway has been 
advised to update the survey report at the present price 
level. 

(c) Does not arise. This new line Is not a sanctioned 
project. 

Train between Delhl-Rourkela 

1885. SHRI JUAl.. ORAM : Will the Minister of Railways 
be pleased to state : 

(a) whether the Railway have a proposal to provide 
train service between Delhi and Rourkela via Ranchl and 
connected Allahabad and Varanasl; and 
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(b) If 80, the steps taken to oon8lder the above 
prapoaaI? 

THE MrNISTER OF STATE IN THE MINISTRY OF 

RAlLWA YS (SHRI R. YELU) : (a) No, Sir. 

(b) Does not arise. 

Development of Railway StatIon 

1886. SHRI E.G. SUGAVANAM : Will the MInister of 
RAILWAYS be pleased to slate : 

(a) whether the RaHwaya have sought Cninese help 

in developing various railway atatlone In the country; 

(b) If 80, the railway stations Identified of the same 
and the time by which these are likely to be deveIaped 

including the stations under the Southem RaIlway; 

(e) whether the Railways have any proposal to set 

up cinema halls at various stations on Ita unutllized surplus 

land; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. YELU) : (a) and (b) Indian RaHways 
has sought Chinese Railways expertise In the design of 
Bhubane8war and Balyyappanahali (near BangaIore) 

Stations to develop them as World CI888 Station. The time 

frame for their development a8 World Class Station has 
not been decided. No Station of Southern Railway Is 

preeentIy propoeed for development through Chinese 
RaiIwaya 1III8Ianoe. 

Ce) No, Sir. 

(d) Does not arise. 

(TraneIatIon] 

fixing of time for New PII ... npr Train. 

1887. SHA! RAGHUVEER SINGH KOSHAL: WlH the 

MinIeter of RAILWAYS be pleased to state: 

(a) whether the proposal for fixing the tfme acheduIe 
for new pus anger trains Is under conlideratlon of the 
RaIlway TIme Table CommIttee at present; 

(b) If 80, the zone-Wiae details thereof; 

(e) whether for all the passenger trains announced 
during the last year and the current year railway budget 
have been Introduoed; and 

(d) If so, the zone-wise details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : Ca) No, Sir. 

(b) Does not artie. 

(e) No, Sir. 

(d) A etatement Is enclosed. 

Fixing of time for new PuNnger tnIIn8 

introduction 

S1.No. Train no. Railway Form To Nature Frequency 

1 2 3 4 5 6 7 

1. 225512256 SWR y.,anlpur Puducheny Gartb AaIh Express Trt-weekIy 
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2. 1401A11402A CR Balharahah MumbaI link Expreas Daly 

3. 223312234 NR Lucknow DeIhl AC Express TI'I weldy 

4. 2931~ WR Ahmedabad Mumbal At:; Express Weelcly 

5. 274112742 SWR Vuco-da-game PaIna Express Weekly 

6. 2731274 WR Ahmedabad PaIll1 PII8eenget' !)ely 

7. 211312114 CR Pooe Nagpur Oarlb Rath E ..... Trt-weekIy 

8. 218712188 VlCR Jilbalpur MumbaJ Gatib Rath Express BI-weekJy 

9. 298312984 NWR ~ Chandigarh Oarlb RaIh Expren 

10. 221312214 NR V ....... DelhI Garlb Rath ExprMa Tri-weeldy 

11. 225712258 SR BangaIore KochuveIi GatIb Rath Expr ... Tn-weekly 

12. 287712878 SER RanohI New DeIhl Garlb Rath Expreet BI-weekly 

13. 5107/5108 NCR Mathura Chhapra Express Tri-weekly 

14. 2447A12448A NCR Khajuraho DelhI Unk Expres. TI'I-weekIy 

16. 401914020 NR Radhtkapur Anand vlhar Expreas Weeldy 

16. 4019A14020A NFR DeIhl Jogbani Unk Expreee Weekly 

17. 841518416 ECOR KendujhargaIh Purl Expreea Dally 

18. 8419/8420 ECOR Purl Dalbhanga expreaa Weekly 

19. 841318414 ECOR Paradeep Bhubaneshwer Exp1'M8 DaBy 

20. 341513418 ER Maida Town Paine Express Tit-weekly 

21. 238912390 ECR Gaya Ctlennel Express Weekly 

22. 880318604 SER Ranchl Bhagalpur Expresa Trf.w8eIdy 

23. 5619/5620 NFR Karnakhaya Gaya Expren WMIdy 

" 24. 298112982 NWR Udaipur DeIhl Chetak Exprees TI1-waekIy 

25. 5927/5928 NFR New Dlbrugarh Town Kamakhya Expreae TIi-weekIy 
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26. 5901/5902 NFR New Olbrugarh Town Vesvan1pur Express Weekly 

27. 287912880 ECOR Bhubaneehwar Mumbal Superfast BI-weekly 

28. 238112382 ER Alanaol Mumbal Expre8s Weekly 

29. 5667/6668 NFR Kamakhya Gandhldham Express Weekly 

30. 721117212 SCR Machalllpatnam Vesvanlpur Express Tri-weekly 

31. 861318614 SEA Ranchl Chopan Express Trt-weekJy 

32. 228712288 SA KochuveII Dehradum Express Weekly 

33. 248312484 NR Amrltsar KochuveU Express Weekly 

34. 311313114 ER Kolkata Murahldabad Hazar Duarl Expresa Daily 

35. 4259/4280 NA Varanaal Rameshwaram Expres8 Weekly 

36. 685316854 SR Chennal T1ruchchlrappaJli Express Dally 

37. 673516738 SR Channal Egmore Tiruchendur Express Weekly 

38. SR Viliupuram Mayiladuthural Paasenger Daily 

39. en5l6n6 SR Chennal Egmore Nagore Express Dally 

40. 849518496 ECOR Bhubaneawar Rarneswaram Express Weekly 

extenllon 

Train no. RaUway Form To Nature Extended to 

1. 3240/3249 NR Mathura Lucknow Expr888 Patna 

2. 673316734 SR Madurai Manmad Express OkhalRameawaram 

3. 8311/8312 SER Varanaal Ranchi Express Sambalpur 

4. 3561357 SWR Dharwar Gadag Paasenger Bljapur 

5. 240912410 NR Nizamuddin Bllaapur Gondwana Express RaJgarh 

6. 5711572 SR Bangalore Salem Pusenger Nagore 
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Inc...... In Frequency 

Train no. Railway Fonn To Nature PraaentlPropoaed 

1. 2431/2431 NA NiZamuddin Thlruvanthapuram Aajdhani Express 2 to 3 days 

2. 215112152 CA Lokrnanya Tilak (T) 

3. 2449/2450 NA NiZamuddin 

4. 220312204 NA Amritsar 

5. 340313404 SEA Ranchl 

6. 5109/5110 NEA Varanasl 

7. 2421/2422 NA Bhubaneswar 

Upgl1lcMtJon of Pale) Railway StatIon 

1888. SHAI MANSUKHBHAI D. VASAVA : Will the 

Minister of RAILWAYS be pleased to state: 

(a) whether the Railways are contemplating to 

modernize and upgrade Palej railway station failing 

between Bharuch and Vadodara; 

(b) if so, the details thereof; and 

(e) If not, the reasons therefor; 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) and (b) Upgradatlon of 

passenger amenities at Palej railway station has been 

planned. This Includes augmentation of drinking water 

arrangements. toilets facilities and additional seating 

arrangements. 

(e) Does not arise. 

Euro-IV 8tIIndard Pft'oI 

1889. SHRI HANSRAJ G. AHIR : 

SHRIMATI RUPATAI D. PATIL : 

Howrah Samrasta Express 1 to 2 days 

Madgaon Goa Sampark Kranti Express 1 to 2 days 

Saharaa Gar'b Rath Express 2 to 3 days 

Bhagalpur Vananchal Express 5 to 7 days 

Rajglr Express 3 to 7 days 

New Delhi Rajdhanl Express 2 to 3 days 

Will the MInister of PETROLEUM AND NATURAL GAS 

be pleased to state: 

(a) whether Euro-IV standard petrol Is being 

produced by the Public Sector Enterprise, Hlndustan 

Petroleum Corporation Umlted (HPCL); 

(b) if so, whether Indigenous technique Is being 

used for this purpose; 

(e) the time by which the production of Euro-IV 

standard petrol Is likely to be started; and 

(d) the manner In which the Euro-IV standard petrol 

Is planned to be distributed and marketed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAl GAS (SHRI DINSHA PATEL) 

: (a) to Cd) Hlndustan Petroleum Corporation Umlted 

CHPCL) Is Implementing refinery up-gradatlon projects In 

Ita both the refineries at Murnbal and Vlaakh for production 

or Euro IV petrol by 1.4.2010 by Importing technology from 

varioul process licensors. 

Industry members including HPCL, are working on the 
operational and logistic Issues Involved, to ensure supply 

of Euro-IV standard petrol in the country w.e". 1.4.2010. 
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Airports In Himachal Pl'lldHh 

1890. SHRI ANURAG SINGH THAKUR: WiD the 
MInI8ter ci CML AVIATION be pleased to state: 

Ca) whether the airports in Himachal Pradesh 818 

very ameU and they have the landing facilities only for amall 
and lighter aircraft In which air travel is cosily; 

(b) If 80, whether the Government propose to 
expand the airports of HImachal Pradesh 80 thai It could 
aftow landing of medium size aeroplanes; 

(0) If 10, the details thereof; and 

(d) if not, the reaaons therefor; 

THE MINISTER OF STATE OF THE MINISTRV OF 
CIVIL AVIATION (SHAI PRAFUL PATEL) : (a) yet. Sir. 

(b) 10 (d) Due to temIIn conditions and lack of adequate 
land availability as per ICAe requirem8nti, It is not feulble 
to expand the airports In Himachal Pradesh to cater to 

medium size aircraft. However, the airports In Himachal 
Pradeth are being upgraded to the extent feuibIe aubject 
to avellabllty of adequate land to meet ICAO requlremeats. 
80 as to enable operation of A TA type of aircraft wiIhout 
any load penalty. 

[English) 

CompIalnta of 0Ieab*i 

1891. SHRI NAVEEN JINDAL: Wli the MlnIater of 
RAILWAYS be pIeaaed to state : 

(a) the number of complaints recetved from dIubIed 
passengers regarding lack of proper facMlties durtng the 
last three years and the current year; 

(b) the nature of auch compIalnll and action taken 

on them; 

(0) whether any apecIfic facilities haw been 
pnMded for disabled per8Ons, particularty thole In wheel 
chalI8: and 

(d) If 80. the detaII8 thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI J=!. YELU) : (a) and (b) No separate 

statistics are malnllllned. However. on recefpt 01 any 
compIajnt in this regard, proper Investigation Is made and 
appropriate remedial action Is taken. 

(e) and (d) In pursuance of Implementation of Disabled 
AfA. all 'A-1' and 'A' category atatIons have been provided 

with standard ramp, parking lots. non-slippery walkway, 
slgnages. toilets, water taps, "May I Help You· booth and 
wheel chairs. These facilities have been planned for 
completion by Uarch, 2009 at 'B' category stations. 

Railways have planned to provide facIIty of Inter-
platform transfer through use or pctIhways provided at the 
end of platforms for disabled persona In wheel chairs to 
facilitate Inter-platfonn transfer. RaIlways are aIIo planning 
to prcMde smooth barrier free access at stations through 
provision of IlftaIeIcalators ~ 26 major .-.d Important 
railway stations identified for development u world class 
stations. 

Incllan RaIlways have been manufacturing certain 
passenger (:08Ches having a separate compartment 
apeciaJIy designed for wheel chair borne paaaengers. These 
compartments have facilities like wider entrance door, wider 
aisle and knee apace to permit easy movement of wheel 
chair. toilets adopted to need of SUCh passengers, 
arrangements for securing wheel chair during the joumey 
etc. 

Allocation of Kero .. ne to Trlbela In Qui_rat 

1892. SHRI JASUBHAI DHANABHAI 8ARAD : Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state : 

(a) the percentage of population belonging to 
Scheduled Trtbes have been provided LPG connectlo~s in 
Gujarat; and 

(b) the manner In which the Govemment proposes. 
to ensure that kerosene Is given to all the trlbals of Gujarat, 
mostly In remote and hilly areas? 

THE MINISTER OF STATE. IN THE.MINISTRV OF 
PETROLEUM AND NATURAL GAS (SHAI DINSHA 
PATEL): (a) PublIc Sector 011 Marketing Companies 
(OMes) have reported that they do not maintain data on 
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tribal famllle8 In the country Including Gujalal who have 
LPG connactions. 

However, as on 01.10.2008, OMes were operating 541 
LPG distributOrships in the State of Gujarat. Through thaae 
distributorships, OMes are serving about 54.96 lakh LPG 
customers covering 50.22% population In the State of 
Qujarat. 

(b) Kerosene (SKO) Is one of the iteme distributed 
through Public DIstribution System (POS). AllocatIon of 
PDS SKO Is made by the Government of India to diffelWnt 
StateslUnlon Terrftories (UTa) on a qual1el1y buis for 
distribution under PDS for cooking and Ulumlnatlon puIp088 

only. Further distribution within the StataalUT8lhtOUgh their 
PDS network Is the rnponalbility of the conoemed St8l8sI 
UTs. 

rr,.nsJstlon] 

Pa""pur •• • model Rallwlly StatIon 

1893. SHRI HARISINH CHAVDA : WUI the Minl8ler of 
RAILWAYS be pleaaed to atate: 

(a) whether the Railway have declared Pa&anpur M 

a model Railway Station; 

(b) If 80, the details thereof; and 

(e) if not, the reuons for not providing facilities of 
a model station at this RaIlway Station 80 far? 

THE MINISTER OF STATE IN THE MINISTRY Of 
RAILWAYS (SHRI R. VELU) : (a) PaJanpur railway station 
"'81 already been Identified as model station for the 
purpose of providing upgraded passenger amenities and 
InstnlCtlons In this regard we.. Iaaued on 29.5.2006. 

(b) Following passenger amenities have been 
provided at Palanpur station under model Slatlon 

scheme: 

Retiring room, cloak room, enquiry counter, Interaotive 
voice response system, public add,... ayltem, book 
stalla, refreshment 100m, eIectn:JnIc train indication 
board, public phone, touch acreen .,qulry ayalem, 
wate, oooIer8, catering stab, Pay and U .. toIIeIa and 
computerization of complaints. 

Following paaaenger amenitiea haw been planned for 
~ by 31. December, 2009 at this staUon: 

Waiting room with baWng fdIty (Upper and Second 
cIaas). national train enquiry system, parklnglclrculat-
Ing area with lights, provi8ion of Automatic ticketing 
MachInea and Automatic Vending Machin ... 

(e) Does.not ariBe. 

(EnglIsh] 

EMU'. 8ervtcee 

1894. SHRt VARKALA RADHAKRISHNAN : WIll the 
Mlnlaler 01 RAILWAYS be pleased to state : 

(s) whether the RaIIwaya have plana to operate 

Electric UuIIIpIe UnIIa (EMU's) In the SouIhem States; 

(b) If 80, the detaII8 thereof; 

(e) whether there Is any pouIbIlty to operate 
EMU's In the SouIhem States on the line of Mumbal 
suburban IWway ay.&em; 

(d) If 80, the de&aiIa thereof; 

(e) wh8Iher the Railways shall take up the !Miter 
01 linking ndtway statioN by buses where direct bue 
88Moas to railway slattons are not available at preaent with 
the KeraJa State Transport Department; and 

(f) If eo, the detalla thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAIlWAYS (SHRI R. VELU) : (a) to (d) EJectnc Multiple 
Units (EUU) seMce are avlUlable on Channal Central-

SuUurpata, Chennei Cenfral-Arakkonam, Chennai Beach-
Changalpaltu and Chennal Beacn-Velacheny eectIons. WIth 
63 rakae online, 651 EMU .. Moes are running In Chennal 
suburbs. Thef8 II no proposal at present to extend the 

EJeotric MutIipIe UnIts (EMU) aeNice8 to other MOtions In 
Southern StaIN. 

(e) and (f) All major RaIlway IIationa In KeraIa 8N8 ' 

have been dindy linked wISh tOad tr8ftIPCNI. Aa MCI when 
new ~ shall .... , the metter .. be taken up 
wit! the KeraIa Stale Reed Transport Corporetion. 
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{TranslstJon] 

Dlltrfctl connected with broId glug. 
Aallwly linea In RaJaethan 

1895. SHRI SUBHASH MAHARIA : Will the Minister 
of RAILWAYS be pleased to state: 

(a) the number of districts of Rajasthan which have 

been linked with broad gauge railway lines during the last 
three years and the current year; 

(b) the time by which the remaining districts of 

Rajasthan are likely to linked with broad gauge lines; 
and 

(c) the total number of districts linked with broad 

gauge lines alongwith the number of thOS9 that are yet 
to be connected? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAI~WAYS (SHRI R. VELU) : (a) to (e) There is no such 
policy to connect various districts by rail. 

KhIJldIa·Am ...... V.raval AalMy StatIon 

1896. SHRI V.K. THUMMAR : Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether Khijidia-Amreli-Veraval Railwayaection 

on Westem Railway is still deprived of modern railway 
facilities; 

(b) If 80, the details thereof; and 

(e) the steps takenJbelng taken by the RaIlways for 
the conversion of this section Into broad gauge? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) and (b) No, Sir. All 
Railway Stations on this aection have already been 
provided with adequate paaaenger amenities depending 

on the category of the stations. Further, Improvement! 
upgradation of passenger amenities at station is an 
on going proceaa and Is undertaken as and when so 

warranted by increase In paaaenger traffIC and other 
relative priorities. 

(c) Gauge conversion of this section has not been 

sanctioned. 

(English) 

Facellft of Alng Ailiway. Deihl 

1897. SHRI S.K. KHARVENTHAN : Will the Minister 

of RAILWAYS be pleased to state: 

(a) whether the Railways are aware of the poor 
ridership In the Ring Railway, Delhi; 

(b) If so, whether the Railways are aware of 

the IncreaSing demand for the Ring Railway due to 

Inadequate transport system and also keeping In view of 

the forthcoming Commonwealth Games In Deihl; 

(c) whether any proposal Is under consideration for 
a faeellft of Ring Railway; 

(d) If so, the details thereof; and 

(e) the time by which the above proposal is likely 

to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) The number of paaaengers 

travelling on Ring Railway, Delhi has Increased during the 

period April to October 2008 as compared to corresponding 
period of last year. 

(b) The review of demand for services and their 

interactions with supporting transport systems Is an 

ongoing process. The demand Is likely to Increase during 

the forthcoming Commonwealth Games. 

(c) and (d) Platform lengths are planned to be 
increased to accommodate longer trains. 

(e) In time to meet the paaaenger demand during 
Commonwealth Games 2010. 

{Translation} 

Hlka In Prices of ATF 

1898. SHRI SANJAY DHOTRE : 

SHRI DANVE RAOSAHEB PATIL : 

Will the Minister of CIVIL AVIATION be pleased to 

state: 
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(a) the percentage of Increase effected In the prices 
of Aviation Turbine Fuel (ATF) by the petroleum companies 
In the COWdry; 

(b) whelher the GcMtnvnent Is aware that common 
man Is not preferring air travel and the number of air 
paaaengers Is also decreasing due to the rising price of 
fuef; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) Aviation 
Turbine Fuel (ATF) is a deregulated product. ATF price 
revisions are determined by the public sector 011 Marketing 
Companies on commercial considerations baaed on 
International prices of Jet fuel. Revision In prices was made 
eartler on monthly basis and now on fortnightly basis, eHher 
upwards or downwards, depending on Intemational price 
fluctuations. Presently ATF price has come down to almost 
50% of the peak In August, 2008. 

(b) and (c) Yes, Sir. Paasengers carried by domestic: 
alrtlnes from January to October, 2008 were 346.81 lakhs 
as against 353.67 lakhs In the corresponding period of 
2007. Domestic Airlines carried 31.80 I8khs passengers In 
the month of October, 2008 as compare to 38.01 lakhs 
In the month of October, 2007. ATF Is a major component 
of operational cost of the Airlines. Airlines raised fare due 
to rise in prices of ATF. Now, with decreasing prices of 
ATF the Airlines have started reducing fares. However, 
passenger traffic Is also affected by the global financial 
downtum of the economy. 

Uchhavl Expreu 

1899. SHRI CHANDRA DEV PRASAD RAJBHAR : Will 
the Minister of RAILWAYS be pleased to state: 

(a) whether the Railway are contemplating to 
extend Uchhavl Express from New DeIhl to Darbhanga; 

(b) If so, the time by which the same will start; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MIN!STRY OF 
RAILWAYS (SHRI R. VELU) : (a) to (e). 400514006 
New OeIhl-Samaatipur Uchchavl Express has already 
been extended upto Sltamarhl via Darbhanga w.e.r. 

04-11-2008. 

(English}·" 

Retention of Railway 0.- NMr 
Gyareghalll Village (Kllmataka) 

1900. SHRI G.M. SIDDESWARA : WIN the Mlnlater of 
RAILWAYS be pleased to state: 

(a) whether the Kamataka Govemment has aent a 

proposal regarding retention of the existing RaIlway get 
near Gyareghalll village, Holalkers Taluk, Chltradurga 

Dlatrlct In Kamataka; 

(b) If so, the details of the proposal received by the 
Railways; 

(e) the reaction of the Railways In thla regard; 

and 

(d) the time by which decision In thla regard lallkely 

to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) No, Sir. 

(b) to (d) Do not arise. 

Agreement between 011 india Umlted and 
NatJonel 011 CorporatIon of Ubya 

1901. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleued 

to atate : 

(a) whether 011 India Limited has signed an 

agreement with National Oil Corporation of Ubya for 011 
exploration; and 

(b) If so, the details of agreement alongwIIh detail 

of exploration blocks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI 0&N8HA 
PATEL) : (a) Yes, Sir. 

(b) 011 India LlmHed (OIL) In conaoftIum wIIh .... 
Oil Corporation (ICC) has three Production ... 

Contracts (PSCs) executed with National 011 CompiI. cI 
Libya for exploration of 011 and gal In libya as liwlc •• d 

below:-

" 
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SI. Block Name Area 

No. 

1. Area - 86, Ubya 7,087 SOKM (Slrte Basin) 

2. Block 10214, Ubya 2,710 SOKM (Sirte Basin) 

3. Area 95/96 (4 blocks), 6,629 SOKM (Ghadames 
Libya Basin) 

R08 lit Slddagsngs Mutt 

1902. SHRI S. MALLIKARJUNIAH : Will the Minister 
of RA!LWAYS be pleased to state: 

(a) whether the Railways have any proposal to 
construct a Road Over Bridge (ROB) at Siddaganga 

Mutt; 

(b) if so, the details thereof; and 

(c) the steps taken by the Railways to construct the 
said Road Over Bridge? 

THE MINISTER OF STATE IN TH~ MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) No, Sir. 

(b) and (c) Do not arise. 

[Translation] 

Opening of eNG outleta In 81har 

1903. SHRI GIRIDHARI YADAV : Will the Minister 

of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) the number of CNG outlets opened In Bihar 

during the last two years and In the current year; 

(b) whether the outlets opened 10 far are stili below 

the target fixed for the purpose; 

(c) If so, the reasons therefore; 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 

Exploration Period Consortium 

31.03.2005 to 30.03.2010 OIL (50% - Operator) and 

IOC (50%) 

10.12.2005 to 09.12.2010. OIL (50% - Operator) and 
IOC (50%) 

May, 2008 to April, 2013 Sonatrach (50% - Operator), 
OIL (25%) and IOC (25%) 

PATEL): (a) to (c) At present, no CNG outlets are 

functioning in Bihar. There Is no trunk pipeline carrying 

natural gas to Bihar. 

The expansion of CNG Infrastructure in different states 

In the country, Including Bihar, Is being taken up In a 

phased manner. Providing of CNG facilities depends upon 

availability of gas, setting up of necessary Infrastructure 

and economic viability. In order to promote Investment from 

public as well u prtvate HCtor for laying trunk natural gas 

plpetln.. and cltyllocal natural gas distribution networks 

throughout the country, the Govemment of India has 

enacted 'The Petroleum and Natural Gas Regulatory Board 
ACt, 2006' and has notified the 'Policy for Development of 

Natural Gas Pipelines and City or Local Natural Gas 

Distribution Networks'. 

(English] 

Puri-KenduJharprh Ex.,... .. Train 

1904. SHRI ANANT A NA YAK : Will the Minister of 

RAILWAYS be plea,ed to state : 

(a) the time by which the newly sanctioned Purl-

Kendujhargarh Express Train would be Introduced; 

(b) whether this train has no stoppage at 

Cuttack; 

(0) If so. whether RaIlways would consider the 

running of the train via Cutlack and also extend that train 
upto Barbll at firs Instance and subsequently upto 

Tatanagar; 
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(d) whether the Railways have any proposal to 
Introduce a direct train between Howrah and Puri via Barbil 
and Keonjhargarh; and 

(e) if so, the steps taken to examine and consider 
such request? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) It has been announced 
in the Railway Budget 2008-09 to Introduce a dally express 
train between Kendujhargarh and Purl during the current 
financial year 2008-09 I.e. by 31.03.2009. 

(b) Yes, Sir. 

(c) There Is no such proposal at present. 

(d) No, Sir. 

(e) Does not arise. 

Inetallatlon of Integrated Run .. y Observation 
Sylltem at the Airport. 

1905. DR. M. JAGANNATH : 
SHRI KINJARAPU YERRANNAIDU : 
SHRI PANKAJ CHOWDHARY : 

Will the Minister of CIVIL AVIATION be pleased to 

state: 

(a) whether the Government proposes to Install 
integrated runway observation system at the airports so~ 
that better prediction of the weather may be made and 
delay in night may be prevented; 

(b) If so, the details thereof; 

(c) the names of the airports where the above 
system Is likely to be Installed at the first Instance; 

(d) the details of funds allocated for this purpose; 
and 

(e) the time by which the system Is likely to be 
Installed? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) Yea, 

Sir. 

(b) to (e) Under the modernization plan of India 
Meteorological Department, It Is planned to Install 
Integrated Automatic Aviation Meteorological Instruments 
System (IAAMS) in the phased manner. IMD is in the 
process of Installing IAAMS at eight airports namely 
Murnbal, Deihl, Chennal, .Guwahatl, Amrltsar, Jalpur, 
Hyderabad (new) and Bangalore (new) airports. Installation 
of the IAAMS of five airports namely Deihl, Mumbal, Jalpur, 
Hyderabad and Bangalore has been completed and the 
remaining three airports namely Amrltsar, Chennal and 
Guwahatl are In progress. IAAMS costs As. 1.5 Crores 
(Approx.) per system for one airport. 

1906. SHRI KISHANBHAI V. PATEL: 
SHRI NAND KUMAR SAl : 
SHRI SUGRIB SINGH : 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether only four companies are running about 
80% of railway kiosks In the country; 

(b) If so, the details In this regard, zone-wise; 

(c) the number of kiosks allotted to each of th ... 
companies; 

(d) whether a large number of small busineumanl 
vendors who are earning their livelihood through ....... 
existing stalls/vending licenses in stations are faIg 
problem; 

(e) If so, the details thereof; and 

(f) the remedial measures taken by the Railways 

In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) to (c) The detaIIa of 
Automatic Vending Machines commissioned and aJlottH to 

. each of the licensees over Indian Railways are Indicated 
In the enclosed Statement. 

(d) No, Sir. 

(e) and (f) Do not arise. 



Statement N ut 
Railwsy Zoos wise Commissionsd A VMs 

S. Railways Amagamated Balan DeYayani Hakiram Hindustan Hindustan Neslle Pepsi Suraya Shree Tala Total i No. Bean Natural Intemal Foods Coca Cola Unilever Inda Foods Food and AddittYe8 Coffee 
Coffee Food (p) ltd. IntematiOnal Beverages Ud. ltd. Pvl Ud. Agro Pvt. (Phanna LkI. 

~ Tradng ltd. lid. (P) Ltd. Ud. and Foods) 
Co. ltd CCBPL Pvt. Ud. I 

1. South Central 11 69 1 9 90 

2. Southem 26 17 16 90 149 

3. South Westem 23 6 26 6 61 

4. Notthem 3 5 3 20 3 34 
0 

5. Northeastem 0 ~ 
m 

6. North Central 2 16 43 61 ~ 
CD m 
:D 

7. North Westem 40 27 19 - 46 
" 

.... .... -
8. Central 24 12 6 18 76 I 
9. Western 2 2 7 4 37 

10. West Central 10 32 44 

11. North Frontier 5 5 

12. East Central 34 9 15 58 

13. Eastem 1 1 

14. South Eastern 5 5 8' 

15. East Coam 0 I 16. South East Central 2 8 10 

Total 126 174 5 14 36 26 95 0 198 3 0 677 

Note: 11 Nos. of AVMs aIIotIed to Mis FHCL cancelled (SA) 5 



281 Written Ms.,. AGRAHAYANA 20, 1930 (Saka) to Questions 282 

Sale of Railway Tic'" through IOC 

1907. SHRI L. RAJAGOPAL : Will the Minister of 

RAILWAYS be pleased to state : 

(a) whether an agreement has been entered Into 

between the Indian RaIlways Catering and Tourism 

Corporation (IRCTC) and the Indian 011 Corporation (ICC) 

to sell railway tickets through Its Indane Gas outlets and 

petrol pump. across the country Including Andhra Pradesh; 

(b) If so, the detail thereof; 

(c) whether sale of tickets through p81roIpumps has 
started In Andhra Pradesh; 

(d) If not, the I'8IIIOnS therefor; and 

(e) the time by which It Is likely to operata? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) Yes, Sir. 

(b) 657 outlets of Indian 011 Corporation have been 

registered, out of which 34 are In the State of Andhra 

Pradesh. 

(e) Yes, Sir. 

(d) and (.) Do not arlee. 

Incident of fire In Qautaml Exp ... 

1908. SHRlMATI JAYAPRADA: 

SHRI MOHO. TAHIR: 

SHRI KAILASH NATH SINGH YADAV : 

SHRI SHISHUPAL N. PATLE : 

Will the Minister of RAILWAYS be pleased to alate: 

(a) whether large number of passenge ... were burnt 
alive when 8ecunderabad - Kaklnada Gautaml exp .... 
caught fire near Warangal In Andhra Pradesh as reported 
In all the newspape... recently; 

(b) If 80, the detalll of casualtl.. occurred and 

whether any preliminary investigation Into the cause of the 

accident has been done; 

(c) If 80, the details thereo'; and 

(d) the stepa taken by the Govemment to prevent 

such accldents In future? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI. R. VELU) : (a) to (c): 

(I) 31 passengers died due to 'Ire In Gautami 

Express on 01.08.2008. 

(II) CorTImlsaioner for Railway Safety. Secunderabad 

has conducted statutory enquiry Into the cause 

of fire. He has passed the following remarks in 

his preHmlnary report-

(1) The fire In the coaches of Train No. 2738 

Gautaml Express bEttwf~elJ Kesamudram-

Tadalapusalapalll Railway stations in 

Kazlpet-VIJayawada double line, Broad-

Gauge electrified eectlon of Secunderabad 

Division of South Central Railway appears 

to be due tb lOme unidentified highly 

combustible substance (In liquid or solid 

form) present In the 5-10 coach, which was 
kept there by some unidentified person or 

persona while the train was running at a 

speed of 75 kllomet .... per hour, the fire 

appeared to have originated from the floor 

level, at Nekkonda' 

(2) The accident falls under the Category 

'allure of person/persons other than 

Railway staff". 

(1/1) Govemment Railway PoIiceJWarangal have also 

registered a 08se vide CR No. 19112008 under 

clasllfIcatIon-accidental fire and under section ., 

174 of the CrtrnlnaJ Procedure Code dated 

01.08.2008. It 18 under investigation with the 

Deputy SuperintendenflRallway Police. 
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(d) Frequent drives are conducted against 
carrying of inflammable materials and 
dangerous goods In trains and cases are 
registered under section 164 of the 
Railways Act by the Railway Protection 
Foroe. 

Regular checks are conducted against 
smoking in trains and cases are registered 
under section 167 of the Railways Act by 
the Railway Protection Force. 

Railways are providing fire extinguishers 
under the charge of the 'GUard In the Rear 
Second-class luggage Room and In Air 
conditioned coaches for fire fighting' In case 
of any Incident. 

Travelng public Is being briefed/educated 
through Mega phones and public address 
system not to carry inflammable articles on 
trains. 

-
Surprise checks are being conducted on 
the two-wheelers booked for transportation 
on trains and action Is being taken If 
vehicles are found with petrol. 

All train escorting staff as 'Well as station 
duty staff are briefed to inform the nearest 
fire service station to meet eventuality, 
whenever fire Incidents are reported on 
running trains. 

Wide publicity Is being given through print! 
electronic media against the danger of 
carrying Inflammable articles/explosives In 
trains. 

{Translation] 

Handing over of unit. of Fell to 
Private Sector 

1909. DR. DHIRENDRA AGARWAl : 
SHRI V.K. THUMMAR : 

Will the Minister of CHEMICALS AND FERTILIZERS 

be pleased to state: 

(a) whether the Government proposes to handover 
the closed down units of the Fertilizer Corporation of India 
ltd. (FCll) to the private sector; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICAlS AND FERTILIZERS AND MINISTER OF 
STATE IN. tH~- ,MINISTRY OF MINES (SHRI S.K. 

HANDIQUE) : (a) and (b) The Governrper:tp:las constituted 
an Empowered Committee of Secretaries to look Into the 
financial models for revival of each of the cloaed units of 
the Fertilizer Corporation of India Ltd. (FCll) and Hlndustan 
Fertilizer Corporation Ltd. (HFCl) along with looking into 
the linkages Including gas. 

{English] 

Wagon Requirement of the RaUway. 

1910. SHRI BASU DES ACHARIA : Will the Minister 
of RAilWAYS be pleased to atate : 

(a) whether the Railways have chalked out 
plans to meet the future wagon requirement of the 
Railways; 

(b) If 80, the details thereof alongwlth expected 
number of wagons to be required by the end of the Eleventh 
Five Year Plan; 

(c) whether the Railways have decided to take 
over Sharat Wagon and Engineering, a sick wagon 
manufacturing company of Sharat Shari Udyog Nlgan 
Umlted (SSUNl) to meet the future wagon requirement; 
and 

(d) If so, the details thereof and action taken! 
proposed to be taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAilWAYS (SHRI R. VElU) : (a) Yes, Sir. 
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(b) The total wagon requirement during the 11th 

Five Year Plan has been assessed as 1,66,000 wagons 

in four whe81er units. 

(c) Yes. Sir. 

(d) The Sharat Wagon and Engineering Umlted 

(SWEL) has been brought under the administrative control 

of the Ministry of Railways w.e.f. 13.08.2008. As part of 

financial restructuring proposal. :·approved by Cabinet 

Committee on Economic Affairs. RaIlways have planned 

following Investment In BWEL:- . 

(I) Rs. 6.83 Cror. 88 Plan eqUity. 

(Ii) As. 6.83 Crores as Plan loan to BWEL. 

(III) AI. 5 Crom as non plan advance to BWEL to 

'i'neet the working capital requirement without 

interest for five years. 

Ship Breaking Induetry 

1911. SHRI K.S. RAO : Will the Minister of STEEL be 

pleased to state : 

(a) the performance of Indian ship breaking Industry 

during the lut three years and Its future proapecta; 

(b) the capacity available for ship breaking In 

Government and Private Sectors and availability of skilled 

manpower for the jobs; 

(c) whether the Government propoeea to further 

strengthen the Industry to make It Internationally 

competitive and take measures for personal safety of 

workers engaged in danger-prone operations of ship 

breaking; and 

(d) if 80, the details thereof? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 

AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 

(a) to (d) Sased on the reports received from Iron Steel 

Scrap and Shlp-breakera AsSOCiation of India and Gujarat 

Marttlme Board (GMB). It Is estimated that the private 

agenciea have a total capacity to recycle ships to the tune 

of around 4 million Ught Displacement Tonnage (LOT) per 

year. The actual tonnage broken during the last three years 

from 2006-06 to 2007-08 was however around 1.7 million 

LOT. In the current year 2008-09, ship breaking amounted 

to around 0.5 million LOT till October. Ship-breaking 
I ~ - • " .-

activities ih India are confined to the private sector only. 

Skilleb· man power Is presently available in this field. 

Strengthening 'and modernizing of the ship-breaking 

industry Is a continuous process. Pursuant to the directives 

of the Hon'ble Supreme Court, various measures had been 

put In place for attenuating the hazards of ship breaking 

and substantial improvements have taken place in respect 

of safety measures at the ship breaking yards. Further, as 

and when any shortcomings are noticed, remedial steps 

are taken. 

Dual PriCing Policy for 01 ... 1 

1912. SHRI CHANDRA SHUSHAN SINGH: 

SHRI AOHALRAO PATIL SHIVAJIRAO : 

SHRI RAVI PRAKASH VERMA : 

SHRI K.S. RAO : 

SHRI UOAY SINGH : 

SHRI BRAJA KISHORE TRIPATHY : 

SHRl ANANORAO VITHOSA ADSUL : 

Will the Mlnl'ter of PETROLEUM AND NATURAL GAS 

be pleased to state : 

(a) whether the Government hae assessed the 

consumption of diesel In the agricultural sector; 

(b) If so, the details thereof; 

(c) the losses suffered In different sectors like auto 

and domestic segments for supply and distribution of 

subsidized diesel and uniform price in the market; 

Cd) whether implementation of dual pricing policy for 



287 Wrltt9n AnsW81S DECEMBEA 11, 2008 288 

diesel can recover some of the 1088es being Incurred by 

the oil companies; 

(e) if 80, the details thereot; 

(f) whether the Government proposes to wlJhdraw 
the subsidy on diesel for the private sector; and 

(g) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI oiNSHA 
PATEL): (a) and (b) Diesel Is sold to agriculture sector 

mainly through Retail Outlets (ROs). To a8888S eectoraI 
demand of Diesel through ROs the erstwhile Oil 
Coordination Committee (OCC) had commissioned a study 

through Indian Market Research Bureau (IMRB) In 1998 
which estimated that agriculture sector accounted for 
23.5% of total retail sale of diesel In 1998-99. 

Recently, In June/July 2008, as quick survey wu 
conducted by Petroleum Planning and Analysis Cell 

(PPAC) of the Ministry of Petroleum and Natural Gas to 

assess sector-wise demand of Diesel sold through 
retail outlets In the country. As per this survey percentage 
of Diesel sold through retial outlets to agriculture 

sector was estimated to be 13.8%. Consldertng the size 

and short period ot about a week taken tor the study, 
the estimates generated by this study are Indicative In 
nature. 

There Is no system at present of capturing details of 
sector-wise sales from ROs. 

(e) The gross under recoveries of the PSU OMes 

on the sale of diesel during 2007-08 and first half year 
of 2008-09 Is as under:-

As. In Crores 

2007-08 Apr-Sept., 2008 

Diesel 35166 

·Gross under-recovertea without considering 011 Bonds and 

upstream assistance. 

(d) to . (g) The High ~owered Committee on 

financial position of 011 companies aet up by the 

Govemment have recommended sale of dIeHI to 
industrial and commercial users at market prices to be 

negotiated on commercial COIlllderations. The recommen-
dations of the Committee is under examination of the 

Government. 

Modernization 0' Aallwlry 8tatIaM 
In KeraIII 

1913. SHRI P. RAJENDRAN : 

SHRI P.C. THOMAS : 

SHRI PANNIAN RAVINDRAN : 

SHRI M.P. VEERENDRA KUMAR: 

Will the Mlnleter of RAILWAYS be pIeaMd to 
state : 

(a) whether a scheme tor modernization of 
railway stations In Kottayam, Emakulam, Kollam, 

Thlruvananthapuram, Kozhlkode and Alapuzha dlatrlctl of 
Kerala Is under consideration; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU): (a) and (b) Yea, Sir. Minimum 

e888ntlal amenltlel have already been provided at all 

railway statlona on Southern Railway. Moreover, 19 

Railway Stations In KeraJa State have been Identified for 

modernization under Model station scheme and Touch and 

Feel scheme. Dlstrict-wlae data 18 not maintained on the 
Indian Railways. The atatlons identified under theM 

schemes are always, Kozhlkode, Cannanore, Chengannur, 

Emakulam In., Emakulam Town, Kottayam, Palakkad, 

Oullon, Trlchur, Thiruvananthapuram Central, Kannlyakumarl, 

Verkala, Shoranur, Telllchery, Tlruvalla, Baclagara, TlNr 

and Alieppey. BetIdes, Thlruvananthepuram Central 
has been Identified for development .. world-claaa 

atation. 
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[TransIaIIon} 

LoN-maklng PSU. 

1914. SHAI SUAAJ SINGH: 
8HRI RAMJI tAL SUMAN : 
SHAI M. APPADURAI : 
8HRI AJIT JOGI ; 
SHAI DEVWRAT SINGH: 
DA. DHIRENDAA AGARWAl. : 
SHRt FRANCIS FANTHOME: 
SHRI KASHIRAM RANA : 
8HRI ANANTA NAVAl( : 

Witt the Mlnllter of HEAVY INDUSTRIES AND PUBUC 
ENTEAPRISES be pleaHd to state: 

(a) whether a I.rge number of Public Sector 
Undtrtaklnga (P8UI) are Incurring "zeable Ioaetl; 

(b) If 10. the quantum of IOIIN Incurred by tholt 
unite during the la,t three yea,. and the current ye.r. PSU· 
wilt; 

(0) the reuons for Incurring 101881; 

(d) the 11epI taken by the GoYernment to Improve 
the perfom1ance of the.. 1011 making PSU.; and 

Ce) the Stat.wiIe detail. of the PSU, earning profit 
u on eIat.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI RAGHUNATH JHA) : (a) and Cb) n.1oHeI of tot. 
making Central Public Sector EnterprlMa (0l'8E1) for the 
three yea,. I ••• 20CM-08. 2OC)5.()t5 and 2008-01. a,. given 
below: 

No. of loll LoIIe, of IoN 
Making CPSEI making CP'E, 

CRa. In cront) 

, 2 3 

73 eOO3 

2 

2OOS.06 8845 

2()06.07 59 

The CPSEJ wise Information on IOI .. maklng 

CPSEI In given In Statement Number e of VOIume-1 
of Public Enterprl" Survey. 2006-07. which WII laid 
In the Parliament on 29.2.2008 and " a pWllc 
document. 

(0) Reaaont for Iossea are manifold and 1M)' vary 
from unit to unit. However. some common probIemI t.cedI 
being feoed by the I0Il making enttrprtMI lnoIude 
oblOlott ptant and machinery. outdated tect.lIo1ogy. 
rttOUl'Dt orunch. low capactty utilization. low productivity. 

elCC88l manpower. hNvy Inttf8It burden. ItIff ~. 
weak mat1cetlng etrateglel 810. 

(d) Enterprise apectfto steps for revival of IiokI 
loll making cpses art ...,.. by the 00I1Oefn8d 

administrative MinlltrtealDepartmllnta and the CPSEI 
II well. which may Include financial and bueI,.... 
rwtructurlng luch .. waiver of loan and InteANd '"",udlng 

penal Inttreat. convel"llon of 10M ,nto equity, Qcw,mrnent 

gawantae. grant of moratorium on payment of Int8twIItI 
... formation of jQlnt ventUI'8l. met'gtr/closure, modern-
ization. Improved marketing atrateglel. ratlonallzatlon of 
manpower. change of management, fresh cash 1nfuIIon. 
N. '" _1Uon. the Government QOnItituted the ...,., 
for RtconttructIon Of Pub!,., Sector enterp,... (lAPSE) 
In Deoe",a,er, aocM In PlArauance to the IIIpuIatkInI 

made In the NatIonal Common Minimum Programme 

(NOMP) for 'nit, alia examlnallon of the OIIIQ fer revtvaI 
of CPSEt and to make appropriate recommendations to 
the Government. 

Ce) The State-wise '1st of CPSEI. II per thefr 
reglltered office. and their profitt for the pertod 2008-07 

Is enclosed as Statement. 

I , 
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".ment 

Net profit 01 profit making CPSFs (State-wise) 

(Rs. In Lakhs) 

State S.No. Name of CPSE 2006-07 

2 3 4 

Andhl'l Pl'ldHh 1. Bharat Dynamics Ltd. 3274 

2. Electronics Corporation of India Ltd. 12837 

3. Mlshra Ohatu Nigam Ltd. 2319 

4. National Minerai Development Corporation Ud. 232021 

5. Praga Tools Ltd. 9192 

e. Raahtriya Ispat Nlgam Ltd. 138343 

7. Sponge Iron India Ltd. 403 

Arunachal PradHh 8. Donyl Polo Aahok Hotel Ltd. 23 

Auam 9. Assam Aahok Hotel Corporation Ltd. 4 

10. Bongalgaon Refinery and Petrochemicals Ltd. 18498 

11. Numallgarh Reflnary Ltd. 58880 

12. 011 India Ltd. 183988 

Chhllttlagarh 13. Ferro Scrap Nigam Ltd. 126 

14. South Eastern Coalflelda Ltd. 123889 

DeIhl 16. A1rportl Authority of India Ltd. 85988 

16. Bharat Heavy Electrlcala Ltd. 241470 

17. Bharat Sanchar Nigam Ltd. 780587 

18. Cement Corporation of India Ltd. 18881 

19. Central Cottage Industries Corporation of India Ltd. 192 

20. Central Electronics Ltd. 285 

21. Central Warehousing Corporation 8870 
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22. Certification Engineers Intemational Ltd. 512 

23. Container Corporation of India Ltd. 70382 

24. Dredging Corporation of India Ltd. 18873 

25. Educational Consuhants (India) Ltd. 279 

26. Engineers India Ltd. 14299 

27. GAIL (India) Ltd. 238667 

28. Hlndultan Insecticides Ltd. 5e6 

29. Hlndustan Paper Corporation Ltd. 8101 

30. Hlndustan Shipyard Ltd. 30093 

31. Housing and Urban Development Corporation Ltd. 31013 

32. HSCC (India) Ltd. 798 

33. India Infrastructure Finance Co. Ltd. 347 

34. India Tourism Development Corporation Ltd. 7522 

35. India Trade Promotion Organisation 4763 

36. Indian 011 Technologies Ltd. 72 

37. Indian Railway Catering and Tourism Corporation Ltd. 2023 

38. Indian Railway Finance Corporation Ltd. 39870 

39. Indian Renewable Energy Development Agency Ltd. 3460 

40. lreon Intematlonal Ltd. 8687 

41. Kumarakruppa Frontier Hotels Ltd. 859 

42. MMTC Ltd. 12680 

43. Mahanagar Telephone Nigam Ltd. 68174 

44. National Backward Classel Finance and Development Corporation 2060 " 

45. National Building Construct/on Corporation Ltd. 8088 

46. National Fertilizers Ltd. 17610 
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47. National Handicapped Finance and Development Corporation 201 

48. National Hydroelectric Power Corporation Ud. 92480 

49. National Infonnatlca Centra Servicn Incorporated 3n3 

60. National Minorltl.a Development and Finance Corporation 1015 

51. National Projects Construction Corporation Ud. 440 

U. National R8I88rch Development Corporation 11 

53. National Satal Karamchar1. Finance and Development Corporation 312 

54. National Scheduled Ca.te. Finance and Development Corporation 524 

55. National Scheduled Tr1bee Finance and Development Corporation 1089 

61. National Setd8 Corporation Ud. 1305 

57. National Small Industriel Corporation Ud. 284 

61. NTPC Electric Supply Company Ltd. 293 

18. NTPC Ltd. 686471 

eo. NTPC Vldyut Vyapar Nigam Ud. 651 

81. Nuclear Power Corporation of India Ud. 167078 

•• 011 and Natural Ou Corporation Ud' 1584292 

03. ONOC VIdeth Ltd. 105256 

84. PEC Ltct. 2755 

86. Pawan Han. HelIcopttrI Ud. 953 

16. Pow.r Flnanott Corporation 98814 

87. Power Orld corporation of India Ud. 122937 

88. RaH V1kP Nigam Ltd. 358 

69. RaIl Tal Corporation India Ud. 4085 

70. Rites Ud. 11818 

71. Rural Electrification Corporation Ud. 88028 
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72. Security Printing and Minting Corporation India Ltd. 28838 

73. State Farma Corporation of India ltd. 30 

74. State Trading Corporation of India Ltd. 8827 

75. Steel Authority of India Ud. 820229 

76. Telecommunications Consultants (India) ltd. 122 

n. Water and Power Consultancy Servicee (India) Ltd. 1187 

Go. 78. Goa Shipyard Ltd. 4069 

HlmacUl Pnlt: ... " 79. SatluJ La! VIdyut Nigam Ltd. 73271 

Jharkhand eo. Bharat Coking Coal Ud. 4958 

81. Central Coalfields Ud. 84873 

82. Central Mine Planning and DesIgn Institute Ud. 268 

83. Engineering Projects (India) ltd. 1530 

84. Heavy Engineering Corporation ltd. 288 

85. Mecon Ltd. 2038 

86. Projects and Development India Ud. 1005 

87. Ranchl Aahok Bihar Hotel Corporation Ltd. 30 

88. Uranium Corporation of India Ltd. 2750 

Kamatakli 89. ANTRIX Corporation Ltd. 10559 

90. BEML Ltd. 20493 

91. Sharat Electronic Ltd. 71818 

92. Hlnduatan Aeronautlca Ltd. 114876 

93. HMT (International) Ltd. 137 

94. HMT Ltd. 5430 

95. Karnataka AntIbiotIca and Pharmaceutloala Ltd. 420 

96 . Kamataka Trade Promotion Organisation 98 
. - -----.-
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97. Kudremukh Iron Ore Corpondton Ud. 1377 

98. Mangalore Reflnary and Petrochemicals ltd. 52552 

99. STCl ltd. 1200 

100. Vignyan Industries ltd. 104 

Kera18 101. Cochln Shipyard Ud. 5812 

102. Hlndustan latex ltd. 1747 

103. Hlndustan Newsprint ltd. 3192 

Mldhya Pradeah 104. Madhya Pradesh Aahok Hotel Corporation Ud. 24 

105. Nannada Hydroelectric Development Corporation Ud. 45431 

106. Northem Coalfields ltd. 136649 

Mlhlralhtra 107. BEL Optronlce Devices ltd. 816 

108. Bharat Petroleum Corporation Ud. 180548 

109. Cotton Corporation of India ltd. 1551 

110. Export Credit Guarantee Corporation of India ltd. 36970 

111. Hlndustan Antibiotics ltd. 20812 

112. Hlndustan Organic Chemicals ltd. 1704 

113. Hlndustan Petroleum Corporation Ud. 157117 

114. Indian 011 Corporation ltd. 749947 

115. Indian Rare Eartha ltd. 6423 

116. Maharashtra Elektroam8lt ltd. 1850 

117. Manganese Ore (India) ltd. 13421-

118. Mazagon Dock ltd. 16808 

119. Millennium Telecom Ud. 3 

120. Minerai exploration Corporation ltd. 5957 

121. Mumbal Railway Vikaa Corporation ltd. 994 
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. 
122. Raahtrtya Chemicals and Fertilizers Ltd. 14874 

123. Shipping Corporation of India Ltd 101458 

124. Westem CoaJflelds Ltd. 88238 

Meghe. 125. North Eastem Electric Power Corporation Ltd. 21884 

Orl ... 126. Mahanadl Coalfields Ltd. 136845 

127. National Aluminium Company Ltd. 238138 

Pondicherry 128. Pondicherry Ashok Hotel Corporation ltd. 26 

RaJlathan 129. FCI Aravall Gypsum and Minerals (India) Ltd. 631 

130. Rajasthan Drugs and Pharmaceuticals Ltd. 189 

131. Rajasthan Electronic and Instruments Ltd. 232 

Tlmll Nldu 132. Chennai Petroleum Corporation Ltd. 58527 

133. Ennore Port Ltd. 3064 

134. Nayvell Ugnlte Corporation Ltd. 56678 

135. Tamil Nadu Trade Promotion Organisation 439 

Uttar P,. •• h 136. Artificial Umbs Mfg. Corporation of India 430 

137. Bharat Pumps and Compressors Ltd. 1911 

138. Bharat Vantra Nigam Ltd. 

139. Broadcast Engg. consuhants India Ltd. 62 

140. National Handloom Development Corporation Ltd. 104 

Uttaranchal 141. Indian medicines and Pharmaceutical Corporation Ltd. 27 

142. TeM Hydro Development Corporation Ltd. 11748 

WHt Bengll 143. Balmer Lawrie and Co. Ltd. 7022 

144. Balmer lawrie Investments Ltd. 929 t· 

145. BBJ Construction Company Ltd. 122 

146. Bharat Shari Udyog Nigam Ltd. 25 
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'47. BIECCO lawrie and Co. Ltd. 231 

148. Braithwaite and Co. Ltd. 57 

149. Bridge and Aoof Corporatron "ndia) Ltd. 447 

150. Central Inland Water Transport COIpC'ration Ltd. 28288 

151. Coal India Ltd. 282281 

152. Eastem Coalfields Ltd. 11060 

153. Garden Reach ShipbuHders and Engineers Ud. 12014 

154. Hlndustan Copper Ltd. 31394 

155. Hooghly Printing Company Ltd. 12 

[English} 

156. MSTC Ltd. 

Irregularltlee In luul'Mce of 
Ucencu to Private Alrllnn 

1915. SHAI ADHALRAO PATIL SHIVAJIRAO : 
SHRI ANANDRAO VITHOBA ADSUL : 
SHAI RAVI PRAKASH VERMA : 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether irregularities have bMh detected In the 
Inue of licences to sorne private alr1lnea belonging to the 
country's top corporate houIeI for the Import of aircraft 
under the duty waiver scheme; 

(b) if so, the facts and the details thereof; and 

(c) the action taken by the Government In each 
case? 

THE MINISTEA OF STATE OF THE MINISTAY OF 
CIVIL AVIATION (SHAI PRAFUL PATEL) : (a) No, Sir. 

(b) and (c) Does not arise. 

5900 

Doubling of Railway Une. 

1916. SHAI P.C. THOMAS : Will the Minister of 
RAILWAYS be pleased to state: 

(a) the details of the work on doubling of railway 

lines from Shomur to Mangalore, Emakulam to Koltayam, 
Kotlayam to Kayumkulam, Emakulam to Alapuzha and 
AJapuzha to Kayumkulam; and 

(b) the time by which the said projects are likely 
to be completed? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
RAILWAYS (SHRI A. VELU) : (a) and (b) On Shoranur-
Manga/ore route, doubling of the entire route except 
Netravall-Kankanadl section has been completed. The work 
of Netravatl-Kankanadl Is targeted for completion during 
2009-10. 

Doubllngs of Emakulam-Kotlayam-Kayankulam has 
been taken up In patches. Doubling of Emakulam-
Mulanturuttl section has been completed. Balance doubling 
Is likely to be completed In phases In next 2-3 years. , :' 
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On Emakulam-Alleppey-Kayankulam route, doubling of 

Kayankulam-Ambalapuzha has been taken up In patches 

and Is likely to be completed by March, 2012. 

(frans/ation] 

Sale of Medlclne8IMedicai devlcu on 
exorbitant price. by MNCS 

1917. SHRIMATI KARUNA SHUKLA : 

SHRIMATI JAYAPRADA: 

SHRI M. APPADURAI : 

SHRI CHANDRA MANI TRIPATHI : 

Will the Minister of CHEMICALS AND FERTILIZERS 

be pleased to state: 

(a) whether the multinational companies are seiling 

the medicines and medical devices at exorbitant rates 

despite availing of hefty tax concessions; 

(b) If so, the details thereof and the reasons 

therefor; 

(c) whether the Government proposes to withdraw 

the lax concessions given to them; 

(d) If so, the details thereof; and 

(e) the steps being taken by the Government to 

bring down the prices of medicines? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 

AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) 

: (a) to (d) Under the provisions of the Drugs (Price Control) 

Order, 1995 only the prices of 74 bulk drugs and the 

formulation containing any of these scheduled drugs are 

'controlled. NPPAlGovt. fixes or revises prices of scheduled 

drugs/formulations as per the provisions of the DPCO, 

1995. No one can sell any scheduled druglformulation at 

a price higher than the price fixed by NPPAlGovt. 

In respeCt of drugs not covered under the Drugs 

(Prices ContrOl) Order, 1995 I.e. non-scheduled drugs, 

manufacturers are free to fix the prices by themselves 

without seeking approval of GovernmentINPPA. Such prices 

are normally fixed depending on various factors like the 

cost of bulk drugs used In the formulation, cost of 

elCclplenls, cost of R&D, cost of utilities/packing material, 

sales promotion costa, trade margins, quality a88urance 

cost, landed cost of Imports etc. However, NPPA regularly 

examines the movement In prices of non-scheduled 

formulations. The monthly reports of ORG IMS and the 

Information furnished by Individual manufacturers are 

utilized for the purpose of monitoring prices of non-

scheduled formulations. Wherever any abnormal prices 

Increase Is' noticed, necessary action Is taken. The 

manufacturer Is Impressed upon In such .cases to bring 

down the price voluntarily failing which, If Justified, action 

Is Initiated under paragraph 10(b) of the DPeO, 1995. This 

Is an ongoing process. 

No specific Information relating to seiling of medicines 

by the multinational companies at exorbitant rates despite 

the heavy tax concession has been brought to the notice 

of the NPPA. 

(e) In order to bring down the prices of medicines, 

Government has revised the allowable price Increase limit 

in case of non scheduled formulations from earlier 20% 

Increase per annum to 10% Increase per annum w.e.f. 

1.4.2007. In addition The Govt. has delegated Its power 

under paragraph 10· of DPCO, 1995 to National 

Pharmaceuticals Pricing Authority (NPPA) on 15.01.07 In 

pursuance of paragraph 26 of DPeO', 1996. Accordingly, 

the NPPA can cause enquiry, call for Infol'l118tton and fix 

retails price of a non-scheduled formulation If It considers 

necessary so to do in public interest. As a result NPPA 

has fixed price in case of 27 non-scheduled formulation 

packs under para 10(b) and companies have reduced price 

voluntarily in case of 60 formulation packs. Thus, In all, 

prices of 87 packs of control free drugs have got reduced 

as the result of the intervention of NPPA. The NPPA has 

also stepped up enforcement activities and a separate 

enforcement division has been started which purchases 

medicines from the market to check that prices fixed by 

NPPA are implemented. 
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SettIng up of Ne. Airport. 

1918. PROF. M. RAMADASS : 
SHRI G.M. SIDDESWARA : 
SHRI MADAN tAL SHARMA : 
SHRI E.G. SUGAVANAM : 

Will the Minister of CIVIL AVIATION be pleased to 
state : 

(a) whether the Union Government has received 
proposals from several States Governments for seUing up 
of new airports as well as upgradatlon!expanslonl 
modernisation of airports and airstrips In the country; 

(b) If 'so, the details thereof alongwlth the action 
taken thereon, Stat.wlse, airport-wise during the last three 
years; 

(c) whether the Planning Commission has accorded 
unction to the aforesaid projecta; 

(d) If so, the details thereof alongwlth total amount 
to be spent thereon; 

(e) whether the private sector 18 also Included In 
these achemes; 

(f) If so, the details thereof; and 

(g) the time by which these projects are likely to 
be completed? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) Yes, 

Sir. 

(b) As per list enclosed as Statement. 

(c) and (d) These new Greenfield Airports In North 

Eastern Region (NER) are to be developed In accordance 

with the approval of Planning Commission for funding 

pattem of 90:10 (90% from Government of India and 

10% from Airports Authority of India (MI)'s Internal 

resources). 

(e) Yes, Sir. 

(f) and (g) City side development at 24 identified 

non-metro airports have to be taken up under PPP Mode. 

To begin with, Amritsar and Udaipur airports have 

been taken up. Model Concession Agreement Is under 

preparation with expected date of completion of the process 

by 2010. 

"lement 

Airports being Developed In Accordance with MOU with StlIte Govemment 

S. Name of State Airport 
No. Government 

1 2 3 

1. Andhra Pradesh Vljayawada 

RaJahmundry 

Date of 
Signing of MOU 

14.02.2007 

14.02.2007 

Status/Action taken! 
Remartca 

5 

Master Plan finalized. Land requirement projected to State 
Govemment of Andhra Pradesh. Land acquisition and 
handling over awaited. Pending Land acquisition extension 
of runway was taken up In the available land to make total 
length of 7500 ft. Initially. PDC June, 2009. 

Master Plan finalized Land requirement projected to 
State Govemment of Andhra Pradesh. Tenders are being 
proceaaed for shortly awarding the work for construction 
of Terminal Bldg. Land acquisition and handling over 
awaited. 
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Warangal 

Cuddapah 

2. Gujarat Surat 
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4 

30.03.2007 

30.03.2007 

30.09.2003 

5 

Maater plan forwarded to Govemment of Andhra Pradesh 

for acquisition and hand over of required additional 
land. 

Muter plan finalized. AddItIonal land handed owr by 
Govemment of Andhra Pradesh. Work aWarded for Phue 

I development of new runway, apron and auocIated 
fecllltJee for operation of ATA· 72 type of aircraft. PDC 
Maroh, 2009. The detailed estimation for conatructIon of 
new T .nnlnal Building II In progress for Initiating tendering 
process. 

MOU signed between Govemment of Gujarat and 
Airports Authortty of India for III upgradatlon, development 
maintenance and oparatlone of Sural airport. 

The Airports for which MOU Is pending to be flNlJsedlsigned with reapactJve sr.. Govemments 

1. Kamataka Hubll and Belgaum 

2. Tamil Nadu TutIcorin 

3. Wast Bengal Behala 

4. Meghalaya TI.I8 

The draft MOU duly approved by AAI Board haa been 
forwarded to MOCA and their ooncumtnC8 Ia awaited prior 

to lIgning wtth Government of Kamataka to undertake 
developmental works. 

Draft MOU forwarded to Government of Tamil Nadu and 

final oonoumtnC8 awaited for I/gning the MOU. 

MOU wu forwarded to State Govemment on 24.6.2008 
for ecquIrtng 90 8CNI of addItIoneI /and to dew/op BehIIa 
Airfield for ATA operations durtng September. 2008. Reply 

II 1110 awaited. 

However AAI Ia undertaking Recarpel/ng of exill/ng 
runway of 2800 ft and boundary wall work for flying Club 

activItIeI. 

The airport will be further developed with extension of 
runway by 1200 ft. for ATA type of aircraft operation on 
acquiring of addHlonal land by State Govemment. 

Work Completed. MOU 18 under proceaa for operational 

'c~::o of Tura airport 

" 
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5. Mizoram Lengpul 

6. Uttarakhand Pantnagar 

7. Arunachal Pradesh ltanagar 

8. Nagaland Cheltu (Near Kohlma) 

Lo.. of Railway Property due to 
GuOar Agitation 

1919. SHRI REWATI RAMAN SINGH: 

SHRI KISHANBHAI V. PATEL: 

SHRI NAND KUMAR SAl : 

SHRI SUGRIB SINGH : 

SHRI KINJARAPU YERRANNAIDU : 

Will the Minister of RAILWAYS be pleased to 

state: 

(a) whether the Railways have made any 888888m8nt of 

1.088 suffered durtng Gujjar agitation In the country; 

(b) If 80, the details of railway property damaged 

by the agitators and the lou of revenue due to dlstrtbutlon 

of train services; 

(c) whether the Railways have Identified the 

persons reaponalble for causing such damages; 

(d) If 80, the details thereof; and 

(e) the expenditure Incurred by the Indian 

Railways on maintenance of such damaged railway 

property? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a), (b) and (e) Vea, Sir. 

During the Gunar agitation, Railway Property worth 

Aerodrome In operation. However, MOU yet to be 

81gned by State Govemment for operational lease to 

AAI. 

Phase I work completed. MOU yet to be signed. 

New Greenfield Airport to be constructed at Itanagar at an 

estlmatea coat of Rs. 653 crores. Submitted for approval 

from Govemment. 

Consultant has been advised to review the project cost for 

construction of new Greenfield Airport. 

approximately Re. 7.88 crore was damaged and revenue 

worth approximately Rs. 81.53 crore was lost due to 

cancellatlon/part cancellation, diversion, disruption of train 

services In Eastem, North Eastem, Northem, North Central 

and Westem Railways. 

(c) and (d) Northem Railway have registered a case 

against 34 persons vide Crtme No. 19/08 under vartous 

sections of the IPC and Railways Act. 

In North Central Railway, six cases were registered 

In 2007 against agitators in which 22 persons were 

arrested. All these cases are under trial In the court of 

the SDMlChhata. In addition, one case registered by the 

Govemment Railway Police, Gangapur vide crime 25107 

was closed were 10.7.2007 by the Sessions Court! 

Gangapur. In the year 2008, 6 cases were registered 

against 29 agitators Identified to be responsible for damage 

to railway property, by the Govemment Railway Police 

which Is Investig.Ating the case. Case has been registered 

vide crime No. 188108 under various sections of the IPC 

and Railways Act. 

.In North Westem Railway, 35 agitators (25 female and 

10 male) who were Involved in damaging Railway property, 

were arrested by Civil Police, Bandlkul. A case has been 

registered vide crime No. 331108 The Govemment Railway 

Police, Bandlkul also arrested 4 persons and booked a 

case vide crime No. 25108. 
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SettIng up of New Airport at Andal In 
Weal Bengal 

1920. SHRI ABU AYES MONDAl : 

SHRI AJOY CHAKRABORTY : 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether there is a large deposit of coal beneath 
the proposed site of Andal Airport and Its adjoining areas 
in Burdwan District of West Bengal; 

(b) If SO, the details thereof; and 

(c) whether the Ministry of Civil Aviation has taken 
up the matter with the Ministry of Coal; 

(d) if so, the details thereof; 

(e) whether the Ministry is actively considering to 
shift the proposed airport to an alternate site; 

(f) If so, the details thereof; and 

(g) if not, the reasons therefor? 

. THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) and (b) 
Government of West Bengal has Informed that the 

proposed site will not impact future mining of coal in any 
significant way. Even If there are coal reserves below the 
project area, these are at great depths compared to the 
current underground mines (most of which are leas than 
300 meters deep) and Mure mining can always include 
measures to mitigate problems, if any. 

(c) No, Sir. 

(d) Does not arise. 

(e) to (g) MIs Bengal Aerotropolls Project Umlted had 
sent a proposal for setting up of a domestic greenfield 
airport at Andal-Faridpur Blocks of Barddhaman District in 
West Bengal. The proposal was considered In the 4th 

MeetIng of the Steering Committee held on 3rd December, 
2008 and the Committee has accorded Its 'In-Principle' 
approval to the project. 

Demand for New Traina In GuJarat 

1921. SHRI VIKRAMBHAI ARJANBHAI MADAM 
Will the Minister of RAILWAYS be pleased to 
state : 

(a) whether the Railways are planning to start Garib 
Rath train from Jamnagar to New Delhi via Viramgam-
Mehsana; 

(b) If SO, the details thereof; 

(c) whether the Railways are planning to start a 
train from Owarka (District Jamnagar) to New Deihl 
via Viramgam-Mehaana dally on the lines of Ashram 
Express; 

(d) If so, the details thereof; 

(e) whether the Railways are planning to start an 
Expreaa train from Okha (Owarka) to Rameshwaram (Tamil 
Nadu); 

(f) if SO, the time by which these trains will 
commence; and 

(g) If not, the re880ns therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

(e) to (g) Extension of 673316734 Medurai-Manmad 
Expreaa (weekly) upto Okha on one side and upto 
Rameswaram on the other aide has been announced in 
Railway Budget 2008-2009 to provide direct train between 
Okha and Rameawaram. 
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Production of Steel 

1922. SHRI GURUDAS DASGUPTA : 

SHRI C.K. CHANDRAPPAN : 

Will the Minister of STEEL be pleaeed to atate : 

(a) whether the major st .. 1 companies In the 

country have cut down produ~lon due to a steep decline 

in demand and the global economic slow down; 

(b) If 50, the details thereof; 

(c) the plant-wise production, both In the public and 

private sectors, during September, October and November, 

2008 and Its comparison with the same period during the 

last year; 

(d) whether certain ateel plants have cut oft jobs 

aJao due to the above said reasons; and 

(e) If sop, the details thereof and the reaction of 

the Govemment thereto? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 

AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 

(a) and (b) As per the available production figures of crude 

steel In respect of major atee\ companies In the country, 

both In public and private sectors, for the months of 

September, October and November, 2008 given In the 

enclosed Statement-I, there Is a small Increase in 

production In the month of October, 2008 In comparison 

to the production In the month of September, 2008. 

However, there Is a decline of 11.3% In the production by 

both public sector steel companies namely St .. 1 Authority 

of India Ltd. (SAIL) and Rashtrlya Ispat Nigam Ltd. (RINL) 

and an increase of 23% In the production of Tata Steel 

Ltd. (TSL) in the month of November, 2008 in comparison 

to their production In the month of October, 2008. 

As per the production figures of crude steel In respect 

of major steel companies for the period from April to 
November, 2008 (including estimated figures for the month 

of November, 2008 In respect of ESSAR, ISPAT and JSWL) 

and for the correapondlng period of the year 2007 -os Is 

given in the enclosed Statement-II, there Is a marginal 

decline of 1.8% In the production by major public sector 

companies namely SAIL and RINL and there 18 an increase 

of 8.5% in the production by major private sector aleel 

companies namely, TSL, ESSAR,ISPAT, JSWL in the year 

2008-09. 

(c) The available production figures of crude steel 

in respect of major steel companies, both in public 

and private sector, for the months of September, October 

and November, 2008 and their comparison with the 

corresponding months of the last year is given In the 

enclosed Statement-I. 

(d) and (e) There are no Job cuts by both the major 

public eector steel companies namely SAIL and RINL The 

data regarding job cuts In the private sector 18 not 

maintained by this Ministry. 

Production of Crude 5tHI (In thousand tormes) 

Producer September October November 

2007 2008 % Change 2007 2008 % Change 2007 2008 % Change 

2 4 5 6 7 8 9 10 

A. Public Sector 

SAiL 1140 1172 2.8 1227 1198 -2.4 1212 1079 -11.0 
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1 2 3 4 5 6 7 8 9 10 

RINL 257 283 2.3 275 269 -2.2 236 205 -13.1 

Sub total (A) 1397 1435 2.7 1502 1467 -2.3 1448 1284 -11.3 

B. Private Sector 

(I) Major Producers 

TSL 419 445 6.2 429 488 13.8 418 514 23.0 

eSSAR 287 334 16.4 329 347 5.5 304 NA 

ISPAT 238 242 1.7 245 246 0.4 226 NA 

JSWL 258 272 5.4 286 278 -2.8 268 NA 

Sub Total (B) (i) 1202 1293 7.6 1289 1359 5.4 1216 

(il) Others 1840 1952 6.1 1963 2029 3.4 1837 NA 

Sub Total (B) 3042 3245 6.7 3252 3388 4.2 3053 

Total (A + B) 4439 4680 5.4 4754 4855 2.1 4501 

Source: Joint Plant Committee NA '"' Not Available 

.. .",."t-ll 1 2 3 4 

Production of Crude Steel (In thoussnd tonnes) 
B. Private Sector 

Producer April - November 

2007 2008 % Change 
(I) Major Producers 

2 3 4 TSL 3281 3609- 10.0 

ESSAR 2364 2555- 8.1 
A. Public Sector 

SAIL 9158 8978 -2.0 I SPAT 1857 2019- 8.7 

RINL 2051 2027 -1.2 JSWL 2045 21.79- 6.8 

Sub total (A) 11209 11005 -1.8 Sub Total (B) (I) 9547 10362 8.5 
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2 3 4 

(II) Others 14632 14853 1.5 

Sub Total (B) 24179 25215 4.3 

Total (A + B) 35388 36220 2.4 

Source: Joint Plant Committee 

*Include estimated figures for the Month of November, 

2008. 

Comparative Study on Dome.tlc 

P •••• t:\g.r Traffic 

1923. SHRI AMITAVA NANDY : Will the Minister of 

CIVIL AVIATION be pleased to state: . , ! 

(a) the comparative study on domestic passenger 

traffic reported during the last three years of Air India and 

the private sector airlines; and 

(b) the steps taken by the public sector airlines to 
compete with the private sector airlines? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) The details 

of domestic passenger carried by Air India and private 

scheduled airlines from 2005 to 2008 (till October) are as 

follows:-

Year Passengers Carried Market Share (%) 

(Iakhs) 

Air India Private Air India Private 

Airlines Airlines 

2005 67.85 155.22 30.4 69.6 

2006 69.03 257.65 21.1 78.9 

2007 81.26 351.63 18.8 81.2 

2008 55.39 291.42 16.0 84.0 
(till October) 

(b) The following measures have been taken by 

National Aviation Company of India Umlted (NACIL), to 

Improve performance and compete with private lector 

airlines :-

(i) Induction of new fleet of 111 State-of-the-

art aircraft with better facilities and amenities 

vis-a-vis seats, latest In flight entertainment 

system etc. 42 aircraft have been received so 

far. 

(ii) Refurbishment of existing aircraft. 

(iii) Introduction of Hub and Spoke flights from 

Interior points In India to Intemational traffic 

points viz. Mumbal and Delhi. 

(Iv) Facilities such as Through Check-In, Advance 

Check-in, E _ Check-in, I Check-in, Self City 

Check-in etc. 

(v) Star Alliance Membership- This will Involve 

augmenting systems and process to meet the 

Star Alliance benchmarks, resulting in upgrading 

of facilities and services to customers. 

(vi) Introduction of a number of enhancements to 

the Frequent Flyer Programme for convenience 

and greater v.lue to AI paaaengers. 

(vII) Customer friendly achedules to provide multiple 

frequency on high density sectors, two class 

aircraft on mOBt of the sectors, etc. 

(vIII) Rationalization of General Sal .. Agent' CGSAs) 

of National Aviation Company of India Umlted 

(NACIL). 

(Ix) Entering Into Multi-lateral Interlining Transport 

Agreement (MIT A) with other Airlines to have 

better presence In global market and eaBY flow 
of interlining. 

ex) Promotional offers and schemes comprising ot 
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pricing Initiatives, short tlrm and long term 

schemes and loyalty programmes. 

(xl) Integrated P8SI8nge,. Service System to 

enhance handling reservation. ticketing, Inven-

tory and departure control of both the Airlines 

(erstwhile Air India and eratwhile Indian Airlines) 

through a single introdl,lced. 

(xli) Intergrated can Centre II being Introduced. 

(xlii) Introduction of non-stop flights on the India-USA 

route. 

Kolkata Airport 

1924. SHRI SUNIL KHAN: Will the Minister of CIVIL 

AVIATION be ple8Hd to atate : 

(a) whether the Netajl Sub hash Chandra Bose 

Airport In Kolkata Is proposed to be newly constructed with 

provision for Ita domestic and International terminal building 

a10ngwlth 2nd and 3rd runways; 

(b) if so, the time by whioh the project Is likely to 

be started and the target set for Its completion; 

(c) whether there are proposals for introduCing 

flights from Kolkata to China, England. Japan, Germany 

and other European and Gulf countries; and 

(d) If so, the time by which the said flights are likely 

to be operated? 

(b) The runway work, awarded on 22.08.2008, is 

under execution. The work for construction of Integrated 

terminal building has been awarded on 06.10.2008 and the 

work Is expected to start aoon. The completion period of 

projeot work is estimated to be 30 monthl. 

(c) and (d) At present, Kolkata is available as point 

of call to the designated airlines of 48 oountrles including 

China. UK, Germany, France, Netherlands, UAE, Kuwait, 

Oman etc. However, actual operation by any carrier is 

always guided by its commercial judgement. Currently, the 

designated alrllnes(s) of UK, China, UAE (Dubai), Baharln 

and Germany are providing air services connectivity on 

Kolkata-Europe/GulflChlna/Sections, 

[Tra"./atJonJ 

Air Servlcee to Kuwait 

1925. SHRJ DANVE RAOSAHEB PATIL : 

SHRI SANJAY DHOTRE : 

Will the Minister of CIVil AVIATION be pleased to 

state: 

(a) whether Air India's budget service Air India 

Express has started air services to Kuwait; 

(b) If so, the details thereof: 

(c) whether there Is a proposal to start air services 

to Kuwait from Kozhikode, Kochl and Mangalore In India: 

THE MINISTER OF STATE OF THE MINISTRY OF and 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) As per the 
expansion and mod.mlsation plan of Netajl Subhash 

Chandra Bose Airport. Kolkata an Integrated Terminal 

Building for domestic and Int.mational operations of 

1,80.000 sqm area to handle 20 million passengers per 

annum (mppa) Is proposed to be constructed. Th. existing 

domestic terminal building of 4.06 mppa. will continue to 

be used wtth appropriate modifications. Tha existing 2nd 

runway is also proposed to be extended by 400 mt ..... under 

the plan. 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) to (d) 

.Yes, Sir. Air India Express operates 3 flights per week 

from Kozhikode and Kochl to Kuwait, 2 flighta per 

week from Kozhikode and Mangalore to Kuwait and 

2 flights per week from Kozhikode and Channai to 

Kuwait. 
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[English} 

P ...... ger Tl'llin. between 
New DeIhl .nd Kolkata 

1926. SHRI AJOY CHAKRABORTY : W"I the MInIster 

of RAILWAYS be pleased to alate: 

(a) whether the Railways have made any 8818 .... 

ment regarding the Increase in the number of passengers 
between the mega cities partlcularty Kolkata and New 
Delhi; 

(b) if 80, the details thereof; 

(e) whether the RaIlways are proposing to increase 

the number of the coaches in the existing trains to meet 

the situation; and 

(d) H so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAVS (SHRI R. YELU) : (a) and (b) During the period 
from April to October 2008, there has been an Increase 
of around 18% In the passenger traffic between Delhi and 

Howrah, as compared to the corresponding period of last 

year. 

(c) and (d) Augmentation of train servicM Ie an 

ongoing process subject to operational feasibility, availabil-

Ity of resources and commercial justification. Besides, 

special trains are run to clear the extra rush during 

vacation, festivals ate. 

s.ttIng up of Muaeum. 

1927. SHRI SUGRIB SINGH : 

SHRI KISHANBHAI V. PATEL: 

SHRI NAND KUMAR SAl : 

Will the Minister of CULTURE be pleued to 

state: 

(a) whether the Government propoaea to eet up 

(b) if 10, the details thereof; 

(c) the details of assistance proposed to be 

provtded by the Government for setting up of such 
museums In the country; 

(d) the number of propoaals for setting up of 

mu88Uf1l!l received 80 far; 

(e) the criteria fixed for the approval of such 

proposals; and 

(f) the details of funds allocated for the said 
purpose during the 11th Five Vear Plan? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRlMA TI AMBIKA SONI, : (a' to (c) The 

Govemment has a -Scheme for FInancIal Assistance for 

'Setting Up, Promotion and Strengthening of Regional and 
Local Museums- which, Inter alia, provides for financial 

ass/stance for setting up of new museums by the 
Registered Societies or Autonomous bodies under State 

Govemmen18. Under this Scheme, an eligible institution can 

be provlded financial assistance uP~!l a maximum 

Rs. 6.00 Crore and Rs. 3.00 Crore, for setting up of 

category-I and category-II museums, respectively. 

(d) No proposal has been recetved yet. 

(e) A Registered SocIety or an Autonomous body 

under the State Govemment having lad in Ita own name, 

is eligible to apply for setting up of new museums. 

(f) As. 60.00 crore has been allocated under the 

11th Five Vear Plan. 

Airport MaNlg8lMnt 

1928. SHRI GIROHARI LAL BHARGAVA : WIlt the 
Minister of CIVIL AVIATION be pIeued to state : 

(a) whether the Government proposel to separate 

the functioIw of airport management and air traffic 

control which Ie preaently done by a single agency; 
regionai, State and local level museums in the country; and 
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(b) If 10, the details of the proposed bifurcation of 

airport management and air traffic control functions as 

finalised by the Govemment? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) and (b) The 

Issue of oorporatllatlon of Air Navigation Servicel, by 

separating them from the Airports Authority of India (AAI), 

has been under consideration of the Govemment. A 

Committee headed by Shrl Naresh Chandra, former 

Cabinet Secretary had made recommendaUona on this 

count. Subsequently, MJ had engaged a Consultant to 

advise in the matter. The Consuttant has suggested that 

ANS may be hIYed off as a separate Government entity 

In a two step process I.e. In the first step, all ANS activities 

should be aggregated under a separate Member (ANS) and 

subsequently be hived off Into a new Government 

Corporation. The recommendations of the Consultant have 

been examined and found, prima-facie, acceptable. 

(Translation] 

Encroachment on Airport Land 

1929. SHRI HEMLAL MURMU : 

SHRI MAHAVIR BHAGORA : 

Will the Minister of CIVIL AVIATION be pleased to 

state: 

• (a) the State-wise and city-wise details of Iandl 

buildings acquired by the Airports Authority of India 

(AAJ); 

(b) whether the cases of encroachment of land of 

the AAI has come to light in the country, State-wise 

particularly In Mumbal; 

(c) If 80, the total area of encroached land In 

respect of which the Estate Department of the authority 

has Issued evacuation notice; 

(d) the action taken by the Government to prevent 

encroachments upon the land of the AAI; 

(e) whether the State Government and not the AAI 

Is responsible for tackling the said encroachments; and 

(f) If so, the coordination mechanism In place to 

deal with such encroachments? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) to (f) 

Information Is being collected. 

[English] 

Event. at Historical Monuments 

1930. SHRI ASAOUDDIN OWAlSI : 

SHRI NAND KUMAR SAl : 

SHRI SUGRIB SINGH : 

SHRI KISHANBHAI V. PATEL: 

Will the Minister of CULTURE be pleased to state : 

(a) whether the Archaeological Survey of India 

(ASI) permits use of protected monuments for the conduct 
of certain events on payment; 

(b) If 80, the criteria fixed for giving permission for 

use of such sites; 

(c) the details of events for which ASI gave 

permission during the current financial year; monument-

wise; and 

(d) the revenue eamed by ASI from such events 

during the ~ period? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SON I) : (a) and (b) The 
Archaeological Survey of India permits use of epec:IfIc 

protected areas of aelected centrally protected monumental 

sites for holding cultural events of a high standard, 

preferably classical music, dance and drama. A copy of 

guidelines Issued by the Archaeological Survey of India In 

this regard Is enclosed 88 Statement-I. 

(c) The Information Is enclosed as Statement-II. 
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(d) Revenue amounting to Rs. 33.70 lakhs has been 

earned during the said period. 

Statement., 

The Guidelines luued by tM Archaeological Survey of 

India alongwtth list of CBntflllly Protected Monuments! 

Sites where cultural events could be penn/tted 

1. As a matter of course, the Archaeological Survey of 

India (ASI) will not like to permit the use of monuments 

and land attached to such monuments for holding 

functions/events. The circles may, however, permit such 

use only as an exception If the 00, ASIISA, Circle 

is fully satisfied that the function/event is unlikely to 

cause any damage, whatsoever, to the monument, its 

land and other built structures standing thereon. 

2. The circles would accord permission in only those 

monuments, which are Identified for holding cultural 

events. They will also delineate the area/parts of the 

monument where such events can be held. 

3. The 00, ASVSA, circle may refuse permlaalon to hold 

functions In the Identified monuments/sites In case ASI 

had undertaken recent renovatlon!beautlficatlon works 

and the holding of such event may Interfere with the 

work/damage the renovations. 

4. If a monument Is not listed for allowing the holding 

of cultural events, the DO, ASI may grant such 

permissions after caRing for a report from the 

concemed SA. The DG, ASI however rnerves the 

right to disallow any such request. His decision will 

be final. 

6. Permission can be granted for holding cultural events 

of a high standard, preferably classical. For this 

purpose, cultural events would mean classical music, 

dance and drama. In deciding whether an event is a 

culture event or not, the decision of the 00, ASI would 

be final. 

6. No permlaalon would be granted for any function/event 

where the admlaalon Is regulated by sale of tickets 

or by levy of admission charges. 

7. No permission would be granted for any event which 

Involves any commerclaVreliglous actMty like sales, 

exhibition - cum - sales etc. 

8. Permission for holding functions would be granted only 

to Government departments and public bodies. No 

permission would be granted to private Individuals, 

private bodies or other commercial organizations. In 

deciding whether the requests for holding a function 

Is from a public body or not, the decision of the DG, 

ASI would be final. While conSidering the requests from 

public bodies, the DG, ASVSA, Circle would consider 

the previous history and activities of the organization 

the purpose for which the event II being held and the 

nature and duration of the cultural event. 

9. Permission Issued will be valid only for one day except 

In exceptional cases where for reasons to be recorded, 

such permissions may extend to more than one day. 

All temporary structures must be constructed and 

removed wtthln the same day by 11 p.m. All function 

must conclude by 10 p.m. No music or loudspeaker 

etc. will be allowed thereafter. Any violation will laid 

to a police complaint by ASI officials. 

10. No construction activity of any type will be permitted 

except for putting up a temporary rostrum or stage, 

which can be moved away. In putting up such 

temporary structures there will be no masonry activity. 

11. As the conduct of the event within the monuments or 

Its precincts 18 likely to cause damage to the built 

Infrastructure and Its environs, the ASI would levy the 

following charges for usage:-

(a) For conducting an event in the land 

attached (outside) to a protected monument 

Rs. 250001· per day and where a part of the 

built monuments (inside) II also likely to be used 

along with the land As. 60000/. per day would 

be charged. (In select monuments In Delhi). 
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(b) In other circles for conducting cultural event, 

Ra. 10000I- would be charged per day (for one 

day only) for using the area attached (outside) 

to a protected monument and where a part of 

the protected monuments Is also likely to be 
used, Rs. 25000/- per day would be charged. 

D.G., ASI may decide If other differential needed. 

In additional to the above, ASI would also demand a 

refundable security deposit of As. 50000I- per day In all 

monuments In Deihl. In other circles, this refundable 

security deposit would be Rs. 30,0001-. The security deposit 
would be refunded within a week after the function after 

deducting expenditure, If any that the ASI has Incurred In 

clearing the area of IItter/galbage etc. or In repairing 

damages, If any. . 

The ASI would be free to Impose appropriate 

conditions on various aspects like parking, maximum 

number of visitors, noise and luminous levels etc. to ensure 
that the monument and Its environs are protected and 

preserved and the conduct of the event would not cause 
any damage to the monument (physically) or Its cultural 

integrity. 

A list of monuments where cultural events could be 
permitted is enclosed as Annexure. This list Is not exhaustive 
and the ASI may amend this list a8 and when required. 

The above guidelines have come Into force with effect 

from on 14th January, 2005. 

Ust of Monuments wh",. cultural "VflfJts 
could be ptlrmlUfid 

1. Agra Circle 

I. Ram Bagh 

Ii. Akbar's Tomb (outside) 

III. Diwan-I-Aum (Agra Fort) 

Iv. 

v. 

Kankall TlIa, Mathura 

Open area outside Badshahl Gate, Fatehpur 
Sikri 

2. Aurangabed Clrele 

I. Lawns of Blbl-Ka-Maqbara, Aurangabad 

II. Open area In front of Rock-cut caves, Ellora 

III. Open area Fort, Daulatabad 

3. Bangalore Circle 

I. Open area Elephanta Stable, Hampl 

Ii. Open area Vithala Temple Complex, Hampl 

iii. Open area east of Keahava Temple, Somnathpur 

Iv. 

v. 

vi. 

Open area Hoysaleshwara Temple, Halebidu 

Open courtyard, Channa Keshva Temple, Belur 

Open area and cloistered court of Bahuball 
statue, Shravana Belgola 

viI. Open area surrounding the Bahuball statue, 

Karkala 

vIII. Open area Fort, Chitradurga 

Ix. Open lawns, Tlpu's Palace, Bangalore 

x. Open area surrounding Tlpu's Tomb, 

Srirangapatna 

xl. Open area - Daulatabad Bagh Palace, 

Srirangapatna 

xii. Shri Harlhareshwara Temple Harihara 

xiii. Eahwara Temple, Araslker. 

xlv. Fort Devananhalll 

xv. Someshwara Temple, Kolar 
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xvi. Open area Group of Temples, Nandi 

xvii. Anantapadmanabha Temple complex, KarkaJa 

xviii. Fort, Bellary 

xix. Open area around monuments, Hampl 

4. Bhop81 Circle 

I. North of Chlragupla Temple Khajuraho 

il. Tansem Tomb, Gwalior 

iii. Open area around Sas Bahu Temple, GwaJior 

Iv. Open area to the west of Shlva Temple, Bhojpur 

v. Open area Jahaz Mehal, Mandu 

5. Bhubaneahwar Circle 

I. Open area around Aaja Rani Temple, 

Bhubaneshwar 

il. Open area Mukteshwar Temple 

Iii. Parashu Aameshwar Temple 

Iv. Open area Sun Temple, Konarak 

v. SlIa Shanjl 

vi. Haripur Gam 

viI. Site at Ratnagtri 

6. Chandlgarh Circle 

I. Open area surrounding Jal MahaI,· Namaul 

iI. Fort, Nurpur 

III. Open .... , Kangra Fort 

Iv. Oakhnl, Saral 

Fort Bhatinda 

7. Chenl1lll Circle 

I. Brihadlshwara Temple, Tanjavore 

II. Brihaclshwara T8I11l1e, Gangaikonda ChoIapurarn 

III. Aravateahwara Temple, Oaraauram 

w. Group of Temples, Aock cut caves, 

Mahaballpuram 

v. Open area Group of Temples, Moovar KoIl 

vi. Fort area Sadraa 

e. DeIhl Circle 

I. Arab kI SaraI (Humayun'a Tomb Complex) 

II. Outer lawn laakhan Tomb (Humayun'. Tomb 

Complex) 

ill. Jahaj MahaI 

Iv. Roshnara Garden 

v. Open area Qutb Minar Complex 

vi. Lawn and outer open area, Purana Qlla 

vii. Open area Qulla Aalp1thora 

vIII. Open area Red Fort (area of Ram UIa and 

Inside) 

8. Dehl'lldun Crlcle 

I. Rudranath Temple Complex, Gopeahwar, Olstt. 

ChamoIl 

10. Dehradun Circle 

I. Open area Ourga Temple complex, A1ho1e 

II. Open area JyotIrilng Group of Temples, 

Alhole 

iii. Open area north of temples, Pattadakal 
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Iv. Open a~a between Group of Temples. Ashtur 

v. Open area within the Fort Gulbarga 

vi. Open area Mahmud Gawana Madarasa, 
Bldar 

vii. Open area surrounding Gol Gumbaz, Bljapur 

viii. Lawns 0' Imbrahim Rauza, Bljapur 

Ix. Open area, Navaraapur 

x. Open area Group of monumenta, Lukkundl 

xl. Open area around Mahadevl Temple, IHagI 

xii. Open area towards weat of Siddelhwara 

Temple, Havell 

.xiII. Madhukeahwara Tempi. complex. Banavasl 

xiv. Mukteshwara Temple, Chandadanpur 

xv. Open area Fort, Souda 

11. Ooa Circle 

I. Open area within the Fort, Aguda 

II. Mahadev Temple complex, Tambdi Surla 

iii. Open area Safa MasjJd, Ponds 

12. Hyderabad Circle 

I. Area within Golconda Fort 

II. Slddhout Fort, Cuddapah 

III. Sankaram. Vlahakhapatnam 

Iv. Ramappa Temple, Palampet 

v. Area within the Fort, Warangal 

vi. Open area around transplanted monument 
NagtaJjunkonda and Anupa (dul1ng day only) 

viI. Area eurroundlng Amaravatl. the stupe alte 

13. Jalpur Circle 

I. Anna Sagar, Saradari 

II. AncIent SIte at Bhangarh 

iii. Deeg Palace, Deeg, Dlstt. Bharalpur 

iv. Fort, Sayans 

v. Group of Temple, Badoll 

vI. Mahanal Temple, Manal 

vii. Group of Temples, Bljoll8 

viiI. Fort. Chittaurgarh 

Ix. Fort. Kumbalgarh 

x. Fort. Ranthambore 

xi. Fort, Jalsalmer 

xii. Archaeological Site, Ludrava 

xiD. GhatlJahanglri MahaI, Puskhar 

14. Koikata Circle 

I. 

II. 

Open area In front of Cooch Behar Palce 

Open area surrounding Bishnupur Group of 
T empJea, Blshnupur 

15. Lucknow Circle 

i. Residency Lucknow 

U. Open area Fort, Jhansl 

16. Mumbal Circle 

i. Open area Elephanta 

II. Fort RaIgarh 
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RI. Palace complex Shaniwarvada, Pune 

17. Patna Circle 

I. Archaeo/ig/cal SIte, Sarnath 

II. Archaeological SIte, Nalanda 

Iii. Open area Sher Shah Tomb, Saaaram 

18. Ralpur Circle 

I. Group of monuments, Sirpur 

18. Ranchl Circle 

Nil 

20. Shim" Mini Circle 

I. Open area VIce Regal Lodge, Shlmla 

21. Srln.gar Circle 

I. Palace Ramnagar 

II. Open area of the Fort, Ramnagar 

22. Trlaaur Circle 

I .. Open area within the Fort, Bekal 

II. Area within Fort St. Angelo, Kannur 

III. Fort at Pakkad 

23. Vadodara Circle 

Statement." 

I. Open aera/Garden around Sun Temple, 

Modhera 

II. Open area within the citadel, Pavagarh 

III. Fort, Diu 

Iv. Fort area, Motl Daman 

v. Fort area Nanl Daman 

vi. Area around step well, Patan 

Details of Cultural events conducted at Centrally Protscted Monuments and sites during the 

current Financial Year (2008-09)J 

51. Name of Circle Name of Monument 

No. 

2 3 

1. Bangalore Circle Elephants Stable, Hampl 

2. Channal 

3. Deihl Circle 

On the southeastem side 
within Vellote Fort, Vellore 

Purana alia 

Purana alia 

Purana Oila 

Detail. of Cultural events 

4 

Ught and Sound Show organized by Government of 

Karnataka 

Public meetings. exhibitions etc. by various Government 

and Private agencle •. 

Cultural Programme by 00, ICCR 

Cultural Programme by Director, National School of Drama 

Ananya Festival by Sahltya Kala Parishad 
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1 2 3 

Purana 0I1a 

Jahaz Mahal at Mehrau" 

Purana OIla 

Purana QIIa 

Purana alia 

Red Fort 15 Augu.t Parte 

Red Fort 15 Auguat Parte 

4. Shlmla Circle Ruined Fort (Nurpur), Dietl. 

Kangra (Himachal Pradesh) 

5. Bhopal Circle Tomb of Tansen, Gwalior 

[Translation} 

RMumlng of Indian Alrll... ServiCH 

1931. SHRI PUNNU LAL MOHALE : WI" the Mlnlater 
of CIVIL AVIATION be pleased to state: 

(a) whether the Govemment proposes to resume air 

services to locations where Indian-Airlines flights were 

discontinued; 

(b) If 10, the details thereof; 

(c) whether the Govemment propose to l'8Iume air 

service In Bllaspur; 

(d) If 10, the detalls thereof; and 

<e) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 

.. 
Deihl Painting Competition by Director, Onset Solution Pvt. 
Ud. 

Phool Walon KI Salr Festival by Anjuman Salr-e-Gul 
Faroahan 

Cultural event organized by Mlnlatry of Culture 

Cultural event by Ministry of Health and Family Welfare 

through ITOC 

Cultural programme organized by ITDC 

Celebration of Ramills by Lav KUIh RamllJa CommIttee 

Celebration of Ramilia by Nav Dhannlc Uls Committee 

Krlahna JanmaatmJ organized by Municipal Corporatlon, 

Nurpur 

Tannn Sarnorah organized by Ustad Allauddln Khan 

Sangeet Kala Academy, Bhopal 

CIVIL AVIATION (SHRI PRAFUL PATEL) : <a) and <b) In 
the recent past erllwhlle Indian AlrIInea hal temporarily 
auspended aervtcu to Agattl only. The .. rvIce. to Agattl 
had to be auapended u the DomIer aircraft was phased 
out. Services by another type of aircraft are to re.ume very 

lOOn. 

(c) to <e) NACIL or AI"ance Air do not preaently have 
plans to Introduce air services tolfrom Bllaapur due to the 
fact that NACIL operates regular air 18rvtcea tolfrom Ralpur, 
Which Is about 100 Km. from Bllaspur. NACIL operates 
regular service. "nklng Ralpur with Deihl, Mumbal, Nagpur 

and Bhubaneshwar. 

[Engllsh1 

Tourl.m and Employment Oenentlon 

1932. SHRI M. SREENIVASULU REDDY: 

SHRI JASUBHAI DHANABHAI BARAD : 
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Will the Minister of TOURISM be pleased to state : 

(a) whether tourism accounting for 5.83% of the 
Gross Domestic Product and 8.27% of the employment In 

the country; 

(b) if so, the scope of tourism potential as a source 

of employment; 

(c) the number of people employed directly or 

Indirectly with the tourism Industry In the country, State-

wise; 

(d) whether the Government proposes to develop 
I 

tourism as an employment Intensive sector; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

TOURISM AND MINISTER OF STATE IN THE MINISTRY 

OF CULTURE (SHRIMATI KANTI SINGH) : (a) to (c) As 

per Tourism Satefllte Account (TSA) for India, tourism 

contributed 5.83% of total Gross Domestic Product and 

8.27% of total employment In the country during 2002-03. 

Travel and Tourism industry directly caters to services for 

hospitality, transport, accommodation, catering, entertain-

ment, recreation and other travel related areas. There are 

also other sectors In the economy which are Indirectly 

associated witt:' the travel and tourism Industry. All these 

services generate considerable employment. As per 

TSA, the number of jobs generated by tourism In the 

country in 2002-03 was 38.6 million. However, estimates 

of State-wise employment In the tourism Indaatry are not 

available. 

(d) and (e) Employment potential of the tourism sector 

is well recognized. The steps being taken by the 

Govemment to develop tourism In the country, and 

consequently enhance the employment opportunities In the 
tourism sector, Include:-

Development of tourism Infrastructure at tourist 

sites with the cooperation of other Ministries! 

Departments and StatelUT Govemments: 

• 

• 

• 

• 

• 

• 

• 
• 

• 

Focusing on growth of hotel Infrastructure, 

partlcularty that fQr budget hotels; 

Enhancing connectively through augmentation 

of air capacity and improving road infrastructure 

to major tourist attractions; 

Direct approach to the consumers through 

electronic and print media through the "Incred-
Ible India" Campaign; 

Production and distribution of publicity material; 

Direct co-operative marketing with the airlines, 

tour operators and wholesalera in overaeas 
markets; 

According greater focus to the emerging 

markets, partlcularty of China, North East Asia 

and South East Asia; 

Participation In Trade Fairs and Exhibitions; 

Use of Internet and web marketing; and 

Re-inforced hospitality programmes including 

grant of air passages to Invite media personnel, 

tour operatora on familiarization tours to India 

to get flrat hand knowledge on various tourism 

products. 

[Translation} 

GIIuge Converalon work of North-
Eastern Rallw.y 

1933. YOGI ADITY A NATH : Will the Minister of 

RAILWAYS be pleased to state: 

(a) whether the gauge converalon work on 
Gorakhpur-Naulanwa-Gonda section of North Eastern 

Railway have been started; 

(b) If so, the details thereof; and 

(c) the time by which the work is likei' to be 
completed? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) and (b) Yes, Sir. Earthwork, 
bridge works, ballasting etc. have been taken up In the 

entire project sectfon. The overall physical progress Is 27%. 

An expenditure of Rs. 110.73 erore has been Incurred In 
this project upto March, 2008 and an outlay of Rs. 25 crore 

has been provided for this project during the current fiscal 
year. 

(c) The target for completion of entire project has 

not yet been fixed. 

Surplu. Fund. with CPSU. 

1 D34. SHRI RAMJI LAL SUMAN : 

SHRIMATI NIVEDITA MANE : 

SHRI EKNATH MAHADEO GAIKWAO : 

SHRI MADHU GOUD YASKHI : 

Will the Minister of HEAVY INDUSTRIES AND PUBLIC 

ENTERPRISES be pleued to state: 

(a) the surplus funds available with Central PubHc 

Sector Undertakings (CPSUs) as on date; 

(b) if so, the manner In which the .urplus funds 

were Invested by the CPSUs;; 

(e) whether the Govemment has laaued any 

guidelines for Invesament of surplus funds by CPSUs 

(d) If so, the details thereof; and 

(e) the response of the CPSUs In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI 

RAGHUNATH JHA) : (a) Aa per the Public Enterpril8l 

Survey 2006-07, the Central Public Sector Enterpril8l 

(CPSEs) had a cash and bank balance of AI. 203260 

erores u on 31st March, 2007. 

(b) Boards of concerned CPSEs take decision for 

deployment of surplus funds as per guldell.,.. Iasued by 

the Government. 

(c) to (e) Government has Issued guidelines for 

deployment of surplus funds by COSEs from time to time. 

In April. 2008. instructions were issued to CPSEs advising 

them. inter-alia. that at least to the extent of 60% of 

available surplus funds should be placed with public sector 
banks. 

(Eng/ish) 

In'raatructural Facllitle. at Airport. 
In Kerala 

1935. SHRI S. AJAYA KUMAR : 

SHRI M.P. VEERENDRA KUMAR : 

Will the Minister of CIVIL AVIATION be pleased to 

state: 

(a) whether the Govemment has any plan to 

Improve the InfraltNCtural facilities at airports In 

Kerala; 

(b) If 80. the details thereof Including the schedule 

for oompletion of these projects; 

(e) whether the Govemment has any proposal to 

develop any other airport In Kerala; and 

(d) If 80, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) and (b) 

Airports Authority of India has undertaken the Improvement 

of Infrastructure facilities at T rlvandrum Intemational 

Airport and Calleut Intematlonal Airport In Kerala State. 

Construction of worid class Integrated Terminal Bundlng 

with four .erobrldges, new apron for parking of wide bodies 

aircraft Is In progre88 at Trlvendrum Intematlonal airport. 

AI. Calicut airport, extension an~ modemlaatlon of 

IntemationaVdomestlc terminal buildings. expansion of 

&pfOrI have been completed. Strengthening of runway 

and provlilon of Engineered Materials Arresting System 

(EMAS) for safe operation of 8-747-400 aircraft is In 

progress. 
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(c) and (d) Yea, Sir. The proposal of Government of 

Kerala to aet up a Greenfield airport at Kannur hu been 
considered and "In principle" approval haa been granted 

by Union Govemment vide notification dated 19.02.2008. 
Govemment of Kerala has to take further necessary action 

in this regard. 

{Translation} 

Nanded-Pune bound train 

1936. SHRI D.B. PATIL: WlU the Minister of RAILWAYS 

be pleased to state: 

<a) whether It Is not profitable to run a Nanded-Pune 

bound train on dally basla; 

(b) If so, the reasons therefor; 

(e) whether keeping In view the Importance of Guru 

Ka Gaddl occaaIon, the Central Railway Is conSidering to 

run a train on dally basis In the route; 

(d) If so, the time by which It Is likely to be started; 

and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) and (b) Yes, Sir. It was 

owing to poor patronlzatlon that the frequency of 272912730 

Nanded-Pune Express had to be reduced from trl·weekly 

to bl-weekly from 01.07.2006. 

(c) No, Sir. 

(d) Does not arise. 

<e) Not comrnercielly justified. 

[EnglIBhJ 

Pra-fllght MedlCII' Tut for Pliota 

1937. SHRI M. f\A.jA MOHAN REDDY : 

SHRI PANKAJ CHOWDHARY : 

SHRI RUPCHAND MURMU : 

SHRI NAVEEN JINDAl. : 

Will the Mlnlater of CIVIL AVIATION be pleased to 

state : 

(a) whether a pilot on the DelhI·Patna flight was 

found In drunk state recently leading to the cancellation 

of the flight and causing great Inconvenience to the 

pusengers; 

(b) If so, the details thereof; 

(c) whether pre-flight alcohol test on pilots Is 

mandatory before they begin operations; 

(d) If so, the detail. thereof; 

<e) whether there have been any Instances of pllota 

being caught drunk; 

(f) If so, the facts and the number of such cases 
that have come to light during last three years and the 

current year; and 

(g) the stepa taken by the Government In this 

regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) and (b) No, 

Sir. No such Incident has been reported wherein the 

pilot wu found also positive leading to the cancenation of 

Right 

(c) and (d) Pre-flight also teat la carried out on pilots 

on random basis. If found poaitlve the pilot Is not permitted 

to operate the flight and action Is taken al per the 

procedures elaborated in the Operations Manual of the 

Operator. 

<e) and (f) Yel, Sir. 37 Incidents during 2005 to 2007 
and 23 Incidents during 2008 have been reported wherein 

cockpit crew were detected aIco. positive. 

(g) If found positive, the pilot Is not permitted to 
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operate the flight and action Is taken as per the procedures 

. elaborated In the Operations Manual of the Operator which 

Includes even termination from the service with the 
operator. 

[Translation] 

UnutlllHd Railway land 

1938. SHAI RAMOAS ATHAWALE : Will the Minister 

of RAILWAYS be pleaaed to state: 

(a) whether substantial Railway land Is lying vacant 

and unutillsed under various railway zones In Maharashtra 
and other States; 

(b) If so, the details thereof, zone--wise, during the 

last three years and the current year; 

(c) whether the Aallways have any proposal to allot 

the un utilised land on lease to the people belonging to the 

scheduled castes and scheduled tribes; and 

Cd) If 80, the details thereof and the action-

taken/proposed to be taken by the Railways In this 
regard? 

THE MINISTEA OF STATE IN THE MINISTAY OF 

RAILWAYS (SHRI R. VELU) : (a) and (b) Aailways have 

29679 hectare of land lying vacant upto September, 2008. 

However, the vacant railway land Is required by Railways 

for Ita future development wor1<l. Zone--wlse details for the 

last three years are as under: 

Railway 

Eastem 

Vacant Railway land (In hectare) 

2006-07 2007-08 

2 3 

79 79 

1547 1525 

2008-09 
(upto September, 

2008 

4 

79 

1526 

1 2 3 4 

Northern 3337 3337 3337 

North EMt Nil Nil Nil 

North East Frontier 3457 4741 4681 

Southern Nil Nil Nil 

South Central 3921 4248 4248 

South Eastern 2331 1789 1591 

Westem 7389 7388 7388 

East Central 4019 4013 4015 

East Coast 1938 1939 1932 

North Central Nil Nil Nil 

North Westem 398 398 397 

South East Central 486 486 485 

South Westem Nil Nil Nil 

West Central Nil NU Nil 

(c) No, Sir. 

(d) Does not arl88. 

{English] 

Development of Tourism In Oujarat 

1939. SHAI BHUPENORASINGH SOLANKI : 

SHAI P.S. GAOHAVI : 

SHAI MADHUSUOAN MISTRY : 

SHAI MAHESH KANOOIA : 

aHAI HAAIN PATHAK : 

aHAI JASUBHAI OHANABHAI BARAO : 

aHAlMATI JAYABEN B. THAKKAR : 

346 
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Will the Minister of TOUAISM be pleased to 

state: 

(a) the number of tourism projects/proposals re-
ceived by the Union Govemment 80 far from the State 

Govemment of Gujarat for grant of Central Financial 

Assistance; 

(b) the tourism projects considered for Central 

Financial AssIstance till date, Indicating the amount of 

assistance granted to each project; 

(c) the tourism projects which are under consider-

ation of the Govemment for financial assistance to Gujarat 

during the year 2008-09; 

(d) the time by which the financial assistance will 

be released; and 

(e> the amount sanctioned/released 80 far against 

such projects/proposals and the physical achievement 

made in developing tourism destinations, circuits, etc. 

during the last three years and the current year, event and 

ilem-wise, separately? 

THE MINISTEA OF TOUAISM AND MINISTEA OF 

CULTUAE (SHRIMATI AMBIKA SONI) : (a) to (e) 

The development and promotion of places of tourist 

interest Is primarily undertaken by the State Govemments 

themselves. However, Ministry of Tourism provides funds 

on the basis of projects prioritized In consultation with the 

Slate Qovemments every year under various schemes. 

Project proposals, which are complete as per scheme 

guidelines are proceaaed on Inter-se-prlorlty and funds 

released, subject to availability under the respective 

heads. 

From the project proposals received from the 

State Govemment of Gujarat, the following projects 

of Infrastructure of tourist destinations/circuits have 

been sanctioned during the current financial year 

'till 'il'ltFlt):-

SI. 

No. 
Name of the project Amount 

sanctioned 

(As. In lakh) 

1. Development of Champaner-Pavagadh 360.00 

under destination development scheme 

In Gujarat 

2. Destination development of Tametar 310.60 

District Surendra Nagar, Gujarat 

3. Integrated development of Owarka-

Nageshwar-Bet Owarka as a major 

tourist clrcuH In Gujarat 

4. Integrated development of tourist 

facilHles at Ambajl in Gujarat 

5. Integrated development of tourist 

facilities at Patan In Gujarat 

798.90 

353.94 

295.22 

The brief details of the projects sanctioned during the 

last three years are as under:-

(As. In lakh) 

SI. Year Amount Amount 

No. sanctioned released 

1. 2005-06 2011.58 1433.04 

2. 2006-07 443.65 359.61 

3. 2007-08 474.25 379.00 . 
Total 2929.48 2171.55 

The list of projects sanctioned for the last three years 

are given In the enclosed Statement. 

Implementation, execution and maintenance of the 

projects constructed wHh Central Financial Assistance Is 

the responsibility of the concemed State Govemment. 
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"'te",.", 
UtI, 01 PI'O}fKD sanctioned during 2005-06, 2006-07 and 2007-08 

(As. In lakhs) 

81. Name of Projects Scheme Amount Amount 
No. sanctioned released 

200~ 

1. Infrastructure works to be taken up like Aoads and Destination 428.31 342.64 
Allied services at Mandvl District Kutch in Gujarat 

2. Dinosaur Fossil Park at Baiaainor In Gujarat Destination 345.00 100.00 

3. Destination Development of Dandi Destination 380.27 304.00 

4. Development of Theme. Park at AdalaJ, Gandhlnagar Destination 480.00 384.00 

5. Destination Development of Saputara Destination 378.00 302.40 

Total 2011.58 1433.04 

2008-07 

1. CFA for integrated development of tourist circuit on Circuit 329.83 263.88 
Junagadh-Veraval-Porbandar-Dwarka in Gujerat 

2. Celebration of Sharad Utaav, 2006 Festival 2.90 2.32 

3. Celebration of Tametar Festival Festlval 2.90 2.32 

4. Celebration of Navaratrl Festival Festival 6.55 5.24 -, 

5. Celebration of Intemational Kite Festival F.eatlval 5.55 4.44 

6. IT projects IT 45.92 41.33 

7. Aural Tourism at village Dandi, District Navsarl Aural Tourism 60.00 40.00 

Total 443.65 359.51 

2007..08 

1. Development of Ambardi Wildlife Interpretation Park . Destination '" 474.25 379.00 

in District Amreli, Gujarat 

Total 474.25 379.00 
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[TransJatJon] 

Demand and Supply of LPG 

1940. DR. SATYANARAYAN JATIYA: Will the Minister 

of PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the present status of demand and supply of 

Liqulfled Petroleum Gas (LPG) for domestic, commercial 

and industrial use and other purposes In the country, 

region-wise; 

(b) the measures taken for the availability of LPG 

in the rural are88 80 far alongwith the preaent status In 

terms of nl.lmber of families having access to LPG In rural 

areas; 

(c) the estimated demand of LPG gas in the next 

five years alongwith the action plan for meeting the said 

demand; 

(d) the dates on which the price of LPG for 

domestic, industrial and commercial use was increased 

during the last three years; and 

(e) the amount by which price per cylinder was 

Increltsed on each occasion alongwlth the quantity of gas 

supplies in each cylinder? 

THE MINISTER OF STATE IN THE MiNISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL) : (a) At present, the indigenous production of LPG 

Is Inadequate to meet domestic requirements. The shortfall 

in availability is met through Imports. The region-wise 

details of demand/actual sales In the country during the 

period from April, 2008 to September, 2008 are 8S under: 

[Figures In Thousand Metric Tonnes (TMT)] 

Regions Domestic Commercial 

LPG LPG 

2 3 

North 1705.50 55.12 

Industrial 

LPG 

4 

7.64 

Auto 
LPG 

5 

6.01 

1 2 3 4 5 

East 672.60 20.78 7.75 1.31 

West 1308.12 94.41 67.56 22.67 

South 1447.10 129.28 44.15 55.62 

Total 5133.32 299.59 127.10 85.61 

(b) Government have advised Public Sector Oil 

Marketing Companies (OMCs) to draw up Marketing Plans 

for covering semi-urban and rural aress. OMCs have 

finalized a common Industry marketing plan covering 

1340 locations In the country for setting up LPG 

distributorships. About 78% of these distributorships will be 
covering rural areas. The advertisements for all the 

locations in the country have been released and selection 

for the same Is in progress as per policy. As on 01.11.2008, 
247.31akh rural customers across the country have access 

to LPG. 

(c) The estimated demand of LPG for the next four 

years In the country are as under:-

(Figures In TMT) 

Year Demand 

2008-09 12100 

2009·10 11700 

2010-11 12200 

201'1·12 12800 

However, the estimated demand/sales of LPG for the 

year 2012·13 Is not available a8 the same has not been 

done beyond XI Plan Period. 

The 011 Industry has reviewed the emerging conditions 

In the LPG sector and with the expansion of eeveraJ 
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ongoing upgradatJOn and expanalon proJect., the produo-

tlon of LPG In the country Is expected to Increase to 12.8 

MMT in 2011·12. 

(d) and (e) The retail .. Ulng prIcea of domestic LPG 

were reviled In the Jut three yea,.. aa under:-

Date 

05.11.2004 

01.04.2005 

05.06.2008 

Price (As.)l14.2 kg. 

cylinder In Delhi. 

281.80 

294.75 

(Due to VAT Implementation) 

346.30 

However, In .orne of the States, the Increase In the 

rate of domestic cylinders was absorbed to some extent 

by the States. Accordingly, w.e.f. 09.06.2008, the retail 

selling price of 14.2 kg domestic LPG cylinder in Delhi Is 

As. 304.70. 

The price of commercial LPG cylinders Is reviewed 

every month and If needed prices are changed from 1st 

day of every month. There can be Intermediate revision 

also based on revision in statutory levies like dutlesllaxes 

etc. 

Domestic LPG cylinder contains 14.2 kg LPG and non· 

domestic cylinder for commercial use Is marketed In 19 

kg ~nd 47.5 kg capacity cylinders. OMCs also market 

domestic LPG in 5 kg capacity cylinders to meet the 

demand of low income groups in urban, semi-urban and 

rural pockets and also extend LPG reach to hilly terrain 

and Interior areas on account of convenience in 

transportation. 

{English] 

Bangalore-Satyamangala Railway Line 

1941. SHRI M. SHIVANNA : Will the Minister of 

RAILWAYS be pleased to ltate : 

(a) whether the work on 8angalore-S.tyamangala 

Railway line is not progressing due to pending clearances 

from other departments; 

(b) If so, details thereof; and 

(c) the steps takenlbelng taken for early completion 

of the said work? 

THE MINISTER OF STATE IN THE MINISTRV OF 
RAILWAYS (SHRI A. VELU) : (a) to (c) On Bangalore-

Satyamangalam new line project, survey of the line has 

been conducted from 8angalore to Gattewadl (from 

Bangalore end) and from Satyamangalam to Bennarl (from 

Satyamangalam end). However, survey between Gattewadi 

and Bennari (58 Kms.) got held up on account of non-

receipt of permission from the Forest Department of Tamil 

Nadu. Railway had approached Central Empowered 

Committee, constituted under the direction of Hon'ble 

Supreme Court for pennission to conduct survey. Central 

Empowered Committee after conducting a number of 

hearings gave its decision on 14.5.2008 whereby It had 

Inter-alia not recommended the survey works to the Hon'ble 

Supreme Court. Further survey will be possible only after 

necessary pennisslon Is granted. 

Import of Jet Fuel 

1942. SHRI SARVEV SATYANARAVANA: 

SHAI K.J.S.P. AEDDY : 

SHRI M.K. SUBBA : 

Will the Minister of CIVIL AVIATION be pleased to 

state: 

(a) whether the Govemment proposes to Import jet 

fuel to cut down operational cost of flights; 

(b) If so, the delatls thereof; 

(c) the time by which such proposals will come Into 

effect; 

(d) whether the Government hal decided to cut 
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jet fuel prices due to slow down in aviation industry; 

and 

(e) if so, th' d,tails In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUl PATEL) : (a) to (c) Ministry 

of Civil Aviation doe. not have any proposal to Import 

Aviation Turbine FUll (ATF) as ATF i8 available in the 

oountry. 

(d) and (e) Govemment does not regulate the prices 

of ATF. However, with the fall in global crude prlcet, the 

Oil Companies have been reducing Air Turbine Fuel (ATF) 

prices sinoe September, 2008. 

In August, 2008 the ATF price were Rs. 776611KL. in 

Chennai, Rs. 73674/KL. in Mumbal, Rs. 710281Kl. in Delhi 

and Rs. 80763/KL, in Kolkata. In October, 2008 ATF 

prices were Rs. 62051IKL. in Chennal, As. 68479IKL. In 

Mumbal, As. 564481Kl. in Delhi and As. 656781KL. in 

Kolkata. From 1st November, 2008 ATF prices were Rs. 

486561KL in Mumbai and Rs. 47017IKL. in Delh. In 

December, 2008, ATF prices have come down to Rs. 

36899/KL in Delhi. 

Production of F.rtlllz .... 

1943. SHAI HITEN BARMAN : Will the Minister of 

CHEMICALS AND FERTILIZERS be pleased to state : 

(a) the details of the different varieties of fertilizers 

being produced by the fertilizer produolng planta In the 

country along with their locatiOns, plant-wise; 

(b) whether there are any varieties of fertilizers for 

which there is a demand but those fertilizers are not 

produced in the country; 

(c) if so, the reasons therefore; and 

(d) the time by which the country is likely to achieve 

aeIf sufficiency In the production of requisite varieties of 
fertilizers? 

THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES· (SHRI B.K. 

HANDIQUE) : (a) Major fertilizers being produced in 

the country Include urea, DI·Ammonlum Phosphate 

(DAP), complex grade fertilizers anu Single Super 

Phosphate (SSP). Details regarding location of the plants 

producing these fertilizers are indicated In the enclosed 

Statement. 

(b) and (c) For requirement of Muriate of Potash (MOP) 

for which there la demand, the country Is totally dependent 

on imports aa there are no economically exploitable 

reservts of Potash In the country. 

(d) While no definite time frame can be prescribed 

for Increallng production of fertilizers to attain aeH· 
sufficiency, Govemment is working towards increasing the 

production capaolty of chemical fertilizers, mainly urea. This 

is sought to be done through revival of the closed units 

of Fertilizer Corporation of India Ltd. (FCll) and Hindustan 

Fertilizer Corporation Ltd. (HFCl) as well al through 

establishment of new plants. 

The Government has announced a new Investment 

policy based on Import Parity Price (IPP) for investment 

in urea sector In order to promote investmen, in thi. 

sector and consequentiy to Increase the indigenous 

production. 

Production of phosphatic fertilizers in th" country ia 

dependent upon availability of raw materlalsllntermediatel 
in the international market. Henoe, additional capacity 

creation for prodLlction of PAP and complex grade 

fertilizers can not be anticipated definitely. However, 

possibilities of joint ventures with countries rich in 

phosphatic raw materlale are being explored on a 

continuing basil. 
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Statement 

Plant-wl,e fertilize" being produced by the manufaQw"" In the country 

Name of UnlVPlant 

Public Sector: 

National Fertilize" limited (NFL): Nagai-II 

National Fertilize ... Limited (NFL): Bhatinda 

National Fertilize ... limited (NFL): Panlpat 

National F,rtlllz,,, limited (NFL): VIJalpur-1 

National Fertilize ... Limited (NFL): VIJalpur-1i 

Brahmaputra Valley Fertilizers Corporation Ltd. (BVFCL): Namrup-II 

Brahmaputra Valley Fertilize... Corpor.tion Ltd. (BVFCL): Namrup-III 

Fertilizers and Ch,mlcals Travancore Ltd. (FACn: Udyogamandal 

Fertilizers and Chemicals Travancore Ltd. (FACT): Cochln-II 

Rashtriya Chemicals and Fertillzera Ltd. (RCF): Trombay 

Raahtriya Chemicals and Fertilizetl Ud. (RCF): Trombay-IV 

Rashtriya Chemicals and Fertilizers Ltd. (RCF): Trombay-V 

Rashtriya Chemicals and Fertilizers Ltd. (RCF): Thai 

Madras Fertilizers Limited (MFL): Chennal 

Cooperative lector: 

Indian Flrme,. F.rtll~e,. Cooperative Limited (IFFCO): Kandla 

Ur •• 

Urea 

Urea 

Urea 

Urea 

Urea 

Urea 

Product Name 

2 

20:20 (Complex Grade Fertilizer) 

20:20 (Complex Grade Fertilizer) 

15:15:15 (Complex Grade Fertilizer) 

20.8:20.8 (Complex Grade Fertilizer) 

Urea 

Urea 

Urea 

17:17:17 (Complex Grade Fertilizer) 

19:19:19 (Complex Grade Fertilizer) 

20:20 (Complex Grade Fertilizer) 

10:26:26 (Complex Grade Fertilizer) 

12:32: 16 (Complex Grade Fertilizer) 

Dia-Ammonium Phosphate (DAP) 

358 
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Indian Farmers Fertilizers Cooperative Umlted (IFFCO): Kalol 

Indian Farmers Fertilizers Cooperative Limited (IFFCO): Phulpur-I 

Indian Farmers Fertilizers Cooperative Umited (IFFCO): Phulpur-II 

Indian Farmers Fertilizers Cooperative Umlted (IFFCO): Aonla-I 

Indian Farmers Fertilizers Cooperative Umiteet (IFFCO): Aonla-II 

Indian Farmers Fertilizers Cooperative Umlteet (IFFCO): Paradeep 

Krlshak Sharali Cooperative Umiteet (KAIBHCO): Haz/ra 

Joint Venture Sector 

Guiarat State Fertilizers and Chemicals Ltd. (GSFC): Vadodara 

Gujarat State Fertililers and Chemicals Ltd. (GSFC): Sikka-I 

Guiarat State Fertilizers and Chemicals Ltd. (GSFC): Sild~a-I 

Gujarat State Fertilizera and Chemicals Ud. (GSFC): Sikka-ll 

Guiarat Narmada Valley Fertilizers Co. Ud. (GNFC)-Bharuch 

Kribhco Shyam Fertilizers Ud. (KSFL): Shahjahanpur 

Private Sector: 

Coromandal Fertilizers Ud. (CFL}-Vishakhapatnam 

Shrlram Fert/llzera and Chemicals (SFC)-Kota 

Duncans InduIIrIee lid. (DIL)-Kanpur 

Urea 

Urea 

Urea 

Urea 

Urea 

2 

to Questions 

Dis-Ammonium Phoaphate (DAP) 

20:20 (Complex Grade Fertilizer) 

Urea 

Urea 

Dis-Ammonium Phosphat. (DAP) 

20:20 (Complex Grade Fertilizer) 

Dla-Ammonlum Phosphat. (DAP) 

12:32:16 (Comptex Grade- Fertilizer) 

Dla-Ammonlum PhoIphate (DAP) 

12:32:16 (Complex Grade Fertilizer) 

Urea 

20:20 (Complex Grade F8t1l1lzer) 

Urea 

28:28 (Complex Grade Fertilizer) 

14:35:14 (Complex Grade Fertilizer) 

20:20 (Complex Grade Fertilizer) 

10:26:26 (Complex Grade Fertilizer) 

Urea 

Urea 

360 
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Zuarl Industries Ud. (ZIL): ZuariNagar, Vaeco, Goa 

Southam Petrochemlcats Industries Corporation (SPIC): TutIoorin 

Manglore Chemicala and Fertllizera Ltd. (MCF)-MangaIore 

Coromandal Fertilizers Ltd. (CFL)-Ennore 

Tata Chemicals Ud. (TCL)-HaIdIa 

Godavari Fertlllz8rl and ChemIcaIa Ud. (GFCl): Kaklnada 

2 

u .... 

19:19:19 (Complex Grade Fertilizer) 

Dla-Ammonium Phosphate (OAP) 

10:28:28 (Complex Grade Fertilizer) 

12:32:16 (Complex Grade Fertilizer) 

U .... 

DCa-AmmonIum Phoaphate (OAP) 

17:17:17 (Complex Grade Fertllizer) 

20".20 (~ Gracia Fertilizer) 

U .... 

DIa·AnvnonIum Phoaphate (CAP) 

20:20 (Complex Grade FertlUzer) 

18:20 (Complex Grade Fertilizer) 

20:20 (Complex Grade Fertilizer) 

DIa·AmmonIum Phosphate (OAP) 

28:28 (Complex Grade Fertilizer) 

14:35:14 (Complex Grade FertlUzer) 

12:32:16 (Complex Grade Fertilizer) 

10:28:28 (Complex Grade Fertilizer) 

Single SUper Phosphate (SSP) 

15:16:15 (Complex Grade FertlUter)· 

Oia·AmmonIum Phosphate (CAP) 

14:85:14 (CompIuGrade Fertilizer) 

20:20 (Complex Grade FettHlzer) 

10:28:28 (Con1»IeX Grade Fertilizer) 

12:32:16 (~x Grade Fertilizer) 
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Indo Gulf FertiUz.rs (IGF)-Jagdlahpur 

Hindalco Industrlel Ltd.: Oahej 

DECEMBER 11, 2008 

Deepak FertHizers and Petrochemicals Corporation Ltd. (DFPCL): Taloja 

Nagarjuna FertHlzers and Chemicals Ud. (NFCL): Kakinada-I 

Nagarjuna Fertilizers and Chemicals Ud. (NFCL): Kakinada-II 

Chambal Fertilizers and Chemicals Ud. (CFCL): Gadepan-I 

Chambal Fertilizers and Chemicals Ud. (CFCL): Gadepan-II 

Tata Chemicals Ltd. (TCl): Babrala 

Paradeep Phosphates Ltd. (PPL): Paradeep 

to Questions 364 

2 

Urea 

Dia-Ammonium Phosphate (DAP) 

20:20 (Complex Grade Fertilizer) 

10;26:26 (Complex Grade Fertilizer) 

12:32:16 (Complex Grade Fertilizer) 

23:23 (Complex Grade Fertilizer) 

Urea 

Urea 

Urea 

Urea 

Uraa 

Dla-Ammonlum Phosphate (DAP) 

20:20 (Complex Grade Fertilizer) 

16:20 (Complex Grade Fertilizer) 

14:35:14 (Complex Grade Fertilizer) 

28:28 (Complex Grade Fertilizer) 

12:32:16 (Complex Grade Fertilizer) 

10:26:26 (Complex Grade Fertilizer) 

Plant with locatio" producJng Single Superphosphate (SSP) 

SI.No. Name of Plant Location 

1 2 3 

1. Shrikrlshna Fertilizers Umlted Muzaffarpur 

2. The Jay Shrae Chemlcala and FertlUzers Ltd. (Unit-I) Khardah, 24 Parganas (N) 

3. The Jay Shree Chemicals and FerUllzers Ltd. (Unit-II) Khardah, 24 Parganas (N) 

4. The Phosphate Company Umited Hooghly 
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2 3 

5. Tata Chemicals limited (Hind liver Chemicals limited) Haldla, Midnapore 

6. Teesta Agro Industries limited Jalpalgurl 

7. Sai Fertilizers Pvt. limited Kharagpur 

8. Asian Fertilizers limited Gorakhpur 

9. Khaitan Chemicals and FertHizers Malwa Unit 0 Fatehpur 

10. Natra) Organics Limit~ Muzaffamagar 

11. V.K. Phosphate Limited 0 Shahjahanpur 

12. Khaitan Chemicals and Fertilizers Limited Jhansl 

13. Jubilant Organosys limited GaJraula 

14. Kashl Urbarak Limited (NP) Lucknow 

15. The Andhra Sugars Limited Tanuku 

16. Chemtech Fertilisers Ltd. Medak 

17. Krishna Industrial Corporation Limited Nidadavola 

18. Subhodaya Chemicals Limited Gaurlpatnam 

19. Pragatl Fertilizer Limited Visakhapatnam 

20. Prlyaanka Fertilizers and Chemicals Limited C Viaakhapatnam 

21. Prathyusha Fertilizers and Chemicals Limited @ Visakhapatnam 

22. Agrl Green Ferts and Chemicals 0 Cuddapah 

23. KPR Fertllilers (P) Limited Balabhadra 

24. Tungabhadra Fertilizers and Chemical. Company Koppal 

25. Coimbatore Pioneer Fertilizers Limited Colmbatore 

26. Coromandal Fertilizers Ltd. (EID Parry (I) Umlted) Channel 

27. Uberty Phosphate Limited (Formerty: Hind. Rasayan) Nandeaarl, Vadodara 

28. Nlrma Limited (Formerty KJsan Industries Ltd) Ahmedabad 

29. Sona Phosphate Limited Sarlg8m, V .... d 
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1 2 3 

30. Aa~ F.W~e~ ~ VaIaacI 

31. T.J. Agro Industries Ltd. Navaari 

32. Narmada Agro Chemlcala Pvt. Ltd. MangroI. Junagarh 

33. Uberty Urvarak Ltd. Nlnnanl 

34. KhaItan Chemicals and Fertl~ers Umltad Ninnani. t<hargone 

35. Rams Phosphates Umltad Indole 

36. SwaaUk Fertilizer and Chemlca18 Urnlted Indore 

37. Mexican Agro Chemicale Ltd. MandIour 

38. Madhya Bharat Agro Product Umltad 0 Sagar 

39. Madhya Pradesh Orgochem LJmited 0 Nayagoun. Neernuch 

40. Madhya Sharat Phosphat.. Ltd. DIwanganj. Aaiaen 

41. Agro Phoa. (India) Ltd. 0 Dew .. 

42. Mukteawar Fertilizers and Chemicals Umitad 0 UDain 

43. KMN Chemicale and Fertilizers Ltd. Raisen 

44. Arlhant FertU~er and Chemicals India Umited KanawatJ. Neemach 

45. Rewad Minerals and Chemicals Umltad Hlrapur. Banda 

46. Jalram Phosphate Umitad 0 Farhad. Aajnandgaon 

47. BEC Fe~e~ limited Bllaapur 

48. BEC Fertilizers limited Phulgaon 

49. Bharat Fertll~ers Induatrlel Umlted Thane 

50. The Dharamel Morarji Chemicals Company Ambernath. Thane 

51. RaJIaxmI Agrotecta Incia Umltad (NP) Jalna 

52. Rams KrIIhI RuayanI LonI KaIbhor 

53. Shive Fe~~e~ U~ Handed . , 

54. Basant Agro Tech (India) Umltad 0 AkoIa 
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1 2 3 

55. Shri Bhayanl Mishra Fertilizers limited Nanded 

56. BaJajl Fertilizers Private Umlted Nanded 

57. liberty Phosphate limited 0 Pall, Rajgarh 

58. Jairam Phosphate limited 0 Nagpur 

59. Shrl Gajraj Fertilizers Pvt. Ltd. 0 Yayapamal 

60. Shree Datta Fertilizers and Chemicals Pvt. limited Amarayatl 

61. R.C. Fertilizers Pvt. Limited Naslk 

62. Manglam Phosphate Ltd. Hamlrgarh 

63. Liberty Phosphate and Fertilizers Limited Udaipur 

64. Rama Phosphates limited UdaIpur 

65. Shurvl Colour Chemicals limited Udaipur 

66. Shri Ganpatl Fertilizers limited 0 Jalpur 

67. TEDCO Granite limited Bhllwara 

68. Arawail Phosphate limited Udaipur 

69. Arihant Phosphate and Fertilizers limited Chlttorgarh 

70. Bohra Industries limited 0 Udaipur 

71. Gayatrl Spinners limted 0 Bllwara 

72. The Oharamal Morarjl Chemlcala Co. Ltd. Khemll, Udaipur 

73. Sadhana Phosphate and Chemicals Limited 0 Udaipur 

74. Liberty Phosphate limited 0 Jagpura, Kola 

75. KhaItBn Chemicals and FertilIZers 0 Nlmbaheda 

76. Jubilant OrganOSYI limited ChiHorgarh 

n. Indian Phosphate limited 0 Udaipur 

78. Prem Sakhl Fertilizers Ltd. Udaipur 

Note: NP - Not In production; o - New Unit 
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Pending Electrification of Railway 

Line In Tamil Nadu 

1944. SHRI M. APPAOURAI : Will the Minister of 

RAILWAYS be pleased to state: 

(a> the number of proposals for electrification 

of railway lines In Tamil Nadu are pending with the 

RaIlways; 

(b) If so, the details thereof; and 

(c) the lime by which the said proposals are likely 
to be cleared alongwith amount allocated durtng the current 
year for the State of Tamil Nadu? 

THE MINISTER OF STATE IN THE MINISTRY OF 
-RAILWAYS (SHRI R. VELU) : (a) to (c) Following RaHway 
Electrification projectl are In progreaa In the State of Tamil 
Nadu:-

(Ra. In crore) 

Name of the Project Route Coat Expenditure Outlay for AntIcIpated dates for 
completion 

Villupuram-Tlruchchlrappalll 
(178 RKM) 

Tlruchhlrappall·Madural 
(154 RKM) 

Emakulam-Trlvendrum Incl. 
Trlvendrum·Kanyakumari and 
Trichur·Guruvayur (429 RKM) 

Madurai-Tutlcorin·Nagercoli 

Vellore-Vlllupuram 

[Translation] 

Kilometers In 
Tamil Nadu 

178 

154 

57 

262 

151 

Upgl1ldllUon ofTl'llln .peed 

96.67 

96.85 

255.54 

146 

97 

till 2008-09 
31.03.08 

34.08 26.52 

0.25 57.37 

200.24 42.37 

0.01 

March, 2010 

March, 2010 

(1) Emakulam-TrtVendrum-
Already completed 

(2) Trlchur·Guruvayur· 
March, 2009 

(3) Trlvendrum-Kanyakumarl-
September, 2009 

Included In Supplementary Demands 
for Grants October, 2008. 

Recently .. netlooed (In December 
2008) as material modifICation to 
Gauge Conversion work. 

of RAILWAYS be pleased to atate: 

(a) the number of trains upgraded from p88l8nger 

1945. SHRI MAHAVIR BHAGORA : WIU the Mlnlater 

train to faat p8818nger and fast passenger to auperfast 
during the last three years and the current year; and 
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(b) the details of proposal received by the Railways 

In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) and (b) The Information 

is being collected and will be laid on the Table of the 

Sabha. 

(English] 

Blo-DIeHI Purcha .. Policy 

1946. SHRI P.S. GADHAVI : Will the Minister of 

PETROLEUM AND NATURAL GAS be pleasad to atate: 

(a) whether the Govemment has announced any 
Bio-Diesel Purchase Policy; 

(b) If so, the detail. thereof; 

(c) whether the Govemment Is not able to get any 

benefit from this policy; 

(d) If so, the details thereof; 

(e) whether the Govemment has decided to review 

the Bio-Dlesel Purchase Policy; and 

(f) If so, the details thereof? 

The MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

. PATEL) : (a) and (b) To encourage production of blo-dleael 

in the country, the Ministry of Petroleum and Natural Gas 

hes announced a Bio-dlesel Purchase Policy, In October, 
2005, which became effective from 1.1.2008. Under this 
scheme, OU Marketing Companies will purchase blo-dl ... 1 
for blending with High Speed Diesel (HSD) to the extent 

of 5% at identified purchase centres across the country. 

OMCs would buy bio-diesei at a uniform IandH price, 

which Is to be reviewed every six months. At preaerit the 

purchase price of blo-dlel8l Is at Re. 26.50 per litre w.e.f. 

22.8.2006. 

The Policy has identified 20 purchase Centres of the 
public s8ctor 011 Marketing companies (OMes) allover the 

country. The OMes would purchase blo-dleael meeting the 

atandarda prescribed by the Bureau of Indian Standards 

(BIS). from those bIo-dlesel manufacturers who register 

with them after satisfying the technical specifications. at 

a specified delivered price. Depending upon felt need and 

preparedne .. , the OMes could also open more purchase 

Centres. 

(c) and (d) Public Sector 011 Marketing Companies 

hava not been able to purchase blo-dleHl at the identified 

purchase centres 80 far, as the parties who have expressed 

Interest a!'8 not willing to supply at the declared price. 

Facilities are not yet ready with other parties who have 

expreased their Interest. 

(e) No, Sir. 

(f) Does not arise. 

Altacka of Mlnorltlee In 0rI8u end 
Klima.a 

1947. SHRIMATI NIVEDITA MANE : 

SHRI P.C. THOMAS: 

SHRI EKNATH MAHADEO GAIKWAD : 

SHRI MADHU GOUD YASKHI : 

Will the MInister of MII'IIORITY AFFAIRS be pleased 

to state: 

(a) whether the National Mlnorltles'Commlsslon has 

visited Orilaa and Karnataka where attacka on the 
minorities took place recently; 

(b) If 80. whether the Commlaalon has since 

submmed Ita report on the serious attacks on church .. 

across the country to the Govemment; 

(c) If SO, the salient features of the report; and 

(d) the reaction of the Govemment thereto? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.R. 

ANTULAY) : (a) to (d) A team of the National Commission 

for Minorities vlelted Ortssa and Karnataka from 11 th to 
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13th September, 2008 and 16th to 18th September, 

2008 regpectlvely. The reports of the Commission 

recommending preventive and remedial action have been 

sent to the State Govemments concerned for necessary 

action. 

(Translation] 

SU_pen_lon of Train HrVIce 

1948. SHRI ADHIR CHOWDHURY : Will the Minister 

of RAILWAYS be pleased to state: 

(a) whether the Railways have suspended train 

services to some parts of the country In the recent months 

due to security re880ns, disruption of law and order and 

flood conditions etc.; 

(b) if so, the details alongwlth the losses Incurred 

to the Railways as a result thereof, division-wise; 

(c) whether any steps have been taken by the 

Railways to reatore the suspended train service; 

(d) If so, the details thereof; and 

(e) If not, the reasons thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) Yes, Sir. 

(b) Assumed revenue losses for services not run 

is not maintained. 

(c) to (e) Railways make all efforts to restore the 
running of suspended train services, as soon as the 

situation normalizes. For this purpose constant liaison Is 
maintained with the State Government authorities to get 
their clearance for restoration of aervlc:ea in caaes involving 

security and law and order problems. In cues where train 

services get affected due to n",lural calamities . like floods, 

cyclone, earthquakes etc., the entire railway infrastructure 

ego tracks, bridges elc. are checked for on the view of safety 

and train services are restored only when these are 

certified by conoemed authori'ies. 

[English] 

Doubling of Bal1lng-Cuttlick Section 

1949. SHRI B. MAHTAB : Will the Minister of 

RAILWAYS be pleased to state: 

(a) whether the Railways are doubling the Railway 

line on Barang-Cuttack Section in Orissa; 

(b) If so, the amount of fundi allocated and 

expenditure Incurred thereon In current financial year; 

and 

(c) the time by which the said work is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) Yes, Sir. 

(b) The amount of fund allocated in the current 

financial year - As. 35.00 crore. 

The expenditure incurred as on 31.10.2008 -

Rs. 21.69 crore. 

(0) 2009-10. 

{Translation] 

DemanellAle of Steel 

1960. SHRIMATI SANGEETA KUMARI SINGH DEO : 

DR. DHIRENDRA AGARWAl : 

SHRI CHANDRAKANT KHAIRE : 

Will the Minister of STEEL be pleased to state: 

(a) whether the steel conaumera In the country 
have been dtvIded Into various categories for purchaalng 

steel; 

(b) if so, the details of such categories along with 

the identified consumers in each category; 

(c) the average annual quantity of steel out of total 
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production lold to consumers of each category during the 

last three years and the current year; 

(d) whether the demand of the consumers are not 

being met; 

(e) If so, the reasons therefor; and 

(f) the steps taken by the Government to fulfill their 

demands? 

THE MINISTER OF CHEMICALS AND FERTIUZERS 

AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 

(a) to (c) No, Sir. There Is no fOrmal categorlzaUon of steel 

consumers for purchasing steel. 

(d) 10 (f) In a de-regulated, liberalized economy, 

production of steel Is Influenced primarily by demand 

condltlon8 (both local and global marteeta) and also by 

availability of raw materials to achieve the required level 

of production. Declalon related to production are taken 

essentiality by the steel producing units. The Government 

In such a market set-up has the role of a facilitator only 

- It provides the overall policy environment to promote 

Industry growth. In order to promote the domestic steel 

Industry and to meet the projected demand, the 

Govemment has constituted an Inter-Ministerial Group 

(IMG), under the chairmanship of Secretary (Steel), to 

monitor and coordinate the issues concerning major ste .. 

inveltments In the country related to Infrastructure, raw 

material supply, environmental clearance and other 

resource conatralnta. 

The exC881 demand of steel not fulfilled by the 

domestic supply Is bridged by imports. The data on import 

of finished carbon steel during the last ftve years Is as 

under:-

Oty. '000 tonne 

2003-04 2004-05 2005-06 2006-07 2007.()8 
(Prov.) 

1753 2293 4927 6921 

Leading domesUc steel producers, both in public and 

private sector, have announced plans to expand 

their existing capaCities through both Greenfield and 

Brownfield ventures. As per the latest estimates based on 

these capacity addiUons, the crude steel production 

capacity Is likely to reach around 124 million tonnes by 
2012. 

[Eng/ish] 

G.. DI.trlbutlon Network 

1951. SHRI PARSURAM MAlHI: Will the Minister 

of PETROLEUM AND NATURAL GAS be pleased to 

state: 

(a) whether the Gas Authority of India Umited 

(GAil) has launched Gas dIstribution network In 80me 

States: 

(b) If so, the detailS thereof, State-wise; 

(c) whether the GAil proposes to expand its gas 

distribution network; and 

(d) If 80, the details of the proposals under the 

consideration of the Government? 

THE MINISTER OF STATE IN THE MfNISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL): (a) to (d) GAil (India) Umlted has 'ormed eight 

Joint VeAture companies, namely, Indraprastha Gas Umiled 

(IGL), Mahanagar Gas Umlted (MGl), Bhagyanagar Gas 

Umlted (BGl), Central Uttar Pradesh Gas Umlted (CUGL), 

Trlpura Natural Gas Company Umlted (TOOL), Green Gas 

UmItad, Maharashtra Natural Gas Umlted (MNGL) and 

Aaaam Gas Company Umlted (AGCl), which are supplying 

Comp..... Natural Gal (CNG) to tranaport eector and 

Pipeline Natural Gas (PNG) to domestic, commercial and 

Industrial aectors. The Joint Venture Companies (JVC) are 

supplying CNG to the transport sector In various clUes like 

DeIh~ Mumbal and Pun. In Maharashtra, Kanpur, Luclc:now, 

Agra and Barellty in Uttar Pradesh, Hyderabad and 

Vljaywada In Andhra Pradesh, Agartala in Trlpura and 
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Indore In Madhya Pradesh. Apart form this, PNG Is being 

supplied to domestic as well as Industrial consume... In 

the cities of Deihl, Mumbal, Agartala, etc. These JVCs are 

planning to augment the CHy Gas Distribution (CGD) 

proJects In various cities. Further, to take up CGD business 

In a focused manner and to give a boost to CNG and 

PNG supply, GAIL (India) Limited has formed Ita wholly 

owned subsidiary, namely, GAIL Gas limited. GAIL Gas 

Limited has already submitted the Expl'88Slon 0' Interest 

(EOI) to Petroleum ,and Natural' Gas Regulatory Board 
(PNGAB) In, June, 2008 for developing CGD network In 7 

cities. 

Second Phi. of Kochuvell Railway 
Tennlnal 

1952. SHRI PANNIAN RAVINDRAN : 

SHRI VARKALA RADHAKAISHNAN : 

Will the Minister 0' RAILWAYS be pleased to 

state: 

(a) the measures taken 10 far for developing the 

Kochuvell railway station as the SateliHe . Terminal of 

Thlruvananthapuram Central Station; 

(b) the amount allocated 'or the Improvement 0' 
facllHles at Kochuvell railway station In the current financial 

year; 

(c) the statu. of the development workl proposed 

for the Kochuvell railway station; .... 

(d) If 80, the details thereof; and 

'(8) If not, the reasons therefor? , 

The MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHAI A. VElU) : (a) to (e) The development 

works at Kochuvell Railway station have been proposed 

to be executed In twO phase.. The workl under phase-
I have already been completed and oommlaaioned at a coat 

of As. 10.45 erare.. These Include a new ltation building 

on the eastem side, a full length platform with platform 

sheber and bays, carriage watering facilities, a new pit line 

. and two addltionai lines. Phase II of development of 

Kochuvell railway station which has been sanctioned In 

2006-07 at a cost of As. 34.68 crores provides for 

additional high level platforms with shelters, foot over bridge 

and passenger amenities like benches and water taps and 

Improvement to circulating area. In addition maintenance 

facilities are also being strengthened. As. 3.4 crores has 

been allotted for 2008-2009 and tenders have been called 

for the phase-II works. 

[Translation] 

Profit earned by Private Sector Petroleum 
Producte Refining Companies 

1953.DA LAXMINARAYAN PANDEY : Will the 

Minister of PETROLEUM AND NATURAL GAS be pleased 

to state: 

(a) whether the Government Is aware of the fact that 

the private sector petroleum products refining companies 

are earning huge profits In India; 

(b) If so, the manner In which the Government has 

made an assessment In regard to huge profits being 

accrued by such companies; 

(c) the details thereof; 

(d) whether the Government Is contemplating to 

Impose any kind of tax or windfall tax on these companies 

keeping In view of the accrual of such a huge profit by 

them; and 

(e) If 10, the details thereof; 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETAOLEUM AND NATURAL GAS (SHAI DINSHA PATEL) 

: (a) to (c) Out of two private sector refining Companies, 

namely, Aellance Industries UmHed (RIL) and Essar 011 
Limited (EOL), the Ril has posted profits (before Interest 

& taxes) amounting to As. n22.S9 erore and Rs. 10372.76 

crore during 2006-07 and 2007-08 respectively. EOl has 
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posted losses (before tax) amounting to ~. 54.55 erore 

and Rs. 44.09 erore during 2006-07 and 2007·08 
respectively. 

(d) and (e) At present there Is no 8uch proposal under 

consideration. 

[English] 

Cum. on Import of Steel . 

1954. SHRI NAVJOT SINGH SIDHU: Will tbe Minister 

of STEEL be pleased to state : 

(a) whether the Govemment has received any 

representation from the primary steel producers regarding 

Imposition of CUrb8 on Import of steel; 

(b) If 80, the details thereof; and 

(c) the action taken by the Govemment thereon? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 

AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 

(a) and (b) Ministry of steel has received a large number 

of representations from steel industry and Industry 

associations regarding sudden fall in steel demand, sharp 

decline in International steel prices; and requesUng the 

Govemment to take appropriate fiscal measures to avoid 

eheap Imports of steel Into the country. 

(c) Govemment has imposed 5% Import duty on 

steel w.eJ., 18.11.2008. Further, Govemment has with· 

drawn the duty on export of all steel Items w.e.f., 

31.10.2008, restored DEPB benefit on steel export w.e.f. 

14.11.2008 put the Import of Hot Rolled Coils In the 

restricted list of Imports w.e.f., 21.11.2008 and also reduced 

excise Duty on steel items from '14% to 100.4 w.e.f. 

7.12.2008. 

Rellgloul Tourllm 

1955. SHAI HAAIBHAU RATHOD : Will the Minister 

of TOURISM be pleased to state : 

(a) whether the Union Govemment has provided 

financial aaalatance to the State Govemments for promotion 

of reflglous tourlam and the Infrastructure development for 

rellg1ou8 places; 

(b) If so, the funds allocated during each of the last 

three years and the current year StatelUT -wIse; 

(c) whether the Union Govemment has sanctioned 

projects of religious tourism during the last three years to 

Maharaahtra; 

(d) If so, the project-wiae details during the above 

said period; 

(e) the details of projects under consideration 

during the current financial year; and 

(f) the steps taken by the Govemment to promote 

religious tourism In the country? 

THE MINISTEA OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI) : (a) to (f) 

Development and promotion of tourism Including Infrastruc-

ture development at religious places Is primarily undertaken 

by the State GovemmentsJUnlon Territory Administrations. 

Ministry of TOUrism, however, provides financial assistance 

to States/Unlon Territories for tourism projects based 

on the proposals received from them 8ubJect to availability 

of funds and Inter se priority. Details of proJocts 

sanctioned In various States/Union Territories Including 

!' Maharashtra during the last three years and the current 

year (upto September, 2008) are given In the enclosed 

Statement-I and Statement-II re8pect1vely. A liat of 

projects sanctioned for the State of Maharashtra for 

development and promotion of tourism Including religious 

tourlam during the last three years 18 enclosed as 

Statement·lII. 

In addition, a project of As. 299.00 crore (approx.) for 

Ajanta-Eliora coneervation and tourism development 

phase-II with the loan assistance from Japanese Bank of 

Intematlonal Cooperation ia also being Implemented. 
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Statement" 

The proJects anctioned by Ministry of Tourism from 

2005-06 to 200l.()(J 

(RI. In lakhs) 

51. 5tatelUT 2005-08 2006-07 2007-08 
No. 

No. of Amount No. of Amount No. of Amount 

Projects Sanctioned Projects Sanctioned Projects Sanctioned 

Sanctioned Sanctioned Sanctioned 

2 3 4 5 6 7 8 

1. Andhra Pradesh 7 2,615.82 3 1540.56 9 2629.48 

2. Assam 10 2140.00 9 2453.39 5 1271.90 

3. Arunachal Pradesh 10 2240.16 12 1887.80 10 3330.12 

4. Bihar 3 1212.23 2 1937.29 3 1194.75 

5. Chhattilgarh 7 1775.59 18 3540.17 4 1274.09 

6. Goa 10.00 0 0.00 0 0.00 

7. Gujarat 5 2011.58 7 443.85 5 576.58 

8. Haryana 7 639.71 5 1838.18 11 2260.27 

9. Himachal Pradesh 6 1645.00 8 1871.00 12 2286.22 

10. Jammu and Kashmir 22 6,656.01 29 5233.82 36 6851.15 

11. Jharkhand 5 1227.27 3 958.35 7 1130.47 

12. Kamataka 8 1706.52 4 1323.89 5 2004.71 

13. Kerala 13 4858.88 18 4474.02 10 3124.31 

14. Madhya Pradesh 12 3047.39 10 3668.47 16 3952.66 

15. Maharaahtra 9 2075.04 13 2839.05 5 1279.44 

16. Manipur 2 49.80 9 939.35 5 1110.77 
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2 3 4 5 6 7 8 

17. Meghalaya 5.00 9 1435.29 2 674.40 

18. Mizoram 10 2273.41 9 2613.38 5 1692.94 

19. Nagaland 9 2528.97 8 2340.32 21 2241.35 

20. Orissa 10 2309.61 13 2826.84 12 2376.30 

21. Punjab 5 1437.67 13 3223.37 397.89 

22. Rajasthan 7 2591.87 8 953.84 2 1554.46 

23. Sikkim 14 2844.56 13 2609.42 27 6036.48 

24. Tamil Nadu 19 4264.62 11 1866.41 13 2831.80 

25. Trlpura 3 ·716.26 4 291.27 11 1110.76 

26. Uttarakhand 13 2738.00 16 1907.50 5 2081.04 

27. Uttar Pradesh 18 3905.23 7 3329.06 7 2833.03 

28. West Bengal 5 989.35 10 2978.32 12 3243.17 

29. Andaman and Nicobar 6.25 0 0.00 0 0.00 

Islands 

30. Chandigarh 13.70 2 15.00 2 20.00 

31. Dadra and Nagar Havel! 2 29.79 0 0.00 0 0.00 

32. Deihl 2 20.00 5 2400.09 7 749.08 

33. Daman and Diu 4 262.28 0 0.00 0 0.00 

34. Lakahadweep 0 0 7.00 782.73 

35. Pudducherry 2 489.39 1 500.00 6 1810.88 

Total 253 61316.96 278 64242.08 2n 84513.23 
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Statement"', 2 3 4 

The Projects Sanctioned by Ministry of Tourism 

in the year 2OlJ8..09 
17. Meghalaya 6 1238.54 

(upto September, OS) 
18. Mizoram .. 318.38 

(As. In lakhs) 
18. Nagaland 7 2410.46 

SI. StatelUT 2008·09 
20. OrIesa 1 3022.80 

No. No. of Amount 
projects SanctIoned 21. Punjab 1 1585.53 

Sanctioned 
22. Rajasthan 2 721.88 

2 3 4 

23.Slkklm 15 Sm.93 
1. Andhra Pradesh 3 8629.79 

24. Tamil Nadu 5 1374.59 
2. Assam 2 1321.97 

3. Arunachal Pradesh 5 2031.12 25.T~ 5 35S.94 

4. Bihar 389.45 26. Uuarakhand 0 0.00 

5. Chhattlagarh 0 0.00 27. Uttar Pradesh 3 1757.84 

6. Goa 0 0.00 28.. Weat Bengal 8 2832.73 

7. Gujarat 4 1823.44 29. Andaman and Nicobar 0 0.00 

Islands 
8. Haryana 4 551.21 

9. Himachal Pradesh 10 3477.88 
30. Chandlgarh 10.00 

10. Jammu and Kuhmlr 18 2706.25 31. Dadra and Nagar 2 19.88 

Havell 
11. Jharkhand 0 0.00 

32. DeIhl 15.00 
12. Kamataka 2 3758.21 

33. Daman and Diu 12.50 
13. Kerala 4 833.82 

34.Laklhadweep 0 0.00 
14. Madhya Pradesh 6 1721.12 

15. Maharuhtra 0 0.00 
35. Pudducherry 1 20.00 

16. Manlpur 1 5.72 Total 119 46523-66 
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Statement-lll 

Ust of Projects Sanctioned during 200548, 2006-07 and 2007-D8 for the State of MMaarashtra 

SI.No. Name of the Project Amount Sanctioned 

2 3 

2005-06 

1. EJephanta Festival In Maharaahtra during 2005-06 5.00 

2. Development of Matheran under Deltination Development Scheme 451.42 

3. Konkan Rlvlrla Part III Circuit comprising or Ganaptipule-Valnnnwar- 594.17 
Sindhudrug-Tarkartl 

4. Puna Festlval 2005 under Event 15.00 

5. Celebration of Ellore-Aumgabad Festlval 2005-06 5.00 

6. Rejuvenation of Sinhagad Fort under Deatlnation Development Scheme 470.11 

7. Destination Development or Kerala, Diet. Pun., Maharaahtra 485.02 

8. Construction of Tourism Reception Centre In Mumbal, Maharaahtra 44.32 

9. Kalldas Festival Celebration ror 2004-Q5 5.00 

Total 2075.04 

2008-07 

1. Development of New Mahabaleahwar Hili Station 15.00 

2. Celebration of Kalida. Featlval 5.00 

3. Celebration of Ellore-Aurangabad FMtIvaI 10.00 

4. Celebratlon or Elephant Festival 10.00 

5. Celebration of ChlkhaJdare Festival 5.00 

6. Integrated development or Mumbal Fort Clrcult-Sewari F.ort. Ghodbundar 728.44 

Fort, WorII Fort and Bandra Fort 

7. Destination development of Kunkeshwar 314.04 
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8. 

9. 

10. 

11. 

12. 

13. 

1. 

2. 

3. 

4. 

5. 
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2 

Infrastructure and Destination development 01 Mahabaleshwar 
(phase II), Distt. Salara 

Integrated development of Kolhapur Circuit 

Development of Aurangabad Art and Craft Centre 

Development of IT Projects 

Development of Rural Tourism at village Morachi Chincholl, DisH. Pune 

Development of Rural Tourism at village Morachi Chincholl, DisH. 
Pune (CBSP) 

Total 

2007-08 

Development of Art and Craft Village at Goregaon film city Mumbai 

Destination Development of Mandhardev, Tal-wal, District Satera 

Integrated Development of Bhandarttara Tourist Circuit, Ahmednagar 

Chikhaldara and Kalidas Festivals 

Ellora-Aurangabad festival 

Total 

to OUestions 392 

3 

480.57 

704.03 

442.16 

54.81 

50.00 

20.00 

2839.05 

388.62 

498.40 

37".42 

10.00 

10.00 

1279.44 

. 
[Translstlon] (b) the total length of the metre gauge IIn.a In Uttar 

Railway project In Uttar Pradesh 

1956. SHRI SANTOSH GANGWAR : 
SHRI HARIKEWAL PRASAD : 

Will the Minister of RAILWAYS be pleased to atate: 

(a) the cities of Uttar Pradesh connected with rail 
network aIongwIth the number of atations modemlzed and 
expanded by the Railways during the last three years and 
the current year; 

Pradesh, section-wile; 

(c) whether the Railways have received any 
proposal from the State Government of Uttar Pradesh with 
regard to gauge conversion projects; and 

(d) if 80, the detalla thereof and the time by which 
these proposals are likely to be aanctJoned? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : <a) The date regarding rail 
connectivity to different cities Is not maintained. However, 
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there is vast raJl network In the State of Uttar Pradesh which 

provide connectivity to various cities Ir. the State. The 
infonnation regarding the number of station modernized 

and expanded during the last three years and current year 

is being collected. 

(b) Metre Gauge aectIona existing In the State of 

Uttar Pradesh are u follows:-

S. Name of the section Length (In Km.) 

No. approx. 

1. Mathura-Kasganj 104 

2. Kasganj-BareiUy 106 

3. Bareilly-Mailanl 131 

4. Bhojlpur-L.alkua (part) 39 

5. Mandhana-Brahmavart 8 

6. Pllllbhlt-T anakpur (part) 28 

7. PiIIlbhit-Shahjahanpur 83 

8. Aishbagh-Malanl 194 

9. Malanl-Qonda 268 

10. Gorakhpur-Gonda 220 

11. Nanpara-NepalganJ Road 20 

12. Anandnagar-Nautanwa 40 

13. Galnaari-J8IWa 15 

14. Kaptanganj-Thawe (part) 63 

15. Indara-Oohrighat 35 

16. Achnera-Malhura-Vrindaban 46 

17. Aurnlhar-Jaunpur 60 

Tolal 1458 

The length of eome of the 88CIIona Is approximate as 

State boundary Is between two stations. 

(c) No, Sir. As per available recorda, no such 

proposal hu been received from Stat. GoYl. In the recent 

put. 

(d) Does not arise. 

[English} 

Theft ca... .t Alrporta 

1957. SHRI UDAY SINGH : 

SHRI NIKHll KUMAR : 

WIU the MinIster of CIVIL AVIATION be pleased to 

state: 

(a) whether the casel of theft of baggage of 

puaengera have Increased In the put few months In 

renowned airpoft8 Including Indira Gandhi International 

Airport Delhi In the country; 

(b) If so, the details of such incidents reported 

during the current year; 

(c) whether the officials of security, customa and 
airport are dellberatefy stealing baggage of p .... ngera at 

airports; 

(d) If so, whether the Government proposes to 

enquire Into the matter and book the officials responsible 
for such thefts; and 

(e) the reaction of the Government thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL> : (a> and (b) 

InfotTl'l8tion on the caaea of theft are being collected from 

Police. 

(c) to (e) ActIons, as per law, are taken by CISF and 

local Police. To curb such Incidents, all loaders are friskod 

thoroughly before and after the loading, vigilance has been 
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enhanced at airports, loading/unloading of checked-In 
baggage Is clone under supervision of security, automated 
In-line Baggage X-Ray Screening system Is being 

introduced at major airports. 

Double Track Railway Una In Karnataka 

1958. SHRI P.C. GAODIGOUDAR: WID the Mlnlater of 

RAILWAYS be pleased to state : 

(8) the present status of laying and surveying of 

double track railway lines in Kamataka; 

(b) the target set for completion of theee railway 
lines; 

$I. Project ExpendIture 

No. Incurred upto 
March, 2008 

2 3 

1. Kengerl-Ramanagaram (32.43 Km) 50.91 

2. Yeahwantpur-Tumkur 64 Km) 126.55 

3. Bangalore-Whltefleld-Bangalore City- 0.016 
KrishnaraJpur am 23.08 Km) 

4. Oharwad-Kambarganvl (26.15 Km) 25.06 

5. Hubli-Heb8ur (18.75 Km) 2.61 

6. Arsikere-Birur (44.25 Km) 0.30 

(e) the funds allocated and spent 10 far on each 

of the projects; and 

(d) the steps taken by the Railways In this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU) : (a) to (e) As on 01.04.2008, 
following projects for doubling of rail lines falling fuDyl 
partly In the State of Kamataka were In progress. Outlay 

provided for these projects during 2008-09, expenditure 
Incurred upto 31.3.2008 thereon and status aIongwIth 
target date for completion, wherever ftxed Is given 88 

under:-

(As. In erore) 

Outlay StatuslTarget Date, wherever ftxed 

provided 

during 

2008-09 

4 5 

5 Completed. 

8 Completed. 

0.01 Work will be taken up after obtaining 

requisite clearances. 

50 Land acquisition, earthwork, bridgework and 

ballast supply have been taken up. Work on 

Dharward-Mugad (13 Km) Is targeted for 

completion during 2008-09. 

40 Land acquisition, earthwork, bridgework and 
ballast supply have been taken up. Targeted 

for completion during 2008-09. 

50 Final location survey has been completed 

and detailed estimate of the work sanc-

tioned. Work has been taken up. 
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2 

7. Ramanagaram-Mysore doubling 
(91.50 Km) Including electrification 
of Kenjert-Mylore 

8. Guntakal-Hoapet (115 Km) 

9. Ralchur-Guntakal (81.1 Km) 

3 

0.43 

242.75 

37 

4 

50 

21 

100 

5 

land acqulaltlon. earthwork. brtdgewort< and 

ballast IUpply taken up. 

Completed. 

This work II being implemented by Rail 
VIkaa Nigam Umtted (RVNL). Land acquisI-

tion. earthwort<. bridgewort< and ballast 
supply taken up. Planned for completion 
during 2009-10. 

Status of the surveys completed In the recsnt past and In progress for doubling of ran 
lines failing fullylpattly In the State of Kamallllca Me .. under 

SI.No. Survey 

1. Hospet-Hubli-Londa-Vasoo (341 Km) 

2. Yelahanka-Panukonda (120 Km) 

3. Hassan-Mangalora (159 Km) 

4. (Daund) Hotgi-Gulbarga (225 Km) 

5. Salam-Bangalore (218 Km) 

(d) The necessary funds are being provided to 
expedite doubling works. Some projects have been 

entrusted to AVNL for speedy execution. 

SocI8I W ....... Scheme by OIL PSUI 

1959. SHRI MANIK SINGH : Will the Minister 

of PETROLEUM AND NATURAL GAS be pleased to 
state : 

(a) the worka undertaken under social welfare 

Status 

Survey completed. ActIon has been Initiated to obtain 
requlstte clearances. 

SUrvey completed. 

New survey Included In the Budget 2OQ8..()9. 

The project Is being Implemented by RaH VIkas NIgam Ltd. 
Bankability report of the work ha been prepared. Final 
location survey ha been taken up. 

SUrvey ha been taken up. 

acheme for the public by 011 pSUe I... Indian 011 
Corporation. Hlndustan Petroleum Corporation. Sharat 
Petroleum Corporation and Gas Authority of India limited 
during the last three years In Madhya Pradesh; 

(b) the funds allocated/spend during the said period 
for such public welfare 8Chernealprojects. company-wise; 
and 

(e) the norma and criteria laid down for undertaking 
such WOfb In public Interest? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL) : (a) to (c) Under the corporate social responsibility, 

Public Sector Undertakings under the Ministry of 

Petroleum and Natural Gas spent an amount within 0.75 

to 1.0 percent of each company's net profit after tax of 

the previous financial year. The various schemes/ 

activities that are undertaken for the welfare and socio-

economic development of the economically down-trodden 

sections of the society are in the following seven thrust 

areas:-

Community development 

Drinking water/sanitation 

Educational aid 

Infrastructure/Street Lighting 

HealthcarelMedical 

Environment Protection 
Literacy enhancement/empowerment. 

In terms of extant CSA Guidelines, programmes are 

Identified in consultation with locaVstatutorylsocial groups 
like Gram Panchayat, Revenue offices, CoUectoratea, State 

authorities, District HospitalS/CMOs, school authorities and 

credible NGOs. 

In so far as State of Madhya Pradesh Is concerned, 

various welfare projects undertaken by Indian 011 
Corporation, Hindu:.lan Petroleum Corporation, Bharat 
Petroleum Corporation and Gas AuthOrity of India Limited 

are indicated in enclosed Statement-I. Details of funds 

spent on such social welfare schemes by major 011 PSUs 

are Indicated In the enclosed Statement-II. 

St.temen'''' 

Community Development Activities in Madhya Pradesh during the last 3 yeans 

Activity 

I. lnellan 011 Corporation. 

1. Provision of clean drinking water facility to residential 

areas around Mangaligaon Depot. 

2. Cancer Awareness and Detection Camp 

3. Provision of Clean Drinking Water to Colonies around 

Nlshatpura Depot 

4. Contribution of water coolers, washing machine, 

CTVNCD etc. 

5. Contribution of water cooler and a computer with 
printer. 

II. Hlndustan Petroleum CorporeUon. 

1. Constructed boundary walllkltchen for Happy Days 

School 

Location/Institution 

2 

Sanwar, Indore. 

Global Cancer Concern India (GCCI), Bhopal. 

Bhopal. 

Children's Protection Home, Ujjain. 

St. Joseph Co-Ed. School, Bhopal. 

Binouga, Shivpurl. 
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2. Provided administrative and therapy facility to 

neurologically Impaired persons 

3. Provided pickup van for mentally and deaf and dump 

children. 

4. Provided fumlture. 

5. Provided computer with printer, water cooler and 

aqua guard. 

6. Provided lab equlpments, computer with UPS and 

printer. 

7. Provided 200 Blankets for slum children from all 

over Bhopal. 

8. Assistance towards providing drinking water. 

9. Provided computers, UPS, printer, chairs, tabIeI, 

water coolers, tank 

10. Provided sewing machine •. 

11. Distribution sewing machines. 

III. Bha,.t Petroleum Corporation. 

1. Undertaking a 'Need Aeaessmenf. SettIng up of non-
fuel, non-electric flour mill. Non-fuel, non-eIectIIc, 
irrigation system. Setting up of ayurvedlo health 
center and herbal garden 

rv. GAIL (India) Umlted. 

1. Provided Medicines for poor children 

2. Provided fumiture. 

3. Monthly lChoIarahlp for tribal atudenII. 

4. Drainage, sanitation and maintenance. 

5. Providing medical equipments. 

2 

Roshnl, Gwallor. 

Rewa. 

Pre examination Training Institute, Indore. 

Four boys and girt. hostel Dewu. 

Pram BaldevBhandari Seva VJdya Mandlr School, 

GovIndpura, Bhopal. 

MP Chhattlagarh CMatian Forum, Bhopal. 

Nishatpura. 

Government Girts Higher Secondary School, Du ... hra 

MaIdan, UDain. 

Vocational training CenterI, Chlnaware. 

NGOe. Chhlndwara. 

VIllage Neelgarh, Dtatrtct RaJ"". 

Jhabua. 

AdIYUI Sheikhs' Sanskrit, Jhabua. 

Nlraahrlt Bel AIhram, Jhabua. 

DIstrict HoIpItaI, Guano. 

PHC at Awan, Abjuring Gam and Mlna. 
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6. Free consultation and distribution of medicines 

7. Distribution of toys and utensils. 

8. Rain Water harvesting 

9. Set up APRD diagnostic oenters. 

10. Grant for Nirashrit Bal Ashram. 

11. Installation of Borewell. 

12. Impact Uteracy and Schooling to destitute Tribal 

Children. 

13. Projects for eradication of water bome diseases 

The funds allocated/spent for Public Weffare Schemes! 

Projects in the State 01 Madhya Pradesh during the 

last three years 

As. In lalehs. 

Year expenditure 

2 

I. Indian 011 Corpontlon. 

2005·06 2.5 

2006·07 4.5 

2007·08 6.65 

II. Hlndu.tan Petroleum Corporation. 

2005·06 10.80 

2006-07 

2007-08 22.87 

III. 

rv. 

2 

Ahmedapur, Ahlrkhedl, Bhalaana, lkodia, Dongar, Vljalpur, 

Belka, Badarpur, Bhumlakhedi and Chinpura. 

Majr8-T 010. 

Badarpur and GAIL Vijalpur. 

Gwalior, Indore and UDaln. 

Mahila Mandai, Jhabua. 

Government High School, Jhabua. 

Jhabua. 

Unaln. 

1 2 

Bharat Petroleum Corporation. 

2005-06, 2006-07 and 1.96 
2007-Q8 

GAIL (India) Umlted. 

2005-06 239.45 

2006-07 131.45 

2007..()8 175.19 

[Translation} 

Delay In Exploration work of petroleum 
product. 

1960. SHRI SYED SHAHNAWAZ HUSSAIN : 
DR. LAXMINARA Y AN PANDEY : 

Will the Minister of PETROLEUM AND NATURAL GAS 

be pleased to state: 



405 WrittfHJ Answers AGRAHA Y ANA 20, 1930 (Saka). 406 

(a) whether the explbratlon work of petroleum 
products In being delayed despite Its rel\erves are found 
in some states; 

(b) if so, the reasons therefor; 

(c) whether the Govemment Is incurring heavy 1088 
due to delay in such exploration work; 

(d) If so, the location-wise and state-wise details of 
the places where the reserves have been found but the 
exploration work Is being delayed; and 

(e) the steps being taken by the Govemment for 
timely exploration of. petroleum products? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL) 
: (a) and (b) No, Sir. There Is no delay In the exploration 
work where discoveries have been made under the 
Production Sharing Contract (PSC) regime. 

(c) No, Sir. 

(d) . Does not arise In view of (c) above. 

(e) Under PSC regime, the time limit for each 
exploration Phase II well defined and operator hu to 

complete the minimum work programme within specified 
time limits as per PSC. 

{English} 

1961. DR. ARUN KUMAR SARMA: WlU the Minister 

of RAILWAYS be pleased to state : 

(a) the status of Boglbeel Bridge project over the 
river Brahmaputra Indicating the total aUocatlon made 

during 2008-09; 

(b) the target set for completion of the project; 

(c) whether the payment of compensation to the 
people affected by land acquisition Is completed; 

(d) If so, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) and (b) The work on 
various activities connected with Boglbeel rail cum road 

1\ 

bridge has been taken up Including land acquisition, 

earthwork, minor and major bridges on the link lines. The 

land acquilltlon and boulder collection for guide bunda and 
protection works have almost been completed. Earthwork 

to the tune of 198.42 lakh cum out of 296.73 Iakh cum, 

19 major bridges and 90 out of 98 minor bridges, 10 out 
of 15 ROB/RUB (Road over/under Bridge) has already been 

completed. The work of main bridge sub-structure and 

south guide bund with approach embankment has been 
taken up. An expenditure of Rs. 952 crore hu been 
Incurred on the project upto 31.03.2008. An outlay of 

Rs. 75 crore (through Railway Gro88 Budgetary Support) 

has been provided in the Budget 2008-09. Further, an 
outlay of As. 58.25 crore has been provided In 

SuppJementary Budget 2008-09 for thll National Project as 

an addItlonaHty. The project is targeted for completion by 

March, 2012. 

(c) to (e) Payment of compensation to the people 

affected by land acquisition has been completed except in 

two cases. Payment against land acqul8lUon under OC/ 
Dlbrugarh for village - Banlpur of South Bank. The above 
land was requisitioned additionally. Another CII8 Is pending 
under OCIDhemajl at Dhulla Pukhurl village of North Bank. 
The payment of land compensation has not been made 

to land owners due to dispute of ownership, which has now 
been verified jolnUy with revenue authorltfee of Dhemajl 

District. 

{Translation} 

R •• oratlon of H ...... g. SIte8 

1962. SHRI AJIT JOGI : Will the Minister of TOURISM 

be pleased to state: 

(8) whether the Govemment PropoMl to Implement 

any project for Identification and restoration of heritage sites 
and tourist spots In the country In order to attract more 
tourists; 

(b) If so, the details thereof; 



407 Written Answsl'8 DECEMBER 11, 2008 to Owstions 408 

(c) whether the State Govemment of Chhattisgarh 
has submitted the names of any heritage sites or tourist 
spots for inclusion In the said project; and 

(d) If so, the details thereof; 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI) : (a) to (d) 

Identification and development of tourist spotalherltage 
siles is primarily undertaken by the concemed State 
GovemmentslUnion Territory Administrations. The Ministry 
of Tourism, however, provides financial assistance to 
StateslUnion T erritoriea for creationlimprovement of tourism 
infrastructure at Important destinations/circuits Including 
heritage sites on the basis of proposals received from them 
subject to availability of funds and inter se priority. 

The following Infrastructure projects were sanctioned 
in the State of Chhattiagarh during 2007-08. 

S. Name of Project 
No. 

1. Development of Ratanpur 

2. Development of Doongargarh 

3. Development of Tourist Circuit 

Sanctioned Amount 
(Rs. in lakhs) 

249.57 

316.97 

685.50 
on Ralpur-Mukthangan-Champaran-
Kadar 

4. Rural Tourism at Village Odh, 
District Ralpur 

Total 

42.05 

1274.09 

{English] 

1963. SHRI MAHESH KANODIA : 

SHRI HARIN PATHAK: 

SHRI BHUPENDRASINGH SOLANKI 

SHRIMATI JAYABEN B. THAKKAR: 

Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether the State Govemment of Gujarat has 

submitted a proposal In February 2008 for construction 

of 10 new Railway lines spread over various sectors of 

the State and also for providing required funds for the 

same; 

(b) if so, that details thereof; and 

(c) the present status of the proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : *(a) As per available records, 

no such proposal has been received from State 

Govemmenl of Gujarat. 

(b) and (c) Do not arise. 

*Part <a) to (c) of the reply was subsequently corrected 

through a correcting statement made In the House on 

19.02.2009. Accordingly, the reply has been corrected as 

under: 

8m,.",.", 
(a> to (c) Yes, Sir. Minister of Revenue, Dlaaater Management, Roads and Building Capital Project, Women and Child 

Welfare, ~emment of Gularat had sent a letter In february, 2008 requesting for 10 new ralillne8 In Gularat. The details 
and status of the proposed new lines is as under:-

S.No. Proposal StatUI 

2 3 

1. Vlramgam-Sankheshwar No Survey for these IInel have been taken up. 
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2 

2. Daman-Nasik 

3. Nadlad-Tarapur-Khoda-Matar 

4. Godhra-Dahod-Indore-Cevas 

5. Tarapur-Mahemdavad 

6. Ahmedabad-Khedbrahma-Ambajl 

7. Mahesana-Harlj-Radhanpur 

8. Vejalpur-Botad 

9. Rajkot-Jalpur-Marwar 

3 

No Survey for these lines have been taken up. 

No Survey for these linea have been taken up. 

There Is already a rail line between Indore-Cewas and Dahod-Godhra. 

Construction of new line from Indore-Dahod has been taken up. 

No survey has been taken up. 

A meter gauge line already exists from Ahmedabad-Himmatnagar-

Udaipur. The gauge conversion of this line has been taken up. The 

survey for gauge conversion of Himmatnagar-Khedbrahma with 

extension to Abu Road via Ambaji has been taken up. 

Survey completed. Proposal could not be considered due to un-

remunerative nature, heavy throw forward of ongoing projects and 

constraint of resources. 

No such survey has been taken up. 

There is already a railway line connecting Rajkot, Marwar and 

Jalpur. 

10. Porbander-Probander Port Survey completed recently. Survey report is under examination. 

Demand and Supply of PetrollDl ••• IILPG THE MINISTER OF STATE IN THE MINISTRV OF 

1964. SHRI K.J.S.P. REDDV : Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the estimated supply and the projected demand 

of petrol, diesel and liquefied Petroleum Gas (LPG) In the 

country as on date, State-wise; 

(b) whether there i8 a wide gap between the 

demand and supply of such petroleum products; 

(c) if so, the details thereof and reasons therefor; 

and 

(d) the steps being taken to Improve the supply of 

such products to meet the projected demand? 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL): <a) The estimated demand for Petrol, Diesel and 

LPG In the country for the period April - October, 2008 
Is proviSionally Is given below:-

Product Demand (MMT) 

Petrol 6.44 

Diesel 29.26 

LPG 6.90 

The above demand was met through supply of 

products either through domestic production or through 

Imports In case of deficit. State-wise sale8 (excluding 
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private Imports) of petrol, diesel, LPG for the period April-

October, 2008 18 given In the enclosed Statement. 

(b) and (c) The shortfall in availability Is met through 

imports. Details for the period April - October, 2008 are 

as under:-

Import (MMT) % of Demand 

Petrol 0.27 4.2 

Diesel 1.37 4.7 

LPG 1.32 19.1 

(d) Steps taken to improve domestic availability of 

products to meet demand Include augmentation of 

production at existing refineries through expansion 

programmes and setting residue upgradation faCilities and 

setting up of new grass-root refineries. 

"""""t 
State-wise cumulative sales of selected products 

2008-09 (P) (April to October 2008) In MT 

State LPG 

2 

Andhra Pradesh 546919 

Andaman and Nicobar 3263 

Islands 

Arunachal Pradesh 6396 

Assam 101685 

Bihar 160350 

Chandigarh 19295 

Chhattisgarh 66692 

Petrol DIeHl 

3 

484752 3036655 

4421 45932 

8455 29356 

63637 303925 

102632 768368 

43194 43905 

99194 503196 
------------------------------------

1 2 3 4 

Dadra and Nagar Havell 7894 6847 38342 

Daman and Diu 4038 7471 32250 

Deihl 351389 454153 760333 

Goa 30547 46068 195816 

Gujarat 374636 461718 1731068 

Haryana 233626 280159 2064125 

Himachal Pradesh 53245 44885 221129 

Jammu and Kashmir 59588 258303 

Jharkhand 61465 94158 558248 

Kamataka 464301 439168 1818746 

Kerala 308436 343664 926400 

Lakshadweep 138 o 8772 

Madhya Pradesh 261679 266978 1157104 

Maharashtra 1016451 902450 3121384 

Manlpur 10172 12099 26683 

Meghalaya 8123 17375 101540 

Mizoram 9798 7129 18744 

Nagaland 8281 9940 14902 

OrIsaa 89711 129424 773166 

puduch.rry 17441 41521 186737 

Punjab 311398 287714 1597947 

Rajasthan 278103 301720 1888948 

Slkkim 5055 4749 18421 

Tamil Nadu 631650 607786 2655364 
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2 3 4 

Tripura 10537 104n 31395 

Uttar Pradesh 691629 553663 2864010 

Uttarakhand 82808 70010 260566 

West Bengal 340306 173423 1167741 

Grand Total 8634208 6440022 29217519 

Stake given by ONGC to Foreign 

Companl .. 

1985. SHRI BRAJA KISHORE TRIPATHY : Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

Block Existing Stake 

KG-DWN-9812 Oil and Natural Gas Corporation 
(ONGC)-90% 

Calm India Ltd., 10% 

KG-DWN-9814 ONGC-85% 

011 India Ud., (0IL)-15% 

The above proposals have been approved by the 

Govemment of India. 

Allocation of Kero.ene, DIe.el, LPG and 
Petrol to StIIteslUnlon Terrltorie. 

1966. DR. THOKCHOM MEINYA : 

SHRI DALPAT SINGH PARSTE : 

SHRI GIRIDHARI YADAV : 

SHRIMATI SANGEETA KUMAR I SINGH OED: 

SHRIMATI K. RANI : 

SHRI TEK LAL MAHTO : 

(a) whether 011 and Natural Gas Corporation 
(ONGC) proposes to give stake of Its claim on KrIshna 
Godavari basin blocks to foreign companies; 

(b) If so, the details thereof? 

(c) whether the Directorate General of Hydrocar-
bons has approved the request of ONGC In this regard; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL): (a) to (d) The Oil and Natural Gas Corporation 

(ONGC) had proposed to give a stake to foreign 
companies In the following two Deep Water exploration 
Blocks. 

Proposed Stake 

ONGC-65% (operator), Calm Energy India Pvt. Ltd., 

(CEIL)-10%, Petrobras Intematlonal Braspetro BV-15%, 

Norsk Hydro Oil and Energy India BV 10% PI 

ONGC·55% 
0IL-15% 

British Gas Exploration and Production India Ltd., 
(BGEPIL)-30% 

Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state : 

(a) the monthly requirement of kerosene, diesel, 
LPG and petrol in each State/Union T errltones; 

(b) the quantity of kerosene, diesel, LPG and petrol 
supplied to each StateiUnlon Territory during each of the 
last three years and current year; 

(c) whether the Government Is aware that there Is 
acute shortage of kerosene, diesel, LPG and petrol In many 
States Including Bihar, Ori888, Tamil Nadu and rural 
areas; 
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(d) If 10, whether the Union Government has 

received requests from various States, partlcularty, Bihar, 

Orissa, Tamil Nadu and Jharkhand for Increasing the 
quotas of kerosene, diesel, LPG and petrol In favour of 

their States. 

(e) If 10, the details thereof and the action taken 

by the Union Government thereon; 

(f) the steps taken to check the diverslonlblack 

marketing of kerosenelLPG and to ensure availability of 

theae Items at fair price to conaumers; and 

(g) measures taken to increase the production of 

kerosenelLPG? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL): (a) and (b) There Is no State-wise quota fixed by 

the Governn.ent for the allocation of petroleum products 

except for Public Distribution System (PDS) keroeene. PDS 

kerosene is allocated to the StateslUTs on a quarterty 

basis. The detail. of the Statel-wise consumption of Petrol, 

Diesel, liquefied Petroleum Gas (LPG) and Kerosene 

during the last three years and current year (April -

October, 2008) are given In the enclosed Statement-I to 

III. 

(c) to (e) This Ministry has not received any complaint 

&bout ahortage of kerosene In the country during the 
current financial year. However, Govemment has received 

some complaints about dry-outs of petrol and diesel In 

some States. However, the 011 Marketing Companies 

(OMOs) have reported that they are meeting the full 

demand. Due to acute power shortage In some States, an 

Increaae In demand for dieael for power generation has 
been obeerved. OMCs are meeting such demand wherever 

It has been possible. 

OMes have reported that they ensunt the availability 

of petrol and diesel In the country at all time. and are 

supplying petrol and diesel to the ROs as per Indents. 

0MCa have also reported that they have not .... trictedI 

curtailed supply of petrol and diesel to their ROs any where 
In the country. 

Since, there Is no State-wise quota fixed by the 

Government for Petrol, Diesel and LPG, the question of 

Increase the quota for the same does not arise. However, 

the Govemment has received the requests for Increase the 

quota of PDS Kerosene from the State Governments of 

Bihar, Orissa and Tamil Nadu. No such request has 

been received from the State Govemment of Jharkhand 

recently. 

Various State GovernmentslUnlon Territories (UTa) 

have requested additional alJooation of PDS SKO to 

meet urgent and emergent situations arising out of 

natural calamities such as flood, drought, earthquake, etc. 

The Govemment has responded to theee requests promptly 

and made additional allocations to meet the apeelel 

needs. 

(f) The possibility of black marketing of 

Kerosene and Uquefied Petroleum Gas (LPG) by some 

unacrupulous elements cannot be ruled out due to huge 

price difference. 

In order to check the black marketing to PDS 

kerosene, the Central Govemment have made provisions. 

In the Kerosene (Restriction on Use and Fixation of Ceiling 

Price) Order, 1993, Issued under the Essential Commodi-

ties Ad., 1955, that dealers cannot sell PDS kerosene at 

a price higher than the price fixed by the Government or 

OMCa and that the PDS kerosene dealers should 

prominently display stock-cum-price board at the place of 

business Including the place of store at a conspicuous 

place. 

Under the Control Orders issued by the Govemment 

to prevent diversion and black-marketing of kerosene under 

the Essential Commodities Act, 1955, State Govemments 
are empowered to take action against those Indulging in 

black-marketing and other irregularities. 

Government have al80 approved a pilot project for 

radically revamping the PDS kerosene distribution network 
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with the primary obJective of enlurlng that thle heavily 
subsidized product I, actually made aval/able in the 
required quantities at lubsldized prloea to the Intended 

beneflclarl.s; and HOOtIdly, to thul cap. reverte and 

eventually eliminate the diversion 0' POS kerosene for 
adulteration. One of the tallent 'eatu,.. of this echemt I, 
that euppllel to the 8ub-wholeealepotntt Will be made 
under the direct supervision and responsibility of the 

public Helor OMCa. Th. loherne hal betn launched on 
a pilot baailin 414 bIooka In the country from 2nd October, 

2005. 

With a view to checking diversion of .ub.ldi~ed 

kerosone and In order to monitor the movement of Tlnk 

Trucks transporting petroleum products, the Govemmen' 
have advised the public sector OMCI for IMtalllng Global 
Potltlonlng Syttem (GPS) baeed vehicle tracking system 

on all the tank trucks by 31.03.2007. The ""ntial ,.atu,," 
of the .ystem il that the vehicle clrrylng POS kerosene 
is fitted with a device and can be tracked on real time bills 
from the time It leavel the supply location and till it reach" 

the deatinatlon. 

To check adulteration In auto fuela, and allo to 
check diversion of subsidized kerotlne, Govemment have 
alao advlaod OMC, to introduced marker In adulteranta. 
Public sector OMC, have commenced Introduction of 
marker In keroaene on all 'ndla ba,la with .ffect from 

1.10.2006. Under the new IYlttm, Marktr II being 
put In k.rosene In an depotl. Thl' syst.m heralds the 
Introduction of world-cl.s. technology to ~rb and 
eventually eliminat. the menace of adulteration of 
trentpOrtalion fuel. along the IUPply chain. With the 

marker'1 presence, aduH.ratton even with very low levefl 
of kerosene can be detected. 

Th. foHowing mea.urea have been taken to prevent 
the dlverslonJblack marketing of domestic LPG cylinders for 
commereial purpoae,:-

(I) Under the LPG (Regulatton of Supply and 
Distribution) Order, 2000 promulgated under the 
Eaaentlal Commodities Act, 1955 the diversion! 

black marketing of domestic LPG cylinders for 

oommerclal PUrp08" by the dletrfbutora of 
public NCtor OMCs 18 prohibited. The .. t. 
Govemments are empowered to talce action 
agal",t erring distributors under the provillonl 
of thl' Order. The State Govemments have been 
alerted 'rom time to time to take Itept against 

the diveflfon of domeltlo oyllndtra for unautho-
rlztd URge. 

(II) The offlcl.ls of public sector OMCa carry out • 
random ohecks at d1atrlbutora godown, delivery 
point, •• well as en-rout. to ensure that no 

dive ... l~tack marketing takes places. M per 
the MOO, In case estabIIIhed caaet of 

diveralonlbJack marketing of domestic LPO 
cylinder for commercfal pUrpoul, the following 

action II taken a9aJnst the dlatrlbutor:-

(1) Fine of PI •. 20,000 plu. the prtoe of LPG 
diverted at commercial ratet for 1 at 
offence. 

(2) Fine of Re. 50,000 plus the prtce of LPG 
diverted at commercial rat.. for 2nd 
offence, and 

(3) Tennlnalion of the distributorship for 3rd 

offence. 

(g) To Improve the procSuctIon of petroleum produc:t, 

Including keroseneJ\..PG, meuures are being Ilk," to 
Improve the prod\lCtlon of crude oU. FoOowlng IttPS are 

being taken to aaoelerated hydrocarbon exploration and 
production activities In the country to meet the growing 
demand:-

(I) Carving out and placing on offer mote and 
more area, for exploration under varicws 
rounds to New Exploration Ucenslng Potict/ 

(NELP). 

(ii) Quicker development of discovered reserves for 
enabling commencement of production. 
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(iii) Use of stimulation technique for Increasing 
production from existing fleldl. 

(Iv) Application of Enhanced 011 Recovery (EOR)I 
Improved 011 Recovery (lOR) techniques 
for Increasing recovery factor from existing 
fields. 

(v) Arresting decline from ageing fields. 

St."",.nt-t 

(vi) Acquisition of exploration acreages and pro-
ducing propertiee overseas to bring In equity oil. 

(vii) Substitution of oil through use of non· 
conventional sources of energy such as blo-
diesel, ethanol, etc. 

(viII) By additional refining capacity and residue up 
gradation projects. 

State wise PetlOl Sales (MT) 

Period 2005-06 2006-07 2007·08 2008-09 (Uplo 
October, 2008 

Stale Quantity In MTa Quantity In MTs Quantity In MTs Quantity In MTs 

2 3 4 5 

Andhra Pradesh 586318 641135 729529 464752 

Andaman and NicObar 1,Iands 6458 5800 7647 4421 

Arunachal Pradesh 12618 11982 13047 8455 

Assam 94973 95171 101057 83837 

Bihar 122760 130899 151332 102632 

Chandigarh 62171 63522 88266 43194 

Chhattisgarh 117092 126059 148514 99194 

Dadra and Nagar Haveli 8387 10027 10639 8847 

Daman and Diu 9435 10320 11384 7471 

Deihl 676047 702488 748887 454153 

Goa 66693 73517 79772 46068 

Gujarat 620849 633405 684686 481718 

Haryana 319177 367576 432407 280159 
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2 3 6 

Himachal Pradesh 59814 63852 69851 4488S 

Jammu and Kashmir 85677 89557 100342 59588 

Jharkhand 124196 128323 143047 94158 

Kemataka 513784 552258 630283 43e188 

Kerala 446623 477703 627578 343884 

Madhya Pradesh 318401 337576 393231 286978 

Maharashtra 1163111 1257975 1419252 902450 

Manlpur 15063 17924 19513 12091 

Meghalaya 27441 28875 31867 17375 

Mizoram 10248 10386 11095 7129 

Nagaland 14552 14216 15904 9340 

Orissa 159617 171967 197386 129424 

Pondlcherry 53824 64825 69426 41521 

Punjab 411666 428868 470288 287714 

Rajasthan 355235 394609 451761 301720 

Sikklm 6274 6154 6818 4749 

Tamil Nadu 761404 802651 907554 607786 

Trlpura 14701 15480 16382 10477 

Uttar Pradesh 711380 738427 829888 553663 

UttarUhand 77325 899B8 105920 70010 

West Bengal 229617 . 242330 272984 173423 

Grand Total 8253731 883384 9875493 6440022 
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Bmtement"', 

Stale wise LPG Sales (MT) 

Period 2005-06 2006-07 2007-08 2008-09 (Upto 

October, 2008 

State Ouantlty In MT Quantity In MT Ouantlty In MT Quantity In MT 

2 3 4 5 

Andhra Pradesh 800689 847169 916958 546919 

Andaman and Niclobar I,landa 4851 5238 4916 3263 

Arunachal Pradesh 9521 10138 10933 6396 

Assam 182243 167347 177005 101685 

Bihar 243573 251712 268437 180350 

Chandlgarh s0e01 32550 35085 19295 

Chhattlsgarh 97_ 105836 116068 66892 

Oadra and Nagar Haveli 8827 9743 13378 7894 

Daman and Diu 5464 eoea 6962 4038 

Deihl 566644 585041 819636 361369 

Goa 44338 47905 52333 30547 

Gujarat 579497 802629 865240 374838 

Haryana 388532 391033 439092 233626 

Himachal P,.desh 78438 82074 8V982 53245 

Jammu and Kashmir 1050 .. 2 110814 123423 68771 

Jharkhand 92179 9$391 106400 81485 

Karnataka 652987 707970 780005 464301 

Korala 455878 478784 518804 308436 

Lakshadwoep 174 243 209 138 

Madhya Pradesh S90482 411292 452918 281679 
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1 2 3 4 5 

Maharaahlra 1611123 1612385 1778282 1016451 

Manlpur 15937 15211 17467 10172 

MeghaJaya 12261 12868 13289 8123 

Mizoram 17231 17801 17440 9798 

Nagaland 12936 13634 14302 8281 

Ori888 129602 134334 145372 89711 

Pondlcherry 23521 24368 30184 17441 

Punjab 494468 521686 656800 311398 

Rajasthan 422566 443694 603463 276103 

Sikkim 7829 5624 8376 5055 

Tamil Nadu 932718 977780 1070558 831660 

Trlpura 17844 18988 20061 10537 

Uttar Pradesh 1052033 1113938 1202725 691629 

Uttarakhand 126977 134491 146612 82808 

West Bengal 501017 534474 571308 340306 

GrandTotaJ 9976168 10530044 11481982 6834208 

S".men"''' 
S,.,. wIH DIeHl Sales (AIT) PSu. Only 

2005-06 2Q06.()7 2007-08 2008-09 (Upto 
October, 2008 

Siate Quantity In MT Quantity In MT Quantity In MT Quantity In MT 

1 2 3 4 5 

Andhra Pradesh 3232424 3838438 4855219 3036656 
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2 3 4 5 

Andaman and Nicobar Islands 73571 82584 95115 45932 

Arunachal Pradesh 44682 47446 51419 29356 

Assam 446960 476890 500496 303925 

Bihar 921393 995772 1178729 758368 

Chandigarh 63578 68772 73559 43905 

Chhattisgarh 612097 690369 799519 503196 

Dadra and Nagar Haveli 60403 69442 64186 38342 

Daman and Diu 52055 50925 46237 32250 

Delhi 1163193 1325796 1394204 760333 

Goa 272535 324539 365376 195816 

Gularat 2056946 2491442 2685158 1731066 

Haryana 2306747 2615083 3162360 2064125 

Himachal Pradesh 306835 341706 377487 221129 

Jammu and Kashmir 365778 381661 425593 258303 

Jharkhand 889122 834060 924870 558248 

Karnataka 2387767 2682480 2878647 1818746 

Kerala 1333875 1377306 1456833 926400 

Lakahadweep 4323 7196 15975 6772 

Madhya Pradelh 1380531 1504411 1773596 1157104 

Maharashtra 3345770 3999578 5024010 3121384 

Manlpur 31939 37630 42647 26883 

Meghalaya 165090 174065 192264 101540 

Mizoram 25825 28805 30125 18744 

Nagaland 27045 26509 26977 14902 
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Orissa 966823 

Pondicherry 257920 

Punjab 2110946 

Rajasthan 2412911 

Sikkim 33293 

Tamil Nadu 2981109 

T~ 42941 

Uttar Pradesh 4014981 

Ultarakhand 324086 

West Bengal 1593997 

Import of Steel 

1967. SHRI VIJOY KRISHNA : Will the Minister of 

STeEL ba pleaaed to state : 

(a) whether India has become a net importer of 

steel over the last few years; 

(b) if so, the quantum of steel imported during each 

of the lut three years and the current year; 

(c) whether India Is likely to Import 50 MT of steel 

In the next few years due to growth In demand fro steel; 

and 

(d) if so, the steps taken by the Government to meet 

the demand partlculariy against the objectlves set In New 

Steel Policy? 

THE MINISTER OF CHEMICAlS AND FERTIUZERS 

AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 

(a) Yes, Sir. India has become a net importer of steel In 

2007-08 and this trend continues In 2008-09. 

3 4 5 

1092845 1263161 773166 

304696 318699 186737 

2356316 2571661 1597947 

2783391 3131404 1888948 

28798 26959 18421 

3282840 3896291 2655364 

49167 51989 31395 

4183775 4596857 2864010 

378063 431243 260566 

1704123 1914045 1167741 

(b) The tabl~ below shows import of total finished 

steel in the country during the last three years and the 

current year (April to November, 2008):-

Year 

2005-06 

2006-07 

2007-08" 

April to Nov. 2008" 

Import of Total Finished 

Steel (mt.) 

4.31 

4.93 

6.92 

3.80 

Source: Joint Plant Committee; " ,. provisional 

(c) As par the Report of the Working Group on , 
Steel Industry for the Eleventh Five Year Plan (2007-2012) 
prepared In December, 2006, the demand of steel In the 

country II estimated to reach 70.34 million tonnes and the 

supply of .... 1 in the country Is estimated to reach 80.23 
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million tonnes by 2012. However, as per the Istest 

estimates, the domestic production of steel II likely to rtach 

a level of 124.06 million tonnes by 2011·12. 

(d) In order to promote the domestic 8teel Indu8try 

and to meet the projected demand, the Government has 

conatltuted an Inter·Mlnisterial Group (IMG), under the 
chairmanship of Secretary (Steel), to monitor and 

coordinate the Issues concerning major steel investments 

in the country related to infrastructure, raw material 

supply, environmental clearance and other resource 

constraints. 

Manufacture of Fibre 01 ... 
LPG cylinders 

1968. SHRI CHANDRAKANT KHAIRE : wnl the 

Minister of PETROLEUM AND NATURAL GAS be pleased 

to state: 

(a) whether the Government proposes to introduce 

translucent fibre glass LPG cylinders to enable the 

consumers to view the level of liquefied Petroleum Gas 

(LPG) inside when delivered in order to check frequent 

consumer complaints of LPG cylinders being delivered 

underweight; 

(b) If so, the details thereof; 

(c) whether a Norwegian company hal obtained the 

clearance from the Chief Controller of Explosivea to 

manufacture the cylinders in India; 

(d) if so, whether the Oil Marketing Companies 

(OMes) have received offers from other overseas 

manufacturers of LPG fibre gl888 cylinders oonformlng to 

the specifications set forth by the licencing authority In the 

country; 

(e) if so, the details thereof; and 

(I) the response of the OMC8 thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAl GAS (SHRI DINSHA 

PATEL): (a) and (b) Government has conveyed "In 

principle" approval to the Public Sector 011 Marketing 

Companies (OMCs) for e)(panding the product line by 

way of introduction of compoalte (translucent fiberglass) 

cylinders for marketing domestic LPG, subject to there 
being no subsidy element in the LPG to be marketed 

throuuh these composite cylinders. The composite 

cylinders will show the level of LPG present in the 

cylinder. 

(c) to (f) OMOs have reported that as of now two 

suppliera of composite cylinders viz., MIs. Ragaaco, Norway 

and MIa. Composite Scandinavia, Sweden have been 

approved by the Chief Controller of Explosives (CCOE). 

OMes are In the process of evaluating the different 

technologies for finalizing the best suited technology to 

Indian conditions. 

New Navigation Syatem at Deihl and 

Mumb.1 Airport. 

1969. SHRI KINJARAPU YERRANNAIDU : Will the 

Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Government proposes to Introduce 

8 new navigation system at the Delhi and Mumbai airports 

to enable more number of landing and take ofts; 

(b) If so, the detaila thereof; and 

(c) the time by which the system Is likely to be 

introduced and the amount of airlines fuel likely to be saved 

as a resuh thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) to (c) Yes, 

Sir. A Ground Baaed Augmentation System (GBAS) is being 

installed at Delhi and Mumbal Airports. GBAS is a new 
technology based on Global Positioning Satellite System 

and Is capable of providing preceslon approaches to all 

the runways at an airport where h Is installed. This facility 

is also capable or providing curved approaches in addition 

to straight in approachea. DelhI 8ystem is planned to be 
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installed by June 2009 and Mumbal System by February 

, 2010. However, the certified system for use by aircraft 

would be available by April, 2010. 

o.uge Conv.,.lon between 
Ahrnedllbed and Udaipur 

1970 SHAI HAAIN PATHAK: Will the Minister of 

RAILWAYS be pleased to refer to Unstarred Question 

No. 3609 on April 17, 2008 regarding gauge conversion 

between Ahmedabad-Udaipur Railway line and to state : 

(a) whether the gauge conversion work has been 

started on this line; 

(b) If 80, the details thereof Including budgetary 

support for the anticipated cost; and 

(c) the time by which the work Is likely to be 

completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI A. VELU) : (a) to (c) The work of gauge 

conversion of Ahmedabad-Himmatnagar-Udalpur (299.20 

km.) has been Included In the Budget 2008-09 at an 

anticipated cost of As. 742.88 crore and an ouUay of 

Rs. 1 lakh only has been provided for this project during 

the current fiscal year. Preliminary actIvltJes like preparaUon 

of plan, eaUrnatea, ate. have been taken up. No target date 

for completion of this project has been fixed. 

[T"""tJon} 

1971. SHRI TEK lAl MAHTO : Will the Minister of 
RAILWAYS be pIeued to llale: 

(a) whether accidents are fr8quently taking place at 

Taranari RaIlway Station located on Gomo-Chandrapura 

Railway line; 

(b) If 10, the details thereof; 

(c) whether the RaIlways are contemplating to 

construct an overbrldge at Taranari RaIlway Station and a 

railway croaalng near the main road; 

(d) If 80, the details thereof; and 

(e) the time by which this work is likely to be started 

and the details of funds proposed and allocated under this 

head? .. ", 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHAI R. VELU) : (a) and (b) No, Sir. No RaIlway 

Station with the name Taranarl exlsta on Gomoh-

Chandrapura Section of East Central Railway. However, 

during the laat three yeara, .only one derailment took place 

on 23.11.2008 on Gomoh-Chandrapura Section of East 

Central Railway due to rail fracture. 

(c) to (e) Do not arise. 

{English} 

Commercial Production of 011 

1972. SHRI KIRIP CHAlIHA : 

SHRI SUBHASH MAHAAIA : 

Will the Minister of PETAOLEUM AND NATURAl GAS 

be pleased to state : 

(a) the names of the States where 011 production 

Is being carried out; 

(b) whether large scale of oil and gas reserves have 

been found In Sarmar district of Rajasthan; 

(c) If 10, the details of the reserves thereof; 

(d) the time by which commercial productlon is 

Ukely to start from Barmer-Sanchor basin In Rajasthan; 

(e) the share likely to be given to the State of 

Rajasthan after the commencement of production; and 

(f) the percentage of ahare being given to the 011 
producing State. by the Government? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL) : (a) Oil production is being carried out In the States 

of Arunachal Pradesh, Assam, Gujarat, Andhra Pradesh , 
and Tamil Nadu. 

(b) to (d) Yes, Sir. Oil and gas discoveries have 
been made in the block RJ-ON-90/1 In the Barmer 
district of Rajasthan. The commercial production from 
thla block Is likely to start by the second half of 2009. 
As on 1.4.2008, reserves of 79 MMT have been 
established. 

(e) and (I) As per the Production Sharing Contract 

(PSO), profit petroleum share Is to be received by the 
Central Govemment, being a Pre-NElP block. The 
Govemment of Rajasthan shall be entitled to royalty and 
other taxes as per applicable laws. 

GAGAN Project 

1973. SHRI RUPCHAND MURMU : Will the Minister 
of CIVil AVIATION be pleased to atate : 

(a) whether the Government has Introduced 

the GPS Aided Geo Augmented Navigation (GAGAN) 
Project; 

(b) If 10, the details thereof; 

(c) the total cost of the project; 

(d) whether this system would meet the growing air 
traffic; and 

(e) If 10, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVil AVIATION (SHRI PRAFUl PATEL) : (a) The 
Government ha, approved GAGAN project which Is to be 
executed by Airports Authority of India (MI) in collaboration 
with Indian Space Research Organization (ISRO). 

(b) GAGAN Project Is an Indian Satellite Based 

Augmented System (S-BAS) to provide Navigation System 

for all phase, of flight operations over Indian Flight 
Information Regions (FIR) and adjoining areas. The first 
phase of this programme I.e., Technology Demonstration 

System (TDS) has already been completed in August, 2007 
and the final phase I.e., Final Operation Phase (FOP) Is 
scheduled to be completed by May, 2011. 

(c) The total cost of the project Is As. 774 crores 
In which Ml's ,hare is Rs. 604 crores and ISRO's share 
Is Rs. 170 crores. 

(d) Yes, Sir. 

(e) The GAGAN programme wllI:-

(I) provide coverage of oceanic areas which Is not 
possible by terrestrial systems. 

(Ii) Improve efficiency and flexibility by Increasing 

use of operator-preferred trajectories at all 
altitudes. 

(III) Increase safety of aircraft operations by using 
three dimensional (3~) approach operations. 

(Iv) enhance reliability and reduces delays. 

(v) reduce workload and improves productivity of air 
traffic controllers. 

(vi) achieve uniform and accurate levets of naviga-
tion performance over the entire airspace. 

(vii) enhance runway capability. 

(viii) provide fuel efficient corridors. 

(Ix) provide CAT-I approaches without ground 

element support. 

(x) asai8t In upper air &paoe management. 

FIN In LPG Filling Station 

1974. SHRI NIKHll KUMAR: Will the Minister of 

PETROLEUM AND NATURAL GAS be pleased to state: 
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(a) whether a major fire broke out In the LPG filling 
station at Shastri Nagar, Jalpur as reported In the Hindu 
dated 13 October, 2008; 

(b) if so, the details of casualties and loss of 
properties therein; 

(e) whether the proper safety measures are not 

being adopted In LPG filling stations throughout the 
country; 

Cd) If so, whether the Govemment has conducted 

Inquiry into the cause of fire in the LPG filling station; and 

(e) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI OINSHA 

PATEL): (a) Yes, Sir. A fire broke out at Indian 011 
Corporation Umited (IOC's) Auto LPG Dispensing Station 
(ALOS) at Subhash Nagar, Jaipur In the night of 
11.10.2008. 

(b) IOC has reported that there had been three 
casualties and two cases of minor bum injuries. The loss 
of property is as under:-

(i) Total damage to the canopy structure of the 
retail outlet (RO) and minor damage to the 
showroom at the RO. 

(II) Partial damage to dispensers. 

(III) Damage to two cars and one motor bike parted 
in the near vicinity. 

(Iv) Breaking of window panes In • few housee In 
the vicinity of the RO. 

(v) Total loss of Tank Lorry with approximately 7 

Metric Tonne CMf) product. 

(vi) lo8I of about 2 MT LPG In the underground 
tank. 

(e) The design of ALOS being set up Is in Hne 

with the guidelines preecrlbed under the Static and 

MobIle Pressure Vessel (SMPy) Rul.. and prior to 
construction, approval for the layout Is taken from 
Petroleum and explosives Safety Organisation. A licence 
Is obtained for the ALDS prior to Its commissioning and 
safety equlpments .... positioned at each AlDS .. 
prescrtbed by the 011 Industry Safety Directorate Standard 
210. 

Cd) and (e) 011 Industry Safety Directorate (OISO) under 
the Ministry of Petroleum and Natural Gas has conducted 
an inquiry into the cause of the accident. The detailed 
investigation and analyals of alte and systems .... being 
carried out by OISO. 

Profit _mad by the RallWllya 

1975. SHRI SHRIPAO YESSO NAIK: Will the Minister 
of RAILWAYS be pleased to state: 

Ca) the detalle of profit earned by the RaIlways 
during the last three years; 

Cb) the factora responsible for enhancing profit 
earned by the Railways; 

(e) whether Tatkal Reservation System has helped 
the profit earned by the Railways; and 

Cd) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU ) : Ca) The IUrplus generated 
during the Iut three yeara Ie .. under:-

CRa. in crore) 

y., 2005.Q6 2006-07 2007..Q8 

Surplus 6193.32 10206.32 1:w31.og 

(b) Increue In surplus during the above period 

18 attributable mainly to significant tncre... In traffic 
eamlngs and controlling the expenditure within the 

reasonable level. 
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(c) and (d) Approximate eamlnga from Tatkal 

scheme during the last three years has been Increased 

as under:-

Year 2006-07 2007-08 2008-09 (upto 

October, 2008) 

Eamlngs 207 396 
(As. In crore) 

[Translation} 

New RaliMY line from Barha) to 
Dolulrlghat 

356 

1976. SHRI HARIKEWAL PRASAD: Will the Minister 

of RAILWAYS be pleased to state: 

(a) whether the RaUways have conducted any 

survey to construct a new railway line from Bamaj to 

Doharighat; 

(b) If so, the details thereof; 

(c) the detailS of the progress made 80 far In this 

wor1t; and 

(d) If ao, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) to (d) Yea, Sir. A survey 

for construction of a new line from Bamal to FaiZabad via 

Doharighat was completed In the year 2006-07. As per 

survey reports. the cost of construction of 194 Kma. long 

line was assessed as Rs. 782 crore with the rate of retum . . 
(-) 6.06%. The work could not be taken up due to Ita un-

remunerative nature, heavy throw-forward of ongOing 

projects and constraint of resources. 

{English] 

Recreation of Ancient Monumenta 

1977. SHRI RAYAPATI SAMBASIVA RAO : Will the 

Minister of CULTURE be pleased to sUlte : 

(a) whether the Govemment Is considering to 

recreate monuments with the help of archival pictures and 

documents as appeared in the 'TImes of India' dated 5th 

November, 2008; and 

(b) if so, the details thereof along with the number 

of monuments recreated so far? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI) : (a) and (b) There 

Is no specific proposal to recreate monuments with the help 

of archival pictures and documents only. Heritage 

conservation Is a complex Issue where any particular 

approach cannot be applied In all the cases. Each case 

requires to be examined independently and in-depth to 

determine the nature of Intervention on the basis of 

available evidence and structural requirements. Specific 

cases of small ecale restorations are attempted only when 

a substantial quantity of original fabric .. well as authentic 

evidence is available. 

[Translation] 

Air Service from Sholapur 

1978. SHRI SUBHASH SURESHCHANDRA 

DESHMUKH : Will the Minister of CIVIL AVIATION be 

pleased to state: 

(a) whether the Govemment has taken any steps 

or propos& to take any steps to connect Sholapur city of 

Maharashtra with Air Service; 

(b) if so, the details thereof; and 

(c) the time by which Sholapur city is likely to be 

connected with Air Service? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) The 

Govemment has laid down Route Dispersal Guidelines with 

a view to achieve better regulation of air transport services 

and taking Into account the need for air transport services 

of different regions In the country. All airtlnea are free to 
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operate anywhere in the country subject to compliance with 

the Route DIspersal Guidelines. 

Some private airlines have shown Interest to operate 
tolfrom ShoIapur. 

(b) and (c) 00 not ariMo 

{English] 

Production of Chemical. 

1979. SHRI ANANDRAO VITHOBA ADSUL : 

SHRI BRAJA KISHORE TRIPATHY : 

SHRI ADHALRAO PATIL SHIVAJlRAO : 

Will the MInister of CHEMICALS AND FERTILIZERS 

be pleased to state : 

(a) whether the Govemment hu taken step. to 
Increase the production of chemicals In the country; 

(b) If so, the target set and the achievements made 

during each of the lut two years and current year; 

(c) whether performance of chemicals producing 

units are not satisfactory; 

(d) If so. the reasons therefore; and 

(e) the corrective measures taken by the Govem-
ment In thl. regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTILIZERS AND MINISTER OF 

STATE IN THE MINISTRY OF MINES (SHRI B.K. 

HANDIOUE) : (a) to (e) Chemical sector Is dellcensed and 

de-regulated except for few hazardous chemicals like 

Hydrocyan!c acid and Its derivatives. Phosgene and 

Its derivatives and lsocyanates and dl-Isocyanates of 

hydrocarbon for which industrial licence Is required. In 

chemical sector. 100% FDI Is permissible. To promote 

Investment in the chemical sector. Govemment has 

announced the Petroleum. Chemicals and Petrochemicals 

Investment Region (PCPIR) Policy which seeks to attrack 

domestic and foreign Investment by promoting high class 

Infrastructure and a competitive environment conducive for 

setting up chemical and petrochemical units In an 

Integrated manner. In the budget 2008. Govemment 

reduced excise duty on chemicals from 16% to 14% to 

promote growth of the sector. Production of major 

chemlcala during the years 2006-07 and 2007-08 Is given 

beIow:-

(UnH In 000 tons) 

Year Alkali inorganic Organic PMtick:JeI Dyes and Total Major 

Chemicala Chemlcall Chemicals (Tech.) Dyestuffs Chemicals 

2006-07 5269 602 

2007-08 5443 609 

Pat8nta on Drug. for treatment of AIDS 

1980. SHRI BALASHOWRY VAu.ABHANENI : Will 

the Minister of CHEMICALS AND FERTILIZERS be 

pleased to state : 

(a) whether the National AIDS Control Organisa-

tion (NACO) has stated that In cue the Patents are 

1545 85 33 7634 

1546 83 44 n26 

(Source: S&M Dlvtston of DCPC) 

granted on drugs used to treat AIDS and related dIae..... the cost of drugs might Increase significantly 

and this may create problems for HIV patients In the' I 

country: 

(b) If 10. the detaJls thereof; and 

(c) the steps being taken In thlt regard? 
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THE MINISTEA OF CHEMICALS AND FEATILIZERS 

AND MINISTEA OF STEEL (SHAI RAMVILAS PASWAN) : 

(a) and (b) National AIDS Control Organisation (NACO) 

18 of the opinion that In case the patent are granted, 

the cost of Antlretrovlral drugs will increase Significantly 

and this will impost lot of financial burden on the 

National AAT programme particularly with regard to 

second line AAV drugs. The patients who are taking 

treatment privately will alao be affected due to extra 

financial burden. 

The AAV drugs under the potential threat of patent 
are:-

(i) Tenofovir 

, 1 

(II) Tenofovlr + Lamivudlne 

(Ill) Tenofovir + Lamlvudlne + EFV 

(iv) LoplnavirlRltonavlr 

(v) Attonavlr heat stable 

(vi) Atazanavlr 

Also the newer antlretroviral drugs not being used 
presently but are likely to be uaed In next few years 

Inc/ude:-

(I) Aaltegravir (II) EMtegravir 

(Ill) Allprlvlrlne (Iv) Etravirlne 

(v) Vlcrlviroc (vi) Maraviroc 

(vii) Darunavir (viii) Valganclclovir 

(e) The Patent Act 1970 contains adequate 
provislona to aafeguard the Interest of the Patlente. 

IIlegel Mining 

1981. SHAIMATI MANEKA GANDHI: Will the Minister 

of CUL TUAE be pleued to etate : 

(a) whether the Illegal mining activities taking place 

near the 13th century heritage site In Bateahwara Temple 

In Morena, Madhya Pradeah identified by the Archaeologi-

cal Survey of India; 

(b) if ao, the details thereof; 

(e) the concrete ataps taken by the Government to 

atop the Illegal and unlicensed dynamite blasting for 

sandatone; and 

(d) the annual budget for the maintenance of the 

100 ancient temples in Bat8shwara? 

THE MINISTEA OF TOURISM AND MINISTEA OF 

CULTUAE (SHAIMATI AMBIKA SONI) : (a) and (b) Eight 

caaes of atone quarrying actlvitlea were identified by 

Archaeological Survey of India 81 detrimental to the 

centrally protected monuments I.e. Group of Templea, 

Bateshwara and Garhl Padhawall In Morena District, 

Madhya Pradesh. 

(e) The District Admlnlatratlon of Morena has 

cancelled all the 08 licenses/mining 188888. A caveat has 

al80 been field In the Hon'ble High Court. 

(d) An amount of As. 30.95 lakha haa been 

earmarked for the maintenance/repairs of the Bateshwara 

Group of Temples during the current financial year .• 

As .. " Development Bank 

1982. SHAIMATI K. RANI : Will the Mlniater of 

RAILWAYS be pleased to state : 

(a) whether the Asian Development Bank (ADB) 

has agreed to finance for construction of certain rail routes 

In India; 

(b) if 80, the details thereof State-wi8e and zone-

wise; ud 

(e) the details of worka to be undertaken? 

THE MINISTER OF STATE IN THE MINISTAY OF 

RAILWAYS (SHRI R. VELU) : (a) Yea, Sir. 
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(b) and (e) The Asian Development Bank (ADB) 

18 funding projects on Indian Railways Involving a 

loan amount of US $ 212.3 mliliont as part of Railway 

Sector Improvement Project with the objective of 

enhancing capacity of the rail network and improving 

SI. 
No. 

Name of the Project RaIlway 

Zones 

operational efflclency/sa'ety. 

The details of RaIlway projects for which assistance 

from AsIan OevaIopment Bank 18 being received are as 

under:-

Statea Length 
Km. 

Type of 

Project 

1. 2nd bridge over river Mahanadl East Coast Orissa 3 Bridge 

2. Cuttaek·Barang Doubling East Coast Orissa 14.3 Doubling 

3. Rajatgarh-Barang Doubling East COB8t Orissa 29.32 Doubling 

4. Gooty·Puliampet Doubling South Central Andhra Pradesh 151 Doubling 

5. Barang·Khurda Road 3rd Une East Coast Orlasa 32.32 3rd line 

6. Bhatapara·Urkura 3rd Une Southeat Central Chhattlagarh 60 3rd line 

7. Aligarh-Ghazlabad 3rd Une North Central Uttar Prade8h 106.15 3rd line 

8. Thiruvalur·Arakkonam 3rd Une Southem Tamil Nadu 28.83 3rd line 

DeIIIy In Ralhny Projecte 

1983. SHRI K.C. PALLANI SHAMY : Will the Minister 

of RAILWAYS be pleaaed to atate : 

(a) whether the execution of large number of 

Railway projects are getting delayed due to delay In 

aoqullltlon of land; 

(b) If so, the details thereof alongwith the estimated 

loss suffered by the Railways; 

(e) whether the Rallways have taken any 8tepS for 

the early completion of an the pending projects In the 

country including Iho88 In Tamil Nadu; 

(d) If 80:. the details thereof; and 

(e) If not, the reason8 therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) and (b) Timely avallability 

of land Is one of the l88uea connected with execution of 

projects. The land acquisition and forestry clearance (In 

case of foreat land) take considerable time which delays 

the project Implementation. A number of projects partlcu· 

larty new Iin88 are getting affected due to delays pertaining 

to land acquisition. Ther. may be other reasons al80 

alongwlth land acqulaltlon and the cost overrun 18 not 

feasible to be assessed. 

(e) to (e)' Periodic meetings are conducted with the 

State Govemment and Forest officials to expedite the 

aetttement of I88uee with them. In the recent past,' , 

amendment has been carried out In the Indian Railway Act, 
1989 through RaIlway Amendment Act, 2008 In order to 

speedily acquire land for apecIaI railway projects. Besides, 

a number ot 8teps have been taken like Public Private 
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Partnership, cost sharing by State Government and/or 

declaration of Projects as National Projects to generate 

additional resources. With these initiatives, completion of 

the ongoing projects Including those in Tamil Nadu will get 

expedited. 

[Translstion} 

Pilferage of Natural Gas aAd 

011 In GuJarat 

1984. SHRI JIVABHAI A. PATEL: Will the Minister 

of PETROLEUM AND NATURAL GAS be pleased to 

state: 

(a) whether natural ga6 and 011 is being pilfered at 

large scales from gas and oil well of North GuJaral In 

connivance with the officers; 

(b) the reaction of the Government In this regard; 

and 

(c) the number of cases of such pilferage which 

have come to notice and the details of punishment given 

to the guilty persons during the last three years and the 

current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL) 

: (a) to (c) Government has directed National Oil 

Companies (NOCs) to take all atepa to atop pilferage of 

011 and gas from their installations. As far as Oil and Natural 

Gas Corporation Umiled (ONGe) Is concerned, the total 

number of theft/pilferage of crude oil cases detecteell 

reported and number of persons arrested by ONGC 

Security/Police during the last three years Including the 

currenl year in Gujarat are as follows:-

2006 

2007 

2008 

(~.11.2OO8) 

- 36 cases - 68 Persona arrested 

- 34 cases - 29 persons arrested 

- 48 cases - 53 persons arrested 

Criminal cases have been reglatared against all 

above persons with the Jurisdictional Police Stations 

and the police has initiated action againat them as per 

law. 

(English) 

Impact of Rece.slon on Aviation Industry 

1985. SHRI JUAL ORAM : Will the Minister of CIVIL 

AVIATION be pleased to state : 

(a) whether the global recession has hit hard the 

Indian airlines Industry; 

(b) if so, the details thereof; and 

(c) the action taken to tackle the situation? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) and (b) The 

domestic passenger growth has declined to negative 1.94% 

during the period January to October, 2008 as compare 

to growth of 46.5% and 32.5% In the full calender year 

2006 and 2007 respectively. 

(c) To meet the challenges of slow down In the 

aviation industry, the Government has taken various steps 

which inter-alia are as under:-

(1) Custom duty on Import of ATF has been 

abolished. 

(2) The State Governments have been persuaded 

to reduce the sales tax on ATF. Government of 

Andhra Pradesh and In certain cases Govern-

ment of Rajasthan have reduced the sales tax 

on ATF to 4%. Government of Maharashtra has 

alao reduced sales tax on ATF from 25% to 4% 

for flights originating from airports other than 

Pune and Mumbai. 

(3) The 011 Companies have also staggered the 

dues of Airline Companies over six months. 
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(4) With the fall in global crude prices, the 011 
Companies have been reducing ATF prices 

since September, 2008. 

(IIi) Workshop can undertake POH of container 

wagons which are plying on Kota route. 

(Iv) Wor1<lng condition In workshop will improve and 

[Translation} wor1<place will become cleaner. Material han-
dling· will Improve. 

Modeml .. t1on of KObi Railway workshop 

1986. SHRI RAGHUVEER SINGH KOSHAL : Will the 

Minister of RAILWAYS be pleased to state: 

(a) the details of the on-golng plana for upgradation 

and modemlsatlon ot the railway workshop located at Kota, 

Rajasthan; 

(b) the details of the amount sanctioned alongwith 

target date fixed to complete the said wor1<; and 

(c) the extent to which the capacity of the wor1<shop 

is likely to be enhanced after completion of the said wor1< 

and benefils likely to be accrue thereafter? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) A wor1< has been 

sanctioned In the year 2007-08 tor modemlzation ot Kota 

workshop at an anticipated cost ot As. 48 crores. 

(b) Detailed estimate for modemlzatlon of Kota 

workshop amounting to Rs. 66.56 cr. has been prepared 

and under process for sanction. Proposed wor1< Is likely 

to be completed In three years after obtaining the sanction 

of detail estimate. 

(c) Th,re will be no increase in shop POH (Periodic 

Over Hauling) capacity after completion ot modernization. 

However the Improvementslbenefils In shop due to above 

Investment are as under: 

(i) POH capacity of workshop for body wagons like 

BOXN, BCN will increase. The workshop can 

take better mix of body wagon and tank wagons 

from current level of 40%. 

(II) Average lhop cycle time for POH will reduce 

by 30% from present level. 

(English) 

Ught and Sound Show 

1987. SHRI JASUBHAI DHANABHAI BARAD : WIH the 
Minister of TOURISM be pleased to .tate : 

(a) whether the Union Govemmant II conllderlng 

to Introduce light and sound programme. at the Important 

tourist places In Gujarat In aaaocIation with the State 

Govemment; 

(b) If 80, the detail. thereof; and 

(c) If not, the time by which the Govemment Intend 

to formulate such plans? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI) : Ca) to Ce) The 

development and promotion 0' place. of tourist Interest 

Including mounting of Sound and light lhowa In the 

country Is primarily undertaken by the State Govemments 

themselves. However, Ministry of Tourlam provides funds 

on the baais of projects prioritized In consultation with the 

State Govemment under various schemes. 

On the basis of project proposals received from the 

State Government of Gujarat, Ministry of Tourlam hal 

sanctioned the following projects for mounting of Sound and 

Ught Shows In the State 0' GUJarat:-

81. Name of the project Amounl 

No. sanctioned 

(As. in !aim) • 

2 3 

1. Sound and Ught show at Somnath 93.77 

Temple, Junagadh In 1998-99 
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2 3 

2. SEL at Sabannati Ashram as part of 
Gandhi circuit (sanctioned In 2003·04, 
revised sanction In 2008·09). 

180.00 

[Translation) 

T ... ln Hl'Vlce between KoeIlnar and 

Junagarh 

1988. SHRI V.K. THUMMAR Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether there is no train 88rvice between 

Kodinar and Junagarh even though the Railway line exists; 

(b) if not, the reasons therefor; and 

(c) the steps taken to slart Irain service on this 

section? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI A. VELU): (a) Train service are available 

between Junagarh and Kodinar with a change over at 
Prachi Road. 

(b) and (c) Introduction of Irain between Junagarh and 

Kodlnar has been examined but it has not been found 

feasible at present due to resource constraints. 

{English} 

Lo.... Suff.red by Bha ... t Heavy Plate and 
V .... I. Umlted 

1989. SHRI S.K. KHARVENTHAN : Will the Minister 
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleasod 10 state : 

(a) whelhor the Bharal Heavy Plate and Vessels 

Limited (BHPVL) is ruMlng into IOS88S; 

(b) if 80, Ihe delails thereof for the last three years 

alongwilh the reasons therefor; 

(c) whether the Government has any proposal to 
revive BHPVL; 

(d) If so, the details thereof; and 

(e) the time by which the above unit is likely to be 
revived? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEAVY INDUSTRIES AND PUBUC ENTERPRISES 
(SHRI RAGHUNATH JHA) : (a) and (b) The financial 

performance of Bharat Heavy Plate and Vessels Umlted 
(BHPV) for the last three years is as under:-

(Rupees in crore) 

Items 2005-06 2006'()7 2007-08 

Turnover (without excise) 115.35 173.98 191.33 

Profit before Tax -71.38 -34.36 -55.89 

Profit after Tax ·71.38 -34.70 -56.05 

Reasons for los88s: 

(i) Heavy Interest bu~ on account of Govern· 
ment of India past Ioana; 

(II) Provisioning of sundry debtors during 2007·08 
as directed by Government Auditors; 

(iii) Insufficient order book position leading to klle 

capacity; 

(iv) Problems In working capital due to non-
availability of Bank Credit resulting In delay In 

execution of orders In hand; and 

(v) Low employee morale due to 1992 scale. of 
pay. 

(e) to (e) Yes, Sir. 

(I) A revival package hal been approv8d by the 
Government which includes, waiver of loan and 
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Interest amounting to Rs. 415.61 crore, Govern-

ment Guarantee of As. 250 crore to raise bonds, 

takeover of both assets and liabilities of BHPV 

by BHEL by making it their subsidiary. 

(il) Time limit cannot be indicated as this Is a BIFR 

Company and rehabilitation scheme is yet to be 
approved by BIFR. 

(Translstlon] 

New Places Connected with Air Services 

1990. SHRI CHANDRA DEV PRASAD RAJBHAR 

Will the Minister of CIVIL AVIATION be pleased to 

state: 

(a) the names of the places which have been 

connected by air and flights have been introduced from 

January, 2008 till date; 

(b) whether the Government is contemplating 

to provide air connectivity in all the districts of the 

country; 

(c) If so, the details thereof; and 

(d) the number of such districts In which work 

for connecting these districts with air services has 

begun? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) From January, 

2008 till date Jalselmer, Latur, Nanded, Nasik and 

Pathankot are the new stations connected by air. 

(b) to (d) Government has laid down route dispersal 

guidelines with a view to achieve beUer regulation of air 

transport services taking into account the need for air 

transport services of different regions of the country. It is, 

however, up to the airlines to provide air services to specific 

places depending upon the traffic demand and commercial 

viability. The airlines are free to operate anywhere In the 
country subject to compliance of route dispersal guidelines 

issued by the Government. • 

[English} 

Subaldy to Food Proces.lng Indullrle. 

1991. SHRI G.M. SIDDESWARA : Will the Minister 

of FOOD PROCESSING INDUSTRIES be pleased to 
state: 

(a) the total amount of subsidy and other facilities 

provided to the entrepreneurs during the last three years 

for setting up of Food Processing Industries In various parts 

of the country State-wise; 

(b) whether the Union Government has conducted 

a detailed Iludy In this regard State-wise; 

(c) If 80, the details thereof; and 

(d) the names of the Food Procesalng Industriea 

which are practically and economically viable In Kamataka? 

THE MINISTER OF STATE OF THE MINISTRY OF 

FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 

SAHAY) : Ca) The Ministry of Food Processing Industries 

under Its Plan Scheme for Technology Upgradatlonl 

ModernizatlonlEstablishment of Food Processing Indus-

tries, extend. flnanclal assistance In the form of grant-In-

aid 0 25% of the cost of Plant and Machinery and 

Technical Civil works subject to a maximum of As. SO.OO 
lakhs In general areas or 33.33% subject to a maximum 

of As. 75.00 lakhs in difflcuh areas to implementing 

agencies/entrepreneurs for setting upIrnodernizationfleoh-

nology upgradatlon of Food Proceaalng Industries. The 

detalls of the grant-in-aid alate-wise provided to the 

entrepreneurs during the last three years in the country 

are given in the enclosed Statement. 

(b) and (c) The Ministry of Food Proceaalng Industries 

has not conducted any specific study/survey to 8888SS the 
estimated requirement and availability of food procenlng' , 

facilities in the country, State and UT wise. However, 

survey/studies/evaluations have been oonducted by the 

Government 88 a me88ure for development of Food 

Processing Industries in different states of the country like 
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Ultar Pradesh, Assam, Maharashtra, Gujarat, West Bengal 1 2 3 4 
and Jharkhand. In the 11th Plan, the Ministry of Food 

Processing Industries Is implementing various schemes to Madhya Pradesh 208.810 149.240 77.730 
encourage inv£)stment in the Food Processing Sector for 

development 01 the sector. Maharashtra 866.130 1399.840 1182.720 

(d) The names of the Food Processing Industries Manlpur 11.770 68.505 0 

including that lor Kamataka are not centrally maintained. 
Meghalaya 13.260 21.850 37.760 

sr.tenHlnt 
Mizoram 10.150 0 0 

(Ra. In lakhs) 
Nagaland 17.350 58.805 27.485 

Name of the State 2005·06 2006-07 2007-08 
Orissa 22.260 25.000 36.250 

2 3 4 
16.300 31.300 Pondicherry 7.170 

Andhra Pradesh 725.215 936.357 605.645 Punjab 476.615 512.890 287.155 

Arunachal Pradesh 0 0 0 Rajasthan 106.795 471.060 381.300 

Assam 57.240 957.810 446.645 Slkim 0 0 0 

Bihar 24.510 0 7.730 Tamil Nadu 362.235 493.815 814.245 

Chandlgarh 0 0 0 Trlpura 0 0 13.865 

ChhaUlegarh 91.780 91.640 84.310 Uttar Pradesh 627.590 561.855 485.607 

Daman and Diu 0 0 0 UUarakhand 160.205 427.642 625.385 

Delhi 38.770 36.590 49.830 West Bengal 392.200 381.055 441.530 

Goa 47.575 22.575 0 YOU betwMn India and UAE 

Gujarat 282.245 422.630 217.360 1992. SHRIMATI JAVABEN B. THAKKAR: Will the 

Haryana 88.795 282.450 218.070 Minister of CIVIL AVIATION be pleased to state: 

Himachal Pradesh 110.100 180.735 203.490 (a) whether India and United Arab Emirates (UAE) 

have signed a Memorandum of Understanding (MoU) on 
Jammu and Kashmir 63.655 42.550 26.810 the revised air service operations between the two 

countries; and 
Jharkhand 48.280 25.000 4.335 

(b) if so, the details thereof? 
Karnalaka 295.575 439.530 197.530 

THE MINISTER OF STATE OF THE MINISTRV OF 
Kerala 351.580 614.235 638.140 

CIVIL AVIATION (SHRI PRAFUl PATEL) : (a) and (b) Ves, 
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Sir. The delegations representing the Govemment 0' India 

and the Govemment of UAE met In New Deihl on 

23rd April, 2008 to discuss India - UAE (Dubai) air 

services matters ad signed a MoU. The MoU provides for 

Increased capacity entitlements 0' the designated airlines 

of each side 'rom 31,300 to 54,200 seatslweek In each 

direction In a phased manner over summer 2008 to winter 

2009-10 schedule and 'ormalization of grant of Calicut as 

an additional point of call 'or the designated airlines of UAE 

(Dubai). 

11,03 hra. 

STATEMENTS BY MINISTERS 

(I) Recent Terrorllt. Attack In lIumbal 

{English] 

THE MINISTER OF HOME AFFAIRS (SHRI P. 

CHIDAMBAAAM): Mr. Speaker, Sir, I wish to make 'a 

statement on the terrorist attacks that took place in Mumbal 

between November 26, 2008 and November 29, 2008. 

With deep regret, I have to report to this House that 

164 persona (civilians and security personnel) lost their 

lives and 308 persons were injured. Among the civilians 

killed were 26 foreigners belonging to many nationalities. 

Besides, nine terrorists were killed In the operationS by the 

security force.. One terrorist was overpowered and 

captured. 

At the outset, I wish to pay homage to the Innocent 

Civilians who were killed and the brave security personnel 

who laid down their lives In order to save the lives of 

many others. I offer my heartfelt cond,Olencea to the 

bereaved families. The Govemment of India and the 

Govemment of Maharashtra have announced a set 0' 
measures as compensation for the terrible loss suffered 

by the 'amilies. Monetary compensation and free treatment 

have been offered to the injured. While words of Iympathy 

and money can never adequately recompense the Io8s, 

I Sincerely hope that our gesture will bring some comfort 

to the affected families. 

The broad facts of the horrific tragedy are, by now, 

known to the Honourable Members and the people of India. 

According to information gathered during the course of the 

Investigations, It appears that 10 Pakistani nationals 

belonging to the Lashkar·e·Toiba, a proscribed terrorist 

outfit, had left Karachi on November 23, 2008; boarded 

a launch by the name 0' AI Husssini; accosted and hijacked 

an Indian fIShing vessel, M. V. Kuber, 011 the coast of 

Gujarat: killed Its occupants: and a 'ew miles short 0' the 

coast 0' Mumbai abandoned the fishing vessel, got into 
an Inflatable rubber dinghy, and landed near Budhwar Park, 

Colaba, Mumbal between 8.00 p.m. and 8.30 p.m. on 

November 26, 2008. The terrorists split Into four groups 

and the main targets of the 'our groups were (I) Chatrapali 

Shivajl Terminus (CST): (iI) the Leopold Ca'e and Taj Hotel: 

(iii) the Oberol • Trident Hotel and; (Iv) the Nariman House. 

These attacks Involved indiscriminate firing, throwing of 

grenades and bomb blasts at 13 locations. Considering the 

extensive publicity that the whole episode has already 

received in the media and through official Itatements, It 

may not be necessary for me to go Into the detaila 0' what 

happened at each of these locationa. 

I ahall now give you a brief account of the response 

0' the authorities to the terrorist attack. At the CST, security 

personnel belonging to the Mumbal Police and the RPF 

confronted two heavily armed terrorlsll. After causing 

mayhem at CST, the two terrorltts escaped via a lane 

oppollte the ltatlon. Meanwhile, 88 lOOn al news of the 

firing at the CST and near Cama HolPltal was received, 

police officers rushed to the sites. There was an 

unexpected • and fortuitous -confrontation between the two 
·terrori5ts and the police personnel In which three officers 

were klHed. Subsequently, the two terrorlall were 

challenged by a police party and, in an exchange of fire,_ 
one terrorist was killed and one was captured alive. The 

name of the apprehended terrorist Is Mohammed AJrnal 
Amir. Interrogation and investigation have revealed that he 

belongs to Village Farldkot, In District Ukada, In the 

province of Punjab In Pakistan. 
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As information about the terrorist attacks poured In 
from the Nariman House, Taj Hotel and the Qberoi-Trident 
Hotel, police parties were rushed to the places. 

Shortly before 11 p.m. on November 26, 2008, 
information was received by the Central Government that 
there were incidents of firing In several places in Mumbal. 
Immediately, the Central Government authorities got in 
touch with the authorities of the Government of 
Maharashtra. At the request of the Government of 
Maharashtra, the local Army and Navy authorities were 
asked to provide assistance. Accordingly, the Army 
deployed 5 columns to cordon off the affected areas and 
the Navy deployed their commandos to deal with the 
terrorists. Meanwhile, at about 11.30 p.rn., the Government 
of Maharashtra asked for the National Security Guards. The 
Central Government Immediately alerted the NSG 
and mobilized their counter terrorist units, based at 
Manesar in Haryana. A group of around 200 men 
(which was reinforced the next day) was airlifted to 
Mumbai late that night. They were deployed at the various 
sites of the operation In the earty hours of November 27, 
2008. 

The operatiOns were conducted under very difficult 
circumstances: the terrorists were heavily armed, there 
was a hostage situation, and the terrorists had the 
advantage of shield and height afforded by the tall 
buildings that they had entered. Nevertheless, through 
their patience, skill and bravery, the security forcas were 
able to neutralise the terrorists and rescued hundreds of 
persons who had been trapped in the buildings. The 
operations came to an end at about 8.20 a.m. on November 

29, 2008. 

Cases have been registered and the investigations 
have been entrusted to the Crime Branch of the Mumbal 
Police. The authorities of the Maharashtra Police and the 
Central agencies have extended their full support to the 
Mumbai Police in the conduct of the Investigations. Hon. 
Members will appreciate that It would not be appropriate 

to disclose any details of the investigations except to 
draw attention to the official briefings given by the 
Mumbai Police. Nor would I be able to comment on the 
many reports that have appeared In the media from time 
to time. I would respectfully urge patience until the 
investigations are completed and the reports are flied 
before the court of law. 

I am, Sir, however, able to say that the finger of 
suspicion unmistakably points to the territory of our 
neighbour, Pakistan. The interrogation of the captured 
terrorist has yielded valuable material evidence. The origins 
of the ten terrorists who entered India have been 
established conclusively. There is also abundant evidence 
gathered from the Inflatable rubber dinghy, the fishing 
vessel and the bodies of the terrortsts that has enabled 
the Investigators to reconstruct the sequence of events 
from the origin to the targets. 

I know that Honourable Members - as well as the 
people of the country -would wish to ask a number of 
questions concerning the nature and extent of the terrorist 
threat to India, the intelligence gathering machinery, the 
preparedness of our security forces, the effectiveness 
of the operations, and on the path forward. There are 
genuine concerns on each of these matters. I share these 
concerns. In the last ten days, even while famillartsing 
myse" with the security situation and the wortdng of 
the Min/atry of Home Affairs, the Intelligence agencies, 
the Central Paramilitary Forces and the State Police 
forces, I have Initiated a number of steps that will, I 
believe, enhance security and restore the confidence of the 
people. 

Honourable Members, in my uaeaement, South Asia 
is In the eye of the alorm of terror. Several terrorist 

. organisationS operating from territories beyond India's 
borders have been IdenUfied .. the sourca of the terrorist 
attacks in India that have occurred over the last several 
years. India told the United Nations Security Council 
yesterday that -India will act to safeguard and protect Its 
people from such heinous attacks; however long and 
difficult that task may be. We have acted with restraint in 
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the face of terrorist attacks. We must do our duty by our 

people and take all actions as we deem fit to defend and 

protect them-. That Is our policy. My colleague. Shrl Pranab 

Mukherjee. Minister for Extemal Affairs will Intervene In the 

discussion and deal with the extemal and diplomatic 

aspects of the situation arising out of the terrorist attacks 

in Mumbai. 

We have a number of intelligence gathering agencies. 

Intelligence is shared. evaluated and acted upon. However. 

I have found that there is a tendency to treat some 

Intelligence inputs that are not specific or precise as not 

actionable intelligence. Further, the responsibility for acting 

upon intelligence inputs is quite diffused. In the case of 

the Mumbai attacks, Intelligence regarding a suspected LeT 

vessel attempting to infiltrate through the sea route was 

shared with the Director General, Coast Guard and the 

Principal Director, Naval Intelligence. The Coast Guard 

made a serious effort. including deploying vessels and 

aircraft, to locate the suspect vessel, but was not 

successful. The Navy found that the coordinates of the 

vessel, as reported, placed It well within the territorial 

waters of Pakistan. Nevertheless, the Navy had committed 

several surface units and aircraft In the zone during the 

period November 19-20, 2008. In the absence of further 

inputs or information from the agencies concerned. the 

Navy concluded that no further action could be taken on 

the basis of the available information. 

I wish to Inform Honourable Members that all aspects 

concerning Intelligence are under my examination. While 

the basic structure seems sound, there is a need to make 

intelligence gathering and intelligence sharing more 

effective and result oriented. Some changes have already 

been made and more are underway. 

The NSG is our best trained and best equipped force 

to counter a terrorist attack. On many occasions In the past 

- and in Mumbal too - they have displayed exceptional 

courage and skill. They are hampered by the di8tance 
between their headquarters and the airport; the absence 

of a dedicated aircraft; and the poor logistics In the theatre 

of operations. Nevertheless, once deployed, the NSG is 

a very effective counter terrorist force. I have Initiated a 

number of steps to remove the logistical weaknesses In 

mobilising and deploying the NSG. A decision has been 

taken to locate NSG units In a few regional hubs. A 

decision has also been taken to draw upon the commando 

units of the Armed Forces to create more regional hubs 

until a decision Is taken to locate NSG units In those hubs 

too. These decisions will be Implemented as expeditiously 

as possible. 

The Mumbal terrorist attacks have brought into sharp 

focus the vulnerability of our coastline that extends to 7,500 

kms and the Imperative need to enhance maritime and 

coastal security. A coastal security scheme was approved 

in January 2005 for implementation over a period of five 

years with an outlay 0' Rs.4oo crore for capital expenditure 

and RS.151 crore tor recurring expenditure during the first 

five years. We have reviewed the scheme and we have 

concluded that there is a need to strengthen it and integrate 

it Into a larger security system. A decision has been taken 

in-principle to create a Coastal Command for overall 

supervision and coordination of maritime and coastal 

security. The mandate 0' the Coastal Command will be to 

secure India's coast line. 

I may also report to this House a number of other 

decisions that have been taken In order to enhance 

security: 

(I) Intelligence gathering requires human resources 

and technical resources. We have identified the 

gaps. Steps are being taken to fill the vacancies 

in the intelligence organizations expeditiously 

and to provide them with advanced technical 

equipment. 

(ii) India Reserve Battalions are being raised in a 

number of States with financial asaistance from • 
the Central Govemment. Govemment have' 

already authorized that two companies of each 

battalion may be raised as special commando 

units for which additional assistance will be 

provided for training, equipment etc. 
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(iii) It has been decided to set up 20 counter-

Insurgency and antiterrorism schools in different 

parts of the country for training the commando 

units of the State police forces. 

A separate exercise Is underway to strengthen the 

laws relating to terroriat acts. We are in the process of 

consulting different political part!ea and I hope to Introduce 

In this Session. with the leave of this House. a set of Bills 

to strengthen the legal provisions relating to the prevention. 

investigation. prosecution and punishment of terrorist acts. 

One of the Bills Is for setting up a National Investigation 

Agency. I would urge this House to consider and pass 

these Bills In this Session. I would also urge this House 

to pass the Amendment Bill to the Prevention of Money 

Laundering Act. 2002. 

The Prime Minister. In his Address to the Nation on 

November 27. 2008 declared the resolve of the 
Government to take the strongest possible menures to 

ensure the security of the nation and'the people. I promise. 

on behalf of the Government. that we will strain every nerve 
to carry this resolve Into determined action. There Is one 

thing that I wish to make clear: given the nature of the 

threat. we cannot go back to "business as usuar. In the 

next few weeks and months. It will be my endeavour to 

take certain hard decisions and prepare the country and 

the people to face the challenge of terrorism. 

I appeal to all sections of this hon. House and to 

the people of India to stand united and brave In the face 

of the challenge of terrorism. I ask you to remember the 

extraordinary courage of Assistant Sub-Inspector Tukaram 

Ombale who grabbed the barrel of the gun and took all 

the bullets In his chest to enable his fellow policemen to 

overpower Mohammed Ajmal Amlr. I ask you to remember 

the supreme sacrifice made by Major Sandeep Unnlkrishnan 

who ordered his men to stay back while he confronted the 

terrorists. Ordinary men and women like us cannot match 

their bravery. but we can stay united in our resolve and 

in our actions. Nothing should divide us - not religion. not 

language. not caste. In our fight against terror. there will 

be need for self-restraint. discipline and even lOme 

sacrifice. I seek your support; and I have no doubt that. 

with your support and the support of the people. we shall 

overcome and vanquish the forces of terror. 

[Placed In Ubrary. See No. LT 9514J08] 

· .. (Interruptions) 

[English} 

DR. ARUN KUMAR SARMA (Lakhlmpur): Sir. I want 

to make a submission ... (Interruptions) The Assam blasts 

Issue has not been referred to In his Statement. .. 

(Interruptions) What about the North-East? 

MR. SPEAKER: I will allow you. 

... ( Interruptions) 

11.19 hra. 

(At this stage. Dr. Arun Kumar Sarma. Shrl Narayan 

Chandra Borkataky and 80me other han. Members 
came and stood on the floor near the Table.) 

MR. SPEAKER: Mr. Sonowal. do not show the placard. 

· .. ( Interruptions) 

MR. SPEAKER: I request you do not show the placard. 

... (/nterruptiona) 

MR. SPEAKER: Sorry, I would ask you to go out then. 

· .. (Interruptions) 

MR. SPEAKER: I would uk you to go out. 

.. . (/nterruptlonS) 

MR. SPEAKER: Usten. once. 

· .. ( Interruptions) 
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MR. SPEAKER: Uaten to me once. Just keep quiet. 

I will ask you to go out otherwi88. 

... (Interruptions) 

MR. SPEAKER: I have already directed the Govern-

ment. 

..• (Interruptions) 

MR. SPEAKER: Listen to me . 

... (Interruptions} 

MR. SPEAKER: Thla Ia too much. There .18 not a almpIe 

respect for the Chair. You do not want the Houu to dIIou81 
this Issue. I have directed the Government to make a 

statement. 

... (Interruptions) 

MR. SPEAKER: You are not listening to me. 

... ( Interruptions) 

MR. SPEAKER: No. You go to your Hatl. 

.. ~ Interruptions) 

MR. SPEAKER: You go to your 888t1. and do not lIhow 

that. 

... (/nterruptions) 

MR. SPEAKER: No. do not ,how that. 

... (Interruptions) 

SHRI P. CHIDAMBARAM: Pleue listen to me .... 

( Interruptions) 

MR. SPEAKER: Thla Is not ~ way to behave. Do 
.not be 10 Irreaponalble. 

.. . (/nterruptions) 

SHRI P. CHIDAMBARAM: PIea8e lIaten to me for 8 

minute. The Bualnesa Hsted for the day says. 10 and .0 

to make a Statement regarding the recent terrorist attack 

In Mumbal.·1 am ready and willing to make a aeparate 

statement on Assam . 

MR. SPEAKER: I have already directed. 

.. .(lnterruptions) 

MR. SPEAKER: Pie ... listen to me. Unle.a you llaten 

to me. I will uk you to go out. 

11.22 hra. 

(At this stage, SM Narayan Chandra 8ot1cataky and 
a.nother han. MfImbtIr went back to their uats) 

MR. SPEAKER: I have already directed the 

Government to make a statement on Allam. They have 
already agreed. There wiN be a full dlacuaalon on Allam. 

You do not ,how the simple court.sy to the Speaker to 
tell you what has been decided. 

11.23 hra • 

(At this stage, Dr. Arun KutnlJr s."". and atJOtMr 
han. Memt»r went back to their seats.) 

(Interruptlons)-. .. 

SHRI l.K. ADVANI (Gandhlnagar): Mr. Speaker, Sir, 

has the Government been directed? 

MR. SPEAKER: Mr. Advanl. for your Information I have 

already directed. 

SHRI l.K. ADVANI: Thank you very much. 

MR. SPEAKER: But I am not able to Infann the 

Membera that II'Iem will be. a full-fledged dlscuUlon on 

~. I have directed the Government to make 8 

Statement on Assam specifically. 

-Not recorded. 
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SHRI BASU DEB ACHARIA (Bankura): When wllJ the 

Government make a Statement? 

MR. SPEAKER: That wllJ be done later: Mr. Acharla, 

let us go one by one. All cannot be combined In one 
place. 

I am treating that this Is a dlscu88ion under Rule 

193. 

SHRI BASU DEB ACHARIA We have all given 

notices. 

MR. SPEAKER: I will caU you. 

Now, I call· Mr. Advanl. 

We are all trying to show that on this I88US, at 

Ieut, the country atanda united and behavaa In a manner 

which will show the concern of the political clue which 
Is under serious attack today, and we are behaving In this 

manner. 

... (/nterruptloM) 

MR. SPEAKER: I will not allow thll. Pleue keep qUiet. 

SIt down. Nobody lhaD rIee without my penn188l0n. Vea, 

only Mr. Advanl's Statement will be recorded. 

Now, the hon. Leader of the 0pp0aItI0n. 

11.24 hra. 

DISCUSSION UNDER RULE 193 

Recent Terrorilt Att8ck In Mumblll 

[T18IJIJIdon} 

SHRI L.K. AOVANI (Gandhlnagar) : Mr. Speaker, Sir, 

It was quite natural for the whole country to expect on 1~ 
December, when the house re-convened, a dlaculs!on on 
the ghastly terror attack on Mumbal which shook the entire 

. country on 28th November. 

Firat of III I would like to MY that'thIs II not juSt an 

Incident, this Incident has highlighted that our country has 

been facing a war for many years. Therefore, It would be 

appropriate to call It a terror-war. That Is why the 

Government decided perhaps for the first time to suspend 

the Question Hour and have the statement by the hon. 

Minlliter of Home Affairs right In the beginning so that 

maximum time could be utilized for discussion In the House. 

I would also like to thank you for giving me the opportunity 

to be the first speaker and I believe that now It Is my duty 

to express the pain and anguish of the House with the 

hon. Minister of Home Affairs. 

It was such a terrible incident that a number of Indians 

as well as foreigners lost their lives. Our security personnel 

faced them with great bravery and courage and these 

personnel Included NSG commandos, personnel of Mumbal 

police, Army and Navy. All of them faced the terrorists 

collectively. I believe when we have to describe the 

situation, all those railway officials who displayed their 

courage when the incident took place at the railway station 

and hotel officials who put their lives In danger to help 

Mve people's lives, deserve the respect and gratitude of 

the country. I along with the Govemment and this House, 

expreu my sincere respect and gratitude to them. 

Certaln names have been dlscu888d throughout the 

country In all the newspapers and magazines, the list 

Includes the names of Hemant Karlcare, Ashok Kamte, Vljay 

SaJaskar and' Sandeep Unnlkrlehnan, who cannot be 

forgotten. The Hon. Minister of Horne Affairs rightly took 

the name of Tukaram who showed exemplary courage by 

overpowering a terrorist with only a lathl In his hands and 

capturing him alive. 

I believe that It Is time to make a thorough. anaJyaIa 

of the terrorism which the country hal faced over the years. 
: believe and as the hon. Minister of Home Affalrs has 

stated that. 

[English] 

"The entire South AsIa Ie In the eye of the storm of 
terror.-
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Thll Is the phrase that you have used. Let us realize 

and say It very candidly that If South AsIa II In the eye 

of the storm of terror, the epicentre of this storm II Peklstan. 

Let UI not hesitate In saying that. Though In the United 

Nations Security Council when we have moved, we have 

not mentioned Pakistan - I do not know why - but I am 

happy that Insofar as the draft resolution we have prepared 

and which has been circulated to several Party leaders, 

I have seen that we are very categorical In saying that 

the terrorist aHack In Mumbal has been by terrorist 

etemen18 from Pakistan. It Is a right thing. Not only that; 

we have specifically mentioned In the Resolution the name 

of Lashkar-e-Tolba, a banned organization but which 

continues to function under different names. 

It Is a banned organization. It II banned even by 

Pakistan under p ..... ure from the wortd, but It stili continues 

to function. I will deat with It separately In my speech tater. 

[TranslBtion} 

Sir, on the basis of the Information recetved In this 
regard, I can say that a country or a nation can only be 

truly tested In the times of crlall. The common people of 
Murnbal have shown exemplary courage In the time of 

crisis. Sometimes complaints are made that the televlalon 

channels and newspapers or:Ily mention about big hotel. 

whereaa nearty half or more that half of people out of those 
who died were at the rallway station, they were common 
people who became vlctJma to such an attack UIOon .. 

they atlghted from their tralna. Last night I wu watching 

a TV news channel which made a mention of the common 

people who died. The channel was showing a programme 

called "Hauala Tute Naa", probably It wa. '''-' Tal( channel, 
It was really a good programme. The entire programme 

focuaaed on thole common people who had either arrtved 

at the ratlway atatIon or were departing for aome place. 

All of a sudden they had to face such an attack. There 

was a couple who lived In Mumbal but belonged to Tamil 

Nadu. Thla man got marrted to the girt with a buUet In her 

body and later got her Operated. There are many such 
stories which booat the confidence of the entire country. 
If In ttmea of crIaI8 a country givel luch a befitting reply, 

It makes the nation much more stronger. It creates 

conftdence In the nation that we can face the crisla. At 
the end of thla Incident a TV Channel asked a Jawan U 

to how he was feeling and he replied that nothing was 
dlfftcult fOf them. I think that when we paIS a Resolution 

In the Houae In the evening, the same sentiment should 

be reflected In It that It Is not dllftcult for the country to 

win thl. war of terror being waged against us for years 

and that we will definitely win It. 

Aa I said eartler, Pakistan Is the eplcentre of It and 

that Is why It Is not just terrorism, rather It Is cross border 

terrorlam. General Musharraf was not ready to use this 

word In Agra. He said that he does not ... It .. cron 

border terrorism. Mentioning particularly Jammu and 

Kaahmtr he had said that It Is a war for freedom.· We did 
not agree with him anet said that we consider It u cross 

bordar terrorism and that there could not be .any agreement 

If he did not think 10. You are right and have mentioned 
all the acta of terror committed In Jalpur and Bangalore. 

It Is very good and I am alao happy that the Home Mlnlater 

has said that dlscuaslon on Assam will be taken up 

separately. A detailed discussion st\ould take place on It. 

We cannot forget this Incident. When I talked to the Leader 

of the House In the momlng, I had said It would not be 
wrong If there could be a mention about Assam. Often lSI 

Ia behind the Incidents taking place In Bangladesh and 

Assam But, the Leader of the Hou.. had a view that 

perhaps It may dilute our focus from the Mumbat Incident 

and Luhkar-e-Tolba. I agreed that the,.. w .. no objection. 

In having a separate diacusslon. But, whatever Is happanInQ 
In Aaaam Ia very serious and I have no objection to having 

from Assam had an opportunity to .xp ..... their pain and 

they did It. 

I had aIao made a rete,..nce to the attack on our 

embassy In Kabul, Afghanlatanln the month of August this 

Y" and I believe that It witt definitely be mentioned In 

the motion to be moved In the evening. Generally, It was 
uJd to be the WOft( of lSi. I do not know wheIher larderl 

Saheb has accepted this or not but I believe that. the 
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peraont who aHacked Mumbal had come from KarachI. But, 

he says that they were non-state actors. He has used this 

tenn. Who are non-ltate actors? .TheM non-state actors 

had carried out the operation as If they were Army 

Commandoes. The number of people praeent there and 

thole who laW or faced them, all were of the view that 

they were not ordinary citizens. and not ordinary terrorilts. 

[English} 

They had undergone elaborate preparation. 

[TransIatJon} 

They mull have taken much time In training. 

I was shocked when Nariman House was mentioned 

besides the two hotels. On hearing the name of Nariman 

House, I Immediately understood that the attacks were 

planned after a lot of surveillance. Otherwise, who knows 
that jewe, their families or people from Israel live there? 

The ambassador of Israel told me that there would have 

been more severe consequences, had this Incident taken 

place on Friday which is the eve of Kosher Day for them. 

They pray together on the eve of Saturday. All the members 

of the jewish families In Mumbai gather there and take food 

together. ThUl, they would have been In large numbers. 

But, the terrorists knew that they lived there. TaJ hotel and 

Oberoi hotels are 5 star hotels and anyone can r8cognlze 

them. I do not know but someone told me that a person 

arrested In connection with the CRPF Camp attack In 

Rampur had mentioned that Taj hotel In Mumbal would be 
aHacked. " It's true, then [Eng/WI} this Is an additional 

dimension, an additional bit of evidence or bit of Information 

which should be probed "thoroughly (Transl.tion) then what 

happaned after that. 

I believe that this Is an opportunRy to make an anaIyaIa 
and also to send a meuage to the would. This Is not just 
art incident but a war and th. Govemment and the 
opposition stand united against It. A message to the effect 

that the wbole country irrespective of caste, community, 

language, region - Is united against this war, should be 
sent to the wortd and this should be the objective ot the 

Resolution. 

Besides, the resolution should also Indicate that our 

fight against the war will continue till the very end of It 

and we wiD bring It to a logical conclusion. Hon. Home 
Minister has mentioned In his last I8Iltenoe that he will 

have to take hard decision In 2-4 months. On behalf of 

my party and NDA, I want to 888ure that the Govemment 

can take any hard decision and my party and NDA will 

support that decision which will bring victory to the country 

In this war. I am saying this not only today. Rather a meeting 

of our party's core committee was held four days after the 

Mumbai incident In which we had made this proposal. I 

quote· from It: 

[Eng/ish} 

"The four-day long terrorist attack on Mumbal, India's 

commercial capital, is a challenge that must be 

rebutted fully, visibly and teilingly. Given that Pakistan 

has totally rejected all requests of the Govemment, we 

expect the Govemment Is assessing stem steps that 

are required to ensure that Pakistan desists from 

pursuing Jihadl terrorism. As a nationalist party the 

BJP shall stand by the Govemment in the effective 

steps It takes in this regard." 

[Translation} 

We may .h8Y8 a lot of differences and also criticize 

bmeriy but we IhouId never forget this episode from 

Mahabharat where Gandharvas had attacked the Kauravas 

and Pandavu and were defeating Kauravas and then 
Vudhlahthlr aaka his brothers to help the Kauravas. 

Someone aaked: why are you asking.to help them? Then 

he aaId we have mutual differences but at this moment 

of war we are one hundl'8d and five and not one hundred 

- ·Vayam Panchadhlkamam Shatam." For othei"I, we are 

one hundred and five. This applies to everyone. 

[Eng/Ish} 

It applies to everyone. 
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I had mentioned that he had said that they were non-

staM actors. 

(English} 

lSI Itself Is a non-state actor In a way. After all It Is 
not under the control of the elected Govemment of 
Pakistan. It Is answerable only to the army. 

SHRI BRAJA KISHORE TRIPATHY (Purl): Answerable 

to President. 

SHRI L.K. ADVANI : I doubt II. I really doubt II. I am 

not only saying myaeIf but even the spokesmen of the 

American Govemment, who are expected to know the 

functioning of Pakistan perhaps beUer, also admitted this 

fact to me. When she (Dr. Condoleezza Rice. US Secretary 

of State) came here, I posed her this question. 

{Translation} 

I want to speak about a major problem related to 

Pakistan. I do not understand as to who is the authority 

in Pakistan? In democratic counllle8 like ou,. everyone 

knows about the final authority. But In Pakistan. where 
coups have taken place from time to time and the country 

remained under military rule for several yea,.. Though 

there are Prime Minister and President at present but II 
Is not clear as to who has the authority. It Ie dlfficull to 

decide. It eeems that the army chief is all In all in that 

country. 

In this· connection I would like to say one thing more 
and refer to a perceptive article by Wilson John and 
published in 'The Pioneer" newspaper few days ago. WilBon 

John carries out research on security In Observer Research 
Foundation. 

He has wriUen:-

(English} 

There is evidence of a cabal within the lSI which noted 

Pakistani Scholar, Ahmed Rashid - who Ie an outstanding 

scholar and has written a book fitted 'Descended to GtlaOl'. 

How It has de8cended into chaos? He calls an lSI within 

an lSi. The cabal, - thle body may be primarily reaponslble 

for formulating and executing the Pakistani States Jlhadl 

strategy In Afghanistan and India while gMng the cover 

of denlabliity to the army and civilian establishments. 

Ahmed Rashid Ie an outstanding Pakistani Scholar on the 

Tallban movement in Afghanistan and Pakistan. He has 

described the 'SI within lSI- phenomenon In his latest 

book DESCENT INTO CHAOS: How the war agaln.t 

Illamlc terrorism is being last In Pakistan. Afghanistan and 

Central AsIa. This is eomethtng whJch needs to be studied 

in-depth. 

{Translation} 

It Is Just a denial tactic. We have not done this, LET' 

has done. Lashkar-E-Talyaba has done and some peraons 

were put In jails. some bthe,. were put under hou .. arrest 

(English} we should not fooled by this kind of operation. 

{Translation} We should not be fooled by all this. This is 

not any operation. it is a ahow-on. an illusion. a deception 

and deceit. 

It has not been written by only Wilson John and Ahmed 
Rasheed. I have eeen an article wrttten by Hu888in 

Hakkanl, the preeent Pakistan amb8888dor In U.S. few days 

ago where In he wrote-

(English} 

'The molt IIgnlftcant Jihadl group is Lashkar+ Tolba 

which Is backed by Saudi money and protected by Pakistani 

Intelligence Services'. This lSI Is a Pakistani Intenigence 

Service. Hakkani wrote further In 2005 that -'the lSI gave 

money and direction to the laIsmIc group as n conducted 

attacks in India In the 1990. 

{TfllMlstlon} 

After 9/11 lSI gave money to Lashkare-e-Taiba and told 

them to stop their activities for a while as 9111 had 

juSt happened and they were under pressure. They have 
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given money to them for this purpose. All these facts have 

been brought out by the present Pakistani ambasaador to 
U.S. 

(English) 

So that no one can challenge It. 

[Tra~slation) 

I I • 
I am refenlng to these facts because now-a-days we 

ate alao trying to mount pressure on Pakistan and we 

understand that it will be more effective If we speak against 

th8(Tl in United Nations Security Council. But I am scared 

of going to UN Security Council. This Is because we must 

not forget our previous experience in the council with regard 

to Kashmir. We must do whatever we can do through 

diplomatic efforts and efficiency. We must use our strength 

against them but we should not expect the UN Security 

Council to protect us. This is our problem and we only 

should s,olve It. Had we tried to resolve the Jammu and 

Kashmir issue on our own at that time it would have been 

resolved. We know the oUtcome of going to UN Security 

Council and we have suffered a lot. We must not repeat 

such mistake. This is my humble request. Mr. Speaker, Sir, 

you have asked me all 0' a su9den, that is why I am 'eellng 

a little bit inconvenient. 

MR. SPEAKER: Well, you are an expert. 

SHRI L.K. ADVANI : Not at all. 

MR. SPEAKER: Sorry for the Inconvenience. It is such 

an important lsaue. You should not feel. 

SHRI L.K. ADVANI : I am grateful to you. 

[Translatlon1 

We are not surprised when they do such things. We 

should keep in mind the statements made by the Lashkar-

e-Taiba Chief and'his associates. I am of the view and 

have said many times that terrorists do not have any 

religion. Terrorism has its own religion but at the same 

time It Is a fact that even when the organizations like 

Lashkar-e-Taiba patronized by Pakistan are banned on the 

one hand and on the other hand they are allowed to carry 

on their actMtles with other names. The government 

arrests the leaders of such terrorists outfits and put them 

under house arrest but when the things cool down the 

government releases them and even praises them. Hafiz 

Mohammed Sayyad, the religious lupreme and political 

head of Lashkar-e-Taiba, had said in November prior to 

the December Incident. 

{English} 

''The only language India understands Is that of force; 

and that 18 the language that it must be talked to. ThiS 

II what the supreme religious and political head of leT 

said." Lashkar-e-Taiba Issued a pamphlet. 'While we 
are waging jihad" It further says, Mlts Ideology g088 

beyond merely challenging India's sovereignty over the 

State of Jammu and Kashmir; it also affirms that its 

agenda Includes 'restoration of Islamic rule over all 

par:ta of India". 

This Is the thinking. [Translation) This is the line of 

thinking and It should not be Ignored. If we want to counter 

them then we should impress upon the Indian Muslims that 

the designs of the terrorists in the name of jihad are not 

good. {English} Spiritual Islam Is to be respected, but 

political Islam of this kind has to be countered and 

combated. This has to be understood. [Translation} 
Terrorism has nothing to do with Islam .. Miss Condollza 

Rice, U.S. Secretary of State had come to meet me few 

days ago ... (lnterruptlons) 

{English} 

MR. SPEAKER: Please sit down. You can reply to that 

later. Let there be a proper discussion. 

[Translation} 

SHRI L.K. ADV ANI : When she came to 888 me I told 

her that terrorism Is a serious problem and we would like 
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U.S. to impress upon Pakistan as much as U.S. could. But 

I told her this also that different persons In Pakistan and 

the world refer to Kashmir l88ue for justifying the terrortam. 

It should be understood that Kashmir was not a dllputed 

l88ue. There were 530 princely _tes in Hlndustan. 

Whatever arrangement was made for those _tea, the King 

of Kashmir only did not take any decision but when the 

people's representative Institution was asked, they decided 

to remain with india. If IOm8 parts of Kashmir Is In PakIatanI 

occupation It Is because of naked aggreselon and InvuJon • 
• 

In this regard a resolution was passed In the Parliament 

_w years ago thai the Paldstan occupied Kashmir Is an 

integral part of India and not that of Pakistan, though It 

Is under Pakistani occupation. 

The world should recognize this fact. especially 
America, as from time to time America has been asaocIated 
with the group of countries who feel that It Is a problem 

of India and Pakistan, It Is a problem of Kashmir and If 
Kashmir becomes an Independent nation, the problem will 

be solved. They should not be under any wrong Impreulon. 

India Is not going to compromJae on the Issue of Janvnu 
and Kashmir because It Ie an Integral part of India. It Is 

a unanimous resolution of our Parliament. Lakahar-e-

Tayyaba in Its pamphlet has declared India, America and 

Israel as its number one enemies. [English] as e~ntlal 

enemies of Islam. [TraM/atJon) And I am not surpl1led at 

It that they chose not only T aj and Oberol u their target 

but also Nariman House. We should identify this act of 
terrorism and the terrorist attacks. We have been targeted 
mainly because of two reasons, first India's prog ..... and 

rapid growth and second, because of the cordial way the 
followers of all the re/IgionI, eecIa IIw he .. together. 

Christianity came to India Iong-Iong ago and. the ht 
mosque In India was constructed In KeraIa. I was living 
In Karachi, when India had not gained Independence and 
It was stili an undivided India. 

[English] 

MR. SPEAKER : Please do not do that. 

... (InterruplJons) 

MR. SPEAKER : I am controlling him. Shrt Ramdas, 

do not do thle. 

... (Inte~) 

[Translation] 

MR. SPEAKER : It Is not right. 

[Eng/Ish) 

This running commentary will not be permlHed. 

Whatever he Is Hying will not go on record. 

... (In"~r 

[T~) 

MR. SPEAKER: You apeak. 

SHRI L.K. ADVANI : I was maldng a mention of KeraIa, 

wherein, the fll'lt Church wu built. Anyone, who goea to 
Kochln gets a glimpse of synagogue of Jews. I rnyI8If hall 

from Karachi, I was born the .. and ,I spent first twenty years 

of my life there. I had many Jews u my.clasamates. When 

I vWted Israel, after a period of 50 years, I could trace 

one of them. Theee a.. my expertenoea, theref~, I 

underatand It. India was divided on the basis of pocke" 
having majortty populatIOn of Hindus and Musllma 

reapectJvely. Pakistan may have declared ItaeIf an Islamic 

alate and accepted theocracy, but we have not accepted 

theocracy. We said that India will remain a secular ltate, 

wherein all the religions, 88CIa and the followers of all the 

religions or leota wiN be treated equal. 

[Eng/IMJ) 

MR. SPEAKER: Pie ... Mr. Ramdaa, thIs Is not the 

way to behave. 

SHRI L.K. ADVANI : ,ThIs Ie the cIvIIIzatIonal ethos of 

India • 

-Not recorded. 
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{Translation] 

It Is an attack on the civlllzational ethos of India. We 

should recognize It. It Is an attack on our progress. It Is 

an attack on the civilizatlonal ethos of India. We should 

recognize it and give a befitting reply to them and while 

doing 10, we should also aaaoclate Indian Muslims with 

us. The more their number, the more befitting reply It will 

be. Recently, immediately after the attack on Mumbal, I 

found Indian Muslims agitated as to what the terrorists are 

doing? We are getting bad name because of them. They 

are creating differences here. Recently, a meeting of Imams 

and MeuMs was held In Hyderabad. It was convened by 

Jamlyat Ulema-e-Hlnd. They passed a resolution against 

terrorism. Seve;al people gathered there and staged 

. demonstrations against terrorism. I welcome it. Famous 

joumallst MJ Akbar Is my friend. He Is a regular columnist 

\of Times of India. Recently, he wrote a story on it and I 

liked that a lot. He wrote a story In Toronto Star wherein 

he wrote, 

(English] 

"I am an Indian and a Muslim and proud to ·be both. 

Uke any Indian, today I am angry, fNstrated and 
depressed. I am angry at the manic dogs of war who 

have invaded Mumbal." 

12.00 hr •• 

[TranslatIOn] 

What he wrote Is right and Chldambaramji also says 

that he Is right and he will also agree with the contents 

of the following sentence; he wrote: 

(English] 

"I am frustrated bx, the Impotenoe of my Government 

in Mumbal and Delhi. Tone-deaf to the anguish of my 

fellow citizens. And I am depressttd at the damage of 

the idea of India: 

[Translation] 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE AND MINISTER OF STATE IN THE MINISTRY 

OF PARLIAMENTARY AFFAIRS (SHRI PAWAH KUMAR 

BANSAL) : No, It Is not right. 

SHRI L.K. AOVANI : Thanks. Therefore, I would like 

to say. 

[English] 

It Is not just a failure of intelligence. 

[Translation] 

As I agree with the Home Minister, I will not raise any 

Issue on the basis of questions raised in newspapers. It 

has been stated In the draft proposal given to me, wherein 

It has been stated that the Government will review the 

things 8S to what has happened and what led to the 

Mumbal attack. Therefore, I will not ralae those questions, 

but I would surely like to ask the Government 80 that It 

may pursue the matter. I am not criticizing them. 

[English] 

I do not go by whatever has been published In the 

preas. 

[Translation] 

Today's newspaper not only mentioned the vessel used 

by the terrorists but also about the coordinates of the 

venel. The Home Minister said In his epeech that the Navy 

was put on alert. Navy says that the veaael In question 

was not in our territorial waters at that time .. But Navy also 

said that the vessel was stolen. The Kuber was an Indian 

ship ~elonglng to Gujarat, which they had stolen. Do we 
have no right to take some action to get that vessel back 

from them? 

[English] 

I do not know. The simple fact that they are outside the 
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territorial waters of India, do they prohibit us from taking back 

our own vessel? Then from that point to the point where they 

reached by a rubber dinghy. 

[Translation] 

How long they travelled and how much time they may 

have taken. Has there been any shortcoming? Because In 

all, till now. 

[English] 

I do not know. It is not only that several seniors and 

veterans In the Govemment of India and the Govemment of 

Maharashtra have had to pay the price. But the Home 

Minister himself, the first thing he did and rightly so, was that 

he said, 'I apologise to the people of Mumbal for whatever 

failure has happened.' Similarly, the Naval Chief has said 

something which has to be taken cognizance of and 

therefore it is that I feel ~at accountability In a democracy 

should not be confined only to the Home Minister or to the 

Chief Minister of a State. We have not placed that Issue at 

all relating to the Prime Minister because we feel that within 

a short time the people of this country would have the 

opportunity to decide who should form the new Government. 

Therefore, formally we have not said that. 

But this must be understood [Tra".llItJon} the people 

who think that public is not engry. Public Is 10 much angry. 

People who think that BJP has lost In Rajasthan and Deihl, 

So [English] Terrorism Is not an Issue. We wiU be 

underestimating the wisdom of the Indian people If we think 

In those tenns. 

[Translation] 

If we did not succeed In Delhi or Rajasthan I would 

not give the credit to the Congress, rather I would deem 

It as our mistake. 

[English} 

We have lost rather than Congress has won. But it 

is a different matter. It would be wrong to infer from this 

that In the minds of the people terrorism Is not an Issue. 

Terrortsm Is an Important Issue ... (lntenuptlons) Therefor, It 

is that the House would like ... (Intenuptlons). 

MR. SPEAKER : Let It be discussed in a proper 

way. 

.,. (Intenuptlons) 

[Transllltlon] 

SHRI L.K. ADVANI : My colleague, SM Arun Shouri., 

recently wrote a detailed article for the Indian Express 

wh.reln he has given reference of many questions railed 

In the House, pointing out that the Government had ltated 

many times that the next attack would be from the sea-

route. The Prime Minister, the Home Minister, the National 

Security Advisor as well as the Defence Minister had stated 

this possibility yet could not prevent It from happening. Why 

did this happel!? I am happy that this issue Is golng to 

be reviewed by you. 

[English] 

The National Security Advisor, SM M.K. Narayanan 

has warned saying: 

"There are many new schools that are being 

established on the Pakistan-Afghanistan border which 

now specialize In the training 0' an International 

brigade of terrorista to fight In many climes. Training 

has become rlgoroul. It II almoat frightening In nature. 

Studies are being carried out about Important targeta 

with regard to vulnerability I access to poor security. 

. absence of poor counter-terrorism measures. The sea 

route In particular Is becoming the chosen route for 

carrying out many attacks even on land" 

This Is what the National Security Advisor has ' 

said. I am sirnply quoting this In order to see that the 

review which the Govemment undertakes .. per the 

p~ .. d draft resolution should take Into cognizance all 

the .. facts. 
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[Translation} 

I would also like to know as to why the NSG 

commandos took so long to reach Mumbai. They had got 

the news at 11 O'clock at night but they reached Mumbal 

very late In the morning. Similar/y, certain points have 

been raised about the lack of co-ordlnatlon between IB and 

RAW and you have also stated a few things about the 

synergy between the Intelligence agencies. I hope that 

corrective steps would be taken with regard to all these 

issues. 

I would also like to know whether the demand for 

Dawood Ibrahim's extradition was made after the Mumbal 

allack or whether the Government had put this demand 

before the Pakistan government ear/ier too. It has been said 

many times' that Dawood Ibrahim was not Involved in this 

act of terrorism but the other activities In which he was 

Involved had made him familiar with all the sea routes and 

the landing pOints along the shore. This aspect has 

unsurprisingly made him a suspect in the eyes of many 

Mumbaikars. Even if he was not involved, there is no 

denying the fact that Dawood Ibrahim has been named the 

main culprit behind the 1993 Mumbal bomb blasts by the 
Mumbal T ADA court which has penalized many people In 

this case. Dawood Is still absconding, he has not been 

caught. The whole world knows that he lives In a spacious 

bungalow In Karachi and Pakistan Is sheltering him. There 

Is no reason, no Justification for their refusal to hand him 

over to us. We have sought the extradition of 20 other 

people. They should be handed-over to us. What action has 

been taken or Is going to be taken In this regard and by 

when such action is likely to be taken? 

In conclusion, I would like to tell the entire world and 

particularly our enemies' who have waged war of terror 

upon us that the resolution passed by this House expresses 

the determination, and resolution of the entire country to 

show that the country stands united and UnanllllQU8 to 

defeat terrorism. There is no difference of opinion between 

the govemment and the OpposItIon In this regard. There 

is no difference on the ground of languages, religions and 

communities. This 18 our democracy and we take pride in 

divergence of views. I would like to emphasize that this 

Is a war situation and we stand united. 

{English} 

MR. SPEAKER: Shri MlIInd Deora, are you In your 

seat? 

SHRI MILIND DEOAA (Mumbai-South): No, Sir. I am 

sorry for It. Can I take your permission to speak from 

here? 

MR. SPEAKER: Yes. 

SHRI MILIND DEORA Sir, I thank you for the 

opportunity to allow me to present my views on this 

Important matter. 

I understand that time is short and so, I will stay away 

from rhetoric and give as many suggestions as I can that 

the Government can Implement to ensure the safety and 
security of the nation. 

At the outset, I would like to agree with the Leader 

of the Opposition that the people of India are concerned. 

They are asking Important questions from all politicians. 

"Yes-, as an MP of South Mumbal constituency, which was 

most affected by these attacks, people are asking 

questions naturally from the Government. But It Is 

Important to remind the opposition parties that they too are 

under the people" scanner. If people are criticiling the 

Government for an alleged failure of Intelligence or for other 

security lapses, the people are also questioning the 

opposition for polltlclslng the kind of Investigation that were 

going on earlier and for changing their views from one point 

saying, we are against a particular person who Is 

Investigating these attacks and the next day joining the 

people of India and making those people martyrs. , , 
If we pollticise this Issue, if we get Into party 

differences, I ttUnk, we will never go beyond politics and 

we will faU to fight terrorism In Its truest form. There are 
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many stories of Mumbal that bring about emotions of 

sorrow and stories that Inspire ttJe people of this country. 

There are stories of bravery and there are stories of heroic 

efforts by the civilians In the city. I think more than the 

number of people who died In the Mumbal city, the 

traumatic effect that the attacks have left on the people 

of India who had to watch this incident play out over a 

few days, is what we should address at this point. If we 

as Parliamentarians, If we as legislators and policy makers 

across the entire political spectrum cannot put aside our 

petty differences and unite, I think, that would be the single-

handed failure In fighting terrorism. 

India is a solid state and India Is a strong state. 

have no doubt that the Govemment of the day will re· 

assure the people of India that they are going to undertake 

some of the most Important steps to ensure that these 

attacks are prevented In the future. 

I would like to make very pointed suggestions on what 

the Govemment of India should be doing. At the extemal 

level. we have heard about the United Nations refusing 

to ban certain terrorist outfits across the borcler. We have 

heard of another large neighbour's Involvement In 

preventing these terrorist outfits from being proscribed. I 

think It Is Important that the Govemment, the Ministry of 

Extemal Affairs, takes this up at the highest levels. Just 

before this discussion began. I was watching the news 

media and I leamt that now the United Nations Security 

Council has unanimously voted In favour of proscribing 

some of the most deadly terrorist outfits across the borcler. 

In Pakistan Occupied Kashmir. 

At the Intemallevel.ltls very Important that we In India. 

in the entire security establishment, both In the Defence 

Ministry as well as In the Home Ministry, take some very 

concrete sleps. I think we need to ,...Iook at our entire 

Intelligence's Investigation capabilities and do our best to 

de·link them from politiCS. 

There were questions raised about the NSG Comman-

dos and the time they took to respond to these attacks 

In the Mumbal city. I am hapPY that the Home Minister 

of India has made an announcement that there will be 
NSG· style commando out·fits raised In cities, like Murnbal, 

around the country. I think we have to 1Ipread them across 

the country I not just in westem part of India, but also In 

other regions of India, like "Kolkata In eastem raglon and 

In southern region so that we can rapidly respond to these 

terror attacks. 

There are two parts to fighting terrorism. There Is a 

preventive part and there Is a response part. The response 

part Involves everything, from a local police getting better 

eqUipment, better Intelligence, better training, NSG·style 

outfit, etc. In different cities. But the key Ingredient here 

Is the preventive mechanism. That largely rests on the 

Intelligence's Investigation capabilities. We all are aware 

that when It comes to maritime security, the Coast Guard 

of India Is the lead Intelligence agency In preventing such 

things. 

Based on reports going around, we must ensure that 

the coast guard continues to play this pivotal and Important 

role and coordinates between the InteDlgence, between the 

Navy It8eIf and the State Police across different coasts 

around India. 

Sir. I would like to laud the hon. Prime Minister's efforts 

and his consisteni calls for a Federal Agency. I do not 

think any of us can stress the Importance of having a 

Federal Agency that has not just Intelllgenoe·.haring and 

aggregation-capabilities, I repeat not just Investigation· 

sharing and aggregation-capabilitles, but I think more 

importantly prosecution capabilitle.. I think that Is the key 

to having a strong federal antl·terror agency where the 

Central Government can wor!( with the State Governments 

to ensure that while they have a pool of Intelligence, they 

have a pool of Inv .. tlgatlve Information, they can put that 

Into action by ensuring effective prosecutions and 
• 

convictions on time. I think to restore the peoples' faHIt 

In the entire security establishment - and I do agree that 

security 81tabllahrnent Ie much more than poIItlcaJ leaders. 

It Ia much more lban the Union Home MInister and Chief 

Mlnl8tef'l - the security establishment hu a lot of faceless 
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people also. So, to restore the people of India's faith In 

the enlire security establishment, I think we can take a 

cue from what had happened In the United States after 

9/11 where they appOinted a '9111 Commission' that went 

into the exact reasons of why 9/11 happened, whether 

there were any security lapses and then placed that 

Commission's report before the public. Those works led 

to certain actions that have prevented further attacks on 

countries like the United States. 

Sir, If the hon. Minister and the Govemment of India 

would agree, appointing a Commission, that Is, perhaps 

apolitical, perhaps even political, It could be on the 

lines of the Joint Parliamentary Committee; that can 

study this and place these findings before the people, 

I think thaI will go a long way In reassuring the people 

of India that the Govemment has understood the core 

reason for this problem and is taking the necessary 

steps. 

Sir, I was present throughout the places that were 

attacked In Mumbal from 10.15 p.m. on Wednesday, the 

26111 of November. There are many people who are heroes, 

who have done a great deal of service to the city and to 

the nation and yes, we must compliment the efforts of 

people from the Anti-Terrorist Squad of Maharaahtra Police 

like Shri Karkare, Shrl Kamte, Shrl Salaskar and Major 

Unnlkrlshnan from the NSG. There are also others who 

today are unsung heroes. That person Is there, as the 

hon. Minister of Home Affairs rightly pOinted out, who 

shielded the terrorist bullets and who led to the capture 

of one of the ten terrorists, who Is going to bring India 

a wealth of Information In terms of planning and will allow 

India to Improve its investigation capabilities. All these 

people are heroes and all these people deserve our utmost 

kudos. 

Sir, I think very briefly that we are all demanding 
answers to very Important questions. But I do believe that 

If we come together as a polity, If we come together as 

a Parliament and we ask the right questions, we will get 

those answers. The key thing here Ia and I do agree with 

the hon. Leader of the OppOSition on this point that If a 

terrori.t belongs to a Mu.llm community, we should not 

say that they are linked to a particular community. We 

ahould see terrorists as terrorists and we should not defend 

anyone belonging to any community. That applies to all 

rellglor,s. That applies to the Hindus, to the Muslims and 

to the Christians. If there Is any terrorist who Is found 

across any religious community, no political party should 

come forward In defending that person. That I think Ia the 

key thing. If we can depotltlelse this terror debate, thai Is 
the most basic thing that we, u pOliticians and leaders 

of this country, owe the people of Mumbai and we owe 

the brave NSG commandos. the Maharashlra Police 

personnel. the Government hospital staff and all the 

civilians who died In this aU8ck. 

Sir, with these few words, I conclude my speech 

and I am very confident that the Govemment of the 

day. the hon. Minister of Home Affairs in his reply, 

will ensure that many of these steps will lead to bener 

national security and Improving the entire security 

establishment. 

[Translation] 

MD. SALIM (Calcutta-North East): Thank you, Sir. 

"Kuch Na Kame •• BhI Chhln Jata Hal E/aJ-s-Sulchan. 
Chup Rahna s. Bhl KatJl KI Madad HotJ Hal". 

In the present Lok Sabha, every year since 2004. we 

have been discussing the terrorist attacb and bluts. The 

killings and the saCrifices made In such aU8cks. We have 

been asselslng the situation and we keep on presenting 

proposals before the Government to take concrete steps 

to curb terrorism. For the last few days I was going through 

the discussions that took place In this 14th Lok Sabha on 

this Issue and the points which we placed before the Home 

Ministry. I am mentioning all this because It was being 

projected .from some quarters that the parliament, Members 

of Parliament, Politicians and Political Parties are not 

discussing this Issue. people are being killed but they are 
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not taking any action. However, all that Is misleading. I 
am not defending anyone, I am not defending the 

Parliament. Parliament was al80 attacked. Now the attacks 

are being carried out in other manners. Even the 
democratic institutions are being questioned which we have 
to strengthen. I saw that one T.V. channell was questioning 

as to where the Navel Force was at that time. Loopholes 

and lapses are there but mere analysis of their root 
cause will not solve the problem rather we have to remove 

those loopholes and increase our competence level If 

we want to fight against the Mumbai like terror attacks 
because it has been observed that our security 

arrangements have always proved Insufficient In compari-

IOn • to the preparednesa, training, armament and the 
support they are getting. 

First of all I welcome the statement given by the New 

Minister of Home Affairs. Earlier in all the discussions that 
took place since December till date, all these points were 
placed before the then Home Minister but the reply was 
same that it was not addressed properly. Those l88ues are 
not being aase88ed properly. Unfortunately, It often happens 
In this House. We appreciate the efforts being made by 
the new Minister. It Is the beginning. 

I al80 welcome the spirit manifested In the speech of 
the leader of opposition after the statement made by the 
hon. Minister. It was long awaited. For the first time we 
have dlscuaaed any issue cutting acr088 the party lines 
and without trying to gain political mileage out of It. It ia 

a major achievement for the Parliament and the country 
that we are all united on this laaue. There are many other 
things on which we can do polltlcs but not on this issue. 
The first discu88lon took place on 6th December, 2004 after 
the UPA Govemment came power. Now everything Is 
recorded in the video. Last year on 13th December when 
the issue of terrorism was being discussed here, Members 
were indulging In mudslinging and were trying to hush up 

this issue by raising other petty matters. Everything Is 
stored In video clippings. We took a lesson from It. The 

entire country should receive the message that Parliament, 

Parliamentarians, Political parties and political leaders are 

rising above the po/Itlca and are trying to be nattonal 
leaders. WIth one YOIce they are condemning this incident. 

Secondty, to fight terrortsm, we will have to raise 

questions but It doesn't mean that we are justifying 
someone. We cannot treat a di ..... till It Is diagnosed 
properly. That ia why many questions have cropped up after 

Mumbal terror attack also. I would not go Into the live and 
extended telecast on television and newspapers going on 
for the last few days. We will not achieve anything through 

such a detailed deSCription. 

Our. party asaoctate Itself with this August Houae and 
the entire country. W. congratulate our security forces for 

fighting terroriam boldly .nd bravely and making supreme 
sacrifices. Despite .11 the problems they IUC08eded In their 
mission. However, we deeply moum the 1088 of fives and 

pay homage to them and al80 expreaa condolence to their 
famll/n. We pay homage not only to the securtty fOl'088 
but also to the deceased Civilians .nd foreigners. The 
Government should take every step to support their 

famll/es. We should not forget the sacrifices made by them 
for the country. It Is the responsibility of both the central 
and State Govemments rather It Is the responsibility of 

entire country. As Shri Milind Deara has stated, we salute 
the aupreme sacrifICe made by there brave officers of ATS 
namely Hement Karkare, Salaskar and Ashok Kamte 
alongwtth SM Sanjlv Unnlkrishnan, particularly Tukaram of 
Mah.rashtra police. Murnbaikars exhibited Indomitable 
courage In the face of the terrorist anack and we also 
_xprell our solidarity with them as al80 with the people 

of the entire nation affected by It Indirectly. At the I8rne 

time , al80 expre.. my solidarity with the RPF personnel 

posted at the railway station, the railway staff. rail 
p .... ngers, various people engaged in their worle at the 
railway ltatlon, the Itaff of the two hotels and the gueata 
staying there and we will aiwaYI remember Ihetr exemplary , 
act of bravery. 

Further, 81 said In the official statement. I would like 

to state that the first step 10 check auch tncidentI ia to 
tighten and strengthen our intelligence set up. , have 
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reterred to the intelligence because it Home Minister goes 

through the previous debates dated 6th December, 2004 

and 131h December, 2007 in the Parliament, he would see 

Ihal Ihe Questions relating to co-ordination among various 

agencies, the actionable cases and the courts have been 

raised. The Issues relating to coordination between the 

Siale agencies and the Central agencies, military and 

civilian agencies, Interminislerial coordination and our 

coasl-line have been discussed therein. The Issue ot 
security alongside the .3500 kilometre long coastline 

particularly the east coast and west coast Is pending since 

2003. We will have to assess as to whether the State police 

Is to guard flve kilometres, the coast guards are to guard 

twenty kilometers and the rest of area Is to be guarded 

by the naval torce. We have been telling this Government 

tor the last tour years that as we 888888 the threat 

perception with regard to the Individuals, polltlclana and 

persons enjoying high status, the same a888ssment will 

have to be made with regard to the country. 

Today,lt sounded good when the Home Minister, while 

making his statement told for the first time that we needed 

to pay more attention to maritime and coastline security, 

otherwise all the jOint exercises being carried out from 

Malakka to Swez for the last five years would go In vain. 

We have been trying to strengthen our military defence but 

we had been neglecting the coastline security. We have 

often been talking about military security, that Is there. If 

you look at the newspapers of the last few days, you will 

888 the reports that our Intelligence agencies had 80me 

Inputs regarding the planning of leT In Pakistan, the 

departure of LeT militants In the ship and their location 

in the sea. We do not know as to how many Inpula of 

these reports are true or false, but these are the reports. 

After this Incident we have 888n all the agencies singing 

different tunes at the same time stating that It was not their 

fault and accusing the others. How long we will be kept 

in the dark. All this Is not a part of political discourse but 

official' statements made by either retired or the serving 

officers, may be under the pressure of media. Different 

atatement started pouring In that they had pa888cf on the 

Information but there was no follow up. They went from A 

to B, B to C and C to D but nobody knows where they 

missed out. 

[English] 

That points out a further coordination. 

[Translation] 

We know that we have a Multi Agency CoordlnaUon 

Committee (MACC) but the Government will have to 888 

as to how effective the said committee has been In Ita 
functioning. When there are 80 many agencies, all the 

Intelligence Inputs need to be streamlined. Intelligence does 

not mean that we have to gather Information only. We need 

to analyse those Inputs and to Cro88 examine those Inputs 

with our Imagination and past experiences and to draw 

actionable doubles from those and the doubles are then 

paued on to the concerned agencies. We look at NSE 

Index for share-market. I had said In December, 2005 
during a debate that we have a national security Index. 

The S8CUrio/ agencies and the National Security Council 
have to watch the sequence of Inpula, the ups and downs 

in the activities and when there are more activities In North-

East or In Kashmir or In Mumba/ or along the West coast 

or In South because our opponents are always looking out 

for opportunities to attack and keep changing their strategy. 

Therefore, we cannot follow straight line. For this there are 

various Inputs of our national security Index like foreign 

policy perception, the strategy of other countries, the global 

opinion about our country, the Internal political and social 

and economic situation In our country. Be It the criminal 

activities or terrorism or sectarian polltlce or their roles and 

the cross-border terrorism In our country - mean to speak 
about all these Issues very quickly. The security Index 

Involves all these things and we have to act accordingly. 

There has been a failure or lap .. on our part. I do not 

want to put anyone In the dock, there should not be any 

summary trial or even media trial and It Is a good thing 

which you have aald in your statement that everything 

relating to investigation should not be disclosed at present 
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and It Is a new trend. We have seen during the \ast 10-
12 years that whenever there Is any bomb-blast or terrorist 

aHack or any such Incident, a press coAferenee Is held 

after one or two days and It Is announced that we have 

arrested someone or commander-In-chlef, we have put him 

In jail, we have busted the terror-network. It Is often 

observed in the wake of some Incident that someone from 
the Home Ministry, or ~ police commissioner of some city 
or state Issues a statement the very next day that 

everything Is fine. This Is not advisable In a vast country, 

like ours, which Is faCing multifarious problems particularly 

In South Asian geo-polHlca1 sHuation. later on, a person 

making such a statement has to pay a heavy price for H. 

This happens frequently. This Is a good thing. 

(English) 

This is also a new trend that you are setting. I must 

appreciate that. 

[Translation} 

We do not have to divulge anything at this stage. 

First, we have to work on the case, collect hard evidence, 

be It against people In our country or against the people 

In another country, and then take action against the culprits 

and force others to take action as well. This is a good 

thing. Millnd Deorajl has said that National Security Council 

has been constituted to coordinate between all the 

agencies, a secretariat has been set up and national 
security ac:Maora have been appointed. But only the Home 

Minister, Palll Saheb was made to go. I this the end of 
the Mumbal terror story? Apart from the physical damage 

the Mumbal attacks other Implications also. We should 

have pondered over other Issues as well. To be specific, 

I would like to say thai during the lut four years, our 
National Security Adviser held meetings and briefings to 

discuss foreign policies with political parties rather than 
looking after the security of the country. He should be 

deSignated a~ foreign policy adviser. He should be 
shifted to another Ministry. He should work In the field In 

which he has expertise. We need an establishment which 

can provide the correct Inputs and advice to the Prime 

Minister to help him ensure the security of the natfon. This 

Is not a maHer pertaining to an Individual but an 

establishment. This establishment would have to be 

manned properly and accountability has to be established 

as well. We would not be able to go far without establishing 

accountability. Hence, without mentioning more names, I 

would like to say that establishing accountability Is very 

important. 

Recently there was a coastal attack on our country. 

We all know that the Kargll attack had taken place through 

land. This time H has been a coastal attack. Pakistanis had 

Infilterated from the Himalayan region. That attack was 

aHributed to systemic failure. The Government of the day 

refused to take responsibility for the attack. I don't want 

to go Into any details about that but since we talked of 

a Committee just now I am raising this point. A Committee 

was formed at that time, what happened thereafter? 

Whenever a minor Incident occurs we attribute It to human 

failure and penalise lower level offiCials. But, whenever a 

major failure occurs, we attribute H to systemiC failure and 

we don't get to see any human face In H. We do not tell 

the country and the Parliament as to what we have done 

to ImProve the system and what are the results thereof. 

We simply blame It on systemic failure. The system needs 

to be Improved. For this we need to go to the root of the 

problem. Thereafter, the nation should be informed about 

the failure and the steps that have been taken to remedy 

the situation. What usually happens Is that an agency Is 

created after such an Incident occurs. Another agency Is 

created after some other Incident occurs and so no. Due 
to our feudal mentality, problema crop-up amongst these 

agencies. I was reading a report in a newspaper which 

said that In the manner of the Iron curtains, we tend to 

erect our own bamboo walla around us and demarcate our 

territory and In the proce .. , coordination between agencle. 
" does not take place. JUI' as the Iron curtain was not . 

desirable we should also not force In our agencies behind 

bamboo-walls which give rise to territorial disputes. I am 

emphasizing this point since this affects coordination 

between the agencies. 
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There Is another point. It has become clear from all 

the information that the Govemment has gathered that 

these aggressors were trained in and by Pakistan, got ahlps 

from there and then perpetrated an attack on us. Our party 

said that emotions run high when such situations arise. AB 

far as Indo-Pak relations are concerned operation Parakram 

was launched. It has been accepted that the 13th 

December attack originated from Pakistan and was named 

cross-border terrorism. Then operation Parakram was 

launched. We saw our army marching from Meerut 

cantonment. The Jawans were anointed and garlanded. 

Then they took position at the border. The underground 

mines planted at that time caused problems for our farmers 

later on. We had to pay compensation to them and some 

lives were also lost. I am not a military strategist. If It was 

part of a strategy, It is alright. But what I understood was 

that the media tapped the operation Parakram launched 

by the Government of the day. This time the media itself 

launched a war and asked the Govemment to follow It. The 

Govemment also sent bombs and guns to wage war at 

its behest. This is a matter of internaUonal relaUons. It is 

an issue between two countries. Some people said 

carpet bombing should be done. They know the rn8(lnlng 

of carpet and they know the meaning of bomb but they 

don't really know what Is carpet bombing. Since our media 

is very strong It tried to sway the Govemment by citing 

experts. It Is I good thing that the Govemment did not 

get swayed by media pressure. It Is not that we cannot 

do anything at all. We have to do something. The common 

view, cutting across party lines, Is that terrorism Is an 

Internatlonallsaue. It Is not a new l88ue. This menace has 

been growing for the last two decades. The aecond point 

Is that the westem countries sucH .. USA and UK 

outsourcec:l terrorism In the same way they outsource 

business and It has spread Its roots In Asia. Now It has 

g~t linked to South ABia. It Is a big challenge for. South 

ABla. 

Now, II has been linked to South AsIa. It Is a VQry 

big challenge for South AsIa. We can not look at terrorism 

through the eyes of religion, caste, language or region or 

even a particular country If we are to fight the terrorism 

today. We have become a victim of terrorism in South Asia. 

It Is true that the land of Pakistan is being used for attacking 

India. For this, we should look at the resolution number 

1373 passed by the United Nation's Security Council which 

says that action has to be taken against I UN member 

country If it allows Its land to be used for attaCking other 

country or to nurture terror network. I congratulate you that 

a proposal has been passed in the UN security Council 

just today. We are not asking to take some new initiative. 

This resolution was passed by calling a midnight session 

of the UN Security Council after 9/11 incident. Now when 

we have become a victim of terrorism In Mumbai, we can 

definitely refer It to the UN Security Council. Here, I differ 

from the han. Leader of Opposition when he asked why 

the UN Security Council? He went on to his agenda by 

referring to the ~shmlr Issue, Nehru's Issue etc. But, I 

think that the UN and the whole world Is committed to fight 

terrorism after 9/11, atleast, on papers Therefore, when we 

become a victim of attacks, we should tell this to the whole 

world not to keep it just on the papers but to make It 

effective. We will not gain anything if we solely depend on 

America. Therefore, we will not be satisfied even If 

Condoleezza Rice visits India and plays the role of a 

midwife, whether there is war or peace between India and 

Pakistan. Rather we should tell It to the multilateral agency 

like United Nations. We have been aaaoclated with the UN 

from the beginning. We have to tell this to the UN too that 

one of Its member States on our border Is not following 

the Security Council's resolution. We have concrete proofs, 

only Pakistan needs to be forced and this gives diplomatic 

advantage also. Pakistan will also be forced. The present 

Prime 'Minister of Pakistan became PM becaU18 Benazlr 

Bhutto was killed In a terrorist attack. The people and 

politicians of Pakistan should also understand that Pakistan 

too cannot remain immune If we are a victim of terrorism. 

He who digs pit for others, falls into it himself. So we have 

to tell It to the world Including Pakistan. I was reading an 

article by Aslf All Zardari in the New York Times. Alleast, 

he is saying something in his article and we, therefore, 
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will have to keep Increasing our pressure that they must 

act. Besides terrorists, there are peace loving people also 

In Pakistan, therefore, a mesaage should go to them from 

India that they should strengthen their Government which 

will be In the interest of both the countries. Why has 

Pakistan become a hot-bed today? Why such a situation 

has been created In South Asia? Why are we speaking 

about multllateral...? We can not diSSOCiate ourself from 

whatever took place In Afghanistan In the last 20-25 years 

and use of Pakistan's territory for creating terrorist 

manufacturing system. Today, we will ask the same US to 

remove that very problem which was created by 

it... (Interruptions) 

SHRI TARIT BARAN TOPDAR (Barrackpore): This was 

their policy. 

MD. SLAIM: This Is aU right, roles keep changing. A 

part of China - South-West Chinese province, Chechenya 

province of Russia, Iran's state on the border of 

Afghanistan, Pakistan Itself and we are a victim of this kind 

of terrorism today which was nurtu~ by preparing a 

blueprint. Religion was used and H was sald that Islam is 

In danger In Afghanistan and all of them got unHed In 

saving It. Nazlbullah was hanged in a UN security camp 

after taking him out of the embassy. I feel sorry that then 

many members in the House had welcomed that by 

clapping when Mujahldln came and the destroyer 

Nazlbullah was killed. I was a member of Rajya Sabha then. 

I had said that this situation in Afghanistan will not remain 

confined to Afghanistan alone, It will spill over to Pakistan. 

Terrorists are forcing the people In Fatuha In Pakistan and 

the Pakistan army Is fighting there unwillingly and not 

because of America. But, I had told that HI &p1U over. will 

reach our coast and our country. That Is why, when 

terrorism was being discussed in the country last 

December, I had tried to say that the ripple effect and spill 

over of whatever was happening In Afghanistan and 

Pakistan will hH India and we should make preparations 

for that. 

It Is also true that this UPA Govemment has achieved 

success In Kashmir. Militancy, Insurgency and terrorism 

have been controlled to a large extent there and the 

terrorists have failed because the public there has not 
supported them. A rise in the percentage of people's 

participation was seen In the elections. It Is obvious that 

those sponsoring cross-border terrorism tried to expand 

their base to cover more areas. Whether we will strengthen 

those areas Is an Important question. Today, "laIamJc 
Terrorism" Is being talked about In the world. A new element 

has come Into being In the last ten years which the western 

world II calling clash of civilisations. On one hand. they 

say that (Engllsh11slam Is In danger [Translatlon1 Take 

RDX, swords and save It. On the other they say that 

(English) there Is danger In Islam. [Translation) Then the8e 

clashes take place. In our country too, there are such forces 

which firmly believe that [Engl~) Yea, there Is danger In 

Islam. [Trans/ation1 and others who believe (Engl1sh1 Islam 

Is In danger. [Translation) The fundamentalist religious 

groups have only one thought that religion should be uHd 

for this If need be. These groups can be anywhere -

whether among Christians, Sikhs or Hindus (English) If 

we allow religious sentiments to be exploited as a tool for 

political mobilisation, social mobilisation, [Translation] It will 

get extended and overshot. If we allow communal build up 

and fundamentalist build up, then It Is not going to remain 

only an election plank and Is bound to overshoot. Not only 

will one religion stand up against the other but the number 

of people of that religion will shoot up. Today,l1 any terrorist 

activity takes place In Pakistan, then It 18 not that only non-

MUIIims are targetted. When Mumbal wu attacked and 

Indlacrlmlnate firing by AI< 47 took place. nobody uked 
as to what wu the language of the vIotJrna, were they 

Marathl, North-Indian or Muslims? Whenever an attack Is 

perpetrated on us, H Is not targetted keeping In view our 

langulg. religion and State. Therefore, we wIU have to ... 

above an these and fight It out then only we can meet 

thle challenge and retaliate effectively. It will be our own 

loss If we view this from different angl88. We have suffered 

due to the terrorists coming from aero.. the border and 

we can not send our children, young people to fight them. 
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This kind of atmosphere develops when we cannot Instill 

confidence In our people, cannot generate state machinery, 

cannot give justice to them and cannot fight those who 

make such a communal buildup political parties do not rise 

above the party lines then such atmosphere Is created and 
some people will use It against our country. We have been 

saying this repeatedly. So we believe that. 

(English] 

Prevention Is better than cure. 

[Translation) 

We should understand that It is not enough that we 

become more equipped and our country a aecurity slate, 

grant some more powers to the military and make the 

country a military state, though It is required. I would like 

to mention here that Pakistan Itself Is a security state; It 

does not have any experience of democracy, whenever 

democracy came there, It got aborted and Its military got 

enormous powers. The security set up also got enonnous 

powers. They did not secure the human rights or people's 

rights over there. But that does not mean that their 

country became secured. As hon'ble Advaniji has also 

stated that we have to save our cultural ethos and 

civilizational ethos which we have been protecting for 

thousands of years. We have to protect and preserve them. 

We cannot allow someone to cause any damage to It or 

to fiddle with It. The problem with Pakistan Is that It has 
parted with Its own values as well as the values of India 

but we cannot part with them. We will have to hold on to 

our secular fabric and secular institutions and only then 

we can face this challenge. The Govemment Ie talking 

above conatJtutlng a National Investigative Agency but what 

is more important II the relation between our Centre and 

States. 

(English] 

To get the States on board. 

[Translation) 

We can not bypass the State authority of any state. 

Better co-ordination and better mechanism Is required In 

It. We have to 888 the copy of the Bill to know exactly 

as to what the Govemment Is talking about and what 

exactly it wants to do. 

We have said that be should worry about accepting 

the challenge In our country and stand united to deal with 

It. 

{English] 

Unity is the buzzword. 

[Translation] 

Alongwlth this we win have to remove the conflicting 

Issues and bring the common ISlU8I to the fore. Thla has 

been a big achievement for the Govemment that the entire 

nation has stood together and they win have to take this 

further also. In this session, no such I .. ue should come 

from the Government which can divide this House. If 

prevention of money laundering exists then we will have 

to check their finances. But the Govemment should not take 

advantage of this situation that on this Issue the entire 

country is unitedly standing behind them and they may 

move to dilute the Insurance sector. They should also not 

bring those finance Billa on which there Is no unanimity 

across the political spectNm. 

(Eng/Ish) 

MR. SPEAKER : Keep that for the occasion. 

[T~tJon] 

MD. SALIM: Do all those things where there Is national 

consensus, they must execute those works where people 

are united. The Issues on which consensus Is not there, 

should be put on the back bumer. I am extremely hopeful 

that the manner in which we all and the entire country have 

stood together In the dlacusslons during this Session, we 



501 Discualon IJTIder AGRAHAYANA 20, 1930 (SAKA) RWe 193 502 

will be able to send a atrong meeaage not to the P8kIatan 

only but across the world that they should not disturb the 
unity of our country and the peace of our people. We have 

been giving the message of peace to the world for the 
last five thousand years and If anyone trieI to deatroy that 

peace, we will al80 not hesitate In teaching them a leSIOn. 

{English} 

MR. SPEAKER: Now, the hon. Leader of the House, 

the Minister of External Affairs to IntelVene, SM Pranab 

Mukherjee. 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

PRANAB MUKHERJEE): Thank you, Mr. Speaker, Sir. 

First of all, I would like to express my thanks to all the 
three hon. Members who have made their contributions up 
to now, and many more who would be participating. 

While making his Statement, my colleague the hon. 
Home Minister pointed out that I would Intervene to point 

out certain external factors and elements B8IOCIated 

with this attack. Had H been merely confined to a law 

and order situation arising out of the violent attack, 

perhaps there would have been need of my Intervention 

88 the External Affairs Minister. But all of us are fully 

aware, and has been pointed out now that the epicenter 

of this attack and not only this one, but aIao eertes of 

attacks prior to this attack - Is located In a neighbouring 
country. 

Mr. Speaker, Sir befo .. I proceed I would through you 

like to make an appeal. Perhap8, this Is one of the debaIe8 

of this House, which will draw maximum Intematlonal 
attention : we are meeting immediately after the aIIack. Its 

Intemallonal dImenaIon have been noticed since 28th of 
November and 18 81111 continuing. Concerns have been 
expl'8888d by a large number of leaders from the 

International community. More than 18 Heads of the States 

and Govemments have spoken to the Prime Minister over 

telephone and exprneed their ooncerns. Almost IY8ry 

Head of the State or Government have eent wrttten 

mesaag88. I have received a very large number of calla 

from my counterparts an over the world, and moat of them 
not only expf'8888d their IOIldarity with us but they have 

al80 expl'888ed their confidence that India would be able 

to overcome this problem. 

MR. SPEAKER: I want to aIIo Infonn thai I have got 
meaagee from the Pl'88ldlng omcers or the National 

Asaemblles of many, many countries, who have lhared 
then agonies with us. 

SHRI PRANAB MUKHERJEE: Thank you, Sir. 

So, this lithe atmosphe .. In which we are dl8cuaa1ng 
this issue. Democracy Is always accompanied by 

dlasension but at the same time the .. a .. oocuIona when 
keeping aide dluenalon On minor 11IU88, we unHe on 

maJor Isauea, and we .xp .... our vIewI In a unHed 

manner. Therefore, thIIls one auch occasion I would Ilk. 

to auggeet to hon. ooIIeagu.. that aN of us IhouId ..... 
to thI8 occaaIon. 

Sir, 179 prectoUI llvel we .. loll. More unfortunately 

II that of theM 179--every death Is unfortunate but It thll 

much mcn--more than 28 peraona who loll their IIvn 
belong to other countries. They we.. our gueats. When 
I .xpreued condolences to the Foreign Ministers of thole 

countrlM, the flfIt thing I did was that I oonveyed my 

apology, my regret to the 13 Foreign Mlnleterl whoM 
cItizenI were kIed, InoIudIng the Fcnfgn M1n11ter of I ...... 
I I8fd that they were our guMtI and we oouId not protect 
them, IIIncerefy apoIogIz. to you. Of COUI88, most of them 
pointed out that It Ie not our fault beeau.. tenortam hal 
U8UI'n8d • dImenIIon which II not COIIiMd to any 
individual country and not confined within the terrttorIal 
boundary of any State. It hal rHIIy beoome croee-border. 
h has reaIy become an Int8matIonaI phenomenon. 

Of course: we have .xpr8II8d our ..".. of outrage , 
and the anger which the Indian peopfe have felt. Had It 

been a lingle occaaIon, perhapI. It would not have 
happened to thII extent and would not have ........:t that 

level of anger and aenae or outrage which we have 

wttn .... d thII lime. 

t' 
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13.00 hrs. 

When this event was taking place, when the attacks 

were going on, Juat a couple of houra. before that. I wasln 
bilateral talks with the Foreign Minilter of Pakistan who 

was In India as my guest and who has came to India on 

my Invitation. The next day we were to attend a joint 

seminar at Chandigarh essentially to discusl how to 

further Improve the people-ta-people contact and Improve 
the relationships between our two countries. This attack 
took placed Just then. Of course, after that, It was not 
possible for me to go to Chandigarh. The Pakistan FM 

returned after two days. I will come to this aspect a little 

later. 

But, with reference to the depth of anger and the sense 

of outrage In the country. our people expect us, the people 

expect this country to come to the occasion and tit come 

to a resolute action which will convey the message that 
the . territorial sovereignty. the territorial Integrity of this 

country cannot be played with. It cannot be Ignored and 
nobody should dare to attack us. This message must be 

conveyed. 

Look at the aeries of eventl which have taken place 
and th.location of recent bomb anacks. Jalpur Is • moat 

Importanttourtst cent... BangaJore II the hub of Indian 
.intellectulll and acience .and technology, Ahmedabad Is 
one of. our Important Industrial centres and Mumbal Is the 

tlnancial.capltal, the commercial capital of India. Ale these 
mere coincidencas? Are theae only accidental? .Or, Is there 

'a design? There II a method ~nd theae. This Ie not 
the time to dlsaect the entlr. framework because that will 

take some time. Moat rnpectfully I would like to submit 
that whatever be the depth of our anger. we shall also 
have to keep in mind that this Is a phenomenon which 

cannot be easily switched off or switched on.' We shan have 

to patiently confront It. Those who have propagated the 
thasla of InflICting thousand cutl upon ua after failing to 

win a battle or defeat this country In open armed conflict, 
they have done so as a deliberate exereiae to cause great 

harm to thll country but this country has grown from 

strength to strength. 

We are not provoked. We have no Intention to be 

provoked. All aorta of propaganda have been built up. That 

we have mobHI88d our Armed forces, that we have 

suspended air link, stopped every other activity etc. Nothing 

Infact has happened. Yes. we have conveyed our sense 

of outrage and have conveyed the depth of our feeling. 

I talked to the Pakistan Foreign Minister over the phone 

on 28· of November and every word of it was from the 

written text as per the diplomatic norms and every word 
of this conversation Is on record. 

A canard was spread simply depending on a hoax call 

that India Is going to attack Pakistan that our Armed Forces 

are mobilized; and that the Indian Foreign Minister has 

threatened the Pakistan President over the telephone. Most 

respectfully, I would like to submit that I have great respect 

for Mr. Aslt All Zardarl, President of the Republic of 

Pakistan, but I have conversation with him only once and 

that was when I visited PakJstan In May, 2008 and called 

on him. This was before he became the President and 

he was the Leader of his Party. It was the first and the 

lalt conversation that I had with him. Nobody would 

believe and partlcularty in the case the establishment of 
a duly constituted Gov...,..,.nt as to how can the. Foreign 

Minialer of one country limply pick-up the phone and talk 
to the PreSident of another country? These things cannot 

be done. Theae calls are fixed In advance. Even If the 

Foreign Minister speaks to another Foreign Minister, the 

time Is fixed; the call Is fixed; and all these thlngl are routed 

through the Foreign office. This type of things does not 
happen. But what Is worrying us Is that If the establishment 

of a duly constituted Govemment bellevel in these types 

of things and tries to act on It, then It may sometimes cause 

major problems. 

Varloul iUues have been rai8ed from the Foreign 

MIolatry angle, and I would Uk. to respond to some of them. 

Mr. Advanl has suggeal8d that we should go to the United 

Nations Security CouncIl (UNSC). Mr. Salim has suggested 
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that we should bulldtoup an Intematlonal campaign. I agree 

with both. Yea, we should build-up Intemational campaign 

against terrorism; we should build-up campaign; and we 

should talk to all the countries concemed that this Is not 

an India-Pakistan Issue. This Is not an issue related to the 

Jammu and Kashmir. This is an Issue and a part of the 

whole issue of global terrorism. In almost every Annual 

Session of the UN General Assembly we, from India, have 

been tabling a Resolution that it is high time that there 

should be a Comprehensive Convention to deal with the 

problem of cross-border terrorism, It is the biggest menace 

to world peace and tranquillity In the post cold-war era. 

Unfortunately, it has not been possible to achieve this yet, 

but we are trying, and will continue to do so. 

We must keep In view that Intemational relations 

depend on very delicate relations, and we should not try 

to distort situation. We have our own domestic problems, 

and the Govemment of the day will have to deal with that. 

But this I, an laue where adequate pressure has to be 
built-up and adequate prellure Is being built-up. 

This Is an assurance that I can give you, I have spoken 

to more than two dozen Foreign Minister" and all of them 

agree - thlels just not our view, this view has been shared 

by a large number of countries With whom we had 
Interactions and with whom we had discusslone - that they 

came from Pakistan and the whole exercise required long-
term planning. It Is just not that somebody come. with AK-

47 rifle and Indiscriminately fires and kills people and then 

try to run away, or killed. It Is not like that at all in this 

case. 

A most Important dimension of this terrorist attack Is 
that for the first time a terrorist attack in India has targeted 

foreigners - targets were the Jews and other foreigners 

present. I have talked to my counterparts and Informed 

them of the steps we have taken. Formally, IIpOke to thl 

Paklstan'e Foreign MInister on 28th evening around 7-7.30 

p.m., which W8I followed up by what Is described In the 

diplomatic language as a 'speaking note'. Thereafter, on 

the 1 st of December, we lodged a formal demarche. There 

we urged that they must take action against certain 

organlzatlona which are Indulging In terrorist activities and 

a number of fugitives who have committed orImes In India 

and who have violated the Indian laws are taking shelter 

there. We saki: ·PIe .. e arrest them and hand them over 

to us-. 

The Leader of the Opposition wanted to know whether 

we have taken up the extradition and retum of Dawood 

Ibrahim. This has been done In every meeting with Pakletan 

at the level of the Home Secretary, at the level of the 

Foreign Secretary and at the four meetings of the Joint 

AntI-Terror Mechanism. We have given them a list of 42 
persons - not one; not 20, but a list of 42 persons. W. 
have also pointed out that mere denial la not going to 

resolve the Issue. We said that you may deny, their 

existence but how are you going to convince your 

own people when these faces appear on the television 
screen?-

I have been asked or euggestlons have been made 
to me 88 to why I am not respondlng. when some arrests 

have taken place in Pakistan. AI per newspaper ,eports, 

some camps have alao been closed. My responee is very 

Simple. I was waiting for the Parliament to commence Its 

sittings. I will respond here that Pie ... follow it up 

seriously 88 exactly the same ICBM was played after the 

attaok on Parliament In 2001. Therefore, action has to 

be carried to Ita logical conclusion by banning the 

organizations and by complete dismantling of the 

Infrastructural facilities available on that side to facilitate 

the terrorist Infiltration and tenorlst attacks In India. 

Laahkar-e-Tolba Is a banneJt organtzatlon In Pakietan. But 
by simply changing names and changing signboards, Its 

activities have continued. How does that help us? Places 

are the same; Ideologies are the same. The headquarters 

and activities are the same. .. 
I am glad to Inform you that thl. morning the UN 

Security CouncH has declared Jamat-ud-Oawa, the latest 
outfit of Lashkar-e-Tolba, as a banned organisation. Four 

people, Including those who we suggested are listed as 

terrorists by the UNSC, We are told that In the names 

" 
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Included I. that of Hafiz Sayed. We were told by an 

international interlocutor that there was information that this 

man was arrested. However, within twenty minutes I heard 

from our Mission that this man was appearing on the 

television screen in an interview. 

Masood Azhar has been house-arrested. What does 
'house arrear mean? The law in Pakistan Is the same 

as the Indian Penal Code. The criminal laws are the same. 

In criminal eases there are two kinds of custody that could 

be contemplat8d - one Is Judicial custody and the other , 
is police custody. Is this a convincing step? 

I have no quarrel with the democratic Government of 

Pakistan. We welcome the return of democracy to Pakistan. 

Perhaps I was amongs the first Foreign Ministers to visit 
Pakistan after this new Government was Installed. On 

behalf of the Govemment of India I conveyed our sincere 

desire to take step. to move forward and to build up our 

cooperation. I Invited the Foreign Minister of Pakistan to 

come and also to participate In a seminar in Chandlgarh 

jointly to explore the possibilities of enhancing people-to-

people contacts. 

On the question of the non-state actors, are the non-

state actors coming from heaven? Are they coming from 

a different planet? The non-state actors are located In the 

territory of a particular country. These non-state actors are , 
operating from within a particular country. What we are 

most respectfully suggesting to the Government of Pakistan 
Is that please act. Mere expression of intention I. not 

adequate. 

We have been assured by Pakistan In this regard not 

once but twice. On the 6th of January, 2004 - Shrl Advani 

was the Deputy Prime Minister and Shl Atal Biharl 

Vajpayee was the Prime Minister then - President 
Musharraf in his JOint ltatement with Prime Minister 

Vajpayee gave the solemn assurance that Pakistan's 

territory will not be allowed to be used by terrorists. This 

was reiterated on 24th September, 2008 by another 

President of Pakistan, President Asif All Zarderi. But, you 

find that terrorists are stili coming from Pakistan. 

The Home Minister has more Information. It appeared 

in some newspapers that the controllers of these attacks, 

those who were conducting the attack when the action was 

underway, were instructing them to do thl. and do that, 

are In Pakistan. We do feel sometimes, I do agree with 

Mr. Salim In this, that we have to draw many lessons 
from this. In their anxiety to beat the other channels In 

publicity, some channels were showing crowds of 

people on the screens. Instructions then came to the 

terrorists to throw a grenade at the crowd so that they 

would run away. 

Some lives were lost. Because of the anxiety to get 

publicity. If the camera was not focused there and If the 

crowd was not seen therem by those who were monitoring 
from outside, perhapi these things would not have 

happened. So, we have to draw the 'essens where to 
stop and where to pause. 

Our brave soldiers have sacrificed their IIvel, • graphic; 
picture of which has been given by the Home Minister: 

the way the Maharashtra ASI took bullets In hi' body to. 
facilitate the capture of the terrorist by the other police 

personnel, we, the ordinary mortals, cannot even think of 

such sacrifices. Hats off to him. I salute our security 

people. When they we,. sacrifiCing their lives, from a safe 

distance, If eomebody thinks that he will defeat his 
competitors by getting larger viewers by giving updated 

news, he may serve the interests of the company but 
surely he or she will not aerve the Interest of the naUon. 

Most respectfully, I would like to submit that is the lesson 

we have to draw of where to stop and where we have 

not to go. 

Mr. Speaker, Sir, I read the article of President, Aslt 
lardari in the New York Times. I have full sympathy for 

him when he says that events of Mumbal reminded him 

of the time when Benazir was assasinated hot dead. There 
is a book wrlUen by Mrs. Benazir BhuUo and published 

in Great Britain by Schuster Umlted In 2008. I am just 
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quoting one point that will reflect the Internal situation. 

I quote: 

"But in Pakistan things have almost never as they 

seem. There are always circles within circles. Rarely 

stralght lines. This W88 meant to look like the work 
of AJ-qaeda and the T allban and I do not doubt that 

they were Involved. Elements from within the Pakistani 

Intelligence Services had actually created the TaUban 

in the 19808 and certain elements sympathised with 

AJ-qaeda ideologically and theologically. Some had 
recruited for and worked with it. I had identified those 

I suspect In my lener to the General ...... • 

'General' means President Pervez. 

M .... before my retum." 

This Is wrlnen by whom? If she was alive, she would 

have become the Prime Minllter of Pakistan today or 
President. 

Now, that may be the internal situation. this Is exactly 

what I told my Interlocutors that you shall have to 

appreoiate It and do not try to have a general straightjacket 

formula that this Is a dispute between India and Pakistan, 

Kuhmir is the bone of contention, solve the problem of 

Kashmir and everything will be in place. 

Mr. Speaker, Sir, most respectfully I would Uke to 

submit, I do not believe In this straightjacket simple formula. 

It Is • complex situatIOn. I have no doubt of that. We 

want to encourage democratic Institutions and the 

democratic system In Pakistan but it i8 not for us to decide 

how. We cannot deliver this. It is for the people of 

Pakistan, It Is for the instit~ions of Pakistan and it is for 

the civil society of Pakistan 10 undertake this job. And 
most respectfully I would like to submit that simply by 

raising hysteria that a big power Is going to attack Pakistan 

and trying to divert the anentlon, taking the plea of a hoax 

call from the Indian Foreign Minister to the Pakistan 

President Is not going to yield results. 

We expect some positive stepa from Pakistan. Of 

course, it Is for them to decide. Molt respectfully I say 

that we have suggested several times, In all Intematlonal 

and In all bilateral fora, In our dialogue and In our 

communication with them that please deny them sanctuary 

accept the facts and try to resolve the situation and that 

we are ready to help. While having dlsculSlons with the 

Prime Minister over phone, it was offered that Pakistan DG, 

lSI would be coming to India. But within hours, this was 

denied. That may be the Intemal problems of Pakistan, 

but how Is it going to help India? If they are not able 

to resolve their internal problems, they will have to 

find a way out. The intemational community can only help 

them. 

But we cannot completely Ignore history. In the name 

of preventing the advance of communism, they are armed 

to the teeth, resulting In rise of the TaUban. I remember 

a conversation between two former Prime Ministers some 
time In the early 198Oa. I can mention the names of the 

former Prime Ministers. It was Mrs. Indira Gandhi and Mrs. 

Thatcher. I was the eye witness and it was a breakfast 

meeting. In reply to a question Smt. GandhI asked, "Tell 

me, Is there a lingle shot from Pakistan that had been 

. fired In any direction, other than India?" There was no 

answer. 

We are fully aware of the situation I am not indulging 

in JingOism or I am not indulging in any such sort of things. 

But I am simply expressing my anger. This is the feeling 

of the Indian people. We have to deal with them - I know 

that I cannot change my neighbour and I cannot live with 

my neighbour In perpetual tension. That is the policy that 

we have been following. But we expect that the Issues will 

be addreued, the Issues cannot be ducked and Issues 

cannot be sidelined. 

Mr. Speaker, Sir, with these worda, I conclude. 

Sir, I most respectfully submit that I have circulated 

a draft of the Resolution to the hon. leaders. After this, 

we can sit with them, if they want to have some sort of 

a discussion. But 88 the very nature of the debate, the 

rule under which It Is being dilcuued, it does not end in 

,. 
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the adoption of a Resolution. So, it cannot be the outcome 

of the discussions, because If I understand correctly, 
you are allowing this discussion under rule 193; and 

normally the Parliament expresses its sense through a 
substantive motion, either under rule 184 or something 

like that. But they are technical issues. It does not matter, 
and so, at the end of the debate, we can adopt the 
Resolution. 

MR. SPEAKER: You may leave the Issue of rules to 

me. 

SHRI PRANAB MUKHERJEE: I am leaving It to you, 
Sir. You are the master and you will look Into It. We express 

our views on this. 

[Translation} 

SHRI MOHAN RAWALE (Mumbai South-Central): For 
how many days we will keep discussing with Pakistan? You 

have said that there Is evidence against Pakistan, then why 
don't attack Pakistan? 

•. < . 

[English} 

SHRI PRANAB MUKHERJEE: That is not the point. 
That Is not the issue. I am making it quite clear that that 
is not the solution. Let us be very clear and frank that 
that Is no solution. Thank you. 

[Translation] 

SHRI MOHAN RAWALE: Terrorists are entering in our 
country form that place ... (/nterruptions) 

[English) 

MR. SPEAKER: Thank you very much. 

I also thank the Leader of the Opposition. lam obliged 
to all the leader. for their cooperation. 

The House stands adjourned to meet again at 2.15 

13.30 hrs. 

The Lok Sabha then adJoumed for Lunch till Fifteen 

Minutes past Fourteen of the Clock. 

14.18 hrs. 

The Lok Sabha re-assembled after Lunch at Twenty 

Minutes past FourtHn of the Clock. 

[MR. DepUTY SPEAKER In the Chalt1 

[English) 

MR. DEPUTY SPEAKER: The House would now take 

up Papers to be laid on the Table. 

PAPERS LAID ON THE TABLE 

THE MINISTER OF STATE IN THe MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 

OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KU~R 

BANSAL): Sir, I, on behalf of Shri T.R.Baalu, beg tD lay 

on the Table:-

(1) A copy each of the following papers (Hindi and 

English verslons):-

(i) Memorandum of Understanding between 

Dredging Corporation of India and the 

Department of Shipping, Ministry of Ship-

ping, Road Transport and Highways for the 

year 2008-2009. 

[Placed In Ubrary, Stili No. LT. 9398108] 

(iI) Memorandum of Understanding between 

Hooghly Dock 'and Port Engineers Limited 

and the Ministry of Shipping, Road 

Transport and Highways for the year 2008-

2009. 

[Placed In Ubrary, See No. LT. 9399108) 
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(iii) Memorandum of Understanding between 
Ennore Port Umlted and the Department 
of Shipping, Ministry of Shipping, Road 
Tran.port and Highways for the year 2008-
2009. 

[Placed In Library, See No. LT. 9400108) 

(Iv) Memorandum of Under.tanding between 
eochln Shipyard Umlted and the Mlniatry 
of Shipping, Road Tranlport and Highways 
for the year 2008-2009. 

[Placed In Ubrary, 8e. No. LT. 9401/08] 

(v) Memorandum of Understanding between 
Hlndu.tan Shipyard Umited and the Min-
Istry of Shipping, Road Transport and 
Highways for the year 2008-2009. 

[Placed in Library, See No. LT. 9402108) 

(2) A copy of the Notification No. G.S.A. 578(E) 
(Hindi and English versions) published In 
Gazette of India dated the 5th August, 2008 
containing corrigendum to the Notification 
No. G.S.R. 49(E) dated the 3rd February, 
2006, laaued under Major Port Trusts Act, 
1963. 

[Placed In Library, See No. LT. 9403108] 

3. A copy each of the following Notifications (Hindi 
And Engllah versions) under sub-asction (3) 
of Section 458 0' the Merchant Shipping Act, 
1968:-

(i) The Merchant Shipping (International Fund 
'or Compensation 'or 011 Pollution Dam-
age) Aulea, ~008 published In Notification 
No. G.S.A. jl!20(E) I,., Gazette 0' India 
dated tho 27th Merch, 2008. 

(iii) The Merchant Shipping (Civil Liability for 
011 Pollution Damage) Rules, 2008 pub-

lished In Noti'lcation No. G.S,A. 219(E) in 
Gazette of India dated the 27th Merch, 
2008. 

4, Two atatementa (Hindi and Englilh versions) 
showing ".oons for delay In laying the papers 
mentioned at (3) above. 

[Placed In Library, See No. LT. 94CW08] 

5. A copy eaoh of the following papers (Hindi and 
English versions) under sub-section (1) of 
section 619A of the Companies Act, 1956:-

(i) Review by the Government of the working 0' the Cochin Shipyard Umlted, Kochl, for 
the year 2007-2008. 

(il) Annual Report of the Cochin Shipyard 
Limited, Kochi, 'or the year 2007-2008, 
alongwith Audited Accounts and comments 
of the Comptroller and Auditor General 
thereon. 

(Placed in Library, See No. LT. 9405108] 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): Sir, I, on behalf of 
Shri A.R.Antulay, beg to lay on the Table:-

(1) A copy of the 44th Report (Hindi and 
English versions) of the Commissioner for 
Linguistic Minorities, for the period from July, 
2005 to June, 2006 under Article 350(B) of the 
Constitution. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library, See No. LT. 9406108) , 

(3) (I) A copy of the Annual Report (Hindi and 
English versions) of the Central Wakf 
Council, New Delhi, for the year 2007-
2008, alongwlth Audited Accounts. 
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(ii) A copy of the Review (Hindi and English 

versions) by the Government of the 
working of the Central Wakf Council, New 

Deihl, for the year 2007·2008. 

[Placed In Ubrary, See No. LT. 94(7108) 

THI: MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): Sir, I, beg to lay on the Table:-

(1) (i) A copy of the Annual Report (Hindi and 

English versions) of the North East Zone 

Cultural Centre, Dlmapur, for the year 

2006-2007, alongwlth Audited Accounts. 

(ii) A copy of the Review (Hindi and English 

versions) by the Government of the 
working of the North East Zone Cultural 

Centre, Dlmapur, for the year 2006-2007. 

(2) Statement (Hindi and English versions) showing 

reasons 'or delay In laying the papers mentioned 
at (1) above. 

[Placed In Library. S99 No. LT. 9408108) 

(3) (I) A copy of the Annual Report (Hindi and 

English versions) 0' the Nehru Memorial 
Museum and Library, New Delhi, for the 

year 2005-2006, alongwith Audited 

Accounts. 

(Ii) A copy of the Review (Hindi and English 

versions) by the Government of the 

working of the Nehru Memorial Museum 

and Library. New Delhi, for the year 2005-

2006. 

(4) Statement (Hindi and English verslona) showing 

reasons for delay in laying the papers mentioned 

at (3) above. 

[Placed In Library, Sse No. LT. 9409/08J 

(5) (i) A copy of the Annual Report (Hindi and 

English versions) of the Nehru Memorial 

Museum and Ubrary, New Deihl, for the 

year 2006-2007, a10ngwlth Audited k-
counts. 

(ii) A copy of the Review (Hindi and English 

versions) by the Government of the 
working of the Nehru Memorial Muaeum 

and Library, New Deihl, for the year 2006-
2007. 

(6) Statement (Hindi and Engllih versions) showing 

reasons for delay in laying the papers mentioned 

at (5) above. 

[Placed In Library, See No. LT. 9410108) 

THE MINIST~R OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 

OF PARLIAMENTARY AFFAIRS(SHRI PAWAN KUMAR 

BANSAL): Sir, I, on behalf of Shri Praful Patel, beg to lay 
on the Table:-

(1) (I) A copy of the . Annual Report (Hindi and 

English versions) of the Chief Commi. 

Iioner of Railway Safety, Lucknow, tor ~ 
year 2006-2007. 

(Ii) Statement regarding Review (Hindi and 
English verslo".) by the Government of the 
working of tm. Chief Comml~' of 
Railway Safety, Lucknow, for the year 
2006-2007. 

(2) Statement (Hindi and English version.) showing 
• reasons for delay In layang the papers mentioned 

at (1) above. 

(Placed in Ubrary, , .. No. LT. 8411108] 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE AND MINISTER OF STATE IN THE MINISTRY 

OF PARLIAMENTARY AFFAIRS(SHRI PAWAN KUMAR 
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BAN8AL): SIr, I, on behalf of Shrl M.S.GiII, beg to lay on 

the Table:-

• 

(1) (I) A copy of the Annual Report (Hindi and 

English versions) of the Sports Authority of 

India, New Delhi, for the year 2005-2006, 
alongwtth Audited Accounts. 

(II) A copy of the Review (Hindi and English 

versions) by the Govemment of the 

working of the Sporta Authority of India, 

New DeIhl, for the year 2005-2008. 

(2) Statement (Hindi and English versions) showing 

reasons for delay In laying the papers mentioned 

at (1) above. 

[Placed In Ubrary, Sft No. LT. 9412108] 

(3) (I) A copy of the Annual Report (Hindi and 

English versions) of the Sports Authority of 

India, New Delhi, for the year 2006-2007, 

alongwith Audited Accounts. 

(iI) A copy of the Review (Hindi and English 

versions) by the Govemment of the 

working of the Sports AuthOrity of India, 

New Delhi, for the year 2006-2007. 

(4) Statement (Hindi and English versions) showing 

reasons for delay In laying the papers mentioned 

at (3) above. 

[Placed In Ubrary, See No. LT. 9413108] 

(5) (i) A COpy of the Annual Report (Hindi and 

English versions) of the Nehru Yuva 

Kendra Sangathan, Delhi, for the year 

2006-2007, alongwith Audited Accounts. 

(iI) A copy of the Review (Hindi and English 

versions) by the Government of the 
worlUng of the Nehru Yuva Kendra 

Sangathan, Deihl, for the year 2006-2007~ 

(6) Statement (Hind~ and English versions) showing 

reasons for delay In laying the papelS mentioned 
at (5) above. 

[Placed in Ubrary, See No. LT. 9414108] 

THE MINISTER OF CHEMICALS AND FERTILIZERS 

AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 

Sir, I, on beh.1f of SM B.K.Handlque, beg to Jay on the 

T.ble:-

A copy each of the following papers (Hindi and English 

verslons):-

(I) Memorandum of Understanding between the 

National Fertilizers Umited and the Deportment 

of Fertilizers, Ministry of Chemical, and Fertil-

Izers for the year 2008-2009. 

[Placed In Ubrary, See No. LT. 9415108] 

(1I) Memorandum of Understanding between the 

Brahmaputra Valley Fertilizer Corporation LImited 

and the Department of Fertilizers, Ministry of 

Chemicals and Fertilizers for the year 2008-

2009. 

[Placed in Ubrary, S .. No. LT. 9416108) 

(IIi) Memorandum of Understanding between the 

Projects and Development India Umited and the 
Department of Fertilizers, Ministry of Chemicals 

and Fertilizers for the year 2008-2009. 

[Placed In Library, See No. LT. 9417108] 

(Iv) Memorandum of Understanding between the 
Fertilizers and Chemicals Travancore Umited and 

the Department of Fertilizers, Ministry of 

Chemicals and Fertilizers for the year 2008-2009. • 

[Placed in Ubrary, See No. LT. 9418108] 

(v) Memorandum of Understanding between the FCI 

Arava/l Gypsum and Minerals India Umlted and 
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the Department of FertiliZers, Ministry of Chemi-

cals and Fertilizers for the y.ar 2008-2009. 

[Plac:ed In Library, See No. LT. 9419/08) 

(vi) Memorandum of Understanding between the 
Aashlriya Chemicals and Fertilizers Limited and 

the Department of Fertilizers, Ministry of 
Chemicals and Fertilizers for the year 2008-2009. 

[Placed In Library, See No. LT. 9420108) 

(vii) Memorandum of Understanding between the 

Madras Fertilizers Limited and the Department 
of Fertilizers, Ministry of Chemicals and Fertil-
izers for the year 2008-2009. 

[Placed In Library, See No. LT. 9421/08] 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): Sir, I beg to lay on the Table:-

(1) A copy of the Memorandum of Understanding 

(Hindi and English versions) between the 
Indian Medicines Pharmaceutical Corporation 

Limited and the Department of Ayush, Ministry 
of Health and Family Welfare for the year 2008-
2009. 

[Placed in Library, See No. LT. 9422108) 

(2) (I) A copy of the Annual Report (Hindi and 

English versions) of the Mora~i Desai 
National Institute of Yoga, New Delhi, for 

the year 2006-2007, alongwlth Audited 
Accounts. 

(ii) A copy of the Review (Hindi and ~"Qlish 

versions) by the Government of the 
working of the Morarji Desai National 
Institute of Yoga, New Deihl, for the year 

2006-2007. 

(3) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (2) above. 

[Placed In Library, See No. LT. 9423108] 

(4) (I) A copy of the Annual Report (Hindi and 
English versions) of the AIDS Prevention 
and Control ProJect. Voluntary Health 
Services, Chennal. for the year 2006-
2007. 

(ii) A copy of the Annual Accounts (Hindi and 
English v.rslons) of the AIDS Prevention 
and Control ProJect. Voluntary Health 
Services, Chennal, for the year 2Q06..2oo7, 
together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the AIDS Prevention and 
Control Project, Voluntary Health Services, . 
Chennal, for the year 2006-2007. 

(5) Statement (Hindi and English ··v.ra,~ns) 8tl~ing 
reasons for delay In laying the papers mentioned 
at (4) above. 

[Placed In Library, See ~o. LT. 94.4108] 

(6) (I) A copy of ttl. Annual R.port (Hindi and 

English verSion,) 0' the All India Inltltute 
of Medical {k;le~", New Oo.lhl, for the 
year 2006-;1007, Illongwlth Audited Ac-
counts. 

(il) A COpy of the R,vlew (Hindi and Engllah 
versions) by the OoY,mment of the 
wQt1<lng of the All India Institute of Medical 
Scl,nces, New Deihl, for the year 2006-
2001. 

(7) Statement (Hindi and English vertlonl) ahowlng 
reason. for delay In laying the papers mentiOned 
at (8) above. 

[Placed In Ubrary, See No. LT. 9425108] 
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(8) A copy of the Drug and Cosmetics (First 

Amendment) Rules, 2008 (Hindi and English 
versions) published in Notification No. G.S.A. 

512(E) in Gazette of India dated the 9th July, 
2008 under Section 38 of the Drugs and 
Cosmetics Act, 1940. 

(9) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (8) above. 

[Placed in LIbrary, See No. LT. 9426108) 

(10) (i) A copy of the Annual Report (Hindi 

and English versions) of the National 
Board of Examinations, New Deihl, for 
the year 2007-2008, alongwlth Audited 

Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the 

working of the National Board of examI-
nations, New Delhi, for the year 2007-
2008. 

(13) A copy each of the following Notifications 
(Hindi and English versions) under SectIon 31 
of the Jawaharlal Institute of Post-Graduate 
Medical Education and Research, Puducherry 
Act, 2008:-

(i) The Jawaharlal Institute of Post-Graduate 
Medical Education and Res.arch, 
Puducherry Rules, 2008 published In 
Notification No. G.S.A. 573(E) in Gazette 
of India dated the 4th August, 2008. 

(ii) The Jawaharlal Institute of Post-Graduate 
Medical Education and Research, 
Puducherry Regulations, 2008 published In 
Notification No. G.S.R. 574(E) In Gazette 
of India dated the 4th August, 2008. 

[Placed in LIbrary, SH No. LT. 9429108) 

(14) A copy each of the following Notifications (Hindi 
and English versions) under SUb-section (2) of 
Section 23 of the Prevention of Food Adulteration 
Act, 1954:-

(i) The Prevention of Food Adulteration 

[Placed in LIbrary, S96 No. LT. 9427/08) (5th Amendment) Rules, 2008 published In 
Notification No. G.S.R. 664(E) in Gazette 

(11) (i) A copy of the Annual Report (Hindi and 

English versions) of the National Academy 
of Medical ScIences, New Deihl, for the 

year 2006-2007, alongwlth Audited ~

counts. 

(II) A copy of the Review (Hindi and English 
versions) by the Govemment of the 

working of the National Academy of 
Medical Sciences, New Deihl, for the year 

2006-2007. 

(12) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 

at (11) above. 

[placed In Ubrary, See No. LT. 9428108) 

of India dated the 19th September, 2008. 

(Ii) The Prevention of Food Adulteration 
(6th Amendment) Rules, 2008 published in 
Notification No. G.S.A. 754(E) In Gazette 
of India dated the 27th October, 2008. 

[Placed In LIbrary, SH No. LT. 9430108) 

(15) A copy of the Notification No. G.S.A. 730(E) 
(Hindi and English versions) published in 
Gazette of India dated the 13th October, 2008 
containing corrigendum to the Notification No. 
G.S.R. 491(E) dated the 21st August, 2006 
issued under the Prevention of Food Adulteration 
Act, 1954. 

[Placed in LIbrary, SH No. LT. 9431108] 

,. 
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THE MINISTER OF STATE IN THE. MINISTRY OF 

RAILWAYS (SHRI R. VELU): Sir. I. on behalf of Shri 
Naranbhai Rathwa. beg to lay on the Table:-

. 
(1) A copy each of the following papers (Hindi and 

English versions) under sub-section (1) of 

section 619A of the Companies Act. 1956:-

(i) Review by the Govemment of the working 
of the Container Corporation of India 

Umited. New DeIhl. for the year 2007-
2008. 

(il) Annual Report of the Container Corpora-

tion of India Umited. New Deihl. for the 
year 2007-2008. alongwlth Audited Al;-

counts and comments of the Comptroller 
and Auditor General thereon. 

[Placed in Library. SH No. LT. 9432108] 

(2) A copy of the Memorandum of Understanding 
(Hindi and English versions) between the 
Container Corporation of India and the Ministry 
of Railways. for the year 2008-2009. 

[Placed In Library. SH No. LT. 9433/08) 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): Sir. 
I, on belta" of SM K.H.Muniyappa. beg to lay on the 
Table: 

(1) A copy of the Report (Hindi and English versional 
of the Comptroller and Auditor General of India. 
Union Govemment (Commerclal)(No. PA 16 of 

2008) Public Sector Undertaklnge. Public 
Private Partnership in Implementation of Road 
Projects by National Highways Authority of India 
(Performance AudH) for the year· ended March. 
2007. 

(Placed in Library. &Ie No. LT. 9434108) 

(2) A copy each of the following Notifications (Hindi 
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and English versions) under section 10 of the 

National Highways Act. 1956 :-

(i) S.O. 280(E) published in Gazette of India 

dated the 8th FebruarY. 2008 regarding 
acquisition of land for building (widening-

slx-Ianlng etc.). maintenance. management 

and operation of National Highway No. 4 

(Bangalore-Nelamangaia SectIon) In the 

State of Kamataka. 

(Ii) S.O. 434(E) published In Gazette of India 

dated the 5th March. 2008 au1horlsing the 

Assistant Commissioner. Mangalore Sub-
DiviSion. Mangalore. as the competent 
authority to acquire land for building 

(widening! four-Ianing etc.). maintenance. 

management and operation of National 
Highway No. 17 (Mangalore-Cochln Sec-
tion) In the State of Kamataka. 

(III) S.O. 503(E) published In Gazette of India 
dated the 14th March. 2008 regarding 
acquisition of land for building (widening! 

four-Ianlng etc.). maintenance. manage-
ment and operation of National Highway 

No. 48 (Nelamangaia-Haaan Section) in 

the State of Kamataka. 

(iv) S.O. 334(E) published in Gazette of India 
dated the 15th February. 2008 making 

certain amendments in the Notification No. 
S.O. 631(E) dated 18th April. 2007. 

(v) S.O. 336(E) published in Gazette of India 

dated the 15th February. 2008 making 
certain amendments In the Notification No. 
S.O. 630(E) dated 18th April. 2007. 

(vi) S.O. 490(E) published In Gazette of India 

dated the 13th March. 2008 regarding 
acquisition of land for building (widening! 

'our-Ianing etc.). maintenance, manage-
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ment and operation of National Highway 
No. 47 ((TamllnadlM'Kerala Border (Walayar-

Thriaaur Section)) In the State of Kerala. 

(vII) S.O. 505(E) and S.O. 506(E) published in 

Gazette of India dated the 14th March, 

2008 regarding acquisition of land for 

building (wldenlnglfour.laning etc.), mainte-

nance. management and operation of 

different stretches of National Highway No. 

17, including the bypasses in the State of 
Kerala. 

(viii) S.O. 849(E) published In Gazette of India 

dat~ the 10th April, 2008 authorising 
Officers, mentioned therein, to acquire land 
for building (widenlnglfour-Ianlng etc.), 

maintenance, management and operation 
of National Highway No. 47 in the State 

of Kerala. 

(Ix) S.O. 77(E) published in Gazette of India 

dated the 10th January, 2008 authorising 

Revenue Division Officer, Kadapa to 

acquire land for construction of approaches 
to Road Over Bridge of Chittoor·Kumool 

Road of National Highway No. 18 In the 
State of Andhra Pradesh. 

(x) S.O. 2093(E) published In Gazette of India 

dated the 5th December, 2007 regarding 

acqulaitlon of land for building (widening! 

four·laning etc.), maintenance, manage-
ment and operation of National Highway 
No. 7 (Hyderabad·Sangalore Section) In 

the State of Andhra Pradesh. 

(xl) S.O. 2463(E) published In Gazette of India 

dated the 17th October, 2008 making 

certain amendments In the Notification No. 

S.O. 1884(E) dated 30th July, 2008. 

(xii) S.O. 2491 (E) published In Gazette of India 

dated the 22nd October, 2008 making 
certain amendments In the NolificaUon No. 
S.O. 1889(E) (in Hindi version only) dated 
29th July, 2008. 

(xiii) S.O. 1600(E) published in Gazette of India 
dated the 1st July, 2008 regarding 

acquisition of land for building (widening), 
maintenance, management and operation 
of National Highway No. 17 (Kodungallur 

Bypass) in the State of Kerala. 

(xiv) S.O. 2046(E) published In Gazette of India 
dated the 14th August, 2008 regarding 

acquisition of land for building (widening! 
four-Ianing etc.), maintenance, manage-

ment and operation of National Highway 
No. 47 ((TamllnadulKerala Border (Walayar-

Thrlssur Section» In the State of Kerala. 

(xv) S.O. 2077(E) published in Gazette of India 

dated the 20th August, 2008 authorising 
Deputy Collector (LA), Thlruvananthapuram, 

as the competent authority to acquire 
land on National Highway No. 47 

(Thiruvananthapuram to KeralaITamll Nadu 
Border Section) for building (wldenlnglfour-
laning etc.), maintenance, managetn.nt 
and operation of the above Highway In the 
State of Kerala. 

(xvi) S.O. 2078(E) published in Gazette of India 

dated the 20th August, 2008 authOrising 
special District Revenue Officer, TiruneiveU, 

with headquarters at Nagercoll, as the 
competent authority to acquire land on 
National Highway Nos. 47 (Kerala Tamil 
Nadu Border to Kanyakumarf Section) and' , 
478 (Nagercoil to Kavalkinaru Section) for 

building (wldenlngllour-Ianing etc.), mainte-
nance, management and operation of the 

above Highways in the State of Tamil 
Nadu. 
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(xvii) 5.0. 1249(E) published In Gazette of India 

dated the 29th May, 2008 authorising 

District Revenue Officer. Sirsa as the 

competent authority to acquire land for 

construction of ROB over Railway crossing 

No. 143 at Rewari-Bhatlnda Railway Una 

In Slru Town on National Highway No. 10 

In the State of Haryana. 

(xviii) 5.0. 127S(E) published in Gazette of India 

dated the 30th May, 2008 making certain 

amendments In the Notification No. S.O. 

514(E) dated 7th April. 2006. 

(xix) 5.0. 1276(E) published In Gazette of India 

dated the 30th May, 2008 regarding 

acquisition of land for building, mainte-

nance, management and operation of 

National Highway No. NE-II (Eastem 

Peripheral Expressway) (Sonepat Section) 

in the State of Haryana. 

(xx) 5.0. 2179(E) published in Gazene of India 

dated the 10th September, 2008 making 

certain amendments In the Notification No. 

S.O. 294(E) dated 14th February, 2007. 

(xxi) 5.0. 2230(E) published In Gazene of India 

dated the 18th September, 2008 containing 

corrigendum to the Notification No. 5.0. 
1562(E) dated 26th June, 2007. 

(xxii) 5.0. 2049(E) published In Gazene of 

India dated the 14th August, 2008 regard-

Ing acquisition of land for building (four-

lanlng) , maintenance, management and 

operation of National Highway No. 6 

(Nagpur-Dhule Section) In the State of 

Maharashtra. 

(xxiii) 5.0. 2304(E) published In Gazette of India 

dated the 29th September, 2008 regarding 

rat.. Of bridge fee to be recovered 'rom 

the use,. of pennanent Yenegur Bridge on 

the National Highway No.9 (Pun.Solapur 

Section) in the State of Maharashtra. 

(xxiv) S.O. 2229(E) published In Gazette of India 

dated the 18th September,2008 regarding 

for building of NaUonal Highway No. 7 

(Kamptee-Kanhan bypass and Nagpur-

Hyderabad Section) In the State of 

Maharashtra. 

(xxv) S.O. 2089(E) published in Gazette of India 

dated the 22nd Auguat, 2008 authorising, 

Officers, mentioned therein, to acquire land 

for building (wldenlnglfour-Ianlng etc.), 

maintenance, management and operation 

of National Highway No. 6 In the State of 

Maharashtra. 

(xxvi) 5.0. 2182(E) published In Gazene of India 

dated the 10th September, 2008 authorising 

Officers, mentioned therein, to acquire land 

for building (widenlnglslx-Ianing etc.), main-

tenance, management and operation of 

National Highway No. 8 In the Stale of 

Haryana. 

(xxvII) 5.0. 2062(E) published In Gazene of India 

dated the 18th August, 2008 regarding 

acquisition of land for building (widening), 

maintenance, management and operation 

of National Highway No. 2 (Faridabad 

Section) In the State of Haryana. 

(xxvIII) S.O. 1197(E) published In Gazene of India 

dated the 23rd May, 2008 making certain 

amendments In the Notlftcatlon No. S.O. 

1834(E) dated 25th October, 2007. 

(xxix) 5.0. 1050(E) published In Gazette of India 

dated the 30th April, 2008 regarding 

acquisition of land for building (widening! 
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four-Ianlng etc.), maintenance, manage-

ment and operation of i"'Jational Highway 

No. 21 (Kurall-Klratpur Section) In the 

State of Punjab. 

(xxx) S.O. 1279(E) published In Gazette of India 

dated the 2nd June, 2008 regarding 

acquisition of land. for building (widening! 

four-Ianlng etc.), maintenance, manage-

ment and operation of National Highway 

No. ~ (Jalandhar-Amrltsar SectIon) In the 
State of Punjab. 

(xxxi) S.O. 1461(E) published in Gazette of India 

dated the 17th June, 2008 regarding 

acquisition of land for building, mainte-

nance, management and operation of a 

. four laned Railway Over-bridge National 

Highway No. 22 In the State of Punjab. 

(xxxII) S.O. 21oo(E) and S.O. 2101(E) published 

in Gazette of India dated the 25th August, 

2008 regarding acquisition of land 'or 

building (wldenlng/four-Ianlng etc.), mainte-

nance, . management and operation of 

different stretches of National Highway No. 

1 (Jalandhar-Amrltsar Section) fn the State 

of Punjab. 

(xxxiII) S.O. 868(E) published In Gazette of India 

dated the 11th April, 2008 authorising 

Additional District Magistrate (Land Acqui-

sition). Uttar Dlnajpur District, as the 

competent authority to acquire land an 

Natlonar Highway No. 34 In the State of 
West Bengal. 

(xxxiv) S.O. 1862(E) published In Gazette 0' India 
dated the 28th July, 2008 regarding 

acquisition of land for building (widening), 

maintenance, management and operation 
of National Highway No. 31 In the'State 

of West Bengal. 

(xxxv) S.O. 1867(E) published In Gazette of India 

dated the 29th July, 2008 making certain 

amendments In the Notification No. S.O. 

1206(E) dated 16th October, 2003. 

(xxxvi) S.O. 18SS(E) published In Gazette of India 

dated the 29th July, 2008 regarding 

acquisition of land for building (widening), 

maintenance, management and operation 

of National Highway No. 31 In the State 

of West Bengal. 

(xxxviI) S.O. 1223(E) to S.O. 1225(E) published In 

Gazette of India dated the 27th May, 2008 

regarding· acquisition of land for building 
(widening!four-Ianing etc.), maintenance, 

management and operation 0' different 
stretches of National Highway No. 1 

(Jalandhar-Amrltaar Section) In the State of 

Punjab: 

(xxxviii) S.O. 1199(E) and S.O. 1.2OO(E) publl,hed 

In Gazette of India dated the 23rd May, 

2008 regarding acquisition of land for 

building (wldenlnglfour-Ianlng etc.), mainte-

nance, . management and operation' of 

d.lfferent stretches of National Highway No. 
15 (Pathankot-Amrltaar Section) In the 

State of Punjab. 

(XXXix) S.O. 1284(E) published In Gazette of India 

dated th!J 3rd June, 2008 regarding 

acquisition of land for building (widening! 

'our-laning etc.), maintenance, manage-
ment and operation of National Highway 

No. 1 (Jalandhar-Amrlllar Seotkm) In the 
State of Punjab. 

(xl) S.O. 14oo(E) published In Gazette of India 

dated the 9th Ju~, 2008 regardl~ 

acquisition of land for buUdlng (widening! 

four-laning etc.), malntenGCe, manage-

ment and operation of Natlonal Highway 



531 Papers Laid DECEMBER 11, 2008 

[Shri K. Venkatapathy] 

No. 21 (Kurali-Klratpur Section) In the 

State of Punjab. 

(xII) S.O. 875(E) published in Gazette of India 

dated the 15th April, 2008 containing 
corrigendum to the Notification No. S.O. 

1766(E) (In Hindi version only) dated 17th 
October, 2007. 

(xIII) S.O. 927(E) published in Gazette of India 

dated the 24th April, 2008 containing 

corrigendum to the Notification No.1316(E) 

(in Hindi version only) dated 1st August, 
2007. 

(xliii) S.O. 928(E) published In Gazette of India 
dated the 24th April, 2008 containing 

corrigendum to the Notification No.1318(E) 
(in Hindi version only) dated 1st August, 

2007. 

(xliv) S.O. 1113(E) and S.O. 1114(E) published 

In Gazette of India dated the 8th May, 
2008 regarding acquisition of land for 
building (widening), maintenance, manage-
ment and operation of different stretches 
of National Highway No. 26 (Jhansl-
Lakhanadon Section) In the State of 

Madhya Pradesh. 

(xlv) S.O. 1222(E) published In Gazette of India 

dated the 27th May, 2008 regarding 
acquisition of land for building (widening! 

four-lanlng etc.), maintenance, manage-
ment and operation of National Highway 

No. 3 (Indore-Khalghat SectIon) In the 
State of Madhya Pradesh. 

(xM) S.O. 1401(E) published In Gazette of India 
. dated the 9th June, 2008 regarding 
acquisition of land for building (widening), 
maintenance, management and operation 
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of National Highway No. 6 (Durg-Nagpur 

Section) In the State of Chhattlsgarh. 

(xlvii) 5.0. 1555(E) to 5.0. 1558(E) published In 
Gazette of India dated the 25th June, 2008 

regarding acquisition of land for building 

(widenlnglfour-Ianing etc.), maintenance, 

management and operation of different 

stretches of National Highway No. 3 
(Khalghat -M.P JMaharaahtra Border Sec-

tion) In the State of Madhya Pradesh. 

(xlviii) S.O. 1871 (E) published In Gazette of India 

dated the 29th July, 2008 regarding 

acquisition of land for building (widening! 

four-Ianlng etc.), maintenance, manage-
ment and operation of National Highway 

No.3 (Khalghat -M.P JMaharashtra Border 

Section) In the State of Madhya Pradesh. 

(xlix) 5.0. 1879(E) published In Gazette of India 

dated the 30th July, 2008 regarding 
acquisition of land for building (widening! 

four-Ianing etc.), maintenance, manage-

ment and operation of National Highway 
No.3 (Khalghat -M.P JMaharashtra Border 

Section) In the State of Madhya Pradesh. 

(I) 5.0. 2048(E) published In Gazette of India 

dated the 14th August, 2008 regarding 
acquisition of land for building (widening), 

maintenance, management and operation 
of National Highway No.6, Including 

construction of bypa88es (Sambalpur-

Ralpur Section) in the State of Chhattlagarh. 

(Ii) S.O. 2051 (E) publl8hed In Gazette of India 

dated the 14th August, 2008 regarding 
acquisition of land for building (widening! 
four-Ianlng etc.), maintenance, manage-

ment and operation of National Highway 
No. 75 (Gwallor-Jhansl Section) in the 

State of Madhya Pradesh. 
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(iii) S.O. 2231 (E) published In Gazette of India 

dated the 18th September, 2008 regarding 

acquisition of land for building (widening! 

four-lanlng etc.), maintenance, manage-

ment and operation of National Highway 

No. 3 (Dholpur-Morena Section) in the 

State of Madhya Pradesh. 

(1111) S.O. 687(E) published In Gazette of India 

dated the 25th March, 2008 making certain 

amendments in the Notification No. S.O. 

1372(E) dated the 24th August, 2006. 

(IIv) S.O. 1092(E) published in Gazette of India 

dated the 6th May, 2008 making certain 

amendments In the Notification No. S.O. 

2147(E) dated the 18th December, 2007. 

(Iv) S.O. 1093(E) published In Gazette of India 

dated the 6th May, 2008 regarding 

acquisition of land for building (widening! 

four-Ianlng etc.), maintenance, manage-

ment and operation of National Highway 

Nos. 23 (Saranga-Santhapada Section) 

and 200 in the State of Orissa. 

(M) S.O. 1141 (E) published In Gazette of India 

dated the 15th May, 2008 regarding 

acquisition of land for building (widening! 

four-Ianlng etc.), maintenance, manage-

ment and operation of National Highway 

No. 34 In the State of Weat-Bengal. 

(MI) S.O. 1554(E) published in Gazette of 

India dated the 25th June, 2008 making 

certain amendments In the NotIfIcation 
No. S.O. 1290(E) dated the 11th August, 

2006. 

(1vUI) S.O. 1516(E) and S.O. 1517(E) p\,lbllahecl 

In Gazette of India dated the 23rd June, 
2008 regarding acquisition of land for 

building (widenlnglfour-Ianing etc.), malnte-

nance, management and operation of 
different stretches of National Highway No. 
215 (Rlmull-RaJamunda Section) In the 

State of Orissa. 

(lIx) S.O. 1880(E) to S.O. 1882(E) published In 

Gazette of India dated the 30th July, 2008 

regarding acquisition of land for building 
(wldenlnglfour-Ianing etc.), maintenance, 
management and operation of different 

stretches of National Highway No. 215 
(Panikolli-Rlmull) In the State of Orissa. 

(Ix) S.O. 1649(E) published In Gazette of India 

dated the 1.Oth July, 2008 regarding 
acquisition of land for building (widening! 

four-Ianlng etc.), maintenance, manage-

ment and operation of National HIghway 

No. 200 (Duburl-Bhuban Section) In the 

State of Orl .... 

(lxl) S.O. 791(E) pubilihed In Gazette of India 
dated the 1 at April, 2008 regarding 

acquisition of land for building (widening! 

four-ianlng etc.). maintenance, manage-
ment and operation of National Highway 

No. 48 (NelamangaJa-Haaaan. SeoIIon) In 
the State of Kamataka. 

(Ixll) S.O. 896(E) published In Gazette of India 

dated the 21at AprU, 2008 making oertaln 
amendmenta .. ln the Notification No. S.O. 
556(E) dated' the 7th June, 2000. 

(belli) S.O. 1032(E) published In Gazette of India 
dated . the 28th April, 2008 regarding 

acquisition of land for building (widening! 
four-lanlng etc.), riIaIntenance, rftanage-. , 

ment and operation 9f NatIonal HIghway 

No.4 (MuJ8bagaI-Koiar-BangaJore SectIon) 
In the State of Kamataka. 

(lxiv) S.O. 1074(E) pubilihed In Gazette of India 

dated the 2nd May, 2008 regarding 
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acquisition of land for. building (widening! 

four-Ianing etc.), maintenance, manage-
ment and operation of different sections, 

mentioned ther~ln, of National Highway 

Nos. 13, 17 and 48 In the State of 
Kamataka. 

(Ixv) S.O. 1123(E) published In Gazette of India 

dated. the 9th' May, 2008 authorising Chief 
Engineer (National Highways), Kamataka, 

Public Works Department Or his authorized 

legal representative to collect the ·fees on 

behalf of the Central Govemment at the 
rates, mentioned therein, in respect· of 
National Highway No. 63 In the Sate of 

Kamataka. 

(Ixvl) S.O. 1569(E) p.ubllshed in Gazette of India 
dated the 26th June, 2008 regarding 

acquisition of land for building (widening! 
four-Isning etc.), maintenance, manage-
ment and operation of National Highway 

No. 13,17 and 48 In the State of 
Kamataka. 

(Ixvli) S.O. 1698(E) published In Gazette of India 

dated the 16th July, .2008 regarding rates 
of fee to' be recovered. from the users of 

bridge acrosa Sharavathl River on Panajl-

Mangalore Section of. National Highway 
No. 17 In the State of Kam.taka. 

(Ixviil) S.O. 1913(E) published In Gazette of India 
dated the" 1 st August, 2008 regarding 
acq~i8ltion of land for building (widening! 
four-Ianlng etc.), maintenance, manage-
ment and QP8ration 01 National Highway 

No. 4 (MulabagaI-Koiar-Bangalore section) 

In the State of Karnataka. 

(Ixix) S.O. ·2126(E) published In Ga7.ette ot India 

dated the 28th August, 2008 regarding 
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acquisition of land for building (widening! 

upgradatlon etc.), maintenance, manage-

ment and operation 0' National Highway 
No. 7 (l1yderabad-Bangalore Section) In 
the State ot Karnataka. 

(Ixx) S.O. 2128(E) published in Gazette ot India 

dated the 28th August, 2008 regarding 
acquisition of land·· for building (widening! 
lour-Ianlng etc.), maintenance, manage-

ment and operation 01 National Highway 

No. 17 In the State 0' Kamataka. 

(Ixxl) S.O. 2190(E) published In Gazette 01 India 

dated the 1~th September, 2008 regarding 
rates' of fee to be levied on mechanical 
vehicles for the use of the bridQ8 across 
Nethravathi River on National Highway 
No. 48 (Banglore-Mangalore SectIon) In 

the State of Kamataka. 

(Ixxll) S.O. 2551(E) published In GaZette of India 
dated the 31st October, 2008 regarding 
acquisition of land for buildlng!construclloR, 

maintenance, management and operation 
of Kodugallur bypass on National Highway 
No. 17 (Chandapura-Kotlappuram Section) 
In. the State of Kerals. 

(Ixxlll) S.O. 2552(E) published ·In Gazette of India 

dated the 31st October, 2008 regarding 
acquisition of land· for bulldlng!wldenlng, 

maintenance, management and operation 
of ·on National Highway No. 17 
[Chandapura-Kottappuram(Kodugallur' by-
pasa) Section] In the State of Kerala. 

(Ixxlv) S.O. 2363(E) published 1':1 Gazette 0; India 
dated the 1st October, 2008 regarding 

acquisition of land for bUilding (widening! 
four-Ianlng etc.), maintenance, manage-
mellt and operation of. National Highway 
No. 9 (Vljayawada-Machllipatnam Section) 

In the State of Anethra Pradesh. 



537 Papsrs LMI AGAAHA Y ANA 20, 1930 (SAKA) on the TIIbIe 538 

(Ixxv) 5.0. 2364(E) published In Gazette·of India 

dated· the 1st ~ober, 2008 regarding 

acquisition of land for building (widening! 

four-Ianlng etc;), maintenance, manage-

ment and operation of National Highway 

No.9 (Hyderabad-Vljayawada SectIon) In 

the State of Andhra Pradesh. 

(Ixxvl) 5.0. 2365(E) published In Gazette of India. 

dated the 1st October, 2008 making certain 

amendments In the Notification· No; 5.0. 

831(E) ~tecI the 18th April, 2007. 

(Ixxvli) S.0 .. 2545(E) published In Gazette of India 

dated the 29th October, 2008 regarding 

acqu~ltlon of land for building (widening! 

four-la~ing etc.), maintenance, manage-

ment and operation of National Highway 

No.9 (Hyderabad-VlJayawada SectIon) In 

the State of Andhra Pradesh. 

(IXXVIII) 5.0. 1695(E) published In Gazette of India 

dated the 16th July, 2008 authorising 

SpecIal Land Acquisition OffIcer and State 

OffIcer, National Highways, Bangalore to 

acqul"l land for construction of new 

major bridge across River Kablnl on 

National Highway No. 212 In the State of 

Kamataka. 

(Ixxlx) 5.0. 1696(E) published In Gazette of India 

~ted the 16th July, 2008 authorising 

Special Land Acquisition Officer and State 

O~lcer, National Highways, Bangalore to 

acquire land for construction of approaches 

of the additional vents to Road Under 

Bridge on National Highway No. 4 In the 
State of' Kamataka. . 

(Ixxx) 5.0. 1697(E) published In Gazette of India 

dated the 16th July, 2008 authorising 

SpecIal Land AcqulaiUon Officer, National 

Highways, Oharwad to acquire land for 

construction of bridge aeroas River 

Malaprabha on National Highway No. 218 

In the State of Karnataka. 

(boocI) 5.0. 2618(E) published In Gazette of India 

dated the 24th October, 2008 authorising 

Special Land Acquisition OffIcer, National 

HIghway, Dharwad to acquire land for the 

purpose of building, maintenance, man-

agement and operation of bypaas road 

National HIGhway No. 4 (Hubll-Dharwad) In 

the State of Kamataka. 

(Ixxxli) 5.0. 2597(E) and !).o. 2598(E) published 

In Gazette Of India dated the 6th Novertl-

ber, 2008 regarding acquisition of land for 

building (wldenlng!four-lanlng etc.), mainte-

nance, management and. operation of 

different stretche~ of National Highway No. 
4 (Mulbagal-Kolar-Banglaore Section) In 

the State of Ka~tak& 

(Ixxxlil) 5.0. 2267(E) published In Gazette of India 

dated. the 25th September, 200& regarding 

rates of fee to be recovered from the users 

of four-Ianed stretch of National Highway 

No. 2 (Makhanpur to Etawah and Etawah 

Bypass ~on) In the State of Ut,tar 

P.radesh .. 

(lxxxlv) 5.0. 2268(E) published In Gazette of India 

da!ed the 25th September, 2008 regarding 

rates. of fee to be recovered from the· users 

·of four-Ianed stretch pf National Highway 

No. 8B (Bhiladl to Jetpur Section) In the 

Siate of Gujaral. 

(3) Twelve statements (Hindi and English versions)' , 

showing reasons for delay In laying the 

papers mentioned at Item No. (I) to (xII) of (2) 

above. 

[Placed In Ubrary, s.. No. LT 9435108) 
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(4) A copy of the Notification No. S.O. 543(E) (Hindi 

and English versions) published In Gazette of 

India dated the 20th March, 2008 appointing 

Project Directors of National Highways Authority 

of India, mentioned therein, to exercise the 

powers and discharge the functions conferred on 

them In respect of National Highways mentioned 

In the Notification laaued under sub-section (1) 

of Section 20 of the National Highways (Land 

and Traffic) Act, 2002. 

(5) Statement (Hindi and English versions) showing 

reasons for delay In laying the papers mentioned 
at (4) above. 

[Placed In Ubrary, SH No. LT. 9436108) 

(6) A copy of the Central Motor Vehicles (Amend-

ment) Rules, 2008 (Hindi and English versions) 

published In Notification No. G.S.R. 521 (E) In 

Gazette of India dated the 15th July, 2008 under 

sub-seetlon (4) of Section 212 of the Motor 

Vehicles Act, 1988 together with an explanatory 

Memorandum. 

[Placed in Ubrary, See No. LT. 9437/08) 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE AND MINISTER OF STATE IN THE MINISTRY 

OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 

BANSAL): Sir, I, on behalf of Shri V. Narayanaamy, beg 

to lay on the Table:-

(1) A copy each of the following papers (Hindi and 
English versions):-

(I) Eleventh Five Year Plan, 2007-2012 

(Voklma-I) Inclusive Growth. 

(II) Eleventh Five Year Plan, 2007-2012 

(Volume-II) Social Sector. 

(iii) Eleventh Five Year Plan, 2007-2012 

(Volume-III) Agriculture, Rural Develop-

ment, Industry, Services and Physical 

Infrastructure. 

[Placed In LIbrary, SH No. LT. 9438/08] 

(2) (i) A copy of the Annual Report (Hindi and 

English versions) of the Development 

Planning Centre of the Institute of Eco-

nomic Growth, Deihl, for the year 2007-

2008, alongwlth Accounts. 

(II) A copy of the Review (Hindi and Engllth 

versions) by the Govemment of the 

working of the Development Planning 

Centre of the Institute of Economic Growth, 

Deihl, for the year 2007-2008. 

[Placed In Library, SH No. LT. 9439/08] 

(3) (I) A copy of the Annual Report (Hindi and 

English versions) of Institute of Applied 

Manpower Research, Deihl, for the year 

2006-2007, alongwlth Audited Accounts. 

(iI) Statement regarding Review (Hindi and 

English versions) by the Government of the 

working of the Institute of Applied Man-

power Research, Deihl, for the year 2006-

2007. 

(4) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (3) above. 

[Placed In Ubrary, See No. LT. 9440/08] 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM AND MINISTER OF STATE IN THE MINISTRY 

OF CULTURE (SHRIMATI KANTI SINGH): Sir, I beg to lay 

on the Table:-

(1) (I) A copy of the Annual Report (Hindi and 

Engllah versions) of the Rarnpur Raza 

Library, Aampur, for the year 2006-2007, 

alongwlth Audited Accounts. 
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(iI) A copy of the Review (Hindi and English 

versions) by the Govemment of the 

working of the Aampur Raza Library, 

Aarnpur, for the year 2006-2007. 

(2) Statement (Hindi and English versions) showing 

reasons for delay In laying the papers mentioned 

at (1) above. 

[Placed In Ubrary, SfHI No. LT. 9441/08] 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE AND MINISTER OF STATE IN THE MINISTRY 

OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 

BANSAL): Sir, I, on behalf of SM PrlthViraj Chavan, beg 

to lay on the Table:-

(1 ) A copy each of the following Notifications 

(Hindi and English versions) under sub-

section (2) of Section 3 of the All India Services 

Act, 1951:-

(I) The Indian Administrative Service (Recruit-

ment) Amendment Rules, 2007 published 

In Notification No. G.S.A. No. 256 In 

Gazette of India dated the 1st December, 

2007. 

(II) The Indian Polica Service (Recruitment) 

Amendment Rules, 2007 published In 

Notification No. G.S.A. No. 257 In Gazette 

of India dated the 1st December, 2007. 

(III) The Indian Forest Service (Recruitment) 

Amendment Rules, 2007 published In 

Notification No. G.S.A. No. 258 In 

Gazette of India dated the 1st December, 

2007. 

(Iv) The Indian Administrative Service (Pay) 

Amendment Rules,\ ..• 2oo7 published In 

Notification No. G.S.R. No. 23(E) In 

Gazette of India dated the 10th January, 

2008. 

(v) The Indian Police Service (Pay) Rules, 

2007 published In NotIfication No. G.S.R. 

No. 108(E) In Gazette of India dated the 

25th February, 2008. 

(vi) The Indian Forest Service (Pay) Rule., 
2007 published in Notification No. G.S.A. 

No. 109(E) In Gazette of India dated the 

25th February, 2008. 

(vII) The Indian Administrative Service (Pay) 

Second Amendment Rules, 2008 pub-

lished In Notification No. G.S.R. No. 665(E) 

in Gazette of India dated the 19th 

September, 2008. 

(ViII) The Indian Forest SerVice (Pay) Amend-

ment Rules, 2008 published In Notification 
No. G.S.R. No. 691 (E) In Gazette of India 

dated the 27th September, 2008. 

(Ix) The Indian Police Service (Pay) Amend-
ment Rules, 2008 publlehed In Notification 

No. G.S.R. No. 692(E) In Gazette of India 

dated the 27th September, 2008. 

(2) Six statements (Hindi and English versions) 

showing reasons for delay In laying the papers 
mentioned at (1) above. 

[Placed In Library, See No. LT. 9442108]. 

(3) A copy each of. the following papa,.. (Hlndt and 

English versions) under article 323 (1) of the 

Constltutlon:-

(I) The 58th Annual Report of the Union 

Public Service Commission, New Deihl, for 

the year 2007-2008. 

(II) Memorandum explaining reuons for 

non-acceptance of advice of the Union 

Public Service Commlsaion In respect of 

caaea referred to In Chapter 10 of the 

Report. 

[Placed In library, See No. LT. 9443/08] 
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THE MINISTER OF STATE· IN THE MINISTRY OF 

FINANCE AND MINISTER OF STATE IN THE MINISTRY 

OF .PARlIAMENTAF!Y AFFAIRS (SHRI PAWAN KUMAR 

BANSAU: Sir, I, on behalf of SM S.S.Palanlmanickam, I 

beg to lay on the Table-

(1) A copy each of the following ·papers (Hindi and 

English \tarSlons) under sub-section (1) of 

section 619A of th, Companies Act, 1956:-

(I) Review by the Government pf the working 

of the Industrial Investment Ban'k of 
India Limited, Kolkata, for the year 2006-

2007. 

(Ii) Annual Report of the Industrial Investment 

Bank of India Limited, Kolkata, for the year 

2006-2007, alongwlth. Audited Accounts 

and comments of the Comptroller and 
Auditor General thereon. 

(2) Statement (Hindi and English versions) showing 

reasoos for delay in laying the papers mentioned 

at (1) above. 

[Placed in Library, See No. LT. 9444108] 

(3) (i) A copy of the Annual Report (Hindi and 

English versions} of Export-Import Bank of 

India, Mumbal, for the year 2007-2008, 
alongwith Audited Accounts. 

(II) Statement regarding Review (Hindi and 

English versions) by the Government of the 

worl<lng of the of Export-Import Bank of 

India, Mumbai, for the year 2007-2008. 

[Placed in Library, See No. LT. 9445108) 

(4) A copy of the Bank of Maharashtra Officers' 

Service Regulation, 1979 Amendment Regula-

tions, 2006 (Hindi and English versions) pub-

lished in Notification No.· S.O. No. AX-VST/OSRI 

520712007 In Gazelle of India dated the 30th 

(5) 

May, 2008 under aub-.section(4) of Section 19 

ot the Banking CompanIes (Acquisition and 

Transfer ot. Undertakings) Act, 197011980. 

(Placed In library, Sse No. LT. 9446/08J 

A copy each of the following NoUfJcations (Hindi 

and English versions) under Section 27 of the 

Insurance Regulatory and Development Authority 
Act, 1999:-

(i) The Insurance Regulatory and Develop-
ment Authority (Obligations of Insurers to 
Rural or Social Sectors) (Third Amend-
ment) Regulations, 2008 published lri 
Notification No. F. No.IRDAlRegl1/42f2008. 
In Gazette of India dated the 1st February, 
2008. 

(ii) The Insurance Regulatory and Develop-
ment AuthOrity (Obligations of Insurers to 
Rural or Social Sectors) (Fourth Amend-
ment) Regulations, 2008 published In 
Notification No. F. No.IRDAlReg/2/43{2008 
In Gazette of India dated the 29th January, 
2008. 

(III) The Insurance Regulatory and Develop-
ment AuthOrity (Ucenslng of Insurance 
Agents) (Amendment) Regulations, 2007 
published In Notification No. F. No. IRDAI 
Reg/2/3912007 In Gazette of India dated 
the 9th October, 2007. 

(Iv) The Insurance Regulatory and Develop-
ment Authority (Insurance Brokers) (Amend-
ment) Regulations, 2007 published in 
Notification No. F. No. IRDAlReg/4/4112007 
in Gazette of India dated the 5th Novem-
ber, 2007. 

(6) Four statements. (Hindi and English versions) 
. showing reasons for delay in laying the papers 

mentioned at (5) above. 

[Placed In Ubrary, See No. LT. 9447108] 
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(7) A copy of the Notification No. F. No. IRQAlRll11 
3812007 (Hindi and English versions) published 

In Gazelle of India dated the 6th F;ebruary, 2001 

modifying the pefcent.a~e cession of the sum 
insured on each General Insurance policy to be 
reinsured with the Indian re-Insurer issued under 

Insurance Regulatory and Development AuthOrity 

Act, 1999. 

(8) Statement (Hindi and English versions) showing 

reasons for delay In laying the papers mentioned 

at (7) above. 

[Placed in Library, S99 No. LT. 9448108] 

(9) A copy of the Special Court (Trial of Offences 
Relating to Transactions In Securities) Amend-
ment Rules, 2008 (Hindi and English versions) 
published in Notification No. G.S.R. 291(E) In' 

Gazelle of India dated the 17th April, 2008 under 
SUb-section (2) of Section 14 of Offences 

Relating to Transactions in shares) Act, 1992. 

[Placed in Library, See No. LT. 9449108] 

(10) A copy of the Notification No. G.S.R. 678(E) 
(Hindi and English versions) published In Gazelle 
of India dated the 24th September, 2008 together 

with an explanatory memorandum making certain 

amendments in the first schedule of the Customs 
Tariff Act, 1975 in order to Introduce new tariff 

entries as per the requirements of Chemical 
Weapon Convention Act, 2000 and other user 

agencies under sub-
section (7) of section 9A of the Customs Tariff 

Act, 1975. 

(Placed in Library, See No. LT. 9450108) 

(11) A copy of the Notification No. 0 S.O. 2189(E) 

(Hindi and English versions) published in 
Gazette of India dated the 12th September, 2008 

together with an explanatory memorandum 
making certain amendments in the Notification 

No. 13O(E) dated the 28th January, 2008 issued 
under sub-section (1) of Section 9 of the Indian 
Stamp Act, 1899: 

[Placed .in Library, SIHI No. LT. 9451/08] 

(12) A copy each of the following Notifications (Hindi 

and English versions) under section 159 of the 
CustO'l'ns Act, 1962 :-

(i) G.S.R. 204(E) published In Gazette of India 

dated the 25th March, 2008 lpaclfying 

wlr1erabllity to smuggling of the 0 area, 

men1loned therein, as 'speclfied area for 

the purposes of the Customs Act, 1962. 

(ii) G.S.R.261(E) published in Gazelle of India 
dated the 2nd April, 2008 apecifying goods, 

mentioned therein, In respect of which 

special measures for the purpose of 
checking their illegal export and facilitating 

the detection of the laid goods which are 
likely to be Illegally 0 to be exported shall 

be taken in the areas epec:lfied in the 

India'a land border with Bangladeah failing 

within the territories of West Bengal, 
Trlpura, Assam, Meghalaya and Mlzoram. 

(Placed in Library, See No. LT. 9452108] 

(13) Two statements (Hindi and English versions) 
showing reasons for delay In laying the papers 

mentioned at (12) above. 

(14) A copy each of the following Notifications (Hindi 
Md English versions) under sub-section (2) of 

section 38 of the Central Excise Act, 1944 ;-

(i) G.S.R. 720(E) published In Gazette of • 

India dated the 6th October, 2008 together 

wilh an explanatory memorandum making 
certain amendments in the Notification No. 
3512001-C.E.(N.T.) dated the 26th June, 

2001. 

'0 
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(ii) G.S.R. 721(E) published In Gazette of India 
dated the 6th October, 2008 together with 
an explanatory memorandum making 
certain amendments In the Notification No. 
14/2002-C.E.(N.T.) dated the 8th March, 
2002. 

[Placed in Ubrary, See No. LT. 9453108] 

(15) A copy of the Notification No. S.O. 12n(E) 
(Hindi and English versions) published In Gazette 
of India dated the 30th May, 2008 together 
with an explanatory memorandum reducing the 
rate of tax as specified In sub-section (1) of 
Section 8 of the Central Sales Tax Act, 1956 from 
three per cent to two per cerit with effect from 
1st June, 2008, issued under Section 8 of the 
said Act. 

[Placed in Library, See No. LT. 9454/08) 

(16) A copy of the Acquisition of State Bank of 
Saurashtra Order, 2008 (Hindi and English 
versions) published In Notification No. G.S.R. 
589(E) in Gazette of India dated the 13th August, 
2008 issued under sub-sectlon(2) of Section 35 
of the State Bank of India Act, 1955. 

[Placed in Ubrary, See No. LT. 9455108] 

(17) A copy of the Credit Information Companies 
(Regulation) (Removal of Difficulties) Order, 2008 
(Hindi and English versions) published In 
Notification No. S.O. 201 in Gazette of India 
dated the 2nd February, 2008 issued under 
Section 35 of the Credit Information Companies 
(Regulation) Act, 2005. 

[Placed in Library, See No. LT. 9456108] 

(18) (i) A copy of the Annual Report (Hindi and 
English versions) of the Centre for Policy 
Research, New Deihl, for the year 2007-
2008, alongwith Audited Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Govemment of the 

working of the Centre for Policy Research, 

New Deihl, for the year 2007-2008. 

[Placed in Ubrary, See No. LT. 9457/08) 

(19) (i) A copy of the Annual Report (Hindi and 

English versions) of the National Council 
of Applied Economic Research, New Delhi, 
for the year 2007·2008, aiongwlth Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the 

working of the National Council of Applied 
Economic Research, New Deihl, for the 
year 2007·2008. 

[Placed in Ubrary, See No. LT. 9458108] 

(20) (I) A copy of the Annual Report (Hindi and 
English versions) .of the Madras School of 
Economlca, Chennal, for the year 2007-
2008, alongwlth Audited Accounts. 

(it) A copy of the Review (Hindi and English 
versions) by the Govemment of the 
working of the Madras School of Econom-
Ics, Chennal, for the year 2007·2008. 

[Placed In Ubrary, See No. LT. 9459108) 

(21) (I) A copy of the Annual Report (Hindi and 

English versiona) of the Centre for 
Development Economlca, Deihl School of 
Economics, Deihl, for the year 2007·2008, 
alongwlth Audited Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Centre for Development 

Economics, Delhi School of Economics, 
Delhi, for the year 2007·2008. 

[Placed In Library, See No. LT. 9460108] 
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(22) (i) A copy of the Annual Report (Hindi and 

English versions) of the Institute for SocIal 

and Economic Change, Bangalore, for the 

year 2007-2008, alongwith Audited Ac-
counts. 

(Ii) A copy of the Review (Hindi and English 

versions) by the Govemment of the 

working of the Institute for Social and 

Economic Change, Bangalore, for the year 

2007-200e. 

[Placed in Library, See No. LT. 9461/08] 

(23) (i) A copy of the Annual Report (Hindi and 

English versions) of the Institute for 

Studies in Industrial Development, New 

Deihl, for the year 2oo7-200e, alongwith 

Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 

versions) by the Govemment of the 

working of the Institute for Studies In 

Industrial Development, New Delhi, for the 

year 2007-2008. 

[Placed In Library, See No. LT. 9462/08] 

(24) A copy of the Notification No. G.S.R. 751(E) 

(Hindi and English versions) published In Gazette 

of India dated the 24th October, 2008 together 

with an explanatory memorandum appointing 

the Commissioner of Customs (Import and 

General), New Deihl as the Central Excise 

Officer and Invests him with all the powers of 

the officers, mentioned therein, issued 'under 

sub-section(1) of Rule 3 of the Central Excise 

Rules, 2002. 

[Placed In Library, See No. LT. 9463108] 

(25) A copy each of the following Notifications (Hindi 

and English versions) under section 159 of the 

Customs Act, 1962 :-

(i) G.S.A. 744(E) published in Gazette of India 

dated the 22nd October, 2008 together 

with an explanatory memorandum 

making certain amendments In the Notifi-

cation No. 21I2oo2-Cus., dated the 1st 
March, 2002. 

(Ii) G.S.A. 757(E) published in Gazette of India 

dated the 31st October, 200ft together 

with an explanatory memorandum making 

certain amendments in the Notification No. 

9612ooe-Cus., dated the 13th August, 
2003. 

(Iii) G.S.R. 259(E) published In Gazette of 

India dated the 31st October, 200e 

together with an explanatory memorandum 

making certain amendments In the Notifi-

cation No. 661200e-Cus., dated the 10th 

May, 2008. 

(Iv) G.S.R. 760(E) published In Gazette of 

India dated the 31st October, 200e 

together with an explanatory memorandum 

seeking to prescribe I specific export duty 

rate of Rs. 200 per tonne on Iron Ore 

Fines. 

(v) G.S.R. 761 (E) published in Gazette of 

India dated the 318t October, 2008 

together with an explanatory memorandum 

making certain amendrnenta In the Notifi-

cation No. 7912008-Cus., dated the 13th 

June, 2008. 

(vi) G.S.A. 763(E) published in Gazette of 

India dated the 31st October, 2008 

together with an explanatory memorandum 

making certain amendments in the Notifi-. 

cation No. 2112002-Cus., dated the 18t 

March, 2002. 

(vii) G.S.A. 769(E) published in Gazette of India 

dated the 4th November, 2008 
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together with an explanatory memorandum 
making. certain amendments in the Noti-

fication No. 21/2002-Cus., dated the 1st 
March, 2002. 

(viii) G.S.A. 779(E) published In Gazette of India 
dated the 7th November, 200S together 
witl:! an explanatory memorandum making 
certain .amendments in the Notification No. 

1161200S-Cus., dated the' 31st . October, 

200~. 

(ix) G.S.A. 794(E) published In Gazette of 
India dated the 18th November, 2008 
together with an explanatory memorandum 
making certain amendments In 'the Notlfi-

cati~n .No. 21 l2oo2-Cus. , dated the 1st' 
March, 2002. 

(x) G.S.A. 814(E) published in Gazette of. 

India dated the 21st November, 2008' 
together with an explanatory memorandum 
making certain amendments In the Notifi-
cation No. 39/96-Cus., dated the23rd July, 
1986. 

[Placed In Library, SH No. LT. 9464/08] 

(26) A copy each of the following Notifications 
(Hindi and English versions) under sub-
section (7) of section 9A of the Customs Tariff 

Act, 1975 :-

(i) G.S.A. 736(E) published in Gazette 0' India 
dated the 16th October, 2008 together with 
an explanatory memorandum seeking to 
levy anti-dumping duty imposed on imports 
of Chloroquine phosphate, originating in, or 

exported, from the People's Republic of 
china upto and inclusive of 2nd September 
2009, pending finalization of Sunset review 
invest,galions being conducted by the 

on the Table 552 

Directorate General of Anti-dumping and 
Allied duties. 

(Ii) G.S.A. 743(E) published in Gazette of India 

dated the 21st October, 2008 together with' 
an explanatory memorandum seeking to 
extend levy anti-dumping duty imposed on 

Imports of Vitamin C, originating In, or 
exported, from the People', Republic of 
china upto and inclusive of 23rd October 

2009, pending finalization of Sunset review 
. investigations being conducted by the 
Directorate General of Anti-dumping and 
Allied duties. 

(iii) G.S.R. 745(E) published In Gazette of India 
dated the 22nd October, 2008 together 
with an explanatory memorandum seeking 

to impose definitive antl-dump,lng duty on 
import of fully drawn yam or fully printed 
yam or spin drawn yam or flat yam of 

polyester . of any specification, produced 
and exported by MIs H.K. Corporation, 
Korea RP. 

(Iv) G.S.A. 746(E) published in Gazette of India 
dated the 22nd October, 2008 together 
with an explanatory memorandum ~ind
ing Notification No. 69/2008lCus., dated 
the ~ 5th May, 2008. 

(v) G.S.A. 758(E) published in Gazette' of 

India dated the 31st October, 2008 
together with an explanatory memorandum 
seeking to' Impose anti-dumping duty on 
import~ of phenol, originating. In, or 
exported from, Singapore, South Africa 
and the European Union at the rates 
recommended by the Designated AuthOrity 

in the final findings of Sunset Review 
Inv.estigation. 

(vi) G.S.A. 762(E) published In Gazette of India 
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dated the 31st October, 2008 together with 

an explanatory memorandum seeking to 

impose anti-dumping duty on imports of 

Cable Ties, originating In, or exported from 

the People's Republic of China and Taiwan 

and Imported into India. 

,(vii) G.S.A. 806(E) published in Gazette of India 

dated the 20th November, 2008 together 

with an explanatory memorandum seeking 

to impose anti-dumping duty on imports of 

acrylic fibre, originating In, or exported 

from Thailand and Korea RP at the rates 

recommended by the Designated Authority 

In the final findings of Sunset Review 

Investigation. 

(viii) G.S.A. 815(E) published in Gazette of India 

dated the 21st November, 2008 together 

,with an explanatory memorandu~ seeking 

to impose provisional anti-dumping duty on 

Compact Fluorescent Lamps, originating 

in, or exported from China PR, Sri Lanka 

and Vietnam, 

[~Iaced in Library, See No. LT. 9465108) 

(27) A copy of the Notification No. G.S.A. 793(E) 

(Hindi and English versional published In Gazette 

of India dated the 18th November, 2008 making 

certain amendments in the NotHication No. 411 

2OO7-Servlce Tax dated the 6th October, 2007 

under sub-section (4) of Section 94 of the 

Finance Act, 1994, together wHh an e~lanatory 

memorandum 

[Placed in Library, SH No. LT. 9466108] 

(28) A copy of the Pan Masala Packing Machines 

(Capacity Determlnatloo and Collection of Duty) 

Second Amendment Rules, 20<?8 (HIndi and 

English versions) published in Notification No. 

G.S.R. 741(E) In Gazette of India dated the 20th 

October, 2008 under sub-sectlon(2) of Section 38 

of the Central Excise Act, 1944,.tOgether with 
an explanatory memorandum. 

(Placed in Library, See Np. LT. 9467108) . , 

(29) A QOPY each of the following Annual Reports and 

ACcounts (Hindi and English versions) of the 

Regionsl Rural Banks for th, year ended the 

31 11 March. 2008 together with Auditor's Report 

thereon:-

(i) Eliaqual Dehatl Bank, Srinagar. 

[Placed in Library, SH No. LT. 9468108J 

(Ii) Mewar Aanchallk Gramin Bank, 

, Udaipur. 

(Placed in Librat)', See No. LT. 9469108) 

(III) Rushlkulya Gramya Bank, Berhampur. 

[Placed in Library, SH No. LT. 9470108) 

(30) A copy of the consolidated Review (Hindi and 

English versions) in respect of the above 

mentioned Bank for the year ended the 31"' 

March, 2008. 

(Placed in Library, See No. LT. 9471108) 

(31) (I) A copy of the Annual Report (Hindi and 

English versions) of the Small Industries 

Development Bank of India, Lucknow, for 

the year 2007-2008, alongwith Audited 

Accounts. 

(Ii) A copy of the Review (Hindi and English 

versions) by the Government of the' " 

wor1dng of the Small Industries Develop-

ment Bank of India. Lucknow, for the year 

2007-2008. 

[Placed In Library, ~ No. LT. 9472108J 
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THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): Sir, I beg to lay to lay 

on the Table:-

(1) A copy each of the following papers (Hindi and 
English versions) under sub-sedion (1) of 

section 619A of the Companies Act, 1956:-

(a) (i) Review by the Govemment of the 

working of the National Handicapped 

Finance and Development Corpora-
tion, Faridabad, for the year 2006-
2007. 

(Ii) Annual Report of the National 
Handicapped Finance and Develop-
ment Corporation, faridabad, for the 
year 2006-2007, alongwith Audited 
Accounts and comments of the 
Comptroller and Auditor General 

thereon. 

[Placed in Ubrary, See No. LT. 9473108] 

(b) (I) Review by the Govemment of the 
working of the National Scheduled 
Castes Finance and Development 

Corporation, Deihl, for the year 2007-

2008. 

(/I) Annual Report of the National 

Scheduled Castes Finance and De-
velopment Corporation, Delhi, for the 
year 2007-2008, alongwith Audited 
Accounts and comments of the 
Comptroller and Auditor Generai 
thereon. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at Item No. (a) of (1) above. 

[Placed in library, See No. LT. 9474108) 

(3) A copy of the Annual Report (Hindi and English 
versions) of the Protection of Civil Rights Act, 
1955, for the year 2006 under sub-sedion (4) 

of Section 15A of the said Act. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in library, See No. LT. 9475108] 

(5) A copy of the Annuai Report (Hindi and English 
versions) of the Scheduled Castes and the 
Scheduled Tribes (Prevention of Atrocities) Act, 
1989, for the year 2006 under sub-section (4) 
of Section 21 of the said Act. 

(6) Statement (Hindi and English versions) showing 

reasons for deiay in laying the papers mentioned 
at (5) above. 

[Placed in Ubrary, SH No. LT. 9476108) 

[TranslstJon) 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI 
RAGHUNATH JHA) Sir, I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and 

English versions):-

(i) Memorandum of Understanding between 

the Bharat Heavy Plate and Vessels 
Umited and the Department of Heavy 
Induatry, Ministry of Heavy Industries 
and Public Enterprisee for the year 2008-
2009. 

[Placed In Ubrary. See No. LT. 9477108) 

(Ii) Memorandum of Understanding between 
the Bharat Heavy Pumps and Compres-
80rs Limited and Department of Heavy 

Industry, Ministry of Heavy Industries 
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and Public Enterprises for the year 2008-
2009. 

[Placed In Library. 5 •• No. LT. 9478108) 

(iii) Memorandum of Understanding between 
the Tungabhadra Steel Products Limited 

and the Department of Heavy Industry. 
Ministry of Heavy Industries and Public 
Enterprise. for the year 2008-2009. 

[Placed in Library. 5 •• No. LT. 9479108) 

(Iv) Memorandum of Understanding between 
the Bridge and Roof Corporation Limited 
and the Department of Heavy Industry. 
Ministry of Heavy Industries and Public 
Enterprises for the year 2008-2009. 

[Placed in Library. 5 •• No. LT. 9480/08) 

(v) Memorandum of Understanding between 

the Trlvenl Structurals Limited and the 
DeJ)artment of Heavy Industry. Ministry of 
Heavy Industries and Public Enterprises for 
the year 2008-2009. 

[Placed In Library. 5.9 No. LT. 9481108] 

(vi) Memorandum of Understanding between 
the Bharat Bhari Udyog Nigam Limited and 
the Department of Heavy Industry. Ministry 
of Heavy Industries and Public Enterpri.es 

for the year 2008-2009. 

[Placed In Library. 5 .. No. LT. 9482108] 

(vii) Memorandum of Understanding between 
the Richardson and Cruddas (1972) 
Limited and the Department of Heavy 
Industry. Ministry of Heavy Industries 
and Public Enterpn.es for the year 2008-

2009. 

[Placed in Library. See No. LT. 94831(8) 

(viii) Memorandum of Understanding between 
the HMT Limited and the Department of 
Heavy Industry. Ministry of Heavy Indus-
tries and Public Enterprises for the year 
2008-2009. 

[Placed in Library. 5.9 No. LT. 9484108] 

(Ix) Memorandum of Understanding between 
the NEPA Limited. Nepanagar and the 
Department of Heavy Industry. Ministry of 
Heavy Industries and Public Enterprises for 
the year 2008-2009. 

[Placed in Library. 5.9 No. LT. 9485108) 

(2) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of 

section 619A of the Companies AI:t. 1956:-

(a) (i) Review by the Govemment of the 
working of the Hlndustan Paper 

Corporation Limited, for the year 
2007-2008. 

(ii) Annual Report of the Hindustan 
Paper Corporation Limited, for the 
year 2007-2008. alongwlth Audited 
Accounts and comments of the 
Comptroller and Auditor General 
thereon. 

[Placed in Library. See No. LT. 9486/08] 

(b) (I) Review by the Govemment of the 
working of the NEPA Limited, 
Nepanagar. for the year 2007-2008. 

(Ii) Annual Report of the NEPA limited, 
• Nepanagar. for the year 2007-2008. I 

alongwlth Audited Accounts and 
comments of the Comptroller and 

Auditor General thereon. 

[Placed in librarY. 5 .. No. LT. 9487108) 
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(c) (I) Statement regarding review by the 

Govemment of the working of the 

Scooter India Limited, Lucknow, for 

the year 2007-2008. 

(ii) Annual Report .of the Scooter India 

Limited, Lucknow, for the year 2007-

200,8, alongwlth Audited Accounts 

and comments of the Comptroller 

and Auditor General thereon. 

[Placed In Library. S99 No. LT. 9488108] 

(d) (i) Statement regarding review by the 

Government of the working of the 

Tyre Corporation of India limited, 
Kolkata, for the year 2007-2008. 

(II) Annual Report of the Tyre Corpora-

tion of India Limited, Kolkata, for the 

year 2007-2008, alongwlth Audited 

Accounts and comments of the 

Comptroller and Auditor. General 

thereon. 

[Placed In Library. See No. LT. 9489108] 

(e) (i) Statement regarding review by the 

Govemment of the working of the 

National Bicycle Corporation of India 

limited, Mumbal, for the year 2007-

2008. 

(Ii) Annual Report of the National 81-' 

cyt:Ie Corporation of Ind~ Limited, 

Mumbal, for the year 2007-2008, 

alongwlth ~udlted Accounts and 
comments of the Comptroller and 

Audito\' General thereon. 

[Placed In Libraty. See No. LT. 9490108] 

[English} 

(f) (I) Statement regarding review by the 
Government of the working of the 
Instrumentation limited, Kota, for the 
year 2006-2007. 

(II) Annual Report of the Instrumentation 
limited, Kota, for the year 2006-
2007, alongwith Audited ACcounts 
and commen~ of the Comptroller 
and Auditor General thereon. 

[Placed In Library. See No. LT. 9491108] 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
Sir, I, on behalf of Shri Namo Narain Meena, beg to la~ 
on the Table:-' 

(1) (I) A .Copy of the Annual Report '(Hindl and 
English verslon~) of the Centre of Excel-
lence on Medicinal Plants and Traditional 
Knowledge, Foundation for Revitalization 
of Local Health Traditions, Bangalore, for 
the year 2007-2008, alongwithAudited 
Accounts .. 

(Ii) A copy of the Review (HIhdI and English 
. versions) by the Government of the 

working of the Centre of Excellence on 
Me'tlicinal Plants and Traditional Knowl-
~ge, ,Foundation (or Revitalization of 
Loc8I Health Tradltlona, BangaJore, for the 
year 2007-2008. 

[Placed in Library, See No. LT. 9492108] 

(2) A copy of the Notification No. 865(E) (Hindi 
and EngliSh versions) publlahed, In GazeUe 
of India dated the 11th April, 2008 recognizing 
the laboratorle~, mentioned therein as environ-
mental laboratories; Issued under sections 12 
and 13 of the Envi~nment (Protection) Act, 
1986. 

[Placed In Ubrary, See No. LT. 9493108] 
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(3) A copy each of the following Notifications (Hindi 

and English versions) under Section 26 of the 

Environment (Protection) Act, 1986:-

(i) The Environment (Protection) Fourth 

Amendment Rules, 2008 published in 

Notification No. G.S.R 414(E) In Gazette 

of India dated the 30th May, 2008. 

(II) The Hazardous Wastes (Management, 

Handling and Transboundary Movement) 

Rules, 2008 published In Notification No. 

S.O. 2265(E) In Gazette of India dated the 

24th September, 2008. 

[Placed In Library, SH No. LT. 9494/08] 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE AND MINISTER OF STATE IN THE MINISTRY 

OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 

BANSAL): Sir, I, on behalf of ShrI Anand Sharma, beg to 

lay on the Table:-

(1) A copy of th9 Memorandum of Understanding 

(Hindi and English versions) between the 

Broadcast Engineering Consultant India Umlted 

and the Ministry of Information and Broadoaatlng 

for the year 2008-2009. 

[Placed In Ubrary, See No. LT. 9496108] 

(2) A copy of the Annual Report (Hindi and English 

verslona) of the PI'888 Council of India, New 
Deihl, for the year 2007-2008, a10ngwlth Audited 

Accounts. 

[Placed In Ubrary, See No. LT. 9496108] 

THE MINISTER OF STATE IN THE .MINISTRY OF 

STEEL (KUNWAR JITIN PRASADA): Sir, I beg to lay on 

the Table:-

(1) A copy each of the following papers (Hindi 

and English versions) under IUb-eectlon (1) 

of section 619A of the Companies Act, 
1956:-

(a) (I) Review by the Government of the 

working of the Sponge Iron India 

Umlted, Hyderabad, for the year 2007-
2008. 

(II) Annual Report of the Sponge Iron India 

Umlted, Hyderabad, for the year 2007-

2008, alongwlth Audited Accounts and 

comments of the Comptroller and 

Auditor General thereon .. 

[Placed In Ubrary, See No. LT. 9497108] 

(b) (I) Review by the Government of the 

working of the Steel Authority of India 

Umlted, New Deihl, for the year 2007-

2008. 

(II) Annual Report of the Steel Authority of 
India Umlted, New Deihl, for the year 

2007-2008, aJongwIth Audited Accounts 

and commenta of the Comptroller and 

Auditor General thereon. 

[Placed In Ubrary, s.. No. LT. 8488108] 

(c) (I) RevIew by the· Government of the 
working of the ManganeSl Ore (India) 

Umlted, Nagpur, for the year 2007-

2008. 

(II) Annual Report of the Manganeae Ore 

(India) Limited, Nagpur, for the year 
2007-2008, aIongwith AudIted Accounts 
and comments of the Comptroller and 

Auditor General thereon. 

(Placed In library, s.. No. LT. 9489.()8) 

(d) (I) Review by the GoYemment of the 
working of the Kudremukh Iron Ore 
Company Umtted, BangaIore, for the 
year 2007-2008. 
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(Ii) Annual Report of the Kudremukh Iron 

Ore Company Limited, Bangalore, for 

the year 2007-2008, alongwlth Audited 

Accounts and comments of the Comp-

troller and Auditor General thereon. 

[Placed In Library, SfHI No. LT. 9500/08] 

(e) (i) Review by the Government of the 

wortdng of the Raahtriya Ispat Nigam 

limited, Vlsakhapatnam, for the year 

2007-2008. 

(Ii) Annual Report of the Rashtriya Ispat 

Nigam Limited, Visakhapatnam, for the 

year 2007-2008, alongwith Audited 

Accounts and comments of the Comp-

troller and Auditor General thereon. 

[Placed In Library, SfHI No. LT. 9501/08] 

(f) (I) Review by the Government of the 

worklng of the MSTC limited, Kolkala, 

for the year 2007-2008. 

(II) Annual Report of the MSTC Limited, 

Kolkata, for the year 2007-2008, 

alongwlth Audited AccountS and com-

ments of the Cornptroller and Auditor 

General thereon. 

[Placed In Library, SfHI No. LT. 9502/08] 

(g) (i) Review by the Government of the 

working of the NMDC· Limited, 

Hyderabad, for the year 2007-2008. 

(Ii) Annual Report of the NMDC limited, 

Hyderabad, for the year 2007-2008, 

. alongwith Audited Accounts and com-

ments of the Cornptroller and Auditor 

General thereon. 

[placed In Library, SfHI No. LT. 9503/08) 

(h) (i) Review· by the Government 0' the 

working 0' the Hindustan Steelworks 

Construction limited, Kolkata, for the 

year 2007-2008. 

(ii) Annual Report of the Hlnduslan Steel· 

works Construction Limited, Kolkata, 

for the year 2007-2008, alongwith 

Audited Accounts and comments of 

the Comptroller and Auditor General 

thereon. 

[Placed in Library, See No. LT. 9504/08] 

(i) (i) Review by the Government of the 

working of the ME CON Limited, Ranchl, 

for the year 2007-2008. 

(ii) Annual Report of the MECON limited, 

Ranchl, for the year 2007-2008, 

alongwith Audited Accounts and com· 

ments of the Comptroller and Auditor 

General thereon. 

[Piaced in Library, SfHI No. L T; 9505108) 

0) (i) Review by the Government of the 

working of the Bharat RefractOries 

Limited, Bokaro Steel City, for the year 

2007-2008. 

(II) Annual Report of the Bharat Refracto-

ries Limited, Bokaro Steel City, for the. 

year 2007-2008, alongwith Audited 

Accounts and comments of the 

Comptroller and Auditor General 

thereon. 

[Placed In Library, .See No. LT. 9506108) 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL): Sir, I beg to lay on the Table:· 

(1) A copy each of the following papers (Hindi and 
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English versions) under sub-section (1) of 
section 619A of the Companies Act, 1956:-

(a) (i) Review by the Government of the 

wor1dng of the Bharat Petroleum Corpo-
ration Umlted. Mumbal. for the year 
2007-2008. 

(Ii) Annual Report of the Bharat Petroleum 
Corporation Umited. Mumbal. for the 
year 2007-2008, alongwith Audited 

Accounts and comments of the Comp-
troller and Auditor General thereon. 

[Placed In Ubrary, SH No. LT. 9507/08) 

(b) (i) Review by the Government of the 
working of the Hlndustan Petroleum 
Corporation Umlted. Mumbal. for the 
year 2007-2008. 

(Ii) Annual Report of the Hlndustan 
Petroleum Corporation Umited, Murnbal, 

for the year 2007-2008, alongwith 
Audited Accounts and comments Qf 
the Comptroller and Auditor General 

thereon. 

[Placed in Ubrary, SH No. LT. 9508108) 

(2) (I) A copy of the Annual Report (Hindi and 
English versions) of the 011 Induatry 
Development Board, New Deihl, for the 
year 2007-2008. alongwlth Audited AIJ-
counts. 

(II) A copy of the Review (Hindi and English 
versions) by the Government of the 
wortdflQ of the 011 Industry Development 
Board, New Deihl, for the year 2007-

2008. 

[Placed in Ubrary. ~ No. LT. 95091081. 

(3) A copy of the Petroleum' and Natural Gas 
Regulatory Board (Removal of Difficulties) Order. 
2008 (Hindi and English versions) pUbllshid In 

Notification No. S.O. 1110(E) In Gazette of India 
dated the 8" May. 2008 Issued under Section 
59 of the Petroleum and Natural Gas Regulatory 
Board Act, 2006. 

[Placed in Ubrary, SH No. LT. 9610108] 

THE MINISTER OF STATE IN THE MINISTRV OF 

ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
Sir, I beg to lay on the Table -

(1) (I) A copy of the Annual Report (Hindi and 

English vensiona) of the Central Zoo 
Authority, New Deihl, for the year 2006-
2007, alongwlth Audited Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Central Zoo Authority, for 
the year 2006-2007. 

(2) Statement (Hindi and English versions) showing 

reuona for delay In laying the papers mentioned 

at (1) above. 

[Placed In Ubrary, SH No. LT. 9511108) 

(3) (I) A copy of the Annual Report (Hindi and 

English versions) of the Padmale Naldu 
Himalayan ZooIogIcalP8I1<, Darjeellng, for 
the year 2005-2006, alongwith Audited 

'Ac60unts. 

(Ii) A copy of tne Review (Hindi and Eng" .... 

versions) by the Government of the 
working of the Pa~ Naldu Himalayan 
ZooIoglcaJ Park, Darjeeling, for the year 

2005-2008. 

(4) Statement (Hindi and English versions) IhowIng • 
reaaona for delay In laying the' papers mentioned 

at (3) above. 

[Placed In L!Prary, 's.. No. LT. 9512J08) 

t' 
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14.24 hr •. 

DECISION OF THE SPEAKER UNDER TENTH 
SCHEDULE TO THE CONSTITUION 

{English] 

SECRETARY-GENERAL: Sir, I beg to lay on the Table, 
a copy of the decision dated 5· December, 2008 (English 
and Hindi versions) of the Speaker, Lok Sabha on the 
petition given by Shrl Santosh Gangwar, MP against Shrl 
Chandra Bhan Singh under the Tenth Schedule to the 
Constitution. and the Members of Lok Sabha (Disqualifica-
tion on ground of Defection) Rules, 1985. 

[Placed in Library, See No.LT 9513108] 

14.24~ hr •. 

STATEMENTS BY MINISTERS-Contd. 

(II) Statu. of Implementation of the fROmm.n_ 
tlon. contllined In the ... Aeport of Standing 

Commltt8e on Aallwlp on Demand. for Gram 
2008-09 pertlllning to the Ministry of Aallway.· 

[English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): Sir, I beg to lay the statement 
1n the at~tua of Implementation or the recommendations 
contained In the 36th aeport of the Parliamentary Standing 
Committee on RaIlways In pursuance of DIrective 73A, of 
the hon. Speaker, Lok Sabha Issued vide Lok Sabha 
Bulletin-Part II, dated 1at September, 2004. 

The 36th Report of the CommlUee Qn -Demands for 
Grants 2008-09" preaented to the Lok Sabha on 
16.04.2008 contained 18 recommendationa and· Action 
Taken Notes thereon were furni8hed to the Committee on 
5.09.2008 (English version) and on 17.09.2008 (HIndi 
verakwl). 

·Lald on the Table and a/so placed In Ubrary, See No.LT 
9515108 

Statements showing details of all the recommendations 
contained in the Report and Implementation status 
thereof are being laid on the Table. Since the statements 

are voluminous, I request that the same may be taken as 
read. 

14.25 hrs 

(1II)Stlltu. of Implementation of the recommenda-
tion. contained In the 20th report of Standing 
Committee on Petroleum and Natural Ga. on 
Demand. for Grant. 2008-09 pertaining to the 

Ministry of Petroleum and Natural Oa •. " 

[Trans/ation) 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): I am making this Statement on the status of 
implementation of recommendations contained In the 20th 
Report of the Standing Committee on Petroleum and 
Natural Gas (14th Lok Sabha) in pursuance of direction 
73A of the Hon'ble Speaker, Lok Sabha vide Rajya Sabha 

Bulletin-Part " dated September 28, 2004. 

The Twentieth Report of the Standing Committee on 

Petroleum and Natural Gas (14th Lok Sabha) was 
presented to the Lok Sabha on 23.4.2008. The Report 

relates to the examination of Demands for Grants of the 
Ministry of Petroleum and Natural Gas for the year 2008-
09. 

Action Taken Statements on the recommendations! 
observations contained in the Report of the Committee had 
been sent to the Standing Committee on Petroleum and 
Natural Gas on 29.7.2008. 

There are 24 recommendations made by the 
Committee in the said Report where action ia called for 
on the part of the Government. These recommendations 

mainly pertain to issues lik. according Infrastructure status 
to E&P sector, increased allocation for R&D activities of 

*Lald on the Table and also placed In Ubrary, See No.L T 
9516108 
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ONGC and IOC, induction of modem technology by ONGC, 

increasing the exploration and production of 011 and natural 

gas, fixing of price of Ethanol on yearly basis, 8peeding 

up of activities on ethanol based ventures in Brazil, 

finalization of Issues on Ethanol investment, finalization of 

National Bic-'uel Policy, pro·active role 0' PCRA in Blc-

diesel promotion, seHing up of National Technology Mission 

for Underground Coal Gasification projects, systematic 

expansion of PNG network, long·term contracts of LNG 

imports by GAIL and Petronet LNG, uniform taxation on 

petroleum products, strengthening the distribution network 

of LPG, Increasing of high sulphur crude processing 

capabilities of refineries, seHing up of a Monitoring Cell to 

monitor implementation of antl·dlverslon of kerosene 

measures, etc. 

Present status 0' implementation 0' various recommen· 

dations made by the Committee is indicated In the 

Annexure to my Statement, which Is laid on the Table of 

the House. I would not like to take valuable time of the 

House by reading out all the contents 0' this Annexure. 
This may please be considered as read. 

14.26 h .... 

MATTERS UNDER RULE 3n* 

{English] 

MR. DEPUTY SPEAKER: Matters under rule 3n may 

be treated as laid on the Table of the House and they 

will form part of the proceedings. 

(I) Need to Inc ...... the Minimum Support 

Price of lugarcane 

SHAI S.K. KHARVENTHAN (Palanl): India Is the home 

to Sugarcane and Sugar. Large number 0' farmers In the 

country are engaged in the production of Sugarcane. The 

States of Uttar Pradesh, Maharashtra, Tamil Nadu, 

Kamataka and Andhra Pradesh are leading In sugarcane 

-Treated 8S laid on the Table. 

production. During 1950-51, our cane production was 57.05 

million tons, and now It has reached to 355 million" tons. 

The number of sugar mllli In the country has also Increased 

from 29 In 1930-31 to more than 475 in 2007·2008. 

The farmers engaged in cane production are 

Instrumental In generating more foreign exchange to the 

Govemment by way of sugar exporta. However, the farmers 

are not getting adequate support price for the sugarcane 

produced by them. The Commission for Agricultural Costs 

and Prices (CACP) headed by Prof. T. Haque has 

recommended As. 1550 per ton as Statutory Minimum 

Price (SMP) and an Incentive of AI. 140 for cane farmers. 

Despite this, the Government hal fixed the current MSP 

at As. 811.80 which is same as was last year and much 

below the price as recommended by CACP. Due to this 

sugarcane growers are on the warpath, particularly In Tamil 

Nadu and they are organizing demonstrations throughout 

the State. Thousands 0' 'armers organized a rally and 

agitated In Deihl on 10 December 2008. Hence, on behalf 

of the sugarcane growers, I urge upon the Union 

Government to fix the MSP at As. 2,000 'or a ton of 
sugarcane. 

Further, I urge upon the Union Govemment to 

waive 0" all outstanding loans of lugarcane farmers, 
Irrespective of whether they are small, medium, and big 

farmers. 

(II) Need to monHor the prog.... of the NatIonal 

Aul'II Employment Guarantee Scheme In AUrlnpbld 
Parliamentary Conatltuency, Bihar 

SHRI NIKHIL KUMAA (Aurangabad, Bihar): There has 

been slow progress In the Implementation of the National 

Rural Employment Guarantee Scheme In my Aurangabad 

constituency In Bihar despite my pursuing H most diligently 

with the district administration. Very few Jobtarda hav .. ' 

been lsaued under this scheme and, where issued, the 

required number of jobs has not been awarded and, above 

all, hardly any allowance has been paid. Of a sum of AI. 

38 crore. allocated for my district, only Rs.6 crores Of 10 

have 10 far been utilized. Since we claim that It Is central 
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scheme conceived of at a staggering cost of over Rs. 

15000 crores for the benefit of the rural unemployed, public 

perceIVes Its non-Implementation has an adverse reflection 
on the Central Government though we do clarify that it is 

the state Govemment that has to Implement it. Guidelines 

Issued by the State Govemment, which come in conflict 
with Central Instructions, created much confusion and led 

to delaying the scheme. Also, Panchayat Sewaks are 

hesitant in maintaining rosters which leads to non-payment 
of the allowances. All this calls for close monitoring by the 

Rural Development Ministry which could consider organiz-

ing training workshops for the district officers to clear the 
concept and ensure the smooth Implementation of the 

scheme. In f~ct, theie is an overall need for close 

monltoril"lQ bv Central agencies - IRCON, Power Grid and 

other-handling works relating to infrastructure development. 

As for NREG scheme, the Ministry of Rural Development , 
must devise a system to monitor progress In Its 

Implementation In a more effective manner. 

(lit) Need to revl.. 'minimum wag .. ' on periodic 

balll for below poverty line Card hoIdtn (BPL) 
corrupondlng to price rile with a view to check 

poverty and unemployment In the country 

[Translation] 

SHRI K.C. SINGH 'BABA' (Nalnital): Sir, through you, 
I would like to draw the attention of the Govemment towards 

the fresh norma for defining the people living below poverty 
line in order to check poverty and unemployment. 

The Union Government has notified 13 new norms for 

defining the category of people living below the poverty 
line. Minimum wage Is an Important parameter for 
measuring poverty. Keeping the Increasing Inflation In view, 

there is a need to make proportionate Increase In the 
ceiling of minimum wages alongwith reconSidering the new 
norms. 13 new norms have been notified to deftne the 
category of below poverty line, for example, housing, 

clothes, food, security and minimum wages etc. It has come 

to notice after a study that no second Gram Sabha meeting 
Is held for approving the list and wherever the list is read, 
the villagers are not told as to what does the marks got 
by them mean. The number of marks they get will decide 
whether they will be Included In the below poverty line 
category or not. If Gram Sabhas are not Included In this 
prooedure then, once again, well off and Influential people 
will dominate the list of poor people. There should be 
transparency In this case. Minimum wage Ia an important 
parameter to measure poverty. I would like to request the 
Govemment that keeping the Increasing Inflation In mind 
proportionate Increase should be made In the criterion of 
minimum wage 80 that poverty and unemployment can be 
removed completely within the fixed time limit and the poor 
class people can get the protection of BPL alongwlth 
ensuring overall development of the poor Cl888. 

(Iv) Need to provide fundi for Bhanupeill-Blialpur-
BerI new railway line project In Himachal Pradelh 

SHRI ANUAAG SINGH THAKUR (Hamlrpur): Sir, 
through you, I would like to draw the attention of Hon'ble 
Minister of Railways towards the assurances given by 
hon'ble Prime Minister during his vlalt to Himachal, where 
he had given a commitment to declare the Bhanupalll-
Bllaspur-Beri broad gauge line a national project. In this 
regard, It was decided during the meetings held In the 
Ministry of Railway that Himachal Pradesh would have to 
contribute 25 percent of the total cost. As a result the state 
govemment had made the provision for desired funds In 
Ita budget for the year 2008-09 but the Railway Ministry 
neither made a provision for funds In the budget this year 
nor has It started the said project so far. I therefore would 
like to request hon'ble Minister of Railways to Immediately 
make provision for adequate funds to start the said project 
this year Itself so that the assurance given by hon'ble Prime 
Minister can be fulfilled. 

(v) Need to augment the aecurlty along the 
Coa'" areas of GuJarat 

[English] 

SHRI KASHIRAM RANA (Surat): Gujarat has" a long 
coast line and having International border with Pakistan 
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assumes added Importance concerning coastal aecurlty. It 

has been observed that certain areas between jakhau and 

Chhad belt are not being covered effectively by any security 

patrolling. Neither the Coast Guard nor the Water Wing of 
BSF Is able to patrol as the shanow water does not allow 

existing boats to operate. During the low tide certain land 

mass comes up and it becomes difficult to approach the 

areas which may be used by the terrorists and infiltrators 

for dumping contraband items. The security personnel In this 

area should be provided with appropriate equipment, 

particularly the boats so that they can effectively patrol the 

area. Besides, along the coastline number of small Islands 

exist which need to be watched. The security systems 

available with the Ports are Inadequate and in absence of 

specialized' equipment, unwanted materials may be easily 

smuggled in. The small fishing harbours do not have basic 

facilities for security check and number of fishing boats are 

engaged in the coast round the year. The Customs 

departments have no such means to effectively check 

smuggling of any contraband Item through such fishing 

boats. The Vessel Traffic monitoring system In the entire 

coast needs to be operationalised at the earliest. 

The Gujarat State Government had sent a comprehen-

sive scheme on 30.5.2005 on coastal security Involving As. 

392.47 crores to the Government of India which Included 

setting up of 51 coastal police stations In 11 coastal dlstrtcta 

of the State against which only 10 police stations have been 

approved. Against the proposal of 70 Outposts, only 46 

Outposts have been sanctioned. The State Govemment 

also proposed camel patrolling system consisting of 53 
camels and 106 camel riders, which has not been approved 

by the Govemment, of India. The State Govt, proposed to 
erect 90 watch towers, which have also not been approved 

by the Govt, of India. Against the As. 392.47 crorea 

prospective plan, the Govemment, of India has approved 

only Rs. 58.42 crores. 

Besides, State Govemment's proposal dated 29.12.2006 

for upgradatlon of 39 existing Police Stations on the coastline 

has not been considered by Govt, of India 88 yet. Effective 

security requires dotting of coastline ~ facilltJes like 

police stations, outposts etc. as many areas adjoining the 

sea are Inaccessible and because of the heavy fishing 

activities, effective Interception In the sea II difficult. 

In these circumstances I urge upon to the Government 

to approve the proposal of the Gujarat State Government, 

Immediately. 

(vi) Need to approve the propo .. 1 lubmltted by the 
Government of GuJarat for developing MagdaUa and 

other minor porta In the State 

SHRIMATI JAYABEN B. THAKKAR (Vadodara): The 

Govemment of State of Gujarat has sent proposal to the 

Govt, of India on 11.5.2005 to develop Magdalla port to 

facilitate Coastal Shipping In the region. Subsequently 

another proposal was sent by the State Govemment on 

21.6.2005 for development of other minor ports consisting 

of Magdalla, Navlakhi, Porbandar and Veraval ports In the 

State. I urge upon the Govemment of India for speedy 

action on the proposals. 

(vII) Need for tou ..... nlng of N.H. 8 (Pune-Sholapur-
Hyderabed) and N.H. 13 (Puna-Shoiapur-BIJapur) 

bnldH ..... ng up Trauma Cent,.. along 
th... National HlghWilY. 

[Translstion) 

SHRI SUBHASH SURESHCHANDAA DESHMUKH 

(ShoJapur): Sir, a number of serlou. accIdentl have been 

occurring way frequently due to heavy trafflo on the 

National Highway No. 9 (Pune-ShoJapur-Hyderabad) and 

National Highway No.13 (Pune-ShoJapur-Bijapur) in my 

Parliamentary Constituency ShoJapur and a number of 

people lose their lives and a large number of people get 

seriously injured In road aCCidents. 

Keeping In view the Increasing heavy traffic 01' 
both these National Highways, they need to be converted 

into four lane. Beside., there i8 also a need to provide 

proper medical facility at every few kilometers dlatance 

keeping In mind the serious road accidents that take 

place. 

I 
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I would like to request the Govemment to make the 

National Highway 9 (Pune-Sholapur-Hyderabad) and 
National Highway 13 (Pune-Sholapur-BIJapur) four lane and 
take necessary action for setting up of medical centres 

equipped with proper facilities at a fixed distance. 

(vIII) Need to run express trains on S8dulpur 
(RII)8athan) - HI ... r (Haryana) and Sadulpur-

Deihl ran routes 

SHRI RAM SINGH KASWAN (Churu): Sir, gauge 

conversion of Rewarl to Sadulpur, Sadulpur-Hlssar railway 

line under North-West Railways ha, been completed long 
back. Only two passenger trains have been Introduced 
between Sadulpur and Rewar!. Th~s Is an Irpportant rail line. 

The passengers were facing problems since long due to 

shortage of trains. 

Therefore, I request that express trains should be run , 
on Sadulpur-Hlsaar and Sadulpur to Deihl rail routes so 
that the people of the area could get some relief. 

(Ix) Need to empower the fishermen community with 
gadgets with a view to atrangthen the Maritime 

HCurity In the coastal regions 

(English) 

DR. K.S. MANOJ (Alleppey): In view of the Increased 
terrorist threat through the sea, in addition to strengthening 

the Indian Navy and Coast Guard, the fishermen, who are 
the natural Inhabitant. of the sea may be empowered 
and their service. may be utilized for maritime surveillance 
and eecurlty. Even historically, fishermen were the first line 

of defence along the maritime boundary of the country. 
They are instinctively coastal protectors. The fishing 
community had always been cooperating with the security 

agencies. Often the fishermen were the first to notice 
mystery v .... l. on the high sea. They can be used as 
Information providers to protect the country's coastlines by 
providing them powerful binoculars and other communica-

tion equlpments. So I urge upon the Govemment to bring 

the fishermen community In the national security loop, as 

Informants. 

(x) Need to undertake modernization and expansion 
01 Alloy Ste.1 Plant at Durgapur, W •• t Bengal 

SHRI SUNIL KHAN (Durgapur): Alloy Steel Plant (ASP) 

at Durgapur is an asset for the Nation as well as for Steel 

Authority of India Limited (SAIL). This Plant which was 
supposed to be the best plant In India In 1960s and 

earmarked to produce 1 lac ton steel per year with optimum 

capacity of 3 lac tons for developing various grades of 

special steals & stainless steel to meet the requirements 

of Rail, Atomic Research Centre, Petro chemicals, Defence 

sector, Power sector and Automobile sector. ASP was set 

up with a view to stop the Import of special steels from 
abroad and to save foreign exchange. In early 70s ASP's 

collectives started the movement for Its expansion and 

modemizatlon for Installation of a seamless tube plant at 
ASP. SAIL board accepted the demand but due to some 

unknown reasons that seamless tube plant was Installed 
at SHEL's Trlchi Unit In Tamil Nadu. Later on the demand 

for expansion In Sheet Mill was also sanctioned. But It 

could not materialize as one new Sheet ROiling Plant was 

Installed at Salem as a result of which both the ASP & 

Salem Steel Plant (SSP) have become non-viable. While 
Salem requires an integrated steel plant, ASP requires a 

finished mill but It has not been done. Now, a good decIsion 

has been taken to Invest Rs. 1500 crore for Salem Steel 

Plant's backward Integration but there is no decision for 
forward Integration of Alloy Steel Plant, Durgapur. So, all 

the Trade Unions unitedly started campaign against the 
decision of the management's attempt to close down the 
production. I, therefore, urge upon the Union Govemment 

to fulfill the demand for full modemlzation and expansion 
of Alloy Steel Plant, Durgapur with finishing units like 

modern bar mill with wire rod mill, updated forge shop with 
higher capacity, full-fledged sheet mill, stackle mill, 

seamless tube plant and direct transfer of liquid steel from 

Durgapur Steel Plant (DSP). In this way, the plant can be 
revived by optimum utilization of existing resources through 

synergy among SAIL-DSP-ASP-SSP. 
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(xl) Need to undertake g.uge conv ..... on wort 
on Bareilly-Lucknow lectOi of North-

Eastern RaUway 

SHRI RAVI PRAKASH VERMA (Kherl): I wish to draw 

the attention of union Government that the Indian Railways 

have a vital role In the economical and industrial 

development of the ,'Teral' area of Uttar Pradesh. But 

unfortunately the progress has come to a halt due to delay 

In carrying out gauge conversion work on the Barellly-

Lucknow sector. This conversion will facilitate the 

regional farmers to have access to important export 

centres, alrporta and harbours. I, therefore, urge upon the 

Government to carry out gauge conversion work on the 

Bareilly-Lucknow sector of North-East Railways without 

further delay. 

(xII) Need to enaure adequate availability of 

fertilizers to farmers In the country 

[Translation] 

SHRI RAMJI LAL SUMAN (Firozabad): Sir, this 

year the farmers were hopeful of harvesting a good crop 

due to good rains received In Northern India but all 

that would have been possible when the Government 

would have . made adequate quantity of fertilizers 

available to the farmers. But fertilizers could not be made 

available to the farmers in time due to the lax policies of 

the Union and State Governments and the fertilizer 

which was available was NPK fertilizer and not DAP and 

that too was spurious. This led the farmers to use one and 

a half sack of NPK fertilizer In place of one sack of DAP. 

Because of this, the farmers had to spend huge amount 

on fertilizers. 

In view of the demand of fertilizers by the farmers, 

the Govemment has not taken any steps in that direction. 

This Is really a matt~r of concern. The Government should 

ensu~ timely availability of fertilizers to farmers each year 

and save the farmers from basic problems like shortage 

of fertilizers. 

(xIII) Need to enhance the honorarium paid to 

teachers employed •• "Shlkaha Mitra' In 
Uttar Pl'lldaah under Serve Shlkah. Abhly.n 

SHRI MUNSHI RAM (Bijnor): Sir, 'Shiksha Mitras' in 
are appointed for teaching in primary and secondary 
schools in Uttar Pradesh under the Sarva Shlksha Abhiyan. 

Shiksha Mitra fully discharge the duty of Assistant 

Teachers. A substantial portion of funds under this head 
Is spent under other heads by the State Government and 

the Shlksha Mltras doing teaching job are paid only Rs. 

3000 per month. Such small remuneration Is not enough 

for the livelihood of these Shlksha Mltras. Through this 
August House, I would like to request the Union 

Government to increase the amount of assistance to Uttar 

Pradesh so that the Shlksha Mltras can be paid a minimum 
of Rs. 6000' as honorarium so that they are able to 

discharge their responsibilities property. 

Through the House, I demand that after getting 5 years 
of experience Shlksha Mitras should be given permanent 

appOintment as Assistant Teacher. 

(xlv) Need to undertake welf.... me •• ure. for the 
upllftment of landle.. people living below poverty 
nne .nd Inc ...... the budget allocation of SC .nd 

ST FInance Development Corporation 

SHRI RAMDAS ATHAWALE (Pandharpur): Sir, there is 

nearty 8 crore hectares of surplus land In the country which 
Is lying un utilised and at the same time there are erores 

of people belonging to Scheduled Castes, Scheduled 
Tribes, Other Backward Classes and others communities 

who do not have any land. 

The number of people living below poverty line In the 

country Is more than 26 percent. In the coming 10 years 
a comprehensive scheme should be formulated to uplift the 
people living below the poverty alongwilh increasing the. 
budget of the Scheduled Castes and Scheduled Tribes 

Finance and Development Corporation in order to make 
special employment opportunities available to the people 

of Scheduled Castes, Scheduled Tribes and Other 

Backward Classes. 
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I would like to request the Union Government to 

formulate a comprehensive plan for allotting the surplus 

land to the landless people of the country In order to bring 

them above the poverty line and also take steps to Increase 

the fund allocation 0' the Scheduled Castes and Scheduled 

Tribes Finance and Development Corporation. 

14.26~ hr •• 

DISCUSSION UNDER RULE 193 

Recent Terrorist Attack In Mumbal-Conht. 

[English) 

MR. DEPUTY SPEAKER: The debate will continue 
now. Shrl RamJI Lal Suman may speak now. 

[Translation) 

SHRI RAMJI LAL SUMAN (Flrozabad): Mr. Deputy 

Speaker, Sir, Innocent cItIzena, aecur\ty personnel and 

people not only of our country but also of other countries 

have been killed In the terrorl.t attack In Mumbai. First of 

all, we pay our humble homage to all those people. 

Through you, I would like to request the Government that 

there Is need to provide more help to the 'amllies 0' the 
victims. 

Sir, the essence 0' the dl8CU88lon, the spirit of this 

discussion Is that the entire nation has united to fight 

terrorism after the terrorist attack In Murnbal. It Is true that 

we belong to different parties, we have different Ideologies 

and think differently. When there Is a discussion or debate 

on other issues, we express the view 0' our respective 
parties but this discussion means that If there Is something 

more important than our parties, It Is the people of the 

country. Securily of the country, prestige of the country is 

more important than the party affiliations. 

Sir, being an Indian, it Is our duty that we all stand 

up together in this hour of crisiS. We want to send this 

message to the whole world and tell the GoYl. of India that 

the entire country Is with them and they can go to any 

extent to deal with terrorism. You have full freedom 'or this 

but people of the country should get relief from It. 

Sir, Just now Advanlji was speaking. Assembly election 

In five states were held recently. Terrorist attack on Mumbai 

took place during these assembly elections In five states. 

I was sure that this will definitely become an election Issue 

because It was a serious matter. But, It was not so, simply 

because our style of functioning so far has been ineffective, 

whether It was the GoYl. of Atal Bihari Vajpayee or Dr. 

Manmohan Singh. People have conceived this here In pOint 

and there Is anger amongst the people that both are not 

serious on this issue and only make routine statements 

without any real action. 

Sir, after the attack on this House Shri Atal Biharl 

Vajpayeejl had given a call 'or a decisive war. People's trust 

has boen shaken with the nature of statements that 

emanated from the Govemment after the Mumbal attack 

and they want that, let there be any GoYl., but, It should 

wage a decisive war on this laaue. This is what the people 

0' the country want. 

Sir, despite aU that, It could not become an election 

laaue. On one hand, we believe Pakistan to be responsible 

for this but at the same time I would urge the hon. Home 
Minister who Is sitting here that our police system, police 

and aecurlty 'orces need a total revamp. Therefore, there 

Is need to think afresh. These terrorist groups can attack 

with biological, chemical or nuclear weapons in future. 

Therefore, I urge that better results cannot be expected 

un'-'lts our security forces have modem weapons and 

tecll"tques in the changing circumstances. Our army has 

Its own Intelligence agency. Another Intelligence agency 

can be created on the same times. But, as I have urged 

you, we have to think afresh In the new context, in the 

changing circumstances. The saddest or the most painful 

aspect i8 that the security agencies do not have 

coordination among them. As hon. Home Minister has said 
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that RAW had before hand Informed the Navy about the 
possibility of an attack through sea route while the Navy 

denies it. The COBst guard, which Is responsible for the 

security of the coasts does not have the required number 

of boats with faster speed. Its very sad that these schemes 
have been lying dumped In the files for years. I would 
request the hon. Home Minister that there is no need for 

further delay In these schemes and the Govt. should do 
whatever Is needed for the coastal security. 

One practical difficulty In this regard Is that several 

states do not extend defined co-operation in releasing their 
share of expenditure. But, this Is such a moment when the 

prestige of the country is at stake and innocent people are 

being killed. Effective action should be taken after ensuring 
that each state bears Its share and If need be a meeting 
of Chief Ministers of all the states should be called. This 

Is a real and fundamental question. 

Although, It is a question for the Congress party and 

the govt. to tackle. Two Patlls had to go after the Mumbal 

blasts but this not a solution of the problem. Let us addresa 
the root cause of the problem. Replacing Shri ShlvraJ Patll 
by Shrl Chldambaram Saheb as Home Minister Is not a 
solution of the problem. People of the country want an 
uncoated direct reply. We do not want to hear the kind of 

language u~d by you here, but it should be reflected In 

your action that you are truly honest in fighting terrorism. 

This Is what the common man of the country wants. I would 
like to urge you that better results cannot be achieved until 
a complete makeover of our security system Is carried out. 

Apart trom Rustamjl Commlsaion and Dharamvlr 
Commissions, the State Govemments constituted many 
commissions for police reforms. Why commissions are 
constituted when we do not implement their reports. So 
many commissions have been constituted In the country. 
In my view, these commissions are constituted to distract 
the people's attention but even the most important 

recommendations made by these commissions are not 
Implemented. It should be our effort to ensure that the 

meaningful recommendations made by the various 

commissions on police reforms are implemented. 

Shortage of lakhs of pollee personnel has been 
reported in the newspapers today Itself. As per the 
Intemational standards of security, there'ought to be 222 
policemen for one lakh population, whereas In our country 

this ratio Is 126:1,00,000 and In developed countries It is 

250 to 500 policemen tor one lakh people. There Is a severe 
manpower crunch in the police force In the country. If 

recruitment of police personnel Is not made at this juncture 
then when would It be done. Hence, this work needs to 
be carried out expeditiously. 

Chldambaram Sir, the Police Act, of 1816 enacted by 
the Brltlsheria needs to be revised. This Is prime time act 

being applied In modem times. Extensive revision and 

amendments are needed In the Act and modem thinking 
should be applied while affecting such changes. I would 

like to say that since terrorism ~s an Intematlonal problem 

an intematlonal legislation needs to be formulated to deal 

with It. The existing laws are not sufficient, therefore, 
Intematlonal legislation should be formulated In view of 

the new context. Further, the judgement with regard to the 

1993 Mumbal blasts has been given after 14 years. A 
limit of one, two or three months should be fixed for 

p8salng of Judgement In such cases. It Is a common 

thing for a case to drag on for 20·25 years In our Judicial 
system, If It pertains to a common man. There Is no time 

limit for disposal of cases. In the matter of civil cues, the 

passage of 35-40 years Is no big deal either. Hence, a 

time limit should be fixed for dl.Jposal of cases related to 
terrorism. 

After the attack on the World Trade Centre, America 

had given a clear message to the rest of the world that 
those who are not opposing terrorism at this Juncture, they 

are not our supporters but supporters of terrorism. I don't 

know If this Govemment can speak In this language or not 

but India should definitely send out a message that today 
I 

we are facing a crisis which could al80 linger other 

countries of the world In future. Therefore, It would be In 

the Interest of the world to support us In such • time of 

crlals. This Is not merely our problem but the problem of 

the whote world. 
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Sir. Pakistan was stunned after the Mumbal attack. 

When India pointed an accusatory finger at Pakistan, 
President lardari and Prime Minister Gilani agreed to send 
lSI Director for discussion to India. But they changed their 

tune after 10lh of December. What is the Important role 

of this organization In Pakistan? After abdicating power, 

former President of Pakistan Parvez Musharraf had said 
that lSI Is the front line of defence in Pakistan and 

weakening its position would not be Justified at any cost. 
He said that this was the most useful organization In 
Pakistan. The very organization which is bent upon to harm 

us is the most Important organization In the eyes of the 

rulers of Pakistan. Therefor, when we talk about lSI, we 

can safely assume that It is directly linked to the Pakistan 

Govemment. 

The seriousness of the matter may be gauged from 
the reply of the Government to a question given yesterday, 

wherein it has been stated that the country had suffered 
22,107 terrorist attacks during 2004 to October 2008 
and the Mumbai attack is not included in this figure. 
Nothing can be more serious than the situation, when the 

innocent people, civilians are killed and there Is no security 
of life. 

Sir, !lnother thing Is that whatever action Is taken it 

18 only after the Incident has already occurred. This Is the 
state of our Intelligence. The Government has also 
accepted that It had intelligence inputs but it could do 

nothing to prevent the incident. The discussion should 

center around the issue that If the Government has 
Information about the possibility of an Incident, what steps 
It takes to prevent It? There is not even a single Incident, 
where the Government could take some effective action 
beforehand to check the incident. All steps are taken after 

occurrence of an Incident. 

The Government had received a report from IB on 21 

December, 2006 which clearly stated that lSI and the 
Pakistani Navy Is training 600 terrorist8. This training was 

being given in three stages and went on for a duration 

of twelve to eighteen rnonths. In March 2007 the Director-

General of coastal security group also admitted to the 

possibility of a attack through sea route. Shri Antony and 

the then Home Mlnl,ter Shri ShivraJ Patil mentioned about 

the possibility of a attack through 8ea route In the Lok 

Sabha in March 2007 and May 2007 respectively. What 

had the Government done In this regard? This is very sad. 

The new Home Mlni8ter has admitted to a lapse on the 

part of the Government. Efforts should be made to prevent 

the recurrence of luch incidents. If we do not learn frorn 

past experience, we cannot expect positive results In 

future. 

I know this Is a vary sensitive matter. It II my belief 

that there Is no problem in the world that cannot be 

resolved through discussion, if, our Intention Is good. I think 

that Pakistan's Intentions are not good. We should take the 

world community Into at large confidence and should make 

efforts to control terrorism without bloodshed. But, I would 

like to urge you that there can' be a temporary solution 

to this problem but not a permanent one unless terrorist 

activities cease from across the border and terrorist camps 
are destroyed. In the current situation, the Government 

should, therefore, find some solution diplomatically so that 

we can control the problem that our country Is facing for 

the last two decades. 

Mr. Deputy Speaker, Sir, on behalf of the Samajwadl 

party I assure the Government that our party Is with 

them. 

SHRI DEVENDRA PRASAD YADAV (JhanJharpur): Mr. 

Deputy Speaker, Sir, terrorism has become a complex 
International problern today. The terrorist attacks on Mumbal 

on 26th November 2008 were not an ordinary attacks. 
These attacks are different from all other terrorist attacks 

that took place In the country recently because going by 
the kind of training Imparted to the terrorists In Pakistan 

and the manner In which our country was attacked It can 

definitely be termed as part of world terrorism. 189 
invaluable lives have been lost In the whole Incident 

including 26 foreign nationals. 2 NSG commandoes and 
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18 brave security personnel including ATS Chief 

Shri Hemant Karkare, Shri Kamte, Shri Salaskar. Even the 
RPF security man Jillu Yadav showed exemplary courage 

with the ordinary rifle and saved 500 people at the station. 

I salute all the brave security men who laid down their lives. 

I salute those brave men be It ATS chief or others for the 

valour they displayed countering the terrorist attack In the 

country. I bow my head and pay homage to the departed 
souls and pray for peace to their souls. 

Mr. Deputy Speaker, Sir, in such an incident, it cannot 

be differentiated whether our own countrymen got killed or 

foreigners or NSG commandoes or brave ATS officials. 

Terrorists did not check who they were killing because they 

have no religion, caste and they Just accomplish their 
mission. 

Hon. Home Minister has just now explained the whole 
situation by making a statement. Today, I also saw the 

leader of OppOSition, who tried to go back to his agenda 

a bit in the end. But, still I would say that his debate was 

of superior level. But, I want to tell the Govemment to be 

careful and Manarashtra State should also be careful. The 
Government has also accepted that there has been 

Intelligence failure. Not only intelligence but there was 
carelessness on the part of Coast Guard too. Where were 

marines patrOlling? How easily the terrorists entered our 

coast and captured the vessel named 'Kuber' and reached 
Mumbai and executed their plan. They accomplished their 

miSSion. There was total lack of coordination be It state 
police, coast guard or marine patrol. I believe that there 

was lack of coordination because the Research and 
Analysis Wing (RAW) had, In Its six reports from September 
to 19th November, hinted at the possibility of suicidal 

attacks through the sea route and also about the attacks 

on Taj hotel and CST station. There was lapse In security 

even after indications and there Is no need to deny It. The 
Government should admit the lapse on Its part. This lapse 

also needs to be Investigated because the State 
Government says that it was not forewarned while the 
Central Government maintains that all indications of a 

possible suicidal attack on TaJ hotel and CST station in 

Mumbai were provided to it through reports. The State 

Government denies it and says that It was not forewarned. 
This coordination itself is a matter of Inquiry and that i8 

why I mentioned it. I had just said that the terrorists do 
not have any religion. Communalism and terrorism, both 

are twin sisters or two sides of the same coin. I, therefore, 

want to say as to how can we face our enemy, the external 

terrorist power, as long as there is no communal harmony 
in the country? We. therefore. will have to resolve in this 

House to remain united. There should to no difference In 

our word and deed. We also need to do some introspection. 

We all and the leaders of the political parties need to do 

Introspection because such an 'important, sensitive and 

international Issue Is being discussed. Our country cannot 

remain united if we will try to divide this country In the 

name of religion. region or language and we cannot be 

fully successful in fighting the external terrorist forces. That 

is why it is of utmost importance that we should be united. 

It is painful to say and I do not want to mention it because 

the discussion is at Its highest level today. But, It Is painful 

to say that patriotism has not stirred any Chief Minister 

in the entire country. Patriotism stirred oniy one CM In the 
whole country whose name I will not mention here. When 

does his patriotism wake up? He offers assistance to the 
widow of the ATS Chief Shri Hemant Karkare after his 

death. The wife of that brave officer was also a brave lady. 

She refused the one crore rupees assistance offered to 

her. What could be more high example of patriotism than 

this? The ATS Chief was a very honest and highly 
dedicated officer who did not discriminate. The manner In 

which Malegaon Incident has been Investigated by him and 

the elements found to be Involved In " have been disturbed. 
I say that the country should not be divided on religions 

lines. The resolution we are going to adopt today will 

succeed only when we do some Introspection. W. ought 

to rise above our parochial attHudes. We will also have to , 
rise above party affiliations as this ISlue concerns the 

whole country and our resolve to combat terrorlsrn In the 

country. This Is a big question and we will have to shed 
our narrow mlndedness. We will have to go beyond party 

politics and explore as to why thi, was allowed to happen. 

" 
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I was very surprised that this Issue was taken up. I never 

wanted the incidents relating to Delhi and Rajasthan 
to be discussed in this context. This issue should not have 
been compared with them. I don't know why hon. leader 

of the Opposition later on started applying this criteria In 

that context. I would have left this Issue here Itself yet I 
would like to make one point here as It is being repeatedly 

said that Azhar Masood is being kept under house 

arrest. Who Is Azhar Masood? He is the same terrorist 
whom a Minister of our country had escorted to Kandhar 

to be set frei. The morale of the terrorists had been 

boosted that day only. Our jawans are laying down their 

lives today because the morale of the terrorists had been 

bolstered that day. The Home Minister is present here In 

the House. We will have to frame a policy after studying 

and reviewing the antl·terrorist laws in force in other 
countries. 

Should we agree to undermine the dignity of our 

country and set a terrorist free after escorting him to 
Kandhar. The same terrorist is again preying upon India 

and spitting venom against our country. 

SHRI KHARBELA SWAIN (Balasore): Yadavji, that 

aircraft had nearly 150 passengers. Should we have 
allowed all of them to die? 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 

It is our duty to protect the civilians but should we 
change the law for this purpose? .. (IntBrruptions) There 

just cannot be any compromise with terrorism or 
terrorists. 

Mr. Deputy Speaker, we should not enter Into any 
agreement with the terrorlst8 ... (lnterruptJons) 

SHRI KHARBELA SWAIN: Should we have let 150 
passengers to die? .. (lnterruptions) 

SHRI DEVENDRA PRASAD YADAV: ...... • 

• .... Expunged 88 ordered by the Chair. 

{English} 

MR. DEPUTY SPEAKER: Nothing should be recorded. 

... (Interruptions) ... • 

[Translation) 

SHRI DEVENDRA PRASAD YADAV: ...... • 

(English] 

MR. DEPUTY SPEAKER: This should be expunged. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Nothing should be recorded. 

.. , (Interruptions)" 

MR. DEPUTY SPEAKER: Nothing should be recorded 
unleS8 I allow It. 

.•. (Interruptions)· 

MR. DEPUTY SPEAKER: Please alt down. Nothing Is 
being recorded. 

. .. (Interruptions)" 

[Translation} 

MR. DEPUTY SPEAKER: Devendrajl, a smooth debate 
was taking place. Please understand the seriousness of 
this. 

... (Interruptions) 

SHf\1 DEVENDRA PRASAD YADAV: Slr,l ~Id not wish 
to discuss these· matters ... (lnterruptlons) 

MR. DEPUTY SPEAKER: Devendraji, Instead of 
looking up, look at me when you speak. 

SHRI DEVENDRA PRASAD YADAV: I will expose all 
your secrets ... (lntBrruptlons) 

• Not recorded . 
..Expunged 88 ordered by the Chair .. 
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(English) 

MR. DEPUTY SPEAKER: Nothing should be 

recorded. 

... (InterruptJol1$)* 

(Trtll1$latlon] 

MR. DEPUTY SPEAKER: Devendraji, look at me when 

you speak. 

... (Interruptions) 

(English) 

MR. DEPUTY SPEAKER: Nothing should be recorded. 

... (Interruptions) ... • 

(TranslatJon) 

MR. DEPUTY SPEAKER: DevendraJi, I am not allowing 

you. None of your statements are going on record. 

... (InterruptlOl1$) .... 

(English] 

PROF. VIJAY KUMAA MALHOT~: LaluJI was present 

in that meeting ... (InterruptJons). "D'e hon. Prime Minister 

was also present In that rneetlng ... (lnterruptlons). 

(TransMtJon) 

Your party leaders were also there In the meeUng in 

which this decision was taken ... (lnterruptlons) 

SHRI DEVENDRA PRASAD YADAV: Allrlght, but it 

should be looked Into serlously ... (lntsrruptJons) 

MR. DEPUTY SPEAKER: Devendrajl, first you listen 

to me. Instead of looking-up, look at me while you apeak. 

We are having a very serious debate, please maintain its 

serlousn8sa. 

.. Not recorded. 

SHRI DEVENDRA PRASAD YADAV: Mr. Deputy 

Speaker, Sir, I am saying this with great regret 

that ... (lnterruptions) 

(English) 

MR. DEPUTY SPEAKER: Please sit down. Nothing Is 

being recorded. 

... (Interruptions) .... 

MR. DEPUTY SPEAKER: I have expunged whatever 

he -has said. 

(Translation) 

Devendrajl, please maintain the serlousne81 0' the 

debate . 

SHAI DEVENDRA PRASAD YADAV: Sir, these 

people do not bring people close to one another, 

the88 people create divisions In the nalion. We bring 

people together. They should not alienate the people ... 

(Interruptions) 

They view a particular community In the country with 

suspicion. I did not want to discuss these 

Isaues ... (lnterruptiOl1$). If they create disturbance their 

leaders would not be able to speak out here 

ellher ... (lnt8rruptlons). Do not take this debate on a wrong 

track. If they spread the communal virus how will the 

country remain united? 

How would we be able to deal with security challenges 

posed by foreign countries If we are not able to ensure 

Inlernal security? Hence, we will have to strengthen 

harmony between all the communities If we want to 

strengthen the Internal security of the country. There Is no 

need to cast doubts on any community. We can 888 that 

even people of minOrity community ar" protesting against' , 

this incident; they are also speaking OC/t against terrorism. 

That is not a problem. The enUre country Is united on this 

Issue. 

• Not recorded. 
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SHRI ANANT GANGA RAM GEETE (Ratnagiri): Un-

doubtedly. 

SHRI DEVENDRA PRASAD YADAV: You are right. But 

you are saying this today. Where were you hiding at that 
time? You have raised a huge Maharashtra Sena. The 
Indian Army demonstrated great courage and valour. You 

did not do anything. You used to raise nationalist slogans. 
I want to say that the country should be kept united. be 
it a Hindu or a Muslim or a Sikh or a Christian. there is 
a need to make a resolution that all of us should be united 

to combat terrorism. We need to make the terrorists bite 
the dust by keeping our social harmony intact. Ours is a 

great country. We can fight against the terrorists 

ourselves and we do not need the help of any other country. 
We do not need to depend on what strategy is being 
formulated in a country or what decision is being taken 
by U.N. Security Council. What we need is to strengthen 
the unity of the country. It is appropriate that we keep on 
making diplomatic efforts. But it Is more needed that we 

take initiative to counter the terrorism. I did not want to 
refer to it but honourable Member has compelled me to 
do so. I want to say that it is essential to have a general 

consensus on terrorism. The political parties need to get 
rid of their trivial interests and make a resolution to combat 

terrorism unitedly. Therefore. we need to be united. 

We have such an example that during the war against 
Pakistan. Captain Abdul Hamid had showed his patriotism 
and nationality by destroying the Pakistani tanks. Indianness. 
nationalism and love for nation run in the blood of every 
citizen beionging to any fraternity of this country. Hence. 

we cannot take divisive view and perceive It differently. 
That is why the persons killed In this attack belonged to 

all the fraternities. The Indians as well as the foreigners 

were among the killed. Apart from that the police and 
security personnel killed in this attack belonged to various 
religions. 

As usual. Pakistani hand is suspected In this C888. We 
have also got conclusive evidence in this regard. I 

want to ssy that the Government must take strict action. 
needed against the terrorists. It can be debated as to what 

decision and action are to be taken against Pakistan. But 
now time has come to take a decisive stand against the 

ongoing terrorist attacks in India. If It happens so. we will 

not have to look to other countries rather we will be able 
to take concrete action on our own. Hence. strong resolve 
and will power are required for taking strict action. We will 
heve to think over it. We need to be united against such 

attacks carried out in Mumbai or elsewhere in the country. 

We have always preferred non-violence even in the 

past. Non-violence has been an Integral part of our national 

policy. But what is the use if we do not throw the outsiders 
who attack our borders or intrude in to our country for this 

purpose. Dr. Lohia had said in 1963 that they had no option 

at that time, they might have options in future. A country. 
which faces threats from within as well as outSide. must 

use its army for its security at right time. We are a sovereign 
country and we do not need other's permission for that. 

If a few Hindus do not understand this fact or argument 
that it Is essential to be at friendly terms with the Muslims 
or the citizens of Pakistan for opposing Pakistan, It should 

be explained to them. 

15.00 hra. 

We need not befriend the bureaucrats. terrorists. 
mujahideens. fidayeens or lSI but we need to befriend the 
people of Pakistan. The people of Pakistan are not against 
us. The terrorists being trained in the camps baaed In 
Pakistan are poisoned in their minds against India and they 
are against India. not the people of Pakistan. Pakistan gains 
strength from the facts of opposition and suppression of 

the Muslims and supporting two nations theory. The 
Govemment should take strict action against the communal 

rioters. We cannot combat terrorism effectively unless we 
strengthen our social harmony. 

At last. I would like to say that there were many 
interruptions during my speech. Therefore. I want to request 

you that if there Is any terrorist camp within our country. 
that must be identified. The Government should Identify 
every camp on priority basis belonging to any religion. 
involved in terrorist activities. That camp, be It 8880Ciated 
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with Abhlnav Sharat or Drama or whatsoever must be 
identified. A nodal Independent agency 10 deal with such 
cuea should be .. t up by coordinating among various 

agencies like CID and local Intelligence unit at State level 

and IB, CBI, Military Intelligence or Director of Revenue, 

Intelligence, RAW, Custom Intelligence, Income Tax 

Surveillance at central level. 

The matter of Including the police In the concurrent 

list should aiM be con.idered for maintaining law and order. 

A trained group of NSG jawans should be stationed In every 

state capital so as to combat the terrorists strongly. 

Necessary staff and Infrastructure for that should be 

provided. 

In the last I would like to mention that the criminal 

and terrorist cases should be treated as time bound and 

disposed at the earliest and only then we will be able to 

counter terrorism. Today we should resolve In the House 
to be unanimous and not to follow different line •. WHh theae 

words, I conclude. 

SHRI MITRASEN YADAV (Falzabad): Mr. Deputy 

Speaker, Sir, I am grat.eful to you for giving me an 

opportunity to speak on this Issue. Sir, terrorism Is an 

In",matlonal problem and every problem should be lOIved 
In the menner In which It occurs. At It Is an International 

problem, we would tty to find Its resolution at International 

level unitedly. We cannot diagnose a dI ..... unl ... we 

get to the root of the dlseue and a dlseue cannot be 
treated unle •• It Is diagnosed. Why terrorism W88 bom, be 

It because of our mistake. or our friends' mistakes or the 
mistake8 of any big nation, but iomewhere mlltake8 have 
been made and that brought terrorlam In to exiltence. If ... 
we look at Afghanistan, we find that the Preeldent of 
Afghanistan had lOught help from Soviet Union for their 
security and due to this America promoted terrorlam In 
Afghanlatan with the help of Pakistan. When AmerIca 
created the problem, It had to face It. I want to say that 

we Ihould aIao ascertain 88 If we ate not making mistake •. 
What Is the reason behind the terrorilt attacka In India? 

The Govemment has not made It clear till date as to why 

the terrorists carryout attacks In India. 

Sir, we had opposed Pakistan during Bangladesh war. 
Is Pakistan taking revenge of that or doing so because of 

Kashmir Issue or communal extremism II giving rise to 

terrorist attacks? Why Pakistan I. abetting the terrorists In 

carrying out terrorists' attacks In India? Our Investigating 
agencies have not any clear Idea In this regard till now. 

until and unle88 you know the exact cause, how thll 

terrorism can be contained. Terrorism II coming to 
existence In one or the other part of our country and that 

Is due to our mistake. Many han. Membars have said In 

the house that we Ihould also focus on our Intemalsecurtty. 

How extremism came to existence In Punjab? I do not want 
to say how extremism went on the rile throughout the 

country, It happened due to Govemmenfl weakn.... A 

price h88 to be paid for following wrong pollclea In order 
to remain In power. Thll August Hou .. had expl'8lHd Its 
grief on terrorist attack in Mumbal and paid homage to the 

personl killed In the attack. How long we will continue to 
pay homage, we will have to find out a IOlutlon to thl. 

menace. 

Sir, we lhould In not be miser pralalng the courage 
of the people Including those killed In the terrorl.t attack 

and the officers who sacrificed their live. In countering the 
terrorists but It has to be admitted that our home 
department 88 well 88 the Home Minlater were not etrlclent 
enough. Our Navy and Coastal management wer. aIIo lax. 

Many things have been admitted. If the Home Minister of 

our country has been replaced, It mean. that the 
Govemment has admitted Ita fault. Our Navy and other 

agencIe. have also admitted their faultl. Today the 
Government .hould aIIo admit that terrorI.m II on the rise 
In the country due to their lnefflclenclel. W. do not have 
proper equlpmenta 88 well 88 mechanism which may be 
helpful In containing terrorl.m. I would like to requnt the 
Home Mlnllter as well 88 the Government to conaIder It 
MrIouIIy. The State Govemments also need to be vigilant. 

Attacka have been carrtet out In Uttar Pradelh, RPF In 

Rampur W88 aItacked In which eight pereon were killed and 
five Injured. The perlGn arrested In thll connection ~ 
4Jlven the detaIII about the planning of Mumbal attack. 
Hil name W88 Fardlm AnIari. He detailed everything and 
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several persons were arrested but the Government did not 

pay much attention to that.. Not only this but there were 

more blasts at many places In Faizabad and Lucknow in 

Decembe.r, 2007 and January, 2008. Thirteen people were 

killed in those bomb blasts. The persons arrested thereafter 

disclosed the names of places wheN terrorism was on the 

rise, persons behind the conspiracy, the targets in India. 

All these facts were reported in the newspapers and 

investigation reports but no action was taken thereon. 

Various facts came to light during the investigation of 

Gorakhpur bomb blast but none of those facts was taken 

seriously. I mean to say that when you do not treat an 

~bviOUS disease, then it is bound to worsen. The 

Government must admit Its fault and· take the responsibility. 

Some people are of the view that Pakistan should be given 

a befitting reply. India and Pakistan both ~88 nuclear 

weapons. The day a war Is started, India will also suffer 

at lOt. This problem cannot be resolved through war. It can 

be resolved only when all the anti-terrorism forces In the 

world which are also present in Pakistan are brought under 

one umbrella and a public pinion Is formed to combat 

terrorism which led to the aaaaaaination of Benazir Bhutto 

and others In Paklaten too. You can do It and you have 

just admitted that the Presidents and Prime Ministers of 

24 nations have called on phone and offered their c0-

operation. When you are getting so much Intematlonal 

support, you should not feel weakened In fight against 

terrorism. Our country Is an example of unity In diversity 

as the people of this country speak different language., 

have different cultures and living styles but all of them are 

with you in this hour of Crisis and even after this If you 

cannot combat terrorism then we cannot call this efficient 
Government. It la right that you have the mandate. Today 

it Is a general feeling in the whole country that the preeent 

Government Is not as active, sincere and alert as II ought 

to be to fight against terrorism and the Government has 

not maintained desired coordination with . the State 

Govemments and In providing support to their organiza-

tions. This is our weaknesa and we are auffering such 

enormous Ioaa of live. and property due to terrorism. 

Efforts are being made to disturb the social harmony and 

political games are being played In the name of terrorism. 

If politics will be played on the Issue of terrorism, then, 

this problem cannot be resolved. If a few political parties 

do so then the whole country will suffer. Terrorist attacks 

have taken place at various places In Uttar Pradesh. The 

U.P. Government combatted terrorism efficiently and made 

arrests on a large scale and busted the conapiracy. One 

and a half lakh posts have been created in police force, 

anti-terrorism squad was set up In the State. Uttar Pradesh 

Government has Initiated a campaign with full force to 

combat terrorism but the U.P. Government is not getting 

the desired support from your side. The information 

furnished by the Uttar Pradesh Government has brought 

all the terrorist activities in the country to light. Hence, I 

request that when the whole country Is unitedly with the 

Government, this Government should combat terrorism with 

full force. This menace should be dealt with utmost sincerity. 

You have admitted that the countries throughout the world 

have promised to stand with you. You showed take them 

along with you. If there are terrorist elements in Pakistan, 

then, the whole world should fight against terrorism with 

the help of a strong intelligence network and success will 

be achieved and our country will win. 

[English} 

SHRI A. KRISHNASWAMY (Srlperumbudur): Sir, I 

welcome the statement made by the hon .. Home Minister, 

Thiru P. Chldambaram, which can be considered 88 

C9mprehenslve, constructive and forward looking. I Join my 
other colleagues and friends who preceded me In 

condemning these dastardly acts of terrorism and 

commending the role of securtty forces. 

There Is no doubt that the country should be one in 

fighting against the acts of terrorism and defeat the 

nefarloul tendencies of the people who are out to weaken 

our country, India, as emerging global foroe. 

Today, we saw that our Opposition Leader, AdvaniJI 
registered his valuable points in this House that we should 

be united at this juncture. Whenever he speaks, he always 
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speaks about religion-Hindu and Muslim. But today he 
spoke that terrorism Is one of the other religions that we 

should fight against. I welcome Advanl}l's speech also. 

Our leader, Dr. Kalalgnar has also condemned theee 
terrorist attacks and paid homage to the martyrs and 

commended the exemplary role of the aecurtty persons and 

other paramilitary fol'C8l In their fight against terrorlata, and 
also he had written letter to the Prime Minister In this 

connection. 

Sir, I stand here to condemn the moat horrendous 

attacks at .. veral places Including Taj Hotel, Oberol Hotel 

and Narlman House In Mumbal on 26" Nov.mber which 
were repulsed by our Police, security forces, Naval 

Commandos and the NSGs .... (Intflnuptlons) 

[T""""tJon] 

. THE MINISTER OF RAILWAYS (SHAI LALU PRASAD): 

Sir, Vljay Kumar MalhotraJI mentioned my name and the 

. hon. Prime Minister's name amongst the I.aders who w.re 

present In the all party meeting In which It was decided 
to send the t.rrorlsts to Kandhar ... (lnte~) 

PROF. VIJAY KUMAR MALHOTRA (South Deihl): I can 
say with full confidence the Manrnohan Singhjl and Lalujl 

both w.re there. Th. leaders of all parties w.re present 

in the meeting In which the said declalon was 

taken ..• (lntelTUptIons) 

SHRI LALU PRASAD: Please show me the proof. You 

are wrong ... (IntfltnJptlons) You have loat because of making 

false statement. .. (lntfllTUptlons) 

PROF. VIJAY KUMAR MALHOTRA: I wu pr8l8l'rtln 

that meeting aIongwtth you. The steps to be taken by the 

Prime Minister were decided ther •... (lntenuptionl) 

SHRI LALU PRASAD: I don't participate In such 

declslons ... (lntelTUptIons) 

[English] 

Sir, he is misquoting my name. 

[Translation] 

PROF. VIJAY KUMAR MALHOTRA: I will give the 

list of namet. It haa the namea of Manmohan Singhjl, 

Mulayam SlnghJI and It contains your name as 
well ... (IntenuptJons) 

SHRI LALU PRASAD: I don't' participate In such 
decisions ... (InterruptJons) 

PROF. VIJAY KUMAR MALHOTRA: All the leaders 

were present there ... (lnterruptlorw) 

SHRI LALU PRASAD: No. 

. 
PROF. VIJAY KUMAR MALHOTRA: How can you deny 

It? 

SHRI LALU PRASAD: Only you can do such a 

thing ... (Interruptions) 

[English} . 

MR. DEPUTY SPEAKER : Shrl Krlahnaawamy may 

continue. 

SHRI A. KRISHNASWAMY : Sir, In the bomb bluts 

and attacks on 26th November by t.rrorista, unfortunately, 

164 people were killed and ameng th.m 28 wer. foreign 

nationals. No worda are strong .nough to condemn the .. 

ghutly incidents. W. pay our humble homage to Major 

Sandeep Unnlklrhsnan of NSG who made a supreme 

sacrifice while confronting the terrorists. W. also pay our 

respeclful homage to the then Chief of Anti· T .rrorlst Squad 

and his oth.r officers who had laid down their lives In their 

act of bravery for the aakeof the country. We salute the 

brave soldiers and offIoers who have become martyrs while 

fighting against the terrortata and while saving and 
evacuating the Innocent civfliana and foreign nationals who . 

had been taken u hostage at various places In Mumbai. 

W. convey our condolences to the famlU.. of the 

bereaved. W. a110 .xprea our heartfelt condolence. to 

the famillea of thole vIctimI including foreign nationals who 

were merclleuly killed by the terrorlata. 
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Sir, I would request the Govemment to face the 

challenge posed by ~ese terroris" relOlutely and also urge 

upon the Government to strengthen the Intelligence. 

gathering mechanism both at the State and the Central 

level so that timely action can be taken by the respective 

security agencies. I appreciate the decision of the 

Government to raise India Reserve Battalions In a number 

of States with financial assistance from the Central 

Government. Similarly, special task force or outfits on the 

lines of NSG should be set up in all the States under the 

centrol of the State Govemment wHh the financial 

assistance from the Centre to deal with such menace 

effectively in future. I also welcome the proposal of setting 

up of training schools for training the commando units of 

the State police' forces In various States. Modernisation of 

police force In various States Is also a very important 

component as the National Police Commiaaion h81 

emphasised this point. 

Sir, auch a large-scale attack by terrorlata cannot be 

tackled by the State Governments; wherever It happens 

It cannot be tackled by the State Police because the State 

Police loo!t& after the law and order probiems and other 

small offences. To augment and reinforce the antl-terrorlat 

squad forces, the oentre should extend the help and 

aasistance with Naval Commandos, NSG etc. But, at the 

same time, whatever measures are taken by the Central 

Government to strengthen the internal security and antl-

terror. steps, they should keep In mind that the rights and 

jurisdiction of the State Government .hould not be Infringed 

upon. 

Sir, of'fore I conclude I would like to say that I have 

got a SMS meaaage from one of the cltlzenafrom the State 
of Tamil Nadu. The message Is : MAn Olympic shooter, a 

sportsman gets AI. three crore; but a real shooter die. 

fighting against the terrorists and hla family gets only AI. 

five lakh from the Govemmenr. Thle Ie the SMS that I 

got. A real shooter got Rs. five Jakh only but a shooter 

in the sports got Rs. three crore. The reward and award 

should be Increased for the families of those who laid their 

IIv... It should be done. 

Sir, at the end, I would support the proposed 

Reao/ution which might be brought before the House for 

paSSing unanimously condemning the acts of terrorism and 

giving a· clear signal to the world community that India Is 

one and any attempt to weaken the unity and Integrity of 

the country will not be tolerated. 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Deputy 

Speaker, Sir, I appreciate the speeches given by 

Chidambaram Saheb and Pranab Mukhe~ee Saheb. Shrl 

Pranab Mukhe~ee had adopted a strong and strict tone 

while touching various iaaues In his speech and many a 

time I felt that this speech was being made by our party 

member. There were so many similarities in it with the 

position taken by us. 

Sir, the Mumbal attack is not only a matter of sorrow 

for the entire country but alao a matter of national shame. 

Chidambaram Saheb apologized for it, Shrl Shivraj Patil 

had to resign, the Chief Minister and the Deputy Chief 

Minister of Maharashtra had to resign. This is not an 

ordinary Incident. Lakhs of people gathered there, lit 

candlei and used abusive language of a IOrt against a/l 

politician •. Undoubtedly, the country Is angry. It allO needs 

to be conaldered whether this was a sudden attack. 

PranabJI said that this attack was carried out in a systematic 

manner, through a conspiracy. It was ailO said that when 

Pakistan found Itae/f unable to defeat india in four wars 

and nlnety-one thousand of Ita soldiers were taken as 

prisoners of war,lt decided to change Ita strategy. It decided 

to give India a thousand cutl and make It 'bleed 10 

profusely that It would succumb to Ita InJurieS. Thereafter, 

terrorism was fostered and funded there aa part of a State 

policy. T errorlat attack. were canted-out 81 part of thle 

policy. The House should not get dMded on this illue. It 

18 true that the House should act unitedly on this lsaue. 

h Ie true that the House should act unttedly on this laaue. 

. But I would like to remind the House that earlier also, it 
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has passed two resolutions unanimously. One proposal 

was passed during the war with China. When the war wal 

going on, Shrl Jawahar La! Nehru had moved resolution 

In the House In which It was atated clearly that India would 

not sit quietly ~II It won back every Inch of the ground Iolt 

to China. What happened to this resolution? The members 

stood to pass a unanimous resolution In both the Houses 

but that proposal Is nowhere In sight now. Forty thousand 

miles of our land 18 In the hands of China. We have simply 

been holding endle. talks with It. 

The other resolution passed in this House was 

regarding Pakistan. When such an Incident occurred Shrl 

Narsimha Raoji had moved the re80lution about Pakistan 

In the House. It stated the intent to fulfil the one objective 

that remained before India, that Is take back Pakistan 

occupied Kashmir. It stated that the entire country resolves 

to get back that land. Today no one talks of getting that 

land back. That is why I wonder what Is going to happen 

to this resolution. 

The Mumbal attack happened and the Home Minister 

reSigned. What Is the guarantee that such an attack will 

not take place again? Can anyone give the assurance that 

Pakistan would not carry-out another such attack. Also, no 

plan of action has been spelt out either In the proposal 

or by the govemment In the event of such an Incident taking 

place again. I am ,mentioning these ISlues because the 

wamlng of such an attack was given not once but many 

times. My friends have also said here that just prior to the 

attack on 26 November, Shrl Shivraj Patil had Slid on 22 

November:-

[English] 

.... to control terrorism In the hinterland, we have 

to 888 that infiltration of terrorists from other countrJea 

does not take place through the sea-routes and 
" through the borders between India and friendly 

countries. The coast line alIo has to be guarded 

through Navy, CoaIt Guard and CoaataJ Police. The 
SpecIal Force and CID shoUld identify the persons, 

etc ..... 

[Translation] 

He said thle four clava ago before thle Incident 

occurred. On 13 November 2008, 13 clava before this, hon. 
Prime Minister was saying that:-

[English] 

"Terrorism Ind threats from the sea continue to 

challenge the authority of the State.' 

[TranslstJon] , 

This wamlng about attack from sea-route was given 

atleast 15 times before this. Pakistani nationals arrive there 

from the Lakahadweep route, set' up their bases and then 

operate from the .... Only a Guard and an Inspector has 

been deployed there In the name of I8OUrity. 

Mr. Deputy Speaker, Sir, It was said thai the owner 

of the Taj hotel was wamed about the attack on Taj. Our 

friend was saying that the person arrested In Rarnpur had 

said that Taj hotel will be attacked. Security arrangements 

were made at Taj hotel for seven clava after which security 

was removed. Our friend was mentioning ATF and other 

things which I do not want to delve Into. I want to ask 

as to ~ no attention was paid to there wamlng signals 

and why wasn't any follow up action taken In this regard? 

11'Ie revamp and strengthening of the Coast Guard has 

been going on since 2005 but no coast Guard Police 

Station has yet been Ht up till 2008. Funds should have 

been earmarked for setting up the Coast Guard Police 

Station which the Govemment has not done. Coast Guard 

Ie blaming the Navy, Naval Chief Is blaming the RAW Chief 

who, In tum, Ie blaming the Home MInister. It Ie just like 

a civil war taking place. There Is need to think as to where 

we went wrong. The Govemment has said that all these 

things will be analysed. No official has received Information • 

so far. RAW Ie saying to have paaaed the Information to 

the Home Mlnleter, Horne Minister sava Information was 

paaed onto the Navy which says It had Infonned the 

~ Gowmment. Thus, everyone 18 saying that 

they had Infonned other but for how long' has this been 
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going on? It is clear that It Is not a question of a single 

day. It has been going on for many days. I have aaid all 

this because there is a wave of anger In the entire country 

and you have presented this motion because of this wave. 

In this motion, you have mentioned that. 

[English} 

·'ndla shall not cease her efforts until the terrorists and 

those who have trained, funded and abetted them are 

exposed and brought to justice.· 

[TranslstJon} 

People were asking for the terrorists to be blown to 

pieces but I would like to ask the hon. Home Minister as 

to what he means by saying. 

[English} 

·We will bring them to justice.· 

[Translation} 

All the courts, right from the lower to the higher, have 

awarded capital punishment to Anal who had attacked the 

Partlament but the Govemment has not executed sentence 

for the last four years. Why? This Incident took place seven 

yea,.. ago and the Supreme Court pronounced capital 

punishment in 2005. If a terrorist Is made to feel that first 

of all he would not be captured and If at all, he Is captured 

then he Is not likely to be convicted and If somehow his 

conviction takes place, the punishment order is least likely 

to be executed then. 

[English} 

Where Is the will? 

[Translation} 

You are saying that attacking Pakistan Is not the 

solution for weeding out terrorism. If that Is not the solution 

then what else is the solution? File pertaining to mercy 

petition has not been cleared for six years. Even though 

the terrorist was arrested and awarded capital punishment. 

Is this the way to deal with terrortsm? I am referring to 

it because an encounter took place at Batla HOU88 recently. 

Police had all the information about It. Inspector Mooichand 

Sharma achieved matryroom but even his integrity Is being 

questioned. It was your own police and not Gujarat police 

which had raided the area where Mooichand Sharma got 

killed. Two persons were also arrested In that encounter. 

A day after, blasts took place In Mehraull. How long such 

Incidents will go on? The language used In the statement 

here that we are with you Is used by your leader. What 

is the answer to this question that. 

[English} 

·'ndla shall firmly counter all evil designs against the 

unity, sovereignty and total Integrity ... • 

[Translation} 

. With the exception of Iraq, India Is the most terrorism 

affected country in the wortd but even then you are saying 

that war with Pakistan will not be proper. Then, how are 

you going to deal with terrorism? What could be more 

shameful that there Is no law In India. 

India Is the only unfortunate country where more than 

80,000 people have lost there lives due to terrorism and 

this number is more than double the number our troops 

and jawans of para military forces that have been killed 

in four wars with Pakistan. We have raised this point very 

strongly. We pay homage to the martyrs who have laid 

down their lives while fighting terrorists. It la said that our 

jawans were fighting with 303 rifles while the terrorists had 

AK·47 rifles. Why did not we provide AK·47 rifles to our 

jawans? Why did not we provide ail the facilities to our 

jawana, Coast Guard and other? Why no allocation was 

made to meet these demands In the budget of Home 

Ministry? We had this Information for the last three years 

that there isa likelihood of attack from aea route. During 

the last three years the wamlng of attack from 88a route 

was repeated, at least, twenty times. Advaniji had quoted 
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it Just now. It Is clearly written in the 2006 statement of 

. ShlvraJ PatllJi that India will be attacked through sea route. 

Why was not step taken to preempt this threat. Is pasalng 

motion instead of taking concrete steps to combat terrorism 

the right approach? If you do not want POTA then make 

some Chidambaram law or RaJlv Gandhi Anti terrorism law. 

Let there be, atleut, some anti terrorism law In the country. 

There is only such law in England which they have named 

as the Patriotic law. That law Is more stringent than our 

law. 

A question is raised here about violation of human 

rights. Violation of human rights applies to human beings 

and not to monsters. The entire House is expressing anger 

against the terrorists who killed even the women and 

children but Is there any law against them? It is written 

here that the terrorists have access to unlimited funds and 

resources. They can buy people from that money, they can 

buy a vehicle, can come by sea-route and bring boats, they 

can do everything. Their Govemment is also supporting 

them. Pranabji has stated that they are non-state actors. 

Where have they come from? Have they come from 

heaven? Are they not from Pakistan? If Pakistan Is given 

a wamlng then they change their base from one place to 
another. They have a lot of money. Where is the law to 

catch them? There can not be a bigger failure than having 

no laws against terrorism. This is like providing shelter to 

the terrorists ad to support them. They have not mentioned 

that they are going to enact a hard anti-terrorism law which 

can Instill some fear In the minds of terrorists. The terrorlsta 

are fearl888 whereas the people and the entire country is 

terrorized. A few daye before It was published that DeIhl 

Is on target. Yesterday a minor Incident took place in Deihl 

and the entire city got shaken, people were calling each 

other. Somebody had placed some item over there. This 

terrorized the entire Delhi. Thla time ~Ie did not go to 
see Ram Ula and Ourga Puja. DeIhl Ia terrorized and 80 

is the entire country. The Govemment says that It Ia going 

to put up a strong fight against them. Our leader has 
assured them of our support If they take any steps. At least 

they have to take some action, like bringing POTA, and 

we will support them. They should punish the terroriata and 

we will support them. They take strict action against 

Pakistan and we will support them, but we will not support 

them If they let off the terrorists for vote bank politics, or 

do not take any action against them and allow terrorism 

to grow. 

Narayanan Saheb has said. 

[Eng/Ish} 

"There are 800 modules In India being funded by ISIO • 

[Translation} 

He must be knowing It and then only he would have 

mentioned that to you. You should smash those 800 

modules. We will stand by you If you smash those 800 

modules. Take any concrete step against Pakistan. We will 

support you, the nation will support you, but It will not be 

possible to support you If you do not take any steps. 

However this Ia not acceptable that let the sea coast 

unguarded open and infiltrators are allowed entry through 

Bangladesh and the freedom to wave Pakistani flag In 

Assam and still no action Is taken against them. Hon'ble 

Minister of Home Affairs, should It not be asked from you 

u to why no action wu taken against the people who 

waved Pakistani flags in Assam and killed 150 people while 

doing ao. Thia ghastly incident was telecast on television 

but no action was taken. No action is taken when Pakistani 

flags are waved in Kashmir. It is not possible if the 

Govemment e~ support without taking any action 

against Bangladesh or Pakistan or any other centre, 

Terrorism la not going to be countered by rhetoric and 

paper resolutions only. Therefore, I would like to tell you 

that the entire country is supporting you right now. This 

Is the time you took strong action. It was ,aid here only 

that It can not be so. How are we going to deal with it 

If we do not adopt the policy of giving a befitting reply 

to them by retaliating through taking even more atringent 

action against terrorists. We have to do something. There 

Ia no mention about that. This is a resolution-we pass a 

reaolutlon here that we will never allow terrorism to become 

aucceaaful. Such resolutions have been passed a number 
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of times and as I have told you, a resolution was paaaed 

at the time of war against China, a resolution waa paued 
regarding Pakistan, but the world forgets all tho8e 
resolutions later. Are you ready to take the responsibility 

of the next incident If It ever takes place? Will we keep 

changing the Home Ministers after every such Incident. 

There has to be a collective responsibility for this. The 

Home Minister Is npt responslbl~ for all the things but at 

this moment we have not said so. Advanl jl did not say 

that the whole of the Govemment should have come down. 
, ! 

But, presently the condition In which you are working, there 

must be a talk to at least bring back POT A and to enact 

an Anti-Terror-Law. We also want that there should be a 

Federal Ifllvestigation Agency but what purpose will It serve 

without any Law? If a Federal Agency has to merely 

maintain Law and Order and catch some thief or dacolt 

and there Is no law for that then it Is a state subject. Why 

would any state agree? You must constitute a Federal 

Agency. There should be a strong Law behind that. We 

will be extremely happy if we have a law like England and 

America and we will fully support such Federal Agency 

provided it has some stringent law to check terrorism. 

Today, unfortunately, patriotism, patriot or nationalism have 

become like slangs. If some one talks about nationalism 

or patriotism, he is branded as communal, and such talk 

are termed as communal talk. I would like to request the 

hon'ble Home Minister that we have extended full support 

to them, the entire House a,!d the country Is supporting 

them. You should take some strict action and the action 

should be such that terrorism can be checked thereafter. 

It should not happen that another incident takes place and 

we have to pass another similar resolution. With these 

words, I extend my support to this proposal. 

SHAI ANANT GANGAAAM GEETE (Ratnaglri): Mr. 

Deputy Speaker, Sir, India is the largest democracy of the 

world and being a democratic country, we have accepted 

the democratic norms here. Existence 0' ruling party and 

opposition party Is quite natural In this type of system. In 

this· democratic set up, where we come to power through 

elections, It is natural to have election-ialues. In a 

democracy, when an election Issue arises, It la likely to 

create disputes and difference of opinions. Thara why, we 
are seen fighting against each other In this House too and 
It has happened on several occasions. Often, we accuse 

each other. There are several Issues on which we have 

different views and 80, we accuse each other, but deaplte 

that, the history of our country shows that whenever our 

country has been attacked, we have got united to defend 

our country overlooking our difference of opinions, disputes 

and politics. Whichever party has been In power at those 

times, we have got united. This has been our history and 

the same Is being repeated today In this House. 

Mr. Deputy Speaker, Sir, Advaniji started this debate 

In the right perspective. Yesterday, this House paid tributes 

to the people who were martyred during the Mumbal 

terrorist attacks, be they police officers, police staff, N.S.G 

Commandos or other officials who fought against terrorists 

risking their own lives be they our own citizens. This 

operation continued for 60 hours and then our N.S.G. and 

police forces succeeded. We are proud of these heros. This 

House and the entire country has paid homage to them. 

SM Advanlji has mentioned that a media person had asked 

a commando about his feelings after completion of anti-

terrorist operation. I would like to repeat his reply, here. That 

NSG commando replied that we have the courage and the 

strength to counter any attack on us. We are strong enough 

to defeat our enemies. However, his reply gives another 

Inference that our defence forces, NSG and police are 

capable, only political courage Is reqUired. The lack 0' 
political wi!l Is a .maJor weakness today. We are unable to 

take right decisions. Unfortunately, political will required to 

take stringent action against terrorism Is missing. That Is 

why people of our country have resentment against us. 

They are expressing their anger against the politicians by 

sending SMSs. They have started feeling that politicians 

are Incapable to check and combat terrorism. People 

serosa the country have 8uch resentment. We have aeen 

the anger and resentment among more than 2 lakh people 

who had gone there to pay homage without having any 

political support and have read about It in newspapers too. 



809 D8CuaJon under AGAAHAYANA 20. 1930 (&AKA) Rule 193 610 

Mr. Deputy. Speaker. Sir, I would thank the hon'ble 
Minister of Home Affairs for at laut owning the 
responsibility of It. I remember that in all other I8rrortat 
attacks, be it In Mumbal trains In July, In Jalpur, thereafter, 

In Delhi, every time when diSCU88lons were held on theM 
incidents. then the Minister of Home Analra did not 

admit the failure of either the Government or the lB. After 

the Mumbai attack, the Home Minister for the first time 
admitted that It was the failure on the part of the 
Govemment and the I.B. Thll time, he p8l'1Onally vialted 

Mumbal and apologised for the Govemment's faOUre to curb 

terrorism. 

Mr. Deputy Speaker, Sir, It is not the question of 

seeking apology only. It is his greatness that he owned 

up the responsibility. I would like to mention one more thing 

about him. In 'his statement given In the morning he has 
mentioned to bring two BIlls In the House. He afIo 
mentioned that the terrorists are receiving funds from Saudi 
Arabia and Pakistan's Intelligence Service. lSI II providing 

Intelligence for carrying out terrorist activities. We require 

very tough laws to combat at both fronts. That Is why he 

intends to these two Bills and Is seeking support from the 
House to pass these BUls in this session Itself. I would 
like to assure him that the House would definitely support 

any step or any Bill which would be brought to ensure the 
setety of the country. There Is no point for ~ither going 
againet such BIHs or making It a political Issue. There Is 

no question of playing politics In this regard. 

Sir. in the morning, Prof. Vijay Kumar Malhotra was 

mentioning about POT A in his speech. I would not like to 

divert the discussion, rather, I would like to continua my 
speech In the direction set by Shrl l.K. Advanl while 
Initiating the debate. I would like to state that stringent la .. 
are required to deal with terrorism. The Govemment should 
muster all the courage to enact a stringent law to check 
the funding and intelligence support being provided to 

terrorists by Saudi Arabia and lSI respectively to cany out 

terrorist activities In our country. 

Mr. Deputy Speaker. Sir. at present the country Is 

under the constant threat of terrorism. There Is anger 

among the people and giving voice to that anger when 

one of the membera suggested that we should attack 

Pakistan, this House got Immediately a divided opinion on 

It. Our Minister of External Analra and leader of the House 

denied It at once stating that attacking Pakistan Is not a 

solution. Thereafter several other Membera also expre88ed 

similar views that attacking Pakistan is not a solution to 

check terrorism. 

SIr., leave aside the Issue of attack. Today. the. Today, 

the people of the country want the Gpvernment to at least 

show the courage to convey the message that India will 

snap aU relations with Pakistan if Pakistan does not stop 

to aid and abate terrorism and take appropriate steps to 

curb It. Our Govemment needs to convey this and snap 

all relations with Pakistan. Our Ministers of Home Analrs 

and Extemal Affatra are stating that the roots of Mumbai 

attacks are in Pakistan and the President of Pakistan is 

also admitting that Mumbai attackers are Pakistani 

nationals. You must have read or heard the statemant of 

Pakistani President Shri Jardari. Though he Is admitting that 

terrorists are Pakistani natlonall. he Ie also Slating that 

Pakletan has no link with them. At the end of his statement, 

the President of Pakistan, warned us In a way by saying 

that Paklatan was fully prepared to counter any attack by 

India on thls Issue. What does It mean? Hence. firat of 

all the Government should take a decision to sever all 
retatlona with Pakistan. Such a resolution should have been 

brought In the House today Itself and the opinion of the 

House should have been taken over It. 

Yesterday. I read a statement of our famous 'Gazal' 

linger Jaliit Singh In a newspaper. He has stated that 
Pakiltan flm senda AK-47 machine gunl and then 

Harmonium. He is a Gazal Singer and Gazal Singers are 

always very sentimental and peage loving and do not 

believe In violence. But even the Gazal singer of our 
• 

country was constained &0 give such a 8tatement. From' 

now onwards, we ahouJd not allow Pakistani artilts In our 

country. When a gazel singer of our country has given an 

opinlCN'l _~which ~ w.e need to take, "then we 
hardly naed""opinion .'....,e else. 
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Today, the common people of the country are of the 

view that we should sever all relations with Pakistan. The 

day we will do this, it would be a big jolt to terrorism. Only 

then It would be proved that India has firmly stood up to 

fight against terrorism. Attacking terrorist training centres 

in Pakistan occupied Kashmir is not immediately required. 

First of all, we should sever all relations with Pakistan. We 

do not need any 'Samajhauta Express' or any bus commute 

from here. This is not an issue of agreement. Pakistan has 

always betrayed the hand of friendship extended by us. 

I would like to thank the Govemment for making the 

statement that this attack is not on Mumbal alone, rather, 

it is on the whole nation. For the first time, we have realized 

that the attack on Mumbal Is attack on India. For the past 

many years, Pakistan is aware of the fact that It cannot 

defeat us in declared war. That is why, it has chosen the 

path of terrorism. Proxy war by way of terrorism has been 

launched against India. They are saying that Lashker-e 

Taiba is carrying out such attacks and they have no 

connection with them. But In a way, It Is an undeclared 

war against our country. If we really want to combat and 

curb terrorism, a message should be conveyed that it is 

not just a terrorist attack but it Is a war being waged against 

us by Pakistan and it should be countered on a war footing. 

At least we should make such a statement. Otherwise It 

would be difficult to fight terrorism. 

Something was found In Connaught place yesterday 

night and by 11 0' clock a breaking news was reported 

in the 'Aaj tak' that RDX some explosives meant for 

terrorism was found there. The entire Deihl could not sleep 

on that night due to this news. What Is our situation today? 

We are a sovereign country with a population of more than 

hundred crores. We have got our defence forces capable 

to defend our borders and take on any of the forces of 
the world, our navy Is equally competent and our police 

forces are too capable to ensure Intemal security, the only 

thing lacking Is the political will. The country Ie weak In 

terms of political will. Now the time has come when we 
should strengthen and express a strong political wHI to take 

on Paklatan for promoting terrorism. Two days back 

CondoIeeza Rice visited our country and rebuked Pakistan. 

She made a statement during her Pakistan visit also. After 

retumlng to America, ahe again threatened Pakistan that 

America could attack Pakiatan If It falls to close the terrorist 

camps running In Pakistan occupied Kashmir. The US 

Secretary of State can threaten Pakistan. Shrl Advanljl has 

stated that we should fight terrorism on our own and should 

show the world that no compromise can be made for the 

safety of the country no matter what steps we will have 

to take In this regard. The House as well as the entire 

nation would support the steps taken by the Govemment 

in this regard. 

(English) 

SHRI BRAJA KISHORE TRIPATHY (Purl): Mr. Deputy 

Speaker, Sir there is no word to narrate the incidents of 

terror of Mumbal cam~ge. 

Sir, It is reported In the statement of the hon. Minister 

of Home Affairs that about 164 persons (civilians and 

security personnel) lost their lives and 308 persons were 

Injured. Among the civilians killed were 26 foreigners 

belonging to many nationalities. 

Sir, at the outset, I would like to pay my homage 

and respect to th~ families, the Innocent civilians who 

were killed and the brave security personnel who laid 

down their lives in order to save the lives of many 

others. 

Sir, now the country has coped with the aftermath of 

the horrors of Mumbal. One genuine cause of satisfaction 

must be that our countrymen of all religions have shown 

that they are united and It Is most satisfying that they have 

expressed their anger and determination. But I wonder 

whether thll was really a terrorist attack or something 

more? Hon. Leader of the Opposition, Shrl Advanl, hu 

narrated the detalle. I think this event was looking a lot 

more like a Classical Special Forces or Commando style· 

raid that It did like any terrorists attack that we had IHn 

earlier. 
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Sir, I believe that the hijacking a fishing vessel, 

Infiltrating via the sea, via Inflatable boat, launching 

diversionary attacks, designed to pool the first responders 

out of the way of the subsequent follow on groups that 

struck Chatrapatl Shivajl Terminal, the Oberei, the Taj 

Mahal, the Nariman Centre and the equipment the terrorists 

carried and their attire were all In the vein of a covert 

special-forces raid, rather than a traditional terrorist attack. 

Hence there is a little doubt that this was sponsored 

and planned with State support. Hon'ble Prime Minister 

and han. Minister of External Affairs have already told the 

nation that the Government has In possession of clear and 

incontrovertible proof. 

16.00 hr •• 

They have already told the nation. They have told the 

nation that the Government is In possession of clear and 
incontrovertible proof that Lashkar-e-Toiba had carried out 

the attacks and the group's leaders were trained and 

supported by Pakistan's lSI. 

Even, In the recent past, in the last August, 2008, a 

piece of evidence also surfaced after the bombing of the 

Indian Embassy in Kabul when the USA intercepted the 

communications between Pakistani Intelligence officers and 

the militants who carried out the attacks. So, there Is ample 

proof that all these attacks are being planned and 

supported by Pakistan'S lSI. 

Lashkar-e-Toiba , a terrorist organisation that Is listed 

In the UN Security Council Resolution 1267 and Is banned 

in Pakistan and now functioning In different names. It Is 
now needed that India should build International pressure 

on Pakistan to hand-over those who masterminded the 

Mumbai terror attack by going to the United Nations 
Security Council under Resolution 1373, adopted In 

Septenlber, 2001 by the UN Security Council, which Is a 

counter-terrorism measure that mandates member-coun-

tries of the UN to initiate steps to curb terrorist activities. 

Since 2001, although this Resolution 1373 has been 

adopted by the UN Security Council, nothing has been 

done. Pakistan is going ahead with terrorist activities. The 

entire thing is planned and supported by the Pakistan 

Government. Although the terrorist outfits In the 

banned organisation are banned in Pakistan, they are 

functioning In different names: they are being funded but 

nothing has been done. The Security Council Is just silently 

observing all these things by just passing the Resolution 

1373. 

The challenge before India Is to respond to the terror 

attack in an intelligent and peaceful way. India should make 

a case for approaching the international forum persuasively 

and democratically through the powerful instrument of 

Resolution 1373. This will expose India's diplomatic and 

political capabilities. It would be tested In the coming days. 

It would show how this Government Is successful In the 

international forum to pursue and to utilise the Instrument 

of 1373 which has been adopted by the UN Security 

Council. That will be a test for this Government how It Is 

capable of pursuing It In the international forum. 

In the matter of administration and maintenance of 

internal security too, which Is the constitutional obligation 

of this Government under Article 355 of the Constitution, 

the capability of this Government is reflected with stories 

of failures. 

In fact, India has since 2004 lost more lives to terrorist 

Incidents that is equal to all the lives lost In the world put 

together, after Iraq. They should know this. Whatever 

terrorist attack it may be, the people and the civilians were 

killed. They are equal to the people suffered in the world 

after Iraq. More than 75000 Indian citizens, both civilian 

and security personnel, have lost their lives In the last two 

decades in terrorist attack. Even in the war, we have not 

lost so many people. In the last 20 years, the country has 

lost more than 75,000 Citizens Including security personnel. • 

Hence an attack by terrorists on Indian citizens Is an attack 

on India. We should consider it in that spirit. This attack 

Is. not on Mumbal alone. The attack Is on India and this 

terrorist attack Is not just a simple attack. They are 

declaring war against India. 
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So, we should be prepared to face theae terrorists and 

we should see how terrorism can be wiped out completely 

in our country. During the rule of the UPA Govemment 

of more than 4 years, there have been 7,000 casualties 

In terrorist incidents and there have been 25,000 terrorist 

incidents that took place in the country according to the 

latest data available with the Union Home Ministry. This 

figure of 7,000 casualties in the course of 4 Y.I years does 

not include the number of people died in the Mumbal 

attack. 

Sir, we need a strong political will to deal with 

terrorism. Many hon. Members have referred to It and 

so I do not want to go Into details. This Govemment 

lacks the political wlU to combat terrorism and without a 

strong political wlH It la not poastble to fight against 

terrorism. 

The terrorist attack of 26th November, 2008 in Mumba! 

is to India what 9th September, 2001 was to the USA. But 

in the USA, In the laat 7 years, there has not been a single 

terrorist·reIated i.,adenl In the aftermath of 9th September, 

2001 attack, the 88CUrity ecenario UnderweFlt a sea change 

In the USA. Can India respond to the menace of terrorlam 

like the USA? The Home Minister has leamt many things 

from the USA and now we shall have to learn many things 

from the USA to combat terrorism In our country. Mr. 

Minister can you implement the security arrangements of 

the USA in our country? 

So, what needa to be don. to prevent repeat of such 

attacks in our country? I would like to give answer to this 

quedon In the form of some suggeatlon8. I would auggest 
that an urgent meeting of all the I8OIor oIfIcIaIa of the 

coutaI States, Navy, and Coast Guard has to be convened 

by the Central Government to chalk out a comprehensive 

strategy for coastal security. Mr. Home Minister, are you 

prepared for a single window approach? A single window 

approach modelled on what is available In the USA Is 

required to deal with terrorism. They have a Department 

of Homeland Security and they have a single window 

approach. Can you &teo do It In the same way in our 

country? 

Then, a strong anti·terror legislation ia required with 

dedicated fast track anti·terror courts; only legislation will 

not suffice; there is a need also to have fast track anti-

terror courts to decide the cases quickly. Otherwise, the 

cases will linger on for years together in ordinary courts. 

Then, legislation is also necessary for permitting the Indian 

Navy and the Coast Guard to stop and search suspected 

merchant ships before they enter Indian harbours. At 

present we do not have any such l&glliation for that. Some 

hon. Members have referred that our Navy was not able 

to do anything because such ships operate within the 

Pakistani territorial waters. So, legislation Is required for 

this purpose. 

Then, the Govemment should allO enhance the 

atrength of the Navy, Coast Guard, Marine Police and 

Intelligence Agenctea. As the Home Minister said, there Is 

shortage of manpower. Then, security of all the 13 mega 

ports must be handed over to the Navy. This is my request 

to the Govemment. Then, the security of 38 minor ports 

mUlt be handed over to the Coast Guard. Can the hon. 

Home Mlnlater consider thie proposal? In addition, a single 

window National Marine Advisory Authority ahould be 

created. The hon. Home Minister stated that he Is creating 

something like this. He said that they are trying· to create 

a national maritime advisory authority or eomething like 

that. 

Sir, we do not have national electronic anti-terrorist 

data link and data bank. So, we should have this thing 

also. We should alao have cooperation with other 

marine nationl who face the same threats of terrorlam and 

piracy. 

After Mumbal terror attacks, the intelligence agencies 

of the Centre and Maharashtra, the Coast Guards and the 

Indian Navy have much to answer for. Men of National 

Security Guards have shown tremendous bravery and 

courage, and we have paid our homage to them but It is 

strange that for no faun of theirs It took them nine hours 
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to reach Mumbal from Deihl - how efficient this 

Govemment is that from Mumbai to Delhi It Is taking nine 

hours - during which time the terrorists had dug In and 
klUad a lot of people. 

It can be said about this Government clearly that the,. 

is no will, no resotve to act and worse, there are 

apprehension. of political protection. The Govemmenfs 

bumbling MSponse to terror attacks both in preventing them 

and in bringing the merchants of death to book have 

shocked and frustrated the countrymen. 

let us hope that ttill. Government will come out from 

the political trauma it is suffering from and good sense will 

prevail on them to give justice to the nation. 

SHRI GURUDAS DAsGUPTA (Panskural: Sir, I rise 

to join the nation in unequivocally condemning the heinous 

terrorist attack on Mumbal perpetrated by the criminals who 

have been trained on the soil of Pakistan. We denounce 

the camage that has taken place. 

India Is only one and shall remain one In fighting the 

terrorism that Is confronting ua. We ahall defeat the attempt 

of. those forces who want to destabllae, India and put India' 

In trouble. We salute the national heroes who have been 

Instrumental In fighting terrorism. We pay our homage to 

those who have given their lives. We send our 

condolences to the bereaved families of those who have 

fallen victims, particularly, to those who had come from the 

foreign countries. 

The House is speaking in one voice. That is the 

Inherent strength of Indian democracy. But our indignation, 

a,a naturalitles, must be accompanied by courage as well 

as patience. Our indignation cannot be allowed, my dear 

~lIeagues, to de-generate or to get de-railed into 

irresponsible reckless act. Our response has to be firm 

and responsible. We must work for the building up of 

International public opinion which can isolate really the 

mentors of terrorism In Pakistan. 

Hon: Deputy-Speaker, Sir, there 18 no one Pakistan 

today. There are many Pakistan.. There Is a Pakistan 

of Bhuttos, there is a Pakistan of democracy, there Is a 

Pakistan of Zaidia and there is a Pakistan of terrorist •. 

We cannot act in a way which will unite the entire 

Paklltan .1181 india. Our friendship, bridge of friendship 

must be developed with the democratic forces of Pakistan 

who have also fallen a victim to terrorism in their own 

country. The hotel .. sought to be destroyed in Inella.; 

similarly a hotel was destroyed In Pakistan. Therefore, Sir, 

we must build a bridge of friendship and cooperation in 

the entire Sub;.ontinent between the people who love 

democracy and"' freedom against the forces who want to 

destabilise this part of the world and who try to unleash 

terrorism on Indian nation. 

Sir, I have heard the apeakers who preceded me. 

Most Int_tlng speeches have been made. I appreciate 

the statement of the Home Minister, and more so I 

appreciate the speech of the Foreign Minister. Over-

simplification of the multi-dimensional problem is dangerous 

for India. Politicalisatlon of the outrage is a nefarious game; 

it is being sought to be played. 

16.16 hrs. 

[SHRI AI\IUN SETHI In the Chaitl 

Mr. Chairman, Sir, but I must say that there Is a prime 

question which the hon. Home Minister has to reply or think 

over. There needs to be Introspection. The question is 

whether 26111 incidents could have been averted. That 

Is a prime question. The truth Is that one particular 

Intelligence agency has Intercepted a number of messages 

from a well-known A/-Qaeda leader in Pakistan to unknown 

persons somewhere elae. Three meeeage.' W8I'8 inter· 

cepted. It Is for the Gove"lment to find out. On September 

18th, there was a message which the computers 

Intercepted and It was a satellite conversation. It said thal 

an operation Is being planned gn a particular hotel at the 

Gateway of India In Bombay. That was as far back as 

18th September. Six days after, another message W88 

recorded on the computer of one of the ieading intelligence 

agencies In India which said that a criminal well· known to 

I 



619 Discussion under DECEMBER 11, 2008 Rule 193 620 

[Shri Gurudas Dasgupta] 

India was talking to another person and It was aaId that 

an attack was imminent. The next one wal dangeroua. On 

November 19th, merely seven days before the Incident, a 

particular intelligence agency listeners picked up a 

message. The voice was clear. I quote what the voice 

said. The voice said: 'We will be reaching Bombay between 

9 and 11 In the nighr. Thll Is for the hon. Minister to 

say whether there Is any truth In It. But It II a matter of 

serious lapse. But let me tell you that no other person than 

the Defence Minister, Mr. A.K. Antony, while attending a 

particular Naval session In Kerala had made a statement. 

It came out In a premier dally The Hindu. I quote: 

"TIme was when the Himalayan region was thought 

of as border, but now the coastal region, more 

specifically the Indian Ocean Region (lOR), haS 

become more significant in terms of threat perception. 

Therefore, we need to be more vigilant when we come 

to coastal security.· 

Sir, the point is that If three messages were intercepted 

by RAW, if the hon. Defence Minister made such a 

statement, then the conclusion Is obvious that there Is a 

gap, there Is a definite gap between the Intelligence 

agencies, Intelligence system of the country and the 

I8CUrIty forces. It Is quite clear that the InformaUon was 

not acted upon. 

I think, a probe can only tell the truth. Therefore, I 

demand a probe, and the country should be made to know 

If there have been any lapses. 

Last of all, Sir, there II a statement Issued by the Naval 

Chief which says that there Is systemic failure. We have 

heard of systemic failure In the economy but we have never 

heard of systemic failure In the operation of the Defence 

forces. Who Is he? He Is no other person than the Naval 

Chief. Therefore, Sir, when the nation stands totally united 

with the Govemment in fighting terrorism, in building up 

international public opinion, In forcing Pakistan to take 

action, there is another point remains to be answered. It 

II that we must build up our own domestic preparedness. 

Our foolproof domeetIc preparedneaa II the only guarantee 

for preventing future assault on India. It Is not eye for 

eye; It Is not stone for stone; It is not for bomb against 

bomb; It Is not a war-like hysteria. That Is a guarantee. 

POTA II no guarantee. The guarantee Is our preparedness. 

The guarantee Is our political will. The guarantee is the 

unity of the nation. The guarantee II that the whole country 

Is mobilized Irrespective of the politics and colour to fight 

terrorism without allowing the people to take political 

advantage and without allowing the people to take 

partisan view of the situation. If it is so, that Is the only 

guarantee. 

POTA Is no guarantee. There was POTA when 

Parliament was attacked. POT A Is not the preventive. Our 

preparedness is the only preventive. Therefore, Sir, we 

must put our house in order. There Is some disorder in 

the houle. And not only one head should roll in Delhi 

and not only one head should roll In Maharashtra but there 

Is a failure. The accountability has to be established. One 

person cannot be made the scapegoat. I do not hold any 

brief for any person who hal lost hil berth In the Cabinet. 

I do not hold any brief but the point Is that It II not to 

put the blame on one person only. I agree that he has 

to take the moral responllbillty but there are other holes, 

there are other pit-holes, there are other gapl which the 

Govemment has to take note of, and put the country Into 

one hundred per cent foolproof preparedness to face such 

an eventuality In the future. 

We want a composite monitoring Iystem for ensuring 

collection of Intelligence data and for guaranteeing that 

would be worked upon. W. want a comprehenllve system 

of collecting Information and find out whether this 

information Is being acted upon. 

Sir, we should take all steps to enlure that 26/11 

incident does not take place again. We Ihould ensure 

that. Public opinion II to be aroused. Why Is this 

Resolution? Some of my friends have been asking as to 

why Is thll Resolution; It Is just on paper because similar 

Resolution was paased during the so-called Chinese 
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aggression, and IImltar Resolution waa p8ll8d during the 
Indo-Pakistan war. Resolution la the only symbol of 

national unity which will Inspire the entire nation to get 

united and fight terrorism In the country once for all. That 

Is why, such a Resolution Is needed. It should not be 
viewed for political angle. 

Finally, Sir, Intematlonal public opinion has to be 

created to compel Pakistan to liquidate the launching pad 

of terrorism on the soil of Pakistan. Intematlonal public 

opinion has to be created. 

Sir, Pakistan Is also a victim of terrorism. Therefore, 

people of Pakistan must be distinguished from the terrorists 

who are operating against India perpetually. 

Sir, there should be no war hysteria. We should 

dissociate ourselves from war hysteria. No war-like 

situation should be created. The call for economic boycott 

.. Pakistan or severance of diplomatic relations Is wrong. 

The people of Pakistan are also the victims of the 

aggression of terrorism. 

Sir, I agree with Mr. Pranab Mukherjee that it Is a long 

way to go. There has to be a political vision. The road 

to tackle terrorlam cannot be short-circuited. It can be used 

for a alogan to consolidate electoral advantage. It Is not 

going to benefit the nation. 

Therefore, Sir, I believe that the situation Is too grave. 

We are living under the shadow of a great tragedy. Let 

the nation be united; let the Parliament symbolise, become 

the embodiment of national unity; let the Resolution be a 

new breaking ground; and let the whole world know that 

Indian nation Is one, absolutely one, In dealing with the 

altuatlon despite whatever differences mey be there 
exlatlng. That la the Resolve, that Is the determination, 

and that la the only and the moat Important guarantee not 

to help the Govemment only. We are not helping the 

Govemment only, we are helping the nation, we are 

helping ourselves to prevent and avert such types of 

situations In the future. 

Therefore, I support the Statement made by the han. 

Home Minister, I support the proposal for having a 

Resolution, I call for national unity and while saying so, 

I feel that India is too strong to be destabilised and 

cowed down. 

[Translation} 

SHRI SANDEEP DIKSHIT (East Deihl): Sir, today the 

whole of India, its Parliament, all the Members of 

Parliament, the entire leadership stand united to condemn 

the terrible attack on Mumbai and also to take a national 

resoltrtlon and to exhibit Its unity not only to the country 

but to the whole world. After this dastardly attack on 

Mumbai the people of India showed a spirit of unity and 

consequently we have assembled here to discuss the said 

attack. When the leader of the opposition, made a speech 

in the Parliament after the statement of hon. Minister of 

Home Affairs, I, being a youth and also the Member of 
Parliament, felt that the speech of the leader of the 

opposition was not the speech of the leader of BJP, but 

It was as if a Leader of Opposition In the country was 

expressing his views before the House. I eamestly thank 

him. Thereafter, the Minister of Extemal Affairs made a 

strong worded speech but with patience. He outlined the 

options available to the country, the International scenario, 
complexity of the entire situation. Without any kind of 

hesitation he also strongly atated that though the country 

wal watching everything with utter patience, but " the 
situation warranted we had the ntsolve to take any 

appropriate action. I earnestly thank him allo. Subs. 

quently, several other Members also made their speeches. 

It la unfortunate that one or two speakers, did not miss 

this opportunity to politicize It. I do not want to speak In 

their tone but I wish that all the remaining speakers express 

their solidarity In national Interesl. Coming days are going 
to be quite crucial for the Horne Minister. We have many 

options. During the course of this debate we should Identify 

our targel. But " we are not aure about our target, the 
perpetrators or sponsors i.e. the mother of terrorism, we 

may find It difficult to identify the culprit country. As 

speakers have said that there are not one but many 

, 
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Pakistans. How strong i. that Pakistan and what Ia Its real 

face? It is said that we should wage a war against terrorism. 

Though I also support war, but war against whom? Is 

Pakistan Army our real enemy? Or are the generals altting 

In Islamabad our real enemies? 

Will we be In a position to defeat them? Will we be 
able to destroy the terrorist training campa operating from 

placel 3()().4()() km deep Into Pakistan'. tenitory or In 

Pakistan occupied KashmIr or other people, organizations 

which are not operating from Pakistan but In mlddte-east 

countries? I would urge the Home Minister to Identify such 

targets as it is the need of the hour. If we go to any part 

of the country, be It In Deihl or Mumbal, where the attack 

took place, whenever, the,e Is a talk of terrorlam, everyone, 

out of anguish wants military action, everyone wants war 

against terrorism. The Govemment takes the people In to 

confidence and explains as to what are Its targets and what 

course of action It wants to adopt. We can channallse the 

anger of the public into positive action. 

There have been many kinds of talks In last 5-10 days. 

Opposition Is In favour of POT A but I have other opinion. 

Be It revoking POTA or strengthening Army, whateve, It may 

be, we should only see It In terms of targets. My opinion 

is that if the Govemment feels there is a need to bring 

POT A It can bring It, otherwl8e not, but It should not be 

politicized. If there Ia a need to deploy the armed forces 

or to train them to combat terrorism the Govemment may 

do it, but It should not reflect politics. National Interest 

should be kept above everything. Even today, I am unable 

to make it clear when people talk of some kind of action, 

as to what Is their actual Intention? In this cructaI hour, 

our citizens are the political leadership. The anguish of the 

public can be seen as a hope also that In the day. to 

come India will emerge stronge, and will play a leading 

role in combating terrorism. It II our duty to utilize this 

opportunity. We may talk of strengthening our Intelligence 

agencies, bringing In better coordination among them, 

making them of Intematlonallevel or anything elae, I would 

" like to aay one thing to the hon. Minister of Home Affairs 

that the Incident hal hurt me a lot. Immediately after 

Mumbal attack, many rnponllble peraons, Including 

several chief. of Intelligence agencies, Director of RAW. 

IB and even retired defence officers came on televlalon. 

They were openly critical of the Govemment which hurt 

me. What kind of comments can be expected from former 

chiefs of any organization, who are no more loyal to their 

respective organizations. It Is indicative of the fact that two 

years after their retirement If they have such feeHng about 
the organizations they Hrved, then what can be expected 

from Intelligence agencie.. I would not like to hurt 

anybody's sentiment, but I would like to say that there are 

personnel In these agencies who do not want to work in 

certain states: Do our Intelll~nce agencies have capable 

staff for analyzing and tackling any problem In any comer 

of the country? Are they capable of Intelligence gathering? 

And are they aware of ground realities? 

There Is often talk of polICe reforms. Does It Include 

8&rengthenlng of police forces also? So far as Intelligence 

gathering, building social relations and gaining public 

confidence Is concemed, will they be able to gather 

informations from the people who feel that police personnel 

are their enemy, people have l08t faith In them. They feel 

that police officer Is the last person with whom they would 

share some Information. I think people have lost faith In 

police. This Is a ground reality. The islue Ie - how they 

will get the Inputs. The common perception II that If a 

person notices a suspicioul element In his area he would 

hardly Intimate the police al he feell that police Is more 

lusplclous than that suspicious element. 

Hon. Daaguptajl hu rightly aald about fixing reepon-
IIblllty. It Is applaudable and everyone hu laid that 

polltlclana, for any lap .. on their part, lhouid own moral 
reaponIIbIllty. The Home MInister admitted It and resigned. 

The Chief Mlniller of Maharaahtra aIongwIth the Home 

Minister tendered resignation immediately. Some Hnlor 

officers may not be directly responsible, but they are 

responsible If there Is any Iapee on the part· of the 

organization they belong to. Why no steps are taken In such 
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cases? In view of the said dastardly attack on the country 

why the ~e are not taken into confidence that not only 

the pollticianar action will be taken againat any Individual 

found responsible for any kind of lapse. 

Mr. Chalnnan, Sir, today, we need to change the 

character or nature of all the aecur\ty agencies Including 

the Army. The outlook was different at the time of 

constituting Anny, Air force and Navy. The enemy was 

visible at that time. There used to be a border between 

us and our enemy and that border was visible. Earlier it 
was clear as to what was their unlfonn and what was ours, 

which plane they were ualng and which we were using, 

who was our commander and who was their commander. 

All this applied to the wars which took place In the put 

but now the outlook to war has changed. Now the wars 

are not fought at the border but right at our homes, In our 

colonies, schools and hotels. Today we cannot identify our 

enemy because he wears clothes Ilmllar to ours, speaks 

our language and looks like our o~ neighbour. Today, the 

same Army, Air force and Navy cannot prove themselves 

as powerful because they are not equipped to tackle such 

things· or think about them. The Intelligence agencies will 

have to change their outiook. The way we are coordinating 

internationally, It will have to change Its stand. The Minilter 

of External Affairs is al80 present here, therefore I would 

like to request for one thing. AmerIca has tried to help us 

and has said that It will put pl'8llUf8 on Pakistan. But we 
will have to mention two-three things to America. It Is true 

that America has seen terrorism In a different light after 

the incident of 9/11. America will have to see one thing 

that If It wants aU the countries to support Its fight against 

terrorism then it will have to support the other countries 

in a similar manner If they are attacked. A strong friendship 

and sensitlWy can only be formed If you take care of my 

health when I am sick and visit me at home with medicines 

and I al80 reciprocate the same by taking a doctor to see 
you at your home If you are sick. There would hardly. be 

any country like India which has suffered so much due to 
tel'lOrism and stili It has shown 80 much of patience. This 

country has analysed things 80 deeply and remained, so 

patient that no other country has done. Sometimes this is 

taken as our weaknell but today we should ahow certain 
leadership al the intemational level against terrorism. We 

need to strengthen ourselves. Hon'ble Miniater of Finance 

has a good knowledge of management, he has seen all 

the Financial Institutions of the country. Today we need to 

have things like special purpose vehicle to deal with 

terrorism. It cornea to our knowledge again and agaln that 

our soldiers do not get weapons and bullet proof jackets 

are not provided to SPG. I do not think It Is a big Illue. 

Hon'ble Minister, Sir, you are very knowledgeable, you are 

aware 0' these organizations and institutions and you 

should make such rules that whenever something Is 

required 'or anny men, soldiers, and officials, the things 

should be made available. There should be no bureaucratic 

hurdles because their needs are not jUlt theirs, these are 

our needs, the needs of all the people sitting here In the 

House. It Is a need of those people whom we represent. 

If a soldier uses a bullet proof jacket then It meanl our 

country II using it. If a policeman holds gun In hte hands 
then he II protecting the country. He Is protecting our 

women, our daughters, homes and the entire country. I 

would like to say that extra ordinary things are always 

required In extra ordinary times. I am sure that we will 

maintain our standard of ~alks that W8 have held with our 

neighbouring country and other countries. A 101 of hope 

has ariaen after the statement Issued by hon'bIa Minister 

of External Affairs in the momlng. T~e "atrength and 

detennlnatlon behind your voice has given ..... lot of hope. 

I am hopeful that /fother countries f.1I to take the expected 

measures then your tone of voice will certainty mean some 
bu8l"... for the country In the coming tlmea. Whatever 

Itepa we have to take, you ahould aJao take .almllar atrtct 

steps. The entire nation II with you and II looking up 10 

you. With these words, I conclude. 

-SHRI SHARANJIT SINGH DHILLON (Ludhlana) : Sir, 

my party Shiromanl Akall Del fully supports the ruolutlon' , 

against terrorism tabled In thll august House. The attack 

In Mumbal by terrorista hu outraged not only India but 

the entire world. The terrorists are having a field day and 

-English translation of the Speech originally delivered In 
Punjabi. . 
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striking at will in various parts of the country. The terrorists 

are using new strategies and new techniques to unleash 

violence In the country. Either the Intelligence agencies 

have failed to provide the necessary inputs or our State 

Govemments have not acted on those inputs. Apprehen-

sion was being expressed that the terrorists could strike 

via the sea-route. There were also reports that the Taj 

Hotel In Mumbai could be targetted. It Is a matter of 

concern that the Hon. Home Minister has accepted that 

there has been some lapse on the part of those responsible 

for patrOlling our sea-shores and high seas. 

We have decided unanimously that we should together 

face the challenge posed by the terrorists. So, Shlromani 

Akali oal wholeheartedly supports this resolution. But, the 

ne.ed of the hour Is to take concrete steps to check the 

menace of terrorism. 

Sir, In the past, Punjab has suffered a lot at the hands 

of terrorists. We have n9t been able to recover fully from 

those dark days. Our progreas was a casualty. There 

was a time when people were afraid of visiting Punjab. 

But, by God's grace, we were able to come out of that 

phase and now peace prevails In Punjab. 

Sir, the Government wants to set up a National Agency 
to tackle terrorism. But, Sir, will It be enough? I <:to not 

agree with this proposition. The need of the hour Is to 

strengthen the sates In the fight against terrorism. Uberal 

financial assistance should be provided to the stales. Sir, 

the policemen In our country have out-of-date and obsolete 

weapons. These are weapons of the time of World War 

II. How then can our brave policemen face the automatic 

weapons of the terrorists? If the terrorists can. brandish 

state-or-the-art weapons, why can't we equip our security 

forces with modem weapons2 

Sir, more and more training academl" should be 

opened In all states to train our valiant policemen In 

counter-terrorism. In Mumbal, the terrorists had maps of 

the entire area but our policemen were handicapped as 

they did not have the maps of the affected area. We should 
look Into this matter. 

Sir, the need of the hour Is to Improve our Intelligence 

gathering mechanism, provide modem weapons to our 

policemen and provide proper training to them In counter-

terrorism techniques. Educated young men should be 

recruited In our police-force and training academies should 

be opened In all states for our policemen. 

Also, sir, our laws need to be amended. These laws 

were framed during British times. There are so many 
loopholes In our criminal laws that the Criminals and 

terrorists go scot-free. These laws need to be suitably 

amended In the light of changing times. Such stringent 

laws should be enacted that do not allow terrorists to walk 

free even after their arrests. Only then will the terrorists 

be convicted. 

In the end, I will request the Government to convene 

a meeting of the Chief Ministers of all the States of India. 

The lasue of terrorism should be discussed threadbare. 

This meeting of Chief Ministers should decide whether we 

should set up a National Agency to fight terrorism or w.e 

should strengthen the states to check the menace of 

terrorism. 

Sir, Punjab today Is In dire need of financial assistance 

as It had to spend a lot of mo!"ey In the past for fighting 

against terrorism. I appeal to the Central Government to 

provide liberal financial assistance to Punjab. 

18.47 hrs. 

(MR. SPeAKER In the Cha/l1 

SHRI HARIN PATHAK (Ahmedabad): Mr. Speaker, 

Sir, the manner In which the Pakistan sponsored lSI 

and Luhkar. Talyba terrorists attacked Mumbal, the 

financial capital of the country, at 9.30 p.m. on the night 

of 26 November and killed Innocent people besides 

police personnel and commandos of National Security 

Guards made the entire country plunge Into a wave of 

sorrow. 
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Mr. Speaker, Sir, today the biggest challenge faced by 

our country la terrorism which the House has been 

dlscuasing unanimously since moming. It was not just a 

terrorist attack on our country but It was a part of 

undeclared war waged by Pakistan on the Indian aoll. 

We have been suffering for the last ~ years. This 

Issue has been discussed here a number of times but 

those 60 hours made the country men express their 

angUish and they all have stood up united. People from 

aU walks of life raised this voice which has motivated us 

to fulfill our duties more resolutely. Hon'ble Minister of Home 

. Affairs has moved this Resolution In the House under rule 

193. 

Subsequently, the manner In which two hon'ble 

Members of this House, our colleagues, respected Shrl 

Advanijl and respected Shrl Mukherjee ji expresaed their 

views on this Resolution, made me fell that I have very 

rarely seen such unity against terror in the country. I am 
grateful to aU those hon'ble Members, and today all of us 

will not just take a resolve, though one of my colleague 

was telling just now that taking a resolve Is very Important, 

but If we do not take any action alongwlth such a resolution 

and fail to Implement the same then it Is of no use. I think 

we have taken such resolves a number of times. Today, 

the country Is going through a very tough time. Nearly ten 

years ago Jhe leader of opposition, Shrl Advanljl had used 

the word, Proxy-war for the first time and probably many 

of my colleagues did not like this word at that time. Pakistan 

has waged a Proxy-war - an undeclared war, agalnat India 

In the name of cross border terrorism. This II an open 

secret now. Now we need to stand united, rise above the 

party affiliation and party politics and work with a resolve 

and commitment and convert these resolutions Into action 

so that the coming generation feel that we have done our 

duty well In this House and thus we well be able to cool 
down their anguish. A lot of discussion has been held on' 

this ISlue. I would not like to take much time but alongwith 

this resolution, we also have to see to this that while 

Hon'ble Minister of Home Affairs will bring this resolution 

saying that we will win this war and as Advanijl, Pranab 

JI and all other members have mentioned, and from here, 

I would like to tell all those elementa lining In Pakistan 

that India has a population of more than 100 crore has 

different political parties, different religions, cutea and 

communities but If any country of any organisation breeding 

In any country tries to eye our motherland or tries to destroy 

Ita unity, social harmony, constitution and culture, the 

people of India and Ita political parties will get united to 

flnllh that. We may have political dlfferenoaa, we may be 

entering or quitting polltlca, resigning from polltlca but no 

one can challenge this country. I have to give a few 

suggestions . 

MR. SPEAKER: You may give suggestion. 

SHRI HARIN PATHAK: A lot of thing. have been said. 

I do not think It proper to give some of my suggestions 

to the hon. Home Minister in this House. Irs not that I 

should not bring these points before the Members of the 

House. Some things are there In my mind as I, too, have 

spent a fairly long time In politics. We have also made some 

mistakes which should not be repeated. I will send him 

my suggestions In writing. Paramilitary force. and 
commandoea have done a very good job. 

But, we saw some political Immaturity before that 

action which, I think, had put the lives of many people at 

.take during those sixty hours. Our true tribute to the 

people, jawans and commandoes who laid their lives In 

the Mumbal attack on 26th November would be meaningful 

onJy when we can overcome our fallu .... like not acting 

on Information received from Rampur through Interception, 

lack of coordination and lack of political win. The han. 
Member Is altting here. He was also present. I w .. watching 

hllinterview. Rarely would have anyone llept o.n the night 

of 28th November. Entire country remained awake and we 
all were also awake. The question before us Ie why such • 

a situation cropped up? Why the Incident of 9/11 w .. not . 

repeated In America? 

{English} 

MR. SPEAKER: Please conclude. 
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Translation] 

SHRI HARIN PATHAK: I have atarted apeaking just 

a shortwhile ago. I will not take much time. I will not repeat 

what I have said. 

MR. SPEAKER: Ten minutes have already elapsed. 

SHRI HARIN PATHAK: Why auch Incidents occur In 

our country every week If 9/11 was not repeated In the 

U.S. 

[English] 

Kindly review what has happened on the 26th of 

November 2008 In Mumbal. What are the loophole8? 

[Translstion] 

Where did we wrong If 2-4 hours before It was said 

In Rampur that Taj Hotel, In Mumbal was going to be 

attacked? I would request the hon. Home Minister that 

In8tead of a resolution on this Incident, a review, al han. 

Advanljl has used this word, should be done. Whatever 

Information Is published In the newspapers, aired In the 

media and received from the Intelligence agencies ahould 

be collated. I three suggestions. I do not want to make 

a long speech. I did not even want to speak, I had sakt 
no. But, anyway, I have three suggestions. 

One of my friends and Geete jl have said just now 

and you have said In the momlng In your resolution that 

we have to win this war In two ways. Firstly, we should 

speak of solidarity that we all are one and the whole 

country is united In this war. Secondly, most stringent ateps 

will have to be taken to win this war. You have apoken 

about • -National Intelligence Agency but what aner that? 

Whenever reference II made to POTA, ~ the 

Govemment does not like It, but, Geete jllnd AdvanI Saheb 
had said that If we do not have the rtght kind of law, whether 

of Centre or State, and Itrlngent enough to crush the 

terrorism then just creating a National Intelligence Agency 

.will not do. I just want to say that a stringent law should 

be made. Moily jill sitting here. There 18 a report presented 

by Molly jl to the second Administrative Reforms 

ComrrUalon called ·Combatlng terrorism and protecting by 

righteousness.· There is the very first recommendation of 

the Committee, formed unde~ the Chairmanship of Molly 

jl, on page 115 of that report. You may call It POTA, LOTA 

or TOTA or whatever but, lllIeast, make some law. 

[English] 

MR. SPEAKER: You may take note of page number 

115. 

17.00 hra. 

SHRI HARIN PATHAK :It Is In page 115, paragraph 

4.1. 6, under the Summary of Recommendations. 

MR. SPEAKER: You may note down page 115. 

SHRI HARIN PATHAK: I quote: 

MA comprehenllve and effective legal framework to 

deal with all aspects of terrorism needs to be 

enacted. The law should have adequate safeguards 

to prevent its misuse. The legal provisions to deal 

with terroriam could be incorporated In a separate 

chapter In the National Security Act, 1980." 

[Translation] 

You should make a law. We say that law and order 

Is a state subject. Terrorism or divisive tendencies like 

naxalism should also be Included In the law. States should 

also be given power to make laws. 

Mr. Speaker, Sir, In the end, I would say that there 

are states like Gujarat, Maharashtra and others which have 

to deal with auch terrorist Incidents frequently. Gujarat has 

enacted the Gujarat Control of Organized Crime Act 
(GUJCOC) and Rajasthan and Maharashtra also have 

similar laws. The Central Govemment should strengthen the 

statea by giving Its assent to the stringent anti terrorism 

laws enacted by'hem. Otherwise, the Centre will remains 

stronger· but the States will b~rne weaker. I, therefore, 

want that the Govemment should give its .... nt to the 
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laws of Gujarat and Rajasthan by rising above 

politlcs ... (lntenuptions) The Govemment should take action 

in view of today's resolution and make it clear to Pakistan 

that double standards will not be accepted. 

Mr. Speaker, Sir, I would conclude by quoting a 'doha' 

by Kabir. Kablr has said very nicely that -"Vinay Na maanat 

Jaladhl, Ja~Gaye Teen Din Beeti, Bole Ram Sakop Tab, 

Bhaya Bin Hot Na Preeti.· If someone does not accede 

to our frequent requesta ... (lntenuptions) 

(English) 

MR. SPEAKER: Please do not add anything to Kablr. 

[Translation) 

Do not add anything to Kablr. 

SHRI HARIN PATHAK: I am not adding anything. It 

Is a fact any Is the culture of our country. Gandhiji has 

also said that. 

(English) 

I would conclude by quoting Mahatma Gandhi, 'f there 

I. a choice between violence and non-violence, I would 
prefer non-violence but If there Ie a choice between violence 

and cowardice, I would prefer vlolence· .... (lntenuptJons) 

(Translation) 

It la a quaatlon of the safety and unity of the 

country ... (Interruptions) 

MR. SPEAKER: You have quoted Kablr and now you 

are speaking of violence. 

... (IntenuptJons) 

SHRI HARIN PATHAK: If you have objection to Kablr 
then I quote from Mahatma Gandhljl ... (lntenvptJons) 

(English) 

MR. SPEAKER: I have still got a llat. of 25 more 

Members to apeak. 

(Translation) 

SHRI HARIN PATHAK: Pakistan should not consider 
peace and tolerance as our weakness. Today, we should 

stand united and resolve to counter the war waged against 

us by Pakistan and put our resolution Into action. 

With the.. words, I support the motion. 

(English) 

SHRI RAHUL GANDHI (Amethl): Mr. Speaker Sir, I 

thank you for this opportunity to air my views on what 

happened In Mumbal. 

I would like to start by paying my respects to all the 

people who 100t 1h8lr lives in Mumbal. To all the people 

of Murnbal, I want to say that their spirit and courage inspire 
us. The country echoes a strong and united reaction to 

this outrage. 164 voices were silenced In Mumbal. Several 

hundred people will carry this scarce with them. They will 
suffer In alienee long after the noise abates. Our brave 

men fought the terroriats. They will carry the horror of 

Mumbal with them. I salute the security personnel who 

laid down their llvea doing their duty. My deepest 
condolences to the families of the Constable Ambadas 

Pawar; Constable Arun Chltte; ACP Aahok Kamte; Sub 
Inspector Bapusaheb Durugade; Constable Murildhar 
Lakahman; Havildar Gajender Singh; Joint Comml88loner 
of Police Hemant Karkare; Conatable Jaywant Patti; Home 

Guard Muke8h Jadav; ASI Nana Sahib BhOIale; Sub 
Inspector Prakash More; Constable Rahul Shlnde; Major 
Sandeep Unnlkriahnan; Inspector Shashank Shlnde; ASI 

Omble, Constable Vljay Khandekar, Inspector Vljay 
Salaakar; Constable YDgeeh Patil; the staft of CST, the staft 
In the Hotels and the liospltals; and the firemen of Mumbal . 
Our nation owes all these men and women a debt that 

It can never repay. 

The terrorists attacked Mumbal; they attacked the 

people of Mumbai. But in doing so, they attacked our way 

of life. They attacked the freedoms we give our people. 
They attacked. the progre88 we promise our people. All 

those people who were killed in Mumbal bel/eved In this. 
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country. A lot of them went to Mumbai for a better future, 

a better future that this country promises them and In a 

lot of case. delivera. ' 

Terrorists did not just aHack the people of Mumbal. 

They attacked all of us In this House; they attacked 

everyone in every State of this country. They attacked 

the Idea of this .country, an idea that we are all united in 

fighting for and an Idea which we all stand behind. 

The media has said that this was a new type of attack. 

They have said that this was a different attack. I would 

like to say that, "Yes·, it Is a different attack. It is a new 

type of war and n is a massive escalation of terrorism. 

But the Mumbal attack was different for other reasons. It 

was the first time that a terrorist attack used the institutions 

of this country. The central pillar of our nationhood Is the 

freedom of our people, and by extension the freedom of 

our Press and the democratic nature of our politics. The 

terrorists chose their date very carefully. They chose a 

date when we were engaged in elections. They chose 

a date which was designed to show the differences 

between our politicians. The terrorist attack was also 

'deslgned to be a public affair because It was designed 

to be confrontational and it was designed to happen over 

a long period of time. 

The attack was designed In such a way so that our 

media would transmit this attack across the wortd and to 

our people. So, to me the biggest difference in Mumbai 

is the scale at which it happened, the loss of lives and 

the number of people who were killed, but more 

Importantly, this attack was an attack on Institutions of our 

country that we all are here to defend. 

Sir, Mumba~ as I said, is different and the media also 

has said this, but in a lot of ways, Mumbal Is the same. 

In the end, Indians were killed, the people who believed 

in this country died just like they have died In the attack 

on Parliament; In the hijacklngs; in Rampur and In other 

places. ~,even though there Is a difference In this attack, 

there Is a Similarity and the similarity Is that we are all 
hit by this new type of warfare. What worries me and 

as I have been watching what is happening and as I view 

these terrorists' attacks, not as a single event but as a 

sequence of events, and not as something that has started 
recently, but something that has been going on for a long 
time. I noticed that the real outrage is that, as a country, 

we have etopped valuing the life of an individual Indian. 
It Is not only related to terrorism, It Is connected to a lot 
of other things. 

But with regard to terrorism, we should not need a 
'Mumbai' to remind us that people are dying. We should 
not need this massive press explosion and 200 dead 

people to tell us that we need to, as Indians, as politicians, 
as people in this House that every single Indian Is worth 

defending and every single Indian regardless who Is, where 

he comes from Is going to be defended with everything 

at our command. If you look at the failures - my hon. 

colleague, Shrl Sandeep Dlkshit, has pOinted out some and 
othera in the Opposition have pOinted out some. If you 

look at the Central failures, they all arise from this one 
single fact that as a country and this goes beyond 

Govemments and politicians, we are ready to tolerate and 

we are ready to accept these deaths. If we were not 
ready to accept these deaths, you would not be faced with 

the situation, for example, where Assistant Sub Inspector, 
Ombale, has all the courage In the wortd, who actually goes 

and physically grabs the rifle of the terrorist, but does not 

have the equipment to support that courage and does not 

have the equipment th"t will save his life. If we actually 

believed that every single Indian life was worth fighting for, 
we would not have systems that provide massive attention 

to VIPs that focus on what we all know as the Lal Batti, 

but do not apply the same focus on the trains stationed 

in Mumbal or on the streets of Mumbal. If we actually 
believed that every single Indian life was worth flghUng for, 

our Intelligence agencies would not let intelligence that was 

critical not reaching 'the place where It was supposed to 

reach or vice WJtsa. 

OUr police establishment would not lei that happen 

from their aide. So, I think, the central theme that we have 
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to change is how we view the IIvea of ordinary Indiana. 

As a group, we have to decide that we are not going to 

tolerate a single Indian's life going in vain thla way. 

Sir, the han. Home Minister is here. I am confident 

that he will take this idea and push It deep in_a our 

Intelligence Agencies, all our Institutions of security 

because it is this idea that we are actually talking about 
and fighting for. Our institutions are designed and operated 

In a hierarchial way. I have quite a lot of experience with 

these types of Institutions. I am myself protected by some 

of these institutions. So, I would say that our Institutions 

are designed to operate in a hierarchial way. The officer 

on the ground, the man who is actually facing the situation 

is not given 88 much importance u he should be given. 

So, what we need to do 18 that we need to fundamentally 

look at some of these institutions and we need to move 

this idea down these Institutions that whether you are a 

junior officer or a senior officer, you are all a part of that 

institution that will protect the ordinary Indians from 
violence. I would like to add that It Is not enough for us 
to protect the ordinary Indians but we need to go one step 

beyond that. The people who have done this, they need 

to understand clearly. whoever they are - I think we will 

find out that - that not only we hold the lives of our people 
highly dear but also they have to understand that there 

is a cost to killing Innocent Indians; that India will not stand 

around and tolerate people coming into our cities and killing 

our innocent civilians. 

There are two or three other things that I would like 

to add. We are the public representatives. So, u such, 
there is an important role for us In both putting across Ideas 

and putting some of us in action in those ideas. There 

are two things that I would like to raise. It is a known fact 

that across the country. there is a politicisation of police 

force. There is interference in transfer; there is interference 

in promotions. There Is a general attitude among us, the 

politicians to be fair, that we can Interfere In these 

Institutions. So, I think, u a young politician, I would like 

to put forth that In the Interest of our country and In the 

interest of the Innocent civilians, we should deslat from that 

ty~ of an activity; that we should accept that there are 

Central Institutions that are fundamental In the protection 

of our people In which we will not Interfere. That is the 
first thing. 

The second thing 18 that when the terrorists attacked 

Mumbai, they did not attack the young people or the old 

people or the Hindus or the Muslims or the Christians or 

the upper caste or the lower caste people but they attacked 

Indians. 

If you were an Indian In Mumbal, they wanted to kill 

you and In the same way that our enemies view us as 

one, we have to act'u one. So, the type of politics where 
we divide each other, the type of politics where we play 

one group against another is something we should not do. 
We should try and restrain that type of pOlitics. Those are 

the two things that I wanted to say with regard to us, the 

politicians. 

The final point that I want to conclude with Is that, 

u I said !>efore, this Is a war on India. It Is a national 

priority and requires a natlonai response. As In war, we 
must put the nation first. The nation must follow Mumbal's 

lead and act together as one. In the beginning of my 

speech I paid homage to the people who died and I said 

that the terrorists have silenced their voices. The terrorists 

cannot silence their voices. There are a billion people In 
India who speak for them today. There are people from 

every lingle party, from every single religion and from every 
lingle region In this country that apeak for those 200 
people. I am very proud that today the House hal stood 

together u one. India will fight this war against terrorism 
and India will win thll war. 

17.22 hra. 

RESIGNATION BY MEMBERS 

[English] 

MR. SPEAKER: Hon. Members, before I call the next 

speaker, I have to Inform the House that the following 
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members have resigned from the membership of Lok 

Sabha: 

(I) Shrl Hari Rama Jogaiah elected member from 

the Narasapur Parliamentary Constituency of 

Andhra Pradesh vide his letter dated 17th 

August, 2008. I have accepted his resignation 

with effect from 6th November, 2008; 

(II) Sarvashrl Prabhunath Singh, George Fernandes, 

RaJlv Ranjan Singh 'Lalan',. Kailaah Baltha and 

Shrlmati Meena Singh elected members from the 

Maharajg,anJ, Muzaffarpur, Begusaral, Bagaha 

and Bikramganj Parliamentary Constituencies of 

Bihar, respectively vide their letters dated 7th 

November, 2008. I have accepted their resigna-

tions with effect from 11th November, 2008; 

(iii) Shrl Vishvendra Singh elected member from the 

Bharatpur Parliamentary Constituency of 

Rajasthan vide his letter dated 13th November, 

2008. I have accepted his resignation with effect 

from 14th November, 2008. 

(Iv) SM Brijbhushan Sharan Singh elected member 

from Balrampur Parliamentary Constituency of 

Uttar Pradesh vide his letter dated 20th 

November, 2008. I have accepted his resignation 

with effect from 20th November, 2008. 

17.24 h .... 

DISCUSSION UNDER RULE 193 

Recent Terrorllt Attack In Mumbal - eontd. 

[English] 

MR. SPEAKER: Hon. Members, I will try to 

accommodate every one of you who have given their 

names, but later on, probably we will have to regulate your 

time. Now, 'Prof. Ramadass will speak. 

PROF. M. AAMADASS (Pondlcherry): Mr. Speaker, 
Sir, it is with a heavy heart that I participate In this 
discussion on the recent terrorist attack In Mumbal. The 

recent attack taking a heavy toll of 164 lives is an affront 
and an attack on this country and has aroused the 
conscience of the people of India. 

At the outset, our party, PMK and Its. Founder 
President condemns .,thls dastardly attack on the civilians 
as well as the foreign Individuals who were killed there 

and we also condemn the perpetrators of this heinous 
crime. 

We also join the entire House In paying homage to 

the civilians who were killed and also to our brave men 

of security forces and NSG who have laid their lives in 
this attack for defending the Integrity of the country. 

Now, the nature of Mumbal attacks has already been 
explained In different dimensions and we note that there 
are similarities and dissimilarities between this attack and 

other attacks. Our hon. Foreign Minister, this morning, 
explained how there are International ramifications In these 
Mumbal attacks and he was right In saying that the entire 

International community Is with India In solving this problem 
or In facing the culprits of Mumbal blasts. 

This attack Is not only against the sovereignty and 

integrity of the country, but also against our efforts of 
developing this country. As the wo~d countries have 

acknowledged, India is making rapid strides In her 

economy, In her society, In her polity and some of the 
forces hostile to India are Inciting these kinds of elements 

to go against India's development. It Is because of this 
that to detract and divert our attention from development 

all these things are happening. Therefore, unless these 
Incidents of terrorism or any kind of extremism Is curbed 
In this country, planning for development would be like 

writing on the sea-sands which are being constantly 

washed away by sea waters. 

Therefore, we have to look Into the entire malice from 

a greater perspective from both the long-run and short-
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term measures. We should be able to take a holistic view 
on this issue and we should look Into the permanent 
factors, the short-term factors. which are contributing ttl this 
menace of terrorism In the country. 

Sir, the country is very often witnessing these kinds 
of atrocities time and again and these things cannot happen 

without there being certain fundamental factors operating 
behind these attacks and these incidents. Therefore, we 
should look Into the muhlfarlous dimensions of this problem. 
There may be sometimes religious factors, there may be 
sometimes social factors, and there may be sometimes 
economic factors as well as political factors behind these 
kinds of heinous crimes. We should be able to devote 

some of our precious time in looking into and examining 
these factors and see what best we can do to solve these 
problems. 

Sir, not only we should embark on short-term 
measures but we should look Into the long-term measures 
which the Government can take. In the short-run, I 

would feel that in order to instil confidence in the minds 
of people, the Govemment should be able to nab the 
culprits who have committed this type of heinous crime and 
for this purpose it would be better that the Government 
takes the help of all the countries which are willing to help 

us. 

Some of the hon. Members here said that we should 
snap our ties with Pakistan and. we should take our own 
action. I think, that may not be a wise step because 
Pakistan also Is our neighbouring country and the 
people who are living there are peace loving people 
and therefore, we should take the cooperation and 
coordination of Pakistani people In getting these people 

arrested. 

Secondly, we have to probe Into this episode In all 
its dimensions and all its aspects and we must know the 
causes of it and the consequences and the policy 
measures that we can take in the near future. We have 
to find out what package of measures and strategies we 

can Introduce to curb this menace. 

The first thing that I would say Is that there should 
be coordination among all the agencies In the country 
and there should be coordination between the Centre 
and the States In nabbing these culprits. Various agencies 
are operating whhout proper cooperation and we 
should effect, through a mechanism, coordination among 
them. 

Secondly, Sir, we should provide relief... 

MR. SPEAKER: This is your second second. 

PROF. M. RAMADASS Sir, I am just pointing out 
some of the short-term measures. 

MR. SPEAKER: That is all right, but It is again 
second. 

PROF. M. AAMAOASS : Sir, for those people who 
have lost their lives, I wouid feel that the Government of 
India should confer on them the Gallantry Awards. 

We should also introduce a system of community self-
policing which is working excellently in different places. At 
the micro level, this kind of community self-policing will help 
us to know the various activities of the terrorists and other 

groups. We should be able to do It. 

MR. SPEAKER: Thank you. Shrimati Aanjeet Ranjan. 

PROF. M. RAMADASS : The police force should be 
modernized and the police equipment should be modern-
ized. All the police force should be given the infra-red 
guns and they should have robot surveillance cameras to' 
detect these things. 

We should give proper training to our police force and 

probably we may get the training methods prevailing In 
other countries and the same can be Imparted to the people 

~re. " 

MR. SPEAKER: Please cooperate; so many hon. 
Members have to speak. 

... (Interruptions) 
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PROF. M. RAMADASS ; The coastal security has to 

be strengthened. The experience of this episode shows 

that the fishing boats that were stationed there were not 

properly registered and that is why the culprits had traveled 

In a fishing trawler and came to Mumbai. Therefore, I feel 

that all the fishing boats In the coastal areas must be 

registered. 

Finally, to strengthen the security forces in the country, 

the funds earmarked for the Ministry of Home Affairs should 

be enhanced from the present level and topmost priority 

should be given to augment the infrastructure of the 

security forces. 

MR. SPEAKER: Thank you for your cooperation. 

PROF. M. RAMADASS: I hope that the UPA 

Govemment under the leadership of Dr. Manmohan 

Singh and under the inspiring guidance of Madam Sonia 

Gandhi would be able to have the necessary pOlitical will 

to curb this terrorism and maintain the Integrity of this 

country. 

MR. SPEAKER: There will be five minutes each for 

the hon. Members from now onwards please. 

{Translation] 

SHRIMATI RANJEET RANJAN (Saharsa): Mr. Speaker. 

Sir, I thank you for giving me an opportunity to speak on 

this serious issue. 

I would like to express the feelings of the common 

people about the Mumbal bomb blasts. I met many people. 

Although there Is much anger in people regarding the 

Mumbal attack, there Is much anger against the politicians. 

The common people are feeling cheated. The common man 

does not feel safe anywhere-be It on roads, In parks, 

theatres, ships or stations. He does not feel secure 

anywhere. When I place myself in the shoes of the common 

man, this inCident and the situation during the last fifteen 

years, forces me to reach the conclusion that the time for 

debates and discussions has passed and the time for 

aetlon has come. 

Mr. Speaker. Sir. we have a tradition of forgiving our 

enemies and the Mumbal attack Is the price we are paying 

for following this tradition. The public wants concrete 

assurances. I feel that we are not able to convince the 

people that we are serious about our assurances. We will 

have to take action to convince them that we are serious. 

I am sBtlsfled with the steps taken by the Prime Minister 

and the UPA Govemment. I stili, would like to say that 

although Condoleeza Rice came to India. and visited 

Paklltan, and that our Govemment gave Pakistan a list of 

40 persons and asked It to hand them over them to us 

even 10, who should we believe? Should we place our trust 

in some person or federation which hal been unable to 

find a way to reaolve the Kashmir problem till date? Should 

we believe the person who disowned the defence personnel 

of hll own country during the Kargil war and refused to 

accept them al Pakistani soldiers or martyrs? How can 

we trust such a country? It Is our right to take the Initiative 

or act In self defence and that Is Indeed, the need of the 

hour. We will have to take care of our people ourselves. 

The hon. Home Minister started his speech by saying that 

he salutes the martyrs and expressed his gratitude towards 

them. All the speakers saluted the martyrs. I would like 

to say that people are tired of such posturing, the martyrs 

are sick of such meaningless platitudes. Now It Is time for 

our political parties to eam respect for themselves. People 

should feel that politicians have made some sacrifice and 

martyred themselves for the country. Only then can we 
safeguard the general public, not by debates and 

discussions. Our excessive mercy is Ihowcased by the 

Kandhar episode. We catch terrorists, arrest them and treat 

them like guests even though they may have murdered 

many people. They hijack planes but we escort them to 

freedom. Hence, we need to take tough decisions and 

decisive aetions. I read in newspapers that diplomatiC aetlon 

is our only option. I agree that diplomacy Is one of the 

options. But my point is that In context of what Condoleeza 

Rice has said and what Pakistan has said keeping to Its 

previous track record Pakistan does a volte face and says 

that It 18 not sheltering any terrorist. What will we do then 

If such a situation recur? Are we also mulling thll scenario? 

On the one hand we say that war Is not the solution. Is 
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this situation any less serious than war when the family 

of a person who has gone out of house cannot be sure 

that he will retum safely? 

I salute the Opposition for showing its solidarity and 

the fact that we are speaking in one voice over some issue 

for the first time in five years. We ali talk of religion, caste 

and politics. I say that this problem cannot be resolved till 

the time we continue to play the CBst and religion carda 

to· get votes. If the Government does not take Initiative, if 

it does not take action I fear that the anger of the common 

man will tum Into action. Hence, If we want to improve our 

image, we will have to take action. 

(English) 

MR. SPEAKER: Shrimati Nivedita Mane - not present. 

Shri Ramdas Athawale - not present. 

Kumari Mamata Banerjee. 

KUMARI MAMATA BANERJEE (Calcutta South): Mr. 

Speaker, Sir, I rise to support the Resolution. Today, this 

House Is going to pass this Resolution unanimously. 

Sir, we heard the speeches delivered by all the 

Members of this House. This House Is democratic, the 

main foundation and the main Institution In our country, 

but always a democratic Institution will be based on 

democratic foundation. Today, the whole world is watching 

the performance of the Indian Parliament and also listening 

what the Indian Parliament Is saying. 

Sir, on behalf of our Party and on behalf of our people, 

we give our heartfelt condolences to the bereaved families 

and specially we salute to our Jawans who had lost their 

lives, and also to our guests who were the foreigners and 

who also sacrificed their lives. 

(Translation) 

The blood spilt In Mumbai was Indian blood. Anyone 

who died, whether that person belonged to Mumbai or 

elsewhere, was Indian. 

(English) 

At the same time, 26 people belonging to other parts 

of the country had also lost their lives. We must send a 

message today in one voice that terrorism must end, and 

we want to see the end of it. From American Center to 

Kandahar, from Parliament to Jammu and Kashmir, and 

from Mumbal to Bangalore, we have been observing 

disaster not only in our country but In other countries also. 

We must always remember that India Is a peace loving 

country. What India thinks today, the world thinks tomorrow 

because India is the leader In the Non-aligned Movement 

and India Is the leader In the world. 

India always gives the ray of light. India always see 

the way of thought. From India, we have our best of 

scientist, we h~ve our best of technocrats, we have our 

best of experts starting from the political field to every field, 

we have got the great potentiality. 

But the problem In India Is that we start taking care 

only after anything has happened. We do not take steps 

continuously. There must be lOme continuous process and 

monitoring going on. From NASA to Bhabha, where 

Indians are not there. Indians are everywhere. In the 

NASA, everybody knows how our great scientists are 

contributing In a great manner. It Is the India's brain there. 

It is the state-of-art and India Is producing all the brain 

for the whole of world. 

But today we are fighting terrorism. It is not that we 

are fighting terrorism alone, the whole world Is facing this 

problem of terrorism. I think, India must take the lead. 

We have to finish this problem of terrorism. Now, terrorism 

has been taking place in a Sophisticated way. How do 

they do it? They have institutionalized all the things. So, 

It Is a sophisticate terrorism, which Is taking place. How 

do they perform? They are doing It even through satellite.' , 

They do It through every channels. 

. Therefore, we must not take this problem In a very 

casual way: It Is a very serious matter. I do not want 

to discuss It In great details because all the hon. Members, 
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who have spoken before me, have covered almost all the 
points. Moreover, we have also the jurisdiction today that 
we shouid not discuss anything more. The hon. Home 
Minister has already said: 'We are reviewing the situation. 
So, give us some time." I think, It is better to give 
them some time. Let them enquire; let them find out the 
details. 

But there are two to three important things, which I 
would iike to pOint out. Terrorism is a cancer of our society. 
Terrorism is the cancer of the world also. So, we have 
to see as to what is the answer to terrorism. Sometimes, 
the Government would change. Obviously, in a democracy, 
a Government would come and a Government would go. 
But the Government is a continuous process, which will 
carry on. So, firstly, I want to mention very categorically 
and I appreciate the point made by our young MP, Rahui 
Gandhi. Why do we not allow the people from 
Administration to work freely? Why would the pOliticians 
decide as to who would get the promotion? Whose job 
is it? It should not be for their political satisfaction. 
Administration is impartial. Let the Administration work 
always freely. Let them work according to their freedom. 
Now, we are busy not to control the terrorists, but we 
are busy to c:ontrol the politicians, to control the voice 
of the people. Controlling voice of the people means, 
wherever there is Opposition, we are vigilant on them. The 
politicians are more vigilant on the Opposition political 
parties and not on the terrorists. Why? Sometimes, If 
anything untoward happens, we go for blame game; we 
give the whole blame to the Home Ministry. But It is 
not merely a matter relating to the Home Ministry. 

India Is a vast country. We have a large number of 
States. In every State, we have to gather Intelligence very 
carefully. At the borders, yes, BSF and CISF personnel 
are deployed. But why am I saying so? In Punjab, W8 

have a border; In the North-East, we have a border; In 
Bengal, we have a border; In Gujarat, we have a border; 
and in the coastal side also we have the borders. Even 
in Tamil Nadu also we have border with Sri Lanka .... 

( Interruptions) 

KUMARI MAMATA BANERJEE: Sir, give me just two 
minutes more. 

MA. SPEAKER: No, you may carry on. It is just the 

first warning by way of a bell. 

. .. (Interruptions) 

MR. SPEAKER: Every speaker is getting five minutes. 
You may continue. 

KUMARI MAMATA BANERJEE: Sir, from one party, 
so many speakers have spoken, and from rny party, I am 
only the single Member. 

MA. SPEAKER: This is the usual method, you know 
It. 

. KUMARI MAMATA BANERJEE : Okay, Sir, I am 
grateful to you that you have given me the time. 

MA. SPEAKER: No, no. You have the right to speak. 

KUMARI MAMATA BANERJEE: Thank you,. Sir. 

About the border areas specially, I would tell you one 
thing. Nowadays, in the border areas, the cross-border 
terrorism is increasing like anything. You just go and 
Investigate as to which are the political parties, which are 
giving full shelters to these terrorists. I am not going to 
mention any name because today, we have the limitation, 
we have the jurisdiction. If you find that my political party 
Is Involved In this matter, you take action first again,t my 

party. 'want to tell you very frankly that It Is Increasing, 
Increasing and increasing. I do not know about the details 
about the Gujarat border or Punjab border. But I know 

about the North-Eastern border. 

But I know the North-Eastern border. At least, you will 
appreciate that from childhood we have been In this 
background, in politics. Earlier I was in Congre... Now 
also, I am In Trlnamul Congress. That Is not the matter. 
The matter Is this. I am raising this issue from the 
beginning. In border areas, I do not know whether there 

is border fencing. Where Is the border fencing? Every day, 



649 Discuss/on under AGRAHAYANA 20, 1930 (SAKA) Rule 193 650 

cross-border terrorism Is Increallng like anything. They 

have their own identify cards. They have so many SIM 

cards. If you S88 the operations of blueprint, from'American 

Center to Kandhar or from Kandhar to Parliament, you will 

S88 where the main route Is and how It Is coming through 
some places. Sir, I am telling you again, pie ... give more 

importance to the border areas of Northem and Eastem 
parts of our country. 

You look at North-East. I belong to the State of West 

Bengal. From geographical point of view, it is very 

important. Bengal is a gateway of North-Eastern Region 
and North-Eastem region and Bengal are the gateways of 

Bangladesh, Pakistan and Nepal. Arunachal Pradesh Is the 

gateway of China, Burma and North-Eastern borders. If you 

see, all the borders are open. There Is no restriction even 

for the SIM card, for Identity Card and for voters' list. There 

Is nothing left out. Everything II available there. If you go 

to a political centre, you will get everything. If that Is 
granted, I think, If you blame the Central Govemment only, 

the State Govemment has to take the responsibility also. 
It is a joint federal system. Both the State Government and 
the Central Government have to take care. I cannot say 

that only the Central Govemment has to take care of 

security and not the State Govemment. The State 

Govemment will give the shelter and the Central 

Govemment will take the blame. This Is not the way. 

Everybody has to take care of the security guarantee for 

the people. This Is very Important. 

Sir, take North Bengal. You know when you were the 

Finance Minster, you went to the Reserve Bank of India 

once for investigation. The foreign currencies are going on 
In circulation. All the time this Is going on. If you do not 

take any action, I am telling you that any day the North-

Eastern and the Eastem parts of the country can be 
disconnected from the country. Why I am telling you this 

Is, because you give some more vigilance. You take some 

special care. 

Even regarding coastal area, I am giving you one 

Information. Sir, If we want to give some Information, If I 
have some Information, where can I pass on this 

Information? Please tell us. The ordinary people also can 

give you the Information. But how? What are the 

modalities? How will they give the Information? The only 

Institution, the police Institution cannot give protection to 
the people. Even the Press, media and the ordinary people 

can pass on the Information also but to where? Where will 

they give the Information? Sometimes I get some phone 

call, and I know this phone call Is not genuine. Though 

my phone Is totally dead, there Is a duplicate SIM card 

also. I am not discussing that. I will meet you personally. 

But I am telling you the difficulties that If somebody gives 

me a call, then I just cross-check whether that name is 

genuine or not. Sometimes when I feel that this Is not 

genuine, because terrorism is Increasing, I want to pass 

on this Information. But I will send this Information to 

whom? I sometimes lodge FIR also but there Is no action. 

There Is nothing. 

Sir, there are two or three Important pOints. 

Please see so that there is an Information Window 
Centre for the public also so that the public can give you 

the Information. 

There Is a place called Bay of Bengal. I am talking 

to you about the coastal area. There Is a very vulnerable 

coastal place. The name of the place Is called Janmu Dwlp. 

Shall I tell you the story? I have said about this so many 

times but nobody cares. Who bothers? The Bangladesh 

Jihadls are coming. The ships are coming with Bangladesh 

flag. But when they cross the border, they use Indian nags. 

Uke this, there Is some operation going on. I cannot say 
. more than that. If you ask me, I will give you full 

Information. This Is going on. 

That is why, only if It happens, then everybody will 

blame. But when everything Is ready, I cannot 888 fn¥ 

country to die like this. We want that our country should 

survive because we want to give a message to the people. 

I quote Rablndranath Tagore: 

'Where the mind Is without fear the head Is held high; 

Where knowledge is free; Where the world has not 

" 
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been broken up into fragments by narrow domestic 

walls; .. .where the mind Is led forward by Thee into 

ever widening thought and action". 

I want my country should awake. 

Sir, we are not against any neighbouring country. But 

they have to understand. They should not give VIP 

treatment to the terrorists, to terrorism or to the terrorist 

organizations. They cannot play diplomatically a duplicate 

role. On the one side, they are giving protection to the 

terrorists. I believe that terrorism has no religion, no caste 

or no creed. They are the terrorists. The terrorism does 

not have any caste or any creed. 

Here, I appreciate the people of our minority 

community that they are supporting the cause of the 

country and everybody Is together throughout the country 

and they are supporting the cause of the nation. 

MR. SPEAKER : Thank you. 

KUMARI MAMATA BANERJEE: Sir, that Ie why we 

are united very much. But, we have to tell Pakistan not 

to give VIP treatment to the terrorists. The terrorists are 

the individuals and they do not have any caste or any creed 

or any community. With these words, I conclude. 

Whatever cooperation you need, please give us some 

time 80 that we can give you the information also. Our 

Party may die, but the country cannot die. Let the 

Parliament go on forever. Let this message go everywhere 

that we are one. we are together and we will fight the battle 

together. Weakness Is death; strength Is our medicine. 

Strength Is the medicine for the world di18ases. We have 

to give a befitting reply to the terrorists, we have to tell 

that India is one and India will show the way to the world. 

MR. SPEAKER : Thank you very much. I Invite 

Shrimatl Priya Dutt to speak now. 

KUMARI MAMATA BANERJEE: Thank you, Sir. 

MR. SPEAKER: In place of five minutes you have 

got 14 minutes. 

... (Interruptions) 

MR. SPEAKER : Everyone is getting five minutes; you 

have cot 14 minutes. You have snatched. You know how 

to snatch It. I know that. I admire you. 

... (Interruptions) 

MR. SPEAKER : Therefore, do not grudge. 

KUMARI MAMATA BANERJEE: Sir, I do not come 

very often. . .. (Interruptions) 

MR. SPEAKER: You should come more often. 

KUMARI MAMATA BANERJEE: Sir, please give some 

affection to us also . ... (/nterruptions) 

MR. SPEAKER: I have full affection. I am aSking you 

to be here 80 that you can apeak every time. 

. .. (Interruptions) 

MR. SPEAKER : Everybody has affection. 

SHRIMATI PRIYA DUn (Mumbal North·West): Thank 

you, Mr. Speaker, Sir. 

Sir, 26th November Is a day this country may never 

forget. Sir, 26th November was like any other evening for 

many; children being put to bed, parents going for dinner, 

business 88 usual, Leopold full of young, youngsters of 

Mumbal 81ttlng around, chatting. But nobody could ever 

predict what lay ahead. Nobody could predict that this was 

the beginning of three days of terror and for lOme an end 

to their lives. 

Sir, on 26th November, not only Mumbal but the world 

watched as this terror unfolded in front of our television 

screens; those nights Mumbal lay awake with the victims, 

with the people caught Inside the hotels, with their families. 

They lay awake to see It, they prayed, there was anguish, 



653 Discussion under AGRAHAYANA 20, 1930 (SAKA) Rule 193 654 

there was anger, there was frustration, there was 

helplessness, as we saw bodies being carried out of the 

hotels, bodies being carried out of Leopold, a8 we saw 

the police officers felling to the bullets of these terrorists, 

initially faceless but soon their faces appeared on the 

television screen. An entire India and Mumbai looked at 

them, at their face. 

Initially It was fear, fear of a war being raged against 

our country, lome sort of an urban warfare. Everybody has 

said that this terrorism wal a new kind of terrorism. I agree. 

We have not seen this kind of terrorism nor are we 

equipped to deal with this sort of terrorism. I think that It 

was quite clear, and the visuals exposed the lapses and 

our incapability to face this kind of terror. 

I would like to reiterate that the first line of security 

in any State is its Police. It was our Police Force that came 

out first to protect the people from something like this, they 

did not understand as to what was happening - in the 

beginning. But sooner they got to know that It was a 

terrorist attack. The terrorists used automatic weapons 

while our Police Force stood with lathis and not more than 
World War II weapons. They were in the front-line 

protecting us without any equipment to protect themseives. 

I pay homage, and I salute those officers who went out 

on the front.line and laid their lives to protect us. 

I must commend our hon. Home Minister who 

came to the city with a one-point agenda to assess and 

give corrective steps. I agree with all the pOints that he 

has noted because those were the places where we 

lapsed in our security whether it be the coastal security, 

delays of the NSG, as well a8 the lapses in the 

Intelligence gathering and sharing. We welcome these 

changes, and I think that these changes are a very very 

big step forward to secure the Intemal security of this 

country. 

There are three points, which I would like to put In. 

Firstly, I spoke about the Police. I feel that Police 

Reforms are a way forward, and they need to be carried 

out If we want our Police Force to be equipped to deal 

with this new-age terror. We lost three of our best officers 

during these attacks, and this exposed the Police Force 

to the terrorists who were well equipped, well trained 

and very very determined. Therefore, a Special Trained 

Force of the Police is also a must to deal with this kind 

of terror. 

The best tribute to these officers - who have lost their 

lives - will be to make changes that can be implemented 

in the Police Force. The primary duty of all of us sitting 

here is to provide the public with a honest, efficient. 

effective Police service that ensures the rule of law, and 

an environment of safety and security. As my colleague 

Shri Rahul Gandhi said that de-pollticlzlng the Police Force 

- who secures us - Is very very important. As we spend 

money on our Armed Forces or our Pollee Force, we are 

Indirectly safeguarding ourselves, safeguarding our families 

and safeguarding our children. This money is never spent 

In vain. 

Secondly, as regards our Judicial Reforms, this is leen 

for persons like Masood Azhar, who was In our jails for 

more than six years and became a bargaining point for 

terrorists. We saw him being handed over to hijackers. 

and today the same man is the boss of LeT, and may 

be the one who has trained these terrorists, who entered 

Mumbai. 

Thirdly and most importantly. we saw the role of the 

media. I know that a handful of the news channels gave 

a very descriptive and very responsive account of what 

happened, but there were so many of them that used their 

discretion and sensationalised this event. Many times, we 

law that it was jeopardising the operations because the 

movement of the Police and movement of our NSG wal 

being broadcast, and this information was going directly 

to the terrorists. 

18.00 hr •• 

There were Interviews happening from inside with the 

hostages which were coming on air. There were some 

channels who claimed to be speaking to the terrorists from 

" 
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inside. I think thiS jeopardlses and has jeopardized the 
lives of the victims as well as the security forces. I think 
certain guidelines and certain norms should be followed 
where the media is concerned. 

I thank you, Sir, for giving me the time. 

MR. SPEAKER: Thank you for your cooperation. Hon. 
Members, I have got nine more names before I call the 

hon. Minister to give the reply. I would be very strictly 
enforcing the five-minute time schedule. 

... ( Interruptions) 

{Translation] 

PROF. MAHADEORAO SHIWANKAR (Chlmur): Sir, my 
name had come up. 

MR. SPEAKER: Your party's time Is over. '1tour time Is 

not over. 

{English] 

... ( Interruptions) 

MR. SPEAKER: Pleaae cooperate with the Chair. 
There Is a spirit of cooperation. The Chair alao needs this 

cooperation. Anybody who wants to lay down their 
speeches are very much welcome to do so. Instead of 
reading It out and bothering themselves, they can lay It 

down. 

DR. C. KRISHNAN (Pollachl): Thank you very much 

for permitting me to speak on this subject of 'Terrorists' 

Attack In Mumbai on 26thh November, 2008 on Taj Hotel 
and elsewhere In Mumbai". The terrorists have taken more 
than 150 lives Including foreigners, and about 600 people 

were injured. The foreigners have come to Improve our 
economy, and the civilians who died were all innocent 

people. These terrorist acts have to be condemned. I stand 
'here to support the Resolution which will be tabled by the 

hon. Home Minister, Shrl P. Chldambaram. We pay our 

respectful homage for the persons who have died In the 
fight against terrorists. Many of those who gave their lives 
are very high ranking officials and other officials. All those 

who have laid down their lives to protect our country 
deserve our respects. 

Sir, 26th November, 2008 was a very sad day. The 

setting up of Specialised Marine Police Stations wrth 
epeed boata and personnel In eight States and four 
Union Territories, which covers up a total of 7,600 

kilometres of our Indian cosstline, Is a welcome step. 
Enough number of coastal patrolling ships and aircraft 

Ihould b8 deployed as a permanent measure. To promote 
public Involvement In the sovereign security of the 

State and the safety of our civilians, we should 
appoint the fishermen as watch groups or watch squads 
with proper training and awareness to guard the Indian 

coastline. 

It Is high time to go for the strengthening our Coastal 
Guards with enough Infrastructure and equipment which 

may be l'I8C8818ry to suit the present International 
standards and also to combat the terrorlsta who are using 
them. Massive Home Ministry force, like NSG, should be 

available In all the metro cities, and also regional NSGs 
should be formed In the required number with enough 
training for commando operations In hostage shuatlona 

both on land and In the sea. We have now been alerted 
to keep our country protected from attacks from both land 
and sea. 

Sir, I am speaking on behalf MDMK Party of Tamil 
Nadu headed by Mr. Valko who Is the leader of the World 
Tamils. I want to stress again that we condemn the 

terrorists' attack on Tal Hotel and at other places In 
Murnbal. W. stand unitedly on the fight against terrorism 

In our country. Thank you, Sir. 

{Translation] 

SHRI ASADUDDIN OWAISI (Hyderabad): Mr. Speaker, 
Sir, first of all I ,upport the proposals presented by the 

Government. I do not have worda to desctIbe the Mumbal 
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attack and the terrible IOS8 of human lives. As I have little 

time, my first point Is that I welcome the setting up of 
National Investigation Agency announced by the Govem-

ment and I think that these terrorist attacks are not related 

to the State and the centre only but have become a big 

challenge for the country because the ltate police II not 

capable of Investigating Into the Incident of the terrorllt 

attacks properly. An example In this regard Is that the 

bombs In Jalpur bomb blasts were wrapped In a 
Telugu newspaper and the state police did not know that 

It was a Telugu paper. There are many things because of 

which we welcome the setting up of National Investigation 
Agency. 

Mr. Speaker, Sir, my second point is that one of the 

reasons for the Muslims of the country celebrating Bakrld 

In a rather muted manner this year was to give this 

message to the country that they are in on way related 

to those attacks. We have been saying H and we will 
continue to say that we have no relation with Pakistan. India 

is our country and our destiny Is also linked to her. Even 

today people like to relate the Muslims of India to Pakistan 
but It has to be kept in mind that they did not opt for going 

to Pakistan sixty years ago. Why did not they go? The did 

not go there because Mllulana Abul Kalam Azad had 

said In Jama Masjid of Deihl that we were deviating from 
culture in the name of pious 'Hlzarat (migrating from one 

place to another). His those words echo In our ears even 

today. India is our country and no doubt we will remain 

here. Pakistan Is sponsoring and abetting terrorism. " 

Pakistan does not stop helping the terrorists, one day 

Pakistan Itself will face the disaster. Pakistan may be 

further dismembered but at the same time Mr. Speaker 
Sir, we would like to tell the Govemment, through you, 

that H should continue the talks with Pakistan. Talk to 
those people In Paklltan who IUpport the Indian gelturel. 
We need to go a long way and to bring all the killers to 

book. 

Mr. Chldambaram Saheb has to face a new challenge 

as he is the new Minister of Home Affairs. But I would 

like to say that H II a poisonous challenge for him and 

our beat wishes are with him. Mr. Speaker, Sir, a young 
man In Hyderabad asked me that he heard the then 
Minister of Home Affairs saying on television that our N.S.G 
would reach Mumbal wHhln three hours as their flight wal 
scheduled to depart at 1.15 from New Deihl. That young 
man was actually trying to ask me whether luch a 
statements by Minister of Home Affair'S of the country was 
tantamount to giving a free licence to the terrorllts to cause 
as much destruction as they could within those three hours. 
You will have to take note of this thing. One Important point 

to be kept in mind Is that the youth of the country have 
come to believe and thll has also been published In the 
newspapers that National Security Advisor was attending 
a banquet at a Parliamentarian's residence while the 
terrorllt attacks were taking place. He stayed there for two 
hours. The meeting of crisis management group Is held at 
the Prime Minister's residence after three hours. How can 

we combat the terrorists with this kind of attitude? Our 
country has gone through a crisis. Mr. Speaker, Sir, a 
proper mechanism should be put In place for this. Mr. 
Speaker, Sir, the most dangerous thing that has emerged 
before ':'1 Is that the people IHtlng In USA hold talks with 
the terror1ata, who had held the people aa hostage .In 
Narlman House. I this act not tantamount to an Interterence 

with the sovereignty of the country? How can the Jews 
sitting In USA hold talks with the terrorists In Narlman 
House? Why Is our Govemment silent on that Issue? I want 

to' tell you that here several people were asking whether 
we would ere.te Guantanmo In India as USA did after the 
9/11 attacks. After 9/11 USA offensive against the terrorism 
II going to work for the advantage of the terrorists. Mr. 
Speaker, Sir, not one but thousands of terrorists will be 
bom. India should not go that way. 

Mr. Speaker, Sir, before I conclude I would like to say 

that the ISlUe of political accountability aJao Involves facing 
the responsibility for. dictatorship. Where the Ministers were • 
made to resign, what win the bureaucracy do? Mr. Speaker 

Sir, our Leader of OppoaWon has said that. 

[Eng/ish} 

'Spiritual 18lam Is all right but not political Ialam. 
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[Translation] 

If his statement is right then I think that. 

(English] 

Spiritual Hinduism is all right but not political Hlndutva. 

[Translation] 

If you continue to relate everything to IslBm, where will 

it come to an end? I would like request you to take the 

Indian Muslims Into confidence and we are with you against 

the terrorists. If you have faith In us, you will have to dispel 

the doubts from your minds. How long will you doubt our 

integrity? I would again tell you that we have to move 

forward taking everyone with us. No doubt, by the grace 

of Almighty, we wlObe able to combat these terrorists. 

(English] 

SHRI M.P. VEERENDRA KUMAR (Callcut): Sir, thank 

you for giving me the time; I will not take much time of 

the House. 

There were three terrorist attacks this year - in 

Mumbai. This one is very dastardly and inhuman; and we 

know that the terrorists have no religion. 

We pay homage; our party pays homage; our 

nation pays homage to all those who gave their lives In 

defending our nation - from Unnlkrlshnan to Karkare and 

all those security men who bravely fought and lost their 

lives. 

Why did It!1I anack take place? What wu the purpose 
of this attack? They never wanted any ransom; they never 

held anybody for ransom; they never ~manded anything. 

The man who was caught by the police. when questioned 
told that they wanted to kill. They wanted to kill about 5,000 
people. They wanted to kill indiscriminately at everybody 

who was In their firing line. Why? What was the objective 

and the aim of this? 

They wanted to divide this country and separate this 

country between fundamentalists and liberals In short a 

communal divide. They should never succeed In this and 

the nation should stand united. This must be the only 

answer to them. 

It Is true that they were trained In Pakistan. We 

heard the Foreign Minister speak. We must distinguish 

Pakistan as a State and Pakistan as a people. The very 

creation of Pakistan Is from the conservative minds. It Is 

not a natural division. Right from Khan Abdul Ghaffar 

Khan to Mahatma Gandhi. they stood against partition. I 

do not want to go Into all this. But I want to say that 

Pakistan Is also the target of this attack. Benazlr Bhutto 

lost her life. The Marriott Hotel was destroyed. They 

were also the victims of the terrorist attacks that we also 

face. 

The civil Government in Pakistan should not be 

disturbed. What will happen if we disturb the civil 

Government? The military will come out, which will be very 

dangerous to us. We should raise this issue In the 

UN Security Council. The Home Minister said that he 

has all the Information with facts and figures. All this 

Information must be brought before the UN Security Council 

and told that this Is what Is happening. It is not only to 

protect us, but also to protect Pakistan. The lSI may be 

playing games which need not necessarily be In the 

knowledge of the Prime Minister or the President of 

Pakistan. This has to be taken Into account. The military 

option is no option at all against Pakistan. We cannot have 

a neighbour which will be In perpetual war with us. We 

cannot destabilize a Government which Is elected by the 

people. 

Let us talk about Intelligence. How could somebody 

come through our ocean, get out, take a boat, come to 

our ahore, very coolly walk Into the targets or the places 

where they wanted to and fire at the people? How could 

It happen? Can we get Into a holef like that? In our own 
country. we cannot do that. How could they do? There la 

lax In Intelligence. Intelligence agencies must have 
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information. Everybody says that they had Information 

2-3 months back. Then how could tl"ols happen? This is 

a very serious question to ponder. It Is not that I am very 

critical about them. But there Is something very 

fundamentally wrong with our system. It has to be 

corrected. He said that he would look Into It. I am very 
happy about It. 

Lastly. why we want very stringent laws, like POTA 

and TADA. We had POT A; we had T ADA, but how was 

Parliament attacked? With all the laws, Parliament was 

attacked. You can bring in any law, but we have the law 

which can deal terrorism. We had those existing laws, but 

Innocent people become the victims In our country . They 

are the victims. If there are loopholes In the existing laws, 

they must be amended, but not lawallke POTA and TADA. 

We should stand united. 

·SHRI S.K. KHARVENTHAN (Palanl): The terror 

attack on Mumbal on 26-11-2008 targeted the economy 

0' this country. There Is a crucial difference between 

Investigations Into all previous terrorlat strikes In 

India and one on the attacks on Mumbal. This time a wealth 

0' Information has become quickly available to the 

Investigators. 8ased on the preliminary Investigations 

there is a prima facie evidence against Pakistan. 

The Mumbal Terror Attack has totally pre-planned and 

It is widely believed by World countries that Pakistan 

has behind the attack. The major terrorist attacks In 

Indla:-

2000 

2001 

2002 

2006 

2008 

Delhi Red Fort Attack 

Parliament House 

Akshardam Temple, Gujarat 

Ayodhya - Ram Temple 

Mumbai attack and other serial bomb 

blasts In Deihl, Jalpur 

8angalore, Hyderabad and various other cities In the 

·Speech was laid on the Table. 

country were caused massive 1081 of life and properties. 

All the above incidents were well planned. 

Hon'ble Leader of Opposition Shri L.K.Advanl during 

his election campaign on 4-12-08 In Rajasthan mentioned 

terrorism as 'errorlsm was that the UPA at the Centre 

cannot keep the nation secure" but it Is un'ortunate that 

he had forgotten Kandahar Plane Hijack Attack. The 

terrorist organizations Involved In the Mumabl attack and 

the hard core terrorists who were masterminded behind the 
Incident were those terrorists who were Involved In 

the Kandhar Plane Hijack Attack In the year 1999, 1C-814 

was hijacked to Kandahar with hostage 0' passengers. 

During that time NDA was In power. Shri Advanl was the 

then Home Minister of this country. For the above hostage 

the then Govemment released Maulana Masood Azhar now 

he is the most wanted accused and main man for Mumabl 

Terror Attack. 

During the NDA regime they had 'ailed to take steps 

to protect the Coastal Region. In the year 2003 'Gujarat 

Govemment has sent a proposal of Rs. 311 crore to protect 

1600 KM coastal line but the NDA Govemment at the 
Centre failed to take any action. This has resulted in 
the vulnerability of our coastal line and lapses In coastal 

security. 

During discussion In Congre88 working Committee 

Meeting about the Mumbal Terror Attack Madam Sonlajl 

emphasized to take bold decisions to control the terrorism. 

Now India wants Pakistan to surrender "20 Most 

Wanted Terrorists-Including Intematlonal Terrorists Dawood 

Ibrahim, Chota Shakeel, etc. If Pakistan failed to produce 

them to India, our Govemment should declare war against 

Pakistan to remove all terrorists In Pakistan and to save 

the entire world. 

Entire Nation wants to teach a lesson to Pakistan ando 

Terrorists hiding In Pakistan. Our Govemment should not 

hesitate to take action against Terrorists. 

Our Govemment decided to .. tabllsh Federal 

Police to control these kind of crimes. It Is a welcomable 
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step. Furthermore, I request the Hon'bla Minister 

Shri P. Chidambaram to enact a Law with strlnge~ 

provisions to control the Terrorist activities. Throughout 

the country, strength of the police to be lticreased. 

They should be provided with all kinds of modem 

weapons to face the terrorlata. AU police force to be 
modemlzed. Latest high speed vehicles to be p'rovided for 

them. Now most of the man In NSG are running 

behind the poUticians in the nama of security. They are 

all diverted to provide security to public. Special Air 

Crafts with advanced technology to be provided for 

NSG men to reach urgently to the affected area. The legal 

heirs of the police officials who Ioet their lives In this attack 

and In this operation have to be paid very liberal 

compensation. 

Our opposition members are Inllsting to bring back 

-POTA- but It Is not the correct. After Introduction POTA 

only the Parliament of India was attacked. Hence, a 

stringent law better than POT A to be drafted. 

Hence, our Government must take suitable steps to 

contain terrorist activities in our country. 

With these worda I am supporting the raeoIutIon and 
concluding my speech. 

MA. SPEAKER: I am sorry; the five minutes 

time aUotted to each Member has become four mlnutel 

now. 

SHRI SUBRATA BOSE (Bar888t): I thank you for 

giving me an opportunity to speak in this dlscusalon here 

today. 

I am very happy that the hon. Leader of the Opposition 

eet the tone of the dlecusaion today and mentioned 
that ~I Indians will be united In fighting terrortam. I 

am also very glad that the han. Leader of the HOUle 

Intervened In the debate and told us soma facta of how 

the Government of India has been dealing with 

the Government of Pakistan, what are the difficulties faced, 
etc. 

I think, this has given us the belief that we can all 

stand together and unitedly fight against terrorism. 

As far as the Incident In Mumbal II concerned, I would 

like to mention only two points. One point Is regarding 

the so-called Intelligence reports which had coma In but 

not acted upon. I do not know whether this Is true but 

If It happened I think the han. Minister of Home AHairs 

will ensure that In future all Intelligence reports, when 
received should be taken very seriously and acted upon 

Immediately. If that Is done I think many of the actions 

of the terrorists may be defeated and we shall come out 

successful In dealing with them. This will definitely cause 

disappointment In the minds of the terrorists and they will 

be disheartened. This in tum will have an eHect on 

reducing the acts of terrorism. 

I may also mention the fact that the han. Minister of 

Home Affairs has mentioned that he was Intending to bring 

a Bill before the House very shortly, definitely In this 
Sesaion, to speed up trials of all terrorists. This I 

think Is very-very necessary because only deterrent 

action can to IOma extent, If not to a great extent, prevent 

acts of terrorism. I must say with regret that our 

normal Judicial Iystem caU188 a lot of delay. It Is very 

necessary that all those who are accused of being 
terrorists should be given a very speedy trial and If they 

are found guilty, deterrent action should be taken against 

them to show that India will not feel shy In punishing the 

terrorists. 

Since there Is constraint of time, I shall not take more 

time of the House. I may aaaure on behalf of my Party 

to the Govemment that we ahaIl give all cooperation, 

whatever Its worth, to the Govemment to ensure that we 
fight tel'YOl'lam. In tn.s context, I would request that the 

Govemment set up a machlnery to have exchange of 

viewl, opinion and Information In future with all those 

parties who are In the Parliament 10 that we can really 

be united In taking action. 
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[Translation} 

·SHRI HANSRAJ G. AHIR (Chandrapur): The terrorist 

attack on Mumbal on 26 November, 2008 wu virtually a 

declaration of war against the country. The people of 

Mumbal, who have faced numerous Incidents of bomb 
bluts In the put years, were forced to witness 60 hours 

of battle. A shroud of fear covered Mumbal for 60 hours. 

Today, everyone Is praising Mumbalkars for retumlng to 

normalcy but the fact Is that even today the sense of 

insecurity Is prevailing amongst the Mumbalkars. Prelimi-

nary Investigation has confirmed that the terrorists had 

entered Mumbal through the .. a route. Have our territorial 

waters become a safe highway for terrorists now? Out of 

the four Lashkar-e-Toiba terrorists arrested In March 2007 

from Rajouri district adjacent to Loc, two had landed In 

Mumbai from Karachi using the sea route and then reached 

Kashmir from Mumbal. Had the security along the coastline 

been tightened after the testimony given by Abdul Majid 

of Nawabshah and Mohammad Jameel of Mansera, then 

the terrorist attack on 26 November, 2008 could have been 

prevented. Similarly, the Govemment had decided to 

establish 73 coastal police stations to guard the coast line. 

It was planned to set up 12 police stations In Tamllnadu 

and Maharashtra, 10 In Gujarat, 8 In' Kerala, 6 each In 

Andhra Pradesh and West Bengal, 5 each In Kamataka 

and Orissa, 4 In Lakshadweep, 3 In Goa and one police 

station each in Pondlcherry and Daman and Diu. Have the 
said stations been set up? Chief of Anti-terrorism squad, 

Hemant Karkare, who was martyred during the Mumbal 

attack, had also submitted a proposal for establishment of 
police stations along the coast line which hu been pending 
with the home Ministry In Maharashtra for months. Had 

action on the proposal been taken In time this tragedy 

would not have occurred. These I .. U88 should be 
Investigated In view of the serious charges, level against 

a Minister of Maharaahtra Govemment by the President of 
Maharashtra Macchlmaar Sangathan (Fishermen 

Organisation) Tandel. We brought down the terrorists who 
held the financial capital of the country hostage for sixty 

hours but now we have to carry out Indepth investigation 

·Speech was laid on the Table. 

and take action 80 u to raise the moral of the security 
torces and citizens. Whatever· be the status of a person, 

he should not be allowed to go scot-free. We stand united 

In the face of this terrorist attack which has shaken the 

entire country alongwHh Maharashtra. Shri AdvanlJI has 

reiterated that we all are with the Govemment. But u well 

as Increasing the security of the coastline, the security 

forces al80 have to remain alert. The funds required for 

the purpose should be made available at once. Had the 

Mumbal police got modem weapons and other equipment 

then terrorists would have been killed earlier. The brave 
policemen of Maharashtra police force lost their lives 

needle .. 1y because they were provided sub-standard bullet 

proof jackets. Terrorists cannot be defeated by batons. The 

police has to be equipped with the latest weapons and 

vehicles. At CST station too the police was not able to 

tackle the terrorists since they lacked modem weapons. In 

view ot this fact, the Union Govemment should provide 

aaaistance to the State Govemment for providing modem 

weapons and facllitle8. It should also ensure that tne people 

IMng In the financial capital of the country should not have 

to face attacks, bomb explosions etc. Remedial measures 

would have to be taken to keep them safe. I pay homage 

to the policemen, the security forces and citizens who were 

martyred during the terrorist attack and reiterate that we 
stand as one at this moment. 

I respect the feelings of the citizens of Mumbal who 

expreaaed their anger. Mumbal Is a microcosm of the 

country. The public representatives belonging to the party 

In power as well as those who are members of the 

Opposition should respect the questions raised about the 
efficacy and decision making process of the public 

representatives. All of us should not only ponder·the Issue 

In-depth but also take some courageous step. The 

Govemment should take such a step that neither 

Pakistan nor Pakistani terrorists dare to show such bravado 

again. 

[English} 

MR. SPEAKER: Dr. Arun Sarma Is the next spe:lker. 

I hope you wlU express some regret for your behaviolJr 
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In the momlng. Four minutes are available with you to 

speak. 

DR. AAUN KUMAR SARMA (Lakhimpur): Sir, I tender 

apology for what has happened in the moming. 

MR. SPEAKER: I had raised the matter. Everything 

was fixed. You would not wait. You would not hear. 

DR. ARUN KUMAR SARMA: But, Sir, there was no 

mention In the Ust of Business regarding the Statement 

by the Home Minister.... (Interruptions) 

MR. SPEAKER: Yow know all this. Please start now. 

. DR. ARUN KUMAR SARMA: I regret what has 

happened. We had to express our anguish. 

MR. SPEAKER: If you had given two seconds to the 

Speaker, you would have heard everything. That Is the 

prOblem. Kindly start your submission now. You are given 

four minutes' time. 

DR. ARUN KUMAR SARMA: Thank you, Sir, for 

giving me this opportunity to speak on this issue. On 

behalf of AGP, myself and my colleagues I stand by 

the resolution of this House to firmly deal with the 

terrorists' attacks in the country, especially the Incident 

of Mumbai and other parts of the country Including 

Assam. 

Sir, the terrorist attacks In Mumbai have exposed the 

loopholes in our country's security system. We have to find 

out the defiCiencies of our security forces. For about sixty 

hours, the country was held to ransom by a few attackers. 

We have to find out the deficiencies very accurately. The 

newspaper reports have categorically mentioned that our 

securtty forces are not property armed with sophisticated 

anna to deal with terrorist attacks. We also express our 

full sympathy to all those who have suffered In this Incident 
and also in incidents that have taken place in other parts 

of the country. We also hope that the deficiencies in the 

intelligence, the lapses in the Intenlgence will be taken care 

of by the Home Ministry. The hon. Home Minister has said 

that he would review this aspect of lapses 80 that we are 
better equipped In Mure to fight terrorism. 

Sir, terrorism Is not an issue of the recent times. It 

has been taking place for years together In the North 
Eastem region. In Assam alone there have been Instances 
of 600 bomb blasts In the last four years. These are 

attempts by Intemational terrorist forces. These are not 
Isolated cases In Assam alone. Therefore, we are happy 
that you have allowed a special debate and a statement 

on Assam. We will be partlclpallng In that dl8CU88lon. On 

this particular aspect of national concem, we stand by the 

Govemment. We stand by the entire House because It Is 
a natiOnal issue. We have to be united and we firmly 

resolve to fight terrorism at all costs. 

SHRI SARBANANDA SONOWAL (Dibrugartt): Sir, 
also express regret for the incident in the momlng. 

MR. SPEAKER: The Assam matter will be the first 
thing to be taken up on Monday. 

SHRI SARBANANDA SONOWAL: Sir, associate with 
Dr. Arun Kumar Sarma. 

MR. SPEAKER: There is no system of association 
in this case. You can aSSOCiate yourself with his 

speech. 

Shn Ramdas Athawale, you have missed your 
chance. You were not present when I called out your 
name. 

SHRI RAMDAS ATHAWALE (Pandharpur): Sir, I was 

in the lobby. 

MR. SPEAKER: The people of Mumbal have not sent 
you here to be in the lobby. They have sent you to be 

present In the House. Anyway, you may start your speech. 

You have only four minutes 

(Translation) 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. Speaker, 

Sir, Baba Saheb Ambedkarjl had handed the draft of our 



669 Discussion under AGRAHAYANA 20, 1930 (SAKA) Rule 193 670 

Constitution to Dr. Randendra Prasad and Pandlt Jawahar 

Lal Nehru on 26 November 1949. The aUack by terrorists 

on 26th November was not only an attack on our country 

but also on the Constitution of the country. It was an attack 

against unity and secularism of India. On behalf of the 

Republican Party. I condemn this attack. 

Mr. Speaker, Sir, I would like to remind the Govemment 

that this aHack Indicates Intelligence failure. Those people 
arrived In Porbandar from Karachi and after that It took 

them three or four days to reach Mumbal. They should have 

been Intercepted during this period. The country has 

withstood many bomb blasts but this was an open attack 

on the country Itself. These terrorists had spread out In 

CST station, Hospital, and Taj Hotel. There were Four 

terrorists In the Tal Hotel, two In the Obarol and two In 

Nariman House. Ten terrorist tried to shake up the country 

and the whole world. 

Mr. Speaker, sir, I am grateful to SM Advanl Saheb 

for supporting the Govemment. I mean to say that he has 

extended his support to the Govemment over this Issue. 
A similar stand had been taken regarding the terrorist 

aUack on the Parliament when Atalji was Prime Minister 

and he was Home Minister. Such unanimity has always 

been evident whenever the country has been attacked. I 

salute Advanljl once again because he said that India Is 
a multi religious and secular country. He had helped In 

construction of mosques. Hindus have helped In construc-

tion of Masjlds, Bodh Vihara and Church and we have 

helped In construction of temples. Secular India means that 

all citizens should cooperate with each other. But his rath 

yatra had created the environment that led to the demolition 

of Sabri MasJid. 

Mr. Speaker, Sir, there Is a need to deal with such 

aUacks with full might. When the aHack was done, the 

Members of the Subordinate Legislation CommlUee were 

present there. Had I been there, I would have definitely 

killed two-four terrorists. This Is what happens In such 
situations. One of the photographers was also saying that 

at the time he felt like facing the terrorists rather than 

clicking photographs. 

So many of our people laid down their lives In Mumbal-

KarkareJI, Salaskarjl, KamteJl, ShindeJI, Unnlkriahnanjl, they 

have 88Cllficed their IIvea for strengthening the unity of the 

country. 

Mr. Speaker, Sir, during the all party meeting called 

by the hon'ble Prime Minister, I had made a demand to 

attack terrorist campa located In Pakistan occupied 

Kashmir. These campa should be destroyed. If Pakistan falls 
to hand over the 20 suapect8 and Dawood to India, we 

will have to attack Paklstan ... (/ntenupttons) the part which 

Is In Pakistan', occupation, should be taken over by 

India ... (/ntsrruptJons) 

Mr. Speaker, Sir, If they attack us, Members of all the 

parties will stand unltedly ... (lntenuptlons) 

[English} 

MR. SPEAKER: Lucklly, you were not In that hotel. If 

you had gone to that meeting, you would have at least 

fainted there. 

... (Interruptions) 

[Translation} 

SHRI RAMDAS ATHAWALE: Mr. Speaker, Sir, my 

demand Is that there Ie a need to attack Paldatan If It does 

not listen to us. 

[English} 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 

(Kokrajhar): Reepected Speaker Sir, I am quite thankful 

to you for gMng me this opportunity to apeak on 

the terrorists attack In Mumbal which took place on 

26th November, 2008. 

On my own behalf and on behalf of three million people 

of BodoIand territory, I do condemn, In the strong .. t te"", 

the eophIatIcated and preplanned .. well ~ barbaric attack 

on the Innocent people of Mumbal. Thl' terrorlsta attack 

II not a casual one, rather but I do fHl and I ~ declare 
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that It Is a systematic and preplanned and unprovoked 

aggression against India. 

[TranslatIon} 

. Mr. Speaker, Sir, this was a well conceived attack on 

the country. I condemn It very strongly. How those ten 

terrorists became lucceasful In attacking 130 crore Indian 

people? Stringent action should be taken against the 

security personnel and intelligence agencies found guilty 

in this regard and the loopholes In our security system and 

Intelligence agencies should be plugged. They took at least 

three days to reach Mumbal from Pakistan. What was done 

during these three days? 

[English] 

There Is lack of communication and understanding 

between the Indian Forces and Intelligence agenciel. 

[Translation] 

Had timely action been taken as per the Intelligence 

Input, such a barbaric attack on Mumbal could have been 
averted. 

Mr. Speaker, Sir, on 30th October, serial bomb blasts 

took place in Assam which started from Kokrajhar to 

Bongaigaon and from Barpeda Road to Guwahati. The 

officIals of the Home Ministry had given some prior hints 

to· the Aa8am GovEtmment that such Incidents could tak~ 

place In Assam, but nothing could be done to prevent those 

blasts. On 30th October, serial bomb blasts took place In 

which several people lost their lives. 

Mr. Speaker, Sir, I demand a high level inquiry Into 

the bomb blasts that took place In Assam and It should 

be done either by the CBI or any sitting judge of the 

Supreme Court. The MInister of Home Affairs should take 

effective steps Immediately to plug the loopholes In the 

security system of our country. 

Mr. Speaker, Sir, I have a suggestion. Today, there Is 

no guardian to take care of the internal security of 

our country. Therefore, the Central Government should take 

the responsibility of Internal security In the country 

and there II a need to raise a new Central Force In the 

country with the name of Internal Security Force which 

should work with the police administration under the State 

Government 

Sir, I would like to know one more thing from the 

hon'bla Minister of Home Affairs as to the number of lSI 

trained agents operating on our soil al on date? We and 

the country want police Itatlon-wlle, district-wile and ltat .. 

wi.. detalls of the number of Paklltan-tralned agents 

operating here. Any Infonnetlon received against a person, 

a political party or any other agency should be taken 

serloully and there II a need to take strict action In thll 

regard. We will fully support any law or any act pa .. ed 

by the Government for the safety of the country. 

MR. SPEAKER: Thank you very much. 

[English} 

SHRI P .C. THOMAS (Muvattupuzha): Sir, on behalf of 

my Party, I take this opportunity to support the Government 

and all the efforts taken to fight terrorism to the maximum 

level pOlslble. We condemn what has happened In 

Mumbal. I am sure the Government will take It very 

seriously. Now that the country has come together on thl, 

matter, I am sure, a very strong message will go from this 

House today that every Inch of India I, very strong and 

very staunch to fight terrorism to the maximum. I am lure 

that the Government will act very stem In thl' regard by 

taking full effort to give the maximum organisational support 

with regard to the use of our technology for strengthening 

our forces in the defence sector and In the entlr. security 

sector. 

I would also suggest that the people of India are so 

united today on this matter that we should take the people 

into confidence to the maximum. Information regarding 

these agencies should go to the people at the ground level. 
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People do not know about these agencies. There are a 

lot of agencies, which are working. People are ready to 

cooperate, but they do not know to what extent they can 

cooperate. Something should disseminate ~ this House 

and also from the Government to give more Information 

to the people in order to take the full cooperation of the 

people In this regard. 

I thank you for ttle opportunity given to me to support 

the Government on this matter on behalf of the Kerala 

Congress Party. 

MR. SPEAKER: Shri Mohan Rawle, your party has no 

time. Since you come from that area and since you made 

a special request, I give you four minutes' time to speak. 

Please cooperate. 

[Translation] 

SHRI MOHAN RAWAlE (Mumbal South-Central): Mr. 

. Speaker, Sir, I pay homage to the fishermen, police 

personnel, railway police personnel, Indian CItizens, 

foreigners and the poor and common people killed In 

Mumbai terror attack. 

Sir, I was present In the hospital for 59 hours where 

Injured people were being given treatment and dead bodies 

were being brought into. I saw the dead bodies myself and 

counted the dead bodies for three days. I would like to 

pay my gratitude to the doctors, nurses and staff of the 

G.T. Hospital, Saint George Hospital and J.J. Hospital for 

the services they rendered to the victims of the attack. I 

would express my gratitude to this House also for 

expressing concem towards the people of Mumbai and of 

other countries. Being a Member of Parliament from 

Mumbai, I express my gratitude towards this House. Fire 

Brigade saved many people at the risk of their own lives 

amidst the Indiscriminate firing and throwing of 

handgrenades. I would like to congratulate them. Hemant 

Karkare, Unnlkrishnan and police personnel Including 

Railway Police Personnel killed in the attack should be 

given gallantry awards. Tukaram Kamble belonged to my 

area and bore five bullet shots in his body and It was due 

to him that we could catch that Skoda Car. 

I urge you that gallantry awards be given to them also 

who got injured during the operation and who helped us 

in this regard such as Sadanand Date, Additional 

Commlaaioner and ANn Jadhav who informed about the 

Skoda Car. While lying in the Police Gypsy of Hemant 

Karkare, Kamte and Vijay Salusker. We got to get hold of 

the Skoda car because he took a chance and sent wireless 

message about It. 

There should be a national policy to curb terrorism. 

However, we do not have any such policy. I have visited 

the place where Hemant Kafkare and Kamte were killed. 

Their car was moving at a slow speed of 10 kms. The 

terrorists hiding there started firing as soon as they got 

out from the Kamte hospital and eartier from the 

Chhatrapatl Shlvajl Terminal. A boy named Shinde was 

killed and a child taking meals was also killed. Then they 

arrived. If those officers had bulletproof car, they would not 

have been killed. Therefore, my submission is that 

speedboats, 9MM sub-machine guns, AK-47s, sophistI-

cated assault rifles, bulletproof vehicles, light armed cars, 

mine-protected vehicles for protection against land mines 

be provided by the Government. At least, 1000 CCTV 

cameras should be Installed In Mumbal and there 

should be provision for cantonment vehicles, wherein 

bombs could be carried safely. Besides, mobile vehicles, 

cyber Internet, NSG battalions should be deployed 

In Mumbal. 10 NSG personnel protected 3-4 Americans 

who were of Ita embassy, one among them was • senior 

officer. 

For how long will we keep counting dead bodies? The 

Government says It is the hand of the lSI. lSI belongs to 

which country? lSI is Pakistan's Inter-services Intelligence • 

trained by the Pakistan Government. If the Government has 

concrete evidence, satellite pictures of 52 training camps 

operating In POK, then we should Immediately attack them. 

If Pakistan is Involved In It, we should not spare Pakistan 

also. I would like to give an advice In this regard. We have 
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launched Chandrayan. Two Indian scientists are set to go 

aboard Chandrayan They provide good quality Images of 

the rocks lying over there. If photographs are avaUable of 
them, what is the problem in getting the photographs of 

these terrorists. Shrl ShlvraJ Patit had held a meeting with 

the Naval and Coast Guard officers, including the officials 
of Maharashtra Govemment, in which this fact was 

discussed. 

I am grateful to you that you gave me an opportunity 
to apeak and I urge the Govemment to provide ex-gratla 

compensation of at least Rs. 10 lakh to the dependents 

of those who have been killed in the said attack. 

{English} 

MR. SPEAKER: Shrl N.N. Krishnadas. He is the 

Chairman of the Committee on Subordinate Legislation. He 

was In the hotel. I believe you have fought very gallantly. 

. . . (Interruptions) 

MR. SPEAKER: I am very happy that all our Members 

have come back. We are happy. Of course, I have 

expressed my great sorrow on behalf of the House to the 

Officer of the HPCL who was deputed to look after all of 

you. He had to give up his life. We have assured that 

from the Parliament, we shall try to help them also in other 

ways, if possible. 

Shri Krlshnadas, please be brief. 

SHRI N.N. KRISHNADAS (Palghat): Sir It was 

possible only because of the courage and sacrifices of our 

forces especially the security guards and other police 

personnel. 

It was a very terrific experience. Due to time constraint, 

I am not going to share all the experience with the august 

House. 

We were there, as you said, for some Parliamentary 

duty, for the meetings scheduled on 27th and 28th of the 

Committee on Subordinate legislation. Some of our hon. 
Members, Shrl Solankl, Shrl Patll, SM Lal Mani Prasad 

were there. Everybody Is here. Our senior leader Shrl 

Gamang was yet to arrive the same night there. Some of 

the MPs were to come next day momlng. So, we were 
having our dinner in the same Restaurant named Shamiana 

In Hotel TaJ. While we were having our dinner only, we 

heard the firing very near and the tevorlsts entered the 
same Restaurant and started Indiscriminate firing. We 

cannot say how we are here. I really said It only because 

of the courage and sacrifice of the security forces of our 
country that we are here today. It Is a pride of our nation. 

.. . (Interruptions) 

MR. SPEAKER: Yes, we salute them. 

SHRI N.N. KRISHNADAS : Definitely, I salute them, 

especially the martyrs, the ATS Chief and his colleagues, 

the commandos, Major Sandeep and the other police 
personnel. We salute everybody. We salute the other 

commandos, the security persons who have defeated the 

terrorists and saved our nation . 

In my experience, I would say that this is the spirit 

which must be there. The nature of the debate that Is 

taking place In the very same House bears witness to that. 

This is the time that we should all stand together to isolate 

and fight out terrorism which Is against humanism, all 

human beings, It is against our progress and against 
everything. So, we should stand together to fight out 

maximum the terrorism in the country and the whole world 

itself. 

Sir, this is not the time to say anything, making any 
kind of a criticism or blaming anybody. I know it. While 

making the Statement, the hon. Home Minister made It 
clear that this Is not the time to disclose the Interrogation 

Report and to disclose the Investigation Report and 

anything of that nature. I know It. This Is not the time to 

blame the Govemment or criticize the Govemment. But, 

In the light of the recent terrorist attacks that have taken 

place In Mumbal, the anxiety of the nation Is emerging. 

The Govemment should address the anxiety of the nation, 
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the countrymen. So, wherever and whatever be the lapse, 
it must be looked into. I am not criticizing or blaming 

anybody. But I am carefully using the word. The system 

should be updated Including the Office of the National 

Security Advisor, the system prevailing everywhere, the 

system In the Intelligence Department. We know that we 

are having an Intelligence Department. I am not mentioning 

the name of any Department. But I am carefully using the 
word that the Govemment should update all our systems 

to meet the challenge and to meet the present situation. 

The Govemment should come forward to update the 
existing system, whatever be the lapse. This Is the only 

word that I would like to say. 

I would like to share certain things with the other hon. 

Members also. I am coming to the pOint of the employees 

of the hotel. That is our experience. We congratulate and 

appreciate some of the hotel staff. With their balanced 

mindset and sense, they also helped us. 

MR. SPEAKER: On behalf of the House, I have already 

sent it to them. They have appreciated that. 

SHRI N.N. KRISHNADAS: We should specially 

mention that. This is the situation of our country. As I have 

mentioned earlier, the country should stand together to 

fight out maximum the terrorism. We should not 

compromise with terrorism or the anti-national activities. 

With these words, I conclude. I thank you for giving 

me this opportunity. 

MR. SPEAKER: I thank you very much. We are very 

happy that all our colleagues and friends have been able 
to come back. You are right that the security forces, the 

commandos have rescued our Members. But there are 
other forces. Even the Bombay Police and the hotel staff 

had put up a unique fight for the sake of others sacrificing 

their lives also. 

They have sacrificed their lives. We are very happy 

and I am sure we shall not face any such .!tuatlon in 

future. 

[Translation] 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV 

(Madhepura): Mr. Speaker, Sir. give me also an opportunity 

to speak ... (lnterruptiona) 

[English] 

MR. SPEAKER: Mr. Rajesh Ranjan, your party has no 
time. But anyway. I give you two minutes. 

[Translation] 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: Mr. 
Speaker. Sir, I am grateful to you for giving me an 

opportunity to speak. I pay my earnest homage to the 
security personnel, offioers who have sacrificed their lives 
In terrorist aHacks be It an aHack on Mumbal or elsewhere. 

At the same time, I salute the parents of those brave sons 

who laid down their lives for the sake of nation. I had been 

seriously listening to the debate on this Issue going on 

since moming. So far as honour of the country Is 

concemed, people like Abdul Hamid sacrificed their lives 
and guarded the nation. We boast of our past glories but 
forget the present. Today, people like Karkare have 

sacrificed their lives. We remember their sacrifice for some 
days and then forget to care as to what type of life their 

dependents are leading. People read about the family of 

Abdul Hamid In newspapers only. Same In the case with 

the families of soldiers from Haryana who laid their lives 

while fighting with enemy at border. We read about them 

in newspapers or see It on T.V.-that their dependents have 

no source of their livelihood, they have no house to five 
In. We remember them only when Crisis is galore and later 
on we forget everything. Today, the whole nation, entire 

House, the ruling party and the opposition as well are in 
unison on the issue 01 combating terrorism. 

I would like to make two-three pOints to the hon. 

Minister of Home Affairs. I understand that all the hon. 

Members, be it from the UPA coalition or from the 
opposition are united on the Issue of elimination of 

terrorism from the country. But the issue of security of a 



679 DIscussIon under DECEMBER 11, 2008 Rule 193 680 

[Shri Rajesh Ranjan alias Pappu Yadav] 

common man Is the most Important. I have leamt that lOme 

people have been arrested or put on house arrest In 

Pakistan and a few of them may be those who were 
released from Indian jailS and taken to Kandhar. I would 

like to ask the hon. Minister: are they really under house 

arrest? If, It is 80, the Govemment 18 not taking cognizance 

of the fact that Pakistan may ask them to change their 

residence elsewhere and free them. Our Govemment 

should take measures to bring such people, who have been 

arrested or put under house-arrest to India without any 

delay, otherwise the place where they are under house-

arrest should be destroyed by surgical attack 80 that they 

dare not raise their head against the Indians. I would like 

to say that today every Indian 18 worried about his safety. 

People expect the UPA Govemment to ensure that this was 

the last terrorist aHack. The Govemment will definitely take 

steps to eliminate the terrorism. I urge the hon. Home 

Minister to lake adequate care for the dependents of 

officers killed in the said attack so that their families do 

not have to meet the fate as the family of Abdul Hamid 

has met. Ex-gratia amount of Rs. 10 Iakh should be paid 

to the dependents of people killed In the said 

attack ... (Interruptions) 

All of us should resolve to fight against the terrorism 

unitedly ... (Interruptions) 

[English} 

MR. SPEAKER: Mr. Nikhll Kumar, your party's time is 

over. But since you are a former police officer, I give you 

sometime to speak. 

[Translation} 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: Mr. 

Speaker, Sir, thank you very much. I express my gratitude 

to you ... (lnterruptJons} 

MR. SPEAKER: I will be grateful If you take your seat. 

.. . (lntetrOptlons) 

SHRI RAJESH· RANJAN ALIAS PAPPU YADAV: 

Strongly supporting the Govemment, I again express my 

heartfelt homage to those who have been killed in the said 

attack. 

[English} 

SHRI NIKHIL KUMAR (Aurangabad, Bihar): Thank you 

very much, Mr. Speaker Sir. I join the entire nation In 

paying homage to those who lost their lives In the Mumbal 

camage. I join the nation In condemning with the strongest 

possible terms the Mumbai camage. I also condole the 

deaths of the valiant security personnel who were involved 

in the operations in Mumbai. As Mr. Mohan Rawale 

mentioned, each one of these Is worthy of adequate 

recognition for his act of valour and I am confident that 

the Government of India will bestow on them suitable 

recognition for their act of valour. 

Having said this, I wish to bring to the notice of the 

Government something that has come to our notice. It 

seems that there Is no cogent comprehensive policy on 

counter-terrorism. I would submit that there should be such 

policy. The Federal Investigating Agency should be an 

important part of this policy about which the han. Prime 

Minister had made a statement and which has been 

referred to In the hon. Home Minister's statement. 

Sir, there Is a little misgiving about this Federal 

Investigating Agency. There are States which object to 

it on the ground that this will be an encroachment on their 

privileges as per the Constitution.. This misgiving Is justified 

given the conatltutlonal position. But terrorism Is not a 

mere law and order situation. It Is not a mere Incident 

which has taken place somewhere and therefore, should 

be covered by the 8ubject of law and order and therefore, 

it should be a State subject. 

The whole Houl8 has repeatedly said, 'Awar on the 

country is a war on nation, It should be treated separately.' 

When the Constitution was being framed by our founding 

fathers, this situation did not exist at that time. Had It then 

existed perhaps there would have been a different 
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approach to the system of drawing up a separate list. Even 

now we should be able to correct this, remedy this defect 

and It should be, If necessary, brought Into the Constitution 
through a suitable amendment. Therefore, I whole 

heartedly support the Idea of a Federal Investigating 
Agency even if It needs amendment of the Constitution. 

The second pOint is that the terrorists have been using 
most advanced technology to carry out their acta of terror. 

Even In the last Mumbal Incident, a lot of new technology 
was used. We have a technology law In our country, but 

It Is supposed to be now under consideration for 
amendment. This Information Technology Act was framed 

In 2000. There have been some suggestions made for 

its amendment. This is very important today, especially, 
when we hear of the use of satellite phones and the need 
for Intercepting communication through the Intemet. This 

business of intercepting Internet messages Is very 
important today and very topical, so I urge upon the 
Government that the proposed amendments to the 
Information Technology Act 2000, which are pending, 

should now be brought before the House and It should 
be discussed so that we are in a position to view and effect 
these amendments which are very Important and very 

topical indeed. 

Finally, this Is a time when we must express solidarity 
amongst ourselves. This has been done as has been 

reflected In this august House and even outside. But what 
Is more important is that I acknowledge also the wonderful 
gestures by our minority community in celebrating Bakrld 

In a very subdued manner and sporting black arm bands. 

Here itself, I also wish to bring on record the fact that only 

the other day In Hyderabad we had an International 
Conference and it was attended by merely 1,300 

international delegates to the Internet Governance Forum. 

They could have well said that India Is not safe and 

we will not go there. But they did not. They came here, 

and In doing so they expressed solidarity with us. I wish 
to place on record our sincere appreciation for the fact that 

even the English Cricket Team Is here In India and playing 

its scheduled Test matches which I think is something that 

needs to be acknowledged. And it is this spirit of solidarity 

that needs to be reflected in the whole country. 

Sir, thank you very much once again. Time constraint 

prevents me from saying 80mething else but I am indeed 

grateful to you for giving me this brief time. Thank you. 

MR. SPEAKER: Two minutes for SM ulmanl Prasad. 

He was in the Hotel. I am very happy that he is back 
with us. 

[Translation] 

SHRI LALMANI PRASAD (Basti): Mr. Speaker, Sir, I 

am grateful to you for allowing me to speak on the terrorist 

attack on Mumbai. 

Sir, I had also reached the TaJ Hotel on 26th to Join 
the inspection tour of the Commmee on Subordinate 

Legislation. Our Ualsoning officer and other officials helped 

me reach there. I was allotted room number 228 for stay. 
Our officials told us that the dinner will be served at 8.30 

pm. or 9 pm. I came down at about 8.30 pm. and while 
I was having dinner, a friend of mine from the district Sant 

Kabir Nagar called me saying that they were coming to 

meet me. I told them not to come as It was late night but 
they said that since I was an MP from their ..... they will 

come to meet me In my room. While J was going to my 
room after the dinner, other people were coming down for 

dinner. My friends reached at 9.30 pm. to meet me. They 
asked me to go out and have dinner outside. I told them 
that I have had dinner and I cannot go outside now as 

I was on an official lour. I will check next day's schedule 
and will go with them If I have time. Just when they were 

going out after meeting me at around 9.30 pm, terrorists 

shot them. When shooting started in the hotel, the hotel 

staff asked me not to open my room as terrorists had 
entered the hotel. I was alone in my room at that time. 
There was an atmosphere of fear, television was blocked 

out, electricity was cut-off and only telephone was wor1dng. 
The entire room was filled with smoke at that time and 

I feh that I would not survive. It became difficult even to 

breathe because of the smoke in the room. I was breathing 
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from the side of the curtain after moving It a little to remain 

alive. From there. I saw the view In the front the dome 

was bumlng. smoke was billowing out and there were 
whacking sounds near the door. looking from the keyhole 

of the door I found that there was fire all around. It was 

.n atmosphere of fear. Sounds of gunshots and bombs • 
could be heard for the whole night on 26th and It aeemed 
as If the hotel could crumble down anytime. My friends. 
offICIals and the President of the Bahujan Sama) Party Ms. 

Mayawatl)1 kept on talking to me throughout the night and 
told me not to panic. I used to listen to the mobile under 

the pillow under the quilt fearing that Its sound could go 

outside. 

19.00 hr.. 

The atmosphere of the day and night of the 27th 

remained the same. I an unable to forget that terrible scene 

even today. Three commandoes arrived at 10 o' clock on 

28th and told that they heve come to take us out on the 

ordars from the authorities. I was fearful wondering If I will 
survive or not. I was having a severe headache. as I had 
not slept for the last two nights. I was telling them 

repeatedly that I will not open the door. They told that I 

should believe them that they have come to rescue me. 

Then I saw three commandoea In the military unlfo"" 
through the keyhole. I became aure that they have come 

to rescue me. I opened the door hesitatingly and found 
three military commandoes there. It took me about 15 
minutes to collect my belongings. I feared If I will be able 

to come out or not. Anyway. when I came out, they asked 
me to keep my hands up and go out slowly. On hearing 

this. I told them that I am an MP then they told that I can 

put down my hands. The three commandoes took me In 

their custody. I started walking In their custody with my 

three suitcases after closing the room. They were talking 

quietly because there was sound of gunshots constantly. 

I will never forget that scene. I got a new life. W. reached 
the lobby through the stairs within half an hour and the 

military Qfficials there told me that I should not worry and 

that I was safa. They served me tea etc. then. I told them 

that two of our offIcIaIa were on the second and third floor. 

I do not know In which condltlen they will be and also the 

three friende who had met me. At 11 pm. on 28th It was 

confInned that thoae three friends have been killed. About 

the two offlCiala, the terrorists had knocked at their door. 

A bullet Injured his hand when he opened the door. Silawatjl 

told that the bullet had wounded his hand. which was fired 

by the terrorists. Then, I came to know that they had tried 

to break open the door In the night. I have seen this fearful 

scene myself. Our party's national president Km. Mayawatijl 

has also expressed her views In the media In this regard. 

I just want to say that whether the terrorists are Indian 

or foreigners and whether the terrorist Incident take place 

In some district or the entire country, we should rise above 

the party affiliation to rein In the terrorists. I strongly 

condemn these terrorists who have killed so many people. 

I pay my homage to the brave security personnel who laid 

their lives In this Incident. With this, I conclude with a 

request that financial aaslstance should be provided to the 

families of the martyrs of Mumbal terrorist attack. 

(English) 

MR. SPEAKER: We are very happy that you have 

been saved and you held your courage. We are very 

happy about that 

Now, the Home Minister. 

THE MINISTER OF HOME AFFAIRS (SHRI P. 

CHIDAMBARAM): Mr. Speaker, Sir, .. nee the Prime 

Minister II here to speak In this dlscuaslon, I request that 

I may be allowed to clarify a few points raised by the hon. 
Members and to perhaps answer a few questions that 

have been raised. 

Sir. firstly let me thank Shrl L.K. Advanl. the hon. 

Leader of the Opposition and all other Members for 

II8Urlng not only the Government but also the people of 

India that we stand united. that we support the efforts of 

the Government and that we have resolved to rid this 

country of this scourge of terrorism. I thank all of them 

once again. 
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Sir, 8S I said In the opening statement, the evidence 

unmistakably points to the terrltorf of a neighbouring 

country, Pakistan. The fig leaf of non-state actors cannot 
hold for very long. 

Even a non·State actor belongs to a State; he Is 

not a Stateless person. Our investigation and the 

Interrogation of a captured terrorist has conclusively 

established that the origin of all the terrorists was the 

province of Punjab in Pakistan. Therefore, I think, we must 

now, as 8 nation, recognise not only the source of the 

threat but the gravity of the threat that emanates from that 

part of the world. 

Sir, I said in Mumbal and I say that again. We are 

in Government. This Incident happened when we are in 

Government, and therefore, we are responsible. There 

have been lapses. There have been lapses of two kinds. 

One Is mistakes in the system Itself, the systematic 

mistakes, and the second Is because of indecision. The 

way we conduct Government's business takes us down the 

road to a point where Instead of making a decision, we 

end up with indecision. 

I think, therefore, we owe it to our people that we mend 

our ways of conducting Government's business, and 
decisions are taken promptly, courageously; and without 

constantly looking over our shoulders whether the CVC 

will ask us questions or whether the CAG will ask us 

questions or whether the CBI will ask us questions, I think, 

It Is important to take decisions. And, in the last few days, 

I have Impressed upon the Ministry of Home Affairs that 

decisions must be taken, decisions must be implemented, 

and I assure the House that wherever I find that there have 

been lapses, we will take the ~ecislons and we will report 

it to you from time to time. 

Sir, on the question about compensation, both the 

C...,tral Govemment and the State Government have 

announced compensation. The Central Govemment scheme 

for compensating victims of terrorists and communal 

violence is, in fact, available in a brochure. We will pay 

compensation. according to the scheme. The State 

Government has announced a very generous package of 

compensation. But as I said, money Is not compensation, 

but this Is a gesture. They have announced Rs. 5 lakh 

to every civilian, Rs. 25 lakh to every security personnel, 

and to personnel who died, full pay until their normal date 

of retirement will be paid to their families who will be 
allowed to retain their house, one job will be given to It 

dependent of the deceased security personnel and 

free education for children anywhere In India. The Injured 

have been offered free treatment and monetary compen-

sation. 

I have Impressed upon the Maharashtra Govemment 

that all compensations that have been promised must be 

paid by the 31st of December, They have sent me a note 

saying that in a large nurnber of cases, compensations 

have already been disbursed. But I will ensure that by 

the 31st of December all compensations are paid to those 

who are entitled to compensation. 

SHRI BRAJA KISHORE TRIPATHY (Purl): What Is the 

amount for the foreigners? 

SHRI P. CHIDAMBARAM: About the foreigners, the 

embassies have taken the bodies abroad and that has to 

be dealt with by the Ministry 0' Extemal Affairs. But we 
will deal with that. If they make a claim for compensation, 

that will also be considered. But I am only talking about 

the Indians because that is the most sensitive subject. So, 

we will leave it to the Ministry of External Affairs. 

Sir, I want to clarify a point, which Mr. Malhotra made, 

and I think, that has given rise to all kinds of 

apprehensions. Mr. Malhotra said that In the Kandahar 

hijack, there was an aU-Party meeting and In that all-Party 

meeting, the then Leader of the Opposition, Dr. Manmohan 

Singh and many other leaders, who are now in the Ruling 

party Including Mr. Lalu Prasad Yadav, and Mr. Mulayam " 

Singh Yadav were present, which decided that the three 

terrorists would be taken In that flight back to Kandahar. 

I am afraid, Sir, this is the first time I am hearing 

this story. Nobody has heard this story before. Therefore, 
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I took the trouble of going through the books of Mr. Jaawant 

Singh as well as Mr. L.K. Advanl. 

Neither Mr. Jaswant Singh nor Mr. L.K. Advanl referred 

to any such all· Party meeting or any such meeting In which 

Dr. Manmohan Singh or Mr. Lalu Prasad Yadav or anyone 

consented to take the three terrorists. 

[Translation} 

SHRI MOHAN RAWALE (Mumbai South·Central): Mr. 

Speaker, Sir, I have a point of order. 

[English] 

MR. SPEAKER: There is no point of order. 

[Translation] 

SHRI MOHAN RAWALE: Mr. Speak.er, Sir, Shri Atal 

Blhari Vajpayee had presided over the meeting. Hon. Sonia 

Gandhi was also present there ... (lnterruptlons) 

{Eng/ish} 

MR. SPEAKER: No. he has not yielded. He Ie replying 

to that. 

8HRI P. CHIDAMBARAM: I think this should be 

clarified. In fact, Mr. Jaswant Singh In his book refers to 

a Cabinet meeting which decided to reject the demand of 

the kidnappers. tenorlsta and he w .. asked to go and tell 

the Press. Then. Shrl Advanl refers to another Cabinet 

meeting where he says, -Finally, the Cabinet came to the 

decision that we should free three tenorls ... • I think the 

statements In the two books are correct. Maybe, Mr. 

Malhotra's memory Is playing trlckl with him. I think. 

perhaps, he must have gone through a very hectic election 

campaign. But I think that his statement Is not correct. We 

are not going Into the rightness or wrongneea of taking 

those three terrorists but to attribute It to an all·Party 

meeting and a consensua. I think that ahould be made 

clear. As far as I am able to reconstruct from the 

contemporary writings on those events, no such thing took 

place. 

Sir. I only want to say finally one thing. I am very happy 

that our hon. Members have praised the work of the 

security forces. Policemen come from the same stock as 

you and I come from. They have their failings. Uke each 

one of us has weaknesses. the policemen alao have 

weaknesses. But ultimately, I want us to remember that 

that pOliceman, usually an overworked policeman. usually 

a policeman who Is working about 12 to 14 hours a day, 

a policeman whose housing Is In very poor condition. a 

policeman who occasionally falters, It la that policeman who 

is willing to lay down his life to save the lives of many 

other Indians. M.C. Sharma was such a policeman. Hemant 

Karkare was such a policeman. I was deeply hurt when 

there was an attempt to damage the reputation of M.e. 

Sharma. I was equally hurt when there was an attempt 

to damage the reputation of Hemant Karkare. In fact. the 

virtues of Hemant Karkare appear to have been discovered 

only after hla death. But anyone In Mumbal will tell you 

that he Is an Engineering Graduate, a graduate of 11M and 

an upright officer. All I plead I .. that In the months that 

I will preside over this Ministry, I will have to work with 

policemen. I will have to motivate them to work better. I 

will have to motivate them to set their system right. But 

during this period, my only appeal to all sections of the 

House la, whatever the fallings of a policeman here or a 

policeman there, let us never forget that It Is that policeman 

who Is willing to lay down hie life to save us from the 

clutches of tenorlata. 

Members were there In the Taj Hotel. Two policemen. 

Rahul Shinde and Major Sandeep Unnlkriahnan died In the 

Taj Hotel operations. Many others died In other parts of 

Mumbal. So, I think, while we do our duty to make the 

conditions of service of policemen better, give them better 

equipment. give them better vehicles, give them better 

gear. we should also give them greater respect. It ia that 

respect which will 11ft the morale of the police forces and 

It is these police foroes which will eventually defend the 

Integrity. security and sovereignty of India. With these 
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words, I once again thank the hon. Members. Now, I would 
request you to call the hon. Prime Minister. 

THE PRIME MINISTER (DR. MAN MOHAN SINGH): 

Mr. Speaker, Sir, 88 I rise I am acutely cautious of the 

fact that In the recent months, the acts of terror have been 

on the Increase and we have lost hundreds of our citizens 

in these dastardly acts. 

I am conscious of the fact that our systems and 

procedures In dealing with terrorism need a review. 

On behalf of our Govemment, I would like to apologise 

to our people that these dastardly acts could not be 
prevented. 

As far as Mumbai is concemed, it was a very 

calculated and sinister attack, intended to cause wid. 

spread terror and damage to the very Image of India. The 

forces behind these attacks wanted to destabilize our 

secular polity, create communal discord and undermine our 

country's economic and social progress. 

Each one of us has condemned this horrible incident 

and also extended our deepest condolences to the 
bereaved families and sympathies to those who have 

suffered Injuries. We have all saluted the courage and 

patriotism of the Police and security forces, Including the 

special forces, like the NSG and the Naval, Commandos. 

This nation Is proud of them. I also note with great sorrow 

that a number of foreign nationals have also been the 

victims of this terrorist onslaught. I have personally spoken 

and written to the Heads of State or Heads of Govemment 

of those countries whose nationals were the victims of this 

terrorist onslaught, apologizing to them that this Incident 

could not be prevented. 

Mr. Speaker, Sir, Nothing that we can say or do will 

compensate for the lives that have been lost. It Is important 

to ensure that the memory of their sacrifice does not get 

dimmed with the passage of time.Partlament must 

resolutely reinforce our nation's determination to defeat 

terrorism and destroy It root and branch. The scourge of 

terrorism has to be, and will be, fought with determination. 

All means and measures needed for this purpose will be 
utilized. 

Our Immediate priority Is to restore a sense of security 

to the people of India. We will not countenance a situation 
In which the safety and security of our citizens are violated 
with Impunity by terrorists or other militant forces. 

I believe we have to wort< at three levels. First, we 
have to galvanize the Intematlonal community Into de~lng 
stemly and effectively with the eplcentre of terrorism, which 

is located in Pakistan. The infrastructure of terrorism has 
to be dismantled permanently. This Is for the good of the 
entire wortd community, including the well being of the 

people of Pakistan themselves. 

Several Heada of Stale and Govemment have SpOken 
to me in the wake of the terrorist anacks In Mumbal. Each 
one of them has praised India for demonatratlng restraint. 
They agreed that strong action should be taken against 

those responsible for these acts. I conveyed to them that 
we could not be satisfied with mere assurances. The 

political will of the Intematlonal community must be 
translated Into concrete and sustained action on the 
ground. 

It Is tline for the Intematlonal community to aqua rely 

confront the challenge of terrorl8m. The U88 of terrorism 
88 an Instrument of State-policy Is no longer acceptable .. 

There should be no double standards In the global fight 
against terrorism. There are no good or bad terrorists: 
There Is no cause that justlfln the massacre and killing 
of Innocent people. We need effective steps not only to 
bring those responsible for the Mumbal attacks to justice, 
but also to ensure that luch acta of terrorism do not recur. 

I am happy that the United Nations has taken the step 
today to put unctions on four Individuals of the LeT, 
Including Hafiz Muhammad Saeed and on the front 

org~nizatlona under which the LeT was operating such as 
the Jamaat-ud-Daa~. This Is the kind of purposefUl acUon 
that we believe should be pursued in a sustained manner 
by the wortd community to ensure that the entire 

infrastructure of terror is dismantled. 



691 Discussion under DECEMBER 11, 2008 Rule 193 eg2 

[Dr. Manmohan Singh) 

Secondly, we have taken up strongly with the 

Govemment of Pakistan the use of their t.rrltory for 

launching an attack of this kind, and the need for the 

strongest posalble action against the perpetrators of such 

ghastly acts. Th. world community must be convinced that 

actions by Pakistan against the brutal perp.trators of these 

crimes against humanity will be effective and will be 

sustained ov.r time. 

W. have so far acted with utmost restraint. But let 

not our commitment to civilized norms be misconstrued as 

a sign of weakness. Every perpetrator, organizer and 

supporter of terror. whatever his affiliation or religion or 

location must pay the price for such cowardly and horrific 

acts against our people. We have noted the reported steps 

that have been taken by Pakistan. But cl.arly much more 

needs to be done and the actions should b. pursued to 

their logical conclusion. 

Thirdly, we need to recognize as a Nation that we 

cannot depend. on either of these two approaches for 

obtaining the outcomes that we all desire. The Mumbal 

incident has highlighted gaps In our preparednesa to deal 

with these kinds of assaults. We need to equip ourselves 

more effectively to deal with this unprecedented threat and 

challenge to our country's Integrity and unity. 

The Home Minister has already outlined a number of 

steps that are being taken. The Administrative Reforms 

Commlsaion Report has taken a comprehensive look at the 

.problem of t.rrorlsm, and the course· of actiOn that the 

Commlaslon has Indicated Is under the actIYe examinatlon 

of the Govemment. 

The need for stronger measures to protect our 

ooastlines has been highlighted before. but the progresa 

on O,,,und In ·thls regard has. obviously, been tardy and 

too slow. We are strengthening our maritime security 

against asymmetric thl'88ts from the Ha. Since there are 

currently multiple agencies tasked with coastal security, It 

has been decided that the sole responsibility of guarding 

the coastline would be entrusted to the Coast Guard. The 

Indian Navy would provide the necessary back-up support 

to the Coast Guard for this purpose. 

This would come into effect Immediately. Special 

security and protective arrangements are being put In place 

for all major ports. Similar steps have been Initiated for 

guarding sensitive installations in the vicinity of our shore 

line. 

Arrangements for securing our air space taking into 

account conventional as well 8S non-conventlonal threats 

have been streamlined. Real time·· monitoring of aircraft 

movement jointly by,the Air Force and the civil authorities 

has b.gun. Air def.nce measures to prevent Intrusion of 

rogue or unidentified aircraft are In place. 

The attacks highlighted the need to be abl. to act In 

response to such Incidents with much greater speed. We 

have worked out a mechanism for a compr.hensive crisis 

management response. It has already been decided that 

the National Security Guard should be decentralized and 

dispersed and should be located In major metropolitan 

areas. At the same time. arrangements must be put In place 

such that rapid response units can reach other locations 

without loss of time. Till such time as the strength of the 

NSG Is Increased, and new units are trained, the Special 

Forces availabl. with the Army, the Air Forc. and the Navy 

and other civilian ag.ncles will be used. Commando units 

would be created by .ach Stat •. 

W. have already decid.d to str.ngthen the I.gal 

. framework to deal with t.rror and also to set up a national 

Investigating agency. As promised by the Hom. 

Minist.r th.se Bills would b. brought to the House at the 

earliest. 

As has been Indlcat.d, mechanlema have already 

been . put In place to provide more timely Int.lIlg.nce to 

pre-.mpt future terrorllt attackl. Dally meetings at the level 

of the Home Mlnist.r are b.lng taken. Th. MuHI Ag.ncy 

Centre of the Int.lllg.nc. Bureau will b. concentrating 

exclusively on collecting. collating and disseminating 
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Information relating to terrori.· threats. Integration and 

coordination among the various Intelligence agencies Is 
being Improved. The States have been requested to 
energize Intelligence collection at the district level to 
produce more actionable Intelligence. 

While we will be taking a humber of short-term and 

long-term measures, there Is 8 general consensus that the 

long-term strengthening of our security will only take place 
by strengthening the police establishment, particulariy at 
the local level. We' are committed to police modernization 

and will spare no effort and no resource to undertake this 
task within a definite tlmeframe. We must provide our 

security forces with the modem and sophisticated 

equipment they require to tackle the Increasing sophisti-

cation of terrorist crimes. The morale of our security forces 
is of utmost concem and Importance and If there are any 
deficiencies these will be made good. The country needs 

a modem and efficient police force to deal with the twin 
challenges of security and development in this day and 

In this age. 

The terrorist attacks in India have tried to sow 
com"!1unal divide in the country and weaken our polity 
and our social fabric. We have emerged stronger with 

every challenge, and will do so again. I have no doubt 
that the Mumbai attacks wiU also fail In their nefarious 
designs. All political parties have an obligation to unite 
against communal hatred and discord. We cannot fight 

and win this war against terrorism, if we are a divided 

house. 

In conclusion, Mr. Speaker, Sir, I wish to aay that It 
Is in times of adversity that the true mettle of a nation Is 
tested. We mUlt remain calm and be resolute. We should 
stand firm' as one nation and one people to meet this 

challenge posed by terrorism. We will give a fitting rebuff 
to our enemies. The Idea of India as a functioning 
democra-:y and a pluralistiC society Is at ltake. Thil il a 

time for national unity and I seek your cooperation. Truth 
and righteousness are on our side and together we shall 

prevail. 

19.30 hr.. 

RESOLUTION RE: UNEQUIVOCAL, 
CONDEMNATION OF THE HEINOUS ATTACKS 

IN MUMBAI BY TERRORIST ELEMENTS 
FROM PAKISTAN 

MR. SPEAKER: You may move the Resolution. 

DR. MANMOHAN.SINGH: Sir, I move the following 

Resolution. 

that: 

"That this House expresses' Itt unequivocal 

condemnation of the heinous terrorist attacks in 

Mumbal by terrorist elements from Pakistan, claiming 

hundreds of Innocent lives and seeking to destroy the 

values that India stands for; 

Notes that thrs outrage follows acts of terror 

committed since the beginning of thll year In various 

places across India and on the Indian Embassy In 

Kabul: 

Notes with deep concern the fact that Lashkar-

e-Toiba, a terrorist organization that II lilted In the UN 

Security Council Resolution 1267 and Is banned In 

Pakistan, has continued to operate and launch terrorllt 

attacks against India; 

Notes the Government's declaration to review 

clrcumatances leading up to the attacks on Mumbal 

and to take further measures 88 may be necessary 

to safeguard national eecurltyj 

On behalf or the people of India, firmly resolvel 

India shall not cease her efforts until the 
terrorlata and those who have, trained. funded 

and abetted them are expol8d and brought to 

Justice; 

India shall firmly counter all evil deslgnl against 

Its unity, sovereignty and territorial Integrity; 
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India shaH ramaln rasolute and shall be 
victorious in Its fight against the bamaOO menace 
of terrorism; and 

That the ideal of a secular and democratic India 

IhaII prevail.· 

MR. SPEAKER: I will put the RelOlution moved by 

the hon. Prime Minister to the vote of the House. 

The question 18: 

-rhat this House expra888s Ita unequivocal condem-

nation of the heinous terrorist attacks in Mumbai by 

terrorist elements from Pakistan, claiming hundrads of 

innocent lives and seeking to destroy the values that 

India stands for; 

Not.. that this outrage followa acts of terror 

committed since the beginning of this year in various 

places across India and on the Indian Embassy in 

Kabul: 

Not .. with deep concem the fact that Laahkar· 

.. ToIba, a terrorist organization that Is listed In the UN 

Security Council Resolution 1287 and Is banned In 

Pakistan, has continued to operate and launch terrorist' 

attacks against India; 

Notes the Govemment's declaration to ravlew 

circumstances leading up to the attackl on Murnbal 

and to take further measuras a. may be neceaaary 

to safeguard national aecurlty; 

On behalf of the people of India, firmly· ralOlv .. that: 

, 
India shaH not ceue her effortl until the 
terrorists and thoee who have trained, funded 

and abetted them ara exposed and brought to 

Justice; 

India shall firmly counter all evil designs against 

Ita unity, IOveralgnty and territorial integrity; 

India shall remain rasolute and ahaU be 

vlctorloua in Its fight against the bamaOO menace 

of t.rrorism; and 

That the Ideal of a secular and democratic India 

shall pravail.-

The Resolution motion was adopted. 

MR. SPEAKER: The RelOlution Is unanimously 

adopted. We are all proud that we ara all united today 

in our fight against this menace. 

I am extramely grateful to all sections of tl\e House 

for the wonderful cooperation that you have shown. We 

feel proud to belong to a House which has also shown 

tremendous leadership, sense of unity and concem, and 

which has reso~ved today to fight for Its values, etemal 

values, andwUf never allow any terrorist to succeed on 

our 1011 . 

I wish you all welf on all sides of the House. I wish 

Y9U all the best. Thank you very much. 

The House now stands adjourned to meet 
tomonow at 11.00 a.m. 

11.34 tn. 

The Lole SabIM then adjourned· till Eleven of the 

Clock on Friday, December 12, 20081 

Agrahayana 21, 1930 (Saka). 
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107. Shri R.thod, Harlbhau 1814, 1820, 1956 
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108. Shri Rawat. Karnla Prasad 1843 

109. Shri Reddy, K.J.S.P. 1813, 1~, 1942, 1964 

110. Shri Reddy, M. Raja Mohan 1834, 1937 

111. Shri Reddy. Magunta Sreenlvuulu 1932 

112. Shri Reddy, N. Janardhana 1794 

113. Shri Reddy, Suravaram Sudhakar 1830, 1863 

114. Shri Range Patll, Tukaram Ganpatrao 1772. 1833, 1881 

115. Shrl Rijlju, KJren 1879 

116. Shri Sal Prathap, A. 1807 

117. Shrl Sai, Nand Kumar 1906, 1919, 1927, 1930 

118. Dr. Sarma, Arun Kumar 1810, 1961 

119. Shrlmati Satheedevl, P. 1848 

120. Shrl Salhyanarayana, Sarvey 1813, 1839, 1942 

121. Shrl Sharma, Madan La! . 1918 

122. Shrl Shlvajlrao. Adhalrao Palil 1912, 1915, 1979 

123. Shri Shlvanna, M. 1838. 1941 

124. Sml. Shukla. Karuna 1802, 1917 

125. ShrI Siddeawara, G.M. 1796, 1900. 1918, 1991 

126. Shrl SIdhu. NaYjol Singh 1783, 1954 

127. Shrl Singh, Chandra Bhushan 1912 

128. Shrl Singh, Chandrabhan 1811 

129. Shri Singh, Devwrat 1914 

130. Shri Singh, Dushyant 1876 

131. Shri Singh, Ganelh 1851 

132. Shrl Singh, Manlk 1793, 1959 

133. Shri Singh, Rewa\1 Raman 1919 
---
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134. Shrl Singh. Sugrlb '1906. 1919. 1927. 1930 

135. Shri Singh. Suraj 1816. 1914 

136. Shrl Singh. Uday 1852. 1912. 1957 

137. Shrl Solankl. Bhupendraalngh 1n1. 1855. 1862. 1939. 1963 

138. Shrl Subba. M.K. 1n3. 1942 

139. Shri Sugavanam. E.G. 1n9. 1838. 1876. 1886. 1918 

140. Smt. Sujatha. C.S. 1829 

141. Shri Suklabaidya. Lalit Mohan 18n 

142. Shrl Suman. Ramji Lal 1816. 1830. 1914. 1934 

143. Smt. Thakkar. Jayaben B. 1798. 1901. 1939. 1963. 1992 

144. Shrl Thakur. Anurag Singh 1763. 1890 

145. Shrl Thomas. P.C. 1913. 1916. 1947 

146. Shri Thummar. V.K. 1896. 1909. 1988 

147. Shri Tripathl. Chandra Manl 1n. 1802. 1917 

148. Shri Tripathy. Braja Kishore 1856. 1912. 1965. 1979 

149. Shrl Vallabhanenl. Balaahowry 1842. 1980 

150. Shri Vasava. Mansukhbhal D. 1781. 1881. 1888 

151. Shrl Veerendrakumar. M:P. 1882. 1913. 1935 

152. Shrl Verma. Bhanu Pratap Singh 1831 

1~3. Shri Verma. Ravl Prakash 1847. 1912. '1915 

154. Shrl Yadav. Mjan Kumar M. 1787 

155. Shrl Yadav. Glridharl 1767. 1903. 1966. 1800 

156. Shrl Yadav. Kallash Nath Singh 1908 

157. Shrl Yakshl. MadhuGoud 1934. 1947 

158. Shrl Yerrannaidu. K1njarapu 1844. 1861. 1905. 1919. 1969 

159. Shrl YOSJi. Adltye Nath 1828. 1933 



711 DECEMBER 11. 2008 712 

Annexure-l' 

Ministry-wise Index to Starred Questions 

Chemicals and Fertilizers 185. 190. 192. 193. 196. 198. 199. 200 

Civil Aviation 182. 184. 194 

Culture 

Food Processing Industries 

Heavy Industries and Public Enterprises 

Minority Affairs 

Petroleum and Natural Gas 181. 186. 189 

Railways 183. 191 

Social Justice and Empowerment 187 

Steel 

Tourism 188. 195. 197. 

Ministry-wise Index to Unstarred Questions 

Chemicals and . Fertilizers 

Civil Aviation 

Culture 

Food Proce88lng Industries 

Heavy Industries and Public Enterprises 

Minority Affairs 

1763. 1784, 1766. 1774. 1807. 1811, 1818. 

1909. 1917. 1943. 1979. 1980 

1779. 1801. 1802. 1810. 1813. 1819. 1823. 

1831. 1837. 1838. 1839. 1940. 1848, 1849. 

1853. 1857. 1861. 1865. 1870. 1871. 1874, 

1878. 1883. 1890. 1898. 1905. 1915. 1918, 

1920. 1823. 1924. 1925. 1928, 1929. 1931. 

1935. 1937. 1942. 1957. 1989. 1973. 1978. 

1985. 1990, 1992 

1777. 1791, 1800. 1821. 1834. 1846. 1866. 

1875. 1927. 1930. 1977. 1891 

1785. 1792. 1804. 1809. 1991 

1789. 1783. 1816. 1914. 1934. 1989 

1817. 1841. 1947 
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Petroleum and Natural Gas 

RaIlways 

Social Justice and Empowerment 

Steel 

Tourism 
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1m. 1773. 1782. 1784. 1794. 1797. 1798. 
1820. 1825. 1829. 1832. 1835. 1844. 1845. 
1847. 1859. 1863. 1868. 1879. 1880. 1882. 
1889. 1892. 1901. 1903. 1912. 1940. 1946, 
1951. 1953. 1959. 1960, 1964, 1965. 1966, 
1968, 1972, 1974. 1984 

1765. 1770. 1771. 1778, 1780. 1781. 1786. 
1787. 1788, 1790, 1793, 1796. 1799. 1806. 
1808. 1812, 1815. 1822. 1826, 1827, 1828. 
1830, 1833. 1836, 1843. 1854, 1855, 1856, 
1860. 1862. 1864. 1867. 1869. 1872. 1873. 
1877. 1884, 1885, 1886. 1887, 1888. 1891, 
1893. 1894, 1895. 1896, 1897, 1899. 1900, 
1902. 1904. 1906, 1907. 1908. 1910. 1913, 
1916, 1919. 1921. 1926, 1933. 1936. 1938. 
1941. 1944. 1945. 1948. 1949. 1952. 1956. 
1958. 1961. 1963, 1970. 1971. 1975, 1976, 
1982. 1983, 1986. 1988 

1767. 1776. 1814. 1824. 1850. 1881 

1768. 1803. 1805, 1842. 1851, 1852. 1911. 
1922. 1950. 1954. 1967 

1775. 1789, 1795. 1858. 1876, 1932, 1939. 
1955. 1962. 1987. 

,. 
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